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LOK SABHA DEBATES 

lOKSABHA 

Wednesday, December 16, 19921 
Agrahayana 25, 1914 (Saka) 

The Lok Sabha met at se:~e;ll minutes part 
Eleven of the C.l)(:k 

[MR. SPEAKER in the Chaitj 

OBITUARY REFERENCE 

[English] 

MR. SPEAKER: Han. Member, I have 
to inform the House of the sad demise of our 
former colleague, ShriG.S. Nihal Singh Wala. 

Shri G.S. Nihal Singh Wala was first 
elected to Fourth Lok Sabha from Ferozepur 
constituency of Punjab in a bye-election in 
November, 1969. He remained its Member 
till its dissolution on 27th December, 1970. 
He was elected again in 1980 from Sangrur 
;onstituency in Punjab to serve the Seventh 
Lol< Sabha during 1980-84. Earlier, he had 
also been a member ot Punjab Legislative 
Assembly during 1954-57, 1962-67, 1967-
69 and 1972·77. He served as the Chief 
Parliamentary Secretary In Punjab during 
1967-69 and 1972-77. 

An agrlcuhurlst by profession, Shrl Nihal 
Singh Wala was a well known political and 
social worker. As a seasoned and active 
parliamentarian, he raised In the House 
various Issues connected with the problems 
faced by the paople of Punjab 

Shri Nihal Singh Wala passed away at 
Ch~ndigarh on 1st December, 1992 al the 

age of 68 following a cardiac arrest. 

We deeply moum the loss of this friend 
and , am sure the House will join me in 
conveying our condolences to the bereaved 
family. 

The House may now stand in silence for 
a short while as a mark of respect to the 
deceased. 

11.07 hrs 

The Members then stood in silence 
for a short while 

RE. KAR SEVA IN AYODHYA ON 6.12 
1992 AND CONSEQUENT 
DEVELOPMENTS IN THE COUNTRY 

[ Translation] 

SHRI MADAN LAL KHURANA: (South 
Delhi): Mr. Speaker, Sir, democracy has 
been murdered .. (/nterruptions) Three State 
Governments have been dismissed, let us 
condole this act .. (lnterruptions) The way the 
Governments of Uttar Pradesh, Madhya 
Pradesh, Raias\han and Himacha\Prades'l 
were dismissed and democracy murdered, 
we must express our condolence on it. 

[English] 

SHRI ANBARASU ERA (Madras 
Central): You have betrayed the Parliament 
and you have betrayed the Supreme Court. 
( Interruptions) 

SHRI JASWANT SINGH(Chittorgarh): 
Mr. Speaker, Sir. 

( Interruptions) 
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[ Trans/ation) 

SHRINITISH KUMAR (Barh): Has the 
Question Hourbeensuspended. Underwhich 
rule the business of the House is being 
conducted? 

[English] 

SHRI BASU DEB ACHARIA (Bankura): 
Now this is Quedtion Hour. You have to 
suspend the Question Hour first. You have 
not suspended the Question Hour. We have 
given notice. 

SHRI RAM VILAS PASWAN (Rosera): 
We have given notice under Rule 388. You 
have not suspended the Question Hour. H he 
has given notice, then you allow him. 
(Interruptions). 

SHRI JASWANT SINGH: Mr. 
Speaker, Sir,l have to plead whatever other 
friends me saying. It is preCisely that which 
I am submitting to you. I have given notice 
under the proper Rules of the Rules of 
Conduct and Procedure ofthe House. I have 
given notice for suspension of question hour. 
The notice for suspension of question hour 
arises from the dissolution of the three State 
Governments. This is the submission I wish 
to make and this is preCisely the difficulty. I 
am speaking on a motion of suspension of 
question hour.( Interruptions) 

[ Translation] 

Oft lAXMINARAYAN PANDEYA: 
(Mandsaur): Question Hour should be 
suspended. A notice to this effect has already 
been given. (Interruptions) 

[English] 

SHRI BASUDEB ACHARIA: I am on a 
point of order. (Interruptions) 

SHRIJASWANTSINGH: I am precisely 
on that very subject, on this subject of 
suspension of question hour. (Interruptions) 

On the One hand, when we d:scu; sed 
earlier and when Shri Atalji wanted to say 

whatwehavetosay, similarkind of barracki 
was witnessed throughout the day. Thr 
State Governments have t>een dismisse 
and the dismissal is born purely out of pol~' 
malice of the lowest kind, a political m. 
born out of political inactivity of the n1Q!. 
unforgivable type (Interruptions). . 

[ Translation] 

SHRI ATAl BIHARI VAJPAYEE: 
(Lucknow): Mr. Speaker, Sir, we want to co-
operate with you in this matter. We ar9 
throttled both inside and outside the House. 
The Parliament WOuld not be allowed to run. 

[English] 

MR. SPEAKER: This House is meant 
f.or discussing what is happening in the 
country. I am inclimodto allow you to discuss 
these matters. I am inclined even to suspend 
the question hour and allow you to the 
discussion. You please take up the 
discussion. I would roquest each one of you 
to express your Vi::MS in a manner which 
would be USeful to the entire country as such. 
That is all. 

(Interruptions) 

SHRI RAM VILAS PASWAN: I have 
given a notice under Rule 388. 

MR. SPEAI~ER: Shri Ram Vilas Pasw~ 
ji, I h<lve said thut I am inclined to allow yo. 
to discuss tho situation which is developing 
in tl18 caun:ry. It covers everything. If y~ 
have givon a notice for suspension of the 
Question Hour, if Shri Jaswant Singh ji has 
given and if others have given, that means all 
of you have agreed that the matter is so 
importantthat it should betaken up inthefirst 
hour itself. I am inclined to aliow it. You can 
take up the discussion. 

(Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): What is the r.~otion about? 

MR. SPEAICER: It is about the situation 
in the country. 
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rJ" SHRIBASUDEBACHARIA:Underwhat MR. SPEAKER: Let me know one thing 
1!f1e are you allowing it? (Interruptions) from you. 

lo;"I)'SHRI JASWANT SINGH: It is precisely 
~~,.;point that I wish to make a submission 
til lOut. (Interruptions) 

MR. SPEAKER: There is one thing. I am 
allowing Shri Jaswant Singh ji to speak. I 
would request the Members to allow the 
other Members also the express their views 
later on. 

SHRI NITISH KUMAR (Barh): How do 
you consider it? What is the rule underwhich 
you allow it? (Interruptions) 

SHRI INDRAJI GUPTA (Midnapore): 
Sir, you have allowed Shri Jaswant Singh to 
speClk. But it must be under some rule. You 
have suspended to Rules also. Shri Jaswant 
Singh, hc:ve you movedlorsusponsion 01 the 
Question Hour? 

SHRI JASWANT SINGH: Yes, I have 
moved lor suspension 01 the Question Hour. 
I am making a submission as to why I have 
moved for suspension of the Question Hour. 
There is a procedure even for suspension of 
the Question Hour. 

MR. SPEAKER: I agree with you. 

SI-In! InDRAJIT GUi'TA: You cannot 
~uspend ail the Rules like that. 

MR. SPEAKER: Please understand it. If 
you have marked my words very carefully, 
you would have understood that I am nat 
restricting the discussion to what he has said 
in his notice. There is a notice for suspension 
of the Question Hour by Shri Jaswant Singh, 
by Shri Ram Vilas Paswan-ji and others also. 
And the matters contained in those notices 
are different. I am saying that the entire 
silu:1tion in the country should be discussed. 
It contains everything. I am allowing Shri 
Jaswant Singh to speak. 

( Interruptions) 

SHRI BASUDEB ACHARIA: How?\ 'that 
is the Motion about? 

( Interruptions) 

SHRI NITISH KUMAR: Who is going to 
move that Motion? We want to know what is 
the Motion about (Interruptions) 

MR. SPEAKER: Let me know one thing 
from you: Do you want to discuss it or not? 
I have made the ambit olthe discussion quite 
all-pervasive. I have said that k is about the 
situation in the country. I am allowing it. ., 

SHRI JASWANT SINGH: Sir, I am on 
the point of making my submission as to why 
we felt it necessary to move it. I have to place 
my view points before the House. 

MR. SPEAKER: I have agreed to what 
you asked for. 

( Interruptions) 

SHRI JASWANT SINGH: Sir, while 
accepting this good gesture, I have to place 
my vie\·: points why I have moved the Motion 
for suspension of tho Question Hour. I have 
to exp!:iin my views. That is wrat I am telling. 
( Interruptions) 

SHRI NITISH !~U1,'J\R: I am on a point 
of order. 

SHn! BASUDEB ACHARIA: Sir, the 
Members have a right to know what is the 
Motion that is before the House. 
( Interruptions) 

SHRI NITISH KUMAR: I am on a point 
of order. 

MR. SPEAKER: First of all, you please 
sit down. I know that you are a very 
knowledlJo;)b!c and you know everything. I 
know th~t the good of the country is at your 
heart. Cut unfortun:toly you do not have all 
the information which is given to me through 
the notices. I am clubbing all the notices 
together. I am allowing th.e Members to 
discuss thosa m:::lttcrs. I was told in the 
Business Advisory Committee meeting that 
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you all were interested in discussing the (English] 
matter. Now, if we have found a solution to 
this problem, I think you should not get up 
and you should not ask forthis thing and that 
thing,lf it has to be in the form of a rule,l can 
do that. I have done that. I have applied my 
mind. Please allow the discussion to go on . 

SHRI BUTA SINGH (Jalore): Mr. 
Speaker, Sir ,I would like to seek aclarification 
from the Chair. 

MR. SPEAKER: Yes. 

SHRI BUTA SINGH: Sir, in your wisdom, 
you have rightly allowed the suspension of 
the Question Hour. Shri Indrajit Gupta has 
asked. "Have you suspended all the rules?" 
I am on a very limited question. Is Shri 
Jaswant Singh going to initiate the debate? 
Or, is he going to discuss his own notice and 
then, afterwards, you will not allow the debate? 

MR. SPEAKER: The Speaker has the 
inherent powers. If the rules apply, the 
Speaker will use the rules and allow the 
discussion. If the rules do not apply, if the 
rules are not available, the Speaker will use 
them. I have asked Shri Jaswant Singh ji to 
initiate the debate. 

SHRI TARIT BARAN TOPDAR 
(Barrackpore): What is the subject? 
(Interruptions) 

SHRI ANll BASU (Arambagh): Is it a 
Zero Hour discussion?(/nterruptions) 

SHRI NITISH KUMAR: I am on a point 
of order.( tnterruptions) 

[ Trans/ation] 

SHRI RASHEED MASOOD 
(Saharanapur): Mr. Speaker, Sir, it is true 
that you have suspended the Question Hour. 
But various Members have demanded 
different matters to be discussed. On which 
subject you are going to hold a discussion. 
( Interruptions) 

MR.SPEAKER:Pleasesitdown.H lam 
asking Mr. Jaswant Singh to speak, I havJ 
said that what is to be discussed. !f you have 
marked my words very carefully, you would 
have come to know what I am suggesting for 
discussion. I am asking, requesfing Mr. 
Jaswant Singh and his party members also 
notto disturb other Members after he makes 
a statement. This is a kind of courtesy which 
should be shown to the House. With that 
caution, I am allowing Mr; Jaswant Singh. 

( Interruptions) 

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker, Sir.(lnterruptions) 

l Trans/arion] 

SHRI RASHEED MASOOD: I have no 
objection to your allowing him. However, the 
question is that various Members have given 
their notice to suspend Question Hour and 
want to hold discussion on various issues. It 
is all right that you accepted Shri Jaswant 
Singh's notice but you may kindly tell us the 
issue on which you want to hold a discussio~ 

MR. SPEAKER: Had you listenedto me, 
you would have come to know about it. 

SHRI RASHEED MASOOD: How can 
you allow when no Resolution has been 
introduced in the House. You suspended the 
Question Hour. 

MR. SPEAKER: I tell you, please sit 
down. Please listen carefully. I repeat so that 
nobody will have any doubt any more. If I go 
on speaking and you do not listen to me, your 

. doubts will not be cleared. We are discussing 
the situation prevailing in the country. 

[English] 

SHRI INDRAJIT GUPTA(Midnapore); 
Mr. Speaker, Sir, excuse my ignorance. 
Once you said that you are allowing Mr. 
Jaswant Singh to make a statement. Very 
good, I have no objection. Earlier you said 
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that you are asking him to initiate the debate. the sense ofthe House. I amdoing ft. Please 
We should know what specific motion the understand it. H you do not w~ a dscussion, 
debate is going to be on. What wID be the fate well, you say that you to not want a dlscuslon. 
of that moti"". we do not know. And also, Sir, . 
(he Question Hourhas not been suspended. (Interruptions) 

MR. SPEAKER: I have suspended the 
Question Hour. 

SHRI INDRAJIT GUPTA: How? The 
House has to do it. 

MR.SPEArc_, :Iwilln ,douttherules. 

SHRIINDRAJIH,u; T A: You can move 
forit. Butthe House has to do it. (Intenvptions) 

MR. SPEAKER: If you do not want a 
discussion. I will retire from the House. 

( Interruptions) 

[ Translation] 

SHRI nASHEEOMASOOO: I have given 
notice. tA<lny other Members have a1sogiven 
notk:e. The question is which Resolution Is to 
he ad~p!ed? 

(English] 

MR. SPEAKER: I win read out the rules. 

( IntBlnlptions) 

SHRI BASUoeB ACHARIA (Bankura): 
But that should be under some rules. 
( Interruptions) 

MR. SPEAKER: let there notbeabaltle 
between the Speakerandthe MentMn.lwII 
read out the rules. This Is Rule NurdJer 32. 
When I cometothe House,l do glance altha 
rules and come to the House. The Rule says. 

• Unless the Speaker otherwise d~, 
the first hour of every sitting 'shall be 
available for the asking and answ8ring 
of questions.~ 

It Is forthe Speaker to direct. It Is not ,or' 
the House to direct. Supposing the Speaker 
Is not willing to do it, the Speaker will coDed 

SHRI soMNA THCHATTERJEE: I have 
one submission to make. We want I 
discussion. Will it be under Rule 184 or Rule 
193?let us know this. What Is the text oftha 
Motion? 

( Interruptions) 

MR. SPEAKER: Why are you feeling 
confused? 

( Interruptions) 

( Translation] 

SHRI RASHEED MASOOO: I alongwJth 
many others have given notice the question 
is who will initiate the debate. We had given 
notice for the suspension of Question Hour 
and you suspended it. But who will initiate the 
debate for the suspension of the QuestIon 
Hour. 

MR. SPEAKER: look, I am repeating. 
again 

( Interruplions) 

[E"}fsh) 

SHRI BUTA SINGH (Jalore): Mr. 
Speaker, Sir, in the normal course • thit 
Speaker has decided in his own wisdom to 
suspendtheQuestion Hour, hnth. Speaker 
Is weUwIlhIn his rightto use Rule Number32. 
Unfortuately, today the Speaker Is acllng on 
the notice of two hon. Members, namely, •• 

MR.~R: Ihavegotmanynotlcel 
and not JUIUwo. There are many who have 
givennotlcaStoma. You know very wei that 
In the Business Advisory Committee -
cIacided that _ want to discuss this I'11III.-. 

SHRI BUTA SINGH: Even then the 
Chair may be pleased to ,.., a motion 
before the House. The ChaIr must bring • 
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motion before the House (InterruptionS) has randy already been fooled. The nation IS 
fooled. 

MR. SPEAKER: I have six notices. 

SHRI BUTA SINGH: The Chair must 
make complete proposal of the motion 
before the House so that Mr. Jaswant Singh 
can initiate the discussion. (Interruptions) 

MR. SPEAKER: ForGod's.sake, please 
understand what I am clearly saying. I am 
saying that the discussion on the present 
situation will take place. It is an omnibus 
resolution. it covers everything. You please 
understand the nuances of the words. It 
covers everything. It is not restricted to 
anythIng. It should nOllake so much of time 
for our learned hon. Members to understand 
what I am trying to convey. 

( Interruptions) 

[ Translation] 

SHRI RASHEED MASOOD: Mr. 
Speaker, Sir, you have suspended the 
Question Hour- it is all right. But who will 
initiate the debate to be taken up and under 
which Rule will it be intiated? 

[English] 

SHRI E. AHAMED (Manjeri): Mr. 
Speaker, Sir, there is another important 
issue and that is about the demolition of the 
mosque. Why do you not allow a dissousion 
on that? 

MR. SPEAKER: I will allow you later on. 
That is covered in this. You will speak on that. 

SHRIJASWANTSINGH (Chittorgarh), 
Mr. Speaker, Sir, the present pert ormance ... 

MR. SPEAKER: Shri Jaswant Singh, 
please allow me to repeat that after you 
speak, the House will need the courtesy of 
you and your Members to allow others to 
speak. 

SHRI SOBHANADREEWARA RAO 
VADDE (Vija~awada ): : This government 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE( 
Lucknow): Mr. Speaker, Sir, I would like to 
thank you that you allowed the discussion. 
Earlier also I wanted to have a debate on it. 
This House is for discussion. But you must 
be remembering that the House was not 
allowed to run after the unfortunate Incident 
thattook place in Ayodhya on 6th December. 
I do not want to raise that matter again. You 
had allowed me to speak but the hon. 
Members of this House did not allow me to 
speak. The House had to be adjourned. It IS 
good that you allowed a debate on it today. 
(Interruptions) Mr. Speaker. Sir. I cannot 
speak in this manner. 

MR. SPEAKER: I allowed a discussion 
that day also. Today also I allow adiscussion. 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I had urged you that day ana 
repeat the same today that if you want 
meaningful discussion the Ieaderof oppos~ion 
on whom a number of allegations have been 
made should be brought to the House. 
Otherwise, the discussion cannot be 
meaningful. (Interruptions) I am not 
demanding the release of ShriAdvani. Advani 
ji has been arrested on the basis of a number 
of baseless charges and put behind the bars. 
We want that he should be shifted to Tihari 
Jail and brought to the House. Does the 
Government want to suppress his voice by 
putting him behind the bars? (InterruptionS) 
Mr. Speaker, Sir, no discussion would be 
meaingful without Shri Advani.(lnterruptjons) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker. Sir, Shri Adavni should 
be brought to the House. No discussion 
would be meaningful without his presence. 
The discussion would be held only after 
bringing him to the House.(lnterruptions) 

SHRI RAJVEER SINGH (Aonta): The 
discussion would be incomplete and 
meaningless without Shri Advani. His point 
of view should also be taken into 
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consideration. He c;hould be called to the (mayildautrai); The traitors should be 
House. Views of both sides should be taken arrested .. (/nteffuptions) 
into consideration. (/nteffuptions) 

SHRI MADAN LAL KHURANA: We want 
that Shri Advani should be shifted to Tihar 
Jail and broughttothe Housebythe evening. 
Only then the discussion should be held. Till 
then the House should be adjourned. 
Discussion can be held only in the evening. 
It is very necessary to call Advani ji to the 
House and hear him(lnteffuptions) 

[Eng/ish] 

SHRI JASWANT SINGH: Mr. Speaker 
Sir, I wish to remind you and I wish to remind 
this Assembly that when the House was 
adjourned the last time and on the occasion 
when you conferred with all of us to say that 
if the House be adjourned we had three 
options, you putthe options to us and said let 
there be a d:3cussion. Like my senor leadar 
Atal l3ihari Vajpayeeji has mentioned just 
now, we were for discussion, we are for But 
the discussion has to be held as a discussion 
today. The Treasury Benches cannot hold a 
pistol to my temple and then say let there be 
a discussion .. (lnterruptions). They want to 
hear.(/nterruptions) .. They are dismissing 
BJP Governments. They have wholesale 
dismissed BJP 
Governments ... (lnterruptions).. It is this 
Government that has dismissed the three 
duly constitutionally elected State 
Governments; a step borne out of poli:lcal 
malice of tho lowest kind .. (/nterruptions) .. A 
step borne out of continued political 
dissections within the ruling party. You have 
taken a step. You have tried to find an 
answerto the issues confronting the country, 
by tried to find an answerlo the disssenlions 
within the Treasury , within the Cabinet, 
within the Cabinet by dismissing BJP 
Governments. This will not serve. When we 
said we want a discussion, you point three 
o[)!ions to us. If this kind of behavior that you 
ha':.:J tha IC2.ccr of the Opposition behind 
bars, (/nlerrvptions) 

[T rans/ation] 

SHRI MANI SHANKAR AIYAR 

AN HON. MEMBER: Killers should be 
hanged.( Inteffuptions) 

[English] 

SHRI E. AHAMED (Manjeri): He was 
the leader of demoltion in Ayodhya. 

SHRI JASWANT SINGH: How can we 
have a discussion, Sir? They want to have a 
discussion on their terms; they want to have 
a discussion on their conditions. They want 
to place a poil!ical pistol all postal to my 
temple and then say, discuss now. They 
have dismissed three duly elected State 
Governments. Every time that I say anything, 
the House rises in uproar. Hon .. Member 
sitting here are suggesting that Advaniji not 
only be arrested, but he be 
hanged. (Interruptions) 

SHRI K.P. UNNIKRISHNAN 
(Badagara): Not one han: Member has sajg 
this.( Interruptions) 

[ Trans/ation] 

SHRI BALRAJ PASSI (Nainital): The 
persons having the mentality of disite grating 
the coun!ry ... (/ilterruptitMs) 

SHRI MADAN LAL KHURANA: Shn 
~.l;::ni Sh;::nkar Aiyar has demanded to hang 
Sllri Advani. (Interruptions) 

SHRI MANI SHANKAR AIYAR: Don' 
speak wrong. (Interruptions) 

SHRI SATYANARAYAN JAITYA 
(Ujjain): Shri Mumtaj Ansari has asked to 
hang Shri Advani.(/nterruptions) 

[Eng/is/)] 

SHRI JASWANT SINGH: We earnestly 
believe Sirthatthis is theforumfordiscussing 
the issues that confront the nation. But the 
issues that confront the nation cannot bO 
twisted out of shape, the issue that confront 
the nation cannot be put across as matter of 
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conveniece either of the Cabinet or of the anything cfdferent, Sir. I am sayil'.l(l exactly 
hon. Prime Minister or of the Treasury what yo·u say. Why did we not work then? 
Benches. H you put those as a convenience· Why were we not working? The mement my 
and if ydu wish to use this decision as a leader Shri Alai Bihari Vapayee got up then 
convenience, it will not work. The problems to make a statement to explain and to ask of 
that confront the country far transcend the this House and to ask of you as to what we 
temporary difficulties of the Congress Party wanted to be done and our voice also b8 
and the difficulties of the Congress party are heard, he was stopped, I can understand, 
not solved.( Interruptions) they did not agree with us. In fad we do not 

( Translation] 

SHRI RAM PARAKASH CHADHAN 
(Aubatga): You have issued the etre 
country .. ( Interruptions) 

(English] 

SHRI A CHARLES (Trivandrum): You 
may answer as to why they have destroyed 
the Sabri Masjid .. (lntemJptions) 

SHRI JASWANT SINGH: There were 
three issues. When the House Adjourned 
last, you put it to us that there 'are three 
possibilities. I submitted to you with utmost 
seriousness that this House must discuss 
and we must discuss. It is a matter of record 
that it was then a proposal from the treasury 
benches that the House be adjourned sine 
die.( Interruptions) It was a proposal. 
( Interruptions) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS{SHRIGHULAMNABI~):We 
suggested it because the House was not 
allowed. I said either the House should be 
allowed to work orwe should not sit here. We 
should not continue as adjoumment after 
adjournment. So, the first thing shelled not 
be lost sight of the House.(/nterruptions) 

SHRI JASWANT SINGH: It is now 
confirmed that the hon. Minister of 
Parliamentary Affairs having said that 
(/ntemJptions) 

MR. SPEAKER: In all fairness to Shri 
Ghulam Nabi Azad, it must be said that he 
said either let us work or let us adjourn or let 
us adjourn upto the 16th. 

SHRIJASWANTSINGH: I am not saying 

wish to agree with them in the situation as 
such. There is no agreement between the 
Congress party and the BJP; there might be 
an agreement between the Congress party 
and the Janta Oal and the len Front. That is 
a matter of their political convenience. In this 
kindofapoliticalconvenience-thatisprecisely 
the point that we are making - if a discussion 
has to be held, let there be a discussion. But 
in that discussion, you cannot hold a political 
pistol to my head and you cannot say, -I am 
now going to kill you. Now discuss the options 
of killing and not killing-. That Is not a 
discussion that is to be held. (Interruptions) 
I will submit to you, Sir, that in the 
situation.( Interruptions) 

SHRI SOSHANADREESWAR RAO 
VADDE: Your party has not allowed the 
Speaker to make a statement on that 
day. (lntemJptions) 

SHRI GHULAM NABI AZAD: Sir, If the 
hon. Member Shri Jaswant Singh for when I 
have great regard hasinitiatedthe discussion, 
well, we do not have any Objection to the 
discussion. Then it should be followed by the 
Members of other political parties, But, if it is 
culminating to tt~ir saying that unless the 
hon. Leader of the Opposition comes to this 
House then only a discussion will be there, 
then , .. (/nterruptions) 

SOME HON. MEMBERS: 
Yes.(/ntemJptions) 

SHRI GHULAM NABI AZAD: If n Is so, 
th.en I may say that it is totally unjustifl8d and . 
undemocratic.( IntemJptions) 

SOME HON. MEMBERS: No 
No.(/nterruptions) 

SHRI GHULAM NABI AZAD: It Is 
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unjustified and undemocratic. (Interruptions) [English] 
If it .is a discussion, we are for a 

. discussion.(Jnterruptions) 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT) (SHRI 
RArilGARAJAN KUMARAMANGALAM): If 
th~y do not want to allow a discussion, let 
them make it clear no ... (Il1terruptions) 

[ Translation] 

SHRI MADAN LAL KNuRANA: Please 
let Shri Advani attend the House .. 
(Interruptions) Is it unjustified to put the 
demand for the presence 01 the Leader of the 
Opposition in the House?(Interruptionsj 

[English] 

SHRI P.C. THOMAS (Muvattupuzha): 
He is under judicial custO(!y and not under 
the Government's custodY.(lnterruptions) . 

[ Translation] 

SHRI GULAM NABI A.ZAD: Is there a 
discussion or not?(lnrerruf)tions) 

[English] 

If there is adiscussion, then I will assure 
you that !rom my party We will keep mum. 
And we will listen each anQ every word of the 
Opposition. But if it is not ~ discussion I am 
sony, then it will be very tlimcul\ 10r u~. 

( InterruPtions) 

[Translation] 

SHRI MADAN LAL, KHURANA: The 
House comprises 01 three parts namely the 
leader of the House, ~he leader of the 
opPOSition and the Speaker .. (lnterruptions) 
Is it unjustified to call the leader of the 
opposition in the House'1t(lnterruptions) 

SHRI JASWANT SINGH (Chittorgartl): 
Mr. Speaker, Sir, what are the conditions in 
which you wantthis discussion to take place? 
We are not holding a discussion in a vacuum. 
We are holding the discussion in a particular 
political situation. What are the identifiable 
landmarks of that political situatiof!? 

This Government has gone and banned 
organisations like the RSS and the Vishwa 
Hindu Parishad. We believe the rank and file 
of my party believes- that the RSS is an 
organisation imbued with the highest ide~ 
of nationalism (Interruptions) It is a fact that 
they have a different viewpoint.(lnterruptions) 

[ Translation] 

BALRAJ PASSI : We have won the 
election not with the help of police; we have 
won the election with the votes of the people. 

[English] 

SHRI JASWANT SINGH: I do not wish 
to go into a detailed analysis of the 
grounds. (Interruptions) 

SHRI ANBARASU ERA (Madras 
Central): I am on a point of order I know, they 
are planning to accuse the Prime Minister 
and the Congress 
Government.(/nterruptions) 

SHRI HARIN PATHAK (Ahmedabad): 
Under which rule, he has a point ot order, 
Sir? 

MR SPEP-.KER: No point 01 order. 
Please sit down. 

( Interruptions) 

SHRI JASWANT SINGH: All along, ttMt 
effort has been to have a discussion, but 
have it only on the terms and conditions or 
the Treasury Benches, and only to hearfrorlt 
us.( Interruptions) 

SHRI MUKUL BALKRISHNA WASNIt( 
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(Buldana): We wanted an unconditional people. We have won the mandate of the 
discussion. people. But you have won the election only 

with the help of police .. (lnterruptions) 
SHRI PAWAN KUMAR BANSAL 

(Candigarh): Sir, you have given an 
opportunity. That opportunity must be used 
in a right direction. (Inte"uptions) You are 
raising the same point again and again. 

SHRI JASWANT SINGH: What did this 
Govemment do, Sir? This Govemment goes 
and bans Rashtriya Swayamsewak Sangh, 
and this banning is sheer mindless absurdity 
because in the State of Punjab that is torn 
just now it is the Chief Minster of Punjab who 
says: I cannot enforce this regulation in 
Punjab because in Punjab, it is the BJP and 
the RSS that have stood againstthe terrorists. 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHJRI 
RAJESH PILOT): Please do not misquote 
him. He never said that.( Inte"uptions) 

SHRI JASWANT SINGH: Incidentally, 
even while hon. Shri Buta Singh gets up to 
interrupt me, may I remind him that he does 
not represent Punjab, that he is returned to 
this House by the State of Rajasthan? It is 
Rajasthan, that has returned him 
here.( Interruptions) 

SHRI SUTA SINGH: There is a peculiar 
situation in Punjab. That is why he is talking 
that line. Butthere is no question of supporting 
the RSS or BJP even. 

SHRI JASWANT SINGH: Should I tell 
you? 

SHRI PAWAN KUMAR BANSAL: What 

SHRI JAG MEET SINGH BRAR 
(Faridkot): I secured two and a half lakh 
votes. You might have obtained 4000 votes. 
I have secured the Akali votes too and your 
party has also a stronghold on that 
constituency. Perhaps you would have gdt 
4000 votes but I secured two and a half lakh 
votes. 

[English] 

It is on record .. (lnte"uptions) 

SHRI JASWANT SINGH: Mr. Speaker 
Sir. I just want to make two or three other 
submissions about the relevante of this 
discussion and in the context of this 
discussion. 

( Interruptions) 

SHRI JAGMEET SINGH BRAR: You 
have held a jOint Government in Punjab. 

[Translation] 

You and the Akalis .have been 
associates. There was an alliance between 
their party and the Akali Dar. There had been 
a coalition Government of your party and 
Akali Dal.(lnterruptions) 4 

SHRI MADAN LAL KHURANA: You 
were expelled from your party. (Interruptions) 

[English] 

happendcd on oth? You mention that SHRI JASWANT SINGH: Sir, do you 
fi rst.. (Ir.t.:Jrruplions) want a discussion? 

[Translation] MR. SPEAKER: You want it. 

SHRIMADANLALKHURANA;NoLody SHRI JASWANT SINGH: We want a 
wants Arjun Singh in Punjab they want you discussion but a discu5sion(/nterruptions) 
(Into"uptions) 

SHRI SALRAJ PASS!: You have won 
the election by securing only 4000 vdes. 
You are not the real representative 01 the 

SHRI GHULAM NABI AZAD: If this is 
not a discussion, then what have we been 
hearing so far? That is what I wanted to clear 
in the beginning itself. 11 it is a di~cussion. 
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then I will assure the hon. Member that we 
will cooperate fully .. (/nte"UI,tions) .. H it is not 
a discussion, then I am very sorry. It is 
difficult for us to listen. (Interruptions) .. I will 
reiterate the request to hon. Member., 
Jaswant Singhji. We ar9 ready to cooperate 
with you fully if you initiate the discussion. 
(Interruptions) But it is very unfortunate and 
undemocratic if you say that the Parliament 
cannot be run without the presence of a 
particular Member. This is totally 
undemocratic and unacceptable and this 
cannot be done.( Interruplionsj 

[ Translation] 

TARACHAND KHANDELWA (Chandni 
Chowk): You Shri Advaniji in the Ho.use and 
only thn, you will be exposed. (Interruptions) 

[English] 

SHRI MUKUL BALKRISHNA WASNIK: 
We would like to have a clarification from Mr. 
Jaswant Singh ... (Interruptions) .. Mr. Advani 
has been arrested; he has been lawfully 
arrested and he should be arrested. He 
should be kept behind bars. We do not want 
Mr. Mvani in this House .. ( Interruptions) .. He 
has demOlished the mosque. He should be 
punished for what he has 
done .. (lnterruptions) .. BJP, RSS and VHP 
are responsibleforthe situation in the country. 
They are responsible for the demolition of 
the mosque. We are not going to allow this 
sort of condition here. We want a discussion 
but an uncon,ditional 
discussion.( Interruptions) 

SHRI HARIN PATHAK (Ahmedabad): 
Whether you want Mr. Advani here or not, 
the nation wants him here.(Interruptions) 

[ Translation] 

SHRI BALRAJ PASSI: The House 
cannot run without the presence of Shri 
Mvani. It will not run unless Shri Advani is 
brought here. First bring Shri Mvani to the 
House, only then the House will 
run,.(/nrerruplions) First bring the leaoer of 
Ihe House here, only then we will allow the 
House to run.{lnrerruptions). Mr. Speaker, 

Sir the leader of the Opposition should be 
brought here first..(lnterruptions) 

[English] 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): Can I make one humble 
request to you( Interruptions) 

SHRI JASWANT SINGH: Mr. Speaker 
Sir. (Interruptions) • 

[ TranSlatlonl 

THE MINISTER OF AGRICULTURE 
(SALRAM JAKHAR) You plses answer the 
questan offr Azadtutembwhat do you want 
to do? 

[English] 

SHRI JASWANT SINGH: Mr. Speaker 
Sir, for every sentence that I have to say and 
for every submission that I have to make, if 
successive members of this discordant 
Cabinet are to stand up .. (/nterruptions) 

SHRIGHULAM NASI AZAD: Iwou~ 
again submit only one point I want just olle 
word reply from the hon. Member whether 
the discussion has started or not ThiS is my 
simple pOinted question. The hon. Member 
may reply whether the diSCUSSion has started 
or riot( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): He started the diSCUSSion with a 
preface. He said discussion would start. 
Then, so far he has spoken with such a 
preface.( Interruptions) 

SHRI MADAN LAL KHURANA: The 
discussion will start with Shri Advani's 
presence here. 

[ Translation) 

The Delailed discussion will be held only 
when Shir Advaniji is here. 

lEnglishj 

SHRI GHULAM NABI AZAD: n this is 
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the line of their Party, I must say that it is most will be heard, then only the debate Is 
unfortunate. Parliament cannot be held up meaningful and if they do not want to hear 
for one particular person or one particular others, there is nouse oftheirspeeches. You 
individual. I am very sorry to say it. must clarify it. (Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA: What do 
you mean by democracy .. (/nterruptions) Is 
it a democracy? (Intenuptions) 

AN HON. MEMBER: This is the murder 
ot" democracy. 

[English] 

SHRI GHULAM NABI AZAD: This is 
most undemocratic. Is this not an 
undemocratic attitude to say that Parliament 
should not go on because of just one 
person?( Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY (DEPARTMENT OF 
ELECTRONICS AND DEPARTMENT OF 
OCEAN DEVELOPMENT): (SHRI 
RANGARAJAN KUMARAMANGALAM): No 
more duplicity Sir! Let them be honest at 
least! Let them not behave as their usual 
selves with duplicity! (Interruptions) 

SHRIJASWANTSINGH: I haveto make 
just three points.(/nterruptions) 

[ Translation) 

SHRI NITISH KUMAR (Barh): I am on a 
point of order. Through my point of order I 
would like to know whether the discussion 
has been started with the speech being 
delivered by Shri Jaswanl S:gnh or as Shri 
Atal Bihari Vajp~yee and Shri Khurana has 
stated that Ihe discussion would not be held 
without the presence 01 Shri Advani. \n the 
circumstances, I 'fIould like to know whether 
the discussion would continue after the 
speech of Shri Jaswant singh or they would 
not hear others speeches. This matter should 
be made clear. Whether they would hear 
other'S also or not. " other hon. Members too 

[English) 

SHRI JASWANT SINGH: The points 
could easily be made. You wanted the 
discussion. But every submission I make 
and every sentence I speak is met by one or 
the other member of the Cabinet: ThiS 
discordant and divided Cabinet is to stand up 
and seek clarification .. (/nterruptions) 

[ Translation] 

SHRI NITISH KUMAR: Please teU us 
whethertheywill hearthe otherhon. Members 
to or not..(/ntenuptions) 

MR. SPEAKER:Theyshould hear others 
also. 

( Interruptions) 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, we are ready to hear them. But our 
reverend leader Shri Vajpayee has stated 
thaI Ihe discussion will nol be held without 
the presence of Shri Advani. Shri"Khurana 
too spoke in the same way. II they too are 
ready to hear other hon. Members, I have 
nothing to speak. We want discussion. They 
too should participate in hearing our 
speeches. They should listen to others also. 
It should not be so that after the speech ~ 
ShriJaswant Singh is over, uproar is started. 
( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I want to make a submission to 
you .. (Interruptions) 

AN HON. MEMBER: Mr. Speaker, Sir, 
he has no right to speaK.( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I want to submit to you that 
under the rules you have got certain powers. 
Some powers are linked with your post and 
you can use these powers. If the Govemment 
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has somedifficUnies in releasing Shri Advani, SHAI JASWANT SINGH (chlttorgarhj: 
you can rescue Government from those Mr. Speaker, Sir, so far as the quetion of the 
difficUniesbyinstructingittobringShriAdvani arrest of Shri Advani is concerned. 
in the House and enable him to participate in (Interruptions) 
the discussion. Shri Narasimha Aao is not in 
a position to giVe such a decision because 
Shri Ariun Singh will not allow him to take 
such a decision but you have powers, you 
should use your discretionary pOwers and 
direct the Government to bring Shri Advani in 
the House so that the HouS8'may function. 
Even if he is brought under detention but he 
must be brought in the House.(lnterruptions) 

" you cannot do so lell us frankly that 
you are helpless. (Interruptions) 

MR. SPEAKER: No. 

( IQterruptions) 

SHAI ATAl BIHAAI VAJPAYEE: 
Heaven will not fall if Shri Advani comes and 
attends the House. Why is the Government 
afraid of one person when it has got a 
comrtable majority in hte House. 
( Interruptions) 

SHAI MUKUL BALKAISHSNA WANIK: 
Shri Advani is nol silTl>'Y a person but IS a •• 
The case of a •• is being supported in the 
House (Interruptions) 

SHAIMATI VIJAYAAAJE SCINDIA 
(Guna): Mr. Speaker. Sir, if Shri Advani is a 
.. :' .. then no one is a partiot in the House, 
( Interruptions) 

SHAI AAM NAIK (Bombay North): Mr. 
Speaker, we cannot simply tolerate branding 
of Shri Advani as... • '.. in the House 
( Interruptions) 

Shri Wasnik has termed Shri Advaniji 
as ... • .. so he musl tender an apology lor il 
in the House. (Interruptions) 

MR. SPEAKER: He has said so or not, 
but you are bringing it on the record by 
repeating it again and again. 

( Interruptions) 

MR. SPEAKER: I suspended the 
Question Hour and allowed discussion on 
receiving the notice from you to this effect. 
Now are you going to have a discussion or 
not? 

(Interruptions) 
•• Expunged as ordered by the Chair. 

(English) 

SHAI ARJUN SINGH: You are being 
betrayed. Now it is your turn.( Interruptions) 

( Translation] 

MR.SPEAKEA:Areyougoingtodiscuss 
it or no? 

SHAI BALAAM JAKHAR: Mr. Speaker. 
Sir, why do you trust them and lose your 
credibility. When they were trusted in the 
past the country had to suiter. Do you want 
to suffer? Please. do not trust them. 

SHAI ATAl BIHARI VAJPAYEE Mr. 
Speaker. Sir, I just made a hu mble submiSSion 
to you. 

MR.SPEAKER: You are prompting me 
to speak. listen, it isourduty to saleguard all 
the institutions. 

MR SPEAKER: II is the interest 01 all of 
us that everything should be done as per the 
law. I am 01 the view that every party and the 
han. Member of the House should be 
honurably treated as per the prOVisions of 
law. You are asking metobring ShriAdvnito 
the House. Once in the past also a similar 
case was raised In the House regarding 
bringing inthe House of S. AttnderPal Singh. 
At that time the court left the issue at the 
discretion 01 the Hon. Speaker The then han. 
Speaker suggested that the Government 
can bring him to the House it it wishes so. 11 
Shri AdvaniJI IS prepared to be released on 
bail then it is O.K . otherwise not 

( Inrerrupr/ons) 

--;;·:r:E:::xp:":u"-:n:::g-=-ed::;-:'a::"'s -o-rde:--re-d:-:-by-th-e-C-h-a-ir-. ----- ... --.- .. -
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MR. SPEAKER: I would like to tell you SHRIJASWANTSINGH:Formetoput 

one more thing. Shri Advani is the leader of the onus of any action to be taken by the hon. 
the opposition of the House. Please keep in Speaker, it is not anybody's function. 
mind one thing that when the leader of the 
House was asked to speak he was not 
allowed to speak by the Hon. Members. He 
had to issue the statement outside. Despite 
repeated pleas the Hon. Prime Minister was 
not allowed to make the statement in the 
House. H Shri Advani, the leader of the 
opposition refuses to be released on bail, 
then what should be done, I' have already 
heard. 

SHRI JASWANT SINGH: We are also 
pleading the same thing. You have earlies 
said that this House was for safeguarding all 
the institutions; we also want to safeguard 
and protect aU the institutions. 

You were just now talking about Shri 
Advani, the leader of the opposition. 

MR. SPEAKER: Listen, I respect a!1 the 
hon. Members. However, it must not ha~pcn 
that without caring forthe rules and law of the 
land we may do whatever we like. This 
cefinitely should not happen. 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, I am on a point of order. Sir, a 
suggestion is being made to bring Mr. Advani 
to the House from judicial custody by your 
decision. If Mr. Advani wanted to come 
before this House and address the House, 
he should have applied forbail. (Interruptions) 

The very fact that he has not applied for 
bail shews that he does not want to come out 
of the jail custody; he wants to continue 
there. (Interruptions). It is his decision. You 
cannot force him. He has not expressed any 
intention to participate in the proceedings of 
the House. If he hati done that, he would 
have movedfor bail. 

New to put the onus on the Speakerthat 
in s;'):to of hiG non-application for bail, he 
should be brought here, it will be against the 
judicial order; it cannot be 
permitted. (Interruptions) 

[ Translation] 

You cited an example of the ruling of a 
former Hon. Speaker. However, I would like 
to submitthat inthe present changed scenario 
a fesh ruling could be given by you. There is 
no such precedent in the history of the 
Constitution of India .. (/nteffuptions) 

MR. SPEAKER: First letthewhole House 
do whatever is appropriate under the rules 
and if the need arises then I will take it up. 
You simply want to shift the responsibility on 
to others. 

( Interruptions) 

SHRI JASWANT SINGH: This 
Govornment and the teasrury benches are 
afraid cf bringing Shri Advani to the House. 
This Government is using force, against him. 
But his Government did nothing when temples 
were demolished in Pakistan and 
Bangladesh. This Government did not do 
anything when the Counsel General in 
Karachi was attached and his house wa§ 
looted. We are urging you to get Shri Advaniji 
released. The whole House, wants to have a 
debate. We also want a discussion forfruitful 
debate and in view of the prevailing political 
conditions and the sensitivity of the 
issue.( Interruptions} 

SH:11 NITISH KUMAR (Sareh): They 
really co not \',ant to have a debate on it, but 
will simply deceive you, like they did earlier 
on the issue of ;Karseva' (Interruptions) 

12.09 hrs, 

At this stage Shri Madan Lal Khurana 
and a (OIY other han. Members came near to 
tile Tabla of tile House and stood there. 

(Interruptions) 

{English] 

MR. SPEA!(ER: The House stands 
adjourned to meet again at 4 .P.M. 
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• pttn ..... of Clites 

~41. SHRI GIROHARI LAL 
BHARGAVA: 

StiR, VISHWANATH 
SHASTRI: 

WiltheUinislerof HOME AFFAIRS be 
pleased to state: 

<at ....... rtheUnlon Government grant 
approval to \he poposals of the State 
Governments to change the names of the 
Slates and cities; 

(b) whett\er the Government have 
~ed any proposal from the State 
Governments for change of names of cities 
during 1992; 

(c) if so, tf1e details thereof; and 

(d) the reaction of the Government 
thereto? 

THE MINtSlER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) Change' in the 
name of States are approved by the Union 
Government after following the pro~edure 
as outfined in Article 3 of the Constitution of 
India. Sofaras change in the names of cities 
are concemed1heproposals received from 
1he State Government are examined and 
approval is conveyed only if the proposals 
arein consonance with the guidelines framed 
by this Ministry. 

(b) and (e); Yes, Sir. Two proposals for 
change of ' names of cities have been 
I8C8ived $0 far- one from the Government 
of Unar Pradesh for change in the name of 
Mughal Saraito Deen Dayal Nagarand one 
from the Govemment of Madhya Pradesh 
for restcQlion of Old name of Bhopal as 

(d) The Government of India have not 
approved the change in the nameof Mughal 
Saral as Deen Dayal Nagar. Restoration of 
old name of Bhopal as Bhojpal is under 
examination. 

[English] 

Reservation for Backward a.lI .. 

*242. SHRI RABI RAY: 
SHRI SATYAGOPAl MISRA: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether the Supreme court has 
delivered its Judgement regarding 27 per 
cent reservation for backward classes in 
the Govemment jobs; 

(b) if so, the main features thereof; and 

(c) the concrete steps proposed to be 
taken by the Government to carry out the 
directions of Supreme Court in this regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) and (c). A statement is laid on the 
Table of the House. 

STATEMENT 

Part (b) 

The main features of the ·majority 
judgement delivered by Jeevan Reddy J. of 
the Supreme Court on 16th November, 1992 
contained in the following extracts from the 
Judgement:-

(Extracts from pages 273 to 276 of the 
Majority Judge"18nt delivered by Jeevan 
Reddy,J.) 
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Findings on Constitutional /sSUBS .. the popular Inhabiting those .... 

(1l'· 

(2) 

Article 16(4) Is not an exception to 
ArtIcle 16(1) .• Is an Instance of 
classification Inherent In Article 
16(1). Anile 16(4) id exhaustive of 
the subject of reservation in favour 
ofba~rdctasses,lhough It may 
not be exhaustive of the very 
concept of reservation. Reservation 
for other classes can be provided 
under clause (1) of Article 16. 

The expression 'backward class'ln 
Article 16 (4) takes In Other 
Backward Classes' S.Cs, Stand 
may be some ~ other backward 
classes as well. The accent in Article 
16(4) IS upon social backwardness. 
Social backwardness leads 10 
educational backwardness and 
economic backwardness. They are 
mutually contributory to each other 
and are inter· twined with low 
occupations In the Indian society. 
A caste can be and quite often is a 
social class . in India. Economic 
criterion cannot be the sole basis 
for determining the backward class 
of citizens contemplated by Article 
(16)4). The weakersedion referred 
to In Article 46 do includes S.E.B.Cs 
referred to in Article 340 and 
covered by article 16 (4). 

(3) Even under Article 16(1) 
resorvatlons cannot be made on 
the basis of economic criteria alone. 

(4) The reservations contemplated in 
clause (4) of Articles 16 should not 
exceed 500/0. WhOe 500/0 shall be 
ihe rule, It is necessary not to put 
out of· consideration certain 
extraordinary situation inheront in 
the great diversity of this country 
and the people. It might happen 
that in far·flung and remote areas, 

as might, on account of their being 
out of the maIn-straam of national 
life and in view of the c:ondIIona 
pecullarto andcharacterlltlcoften 
needlo betraated In a dlferert way 
relaxation In this strict rule may 
become 11T1*8IIVe. In doing so, 
extreme·caution Is to be exercised 
and a special case made out. 

For applying this rule, the 
reservation should not be exceed 
500/0 of the appointments In a 
grade, cadre orservice in anyglven 
year Reservation can be made In 
iserviceorcategoryonlywhenthe 
Stalelssatlsfiedthat~ 

of backward dass of clllzen therein 
Is not adequate. 

To the extent, Devadasan Is 
inconsistent herewith, it Is over· 
ruled. .. 

(5) There Is no constitutional bar to 
classification of backward classes 
into more backward and backward 
Classes for the purposes of Article 
16(4). The distinction should be on 
the basis of degrees of social 
backwardness. In case of such 
classification, however, it would be 
advisable-nay, nec:essarytoensunt 
equitable distnbution amongst the 
various Is backward classes to 
avoid IUfI1)ing so that one or two 
such classes do not eal away the 
entire quota leaving the other 
backward classeS high and dry. 

For excluding 'Creamy layer', an 
economic criterion can be acIoPIed 
as an Indicium or measure of socmI!I 
advancement. 

(6) A 'provision' under Article 16 (4) 
can be made by an . executive 
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order. It is not necessary that it 
would be made by Parliament! 
Legislature. 

(7) No special standard of judicial 
scrutiny can be predicated in 
matters arising under Article 16(4). 
It is not possible for necessary to 
say more than this under this 
question. 

(8) Reservation of appointments posts 
under Article 16(4) is confined to 
initial appointment only and cannot 
extend to providing reservation in 
the matter of promotion. We direct 
that our decision on this question 
shall operate only prospectively and 
shall not affect promotion already 
made, whether on temporary 
officiating or regular/permanent 
basis . It is further directed that 
wherever reservations are already 
provided in the matter of promotion-
be it Central Services or State 
Services. orfor that matter services 
under any corporation, authority or 
body failing under the delinition of 
'State'inArticle 12-such reservation 
may continue for operation for a 
period of five years, from this day. 
Within this period, it would be open 
to the appropriate authorities to 
revise, modify or reissue the 
relevant rules to ensure the 
achievement of the objective of 
Article 16(4). H any authority thinks 
ttiat for ensuring adequate 
representation of 'backward class 
of citizens' in any service, .class or 
category, it is n~cessary.to provide 
for direct recruitment therein, it 
shall be open to it do so. 

(Ahmadi, J. having upheld the 
preliminary objection raised by Sri 
Parasaran and others has not 
associated himself with 'the 

discussion on the question whether 
reservation in promotion is 
permissible. Therefore, the views 
expressed in this Judgement on 
the said point are not the views 
Ahmadi, J.) 

Directions given to the Govt. of India & the 
State Govts. and the Administrations of 

Union Territories 

The following direction are given to the 
Government of India, the State Govemment 
and the Administration of Union Territories:-

123 (A) The Government of India, each 
of the State/Governments and the 
Administrations of Union Territories shall, 
Within four months from today, constitute a 
permanent body for entertaining, examining 
and recommending upon request for inc!usio~ 
and complaints of over-inclusion and under 
- inclusion in the lists of other backward 
classes of citizens. The advice tendered by 
such body shall ordinary be binding upon the 
Government. 

(b) Within four months from today the 
Government of India shall specify the 
bases, applying the relevant and requisite 
socio-economic criteria to exclude socially 
advanced persons/sections ('creamy layer') 
from 'Other Backward Classes'. The 
implementation ofthe impugned O.M. dated 
13th August, 1990 shall be subject to 
exclusion of such socially advanced persons 
('creamy layer'). 

This direction shall not however apply to 
States whore the reservations in favour of 
backward classes are already in operation. 
The can continue to operate them. Sudt 
States shall, however, evolve the said criteria • 
within six months from today and apply the 
same to exclude the socially advanced 
persons/sections from the designated 'Other 
Backward Classes. 
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(C) 1t is clarified and directed that any (iI) As per directions Of the Supreme 

and all objections to the criteria that may be Court. the Govt. has initiated action: 
evolved by the Govt •. 01 India and the State 
Govts. in pursuance-OfthedireClloncontained 
in clause (B) of p:na 123 as well as to 
direction among backward cl~sses and 
equitable distribution of the benefits of 
reservation among them t' at may be made 
in terms of and as contemplated by clause 
(1) of the office Memorandum dated 25th 
September, 1991 as expfained herein, shall 
be preferred only before this Court and not 
before or in any other High Court or other 
court or Tribunal. Similarly, any petition or 
procoodingqucstioningthe validity, operation 
orimplorncn!Q:ion of the two imagincdOlnce 
Momcrandums, on c:nygrounds wh~tscovcr, 
shall be filed cr instituted only b0fore the 
Court and not before any High Court or other 
Court or Tribunal. 

124. The Office Memorandum dated 
August 13, 1090 impugned in these writ 
petitions is accordingly held valid and 
enforccablcl su!Jject to the excfuzlon of the 
soci::;::y advar.(;cd members/sccticns from 
the notified 'Olher Backward', as explained 
in pra. 12j (~). 

Clause (i) of the Office Memorandum 
dated September 25, 1991 requires - to 
uphold its val:dily - to be read, interpreted 
and understood as intending a distinction 
between backward and more backward 
class on the basis of dogrees of social 
badtwardness and a rational and equitable 
c;:l~;!:ll.l:;~n ct the bonefits of the rcscrv;::tions 
am~n~:t them_ To be valid, the s;::id cbuse 
will h::vo to rc~d understood imp:cmcnlc:f 
accorJina!l· 

Part (c) (i) a copy of the Majority 
Judgement on reservations has been sent to 
State Govts. and Union Territory 
Administmtions on 23.11 .. 1992 for taking 
apprc::riate action attheirendforcomp!iance 
with tho Supreme Court's direction:; givon in 
the Judgment. 

(a) to constitute a permanent body for 
entertaining, examining and 
recommending upon request. for 
inclusion and complaints Of over-
inclusion and under-inclusion in 
the lists of Other Backward Classes 
of citizens; and 

(b) to determine the bases to exclude 
socially advanced persons/sections 
('creamy layer) from 'Other-
Backward Classes: 

(c) The Court has declared that the 
reservation of 10% of the posts in 
favour of other economically 
backward sections of the people, 
who are not covered by any of the 
existing schemes of reservation, is 
constitutionally invalid. GOVemment 
will examine the full implications of 
this verdict and in this process 
consull all political parties. 

[TranslationI 

Adoption otOrphan Children 

*243. SHRI RAJESH KUMAR: 
SHRIMATI BHAVN.& 

CHIKHlIA: 

Will the Minister of WElFARE be 
pleased to stata: 

(a) whether a fee of Rs. 6000/- is 
charged from the couple adopt ing an orphan 
child in Delhi; . 

(b) if so, whetherthe Union Govemment 
propose to withdraw of reduce this fee; 

(c) if so, the details thereof; and 

(d) it not, the reasons therefor? 
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THE MINISTER OF WELFARE (SHRI (a) whetherthe Govemment are cutting 

SITARAM KESRI): (a) The Supreme Court down driHing operations in the Eastern 
of India, in its series of Judgments has laid Region; 
down certain guidelines in this field. As per 
the guidelines. the recognised Indian 
adoption agencies processing the application 
for adoption are entitled to recover from the 
foreigner, who is sought to be appointed 
guardian of the chUd, the expense which by 
includes legal expenses, administrative 
expenses, preparation of child report, 
preparation of medk;al and IQ reports, 
passport and visa expenses andconvcyance 
expenses. The Supreme Court has fixed Rs. 
1)000/- per child as outer limit for these 
expcnsos. In addition as per Supreme Court 
direct:::n. the Indi;)n aJenc:es c~n al::o chz;rse 
m::linton::mcc cxpen::::esfromthc prospective 
fore ian parents atthe rate of Rs: 78/- per day 
as 'Guter I1mi!. The period for which the 
m;:;!n:cn;:lnce charges are to bo I1'1.::lG3 is 
between the date of identification/selection 
of the child by the adoptive parents and the 
date when the child leaves the agency. In so 
far as in-country adoption is concerned, the 
Supreme <!ourt has nowhere laid down the 
guidelines forlhe recovery of expenses from 
the Indi~n ~doptive parents. by the 
rccC'::--:L"C'!d In:.!;3n ~gencics. HO'.','cvcrl the 
1:--:::::':'.0 p!o.coment agencies clK:rce tha 
expenses from the Indian adoptive parents 
for t110 preparation of, child study rcp::rt. 
maintenance of the child logal expenses, 
medical expenses, administrative expenses 
elC. 

(b) to (d). The Ministry of Welfare has 
recent I)' constituted a Task Force uneerthe 
Chair-mGnship of Mr. justice PJJ. Ghag\'.'ati 
to revise and reformulate Ille guido!:nos 
rc!;.-::inJ to a:1 aspocts of adc;;!;:m. 

[EIlJ/Is/i] 

Drilling Operntion 

*244. SHRI TARIT BARAN TOPDAR: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THEMINISTEROFPETROLEUMANO 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) and (c). Do not arise. 

Infiltration and Smuggling In Gujarat 

*245. SHRt HARIN PATHAK: 
SHRI R. SURENDER REDDY: 

Will the Minister of HOME AFFAtRS be 
pleased to state: 

(a) whether the Govemment are aware 
that the incidents of infiltration by terrorists 
and smuggling of arms and narcotic drugs 
from across the border are on the increase 
in Gujarat; 

(b) if so, the number of such incidents 
reportedtotheGovemment sinceJuly1992 
till date; 

(c) the details of the assistance provided! 
proposed to he provided by the Union 
Government to the GQvernment of Gujarat 
to curb such activities; 

(d) the detailS of arms and ammunition 
seized on the Indo-Pak border ill Gujarat 
during the last one year; and 

(e) the places from where these were 
brought and the remedial measures being 
taken in this regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) and (b). So far 7 
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incidents of infiltration have been reported to 
the Government since July 92 to 15th 
November, 1992. 

1991 

(1 ) AK -56 Rifle 

(2) Gun 12 bore 

(3) Pistol 

(4) Tamancha 12 bore 

(5) Ammunition 21 

These are being smuggled from the 
Barmer Dislt. of Rajasthan and the Runn of 
Kutch in Gujarat. To check such infiltration, 
adequate measures have been initiated by 
the BSF and other governmental agencies. 

Natural Gas flared In GUJarat 

*246. DR. K.D. JESWANI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the approximate quantity of nalural 
gas flared up daily in GUjara! and the cost 
thereof; 

(b) whether there is any plan to divert 
this natural gas for industrial or domestic 
purposes; and 

(c) if so, the detailslhereol? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKI\RANAND): (a) 0.5 MMSCMD 
approx. valued al Rs. 9,31akhs perday at the 
currentt selling prices of Rs. 1550 per 
thousand cu. mls. 

(b) and (c). The gas has already been 
allocated to various consumer and would be 

(c) to (e). The details of Arms and 
ammunition seized on Indo-Pak border in 
Gujarat during 1991-92 are as under:-

1992 (Up to 15.11.1992) 

3 

44 

2 

3165 

utilised after adequate compression and 
transport facilities are installed by ONGCI 
GAIL. 

Flood-LIghting on Indo-Pak Border 
inJ& K 

*247. SHRI SHRAVAN KUMAR 
PATEL: 

DR. A.K. PATEL: 

WHI the Minister of HOME AFFAIRS be 
pleased to state: 

(<1) whelherthe Government propose to 
arrange flood-lighting along the Indo-Pak 
border in Jammu and Kashmir; 

(b) if so, the details thereof; 

(c) whether barbed-wire fencing is 
proposed to be provided along the Line of 
Actual Control; 

(d) if so, the details thereof; 

(e) whether there is any proposal to 
create a Security Belt along the saltl border, 
and 

(f) if so, the details thereof? 
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THE MINISTER OF HOME AFFAIRS (c) No current estimate of rasldentiaJ 

(SHRI S.B. CHAVAN): (a)*O (f). The accommodation used for commercial 
feasibility of construction the fencing and P!Jt'POS8S Is available. 
flood righting on the Indo-Pak border in • Jammu and Kashmir Is untier examination 
of the Govemment 

Use of Residential Accommodation for 
Commercial Purposes 

~48. SHRI M.V. CHANDRA 
SEKHARA MURTHY: 

SHRI ARViND TRIVEDI: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development 
Authority has started legal proceedings 
against ,those who have been using 
residential accommodation for commercial 
purposes; 

(b) if so, the details thereof; 

(c) the estimated number of DDA 
residential accommodations in use for 
commercial purposes; 

(d) whether the Government propose to 
Impose penalty on those found guilty; and 

(e) if so, the details thereof? 

THE MINISTER OF URBAN 
DEVelOPMENT (SHRIMATI SHEILA 
KAUL): (a) and (b). Yes, Sir. DDA has been 
laking legal action against those who have 
been misusing residential accommodation 
for commercial purposes. This includes, in 
cases of private properties, prosecution under 
the prOVisions of DeIhl Development Act, 
1957. In case of DDA built flats, prosecution 
under the above mentioned Act as also 
termination of lease for violation of lease 
conditions are resorted to. 

(d) and (e). Whef8 violations of Deihl 
Development ~ af8 noticed, DDA has 
been prooec.utingthe offenders andtheextent 
of penalty to be ifl1Josed those found guilty 
Is determined by the COf11)8tent courts In 
each case in terms oftha existing provisions 
of the Act. 

(Tl3IIs/ation) 

Requirement of Milk 

·249. SHRI S.L SHARMA PREM: 
SHRI PHOOlCHAND VERMA: 

Will the Minister of AGRICULTURE b8 
pleased to state: 

(a) whether the Government have 
conducted any survey to ascertain per 
capita requirement of milk In each State; 

(b) if so, the details thereot; 

(c) the per capita availability of milk In 
the country; and 

(d) the steps taken to meet the shortage 
of milk in the country? 

THE MINISTER OF AGRICULTURE 
(DR. BALAAM JAKHAR): (a) and (b). No, 
Sir. However, the National Nutrition 
Monitoring Bereau of the Indian Council of 
Medical Research has carried· out the 
consumption surveys in seven States viz. 
Andhra Pradesh, Gujarat. Kamataka, Kerala, 
Maharashtra, Madhya Pradesh and Tamil 
Nadu during the yfar 1988-90. 

(c) The per capita availability of milk 1ft 
the country during the year 1991-92 
(provisional) is estimated to be 182 gms. per 
head per day. 

(d) Following steps have been taken to 
lncr8ase mile production on In the country:· 
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(1) genetic improvement of nationally (a) whether the incidents 01 ahdt ..... 

important cattle breeds by selective of children in Delhi have incre •• " R II "11]1; 

(2) 

(3) 

(4) 

(5) 

breeding in their hometracts and 
upgrading in other selected areas; 

cross-breeding of non-district cattle 
with exotic dairy breeds; 

genetic improvement ot important 
buffalo breeds by selective breeding 
acd upgrading of non-descript 
buffaloes in other areas for 
improvement in milk yields; 

development of feed and fodder 
resources; and 

Organisation of effective animal 
health services to support the 
production programme. 

Abduction of Children 

*250. SHRI JANARDAN MISRA: 
SHRI RAMKRISHNA 

KUSMARIA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(b) if so, the reasoas theN6er; 

(c) the number of suck Cas8$18pOI1ed 
In Deihl during 1991 and 1992 so tar, 

(d) the number of case.~ 

(e) the number of childrartteSCU8tHrrmr 
the abductors and those yetta be rescued; 

(f) the approximate nurmerof casesln 
which the abductors have been sue : II ..... 
in extorting ransomfromthefamilies~ 
children; and 

(g) the measures ~akeri to check the 
recurrence of such incidents? 

THE MINISTER OF HOME AFFAIAS 
.(SHRIS.B. CHAVAN): (a) to (e). 

Year 

1991 1992 (upto30.1'. 92) 

(il t:o. a1..cases reported: 46 51 

(ii) No. of cases cancelled: 11 10 

(iii} Cases filed as untraced: 7 7 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

Cases pending investigation: 7 18 

Cases pending trial: 21 16 

Cases put in the Court: 21 16 

No. of Children rescued: 42 44 

No. of Children yet to 7 13 
be rescued: 

Note: Primary reasons for the marginal increase are rapid urbanisation and irliCr8_ 8J 
population. 
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Ct) The Delhi Police has reported that in wise; 

no case the abductors were successful in 
extorting ransom. 

(~) 1 ,'ie measures taken include close 
surveillance to detect organised gangs of 
kidnappers/abductors; strengthening of 
intelligence; frequent raids at the hide-outs 
of criminals; close supervision over the 
investigation of such by senior officers; 
briefing of the patrolmen to check activities of 
the suspicious persons; educating the 
general public to take precautions against 
such crimes; etc. 

Petrol/Diesel Retail Outlets 

"251. SHRI CHHEDI PASWAN: 
SHRI SHIBU SOREN: 

Witl the Minister of PETROLEUM AND 
NI\TUn,.,L GAS be pleased to state: 

(G) tho petroVdiesel retail outlets allotted 
during each of the last three years. State-

(b) the number of petrol/diesel retaB 
outlets of these allotted to SCs/STs. Stat~ 
wise; 

(c) the number of applications pending 
with the Govemment for allotement of petroV 
diesel retail outlets, State-wise; 

Cd) the steps taken by the Govemment 
'for early clearance; 

(e) whether the Government are 
considering to increase the commission of 
these retail outlet dealers; and 

(f) if so, the details thereof? 

THE MINISTER OFPETROLEUM AND 
NATURAL GAS (SHR.I B. 
SHANKARANAND): (a) The number of 
petrol/diesel retail outlets given throughout 
the country during the last three years is as 
under:-

ThroLJ]/) OSB Discretionary 

1989-90 

1900-91 

19D1-92 

(b) Out above.115 retail ou!lets were 
given t:l SC~/STs. There is no reservation in 
discrotion"ryallotments. 

(c) and (d). No f:sparate records of such 
requests is maintained by the Govemment. 

(e) and (f). No decision has boen taken 
by the Co·/crnmem.·· 

allotments 

269 38 

208 27 

07 79 

484 144 

[Englisil} 

Zero-Gas Flaring Project 

"252. SHRI DILEEPBHAI SANGHANI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the details cfforeignfunding agencies 
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in Zero-gas flaring proJed of Bombay High; giYenlo handicappId personsasatneaSUf8S 

for their welfare and rehabilitation; 
(b) the projected availability of gas 

when this project was submiltedfor 'unding; 

(c) whether there is any reduction in the 
projected availability of gas; 

Cd) if so, the reasons therefor; and 

(e) the manner in which the short-tall is 
proposed to ~ met? 

THE MINISTER OF PETROlEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) The Gas Flaring 
Reduction Project is 10 be funded by the 
World Bank, the ADB, Exim Bank 01 Japan, 
and by export credits. 

(b) to (e). While the projections adopted 
in 1990 for planning purposes (66.67) . 
MMSCMD by 1996-97 was slightly higher 
the 'inal assessment 01 estabflShed reserves 
made in January 1992 (62.50 MMSCMD by 
1996-97), it is expected that commitments 
made will be met. 

Scholarships for Handicapped 

'253. OR. lAXMINARA YAN 
PANDEYA: 

PROF. PREM DHUMAl 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether scholatships are being 

Year 

1989-90 

1990-91 

1991-92 

(b) Ii so, the guidelines laid down In this 
ragan:f; and 

(c) the amount spent by the Union 
Govemmentunderthis scheme during each 
of the last three years? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): (a) and (b). Yes, Sir. The 
Government of India has been provide 
seholarsh.ips to Handicapped students, 
including the blind, for pursuing education 
from Class IX onwards. Scholarships are 
also provided for lechnical and professional 
training, correspondenoe courses of study 
and on-the- job training to the handicapped. 
The cand~ate should have secured at least 
40% marks al the previous annual 
examination. Reader's allowance. to the 
blind is also given. The Scheme has been 
transferred to the State Govemments/Union 
T entories from 1 .4.1992, in pursuance of 
the decisi~ of the National Development 
Council. The same amount has been 
released tl) the State Governments/Union 
Temtories"ring 1992-93 as was releasee 
in 1991-92 as per the directives of thE 
Planning Commission. From 1993·9, 
onwards, tfte necessary provision for Ihl~ 

Scheme is required to be made by Stall 
Governments. 

(c) n. amount spent by the VOior 
Government during the last three years is 
glvenas~r:-

3.M .... 
5.11 
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Orphan Chlldnln 

-254. SHRIRAMKAPSE:WDItheMlnlster 
of WELFARE be pleased to slate: 

(a) whether the Government have 
conduded any survey in regard to the 
orphan children; 

(b) if so. the number thereof. State-wise; 
and 

(c) the steps taken by the Government 
for their rehabUltatlon? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (b). The 
Government of India and UNICEF had 
sponsored a safl"4)le survey of street children 
for the cities of Deihl, Bombay •. Calcutta, 
Madras, Banglore. Hyderabad, Indore and 
Kanpur. The category of street children 
surveyed Includes orphan children also. 
However. it does not give separate figures 
for orphan children. The number of street 
children as identified In these cities are as 
follows: 

Delhi has 1.10 lakh street children and 
Madras has 0.40 lakh street children. Other 
cities have O()t given total (number of such 
children. 

The study conducted by the T ata Institutes 
of Social ScIence forthe State of Maharashtra" 
In 1983 estimates a figure of 2089600 for 
orphan children In 1991. 

(c) There Is a" Centrally Sponsored 
Scheme forlhe W,lfara CIf ~Bd .. n In Need 
of Car. Protection which now has been 
transferred to States from 1.4.1992. A new 
Central Scheme for lie Development of 
Itr"t Children'" been approved for 
Implementation from' 1992·93. The 

cofr4)Onents of the programme Include 
nutrition's, non-lormal educallon, heaIh 
services vocational training shelter with a 
view to rehabilitate them In society. 

[EngOsh) " 

Foreign Equity In Joint Ventu .. 

-255. SHRI MANORANJAN 
B~A: 

SHRIGEORGEFERNANDES: 

Will the Minister of PETROlEUMANB 
NATURAL GAS be pleased to state: 

(a) whether the Government off8l8d 
any equity to foreign oil"COf11lanIes in Joint 
ventures for development of oft fields; and 

(b) if so, the details thereof? 

THE MINISTEROF PETROlEUUANO 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) Twelve discovered oIIgas fields haw 
been offered to private COf11)8nies foI 
development in joint wntunt with ONGCI 
OIL In case of a Joint Venlur8Inco!pORded 
In India, the aqUIy ~n of forelgnl 
Indian co"l*'ies can be upto a maxiroom 
of 51"-. In case of an unincorporated Joint 
Ventures In the nature of a producIioI1 
Sharing contract, the participating interastof 
fontIgnllndian co~ could be uptI 
60%. . 

(TtatJSIatIon) 

Modem Food Industry 

" ~56. SHRIV.S. VlJAYARAGHAVAN 
WID the Minister of FOOD PROCESSWG 

" INDUSTRIES be pleased to stale: 

Ca> the locationl '" the unIs of Moden 
Food Industry, SWe .... ; 
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(b) the production of various units of the of Modem Food Industries, during the last 

Industry during the last three years, unit- three years, unit-wise, is given in statement 
wise; -II" 

(c) whether all the units are running In 
loss; 

(d) if so, the reasons and the loss incurred 
by each unit during each ofllaStthree years; 
and 

(e) the action taken by the Government 
to make these units viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) to (e). The location of the 
units of Modern Food Industries is given in 
statement -I. The production of various·units 

Some units of Modem Food Industries 
. Umitedhave been making losses. Generally, 
the reasons forthis are:- diversification of its 
main activities to include non-bakery 
activities, price control over bread dis-
continuance of mid-day meals by some 
State Governments etc. Unit-wise profiVloss 
incurred by each unit ofthe company the la~ 
three years Is given in statement III. 

The Government has entered into a 
Memorandum of Understanding with the 
company forthe first time forthe year 1992-
93 laying down targets. Periodic review 
meetings are taken by the Ministry to ensure 
achievement of the goals and implementation 
the remedial measures suggested. 
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AGRAHAYANA 25, 1914 (SAKAl MIJ8n AmnMlr • 

Royally on Crude 011 

·257. SHRI CHITTA BASU: 
DR. D. VENKATESWARA 

RAO: 

Will the Minister of PETROlEUM AND 
NATURAL GAS be pleased to state: 

(al whether he Government have taken 
any decision regarding enhancement of 
royalty on the crude oil produced by Assam 
and Guj:lrat; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE M INISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHJI.t JI{lIRANAND): (a) to (c). The fixation 
of the rate of royalty on crude oil and natural 
9"'s f:)r the period 1.4.1990 to 31.3.1993 is 
under U:o consideration of the Government. 

flew Varieties of Rica 

*258. SHRI CHANDUlAl 
CHANDRAKAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Indian Council of 
Agricu::!Jral Research, in collaboriltion with 
the United National Development 
Prc:r~::ilme. has evolved a new hybrid rice 
v~ricti; 

Cb) if so, the eHectlve steps taken to 
adopt this new technology; 

Ccl by what time the newly developed 
rice variety is expeded to be available for 
commercial use; 

(d) whether scientists ofthe Directorate 
of Rica Research, Hyderabad havo also 

succeeded to modify a hybrid rice variety, 
developed by Chinese 15 ,ears ago, to sui 
!he climatic condllons In india; and 

(e) If so, the detalI$ thereof? 

THE MINISTER OF AGRICULTURE 
(DR. BAIlRAM JAKHAR): (a) No, SIr. 

(b) Does not arise. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

RestrictadlProtected Area Raglme 

·259. SHRI SRIBAllAV PANIGRAHt: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have 
undertaken a review of the Restricledf 
proteded area regime recently; 

(b) if so, the details thereof; 

(c) whether there is any proposal to 
scrap the system; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): (a) to (e). In view of 
the proximity to the intemational border, 
general law and order situation sensitivity of 
the areas and the presence of insurgent 
61ements etc., certain areas have been 
declared as protec1ed1restrided under the 
Foreigners (Proteded Areas) Order. 1958 
and the Foreigners (Restrided Areas) Order, 
1963. The Entry into the areas which are 
covered under the Proteded AreaIRestricted 
Area regime is governed by issue of 
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necossary permits by the compotent 
authQr:!y. There is no proposal to scrap lhe 
existing system. However, Govemment has 
been carrying outthe review ofthe Restricted 
Area/Protected Area regime from time to 
time keeping in view the exigencies of the 
situation and requests by the State 
Governments for opening up areas for 
promotion of tourism development, etc. As a 
result of a recent review , a number of 

additional/new places have been opened up 
lor foreign tourists in the States of Himachal 
Pradesh. Uttar Pradesh. Meghalaya. 
Mizoram, Arunachal Pradesh and Union 
Territory of Andaman & Nicobar Islands 
Administration. 

The details of the existing areas and the 
new areas opened as a result of the recent 
review are given in the Statement. 
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Assistance to Orissa Under Cemrallv (b) whether any review of achievements 

Sponsored Schemes has been made; and 

*260. SHRI SARA T CHANDRA 
PATTANAVAK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a)thetotalassistanceprovidedtoOrissa 
undervarious Centrally Sponsored Schemes 
during 1991·92 and 1992·93; 

(c) if so, the outcome thereof? 

THE MINISTER OF AGRICULTURE 
(DR. BALAAM JAKHAR): (a) Assistance 
provided to Orissa under various in1M>rtant 
Centrally Sponsored Schemes during 1991· 
92 and 1992·93 is as under:· 
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(b) and (c). The progress of the various 

Centrally Sponsored Schemes are being 
monitored/reviewed regularly through 
periodical progress reports, and inthe zonal 
Meetings/Conferences, held from time to 
time as well as through field visitsby senior 
officers of the Govemment of India. As a 
result of such reviews, improvement! 
progress in the implementation of these 
schemes have been made. 

( Translation] 

Powerloom Service Centres 

·261. SHRI NITISH KUMAR: 
SHRI SUKDEV PASWAN: 

Will the Ministerof TEXTILES be pleased 
to state: 

(a) whother the Government proposes 
to set up powerloom~ervice centres in the 
country during the Eighth Five Year Plan; 

(b) whctlierthe locations ot the proposed 
. centres h.we been selc:;!ed; 

(c) if so, the details thereof; 

(d) the criteria for their selection; and 

(0) whether any priority has been given 
to these pl:Jces where labourers have been 
rendered jobless owing to the closure of sick 
textile m:!ls? 

THE MINISTER OF STATE OF THE 
MINISTIW OF TEXTILES (Sllnt ASHOK 
GEHLOT): (a) Yes, Sir. The G:::vpr:-::r.0nt 
proposes to set up 20 Powerloor:: ~c'rvice 

Centres in the country during th~ VIIi:~l Five 
Year PI<ln. 

(b) All the locations of the proposed 
centres have not been decided as yet. 
DeCision of locations of Poworloom Serv:ce 
Centres is done on yearly basis. 

(c) Does not arise. 

(d) and (e). The main criteria fordeciding 
location of Powerloom Service Centre it 
primarily based onthe numberof powerIooms 
in the region. 

Integrated Handloom Village 
Development programme 

*262. KUMARIVIMLA VERMA: Willthe 
Minister of TEXTILES be pleased to state: 

(a) whether the Integrated Handloom 
Village Development Programme was 
launched for the development of villages 
having concentration of handloomweavers; 

(b) if so. the results achieved so far, 

(c) the nUmberof villages covered under 
the programme; 

(d) whetherthe Govemment propose to 
include more villages under the Programme 
during the current year; and 

(e) if so, the details thereof; statewise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. The Scheme is 
meant for areas of concentration of handloom 
weavers having excellent craftsmanship. 

(b) The Scheme has been circulated to 
all the State fer preparation of detailed 
propos3ls. Theguidelines were circulated in 
N::JVember, 1991. It has also been approved 
for implementation during 1992-93. 

(c) Govemment of India has approved 
21 vi!;o~es!districts for implementat.ion oltha 
Scheme during 1991·92 and 1992·93. 

(d) Yes, Sir. 

(e) Approval of the Scheme would 
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depend on receipt of concrete proposals (f) whether any complaints have been 
from State Govemment by Government of raceived by banks in this regard; and 
India. Government of India has adequate 
budget proposals to implement another 20 
projects during the current year, besides 
supponing the reqUirement of funds on on-
going projects. The Scheme has been 
approved for implementation during VIII 
Plan. 

SeH Employment to Educated 
Unemployed Youth 

·263. SHRIMATI 
CHIKHUA: 

BHAVNA 

SHRIMATISHEELAGAUTAM: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government have 
reviewed the Selt Employment to Educated 
Unemployed Youth (SEEUy) programme 
during the 'ast two years; 

(b) if so, the outcome thereof; 

(c) the number of application received 
number of cases where loans have been 
sanctioned and nl'mber of cases where 
payment has been made under the 
programme during the above period, 
statewise; 

(d) whether a number 01 cases for 
sanctioning loans are still pending for 
dearance; 

(e) if so, the reasons for delay; 

(g) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (c). The progress on the flow 
of credit under various Governmeal 
sponsored schemes including the scheme 
for providing Self Employment to Educated 
UnemployedYouth(SEEUY) Is reviewed by 
the public sector banks, Reserve Bank of 
India (RBI) and Government periodically. 
SEEUY scheme is administered by the 
Development Commissioner, Small Scale 
Industries in the Ministry of Industry and as 
sur.:h remains under their review and 
evaluation. 

Statewise position regarding the number 
of loans applications sponsored by the 
District Industries Centres (OIC) to Banks 
and the number of cases where loans have 
boen sanctioned by bar",s under SEEUY 
Scheme during 1990-91 and 1991·92 is set 
out in Statement- I. The information about 
the bankwise dlsbursements 0' loans during 
1990-91 and 199Hl2is set out instatement 
·11. 

(d) to (g). RBI have reported that the 
data reporting system does not generate 
Information In the manner asked for. However, 
all complaints including those relating to non-
sanctioning of loans. delay in sanctioned and 
disbursement of loans by the banks are 
taken up by ROI and Government with the 
concerned banks for remedial action. 
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Development of Handicrafts THE MINISTER OF STATE OF THE 

·264. SHRIVILASRAONAGNATHRAO 
GUt-lDEWAR: Will the Minister of TEXTILES 
be p:;)~sed to state: 

(a) whether the Union Government 
have received a number of schemes/ 
proposals from various State Governments 
for development of handicrafts; 

(b) whether the Govemment have 
approved these schemeslprOposals; 

(c) if so, the details thereof, Statewise; 

(d) if not, the reasons therefor; and 

(c) the time by which these are likely to 
be <lpproved? 

MINISTRY OF (SHRI ASHOK GEHlOT): 
(a) to (d). The schemes operated by the 
Development Commissionerfor Handicrafts 
envisage interalia grants to State 
Corporations and Apex Cooperative 
Societies for schemes/proposals for 
development of handicrafts. A statement Is 
attached in resped of proposals received 
directly from the State Governments. 

(e) No fixed time limit has been framed 
for sanction of the proposals received from 
the States. However, the proposals as and 
when received are carefully examined by the, 
Office of the Development Commission~.( 
(Handicrafts) before decisions are taken on 
merits. 
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PSUS Referred to B.I.F;R. THE MtNIST-ER OF STATE IN THE 

"265. SHRI MOHAN SINGH 
(DEORIA): 

SHAI HARADHAN ROY: 

. WilftheMinlsterof FINANCE bepleased 
to stale: 

(a) the total number of Public Sector 
Undertakings/Cofll>anies which have beeF! 
referred to the Board for Industrial and 
Financial Reconstruction. as on date; 

(b) the accumulated loss suffered by 
these Public Sector Undertakings; 

(c) the terms of reference to examine 
the working of these PSUs; 

(d) the salient features of the report. if 
any submitted by BIFR; and 

Ie) the action taken thereon? 

MtNISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Board for Industrial 
and Financial Reconstruction (BIFR) has 
reported that, as on 30.11.1992, 86 sick 
industrial companies in the public sector had 
made a referrence to it, out of which 8 cases 
havebeeOlejE!cted at the stageof registration 
and 16 cases a{e under scrutiny for 
registration. 62 cases have been registered 
by BIFR. A statement indicating the list of 
public sector companies registered with 
BIFR and the accumulated losses. suffered 
by each is enclosed. 

(c) BIFRhasreportedthatreferencesin . 
respect of Public Sector Undertakings are 
dealt with as per the provisions of the Sick 
Industrial Companies (Special Proyjsion~ 
Act, 1985. 

(d) No such report has been submitted 
by the BIFR to Government. 

(e) Does not arise. 
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LI.C. Scheme. for the Poor under the scheme in Goa. Effort is being 

*266. SHRIMATI KRISHNENDRA 
KAUR( (DEEPA): 

SHRI RAM SINGH KASHWAN: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the life Insurance 
Corporation has introduced any new 
schemes forthe people of low income group 
during the current year; 

(b) if so, the details thereof; 

(cl whether L1C is getting good business 
under these schemes; and 

(d) the details of the investments made 
by L1C during the current year for the 
betterment of poor people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). One new Schemes, 
namely, Group Insurance Scheme for Toddy 
Tappers has been introduced during the 
current financial year. Toddy Tappers in the 
age group of 18 to 60 years who were 
registered as members of the Cooperative 
Sociaties under Toddy Tappers WeHare 
Board will be eligible to join the scheme. In 
the event of death of a member insured, a 
benefit of Rs. 3000 and in the event of death 
by accident an additional sum assured of Rs. 
3000 will be admissible to the nominee. 
Annual premium is Rs. 30 per member, 50% 
of which will be financed from the Social 
Security Fund set up by L1C and the remaining 
50% will be contributed by the Toddy 
Tappers' WeHare Board. Toddy Tappers ' 
Welfare Board will be nodal agency to 
administer the scheme. 

The Scheme Is meant to provide 
insurance protection to this section of the 
society. So far 4300 lives have been covered 

made to cover all the eligible persons in the 
group throughout the country. 

There is no direct financial assistance 
by L1C to the individuals belonging to weaker 
and vulnerable sections. However, LlC 
advance loanslfinacial assistance to 
Government and other agencies for their 
specially oriented projects, such as Water 
Supply & Sewerage, Electricity, Road 
Transport and Housing Schemes for urban 
rural popUlation, the benefits from which 
also go to the weaker sections. 

Strikes and Lockouts 

*267. SHRI A. CHARLES: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of mandays lost in 
account of strikes and lockouts in the country 
during each of the last two years and in the 
current year as on September 30, 1992; 

(b) whethertheGovemment propose to 
take any steps to prevent such losses; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): (a) The number of 
mandays lost due to strikes and lockouts 
during the last years, i.e., 1990and 1991 and 
for the period January to August, 1992. 
(latest available) is given in the statement. 

(b) and (c). The Govemment have been 
maintaining a close and continuous watch 
on the industrial relations situation In the 
country. The Industrial Relations Machinery 
both at the Centre and in the States are 
taking steps to resolve disputes and reduce 
work stoppages through mediation, 
conciliation, arbitration and adjudication. 
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Mandayslost due to strikes and lOCkouts (in mHlionsdUring 1990 (P) -1992 (P) (January 
·August) 

Year Alandays lost (in millions) 
Strike . Lockouts Total 

1990 (P) 10.64 

1991(P~ 12.43 

1992 (P) 1Q.69 
(January -August) 

Source:- Labour Bureau, Shimla 
P- Provisional 

Crash of 1116-21 Near LEH 

6268. SHRIRAM VilAS PASWAN:Wilf 
the Minister of DEFENCE be pleased to 
state: 

(a) whether a MfG.21 crashed near 
leh in September, 1992; 

(b) if so, whether any inquiry has been 
conducted by the Government in this regard; 

(c) if so, the details thereof; and 

(d) the action taken by the Government 
in the matter? 

THE MINISTER Of DEfENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. 

(b) and (c). Yes, Sir. The Court Of 
Inquiry is under finalisation. 

(d) Action will be taken in the basis of the 
Court of Inquiry report. 

Child Labour 

"269. SHAI K. PRADHAN1: 
SHRt ANAND RA tNA 

MAURYA: 

_the MiniSterOf lABOUR bepleased 
to state: 

13.45. 24.09 

14.00 26.43 

5.93 16.62 

(a) whether the practice of employing 
bonded child labour in the carpet industry· 
has been going on in some Slates and Union 
Territories; 

(b) if so, the States and Union Territories 
in whiCh such cases have been detected; 
and 

(c) the corrective steps taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE OF THE MINISTRY OF lABOuA 
(SHRt P.A. SANGMA): (a) ar.d (b). The 
incidence ot child labour in carpet industry 
has been noticed in Uttar Pradesh andJammu 
and Kashmir. However, no comprehensive 
survey as such has been conducted to 
identify as to whether lhese children are 
boded labourers. 

(c) Child Labour (Prohibition and 
Regulation) Act; 1986 prohibits the 
employment of children below the age of 14 
years in carper weaving industry. Th~ S!n:e 
Government have been addressed frc· . 
time to time to iC)tenr.ify the implementation 
of the proviSions relating to child labour in 
varioUS Acts Including the eM? Labour 
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(Prohtillon and AaguIaIIan) Id. 1986. The Is In dast!In development. One ~ 
NatIonal Chid Labour Policy, 1987 undar aided dasign bantra has been set up at 
whlchplDJ8Ctbased PlanalAcllonhasbeen Pan .. (Haryana). 
IaIinc:hed In 9 _of highconcentralion aI 
chldlaboUrlncludes MfrzapurBhadoicarpal 
bel In Ul1arPradesh. FInancIaIAssis1anc8 Is 
being .~ to voluntary agencies for 
taking up 20 AdionOrianted Projeds forthe 
benefl al1000 c:hilchn Who have been 
withdrawn form carpet weaving in this bel. 

TheStateGovemrnentotUllar~h 

have set-up State level and district lavel 
convnittees monitor the problem of child 
labour in carpet Industry. A ftylng squad has 
been fol1llfK1 to carry out checks and to 
enforce the provisions of the law. 

[ Tnmslation] 

Use of Computers In Handloom 
Industry 

-270. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether utilisation of latest cO"lluter 
technology In the Indian handloom textiles 
industry is possible; 

(b) whether a special CO"llutersystem 
has been evolved for the industry; 

(c) if so, the details thereof; 

(d) whether the designers are likely to 
get facility of tests and their immediate 
results with the help of co"lluters; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTIlES OF (SHRI 
ASHOK GEHLOT): (a) Yes, Sir. 

(b) ana (C). One of the areas in which 
coRlMer system can be applied effectively 

(d) Yes, Sir. 

(e) WIth computer aided designs, 
continations and permutatlona of designs 
and colours can be done i'I a men fteXI:IIe 
manner and also faster. The designs 
genended at the Panipat unit would be· 
available on sale to handloom sector. 

[English] 

Accidents on National High..,. 

~71. SHRICHIRANJllAlSHARMA: 
SHRI S.B. SIDNAL: 

Will the MInister of SURFACE 
TRANSPORT be pleased to state: 

(a) the number of accidents on National 
Highways during the last three years, State· 
wise; 

.(b) the number of persons killedfltljurad 
in these accidents, State-wise; 

(c) whether the Government propose to 
construd divi~ers on National Highways to 
minimise these aCCident; and 

(d) of so, the details thereof and other 
steps being taken to check such ac.cldents? 

THE MINISTER OF STATE OF THE 
MINISTRY Of SURFACE TRANSPORT 
{SHRI JAGDISH TYTLER\: (a) and (b). A 
statement is annexed. 

(c) and (d). Dividers are construded on 
National Highway sections which are being 
widened to 4-lane dividers class-section. 
Other steps being taken to check road 
accidents include:-
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(Q stringent measures for (IV) setting up of NatIonallStal8 level 

Cd) 

~ii) 

implementation of various safety Safety councDs; 
provisions under Motor Vehicle 
Act; 

Provisions of wayside amenities 
and truck parking lay-byes; 

highway patrolrmg; 

(v) engineering ~nts IIkJ 
geometric Improvement., 
treatment of accIdents-prot* 
locations, capai:Ity augrnartaIIan. 
road Intersection irnpnMMI8n1S. 
traffic control device 8Ic. 



129 Written Answers AGRAHA YANA 25, 191,~ (SAKA) Written Answers 130 

11 .... C") C") ..... c( N c( c( N 0 C") ..... "'It .... co ~ ~ m co CD f5 N 
Q)~ ..... z z Z "'It C") m ~ ~ ..... In co CD 

.... fQ 
0. S) Q CD m m c( "'It c( c( "'It .... N 0 N 
0. CD ..... ..... 0 C") ..... M co .... e"., .... m In Z Z Z "'It co CD .f..lC 

~ I() , c:: N C") "'It <i. CD c( c( co CD 0 

~ 
..... I() ..... CD CD 

~ 
CD CD ..... 

0. co 0 Z ..... Z Z M I() I() ;?i 8 I() .-- co co 
"'( 

~"tI '0 "'It CD I() co 0 N 0 0 "'It 0 Cl 
o e? m co eo "'It N 0 0 ..... 0 ..... co N 
e.~ co eo It) ..... CD N CD I() M N N "'It 

~.s 
It) ..... co co ..... "'It 

III 
Q t:"tI 

~ m ..... I() t') 0 "'It co 0 M I() 
~ 0. g~ ...... eo 0 ..... Cl Cl "'It N N ~ 0. m I() 0 Cl ..... M CD I"-- .f:::.c 

... z !!! w t: :e 
~ 

a) M ~ 
eo M t') . eo N 0 M 0 Cl 

W ~ "'It t') "<t N to ...... I/') to OJ ;:: ... N N I"- 0 ...... t') M OJ I() 

~ 
I/') N co I/') I/') I/') 

"'( 
0 

~"tI Oe? LC') t') N 0 ...... "<t N a) co I() "'It '.~ C") 
~.~ 0 ...... M ...... I/') ,.... "'It co I/') r- eo "'It tt.s It) I() ..... It) Cl eo CD "'It to ..... "'It 

"'It L() CD M 

~) 

0'1 g~ ~ 0 to C; 0 t') ..... M N M Cl "'It 
"t co L() M 0 Cl (") C> N - &..lC I() I() I() C'l ..... N I() CD 

!!! t: 
~ It) II) "'It 0 "'It "'It ..... a) a) "<t ..- co 'g C') "<t I() 0 0 .... CD ~. Cl eo N I() <D 

M (") <0 <D (") L() <eo OJ co "'( "<t N L() I() "<t C') 

.r:: .r:: ._ 

~ .r:: '" '" 'E .s::: 
Q) Q) " 

~ '" ~ "0 .c: (!) 
Q) e IJ) '0 

(\j "0 <Il ro 
~ c.. c.. :::.:; 

!!! Iii It! ct .rg c.. Iii c6 ~ .r:: <Il .r:: <Il r 
!J) ~ 0 E ~ c: 0 

~ iii ro .~ 

.r:: <Il n:: "- III III E F ..t: 
"0 c: ro til .~ c:.' E E c: 'C '" .... 
c: ;;, .r:: 0 III ~ !U ._ (j) :r til « « « ill 0 c.r. .::Z: '"') ::t.:: 2 

~ - N c? ~ ,U) ..... I.{l ,J 



131 Written AnsMm DECeMBER 16. 1992 Written AnSl!V6fS 132 

!"t) 
ol! 

~ II) N .... • 0 c (0) ..... co (0) co e~ - oa 0 (0) oa CD CD N CO) .... 
ct.s: N N CD :Z N CD 

~ oa N • 0 

- ~j m C) • .... co N CO) co C N • .... oa 
~ e ... .... • II) N fR co ~ • - - (0) :Z (0) ct.:c N C\I C\I 

.!l .... c: CO) II) • II) co (0) « 8 ~ 
0 co 

~ 
.... 0 0 C\I C\I 0 CO) CD II) 

0) CO) ('I) II) :Z 0 .... CD 

8 ('I) C\I .., II) 

""( 

~"t) co CD C\I co C\I co 0 .., co co .., .., 
ol! oa ('I) ..... ('I) co ('I) co ;:::. ('I) co .., 

0 ~.~ co oa ('I) C\I 0> ('I) 0 M co t"') 0 .., 
ct.s: 

<II 

~ ~i .... ('I) .., co C\I C\I co M en .., .... .., 
"'- co .., II) C\I • 0> en co II) en 0) 0 .., C\I .., C\I co ct!iC C\I C\I C\I 

.!l c: ... .... 0 .., ..... N M C\I II) M co .... ~ <0 U) en ..- ('I) co ~ N • M U) .... en 
'8 .., M 0 .., U) C\I ..-

M N C') C\I II) 

""( 

~~ 10 co ... ;X ..- ;:::. en 0 .... co 0 0 .... t! .~ ;:::. C\I co II) .... 0 II) en C\I 0 
ct.s: C\I C\I CO) C\I M .... M C\I 

0 C\I ('I) .... M 

<II 
0) 

g~ II) i C\I .... .... M 0 .... CIO C') co CIO 
"'t 0 .., .., C\I U) 0 .... co co M - ct.:c ..- .., (\1 C\I C\I C\I 

C\I C\I C\I 

.!l c: 
~ 01 C\I C') II) CO) co en ,.._ 01 ,.._ .- ,.._ 
8 (W) • en M M CIO C\I 0 M .., co C\I 0 

~ ('I) 0 .., C\I co C\I C') 
1{ N M 0 .., 

~ 
.r; j CIS III 

C\I ~ CIS :l CD 
c "2 "0 >. "0 ~ ~ 

III ... ~ E c lIS Z e :l lIS ~ 
.r; e Q. lIS e CIS ;; E lIS .~ .r; 7i ." .!!. 'E :l ... .r; c: ~ 

0 :if JQ c: :: :i: .9- lIS 
lIS CIS .r::J ... :l .JC CIS ... :t:: 
:E :E :E ::::E Z 0 Q. a: en ..... ..... :::> 

~ co; ..; an cD ,..: cD eli ci ... ~ M ..t ....: ..... .... C\I C\I C\I N C\I CI) 



133 Written AnswBIS AG~YANA 25. 1.914 (SAKA) Written AnSwelS 134 

~i t") en ..- ..- co 
t.!.~ - N 0 t") CO ct.s - ~ 

II) ...,. 
t") 
CO 

- I! 0) ~j CO CO N . ...,. " 0) C) ;t en N 0 - - en CDli1 CO a.. 
!! • 
c:: N ..- 0 N N 

~ 
0 t") " CO en 

0) ~ " t") 

a co co 
"t 

~i ~ f8 :R ~ 
...,. 
co 

t.!.:::! co Q) II) N t") 
II) CDC' " 0:.-

II) 
C) ~j II) II) co ~ 

..-
0). t.!::::: ,.... Q) CO) N CO) 
0) 0> N - ct~ en 

!! c:: N " ..... 0 
~ q) 0 Q) co CO) 0 

CO) " N .., a N co 
"t 

,.... 

~i It) N co 0> Q) 0> 
t.!.~ N Q) CO) Q) 

ct.s .., ..... 
CO) 
co 

II) 
0) ~~ co t.!~ N 0> 0 CO) 
0) "t N N ..... N· CO) 

«foliC " N 0 ,.... 

!! c:: 
~ 0> II) 0 II) II) a C") 0> ,..... N ,.... 

N " ,.... 
"t N r::. 

~ c ... 0 

~ CIt III ::;) Q. "iii ii "iii "0 ~ (5 II) CD f\I € ~ 0 ::0 E ~ 01 c Z ~ .... C III III 00 CD t- ..!!! !! CD ]! CI 00 "0 .c III .iij 0 
CI) en '6 c III .So! '6 > :E w z c t!= :c ~ 

.c "0 .5 III "O~ ." 

~ 
00 III 

~ 
.Yo C 0 Z .c III CD III 111 0 < < 0 OJ: 0 _J n. z • 

~ • 
II'i cO ,...: ~ ai 0 N <- .-. .- . 

ij) N N N N N CO) CO) CO) z --



135 Wrlrten AnswetS DECEMBER 16, 1992 Wrbtn An,.,.,. 136 
Coal for Thermal Power Plants 

-272. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of COAL be 
pleased to state: 

(a) the requirement of coal for thermal 
power plants during the last three years, 
State-wise; 

(b) whether the supply of coal was 
erratic and ash content very high; 

Cc) if so, the whether the Government 

StatelUnion Territory 

(1) 

Delhi 

Haryana 

Punjab 

Rajasthan 

Uttar Pradesh 

Gujarat 

Madhya Pradesh 

Maharashtra 

Andhra Pradesh 

Kamataka 

Tamil Nadu 

Bihar 

Orissa 

wast Bengal 

Assam 

1990-91 

(2) 

4635 

3133 

5842 

2667 

25663 

11282 

24016 

19667 

16076 

2105 

8532 

8421 

1204 

9517 

390 

propose to formulate any action plan to 
ensure timely supply of coal having less ash 
content; and 

(d) If so, the detans thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. 
NYAMAOOUOA): (a) The requirement of 
coalforthermal power plants State-wlse, for 
power plants under SEas and other poww 
utilities duringtheyears1990-19911991-92 
and 1992-93 as received from General 
Electlicity Authority are as fonows:-

In '000 tonnes 
(Date Provisional) 

Coal requirements 

1991-92 

(3) 

5201 

2868 

5462 

2034 

24503 

11026 

24205 

:!2199 

15769 

3070 

9273 

8299 

1290 

10411 

390 

1992-93 

(4) 

5630 

3244 

5724 

3747 

26429 

12258 

23521 

22572 

16926 

3031 

8780 

8507 

1118 

11760 

380 
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(b) to (d). Coal supplies to all power sector participation In setting up cow 

UlJllesarwelfecledagalnstquartertyfinkages washeries, which shaD further improve the 
dac:idedbJthe Standing Unkage Committee quality of coal supplies. . 
on the basis of ganeraIIon targets accepted 
bJ the power stations. Generally some 
cushion Is pnMdad in the monthly linkages 

Loans Taken by Flnanclallnstltutlona 

as compaI8d to the acIUaI requirements for "273. PROF. RITA VERMA: WID ~ 
targeIIedganendlon.Asagalnstthe agreed Minister of FINANCE be pleased to state: 
supply of 137.00 miUIon tonnes including 
middlings for the power sector daring the 
year 1991-92. the despaIches had been of 
the order of 136.90 million tonnes. 

Asragardsquallty,althePowerHouses 
are bJ and large, linked for power grade 
coal. The available power grade coal of 
major coal bearing seems in the country is 
having high ash content. ' 

In order to ensure supply of low ash 
coal, Coal India Ltd. have taken up 
construclion ofthreecoalbeneficiation plants. 
These coal benefICiation plants are being 
constructed In compliance with the 
reconmendatlonto wash coals to be moved 
over 1 000 Kms. from the mines. In addition, 
Govemment have decided to allow private 

(a) whether the Industrial Development 
Bank of India, Industrial FlOanceCorporation 
of India and Industrial Credit and Investment 
Corporation of India have been taking loans 
form the Foreign Countries; 

(b) If so, the amount of loans taken by 
each of these institutions during each of the 
last 3 years countrywise; and 

(c) the main purpose for which these 
loans are taker. by the above institutions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINAflCE (SHAt 
RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) and (c). A statement Is laid on the 
Table of the House. . 
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Small Savings 

-274. SHRI KRISHAN DUTT 
SULTANPURI: 

SHRI GIRIDHARI LAL 
BHARGAVA: 

Willthe Minister of FINANCE be pleased 
to state: 

(a) whether States have fixed targets for 
small savings collections during the current 
year; 

(b) If so, the details thereof; 

Cc) whether the Government propose to 
encourage the small savings schemes run 
by the private sactorto make up the short-fall 
in the small savings; 

(d) if so, the details of the incentives 
proposed to be given to the private sector in 
this regard; and 

(e) the steps taken to check irregularities 

in the small savings schemes of the 
Government to arrest the sliding trend in 
these savings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). A statement indicating 
the estimates of small savings loans assumE5 
by the Planning Commission for financing 
State Plans during 1992-93 is placed on the 
Table of the House. 

(c) No, Sir, Small Savings Schemes run 
by.the private sector cannot be a substitute 
for the small savings schemes operated by 
the Govt. as the resources raised by private 
sector will not be available to fund state 
Plans. 

(d) Does not arise. 

(e) Whenever irregularities In the 
operation of small savings schemes are 
reported to Government, prompt action is 
taken to investigate the matter. l:Iowever, 
irregularities are few and far between and 
are not responsible for the shortfall in small 
savings collections. 

STATEMENT 

S.No. Name of the State Small savings loans as 
assumed in State Plan 
finding for 1992-93 

1. Andhra Pradesh 322.00 

2. Arunachal Pradesh 1.19 

3. Assam 114.00 

4. Bihar 586.00 

5. Goa 26.38 

6. Gujarat 873.16 

7. Haryana 189.00 
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S.Ho. NSITI8 01 thB State SmaN savings loans as 
assumed In State Plan 
finding for 1992-93 

8. Himachal Pradesh 90.00 

9. Janmu and Kashmir 72.45 

10. Kamataka 357.05 

11. Kerala 247.00 

12. Madhya Pradesh 308.09 

13. Maharashtra 963.00 

14. Manipur 2.04 

15. Meghalaya 8.47 

16. Mizoram 1.81 

17. Nagaland 1.38 

18. Orissa 216.05 

19. Punjab 320.00 

20. Rajasthan 300.00 

21. Sikkim 1.10 

n. Tamil Nadu 250.00 

23. Tripura 19.36 

24. Uttar Pradesh 1113.50 

25. West Bengal 700.00 

The above estimates reflect 75% of the net Collection in each States. 

Investment In Shares 

*275. SHRIMATI PRATIBHA 
DEVISINGH PATIL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government/the 
Securities and Exchange Board of India are 
formulating any scheme regarding 
investment in shares by the investors or 
rural and semiurban areas; and 
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(b) • so, the detaIs 1henKJr? (b) I so, the details or IF and other 

1lE MINISTER OF STATE .... THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). The 
information is being collected and wi be laid 
on the Table of the House. 

lim" on Alotment of Shares 

~7f. SHRI YASHWANTRAO PAllt.: 
Wi~1 the Minister of FINANCE be pleased to 
state: 

(a) whether there has been heavy 
increase in the nUnDer of persons appJying 
for shares of different companies; 

(b) whether the Governmentlthe 
Securities and Exchange Board of India 
propose top reduce the existing limit of 
aUotting one hundred shares per applicant to 
ten shares so as to benefit more people; 

(c) if so, details thereof; and 

(d) if not, the reasons therefor? 

1HE. tA\N\Sl£R Of ST"l£ \N mE 
MINISTRY OF FINANCE (SHAI 
RAMESHWAR THAKUR): (a) to (d). The 
information is being co\lected and win be laid 
on the Table of the House. 

(English] 

. Foreign Borrowings 

*277. SHAI NAWAl KISHOAE RAJ: 
SHRI RAM NAIK: 

Willthe Minlsterof ANANCE be pleased 
to state: 

{a) whether\ndia has again emeJged as 
a major borrower of International Monetary 
Fun<fs SOR commitments and other funds 
during 1991-92 as per iMPs Annual Report; 

fontign agencies bonowlngs undertaken by 
India during 1991-92 and at' what position 
india stands at present In comparison to 
other developing coun1rles In rasped or IMF 
bonowings; 

(c) the achievements of Incfla through 
struc:tural adjustments l'8COIdedinthe Report; 
and 

(d) the readion of the Government 
thereto? 

THE MINISTER OF STATE IN TH~ 
MINISTRY OF FINANCE (SHAI 
RAMESHWARTHAKUR): (a) and (b). During 
1991-92 India drew the following amounts 
from the foreign agencies: 

(US$ millions) 

lOA 710.001. 

IBRD '931.130 

ADB 318.366 

lfMl 3.220 

1962.717 

I.M.F.SDR 905.08 million ($ 1234.616 
million) 

This amount drawn from IMF cof1l)8re 
with a tot~ drawings of SOA 1268.825 millio1\ 
($ 1786 million) in 1990-91 from the Credit 
Tranche and the. CCFF of the IMF. 

(c) and (d). The statement made in the 
said Report about In<fla's achievements is 
as as under: 

The new Government that took offICe in 
June 1991 . acted quickly to arrest the 
deteriorating economic situation. Its 
programne for 1991-92 and 1992-93 which 
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the Fund supported through a Stand-by TImes dated September 8, 1992 regardiOQ 
arrangement (for SDR 1,656.0 million, unemployed agriculture wort<ers; -
approved on October 31,1991), sought to 
ease the external payments position, rebuild 
. international reserves achieve economic 
growth of 3-3112 percent, and reduce inflation. 
A large sustained reduction In the public 
sector deficit was central to the strategy. 
India's programme also Included structural 
reforms aimed at reducing government 
intervention, enhancing domestic 
competition, and accelerating the country's 
integration into the world economy. 

Shipyard at Haldla 

*278. SHRIMATI MALINI 
BHATIACHARAYA: 

SHRISUBRATAMUKHERJEE: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a)whetherthe Asian Development Bank 
offered to advance crores of rupees for 
setting up a shipyard at Haldia; 

(b) if so, the details thereof;' and 

(c) the response of the Union 
Government to the said offer? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) No, Sir. 

(b) and (c). Do not arise. 

Unemployed Agriculture Workers 

*279. DR. A. K PATEL: 
SHRI SHANKERSINGH 

VAGHELA: 

WiUtheMinisterof LABOUR be pleased 
to state: 

(a) whether the Government are aware 
of the report published in the Hindustan 

(b) if so, whether any schemes have 
been formulated by the Govemment to deal 
with the situation and mitigate the hardships 
of the people engaged in agriculture either as 
cultivators or labourers; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND THE MINISTER 
OF STATE OF THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): (a) Yes, Sir. 

(b) and Ccl. The majoron-going schemes 
for promoting rural employment are:-

(i) Integrated Rural Development 
Programme (IRDP). 

(ii) Training of Rural Youth for self 
Employment (TRYSEM). 

(iii) Jawahar Rozgar Yojana. 

Besides the above schemes, the 
Planning Commission has adopted in the 
Eighth Five Year Plan a strategy for 
employment generation in rural areas. As a 
part otthis strategy the Plannin~ommlssion 
has identified development of wasteland, 
water conservation, integrated water-shed 
development, development o11orest areas 
and non-farm rural activities as important 
areas of employment generation. It is also 
making provisions for training, technology, 
marketing assistance and credit to non-
agricultural activity with a view to promoting 
Industries in rural areas. 

Sick Textile Mills 

*280. SHRI HARISINGH CHAVDA: 
SHRI RAM T AHAL 

CHOUDHARY: 

Will the Minister of TEXTILES be 
pleased to state: 

Ca) the details of sick/closed textile! 
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spinning mills during the last three months Textile Mills were closed during the last three 
including the mills under the National Textile months (I.e., July., August and September, 
Corporation Ltd; 1992). Of these mills, one min was underthe 

Management of National Textile Corporation 
(b) the reasons for the closure oftOOse Ltd., two were Cooperative Mills and Six 

mills; were Private Mills. OUt of the nine mills 
closed during the lastthree months only one 

(c) the loss of production, in metres, as mill i.e., MIs Mayurakshi Cotton Mills Ud., In 
a result thereof; West Bengal Is registered with Board for 

Industrial and Financial Reconstruction 
(d) the number of workers rendered (BIFR). 

unelll>loyed due to closure of these mills; 

(e) whether the Government have 
formulated any scheme/plan for the revival 
of these mills and to provide alternate 
e"'9loyment to the retrenched workers; 

(f) If so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Nine Cotton/Man-made Fibre 

(b) to (d). A Statement annexed. 

(e) and (f). Govemment have set up 
Nodal Agency/Board for Industrial and 
Financial Reconstruction (BIFR), to evolve 
and manage rehabilitation package In respell 
of sick/closed Textile Mills. Central 
Government does not provide altemative 
employment. Howeverthe Interest of affected 
workers is protected through Textile Workers 
Rehabilitation Fund Scheme (TWRFS), as 
per procedures laid down. 

(9) Does not arise. 
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Telephone Exchanges In Calcutta 

*281. SHRI AMAL DAnA: 
SHRI HANNAN MOLLAH: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) whether the Government propose to 
modernise the outdated telephone 
exchanges in Calcutta and its suburbs dueto 
frequent breakdowns; 

(b) whetherthe Government also propose 
to undertake the expansion of the existing 
exchanges and installation of new ones in 
order to clear the waiting list; 

Amtala 400 lines 

Andul 600 lines 

Uluberia 200 lines 

Chinsurah 1200 lines 

Bhatpara 1200 lines 

Tribeni 400 lines 

(c) if so, the details thereof and the time 
by which the programme for modernisation 
and expansion is likely to be taken in hancf. 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAlESH PILOT): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d). The following outdated 
exchanges forming only 1.2% of the total 
capacity are proposed to be modernised 
during 93-94. 

IlIAX II 

·MAXII 

MAX III 

MAXI 

MAXI 

MAX II 

(ii) The following existing E.1 o. B exchanges are proposed to be expanded by March 
1993 subject to availabilHy of equipment. 

Chittaranjan I 500 lines expansion 

Salkia RLU 1500 lines expansion 

Kalyani ~LU 200 lines expansion 

Behala 300 lines expansion 

Narenderapur RLU 100 lines expansion 

(iii) The following New Technology EWSD (siemens) new exchanges are proposed 
to be installed by March 1993 

Burra bazaar 6000 lines 
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CentralRSU 2000 lines 

Salt lake RSU 2000 lines 

(Iv) Details of new exchanges to be installed/expanded during the balance pat of the 
8th Five Year Plan are attached in the Annexure. 

E. 10.B equipments 

SJ. No. • Exchange Capacity Type Remarks 

1. line-Cards 3400 Expansion 

2. Chittaranjan II 3000 Expansion 

3. Bag Bazar RlU 3000 Expansion 

4. Salt Lake RLU 3000 Main 

5. Dum-DumRLU 3000 likely to be 
commissioned 
during 1993-94. 

6. Circus 8000 Expansion -

7. Central 6000 Expansion 

8. Tangra RLU 2000 Main 

9. Belurmath RlU 2000 

10. Kalyani RlU 2000 Expansion 

11. Cossipore. 10000 Expansion likely to be 
commissioned 
during 94-95 

12. Gopalpur RlU 1000 Main 

13. Baishanabgatta RtU 1000 IkelytolJ8 
commissioned 
during 93-94194-95 

14. Picnic Garden RlU 1000 Expansion 

15. Garden Reach RLU 2000 MaIn 
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51. No. Exchange Capacfty Type Remarks 

16. \ChapurRLU 1000 Main -

17. ' 69 • Building RLU 1000 Expansion 

18. SalldaRLU 1000 Expansion 

19. Chinsurah 1000 Expansion likely to be 
commissioned 
during 94-95 

20. Chandan Nagar RlU 1000 Expansion 

21. Bhatpara RLU 1000 Expansion 

22. Chittaranajan I 2000 Expansion 

23. Tiretta Bazar RlU 1000 Expansion 

24. Telephone Bhavan 2000 Expansion 

25. New Barrackpur RLU 2000 Expansion 

26. BarasatRLU 1000 Expansion 

27. Barackpur RlU 1000 Expansion likely to be 
commissioned 
during 94-95 

28. Uttarpara RlU 1000 Main 

29. Serampore RlU 1000 Main 

30. Budge Budge RlU 500 Expansion 

31. Bag Bazar RlU 6000 Expansion likely to be 
commissIOned 
during 94-95 . 

32. line-Cards 5000 

33. BaIlyganl 6000 Main 

34. BaI~anj 10000 Expansion 

35. Shlbpur 4000 Expansion 
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51. No. Exchange 

36. Alipore 

Total 

EWSD (Siemens) 

1. Calcutta 

"Total 

C·Dot 

1. Calcutta 

2. Calcutta 

Total 

Grand Total 

Staellndustry 

*282. SHRI SUDHIR GIRl: 
SHRI PARASRAM 

BHARDWAJ: 

Will the Minister of STEEL be pleased " 
to state: 

(a) the major technological problems 
faced by the steel industry; 

(b) whether the Steel Authority of India 
proposes to offer Research and 
Development projects on a contract basis to 
oUtside contractors; and 

(c) it so, the details thereof and the 
reasons therefore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) The major technological 
problems faced by the steel industry include 

Capacity Type 

9000 Main 

109900 

10000 Main 

10000 

4000 Main 

5000 Expansion 

9000 

128900 

Remarks 

Under leasing 
during 93·94 

technological obsolescence in preparation 
of raw materials abSence of modem features 
in blast furnaces and extensive use of Open 
Hearth Furnaces in place of Basic Oxygen 
Furnaces (lD Converters), absence of 
Continuous Casting facilities and secondary 
refining facilities etc. Specific indigenous 
technologies in reference to specifIC Indian 
raw material problems like high ash Coking 
Coal with inferior Coking properties and 
unfavourable washablilycharacteristics. high 
almuniatosiica ratio in.iron, ore, high insoluble 
and Akai content of fluxes have also not 
been satisfactorily developed. The plants 
also suffer from inadequate automation and 
control systems and limited R&D efforts to 
develop and adopt new technologies. 

(b) and (c). Presently Research and 
Development Centra for Iron and Sleet for 
Steel AuIhorily of India UrniIed functions as· 
in-house collabOrative Research aNI 
Development Centra. However, they are 
carrying out a nun1ber of collabor8uve 
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Research Projects with the help of National 
and International Research, Scientific and 
Academic Institutions like National 
Metallurgical Laboratory, Jamshedpur, Indian 
Institute of Technology, Kanpur, Indian 
Institute of Science, Bangalore;Central Fuel 
Research Institute, Dhanbad to utilise their 
expertise and facilities available with them 

Mining Lease of Granite In Karnataka 

*283. SHRI V. SREENIVASAPRASAD: 
Will the Minister of MINES be pleased to 
state: 

(a) whetherthe Union Government have 
directed the Government of Karnataka to 
review the existing policy of granting lease 
for granite mining; 

(b) if so, the reaction of the State 
Government thereon; and 

(c) the steps take~ing taken by the 
Government to boost the -export of granite? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALAAM 
SINGHYADAV): (a) The Union Govemment 
have advised the State Govemmentto review 
and orient its leasing policy for granite to 
make it conducive the growth of this export 
oriented industry. 

(b) The State Govemment of Kamataka 
has revised their Minor Mineral Concession 
Rules, 1969 in May, 1990. 

(c) The exporters of granite and other 
building stones have been made eligible for 
export incentives on parwith other exporters. 
Further, to generate exportable surpluses, 
100% Exporteriented granite units for export 
production of value-added granite products 
are being approved by the Government to be 
set up in granite producing States. 

[Translation] 

Irrigation Facilities 

*284. SHRI NITISH KUMAR: 
SHRI SUKDEO PASWAN: 

Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Government have fixed 
any target to generate a~itional irrigation 
facilities during the Eighth Five Year Plan; 

(b) if so, the details thereof indicating 
estimated expenditure involved therein; and 

(c) if not, the reasons therefor? 

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). During the Eighth Five 
Year Plan (1992-97) the target for irrigation 
potential created from all sources have been 
fixed a:t 15.8 million hectares. Rs. 28391.79 
crores have been earmarked for major and 
medium and minor irrigation schemes during 
this period. 

(c) Does not arise. 

[English] 

New Hotels In Orissa 

*285. SHRI SUBASH CHANDRA 
NAYAK: 

SHRI K.P. SINGH DEO: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether any proposals to set up 
some hotels along the marine drive between 
Puri and Konark in Orissa are pending with 
the Union Government since long; 

(b) if so, the reasons therefore; and 
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(c) the time bywhich they are likely to be search ofthe premises In the night. No clues 

cleared? could howeverbe found. The vigilance party 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). Setting up of hotels in 
coastal areas including those in Orissa are 
regulated under the guideHnes prescribed 
for Coastal Regulation Zones (CRZ) as 
notified by the Ministry of Environment and 
Forests. There are no new hotel projects 
pending approval by the Ministry of Tourism 
along the marine drive between Puri and 

. Konar1< in Orissa. 

[TtanslationJ 

ISO Call Racket In Deihl 

*286. SHRI RAM BADAN: 
SHRI RABI RAY: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) whether the unearthed an ISO call 
racket in the Capital during last month; 

(b) if so, the modus operandi of this 
racket; 

(c) the action taken in this regard; 

(d) whether his Ministry propose to 
investigate into all the zones and eliminate 
such racketeering; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PilOT): (a) Yes, Sir. 

(b) and (c). The telephone facility in the 
premises was misused for making ISDISTD 
calls at cheaper rates. The Police with the 
vigilance party of MTNL subsequently raided 
the premises on the same day and made a 

of MTNl Inspected the Distribution Pillars of 
the area and the cable pairs. The FRS and 
Commercial Records were also examined 
and it was found that the FRS Records of 
Tishazari Exchange were IncofTl)lete In many 
respects. As a result, the Sub-Divisional 
Officer (Phones) andtheJTO ofthe Section 
were suspended and disciplinary ~ion has 
been initiated for a major penahy. Senior 
Officers of the MTNl have also been ordered 
for transfer out of Delhi. 

(d) Yes, Sir. 

(e) The Vigilance Organisation of MTNl 
is continuously looking into such cases in the 
entire system and where necessary, 
assistance of CBI is taken to detect cases of 
unauthorised use of telephones. A special 
Cell of CBI under the charge of 
Superintendent of Police Is being set up to 
function in coordination with MTNL authorities 
to detect and deal effectively with such 
malpractices. A High level Committee 
assisted by Senior Telecom Officers is being 
set up to study such cases and suggest 
effective measures to curb such malpractices. 

[English] 

Import of Newsprint 

·287. DR. D. VENKATESWARA RAO: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment propose to 
allow import of newsprint by large users and 
permit business house to conclude counter 
trade deals for purchasing newsprint for 
similar newspapers; 

(b) if so, to what extent; 

(c) the number of countries approached 
for this; 
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(d) whether the offers of Russia are Energlsatlon of Pumpsets 

more suitable than other countries; and 

(e) if some the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRLJA VY AS): 
(a) to (e). The information is being collected 
from the Ministry of Commerce and will be 
laid on the Table of the House. 

Tampering with Telephone Meters 

*288. DR. SUDHIR RAY: 
SHRI SUDARSAN 

RAYCHAUDHURJ: 

Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether any cases of trampering 
with telephone meters by unscrupulous 
subscribers in connivance with personnel of 
Mahanagar Telephone Nigam come to the 
notice of the Government; 

(b) if so, the details thereof; and 

(cl the action taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT): (a) Yes, Sir. 

(b) Meter Readings were manipulated 
for subscribers on the day of fortnightly 
meter reading and meterwires of telephones 
werefounddisconnectedinaveryfewcases. 

(c) Various measures like sealing of 
meters,locking of meter room and associated 
metering equipments. surprise check of 
meters an routine teasing of meters have 
been taken. Preventive vigilance is being 
strengthened to curb such activities. 

*289. SHRI NK BALlYAN:. 
SHRI KASHIRAM RANA: 

Will the Minister of POWER be pleased 
to state: 

(a) the present criteria adopted fQf 
financing the rural electrification schemes by 
the Rural Electrification Corporation; 

(b) the details of the target fixed by the 
Rural Electrification Corporation for 
energising pumpsets during the Seventh 
and Eighth Five Year Plan periods, State-
wise; and 

(c) the achievements made inthis regard 
during the Seventh Five Year Plan, State-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
PAl): (a)to (c) The rural electrification projects 
are required to achieve the minimum 
economic rate of return (ERR) prescribed 
for different categories of projects, in orderto 
be eligible for financial assistance from the 
Rural Electrification Corporation 
Electrification Corporation (REC). However, 
no specific ERR has been prescribed In the 
case of loans for Rural Electrification Projects 
of Harijan Basti and special loan forimprovi~ 
the quality of rural power supply. 

The electrification targets are be ing fixed 
on annual basis by the Planning Commission 
in conSUltation with the State Electricity 
Boards keeping in view the overall availability 
of finances and proposals of the State 
Electricity Boards. A statement indicating 
the state-wise targets and achievements in 
respect of pumpsets energisation during he 
7th Five Year Plan under REC financed 
scheme is given below. During the 8th Five 
Year Plan, it is proposed to energise 251akhs 
pumpsets. State-wise targets for the Five 
Year Plan are yet to be finalised. 
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Wastage of Newsprint 

·290. SHRI PRABHA DAYAL 
KATHERIA: 

SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the normal wastage of newsprint in 
a newspaper; 

(b) the details of those newspapers 
which have shown a high percentage of 
wastage during 1991 and 1992; 

(c) whether the Government have . 
enquired into the matter; 

(d) if so, the outcome thereof; and 

All newspapers ....................... 7"10 

Magazines with multi 

(e) the remedial measures the 
Government propose to take in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VY AS): 
(a) to (e). The newspapers suffer some 
quantity of wastage of newsprint at various 
stage before they are printed and circulated. 
But newspaper are not required to indicate 
the wastage incurred by them in their 
applications for newsprint entitlement 
certificate. Hence the figure of wastage 
Incurred by various newspapers ~ not 
available with the Government. However, 
taking Into acco.unt the. inevitable loss of 
newsprint at various stages of production of 
the newspapers/periodicals, extra newsprint 
as per the following details are allcwed to 
newspapers as wastage compensation at 
the time of deciding the quantity of their 
newsprint entitlement: 

colour printing requirement. .. ............... Additional 1 % 

Stitched magazines ..................... Additional 3% 
(for trimming) 

Telugu Ganga Project 

*291. SHRI R. SURENDER REDDY: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the State Government of 
Andhra Pradesh has urged to take immediate 
measures to see that the Telegu Ganga 
Project is completed as per time schedule; 

(b) if so, the time schedule forcompletion 
of this project; 

(c) the extent too which the completion 
of the project will help the Tamil Nadu 
Government to provide drinking wateito the 
oeople; and 

(d) the total amount provided to the 
State Govemmant by the Union Government 
in this regard? 

THE MINISTER OF WATER 
RESOURCE (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). Telugu Ganga Project, 
though techno-economically apprised by the 
Central Water Commission, its consideration 
was deferred by the Advisory Committee In 
April, 1988 as the project had not been 
cleared from inter-State angle. The basin 
State have taken upon themselves the matt&r 
of resolution of inter-State issues. Completion 
schedule cannot be finalised in the absense 
of resolution of Inter-State Issues.' 

(c) The Project envisages diversion of 
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15 thou~nd million cubic feet of Krishna Implemented during the VIII Plan. The 
WaterfromtheSrisailemreservolrformeeting projects identified include Ferro Manganese 
drinking water needs of Madras city. Plant, a second electrolytic manganese 

(d) The Planning Commission has 
approved an outlay of Rs. 350 crores for the 
Project during the VIII Plan. 

[ Ttanslation] 

Ferro Alloy Plant In Madhya Pradesh 

*292. SHRIVISHWESHWARBHAGAT: 
Will the Minister of STEEL be pleased to 
state: 

(a) the quantity of manganese ore 
extracted from various mines of Madhya 
Pradesh during each of the last three years; 

(b) whether a manganese based Ferro 
alloy plant is proposed to be set upin Madhya 
Pradesh by the Manganese Ore India Limited; 

(c) if so, the details thereof; and 

(d) the time by which the plant Is likely to 
be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHANDEV):(a)ManganeseOreproduced 
by various mines of Madhya Pradesh during 
the last three years was as under: 

(Lakh tonnes) 

1989-90 2.68 

1990-91 2.65 

1991-92 2.86 

(b) to (d). With a view to upgrade the 
poor quaJny ores, diversify for producing 
higher value products and improve its 
profitability, Manganese Ore India Limited is 
conSidering various proposals for being 

dioxide plant, an electrolytic manganese 
metal plant, etc. The proposals are bein,g 
prioritised keeping In view the fact that no 
budgetary support would be provided by 
Government to MOIL for their 
Implementation. T echno-economic viability 
of the projects would also· need to be 
established before undertaking their 
Implementation. 

STD Facilities at Tourist Places In 
Madhya Pradesh 

*293. ·SHRI SURA.JBHANU SOLANKI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether his Ministry has received 
anyproposalfromthe Govemmento! Madhya 
Pradesh to provide STD facility at tourist 
places in Madhya Pn:.desh; 

(b) if so, the details thereof and the time 
by which the said facility is likely to be 
provided; and 

(c) the time by which TELEX and FAX 
facilities are likely to be provided to major 
tourist centres of the State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT): (a) No, Sir. 

(b) Does not arise. 

(c) Telex facility is available at Gwalior 
and Khajuraho. 

FAX facility is available at Gwallor. 

The provision of Telex & FAX tcicilityfor 
the remaining majortourist centres depends 
on the demand and Telegraph revenue 
generation. 
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*294. SHRI RAM VILAS PASWAN: 
SHRICHANDRAJEETYADAV: 

Will the Minister at CIVIL AVIATION 
AND TOURISM be pleased to' state: 

(a) whether it is a tact that the West 
Land helicopters grounded in early 1991 
have no scrap value and that global tenders 
to sell them have been invited; 

(b) whether it is also a fact that under the 
contractual obligation permission at the 
manufactures has to be obtained with ~ard 

. to the utHiisation of the sale proceeds; 

(c) if so, the detailS thereof; 

Cd) the response received from the 
international buyers; and 

(e) the decision, if any, taken in the 
matter? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM CSHRI MADHAVRAO 
SCINDfA): (a) No globaJtender has yet been 
floated. 

(b).a~ Ccl. No, Sir. However, since the 
purchase of West land helecopters was 
financed through a grant from the 
Government of United Kingdom, clearance 
of-that Government is required for disposal 
of these helicopters under the terms of the 
grant. 

Cd) and (e). Does not arise. 

( Translation] 

Doordarshan Services Through Video 
Vans 

*295. SHRI N.J. RATHVA: Will the 
Minister of INFORMATION AND 
BROAOCASTI!«3 be pleased to state: 

fa)" wh8ther "'8 GOV,ffllTl8nt hav8 
decidBd /0 provide Dootrlarshan s,rvices 

through video van in remol9 areas of IIHi 
country not yet brought undtJr TV coverage: 

(b) the total number at video vans 
opetating in those areas: 

Cc) whether the Government propose to 
denclthese video vans in tribal and backward 
areas of Gujarat where Doordarshan service 
is not available; 

Cd) if so, the de.tails thereof; and 

(e) the total esiimated expenditure likely 
10 be inaurred thereon and the amount 
earmar1ced during the Eighth Plan period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMA liON AND 
BROADCASTING (KUMARIGIRUA VYAS): 
(a) No, Sir. However, it is the constant 
endeavour of Doordarshan to provide TV 
service to the uncovered pans of the country 
with special emphasis on hilly, remote, tribal 
ancI backward areas including those in Gujarat 
through establishment of TV transmitters, in 
aphasedmanner. depending upon availability 
of resources and inter se priorities. 

Cb) to (e). Do not arise .. 

Telephone to Villages In Maharashtra 

*296. SHRI VILASRAONAGNA THRAO 
GUNDEWAR: Will' the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the number of gram panchayats In 
Maharashtra where telephone facility has 
been provided during the last two years: 

(b) the number of gram panchayats 
without the said facility: 

(C) the number of villages where· this 
facility is likely to be provided during 1992-
93; and 

(d) the time by which the facility is likely 
to be provided to the remaining villages? 
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THE MINISTER OF STATE OF THE (b) STEEL SERVICE CENTRES: 

MINISTRYOF COMMUNICA TlONS (SHRI 
RAlESH PILOT): (a) 2172 

(b) As on 30.11.1992, the number ot 
Panchayat Villages without telephone facility 
Is 17,376. 

(c) About 5000 Panchayat Villages are 
expected to be provided with the facility 
during 1992·93. 

(d) By 31 st March, 1995, subject to 
availability of resources. 

[English] 

Joint Ventures by Sail 

·297. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the Ministerof STEEL be pleased to 
state: 

(a) whether any joint venture proposals 
of the Steel Authority of India limited for a 
road transport company for movement of 
iron and steel all over the country as also 
steel services centres have been worked 
out; 

(b) if so, the details thereof; 

(c) whether another major project under 
the joint sector is for the manufacture of slag 
cement; 

(d) if so, whelherthe projects have been 
cleared by the Government; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Yes, Sir. 

Based on the approval of SAIL Boatd, 
action for setting up of Service Centres was 
initiated in 1988. TlIe scheme envisages 
enhancement in customer satisfaction by 
supplying steel products In sizeSIShapes 
matching the customer's requirements and 
providing additional processing operations. 
Accordingly, ~were invlledthrough leading 
newspapers and reputed parties havillO 
expertis9 in the. field w~re short listed and 
were askedto submit Detailed Project Report 
(DRP) for evalua!ion by SAIl. While DRPRs 
are under evaluation, SAIL Management is 
simultaneously considering review of the 
entire proposalfcr setting up of Steel Service 
Centres. This has been necessitated in view 
of the changed scenario in the Steel Sector 
primarily due to deregulation of Pricing and 
Distribution of Iron and Steel materials w.e.t. 
January, 1992. 

A committee has been constituted by 
SAil to look into all these aspects. 

ROAD TRANSPORT COMPANY: 

In 1990, SAIL had submitted to 
Government a proposal to set up a Joint 
Venture Transport Company, incol!aboration 
with the private sector. The proposal 
envisaged eqUity participation by SAl!· 
private promoters and the general public. 
The Company was to operate a fleet of 
vehicles to be partly owned and partly leased. 

The Joint Venture was mooted mainly 
with aviewto creating a more comprehensive 
transport net wort< so as to facilitate movement 
of iron and steel items. 

In view of the changed economic 
scenario and the escalation is not costs, the 
proposal is under review by SAIL. 

(c) The project for manufacture of slag 
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cement in Joint Sector is not being pursued 
by SAL. 

(d) and (e). The Status or each project 
ha$ been indicated In the preceding 
paragraphs. 

(Translation) 

ChalIdItiya Laed and Zlnc Smelter 
Plant In Rajasthan 

*298. SHRI BHERU LAl MEENA: Will 
the Minister of MINES be pleased to state: 

(a) whether the Chanderlya Lead and 
Zinc Smelter Plant in Rajasthan has been 
COfll.>leled wilhin the stipulated time; 

(b) if so, the production or the said plant 
during '99'-92 and 1992-93, till date; 

Cc) whether the plant is not working as 
per its installed capacity; 

(d) if so, the reasons lhereIor; and 

(e) the st~ps takenlbelng taken by III 
Govemment to increase .. production of 
the plant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI 8ALAAM 
SINGH YADAV): (a) Yes. Sir. 

(b) A statement is laidonlle TablltClf .. 
House. 

(c) to (e). The commissioning of 
Chanderlya SmelterwasCCllllJleledIn 1991-
92.TheplantisunderprocessofstMilzallon. 
CertaIn teething problemswtdctullVCXHirnot, 
in such new technology plants have beeIIt 
encountered.SuchproblemsareAldiliedas 
soon as Observed by the COmpany. The 
smelter is expected to achieve lis full rated 
capacity by the end of 1993-94. 

STATEMENT 

Details of lead and Zinc produced by the Chanderiya Smelter or Hindustaft Zinc l..iniIed 
from 1991-92 onwards:-

(in metric tonn9S) 

Year Zinc Metal Lead Metal 

t99t-9Z tZ.20Z 4,388 

19922-93 
(Actual upto 
Nov., 1992) 

1992-93 
(Anticipated) 

1993-94 
(Target) 

(Engfishl 

21,640 

47,000 

56,000 

Granite as Major MIneraI 

*299. SHRI CHANOULAL 
CH1>.NDR1>.\<.AR: Will \he'Minis\er 0\ MINES 
be pleased to state: 

8,725 

20,000 

25,000 

(a) whether the Union Government 
propose to declare granite as a major mineral 
and bring it under their control; 

(b) it so, the details thereof; and 

(c) the stepsl\a\(en be\ng takep by the 
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Government to Increase the production of (a) the employment generated In the 
granne? organise sector during the last three years; 

and 
THE MINISTER OF STATE OF THE 

MINISTRY OF MINES (SHRI BALRAM 
SINGH Y ADA V): (a) No, decision to this 
effect has yet been taken. 

(b) Does not arise. 

(c) Requirements of the Industry for 
achieving faster growth have been Identified 
and brought to the notice of the State 
Governments for suitable reorientation of 
their poliCies. 

Heritage Tourism 

·300. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of CIVIL AVIA TJON AND 
TOURISM be pleased to state: 

(a) whether some State Governments 
have urged the Union Government to adopt 
some places in their States to boost heritage 
tourism; 

(b) if so, the details thereof, State-wise; 
and 

(cl the action taken by the Government 
in the matter? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRr MADHAVRAO 
SCIND\A): la)\o lc).ihe Cemral Govemment 
has nat received any proposals 1rom the 
State Governments to boost heritagetourism. 
However, the Department of Tourism has a 
scheme to classify old have lis. palaces. 
casHes. forts, residences of any size built 
prior to 1950 under the heritage hotel 
category. Under this scheme, 19 proJects 
have been claSSified. 

Employment Generation 

-321. SHRI RATILAL VARMA: 
SHRI PRABHU DAYAL 

KATHERIA: 

(b) the number of jobs expected to be 
generated in the organised sector during the 
current financial year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCE (SHRI SUKH RAM): (a) 
Employment in the organised sector. whidJ 
was 25.71 million in March, 1988, increased 
to 26.82 million in March, 1991. 

(b) Estimates of jobs expected to be 
generated specifically in the organised sector 
in the current financial year have not been 
made. 

Transit Facilities Through Bangladesh 

*322. SJ-t:1JJITENDRA NATH DAS: 
SHRI SUDARSAN 

RAYCHAUDHURI: 

Will the PRIME MINISTER be pleased 
to state: 

(a ~ whether the Government have taken 
up/propose to toke up with Bangladesh the 
issue 01 rail link and walertransport between 
North-Eastern States and Calcutta through 
Bangladesh territory; 

(b) if so, the details thereof; and. 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAJRS (SHRI 
R.L BHATIA): (a) Yes, Sir. 

Will the "'finls!er of PLANNING AND 
PROGRAMME IMPLEMENTATION be (b) We hc:.ve been requesting the 
p~oascd to state: GovcrnmClnt 01 Bangladesh. (,vcr since the 
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1ibe~lisation ofthat country in 1971, to grant (b) to (d). An enquirycommine~, headed 
transit facilities for our railway traffic across by an outside expert, was constituted by the 
the Bangladesh railway system. We already NFL to go into the causes of the accident, 
have an Inland Waterways Protocol with fixation of responsibility, if any, review of 
Bangladesh,linking Calcutta with two points safety procedures lollowedm the unit, andto 
In Assam. However, since this arrangement recommend remedial measures. In its report, 
leaves Meghalaya and Tripura - two of our the enquiry committee has held that tt1a 
least developed and most isolated states - accident was on account of failure of a 
untouched, we have also approached component of the suction valve of Ammonia 
Bangladesh for a suitable ex~nsion oftransit· Pullll. Since the personneldirectlyconcemed 
facilities. However, Bangladesh authorities including the officer who had issued the 
have indicatedto us thalthe matter has been safety permn authorising the work also 
receiving their consideration. perished in the accident, the enquiry 

committee has observed that fixing of 
(c) Does not arise. responsibility is not possible. Tne committee 

has suggested a number of short-term ana' 
Gas Tragedies long-term measures for avoiding such 

mishaps. 
·323. SHRI BUOY KRISHNA 

HANDIOUE: 
SHRI VILAS MUTTEMWAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) The number of tragedies due to 
bursting of gas cylinders and leakage 01 
amonia gas during the last 12 months 
industrial, unit-wise; 

(b) whether the tragedies have been 
investigated; 

(c) if so, the details thereof and the 
action taken thereon; and 

(d) the remedIal steps taken or proposed 
10 be taken In thIs regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS (DR. CHINTA MOHAN): .. (a) 
10 people died In an ammonia gas leakage 
incident at the Panlpat Plant of the National 
Fertilizers ltd. (NFL) on 26.8.92. There is no 
OIherreported Incident c1 leakage of ammonia 
gas or leakage of LPG from cylinders in an 
industrial unit during the last 12 months. 

The report a!the enquirycomminee has 
been accepted by the Board 01 NFL on 
30.10.1992 and a number of suggested 
measures have already been implemented. 

Production of Automobiles 

'324. SHRI ANAND RATNA MAURYA: 
Will the PRlr.lr: r.lir~ISTER be pleased to 
state: 

(3) whether the production 01 two 
wheelers and Icur wheelers has declined 
during April-Sep:ember, 1992 vis-a-vis their 
production during April-September, 1991; 

1.'0) " so, tno do\ai\s \heroo'~ 

(c) the reasonsfordecline in production 
and 

(d) the steps laken/proposedto be take~ 
by the Governmenl to h'3lp the automobilE 
lndustry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INDUSTRY (DEPARTMENl 
OF INDUSTRIAL DEVElOPMENT] 
(SHRIMATI KRISHNA SAHI): (a) The 



197 Written Answers AGRAHAYANA2S,1914 (SAKA) Written AnsW6tS 198 
production of automotive vehicles, except 
jeeps, during April·September. 1992 has 
registered as decline as compared to the 
corresponding period of 1991. 

1991 

(b) The production of various types of 
vehicles as reported by the Association of 
Indian Automobiles Manufacturers (AIAMl 
is as under:· 

1992 
(April-Sept) (April·Sept.) 

,. Medium and Heavy 43.208 31,937 
Commercial Vehicles 

2. Light Commercial 27,090 23.618 
Vehicles 

3. Cars 90.693 72,440 

4. Jeeps 13,541 18,838 

S. Scooters 4,54,132 3,16,979 

6. Motor·Cycles 2,24,962 1,79,978 

7. Mopeds 1,98,216 . 1,92~661 

Cc) The decline in production can be 
attributed to decline in demand resulting 
from high credit costs, Increase in prices 
resulting from increased input costs and 
reduction in rate of depreciation. 

Cd) Government have since taken .the 
remedial ~ctiqn of relaxatiQn of import 
compression measures, reduction in excise 
,My on cars and lowering ot floor level rate 
ot interes\. 

( Translation) 

Export Jewellery 

*325. SHRI YASHWANTRAO PATlL: 
Will the PRIME MINISTER be pleased to 
state: 

Ca)whether india is eaming huge amount 
of foreign exchange through export of 
jeweUery, 

(b) if so, the details thereof for each of 
the last three years; and 

(cl the steps taken by the Government 
to encourage those engaged In this 
occupation and popularlse looian jewellery 
in the foreign countries? 

THE MINISTER OF STATE IN THE 
MINISTRYOFINDUSTRY(DEPARTAfENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL' INOUSmIES, ".. 
THE MINISTER OF STATE. IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) and (b). Export of Jewelery 
during the lastthree years is as given beIow:-

Year USD MiIHon 

1989·90 178 

1·99().91 213 

1991-92 211' 
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(c) The Exim Policy provides various including trt>al ar_eas.· 

facilities Jikedutyfree inlJorts, replenishment 
Ilcenses, etc. to encourage those engaged in 
this occupation for export production. To 
popularise India's jewellery in foreign 
countries, the Government provides 
assistance for the holding of exhibitions 
overseas and for the survey of overseas 
marl<ets, etc. 

To promote rurai Industries In backward 
and tribal areas a new scheme Is being 
inl>lementedbytheKVIC~Durln9thecurrent 
financial year It Is proposed to Implement it In 
13 districts. 

(c) Yes, Sir. 

Programmes for Ruial and Ti1bal Areas (d) Information in respect of the number 
of people benefited Is not centrally 

·326. SHRI BHERU lAl MEENA: Will maintained. However, under the special 
the PRIME MINISTER be pleased to state: employment schemes it is proposed to cov 

10,000 beneficiaries per district. 
(a) the programmes started by the 

Government in rural and tribal areas under Free Legal Aid Schemes 
the new industrial policy; 

(b) the names of the States where the 
said programmes are being implemented; 

(cl whether the people in rural and rural 
tribal areas are getting the benefit of these 
programmes as declaradbytheGovemment; 
and 

(d) if so, the (lumber of people so 
benc:;tcd, State-wise? 

TI-IE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMEN'T 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN):{a) and (b). Promotion of Industries 
In rural sector including tribal areas primarily 
faUs within the re~ponsibility of the State 
Govornments. The Central Government, 
however, supplements the efforts of the 
Stctc Governments. Forprornoting industries 
in the districts including rural and tribal areas, 
422 District Induslrict Industries Centres 
have boen set up, whk:h provide assistance 
undera single roof. Department has initiated 
speciallntensiveprogranvneforerJllloyment 
and income generation Inbackward districts 

·328. SHRI SRIJ SHUSHAN 
SHARAN SINGH: 

SHRI N. DENNIS: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of guidelines Issued to the 
States for providing legal aid to the poor 
underthe Frea Legal Aid Scheme; 

(b) the number of pSrSons assisted and 
the funds allocated underthe Scheme during 
1991-92 and 1992-93, State-wise; 

(c) whether the Government havp 
. evolved any scheme to strengthen the Fre., 
Legal Aid Scheme and widen its scope; and 

(d) If so, the detailS thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF'LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.~ 
BHARDWAJ): (a) The Central Government 
has constituted a High Powered Committee 
known as the- Committee for Implementing 
Legal AId Schemes (CILAS) vide Resolution 
dated 26th September, 1980 to formulate In 
details and implement comprehensive Legal 
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AId Sc:herMs on UnIform basis. 

TheCllASfOtmllateda Model Scheme 
whlchcontaJns Infrastructure of the legal Aid 
Otganisations., ThIs Model Schemes was 
forwarded to the State Governrr.ents for 
adoptionwith such modifications as the local 
conditions may warrant. 

AccordIngto Model Scheme, any person 
whose amuallncome from all sources does 
not exceed As. 6,0001-, is entitled for legal-
aid 

This limitation as to Income, is, however, 
not applicable in case of persons belonging 
to Scheduled Castes, Scheduled Tribes, 
Vlmukta Jatis, Nomadic Tribes, women and 
children. 

(b) The number of persons who have 
benefited from legal-aid, during 1991-92 and 
1992-93 and the funds allocated, State-
wise, as are readily available Is Indicated In 
the Statement placed on the Table of t~ 
House. 

(c) and (d). The legal Servk:e Authorities 
Act, 1937 not only enlarges the categories of 
persons who can be provided free legal aid 
and advice irre~;pective oftheirincomeceHing . 
but also enhances the income ceiling from 
Rs. 6,0001- to 9_OOOi· upto High Court and 
from Rs. 9,OOOI-to Rs. 12.0001-for Supreme 
Court cases or such other amount as may be 
prescribed by the Cel'1tral Government. The 
Act has not yet been enforced as the 
Amending Bill. having been passed by the 
Rajya Sabha, is awaiting approval by the lok 
Sabha. 
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Export of Non-Basmati Rice 

*329. SHRI TARIT BARAN TOPDAR: 
Wi:! the PRIME MINISTER be oleased to 
state: 

(a) whether there is any plan to export 
non-basmati rice; 

(b) if so, the details thereof; and 

(c) the foreign eXchange likely to be 
earned therefrom? 

THE MINISTER OF STATE IN THE 
MIN!STRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KUllIEN): (a) to (c). Yes, Sir. During the 
current year, around 45,808 of non-basmati 
rice vc:lued at RS.·37.9B crores has already 
been exported. Further quota release is 
under consideration. 

Indo-China Joint Working Group 

*330. SHRI RAMASHRAY PRASAD 
SINGH: 

SHRI SARAT CHANDRA 
PATIANAYAK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the fifth meeting of Indo-
China Joi:1t Working Group was held in 
Boij:ng rocontly; 

(b) il so, the bilateral matters discussed 
during the meeting and the outcome thereof; 

(c) the follow-up action taken! to be 
taken by the Government; and 

(d) the progress made on the border 
Issue with China after the Joint Working 
Group Meetings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIf3S (SHRI 
R.L. BHATIA): (alto (d). The fifth meeting of 
the India-China Joint Working Group on the 
boundary question and the Foreign Secretary 

VICe Minister level consultations were held 
on October 28 and 29, 1992. The Indian 
delegation was ted by Foreign Secretary S~ 
J.N. Dixit and the Chinese delegation by Vice 
Foreign Minister Mr. Xu Dunxin. 

2. During the meetings, the Joint Working 
Group continued discussions on the India-
China boundary question, including 
confidence building measures, aimed at 
maintaining peace and tranquillity in the 
border areas. At the Foreign Secretary-Vice 
Minister level consuitations there was an 
exchange of views on bilateral, regional and 
international issues of mutual concern. Both 
sides expressed satisfaction at the steady 
progress in bifateral relations in various 
spheres. It was agreed that further points 
would be openedto bordertrade, with details 
to beworl<edout infuture conSUltations. Both 
sides are seeking ways to narrow· their 
differences on the complicated boundary 
question in order to pave the way for a final 
settlement which is fair, reasonable anci 
m\Jtually acceptable. 

Visit to Caribbean Countries 

*331. SHRIGANGADHARASANIPALU: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Minister of State for 
External Affairs visited the Caribbean 
countries recantly; 

(b) if so, the issues which figured in his 
talks with the leaders of these countries and 
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the broad Qutcome ther8C)f, COlintry.wise; for an Indian Cunural Centre were given 

consideration. 
(c) whether any areas have been 

ldentifl8d for rootual cooperatioll with these 
countries; 

(d) If so, the details ,thereof, country-
wise; and 

(e) the stepstakenlpropOSeuto betaken 
.lJ'.t~nlAnt.tr.A1Q1qp1tlf17tVdherthtv 
bilateral relations with them? 

THE MINISTER OF STAtE IN THE 
MINISTRYOF EXTERNAl AFF A.IRS (SHRI 
EDUARDO FAlEIRO): (a) Ye_, Sir. 

(b) to (d). Issues discusseq and areas 
identified for mutual cooperatio,.. during the 
tales with the leaders of these countries 
included: 

Sumame: Handingoverof~plotofland 
by the Govt. of Suriname for the existing 
IncflCln Cunural Centre in Paramaribo iook 
placeandilwasdecidedtohave~Ministerial 
IeveJ Joint Commission between the two 
countries. Suriname's request to have Indian 
experts in Irrigation, agricunur~, fisheries, 
smalll.$Cale Industry and fiflance was 
discussed. 

Jamaica: A Culural A9reement was 
signed and prodUcIIon of agrIc:\Jlturai tools 
and machinery, sports goods, sl)lar energy, 
pharmaceuticalS and handiCrafts were 
ldentlied as areas for bilateral Cooperation. 
Indian assJ$tance was reqt'8$ted for 
oorqMer-aldededucation & trau.ling of their 
II81IonaIs In IncIa. 

Trinidad & Tobago: Requer.a to depuI8 
indian experts In various .. ,... W8I 
discussed. Also claalSMdwent __ s ..... 
of seiling up )oInI centures 8I*;IaIIy In the 
An8f9Y. based non-oll S8C1or~ 01 transfer 
01 Indian technology in CC,ir .. dor. 
ArrangemenISforhanding over2!pIot of land· 

(e) Follow-up action is being taken to 
effectively Implement these decisions. 

[Translation] 

Dehoardlng DrIve 

':i'.?2. SHR/~~cRSINGH: 

SHRI KRISHAN DUTT 
SUL TT ANPURI: 

Will the PRIME MINISTER be pleaseG 
to state: 

. (a) the quantity of food items like wheat, 
rice, pulses and oilseeds seized under the 
compaign against hearding in Delhi dl,ll'lng 
the last six months; 

(b) the value taken and instructions 
issued by the Government to make this 
calJl)8ign more effective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS & PUBLIC 
DISTRIBUTION (SHRI KAMAlUDDIN 
AHMED): (a) to (c); Delhi Administration has 
reported that the fonowing food items were 
seized during the period 1.6.1992 to 
30.11.1992 as a result of qheckings 
conducted on receipt of complaintl 
infonnation:-

lIem Quantity (in quintals) 

RIce 145.9 

Wheal 151.8 

The value of the $alzed goods is 
approximately lowing Rs. 1.18 Iakhs.. State 
GovemmentIUT Administrations have been 
taking,in the course of their normal activities, 
action under the Essential Commodities Act, 
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1955 and similar relevant legislations against 
persons foundto be indulging in malpractices 
and irregularities in distribution of essential 
commodities. This is an ongoing exercjse all 
over the country. Central Government has 
from time to time advised the State slUTs to 
step up enforcement operations to check 
malpractices like hoarding, profiteering, 
bak:kmarketing. 

[English) 

G-1S Submit 

'333. SHRI SHARAD DIGHE: 
SHRI RABI RAY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether he led a high level Indian 
delegation to the third Summit of G-15 
countries held in Dakar recently; 

(!:» if so, the multilateral issues discussed 
during the Summit and the decisions arrived 
at; 

(c) whether the issue of North-South 
and South· South dialogue on trade and 
industry was also discussed during the 
Summit; and 

(d) If so, the details thereof and the 
eHorts made by India to reinforce South-
SOU:;l Cooperation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.l. BHATIA): (a) Yes, Sir. 

(b) The major multilateral issues 
discussed were -GATT and the Uruguay 
Round, the need tor concerted global action 
to tackle problems of third world 
indebtedness. development. disarmament 
and the environment. In general. it was 

stressed· that genuine multilateralism and 
respect for the principles of transparency. 
consensus, equity, must inform world 
institutions, particularly agencies such as 
the United Nations,· Bretton Woods 
institutions, etc. 

(cl Discussions during the Summit 
revealed the widely felt need for prorrioting 
constructive interaction between trade and 
industry organisations of the countries of the 
South. Many olthe programmes andprojects 
undertaken by the G-15 (e.g., Business and 
Investment Forum. South Investment, Trade 
and Technology Data Exchange Centre 
(SITTDEC) directly deal with these Issues. 
New project proposals tabled during the 
Dakar Summit also this objective. 

The need to establish a constructive 
North· South dialogue on global ecOnomic 
and political issues was discussed during the 
Summi!.ltwasfelt that a North-South dialogue 
undertaken in a spirit. of partnership and 
mutual cooperation would be of benefit to all 
parties. 

(d) India's effort in reinforcing South· 
South cooper;:;tion have been appreciated. 
India is coordinating two projects on behal 
oHhe G-15. viz., Gene Banks for Medicinal 
and Aromatic Plants and Solar Energy 
Applicotions. Furthermore. during the Dakar 
Summit two additional proposals were tabled 
by India and accepted for implementallon by 
the Summlt leLlders. The newprojccts offered 
by India will doal with (i) Vocation Training 
Centre to be established in Africa and (ii) 
Computer Training Centre in New Delhi. 

India has also let its support to projects 
being coordinated by other G-15 members. 
During the Dakar Summit. India announced 
acontribution of US $ 25.000 to the SITTDEC 
project being undertaken by Mal;:lysill. In(!ia 
,ntends to continue supporting these G-15 
Initi"lives which have provWl very effective 
in promoting South·South Cooperation. 
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As regards North-South dialogue, no 

institutionalised process Is yet in prospect 
and hence the specifics of sucll a dialogue 
have not been discussed. It Is onlyvlsullsed, 
at this stage, that process of dialogue could 
be initiated via informal contacts between 
the G-15 and G1-7 respectively. 

Incentives to Drug Manufacturing 
Companies 

*334. SHRI BHUPINDER SINGH 
HOODA:' 

SHRIPHOOLCHANDVERMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Government propose to 
provide incentives to drug manufacturing 
companies to carry out basic research 
activities In India; 

(b) if so, the details thereof; and 

(c) whether the Government also 
propose to provide remuneration for basic 
research in price mechanism, of bulk drugs 
and formulations? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILIZERS (DR. CHINTA MOHAN): (a) 
to (c). Forstrengtheningthe E&D base oftlle 
Pharmaceutical Industry the necessary 
possible incentives have been outlined In 
Para 13 of the Background Note on Review 
of Drug Policy, 1986 laid on the Table of the 
House on 12-8-1992. 

Sick Public Sector Undertakings 

*335. PROF. MALINI 
BHATIACHARAYA: Will the PRIME 
MINISTER be pleased to state: 

(a)whetherthe Government have made 
any review of the production performance, 
assets and potential of all public sector 
undertakings which have "been declared 
chronically sick; 

(b) If so, whether any of these 
undertakings have shown improvement in 
production performance and profitability in 
recent years; and 

(c) if so, "the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEA VV INDUSTRY AND DEPARTMENT 
OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) Only alter review oftha 
performance, cash loss, net worth etc. of all 
the enterprisos, the Government have 
declared 54 enterprises as sick under the 
provbions of S;ck Industrial Companies Ad 
1985 referable to BIFR and 13 others as sick 
not referable to BIFR. The review was based 
on the data for the year ending 1990-91, 
upto which period only the information is 
available. 

(b) and (c). A statement is enclosed 
showing profit/loss of these 54 enterprises 
for the last three years alongwith thoir value 
" of production. 
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Job Opportunities STATEMENT 

·336. SHAI MAHESH KANODIA: 
PROF. RITA VERMA: 

Will the Minister .of PlANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether there has been a decline in 
job opportunities in various secwrs during 
the last three years; 

(b) if so, the details thereof; 

(cl whetherthe Government propose to 
formulate and implement a special plan 
keeping In view the graviiy o~ the situation; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES) (SHRI SUKH RAM): 

(a) to (d). A table showing estimated 
number of persons usually employed by 
broad Sectors of the economy, in January 
1988 (mid-point of the last comprehensive 
survey conducted by the Nationa! Sample 
Survey Organisation) and end of March. 
1992 is enclosed. As would be seen from the 
Table that employment increased in allsedors 
during the period. 

The Eighth Plan emphasises the nd 
for a high rate of economic growth combined 
with a faster growth of sectors, sub-sectors 
and areas which have relatively high 
......, lent potentialforenhancingthepace 
at "yment 'generation. GeO,Qraphlcally 
*t: ,. wise diversified agricultural growth. 
development of wastelands and forestry. 
development of rural non-farm sector and 
rural infrastructure, faster growth of smaD 
and decentralised manufacturing. 
programmes of construction of infrastructure 
and expansion of housing are the principal 
elements of the employment oriented growth 
strategy envisaged in the Plan. 
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Growing Rubber In Non-Traditional 

Areas 

*337. SHRI HANNAN MOLLAH: 
KUMARI FRIDA TOPNO: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) whether the Government has any 
plan during the Eighth Five Year Plan to grow 
rubber in non-traditional areas of the country; 

(b) if so, the details thereof; and 

(c) the steps taken in this direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) Yes, Sir. 

(b) and (c)., h is proposed to undertake 
new plantation in 20,000 hectares during 8th 
plan period in non-traditional areas. A project 
forWorld Bankfinancing has been negotiated. 
Rubber Board has established field officers 
at a number of locations to render technical 
and financial assistance. 

Group Insurance Scheme for 
Beneficiaries under mop 

·338. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): Will the PRIME MINISTER 
be pleased to state: 

(a) the details of the Group Insurance 
Scheme forthlibeneficiaries of the Integrated 
Rural Development Programme; and 

(b) the number of beneficiaries and the 
amount paid as compensation under the 
Scheme during each of the last three years, 
State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) Group 
Insurance Schem& fer IRDP beneficiaries 
was introduced by the Government of India 
with effect from 1 stApril, 1988. The insurance 
cover commences from the date on which 
the asset is given to the beneficiary an_g 
operates till the date on which the beneficiary 
completes the age of 60 years or a period of 
five years from the commencement of the 
insurance cover whichever is eartier. The 
entire cost of the premium Is borne by th~ 
Central Government. Beneficiaries do not 
have to pay anything for this insurance. A 
sum of Rs .. 3000 is payable by L1C to the 
nominee of the deceased in case of natural 
death. In the event of death due to accident 
a sum of Rs. 6000 is payable. 

(b) Details are given in the Statement 
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Improvement of ~~ctu"'ln Rural 

~9. DR. PAflSHURAM 
GANGWAR: 

SHRI BRAJA KISHORE 
TRIPATHY: 

Will the PRIME MlNISTERbe pleased 
to state: 

(a) whetherthe Govemment propose to 
improve the infrastructures in rural areas; 

(b) if so, the details thereof; 

(c) whetherthe Government propose to 
enhance the allocation forthe purpose during 
1993-94; and 

(d) if so. the details of increase and the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) and (b). 
Thef':JO poverty alleviation programmes being 
implemented in the rural areas viz. Jawahar 
Rozgar Yojana (JRY) and Integrated Rural 
Development Programme~IRDP), inter·alia, 
aim at improving the infr:lslructure in the 
rural areas. One of the objectives of JRY is 
creation of productive asses!s in favour of 
rural poor and this strengthens the rural 
econonic inlrastrudUf8. All rural works which 
result In creation 01 durable productive 
conmunity assets can be taken upunderth. 
Yolana. The assets Ct'8ated during the last 
tvee years of1nl*tmentatlon of the scheme 
Include primary school buildings, rural roads 

Approved Central Outlay 

IN 1992-93 

drinking water wells, ponds, land 
development, construction of Village tanks, 
sanitary latrines, social forestry, houses under 
Indira Awaas Vojana, lnigatlon wells under 
Million Wells Scheme, etc. 

The IRDP which Is a self-er1l»loyment 
programme for the benefit of the rural poor 
also helps in improvement in the rural 
infrastructure as the beneficiaries take up 
self-er1l»loyment programmes in Primary, 
Secondary and Territory Sectors. Thus, 
investment, particularly In the Secondary 
Sectorwhich includes industrial activities like 
weaving, food processing etc. indirectly help 
in the development of rural economy as well 
as rural infrastructure. 

Besides, under the Centrally sponsored 
scheme of Accelerated Rural Water Suppjx 
Programme (ARWSP) funds are provided to 
the State for provision of safe drinking water 
in the village. 

The Minimum Needs Programme (MNP) 
is another very import::lOt programme which 
helps in the improvement of infrastructure in 
the rural areas. The objective of MNP is to 
provide the ruml population. particularly, the 
rural poor w::h access to certain items of 
soci,,1 consumption which form an integral 
part of the bas:c needs. At present there are 
twelve subjoc!S covered under MNP. 

(c) and (d). The aUoca!ion of funds for 
various prc~rammes of rural development 
and tANP during 1993-94 has not yet been 
finalised. However, the allocation for Rural 
Development Programmes during the Eighth 
Plan and been stepped up substantially and 
placed at Rs. 30,000 crore. The approved 
outlay during 1992-93 tor JRY and IRDP and 
ARWSP are as under:· 

(Rs. in croms) 

IRDP JRY ARWSP 

390.20 ~6.00 460.00 

Outlay for MNP in 1992-93 Is given in the statement. 
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STATEMENT 

Approved Outlay on Minimum Need Programme during 1992-93 

S.ND. MNP Component 

. 1. Elementary Education 

2. Adun Educalion 

3. Rural Health 

4. Rural Water Supply 

5. Rural Roads 

6. Rural Housing 

7. Rural Electrification 

8. Environmental Irrprovemenl ci 
Urban Slums 

9. Nuttllion 

10. Rural Domestic Cooking Energy 

a) Illl>fOving Chullha 

b) Rural Fuel wood plantation 

11. Rural Sanitation 

12. Public Distribution System 

Total 

[English] 

Visit of Iranian Foreign Minister 

·340. SHRIUATI SURYAKANTA 
PATIL: 

SHRI ARVIND TULSHIRAM 
KAUBLE: 

Will the PRIME MINISTER be pleased 
to state: 

(Rs. In CfOIfIS) 

Approved outlay during 
1992-93 

1262.72 

200.66 

391.03 

1307.11 

508.31 

107.30 

145.00 

79.64 

271.18 

16.00 

58.40 

70.45 

26.01 

4443.80 

(a) whether the foreign Minister of Iran 
visited India recently; 

(b) If so, the bilateral Issues discussed 
and the broad outcome ther8of; 

(c) whether any indian protects have 
been identified to be unde1tak8n In Ifan; 
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(d) if so, the details thereof and the (b) if so, the details thereof; and 

amount of foreign exchange likely to be 
eamed therefrom; (c) the time by which it is likely to be 

(e) whether Iran put forward any proposal 
for industrial projects in India; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) The Iran ian delegation led by Foreig n 
Minister Velayti exchanged views with Indian 
leaders on a wide range of bilateral issues, 
covering economic and cuHural exchanges 
as well as consular matters. The two sides 
also reviewed the regional and intemational 
situation. They agreed to enhance 
cooperation, both bilateraly and in 
international fora. 

(c) and (d). Yes, Sir. Indian companies 
have shown interest in participating in projects 
in Iran including Kerman Thermal Power 
Station, Bandarabbas-Bafq Electrification 
Project. Tehran Metro Workshop, and 
Khuzestan Sugar Mills. Negotiations between 
Indian companies and their Iranian 
counterparts are under way in this regard. 

(e) and (f). Yes, Sir. Iran has proposed 
the establishment of a natural gas pipeline to 
India. 

l Translation} 

FInancial Assistance for Growth of 
Fishery 

2788. SHRI N.J. RATHVA: Will the 
Minister of FOOD PROCESSING 
INDUSTRIES be pleased 10 stale: 

(a) whether any package regarding 
financial assistance for the growth of fishery 
is under conSideration of the Govemment: 

announced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) to (c). There is no package 
under consideration of the Government 
regarding financial assistanceforthe growth 
of deep sea fishing. However, certain 
schemes for financial assistance for the 
development of the inland and coastal 
fisheries sector, are under consideration of 
the Government for implementation during 
the. Eighth Five Year Plan. 

[English) 

Benefits of Reservation 

2789. SHRI P C. THOMAS: 
SHRI SOBHANADREE-

SWARA RAO VADDE: 
SHRI CHANDRESH PATEL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government are 
contemplating to give benefits of reservatron 
to the Scheduled Castes who have adopted 
Christianity; 

(b) if so, the details thereof; and 

lc) i' not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (c). The matter is 
under aClive consideration. 

Improvement of Slums In Delhi 

2791. SHRI VUAY NAVAL PATll: Will 
the Minister of URBAN DE VELOPMENT be 
Dleased to state: 
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(a) whether any survey of slum areas in encroachers underthe relevant laws. Special 

the Union Territory of Delhi has been Task Forces have been set up by the 
undertaken; Govemment of National Capital Territory to 

detect encroachments on public lands and 
(b) if so, the slum areas selected by the pursue action taken by land owning agencies • 

. Govemmentthat require attention on priority 
basis; 

(c) the time likely to take to clear slums 
from Delhi; and 

(d) the steps the Government propose 
to take to ensure that new slums do not grow 
in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). 
There are two types of slums in Delhi. namely. 
(i) those notified slums located in the Walled 
City and its extensions and managed and 
administered under the Slums Areas 
(Improvement and Clearance) Act, 1956; 
and (ii) those comprising of about 929 jhuggi 
jhonpri clusters mostly on public land. As 
regards the slums located in the Walled City, 
Municipal Corporation of Delhi had reported 
that no survey has been conducted by it. As 
far as jhuggi jhonpri clusters in Delhi are 
concerned. as per information available with 
MCD Slum Wing, there were about 131akh 
persons In the JJ clusters in January, 1990. 
The Slum Clearance Scheme for notified 
slums has been discontInued and hence no 
time can be indicated for clearance of slums. 
The National Housing Policy discourages 

, \orc\\:)le reloca\ion o~ slum o-nel\e{s. ,\'\6 
i Government ot National Capital Territory ot 

~
elhl operates a scheme too relocate those 
igible squatter families In J.J. Clusters 
hich are on project sites needed urgently 
y land owing agencies s.lL,bJecI 10 availability 
funds and alternate sl~ 

(d) Instructions have been Issued to the Ed owning agencies from time to time to 
otect their land pockets from 
croachmonts and take aClion against the 

[ T rans/ation] 

Indian Veterinary Research Institute, 
Mukte~hwar 

2792. SHRI SURENDER PAL PATHAK: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Govemment propose to 
closethe Mukteshwarunit of Indian Veterinary 
Research Institute; 

(b) if so, the nurrber of departments 
proposed to be wound up and the reasons 
therefor; and 

(c) the areas in which research facility is 
available at present in Mukteshwar (Naintal) 
unit of Indian Veterinary Research Institute? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
lENKA): (a) No, Sir. 

(b) Does not arise. 

(c) The research facllny Is avaDable In 
the following areas; 

\) t>.nima\ 'l\{\l$, 

iQ Preparation of diagnostic reagents 
and vaccines against virus of animal 
diseases. 

PI) Bio-technology Research In viral 
genomes, 

Iv) Improvement of Pashmlna goats 
with respect top quantity and quality 
of Pashmina. 
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v) te~grasslantldevelopmer4. 'land scaplng' ; anti 

vi) Disease surveillance and 
monlorlng of virus dseases; 

vii) Nalional referral laboratory for 
typing and sub typing 01 Foot anti 
mouth disease virus. 

[Engfsh] 

ExpencIIure on &pensIon of Rock 
GanIen 

2793. SHRI PAWANKUMAR BANSAL: 
WiIIIheMinisterof URBAN DEVELOPMENT 
be pleased to stale: 

tal whether the expenditure on the 
expansion 01 the Rock Garden in Chandigarh 
and the maintenance of various parks in the 
city is Incurred from one common head vIZ., 

(b) H so, the amount spent during the 
last three years on the parks anti the Rock 
Garden separately? 

1HE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a)...No, Sir. 
The expenditure on development of Rock 
Garden is being met out from major head • 
4217-Plan-Landscaplng whereas the 
maintenance of various palt(s and open 
spaces in the city is being done under major 
head· 2059 Non Plan maintenance of other 
services·. 

(b) According to the information from 
Chandigarh Admn. the expenditure incurred 
on the development of Rock Garden and 
development and maintenance of parks and 
open spaces during the last 3 years (19~1\· 
90 to 1991-92) is as under. 

i. Rock Garden : Rs. B4.521acs 

ii. Development of parks 
and open spaces 

: As. 109.62 lacs 

ii Maintenance of parks : As. 339.62 lacs 

Proposal for Unifonn Housing Law 

2794. SHRI YASHWANTRAO PATIl: 
WiIIthe Lfanisterof URBAN DEVELOPMENT 
be pleased to state: 

(a)whethertheGovemmentproposetQ 
~ un'ann housing law lor the enllr. 
countrr.and 

(b) I so, the details thereof? 

1HE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) and (b). 
Central Government has since formulated 
the National Housing Polley to provide State 
Govts. with the strategy for forroolating and 

implementing various housing schemes 
according to their priorities and availability of 
resources. The Policy document has been 
placed before Parliament during the last 
session. 

[T I3IIslation] 

AUocatlon of LPG Dealership 

2795. SHRI· SHIVRAJ SINGH 
CHAUHAN: Will the Minister ot 
PETROLEUM AND NATURAL GAS" 
pleased to state: 

(a) whether complaints have been 
received by the 011 Selection Board regarding 
allocation of LPG dealership In Madhya 
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(b) If SO, the deralls-therwot; 

(c) whether 1mIpIl. or Goverrunenra 
direction, priority Is not being given to the. 
allocation 0( LPG ~ to cooparalive 
societies; and 

(d) If so, the ...". taken to ensut8 f. 
allocation Of LPG dealership? 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). Yes. SIr. 
an. complaint receIwd by the erstwhII 01 
SetedIon Roald ... ~"efGIJIl1 
althaflrstandsecond .... ,\ Wc:ancIdaIeI 
In respect of LPG dlstnoutorshlpe at 
Mandlsfeep, District Ralsen, Madhy. 
Pradesh. 

(C) and (d). AllhoUgh no such speclftc 
instance has been broUght to the notice or 
Government, other things being equal, 
preference Is given to Cooperative SocIeties 
under • open • category. AU aDotments ant 
made strictly In accordance with guldelnea. 

Year Madhya Pradesh 

1989-90 14.25 

1990·91 11.15 

1991·92 18.25 

1992·93 20.55 

AgrIcu ........... tolladhyll ,........ 
.... 0rI8sa 

2796. SHRI SRl<ANTA JENA: 
DR. lAXMINARAVAN 

PANDEY'\: 

Wilthe MInister of AGRICUL lURE be 
pleased to state: 

(a)wh8thertheUnIonGovemmenthave 
pavldedany asslstanca as agriculturaJ loans 
to Madhya Pradesh and Orissa; 

(b) If so, the total asslstanceprovtdadto 
1hese states during the last three years; and 

... details at 1he WOIk canted ... 
~ last three years wIlh the help at 
'11 •• IS? 

lPIFMINISTER OF STATE t4 THE 
MINISTRY OF AGRICULTURE (SHRI 
MUl.lAPALL Y RAMACHANDRAN): (a) to 
(cl. Short tann loans 818 provid8d 10 the 
State Governments, Including Madhya 
Pradesh and Orissa. for Kharlt and RabI 
l8aSons separately avery )Iaar. Loans 
anctIoned to these two state Governments 
during the last three years Is given belOW".-

12.80 

11.95 

12.15 

11.15 

(Rs. In ctOI8$) 

These loans are provided to help State Governments purchase agricuttural Inputs 
namely, fertilisers, seeds and pesticides and make it available to farmers in time. 

(EngliSh} 

Ban on Bodo Securlty Force 

2797. SHRIMATI PRATIBHA OEVI 
SINGH PATIL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a' whether the Government have any 
proposal to ban the Bodo Security Force; 
and 

(b) if so, the details thereof? 
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THE MINISTER OF STATE IN THE (a) whether a number of factories 

MINISTRVOF PARLIAMENTARV AFFAIRS manufacturing gun and canrldges were 
AND MINISTER OF STATE IN THE unearthed In Deihl during the last one year, 
MlNISTRVOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) and (b). The Bodo Security (b) if so. the details thereof; and 
Force has been declared as • unlawful 
association· under the Unlawful Activities (c) the· action taken thereon? 
(pravention) Act. 1967 with eHed from the 
23rd November. 1992 in view of their 
Indulgence In illegal and violent adivitles 
Intended to disrupt the sovereignty and 
Integrity of India. 

Manufacture of Gun and Cartridges 

2998. SHRI JEEWAN SHARMA: Will 
• the Minister of HOME AFFAIRS be ~ilsed 
to state: ~ 

THE MINISTER IN STATE IN THE 
MINISTRVOFPARlIAMENTARV AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). During the period from 
1.11.91 to 31.10.92. seven cases were 
registered relating to manufacturing of illegal 
arms in Delhi. The details ofthe cases as well 
as action taken thereon are as under:-
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Scarcity 0' Milk 

2799. SHRI KALKA DAS: Will the 
Minister of AGRICULTURE be pleased to 
stale: 

(a) the States where the scarcity of 
lquid mik prevails during the surnmerseason; 

(b) the details of steps contefTlJlated to 
reduce the scarcity of liquid mik; 

(c) the States where the huge IIocks of 
mik powder were recently confiscated by 
the Governments; and 

(d) the steps taken to prohibit 
manufacture of mik products? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI KC. 
LENKA): (a) During the lean summer months 
there is a decline in milk production. This 
phenomenon is pr8\'alent by and large in aU 
States having predominately buffalo 
population. Natural calamities Ike drought 
and flood ale also contributory factors. 

(b) to (d). TheGovemmenlpromJlgated 
the Milk and Milk Product Order on 9th June, 
1992 which provides forterJl)Ot'llryrestriction 
on the distribution of liquid milk or the 
production of any milk product-by any class 
or category or producers for a specified 
period of time not exceeding 90 clays at a 
time. The Order also provides for levy on 
skimmed milk powder or milk fat for ensuring 
liquid mik supply to general public. 

In order to augment the availability of 
liquid milk, temporary restorations for 
manufacture or certain milk products as also 
export of milk outside the StatelUnion 
Territorywereit'rl)osed. The controller issued 
such Orders in respect of States of Rajasthan, 
Gujarat, Madhya Pradesh, Haryana and the 
Union Territory of Delhi for specified periods. 
No stock of milk powder was confiscated by 
the govemment in the recent past. and mik 
fat on any class or at gory of producers or 
manufacturers of skimmed milk powder 

( Translation] 

Allotment of Quarters to Teachers 
of Deihl Administration 

2800. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

Ca) the criteria .or _"otment of 
GcMmment accommodation to the teachers 
working under Deihl AdmInistration; 

(b) the priority date to which teachers of 
Delhi Administration 818 covered as on 31 
October,1992; 

(c) the number of requests for aJIotnwnt 
dtype rv acconmocIation on medicalground 
are pending; and 

(d) the steps Government propose to 
take to expedite allotment of 
acc:ommodaIion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The 
employees of Delhi Adman. Including. 
teachers are governed for the purpose of 
allotment of Residential accommodation by 
the Delhi Amm. (General Pool) Rules, 19n 
adminislr.lled by Delli Administration. 

(b) Delhi administration employees 
including tNchet's are allotted type-I 10 type-
IV flats by Delhi Adrnn. according 10 their 
priority datil. As on 31st 0cI0ber, 1992 
allotmenl have been made up to the priority 
elate of 19n in type-I1979 in type II 1966 In 
type-III and 1962 In type-IV. 

(c) As per c:omputrIsed 1st maintained 
by Delhi Adninistration seven applications 
have been rec::eMIc:I on medcaI ground for 
type-IV 1IaIs. 

(d) As and when any flats faD vacant, 
aNoc:tmenl is made by Delhi AdministralioQ.. 
to the eligible applicants. Land is also being 
procured by the Delhi Administration for 
construction of more fillets In view of the 
shortages. 

[EngishJ 

Agricultural research 

2801. SHRI S.B. SIDNAL: will the 
Minister 01 AGRICULTURE be pleased to 
sta1e: 

(a) the notable research work done by 
the AgOCullural Universities in Kamataka 
during the last three years; and 

(b) the steps taken by the Govemmenl 
to equip Agricultural Universities with modem 
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equipments and facilitieS? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL TURE(SHRI K.C. 
LENKA): (a) Sir. There are two Agrtcul1Urai 
Universities In Karnataka located at 
Bangalore and Dharwad. A list of major 
research accomplishments of these 
universities are given in the Statement 

(b) The In!;iian Council of Agricultural 
Research (ICAR) Provides support to the 
two universities for infrastructure 

, development throug h different programmes 
such as University Development Scheme, 
All India Coordinated Research Projects 
(AICRPs), National Agricultural Research 
Pro~s (NARP) National Seed Projects, 
~ncultural Extension Projects like Krishi 
VJgyan Kendras and Operational Research 
PrOjects, Foreign Aided Projects and other 
releatedresearcn and development projects. 

STATEMENT 

Major Research AccotrpIishments 01 
Agricu'uraJ Universities or Karnataka 

1. The Universities have released (i) a 
new hybrid sunflower KBSH-I; (ii) a sweet 
potato variety GI- 853-4; PiI) a green gram 
variety Chinning anoj Sapota hybrid D~I 
and DHS-2 suitable for l<amataka. 

2. Sweet potato varieties V -35 and C-43 
have been identified for release. 

3. High density planting in banana, 
fertilizer requirement of Sapota, spacing, 
fertilizer and Irrigation requirement of coconut 
have been standardised. 

4. The two universities have produced 
and distributed about 39 metric lonnes or 
breeder seeds of various crop varieties, 
during the 1991-92. 

5. Surathibuffaloes have been found to 
be regular breeders with less rvprocIuctive 
disorders. The 'US.' Breed' of sheep and 
Osmanabadi goat have been found to 
perform weH under dry weather concfltions, 
For broiler rabbit farming, University of 
Agriculural Science, Bangalore has fOund 
the 'tier cage system' to be more 
advantageous. 

6. Slides at Dharward h .... Indded 
that prawn culture Ir: brackish water Is highly 
profitable, while the possIlIllty or 1ntegrati1g 
duck farming with fish culu,. we,. shown at 
BangaJroe. 

7. isolation of efficient strUts of nitrogen 
bing baderta and ITII)'COrriza as bIofe"nTzer 

to supplement chemical fertilizer. 

8. Under the National Agricultural 
Research Project the two universities have 
undertaken location speci!ic research on 
major filed crops SUiting to agro-climatic 
zones of Mandya., Biddarmanagudi, 
Chintamani, coastal, hill and Navile tracts. 
This has yielded useful information on 
package of practices for major crops of these 
zones such as paddy, maize, vegetable, 
groundnut, cotton, sunflower etc.; and on -
apriaprate cropping systems. 

[ Translation) 

Representations from Members of 
Parliament 

2802. SHRI KASHIRAM RANA: Will the 
Minister of FOOD PROCESSING 
INDUSTRES be pleased to state: 

(a)thenumberofletterslraprasentationsl 
memorandum received from the Members 
of Parliament during the last six months; 

(b) the number of cases in which the 
receij:lt was acknowJedged within fifteen days 
and the number of cases in which no reply 
has been sent so for separately; 

(c) the reasons for not acknowledging 
the receipt within fifteen days and final reply 
within a month; and 

(d) the steps taken to expedite the 
disposal of these letters? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO):(a) and (b). Thirtythreelettersl 
presentations/memorandum have been 
received from Members of Parliament. Thrity 
one receipts have been acknowledged in 
fifteen days and thirty are pending for inal 
disposal 

(c) Letters were originally addressed to 
other MinisIries and subsequently transferred 
to the Mlnlsterof Food Processing Jnsutgrles. 
Therefore, these were not acknowledged 
and replied to in the time mentioned. 

(d) ·Such matters have been Persued 
VIgorously for expediflous disposal. 

Utll .... on of Bombay High an 
2803. SHRI MOHAN RAWALE:Wllthe 

Minister 01 PETROLEUM a NA'1'UW. GAS 
be pINIed II ..... : 
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(a) the nutrber of proposals submitted Keeping in view the availlblay of gas IlItd 

by IhtI Govemment of Maharashtra to the commhmBnts alnNKJy fTIIIdtI along "" HBJ 
Union GovemmentinrsgardtolheutiJisation pipeline. nofurtherallocalioncouldbtlmadtl. 
of Bombay High Gas; 

(b) how many of them have since been 
accepted by the Union Govemment; 

(c) how manyofthem have been rejected 
along with the reasons for rejection in each 
case; and 

(d) how many such proposals are 
pending with the Union Govemment and 
when a final decision is likely to be taken in 
the matter? 

THEMINISTEROFPETROlEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). Proposals 
have been received from time to time. 
Allocations to the extent of appr.oximately 19 
MMSCMD have been made to units located 
in Maharashtra. 

(c) and (d). In view of the allocations 
made within availability of gas. no further 
allocations could be made. 

Supply of Gas to Power Station 

2804. MAJ GEN (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government 01 Uttar 
Pradesh has approached the Union 
Government for supply of gas to gas based 
poWer projects in that State; and 

(b) II so, the details thereof and the 
response of the Union Government in this 
regard? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANANO): (a) and (b). Yes, SIr, 

Development 01 Towns under Delftl 
MasterPlan 

2885. SHRI KRISHAN DUn D. 
SUL TANSPURI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state; 

(a) whether NDIDA is being developed 
under Master Plan of Delhi and the area 
around NOIDA is also being. developed to 
make it greater NDIDA; 

(b) if so, the details thereof; and 

(cl the names of other towns to be 
developed under Master Plan of Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b)Does not arise. 

(cl There are no other towns outside 
Delhi Union Territory to be developed under 
the Delhi Master Plan. although the 
development of Delhi IS planned as part of 
National Capital Region Pian. 

National Fisheries Bank 

2806. SHRI DATI ATRAYA BANDARU: 
Will the Minister of AGRICUL TURE be 
pleased to state: 

(a) whether the Government propos&to 
set up a National Fisheries Bank to finance 
traditional fishermen as weD as mechalnsed 
boat owners; and 

(b) " so, the cretaHs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 



2'35 Written Answers AGRAHAYANA 25,1914 (SAKA) Written Answers 266 
,'.ULLAPPAU YRAMACHANDRAN):(a)No, stages of IlJl)Iementationlapprovai. Private 
5 '; InVestment Is also being aDowedto augment 

(b) Does not arise. 

Shortfall In Production of Petroleum 
Products 

2807. SHRI PARASRAM BHAROWAJ: 
W;'I the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) wheflJe: there is stagnation in the 
growth of indigenous production of petroleum 
p~oducts' 

ib) f so, the reasons therefor; 

(c) wt:ether',he indigenous production is 
k::epir.J pe.c;? with the growth and 
r:.or'''':;r-·~)ti'1n d petrOleum products; 

( , wr:rtr:C'r any rese~rch has been 
r' ,:,rj :0 ',n<1ol" indigenous alternative fuels; 

,," i: so, the details thereof? 

TIll? MINISTEROF PETROLEUM AND 
N.~T:.JRAL GAS (SHRI B. 
3! :AtJKARANAND): (a) to (c). Several 
,re ;dC!S for creation of additional refining 

r;ilpacity in the coun~ry are under various 

indigenous producUon. 

(d) and (e). PIlot projects are under 
implementation to use compressed Natural 
Gas as a substitute for auto-mobile fuel. 
Tests and trials are also in progress to use 
methanol as an anemative fuel. 

loan to Tamil Nadu In Hudco 

2808. SHRI B. DEVARAJAN: will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the amount of loan extended to 
Tamil Nadu by HUDeO during each of the 
last three years; 

(b) the amount of loan repayed so far; 
and 

(c) the number of the schemes of Taml 
NadustiDpendingwith HUDCOforclearance? 

THE MINIS1ER OF STATE' IN THE 
MINISTRY OF URBAN 'DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). As 
reported by HUDeO, the position of loans 
sanctioned and released and repayment 
received during the last three years LEt. 
1989-90 to 91-92 in the State to Tamil Nadu 
was as follows:· 

Year Loan sanctioned Loan released Repayment received 
(Rs. in crqres) 

1 aSg-nO 122.03 

1090-91 185.92 

1991-92 130.49 

(c) A total number of 201 schemes 
seeking loan ass/stanceoi Rs. 274.21 crores 
recelvod from various borrowing agencies in 
Tamll Nadu are stated to be pending with 
HUDeO 10r sanction during 1992-93. 

76.19 21.41 

96.1>1 27.50 

122.81 48.31 

Production of Fish 

2809. SHRI ARJUN CHARAN SETHI: 
will the Minister of AGRICULTURE be 
pleased to state: 
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(a) the etlans made to increase' the MiNISTRY OF AGRICULTURE £SfI'RI 
~ of fish in inland waters in Orissa: MUllAPALl Y RAMACHANDRAN): (a) As 
and per land use statistics for 1988-89 {latest 

(b) the quantum of fish produced In the 
inland waters in Orissa during each of the 
last U'lrae years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI. 
MUlLAPPAll Y RAMACHANDRAN): (a) 
Under Centrally Sponsored Schemes. 13 
FISh Farmer ,{)eveJoprnent Agencies and 4 
Bracksib Water Fish Farmers Development 
Agencies have been estabished in Orissa to 
increase inland fish production. These 
agencies have so far brought 34050 ha. of 
fresh water and 8742 ha. of brackish water 
.... under fish and shrirr1> cunure in the 
Stale. 

(b) Details of fish production in. the 
inland sector are given beIow:-

Year 

1989-90 

1990-91 

1991-92 

Production 
('000 tannes) 

75.87 

83.29 

95.03 

Uind Under CulivlltJon 

2810. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister 0' 
AGRICULTURE be pleased to state: 

(a) the land under culivation of various 
crops with irrigation facility, State·wise; 

(b) the projected land use with irrigation 
facifityto make our country meet the domestic 
requirement as well as enough to export by 
the Year 2001 A.D.; and 

(c) the steps taken by the Govemmem 
in INs regard? 

THE MINISTER OF STATE IN THE 

avaIabIe), a ~atemlnt giving net Irrigated 
.... and gross irrigated are. Statewise, is 
enclosed. 

(b) As per projectionS made by the 
Ministry of Water ResourteS, the Uhely 
irrigation potential at the end of the year2001 
A.D. is estimated to be 109.64 million 
hectares. 

(cl The main elements of the strategy 
for development of irrigation potential area 
asfolows: 

(i) Completion of ongoing major and 
medium irrigation projeCts with a strict 
piortliesation: 

(ii) to encourage greater user 
partq,ation in irrigation projects tor better 
water utilisation; 

(iii) a greater emphasis on periodic 
moniloring of water use panem and its 
releases inallthemajorirrigationc:ommands; 

flV) modemisation and improvements 
of older irrigation systems: 

(v) in case of minor irrigation, emphasis 
will be laid for I8pair and improvement of 
rrinor irrigation tanks as well as development 
of new woft(s as part of the integrated micro' 
dewlopment projects: . 

(vi) speedy completion of large nufl't)er 
of on'going surface water minor irrigation 
SChemeS; 

(vi) encouraae-nent to AYnor sulface 
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wat8r III irrigation 1ChamIs; . (be) programmes to Improve tlet 

(vIII) priority to the installation of 
~ Intgatlon systems to I8V8 
_ In water 8C8At and drought prone 
818.; 

UIiIIatIon of public tube .... and their 
18hab8a11an; and 

(X)gf8IIIareqJhaslson~ _ 
of surface and ground waIer. 
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2811. SI-IU MRUTVUNJAYA NAYAI<: 
WiI the MinIsIar of HOllE AFFAIRS be 
pleased to stale: 

(a) wheIher the GcMNnrnenI have any 
information raganIng anybalnlngcenterfor 
Mujahidaens in Janm.t and KashnIr; 

(b) • so. Ihe dataIIlhereoI; and 

(c) the steps taken In this raganS so far? 

nE MINISTER OF STATE IN THE 
MlNlSTRYOFPAJUAMENTARY AFFARS 
AND MINISTER OF STATE.IN THE 
.. INISTRYOFtte:U:AFFARS(StfiI ...... 
JACOB): (a) and (b). No Infonnation has 
come to the notice of the Government 
ragadIIlganycxgani8tlnliningcar\1)beIng 
Iq)arted in a c:IandasIIne manra In jungles 
and Isolated pa... 

(c) The inteI1igence apparatus has been 
sensilisedandSUMtilancahasbaen stepped 
up to pnmmt such acIiviIies. 
IElVish) 

2812. SHRI TARA CHAND 
KHANDELWAL: Wiltha Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether unauthorised large 
constructions .... being caniad out in Sara 
Hndu Rao In Old DeI1I; 

(b) the nurft)er Of c:orr.,taitds raceivad 
agant such unaIhoItIed consIn:Ulion; and 

(c) the actton taken to stop these leg" 
conIbucIIons? 

nE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI ... ARUNACHALAM): (a) and (b~ 
. MunjcIpaI Corpondlon of Deihl has raported 
that aome ca.es of unauthorised 
c:onsbUctIons In Old DeIhl areas have come 
tobnatice. 19 pnlp8I1Ies havebeen boaJced 
by them for canylng out unathorlsed 
consecutIon during the current year out of 
which six properties are above· three 
IIDCr8J'8d In BaJa ttndu Rae area. 

(c)ActJon .... SecIion 343 and 344 of 
.. DMC Ad has been Inftlated.oln some 
cases action under Section 345-A has also 

. been executed In soma of the properties In 
Sara HIndu Rao aIU. 

[Tnn.fafUn) 

Lalhl-Cllarge In DeIhl 

2813. SHRI BHOGENDRA JHA: WUI 
.. Minlsterof HOME AFFAIRS be pleased 
10 stale: 

(a) whether Samayapur Badli police 
resorted to lathJ.c:lulIge on the people 
aaanding apublicmaetitg In DelhI on October 
11.199210 prote&tagalnsttheencroachrnn 
upon the Government land; 

(b) • so, the nNlSOfIS therefor; 

(c) whether some of the Injurec:lpersons 
had mal the Minlst8!' of Slate In the Ulnlslry 
of Home ~alrs on October 26. 1992; and 

(d) 110. the action taken In this ragard? 

nE MINISTER OF STATE IN THE, 
MlNlSTRYOFPAR.IAMENTARY AFFAR 
AND .. INISTER OF STATE IN THE 
MNSlRYOFHOME AFFARS (Stfil ...... 
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JACOB): (a) to (d). The Deihl Police has THE MINISTER OF PETAOLEUMAND 
reported thatthe pollcedlcl not resort to lathl- NATURAL GAS (SHRI B. 
dlargeonthepeopleattendlngpublicmeeting SHANKAAANAND): (a) No, Sir. 
In Deihl on October 11,1992. A memorandum 
was given to Minister of State (Home) on 
26.10.92. The main alegation made In the 
Memorandum was thai 19 persons were 
bealen up by the police In PS Samayour 
BadlL The Deihl PoIce has denied this 
allegation. 

[EnglIsh} 

Natlo .. 1 Food Procliling Board 

2814. KUMARI PUSHPA DEVI SINGH: 
Will the Minister 01 FOOD PROCESSING 
INDUSTRIES be pJeased to state: 

(a) whether the Government have any 
proposal to seI upaNational Food Processing 
Board; and 

tb} If so, the dataIs 1her8or? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) No, SIr. 

(b) Does nat arise. 

Supply of 0.. from Gujarat to ....... 
2815. SHAI MATI VASUNDHARA 

AAJE: WI 1ha .....,. 01 PETROLEUM 
AND NATURAl GAS be pleased to state: 

(a) whether the Government of 
Rajasthan have approached the Union 
Govemment for allotment of associated gas 
.rom the proposed gas grid of Gujarat to that 
State; and 

(b) if so, the action take by the Union 
Government Thereon? 

(b) Does not arise. 

Contracts of Jack-up Rigs 

2816. SHAI SANA T KUMAR MANDAL: 
Win the Minister 01 PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the 011 and Natural Gas 
Commission has proposed to exercise the 
option of extending the existing contracts for 
jac:l(-uprigs In violation of the public tendering 
norms; 

(b) if so, the reasons therefor; 

(c) whether this proposal of ONGC 
tantamount to dlc:uriament once again against 
Indian firms; 

(d) Its Impact on ONGC'S' drtlllng 
~ramme;and 

(e) the Govemment's reaction to the 
'inalisation of contracts forjack-up rigs by the 
ONGC? 

THE MINISTEROFPETROlEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) to (e). Do not arise. 

'011 Exploration In Bihar 

2817. SHRI SYED SHABHUDDIN: 
SHRI S:MON MARANDI: 
SHRI GURUDAS KAMAT: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that the oU and 
Natural Gas Commission has decided to 
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stop oil exp;oratlon in the Gangetic plains of (b) If so, the response of the Union 
ed,,~1 Government thereto? 

fe) v.r.e1her the GI:Ner:1merr 01 B!!iar 
h-a~ prcte:tqd against the decision; and 

(d) the exploration done so far and the 
results obtained? 

THE MINISTER ut= rE~OLEUMANO 
NATURAL GAS (SHRt B. 
SHANKARANAND): (a) No, Sir. 

(b) Does not arise. 

(c) l1epltlSenidilul~ halle oeen received 
for the continuation of exploration for 
hydrocarbons in Bihar. 

(d) Besides the well under drilling at 
Kadamaha, 5 exploratory wells have been 
drilled so far; however no hydrocarbons 
have been found. 

Oldages Pension to Rshermen 

2818. SHRITHYAILJOHN ANJALOSE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Union Government have 
received any representation from the 
Government of Kerala for sharing of 
expenditure for the schemes such as 
'distribution of oldage pension to fishermen' 
and distribution of education concessions to 
children for the welfare of fishermen 
communny; and 

THE MINISTEI1 OF STATE !N llE 
MINISTRY OF AGRICULTURE (SHRI 
MU'-lAPPAt '. VP.AMACHANDAAN): (a) No, 
Sir. 

(b) does not arise. 

Water Logging 

2819. SHRI GURCHARAN SINGH 
DAOAHOOR: Will the Minister Iff 
AGRICULTURE be pleased to state: 

(a) whether any surveyor study has 
been conducted regarding the amount of 
level affected by water-longing in Punjab 
during the last three years: 

(b) if so, the extent of land thus affected 
in Punjab; and 

(c) the steps taken by the Government 
to stem this problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPPAll Y RAMACHDRAN): (a) and 
(b). The details of information on the extent 
of area affected but water logging in Punjab 
relating to Central Bodies (estimated) and 
the State Government of Punjab (reported ) 
are given in the statement. 

(cl As per information given by the 
Punjab Stale Govemment, so far, no scheme 
has been taken up to cover extensive areas 
in a comprehensive manner. 
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Conversion of Ug PIMts from t... (b) the commitment given ~y the 

hold to ..... hold GovemmentlOvarious Industrlalconsumers 
In each State? 

2820. SHRICHlNMAYANANDSWAMI: 
Withe Minlsterofu:mANDEVELOPMENT 
be pleased to state: 

(a) the total number of applications 
raceived in Delhi from LLG. flat owners for 
conversion of their flats from lease hold to 
free hold, as on November 1. 1992; and 

(b) the steps proposed to be taken to 
expedite the process? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN 
DEVElOPMENT(SHRI M. 
ARUNACHAlAM): (a) As on 1.11.92. 68 
applications have been received. 

(b) Steps are being taken by the DDAto 
ful'therstreamline1heproc:edureandvigorous 
monitoring of appIcationsforensuring speedy 
disposal. Senior level meetings are held to 
clarify doubts to reduce delays at every 
stage of processing. 

Utilisation of Natural Gas 

2821. SHRI MANABENDRA SHAH: 
SHRI RAJVEER SINGH: 

Wililhe Minister of PETROLEUM AND 
NATURAL GAS be pleased 10 stale: 

(a) Ihe Statewise atilisation of Natural 
Gas; and 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI. . B. 
SHANKAAANANO): (a) and (b). There Is no 
Statewisealocatlonlulitsation of gas. Various 
unlt!S located In a number of States have 
been aJIocaledgas. TheseStatesara~ 
(8.89 MMSCMD. Andhra Pradesh (4.09 
MMSCMD). Deihl (4.0 MMSCMD). Gujarat 
(2O.62MMSCMD}.Haryana(2.0MMSCMD). 
Trlpura (5.14 MMSCMD). Tamllnadu/ 
Pondicherry (2.34 MMSCMD) and Uttar 
Pradesh (17.05 MMSCMD). Against these 
allocations of approximately 93 MMSCMD. 
the current utlIlsation of gas Is approx. 40 
MMSCMD. 

[T r.tnslation) 

Funds to Fanners 

2822. SHRI SURAJBHANU SOLANKI: 
Will the Minister of AGRICULTURE be 
pleased to state the funds provided by the 
Union Govemmentforvarious programmers 
to improve the standard of living of the 
farmers of Madhya Pradesh during each of 
the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): The 
funds provided by the Union Government to 
Madhya Pradesh under various Important 
schemes/programmes to Improve the 
standard of living of the farmers of Madhya 
Pradesh during the years 1989-90 to 1991-
92 is as under:-
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Gas to Power Project In Maharashtra 

2823. SHRI ANNA JOSHI: Will the 
Minister of PETROLEUM AND NA ruRAL 
GAS be pleased to state: 

(a) whether there is no gas linkage for 
any power project in Maharashra State; and 

(b) H so, the steps taken to allocate gas 
. for proposed gas power projects in that 
State? 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND):(a)Allocationsofgasto 
the extent of 6 MMSCMD have been made 
to power projects In Maharashtra. 

(b) Does not arise. 

Bungling In the IWIM of Flat. In Deihl 

2824. DR. P.R. GANGWAR: Will the 

S.No. Case, FIR No. & date 

Minister of HOME AFFA!RS be pieased to 
state: 

(a) whether some gangs indulged in the 
bungling of crores of rupees in the name of 
flats are active in Delhi; 

(b) H so, the number of persons indulged 
in this trade arrested during 1991 and 1992 
so far; and 

(cl the action taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB). (a) Yes, Sir. 

(b) and (c). The palhi Pob has reported 
that during the period from 1.1.1991 to 
31.10.92,13 persons have been arrested In 
6 cases. Some of the arrested person figure 
in more than one case. The details of the six 
cases as under:-

Name of Police Station. 

1. 230191 dated 25. 3.91,u/s 4031406/420 IPC Cannaught Place 

2. 363191 dated 14 .. 5.91, uls 40314061420 IPC Cannaught Place 

3. 454191 dated 10.6.91, uIs 420 IPC. Cannaught Place 

4. 198191 dated 12.3.91, uls 420 IPC. Cannaught Place 

5. 217191 dated 19.4.91, uIs 406142014681 
4711PC Tilak Marg. 

6 .. 308192 dated 7.10.92 uJs 42011208 IPC Greater Kailash 

Exploration of OD and Natural Gas In 
RaJkot DIstrict 

2825. SHRI S.N. VEKARIA: Will 1hI 
Minister of PETROlEUM AND NATURAL 

GAS be pleased to state: 

(a) whether the Oil and Natural Gu 
Commission had hired 26 Bighas of 
agricultural land of farmers situatedbetween 
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Atkot Jangvad in Rajkot district on Rajkot-
Bhavnagarhlghwayforexploratlon of oil and 
natural gas; 

(b) H so, the rent paid to the farmers; 

(c) whelher no experimental bores were 
drilled on these hoard land and if so, the 
reasons therefor, 

(d) the total cost of the entire project 
undertaken; and 

(e) the results of the explorations and 
the reasons for abandoning the project? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

J 

(b) ONGC had paid Rs. 4, 60, 31'''' as 
rent, inclusive of restoration charges. 

(c) Upor assessment of tho total 
geological and geophysical data of the area 
no well was drilled. 

Cd) Rs. 23, 04, 043/-

(e) The results were discouraging and, 
therefor, further efforts were discontinued. 

Allotment of Seats on Population 
Basis 

2826. SHRI J. CHOKKA RAO: Will the 
Minister of HOME AFFAIRS be pl~ased to 
state: 

(a) whether the order Issued by the 
President 0' India under Article 371 (D) of the 
Con$titution of India requires the State of 
Andhra Pradesh to anot the seats among the 
three te~ions 01 \he state \n pfolessional 
courses of State-wlde Institutions on the 
basis of population of the, three regIons; 

(b) whether the present allocatlon II 

based on 1971 census; 

(cl whether the said alloca1io has not 
been changed after the census of 1981 and 
1991 with the result the students of some 
regions am benefited at the cost of othel!; 
and 

(d) if so, whetherthe Union Government 
have advised the State Government to 
change the allocation according to latest 
census? 

THE MINISTER OF STATE tN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB). (a) to (d). The information is being 
collected from the State Government of 
Andhra Pradesh and the same will be laid on 
the Tabie o! the House. 

t..tters from M.Ps. 

2827 SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
replies given to Unstarrt'd Question Nos. 
3445,125and9263datedAprl14, 1990,Ju~ 
15, 1991 and May 6, 1992 respectively 
regarding letters from the MPs and state: 

(a) whether the information has since 
been collected and if so, the details thereof; 

(b) if not, the reasons thereof; 

(c) the total number of letters received, 
MP. - wise between July 15, t 991 to - date 
and the number of letters that have been 
replied and the letters that are still pending 
and since when; 

(d) whether the letters are generally not 
being acknowledged and if acknowledged at 
all ittakes nearby 30-45 days to acknowledge 
them; and 
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(e) if so, the reasons the~for? (Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (e). During 
the period 15thJuly, 1991 t030th November, 
1992,25, 184 letters were received from the 
Members of Parliament by the Minister of 
Urban Development and Ministerof State for 
Urban Development. Bulk of these letters 
were recommendary letters for the cut-of -
turn allotment of residential acx:ommodation 
to Government employees. However, the 
letters relating to policy matters and important 
issues are acknowledged and replies sent 
expeditiously. The receipts, acknowleding 
these and sending replies to the letters from 
Members of Parliament of a continuos 
process and efforts are made to take action 
on Ihese leiters as early as feasible. 

Repair of Roads In Delhi 

2828 SHRIMATI SARfJ DUBEY: 
SHRI SHAR D YADAV: 

Wiil the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether roads in Delhi are inspected 
periodically to carry out repair of damaged 
roads; 

(b) when such Inspection was done last 
and details 01 roads IdentHled lor repaIr, 

(c) whether the repair of roads has slllCl 
been started: and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URB~N DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) to (d). Inspection of roads and repair. 
1$ a continuos process. The local bodies and 
Oalhi Dovelopment Authority identify road, 
In their areas lor partodlc maIntenance and. 
carry out reqUIred repairs withIn available 
budget. 

Ban on Sal. of Mosquito Mat. 

2829. SHR! SATYA DEO SINGH: Wdl 
the Minister oj AGRICUL lURE be pleased 
to state: 

(a) whether the Gcvernment are aware 
that various mosquito mats being used to the 
country for repelling mosquitos are harmful 
to human health; 

(b) If so, whe:her 'he Govemment 
propose to ban the sale ot these mesquite 
mats; and 

(c) jf not, the reasons thereto,? 

THE MlNISTER OF STATE IN THE 
MINISTRY 01= AGRICULTURE (SHRI 
MUlLAPALl Y RAMACHANDRAN): (a) No, 
Sir. Allethrin based mosquito mats have 
been registered t;nder the insecticide Act, 
1968 alter considering !he human safety 
aspects. 

(b) and (e) In view of reply to part (a) 
these questions do not arise. 

..... tlng of Indo-lran Joint Commlnlon 

2830. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a)tha salientleatures altha agreement 
lVgarding laying of gas pipeline via Iran 
between the erstwhile U.S.S.R. and India. as 
per the decision taken in the sixth meeting ~ 
the Indo-Iran ioint commission; and 

(b) whether there Is a possibility at 
8peClai benefit to India by the clauses of the 
IIgl'88ment? 

THE MINISTEROF PETROlEUM AND 
NATURAL GAS (StiR I , B, 
SHANKARANAND}: (a) and (b).ll!the SIxth 
Meeling of the Indo-Iran Joint Commission, 
• was agreed that a technIcal study be 
carried out on the proposal for setting up a 
gas pipeline from Iran to India. 
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Planning Board for Banjara 
Tribes 

2831. SHRI BHERU LAL MEENA: Will 
the Minister of WELFARE be pleased te-
state: . 

(a) whether demands have been made 
from different public bodies for setting up of 
a ~Ta\'i) P\aTlTl\ng Soaro1m\n&ml'ar&m 
Banjara tribes living In different States and 
suffering all sorts of privations; and 

(b) If so. the reaction of the Govemment 
thereto? 

THE MINISTER OF WELFARE (SHAI 
SlTARAM KESRI): (a) and (b).lriformation 
Is being obtained from StateSlUTs In this 
regard and will be placed on the table on the 
table of the House. 

LPG Recovery Plant by Gall 

2832. SHRI PROBIN DEKA; Will the 
Minister of PETROLEUM AND NATURAl 

. GAS be pleased to state the progress made 
so far regarding the LPG recover)' plant of 
Gas Authority of India Limited (GAIL) at 
Lakwa In Assam? 

THEMlNlSTEROFPETROlfUMAND 
NATURAL GAS (SHRI. 8, . 
SHANKARANAND): Government have 
sanctioned the project. Land has been 
allocated and activist regardir'lg prose 
pac:kage.englneemg.procurementetc.-hava *" in'l\ia\ed by GAL 

[TnmslationJ 

Complaints AgaInst LPG .,..,. 

2833. SHRI GOVINDA CHANDRA 
NUNDA: WlUhe Minister of PETROLEUM 
AND NATURAL GAS be pteasedtostate: 

(a) the nulTtJltr of COfI1)IaInts received 
by the indian oa Corporation against IPG 
gas dealers IQ DelhI during the each of the 
.,_ three yoarr,., 

(b) the action taken by the Government 
thereon? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). 359 
complaints were received during last three 
years ending 31 st March. 1992. Out of these 
only 49 could be established. Action was 
taken by Indian Oil Corporation against the 
defaulting distributors under the Marketing 
~GulOe'Imes.. 

Funds for Housing ProJects 

2834 SHRI LAl JAN S.M. BASHA: WIll 
the Minister of URBAN DEVELOPMENT 00; 
pleased to state: 

(a) the amount sanc:tioned by the Central 
agencies for housing projedS In Andhra 
Praesh during the year 1992-93; 

(b1 whether the amount has been fu11y 
utilised; and 

(c) H not, the reasons ther8for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(~HAIM.ARUNACHALAM):(a)to(c). Under 
Indira Awas Yojana, the CentraiGovernment 
have allocated a sum of As. 980.251a1chs to 
the Government of Andhra Pradesh during 
1992-93, out of which As. 606.36.lakhs is 
repOrted to have been utlDsed by the State 
Govem~nt. 

For the current year,' the following 
~$ "we beer. aMoc.a\ed\O h. saw. by various agencies. . 

1itJDC0 51.23 

LIC 22.78 

Gle 6.26 

. ThedelailsabCM4uti1isalionarafumished 
by the State agencies to HUDCO framtlme , 
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t6 tirr:e'in the-course of 6y.ecution'of various 
sanctloned prOjects. In thfl case of lIC and 
GIG loans, the funds are utilised as part of 
overali bucgeled expenditure on housing by 
State Governments and their agencies during 
the year. 

Package Deal for PunJab and Jammu 
and Kashmir 

'2835. DR. SUDHIR RAY: 
PROF. RASA SINGH 

RAWAT: 
SHRI MADAN LAL 

KHURANA: 

Price of Land Aequired from fanners 

2936 SHRI MANJAY LAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state; 

(a) whether the farmers land in De!hi is 
acquired by Govemment at a very'cheaper 
rate and after development of the area, the 
same land is sold at a very high rate resulting 
into litigation between farmers and the 
Government; 

(b) if so, the details thereof; and 

(c) the remedial action taken by the 
Will the Minister of HOME AFFAIRS be Government in this regard? 

pleased to state: 

(a) whether Government have any 
proposal to announce a package deal for 
Punjab ~nd Jammu and Kashmir; 

(b) if so, the details thereof; and 

(c) whether the opinion of the national 
political parties will betaken into cosncfl9ration 
prior to the announcement of his package? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB). (a) to (c). The Govemment stands 
by the Rajiv-Longowal Accord and is 
committed to Implement the same. Most of 
the Items In the Accord have been 
Implemented and for those that remain, 
sincere efforts are contlunlng to arrive at a 
common acceptable soMion. 

As regards J..Immu & Kashmir, 
discussions have been held with the national 
political parties as a part of thCl on-going 
efforts towards rastoration of normalcy and 
the democratic process In the State. 

THE MINISTER OF' STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir: 

. Compensation is paid by Land Acquisition 
Collector according to the provisions of Land 
Acquisition Act. In the disposal of land,large 
areas are lefts for roads, open spaces and 
community facilities and housing for weaker 
sections, and tr.is is cross subsidised by sale 
of plots on auction. 

(b) and Ccl. Question do not arise. 

Allocation to States for HariJan 
Housing Scheme 

2837 SHRI K. RAMAMURTHE~ 
TINDIVANAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the allocation of funds made by the 
Union Government for Harijan Housing 
Scheme in the last three years to each State! 
Union Territory; and 

(b) the funds actually utilised by the. 
States? 

THE MINISTER OF SrA.':: IN 1 HE 
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MINISTRY OF URBAN DEVELOPMENT approximately 28% of the dwelling units 
(SHRI M. ARUNACHALAM): (a) and (b). constructed with HUDCO loan assistance 
Housing being a State subject Central during the last three years, are reported to 
financial assistance to StateslUTs is given in have gone in favor of SC/ST. A statement 
the shape of 'block loans' and 'block grants' indicating State-wise allocation of funds and 
without being tied to any head of development. expenditure incurred under Indira Awas. 
The State Govts. are free to certain Yojana !f1&antforprovision of houses free of 
percentage of the dwelling units constructed cost to rural poor below poverty line and 
under various social housing schemes for belonging to SC/ST and freed bonded 
SC/ST and other vulnerable sections as per labourers, during the last three years is I.e. 
criteria fixed by them. However, 99-90 to 91-92 is enclosed. 
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Increase In Consumption of lHEMINISTERROFWELFARE(SHRI 

fertilizers SITARAM KESRI): (a) No, Sir. 

2838. DR. V. RAJESHWARAN: Will the 
Minister of AGRICUL TUE be pleased to 
state: 

(a) tlhether there Is an increased 
emission of nitrous oxide due to rising level 
of fertilizer consulf1)t1on In agriculture; 

(b) if so, the details thereof; 

(c) whether any studies are proposed to 
be undertaken to assess its possible impact; 
and 

(d) If so, the detaDs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL V RAMACHANDRAN): (a) 
and (b). It is estimated that about 10% ofthe 
applied Nitrogen is lost by way of Nitrous 
Oxide and Nitrogen gas emlssron, In paddy 
fields. 

fc) and (d). Yes, Sir. The Indian Council 
of Agricultural Research proposes to Initiate 
studles.on quantifying the emission of gases 
from paddy fields to assess overall impact of 
1hese gases on environment 

Chairman for Backward Classe' 
Development Corporation 

2839, SHRI ANBARASU ERA: Will the 
Minister of. WELFARE be pleased to state: 

(a) whether any Chairman has been 
appointed for the Backward Classes 
Development Corporation; 

(b) If not, the reasons therefor; and 

(c) the time by which the appointment is 
Ikely to be made? 

(b) and (c). The matter Is receiving 
attention of the Government. 

Handicapped Peno .. 

2840SHRIACHARLES:WlltheMnistar 
of WELFARE be pleased to state: 

(a) the percentage of handicapped 
personsasco"llaredwiththeWoridaverage 
and the average of the Developed countries; 

(b) the reasons for such a large 
percentage of handicapped in the country; 
and 

(c)the steps being t;llcento mInimise the 
percentage? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The World Health 
Organisation (WHO) has estimated that 
about 10% ofthe population In the World has 
one or more of the physical or rnentiJI 

. dlsabllilies. Aocordlng to the National ~ 
Survey Orgainlstion (as per natlonaf sample 
survey conducted in 1981). 1.8% of the 
population of india Is sufterlng from one or 
more physi::al handicaps in the areas of 
locomotion, physical and speech and hearing 
handicap. The percentage of handicapped 
persons In the developed constrles Is not 
available. 

(b) Physical and mental handicaps In 
our country, to a significant extent, arise from 
factors relating to prenatal and post natal 
conditions, lack of improve hygeine, health 
nutrition and Sanitation facilities. 

(c) The steps being taken by the 
Government to minimise the percentage of 
handicap include training of Auxiliary Nurses, 
Mide-wives (Female Health Wokers). 
Prephylaxisagainst nutritional anemia among 
mothers and children, Prophlaxis against 
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bfindness due to VItamin Adeficlency among production, State-wise; 

. children, Unl~ersal Immunisation 
Programme, Nutrition and other support (b) the location of these units, State-
programmes for expectant mothers; and wise; 
National Goitre Control Programme through 
the promotion of Iodlsed salt. (c) the production capacity of each unit; 

LPG Bottling Unit. 

2841. SHAIMATI KRISHNENORA 
KAUR (OEEPA): 

SHAI MAHESH·KANOOIA: 
PROF. RITA VERMA: 

Will the Minister of PETROLEUM ANO 
NATURAL GAS be pleased to state: 

(a) the number of LPG bottling units in 

and 

(d) the actual production of each un' 
during each of the last three years? 

THEMINISTEROFPETROlEUMAND 
NATURAL GAS (SHRI q" 
SHANKARANANO): (a) to (c). A statement 
is enclosed. 

(d) There is no shortfaU in the capacity 
utilization of bottling plants. 
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SHRI BHAGWAN SHANKAR 

RAWAT: 
Measures to curtail Expenditure 

2842 SHRt KHELAN RAM 
JANGDE: 

SHRt HARIKEWAL 
PRASAD: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the details of measures adopted by 
the Ministry to curtail the expenditure; and 

(b) the amount saved by adopting these 
meac;ures during the last one years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNCHALAM): (a) Instructions 
were issued to restrict the expenditure on 
construction and maintenance of General 
Pool Accommodation. Besidestheeconomy 
instructions issued by the Ministryof Finance 
in regard to Curtailment of Consumption of 
petrol/diesel by 20% as compared to 1990-
91 havebeencirculatedforstrictcompliance. 
As a measure of economy 10% of the 
telephone In this Ministry both In Office and 
residences of Officers have been 
surrendered. 

(b) It Is not feasible to quantify the exact 
amount saved by adopting above mentioned 
economy measures at this stage. However 
during 1991·92the Ministry affected a saving 
of As. 52.35 croers out of Budget Estimates 
of 1991·92 under the three demands for 
Grants of this ministry. This included saving 
of Rs. 36.50 crores on account of 5% 
economy cut imposed by Government. 

Mathura 011 Reftnery 

2843. SHRI SURESHANAND 
SWAMI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the daily production capacity of the 
Mathura Oil Refinery; 

(b) whether there is any propos alto allot 
natural gas for the development of the 
Refinery; and 

(c) if so. the details thereof and by when 
the gas is likely to be allotted? 

THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANANO): (a) The installedcapacn,-
of Mathura Refinery is 7.5 million tonnes per 
annum which corresponds to about 21.700 
tonnes on an average per day of crude oil 
processing. 

(b) and (c). In view of the commitments, 
already made within the availability of gas 
along the HBJ pipeline further allocation 
could not be made. 

[English] 

Production of Betel Leaves 

2844. SHRI SA TV AGO PAL MISRA: Wil 
the Minister of AGRICULTURE be pleased 
to state the steps takenlproposed to be 
taken for the development of Betel leaves 
production in the country during the Eighth 
Five Year Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): 
Government of India have proposed a 
scheme for development of betel leaves by 
providing financial assistance forconstrudion 
of conservatory (shade house for growing 
betel leaves). irrigation facilities and :aylng 
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out of demonstrations during VIII Five Year up a High Powered Committee to go Into the 
Plan in the country. Besides, State problems of farmers in the countrY; 
Govemments are also providing subsidised 
inputs and technical guidance for the 
development of betel leaves in the respective 
states. 

Settlement of Kashmlrl Migrants 

2845. SHRI VILAS MUTTEMWAR: 
SHRI RAJNATH SONKAR 

SHASTRI: 

(b) If so, the time by which it Is Ii~ely to 
be set upand the terms or reference thereof; 
and 

(c) if not, the steps proposed to betaken 
to ameliorate the problems of farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPPALL YRAMACHANDRAN): (a) No, 

Will the Minister of HOME AFFAIRS be Sir. 
pleased to state: 

(a) whether there is any proposal to 
settle the Kashmiri migrantsin a newtownship 
between Srinagar and Jammu; 

(b) if so, the facilities proposed to be 
provided to them there; and 

(c) the number of Kashmiri migrants 
proposed to be settled there with full 
protection to them from the militants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MIN!STRY OF HOME AFFAIRS (SHRI M.M. 
JACOB). (a) No such proposal is under 
conSideration. 

(b) and (c). Does not arise. 

2846. 

Problems of Farmers 

SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI PRABHU DAYAL 
KATHERIA; 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether there is any proposal to set 

(b) Does not arise. 

(c) Through the various programmes 
implemented in the areas such as crop 
production, making available various farm 
inputs and services, development of rainfed 
farming. development of allied sectors etc., 
theGovemment of India is continouslytaking 
action to ameliorate the problems oHarmers. 

Rice Production 

2847. SHRI RAMA KRISHNA 
KONATHAlA: Will the Minister Qf 
AGRICULTURE be pleased to state: 

(a) the quantity of rice produced during 
each of last three years in Andhra Pradesh; 

(b) whether the production of rice is 
decreasing; 

Cc) If so, the reasons thereof: . 

(d) the total extent of land under rice 
cultivation In the State: and 

(e) the steps taken top arrest decrease 
of nee production? 

THE MINISTER OF STATE. IN llfE 
MINISTRY OF AGRICULTURE .(SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
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The production of rice in Andhra Pradesh 
during the last three years was as followlng:-

._-_._----
(in lakh tonnes) 

1989-90 99.59 

1990-91 96.54 

1991-92 94.65 __ __.c_:__._ .. ____ _ 

(b) and (c). The rice production 10 Andhra 
Pradesh had declined duling the last three 
years which is accounted by decrease in 
area coverage due to unfavourable weather 
conditions prevailing at the sowing period of 
the crop. 

(d) The area coverage under rice in 
Andhra Pradesh during 1991-92 was 39.21 
lakh hectaresasagainst42.07lakh hectares 
in 1989-90. 

(e) For increasing the rice production in 
major prodUCing States including Andhra 
Pradesh, a centrally sponsored scheme 
Integrated Programme lor Rice Development 
(IPRD) including Mini-kit programme is being 
implemented. The coverage of the scoeme 
has been extended to all the dlstncts of 
Andhra Pradesh. The emphasis is being 
given for the propagation of location speCifIC 
high yielding variety seeds and improved 
rice productive technology. Through the 
scheme, the incentives are being given for 
the use of inputs like certified seeds, nicro-
nutrients, herbicides, pesticides, plant 
protection equipments, farm implements Eltc. 

Oil Selection Board 

2848. SHRI R. JEEVARA THINAM: 
SHRI GURUDAS KAMAT: 

WiD the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whethertheGovernment propose to 
set up an Oil Selection Board; 

(b) if so, the procedure adopted by the 
Government in regard to selection of its 
members; 

(c) whether there is any difficulty to 
appoint lAS Officials on the Oil Selection 
Board; 

(d) whether there is ~ propcsal under 
consideration to Include Members of 
Parliament in the Board; and 

(e)whetherthe Board will be functioning 
State-wise or Zone-wise? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI S. 
SHANKARANAND): (a) Yes, Sir. 

(b) to (e). The Oil Selection Boards are 
being constituted generally Statewise. Each 
OSS will be conslstJr.g of three l1'emoers. A 
retired Judge of the High Coun will oe itS 

Chairman. The other two members will be 
public ligures. inCluding one from the weaKer 
section. 

[ Translation) 

Oil Wells 

2849. SHRI RATILAL VARMA: Will the 
Minister of PETROLEUM AND NA ruRAL 
GAS be pleased to state: 

(a) the total nurroer of oil wells found in 
the country during 1992, State-wise; and 

(b) the quantity of oil likely to be explored 
from each well? 

THE MINISTEROF PETROLEUM AND 
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NATURAL GAS (SHRI B. [English) 
SHANKARANAND): (a) During 1992 (uplO 
1. 10.92 for O.N.G. C. and upto November, Centrallnclustrlal Force 
1992 for OJ.L.(, a total of 144 exploratoryl 
development oil bearing wells were drilled in 2850. SHRI K. V. THANGKA BALU: Will 
the country. The State-wise position is as the Minister of HOME AFFAIRS be pleased 
under:- to state: 

O.N.G.C.: 

. State Oil WeNs 

Gujarat 102 

Assam 23 

Nagaland 

TamiiNadu 

Andhra Pradesh 

O.I.L. 

Assam 14 

Aruhachal Pradesh 2 

(b) Production potential of exploratory 
welts can be determined only after 

. assessment. 

Year No. of cases 
oflhetrs 
reported 

1989 3476 

990 3558 

1991 4253 

(a) whether the Central Industrial 
Security Force has been inducted in 
Undertakings; 

(b) if so. the number of Under takings 
where this· force has been deployed; 

(c) the number of cases of thells reported 
from these Undertakings during the last 
three years; and 

(d) the value of the property involved in 
those cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB). (a) Yes. Sir. 

(b) As on date the Central Industrial 
Security Force has been inducted in 210 
undertakings. 

(c) and (d). The information is as under:· 

Value of property 
involved in these 
cases 
(in Rupees) 

69,24.251.00 

6.21,367.83 

1,13.09.146.00 
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Wheat Research Project worked out a policy to protect the interest of 

2851. PROF. RADHIKA RANJAN 
PRAMANIK: 

DR. ASIM BALA: 
SHRI SANAT KUMAR 

MANDAl: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether wheat research project Is 
affected due to paucity of funds; 

(b) If so, the details thereof, and 

(c) the remedial steps taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
lENKA): (a) No Sir. 

(b) and (c). The allocation offunds to the 
Wheat Research Project has been increased 
to Rs. 1050 lakh under VIII Plan, which is 
much higher than the VII Plan allocation of 
As. 304. 60 lakh. 

Agriculturallnput·Costs 

2852. SHRI ANIL BASU: 
SHRI VUAY NAVAl PATIl.: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a)whetherthereisanabnormallncr8ase 
lnagriculturalinputcostsaHecIilgthefarmers 
directly; 

(b). H so, the extent of rice in agricultural 
input costs during last two years; 

tc) t~e measures taken to COJ'11)8nsate 
the Increase in input costs; 

(d) whether the Government have 

farming community against periodical 
increase in the input costs; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN, THE 
MINISTRY OF AGRICUL TURf; (SHRI 
MUllAPPALL YRAMACHANDRAN): (a) No, 
Sir. There is no abnormal increase in 
agricultural Input costs affecting the farmers 
directly except for phosphoric and potassic 
fertiliser whose pricess have increased 
because of de-counter 

(b) The rise in agricultural input costs 
varyfrom Statet') State andfarmertofarmer 
in the same State depending upon the level 
and mix of inputs used by the farmers. 
However, on an average the rise in total 
agricultural input costs during the last two 
years may be in the range of 7 to 12 per sent 
per annum in deflerent crops/State 

(c) to (e). In order to compensate 
increase in agricultural input posts, the 
Government is revising upward the minimum 
supportpncesloralltheprincipalconmxflties 
every year as part 0\ its agricultural pricing 
policy. The Government's price policy for 
agricultural produce is aimed at 'ensuring 
remunerative prices to farmers. The level of 
support prices of various agricultural 
commodities is decided after taking into 
account recommendations of the 
Commission for Agricultural Costs and PriceS 
(CACP) which in turn are based on 
consideration. Inter alia, of cost of prodUction 
and changes in input prices. 

(TnmsJatlon} 

Incre ... in Price of Land at o..rka 
HousIng Scheme 

2853 SHRI NITlSH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 
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SHRI GURUDAS KAMAT: (i) Enhancement in the cost of land 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

. (a) whether the Government have 
recently increased the prices of land likely to 
be ~1I~ned to Cooperative Housing Building 
Societies underthe Dwarl<a Housing Scheme 
in Delhi; 

(b) if so, the extent of increase in the 
prices against the previous prices; 

(c) whether the Supreme Court has 
urged the Delhi Development Authority in its 
directions thatthe said land shouldbe allotted 
at tho rate of Rs.975/-per square metre and 
a dacision was taken to allot land to the 
Cooperative Housing Societies at the same 
rate; 

(d) if so, the reasons for Increasing the 
price of this land; 

(e) whether the Government propose to 
withdraw the said iAcrease In prices of land; 
and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M_ ARUNACHlAM): (a) Yes, Sir_ 

(b) the current rate for allotment of land 
to Cooperative Group Housing Societies has 
been fixed by DOA at RI. 1650. 65 paise per 
sq. mire 

The previous rate valid upto upto 31 ~ 
91 was Rs. 9751- per sq. rntr_ 

. (c) No, Sir. The Supreme Court, vide 
. orders dtltod 17-9-92, has uplleld !he decision 
of Delhi High Court dated 10-65-91. There 
is no direction regarding allotment of land to 
Cooperative Group Housing Societies in 
Dwarka at the rate of As. 9751- per sq. m.. 

(d) The prices have been increased by 
DOA mainly because of the following 
reasons:-

acquisition; 

(ii) Enhancement in the cost ofperl>heral 
development. 

(e) There is no such proposal. 

(I) Question does not arise. 

Austerity Measures 

2854. SHRI MAHESH KANODIA: 
SHRI RAM TAHAL 

CHOUDHARY: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the details of austerity measures 
adopted by his Ministry to curtail the 
expenditure; and 

(b) the amount saved by adopting these 
measures during the last one year? ~-

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPAU Y RAMACHANDRAN): (a) 
The Ministry of Agriculture have been 
adopUng/lmpiementlng the general 
\ns\ruc\ions tor economising expendi\ure on 
various items Issued by Ministry of Finance, 
etc. Such Instructions interafia relate to 
creation/up gradation of posts, Over Time 
Allowance, Traveling Allowance, 
consumption 01 petroLldiesel oil, purchase 
01 vehicles, entertaiments, official lunches. 
dinners, etc. 

(b) It would be difficult to quantify 
precisely the savings that had resulted from 
the implementation of austerity measures, 
as such savings would be basicallybywayol 
limilinglhe budgelary'OlIocalion forconlaining 
such expenditure, particularly on the Non-
Plan side. Some indication Qf the extent of 
containment of expenditures and th! 
consequential savings at the Secretariat Ol 
Ministry of Agriculture may be had from the 
Non·Plan budgetary allocations shows in the 
Table below:- • 
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Noh-Plan Budgetary Allocation elk. /akhs) 
(Secretariat- Economic Servk:es) , 

Budget 

Aau.alas Estimates 
1990-91 1991-92 

Deptt. of 733.52 664.00 
Agri.& Coopn. 

Deptt. of 35.70 42.00 
Agricunural 
Reserarch & 
Education 

Deptt. of 107.00 
Animal 
Husbandry & Dairying 

[English) 

Cotton Production 

2855. SHRr KADAMBUR M.R. 
JANARTHANAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the cotton crop estimation .or the 
present new season 1993-94; 

(b) whether in some States like Madhya 
Pr<ldesh cotton cultivation acreage is leSl 
than the last seasons; 

(cl U so, the reasons therefor: 

(d) whether cotton growers are affected 
by the high speculation in the cotton price; 

(e) if so, whether the Government 
evolved any new scheme to protect the 
growers from this matiwt speculations; and 

(1) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULlAPPAlLY RAMACHANDRAN): (a) 
The Agricunural year 1993-9415 yet 10 begin. 
Also, the estimates of production of cotton 

Revised Budget Estimates 
Estimates 1992-93 
1991-92 

700.00 683.50 

40.00 40.00 

107.00 106.00 

for the current year, I.e. 1992-93, have not 
yet become due from the States. However. 
according to the present assessment, the 
production of cotton this year is lkely to be In 
the range of 115.0to 120.0 lakh bales of 170 
kgs. each. 

(b) and (c). As perthecurrent Information 
available, the cotton cunivation acr9age In 
Madhya Pradesh and Maharashtra'durlng 
the current year, I.e. 1992-93, Is excepted Ie 
decline over the last year's level which can 
be attrbuted to adverse weather condItloni 
at the time of sowing in these States. 

(d) The prices of raw cotton In most of 
the markets have witnessed less fluctuation 
In 1991-9288ason as compared to 1990-91 
season. 

(e) and (f).The interest of Cotton growers 
continues to be protected under Mlnim.lm 
Support Price Operations. 

[Translation) 

Fire In JhuggllJhoprf Colonies of DeIhl 

2858. SHRI RAM PRASANO 
SINGH: 

SHRIMATI GIRJA DEVI: 
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Will the Ministerof HOME AFFAIRS be minor. In case of injuries a sum of Rs. 500/ 

pleased to state: to Rs. 3000/- is paid depending upon the 

(a) the details of fire Incidents occurred 
in the Jhuggil Jhopri colonies of Delhi during 
the last two years; 

(b) the losts of life and property in the fire 
incidents; 

(c) whether any inquiry has been 
conducted in this regard; and 

(d) the assistance/. relief provided to 
victims anc to prevent recurrence of such 
incidents? 

THE MINISTER OF STATE IN THE 
MIN1SnWOFPARLlAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
M!N!STfWOF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) The Delhi Fire Service has 
reported that about 350 calls of fire incidents 
in l!":e ihuggi-jhopri colonies were received 
du:-in') the last two years in which about 
28.246 jhugaics were gutted. 

(b) As per the record of Delhi Fire 
Sorvice aboul70 persons losttheirlives and 
the estimated loss of priority was RS.2, 
73,33.985/· approximately. 

(c) The Dolhi Administration has reported 
that inquiry was ordered into the following 
inci':!Jnts of firo:-

(i) Fire in jhuggies near Yamuna Pusta 
on 15.1.1990. 

(ii) fire in Jhuggies near Pahar Ganj 
Police Station on 23.4.1990. 

(1) The Do!hi Administration provides 
relicf at the rata of Rs. 500/· per jhuggi to the 
vk:tirns who are having ration cards. In case 
of death a sum of Rs. 20. 000/- as ex-gratla 
rolief is given In the case of the deceased 
being a major and Rs. 10, 000/- in case of 

nlature ad extent of InJuries. 

For creating awareness amongst the 
residents of Jhuggi·jhopri colonies in regard 
to fire safety, the Delhi Fire Service have 
distributed pamphlets containing fire 
preventive instructions and have also carried 
out demonstrations. 

Talks with Terrorists In Punjab and 
jammu and Kashmir 

2857. PROF. RASA SINGH 
RAWAT: 

DR. G.L. KANAUJIA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whetherthe Union Government have 
formulated any outlines fortalks with terrorists 
in Punjab and Jammu and Kashmir; and • 

(b) whether any response has been 
received by the Government from the 
extremist-organisations in this reg::ud? 

THE MINISTER OF STATE IN THE 
MINISTRV OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No, Sir. 

(b) Does not arise. 

Allotment to Registrants under 
·Ambedkar AW:ls YoJana" In Rohinl 

ResldentiaJ Scheme 

2858 SHRt VILASRAO NAGNATHRAO 
GUNDEW/'.R: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the persons.registl:lred ur.d9r 
·Arnbedkar Awas Yojana· are being provided 
houses in Rohini Residential Scheme; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
DDA reports thatthe tegistrants of Ambedkar 
Awas Yojana will be allotted flats in all localities 
including Rohini. No allotments have been 
made by DDA so far. 

Autonomous Committee for Weaker 
Sections 

2859. SHRI RAM PCJJAN PATEL: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether the Govemment propose to 
constitute an Autonomous Cornmillee for 
upliftment of weaker sections and to check 
atrocities being committed on them; and 

(b) " so, the detans thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No, Sir. 

(b) Does not arise. 

[English} 

Land Grabbing In Deihl 

2860. SHRI RAMASHRAY PRASAD 
SINGH;WillthetAinisterofHOMEAFFAIRS 
be pleased to state: 

(a) the nuni>erofcases of land grabbing 
I8pOned in Delhi during 1992 so far; 

(b)whethercomlvance of police officials 
has been found in some easEls; 

(c) If so, the details thereof; and 

(d) the remedial measures taken.1leing 
taking in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (cl. The Delhi Police has 
reported that 23 criminal cases relating to 
land grabbing were registered during the 
current year (upto 30.11.92) . In none of 
these cases, police connivance was found. 
However, 8 complaints were made during 
the same period about the land grabbing with 
the connivance of pOlice personnel. Inquiries 
have been initiated into all these eight 
complaints. 

(d) Steps taken to check land grabbing 
include grealer coordination between the 
Police Department and the variOUS land 
owning municipal and enforcement agencies 
olthe Administration. Instructions have been 
reiterated 10 the police personnel to ensure 
prompt action against encroachers and land 
grabbers. Delhi Administration have also set 
up special vigilance teams consisting tT 
ADM, Dy. Police Commis~ioners and Zona,' 
Asstt. Commissioners for each Police District. 

ProductIon of Gas Cylinder 

2661. PROF. AHSOK ANANDRAO 
DESHMUKti: Will the Minister 01 
PETROLEUM AND NATURAL GAS be 
pleased to state; 

(a) the pre~ent capacity ollhe Indian Oil 
Corporation lor producing cooking' gas 
cylinders and Industrial gas for producing 
cooking gas cylinders and industrial gas 
cylinders, separately; and 

(b) the names of other Indus~rlal unbs 
which are manufacturing gas cylinders, 
besides Indian Oil Corporation? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI Et 
SHANKARANAND): (a) and (b). While Indian 
Oil Corporation does not manufacture LPG 
cylinders, there are 82 OITC (Oil Industry 
Technical Committee) approved cylinder 
manufacturing units in the country. 
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Militant Activities In Deihl GAS be pleased to state: 

2862. SHRI HARI KISHORE SINGH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there has been a rise in the 
militant activities and encounters with the 
pOlice in Delhi recently; 

(b) if so, the details thereof; 

(c) the steps taken to locate their hide-
outs and also to identify their accomplices) 
contacts; 

(d) the success achieved in this regard 
so far; and 

(e) the measures taken by the 
Government to curb such activities in Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The Delhi Police have 
reported that there has been no raise in the 
militant activities and encounters with the 
pOlice in Delhi. 

(c) to (e). Amongst the steps taken to 
curb terrorist activities in the Capital are 
formation of an Anti- Terrorist Cell in each 
Police District; deployment of armed poc;kets 
at vulnerablelstrategic points; Intensive 
mobile patrolling; distribution of educative 
literature amongst the people to make them 
more vigilant; deployment of spoilers; 
displaying of photos of known terrorists at 
public places; stationing 01 peR vehicles at 
stratogic places; coordination meetings with 
the adjoining states; etc. 

Intematlonal Collabof'lltlon 

2863. SHRI B. RAJARAVIV ARMA: Will 
the Ministerof PETROLEUM AND NA TURAl 

(a) whether Shelf Intematlonal 'has 
refused to market petroleum products In 
collaboration with the Indian Oill Corporation;. 
and 

(b) if so, the reaction oftheGovemment 
In this regard? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Unauthorised Constructions in 
Bhagwan Das Road 

2864 SHRI HARI KEWAL PRASAD: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the number and details of 
unauthorised constructions macle in New 
Delhi especially in Bhagwan Das Road; 

(b) the action taken against the guilty 
persons responsible for violating the Master 
Plan; and 

(c) the remedial steps taken in the matter 
\0 maintain proper growth of New Deihl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBANO DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
New Delhi Municipal Committee has reported 
\hat 632 cases of unauthorised constrictions 
were detected by it in its jurisdiction during 
\he last threeoyears and appropriate action 
was taken underthe PunJab Municipal Act in 
alilhese cases. Only one case of una~rised 
construction was detected on Bhagawandas 
Road where four unauthorised floors have 
been constructed in violation of the sanctioned 
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plan. Notices for demolition of the (c) The total cost of each set of text 
unauthor Ised construction were issued under books of the prescribed courses is as below: 
the Punjab Municipal Act by the NDMC. 
However, the same could not carried out due 
to stay granted by the. Court 

(c) nD.M.e. has reported that areas 
wHhin its jurisdiction are surveyed deiiy by 
the fie!d staff and immediate action is taken 
In each lmauthorised construction underthe 
Punjab Municipa: Act whenever tile same is 
noticed. 

Book Bank Scheme 

·2865. SHRI MOHAN LAL 
JHIKRAM: 

SHRI RAMESHWAR 
PATIDAR: 

Will the Minister of WELFARE be 
ple;:Jscc Ie ~:;:Ie: 

(a) whelherBookBank Scheme is being 
implemented for the Scheduled Castes and 
Scheduled Tribes studying in the Medica~ 
Engineering. Veterinary. Polytechnic :lnd 
Aorict .!tllre Universities; 

(b) the number of students belnQ 
provided one set of books; 

(c) the estimated cost of one set; 

(d) the pel10d for which a set of books is 
Issued; 

(e) whether the studants are actually 
being benefited from this Scheme; and 

,f> if not. the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes Sir. 

{b} One set of text books is provided to 
a group of two students. 

Courses Costofoneset 
of text books 

Medical Rs.7500/· 

Engineering R'l.75001-

Veterinary Rs.5000/-

AgricuHure RS.45001· 

Polytechnic Rs.2400/-

(d) A set of text of books is issued for a 
period of three years. 

(e) Yes, Sir. 

(f) Does not airse. 

[English] 

Allotment of Government 
Accommodation In Deihl 

Administration 

2866 SHRI GAYA PRASAD KORI: WIll 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Governmel)J 
accommodation to the employees of Deihl 
Administration is allotted on priority basis on 
the recommendations of the Members of 
Parliament; 

(b) H so, the number of such cases 
received during the last one year; 

(c) the number of employees allotted 
Government accommodation out of them; 
and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE Development of Agriculture 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Eligible 
categories of employees under Delhi 
Administration are allotted general pool 
accommodation by the Central Government 
as per the a:.otment rules in force. Requests 
received through M. Ps are examined and 
allotment on priority basis made after 
considering merits of each case. 

(b) No such department wise statistics 
are maintained. 

(c) During the last one year upto 31st 
October 1992. 54 sanctions tor priority an-
hoc allotments have been issued by the 
GoVl. in favor ofthe eligible employees of the 
Delhi Administration. Out of these sanctions 
16 allotments have been made in accordance 
with date of the sanction by the competent 
authority. 

(d) Does nol arise in view 01 (a) above. 

Release of Terrorists In J& K 

2867. SHRI RAMESHWAR PATIOAR: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of terrorists In Jammu 
and Kashmlrwho have been releaseddurtng 
1992 so far; and 

(b) the ground on which they have been 
released? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OFHOME AFFAIRS (SHRIM.M. 
JACOB): (a) 2156 d6tanues were released 
in J& K during the current year upto Nov. 
1992. 

(b) In different cases. they have been 
released under section 169 Cr.P.C .• on 
parole, after review by the Screening 
Committee set up by the State Government 
orby the Orders of the competent Courts. as 
the case may be. 

2868. DR. ASIM BALA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the action plan drawn up for 
agricultural development In North-Eastern 
and Eastem region ot the country for removal 
of disparity; and 

(b) the total allocation of fund for the 
Eighth Five Year Plan for this region? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUllAPPAll Y RAMACHANDRAN): (a) In 
order to remove regional disparity the 
Department of Agriculture & Cooi:>erat~on. 
Ministry of Agriculture has held detaIled 
discussions with the States of North-Eastern 
and Eastern region. In these discussions 
emphasis has heento work out programmes 
for development of horticulture, making in~ 
available, measure to improve crop 
productivity and to control Jhum Citlvati?n. 
For the Eastern and North Eastern region 
amphasis has also been laid on developing 
in frquatructural facilities. controlled us~ of 
irrigation and intansifieduse of appropnate 
water management techniques. revitalisation 
ofcred~ and cooperation institutIons. steppIng 
Up fertilizer consumption and strengthening 
01 extension services, etc. 

(b) In the North-Eastern region I.e. for 
the States of Arunachal Pradesh. Assam, 
Manipur. Maghalaya, Mizoram. Nagaland. 
Sikkim and Triopura an amount of Rs, 
1092.92 erare has been allocated during the. 
Eighth Five Year Plan for agriculture & ~lIied 
activaties & irrigation & Flood control. SImilarly 
forthefour States of Eastern region. namely 
Bihar, Orissa. Uttar Preadesh and West 
Bengal an amount of Rs. 13892.50 crores 
has been allocated. 

Non-Disclosure of 011 Business In 
Annual Accounts 

2869. OR. VASAN FAWAR: Will the 
Minister of AGRICULTURE be pleased to 
state: 
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(a) whether ·the National Dairy . constructingbuildingsfortheAshramSchool 

Development Board does not disclose its oil for scheduled caste students; 
business which forms more than haH of Its 
annual sales in the statements of annual 
accounts; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUllAPPAll Y RAMACHANDRAN): (a) 
and (b). In April, 1989 Government 
designated NDDB as the Mai1(et Intervention 
Agency in the oilseedsfedible oil for a period 
of five years. As stipulated in the mandate of 
MIO order. separate 3ccounts are being 
maintained and submitted 10 Government. 
The accounts of M/O, therefore, do not form 
part of the annual accounts of the NDD8. 

Nat\ona\ U'lestoc\<. Oe'Ie\o~men\ 
Council 

2870. SHRIMATI CHANDRA PRABHA 
URS: Will the Ministerof AGRICULTURE be 
pleased to state: 

(a) whetherthera Is any propos£l to set 
up a National Uvestock Oevelopmctll Councll 
in the country; ao<:I, 

(b) if so, place wher& the proposed 
Council is likely to be set up" 

THE MINISTER OF STATE IN THE 
MINISTRY OF A<lf.ICUL TURE (SHRI 
K.C.lENKA): (a) """ere is no such proposal 
in the Departmenlof Animal Husbandry and 
Dairy of Minis!r1 of Agriculture. 

(b) Does not arise. 

( Tran$fation] 

Ashram Schools 

2871. SHRt RAJENDERA KUMAR 
SHARMA:WilltheMinisterof WELFARE be 
pleased to state: 

(a) whether the Union Government 
provide 50 percen~ financial assistance for 

(b) whether the Govemment of Uttar 
Pradesh demanded aSSistance under the 
said scheme for the year 1992-93; 

(c) if so, the details thereof; and 

(d) the time by which it Is IikebJ \0 be 
providod? 

THE '.!INlSTER OF WELFARE (SHRt 
SITAR~M KESR\): (a) to (d). U,P. 
Government h3S requested for setting up of 
14 residonti.:!1 schools in 14 districts where 
Ilteracy amongst Scheduled Caste girls is 
less than 2%. The cost of each school would 
be Rs, 18lakhs. The State Government has 
been in1crmed th:tt these schools should be 
\a\c.el'l u? undcfthe S~cia\ Central Assistance 
lor w.hich U.P. has beeR released Rs.47.S7 
crores. 

We hope U.P. Government will take 
early steps to establish the schools by the 
Elnd of the financial year. 

(English] 

2872. 

El,;;.;.ioland Issue 

SHRI SATYENOnA NATH 
B R 0 HMO 
CHAUDHURY: 

SHRI PHOOL CHAN2 
VERMA: 

SHRt GEORGE 
FERNANDES: 

SHI1I t.1ANORANJAN 
BHAKTA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether he has recently been urged 
by the Bodo students and three other 
Organisations to intervene In the Bodoland 
issue; 

(b) if so, whether any memorandum has 
been presented to him in this regard; and 
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(c) If so, the decision taken thereon? (a) whether Govemment propose to 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) 10 (c). The All Bodo Sudents' 
Union (ABSU) and the Bodo Peoples' Action 
Comtftittee CBPAC) have recentlYiubrnitted 
a memorandum raquestingforan early action 
on their demands. Efforts are continuing to 
find amicable and acceptable. solutions to 
the problems of Bodes in Assam through 
negotiations with the concerned parties. 

Export by PepSI Foods Pvt. Limited 

2873. SHRI AMAl DATTA: 
SHRI AJOY 

MUKHOPADHYAY: 
SHRI ANIL BASU: 
SHRI HARADHAN ROY: 
SHRI SYED MAS UDAL 

HOSSAIN: 

Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) the detailS of ttia· exports 
commitments of Pepsi Food Private limited 
during the last two years; and 

(b) the details of actual exports made 
during the above period? 

THE MINISTER OF STATE OF THE 
MINISTR'I' OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAFl 
GOMANGO): (a) and (b). The Information I. 
being conected and wID be laid on the Table 
of the House. 

Development of Krantl Park 

2874. SHRI ANANTRAO DESHMUKH: 
WiUthe MInister of URBAN DEVELOPMENT 
be pleased 10 state: 

develop August KrantiPark as a recreational 
and tourist attraction of the Capital and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF VRBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) and (b). 
Govemmentof India have decided to d8velop 
the area around India Gate as August Kranti 
Udyan. However, no firm proposals have yet 
been finaUsed for the development of this 
area which will include the state of Mahatma 
Gandhi. 

Guidelines for Conducting 
Lotteries 

2875. SHRI DIGVUAYA SINGH: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whelherthe Union Government have 
issued any guidelines to State Govemments 
for conducting lotteries; . 

. (b) if so, the details thereof; and 

(c) when were they last Issued? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) and (b). Yes, Sir. The Union 
Government have issued guidelines to State 
Governments regarding Conduct of lotteries 

. from time to time. The guideDnes, Inter-ana 
relate 10 Ceiling on pric:ing of tic:kets and OJ 
plfie money; ceiling on the numberof draws: 
payment of prize money la excess of Rs. 10, 
0001-by the Govemment directly:prfntlng of 
IIdtets by the Government; conduct of draws 
under the direct supervision and control of 
the Government; maintenance of reliable 
records cJf persons engaged In Ihe lottery 
bUSiness and, above all, fixation of a time-



351 Written AnsW6rs DECEMBER 16,1992 WnltenAAs .... 352 
limit for payment of prize money to prize seals were intact for all cylinders; 
winners. 

(c) The last such guidelines were issued 
on 1.4.1991. 

Hostages In J& K 

2876. SHRI CHIRANJI LAL SHARMA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of persons taken as 
hostages in Jammu and Kashmir during 
each of the last three years; and 

(b) how many of such hostages were 
killed and how many got released by the 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a):-

1990 169 

1991 290 

1992 259 

(uptoNov) 

(b) 168 hostages were killed by the 
militants and eleven hostages were got 
released by the govemment, during the above 
period. 

Pilferage of Gas 

28n. SHRI G. MADEGOWDA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have 
noticed that there has been pilferage of gas 
from the domestic PLG cylinders by the gas 
a~encies in the country; 

, (b) whether Oil Corporations have 
inspectedgas agencies and chacked whether 

(c) If so, how many gas agencies haw 
bean inspected by the Oil Corporations trmn 
January 1992 to August 1992 In Kamataka 
and how many cases of pilferage noticed; 

(d) whether domestic LPG cyIndans 
have been supplied to restaurants for 
commercial purposes by the gas agencies; 
and 

(e) If so, how many such cases have 
been detected during the above period? 

THE MINISTEROFPETROlEWANO 
NATURAL GAS (SHRt B. 
SHANKARANANO): (a) As per in1roatIon 
provided by the Oil COrJ1)Clnies, no sucb 
instance has coma to their notica. 

(b) Periodical and surprise ~'~",,:;':!::iii 
are conducted by the Oil COflll8Ries. 

(c) Information is being colled8d and 
will be laid on the Table at the House. 

[T rans/ation] 

Foodgratn 'nlllll dhR 

2878. SHRI ASHTBHUJAPRASAD 
SHUKLA: . 

SHRI T.J. ANJALOSE: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the total quanltity of foodglalrti 
produced in KeralaandUltar~--:-;
the year 1991-92; 

(e) if so, the detaIIIS tt18IINI;aad. 

(d)thetimebywtlicttlis, ) I II ". 
be implemented? .. 
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THE MINISTER OF STATE IN THE fields of Crop Science. Animal Sciences. 

MINISTRY OF AGRICULTURE (SHRI Basic Agricultural Sciences including Bio-
MULLAPPALL¥ RAMACANDHRAN): (a) technology. 
The total production of foodgrains in Kerala 
and Uttar Pradesh during the year 1991-92 
was 10.90 lakh tonnes and 352.81 lakh 
tonnes respectively. 

(b) to (d). For Increasing fooclgrains 
production in different State including Kerala 
and Uttar Pradesh. the Govemment of India 
is implementing various schemes viz. 

. Intergrated programmeforRice Developemnt 
(IPRD); Special Foodgrains Production 
Programme (SEPP) -Wheat, Maize & Millets. 
and Pulses; National Pulses Development 
Programme (NPDP); etc. including Mini-kit 
Programmc\,:hich are likely to continue during 
the entrie 8th Plan period. Under these 
schemes, financial assistance is provided 
for various critical inputs like distribution of 
certified seeds heribicides, plant protection 
chemicalsl equipments, improved farm 
implements, conducting of filed 
demonstrations, training to farmers, etc. 

[English] 

A~reement with Vietnam 

2879. SllmCHETAN P.S. CHAUHAN: 
Will ttle Minister of AGRICULTURE be 
pleased to state: 

(a) whether a Memorandum of 
Undertaking on agriculture was signed with 
Vietnam in the receAt past; 

(b) if so. the salient features of the 
1'.lOU; and 

(c) the benefits likely to accrue to both 
the countrics? 

THE MINISTER OF STATE IN THE 
J"MINISTRY OF AGRICULTURE (SHRI K.C. 

LEtJKA); (a) Yes. Sir. 

(b) The MOU provides tor mutual 
cooperation In agrlcunural research in the 

(c) Both the countries will benefit from 
the resutts of the JOint research programmes 
and from exchange of information and 
experts. 

( Translation] 

Bihar Backward Class Finance and 
Development Corporation 

2880. SHRI RAM TAHAL 
CHOUDHARY: 

SHRI RAM LAKHAN SINGH 
YADAV: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whetherthe UnionGovemment have 
released the total 49 percent contribution for 
assistance the Bihar State Backward Class 
Finance and Development Corporation; 

(b) if so, the details thereof; 

(c) if not. the reasons therefor, and 

(d)thetimebywhich the saidcontrbution 
is likely to be released? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRQ: (a) and (b). No. Sir. 
There does not exist any scheme for 
provlding financial assistance to State-level 
Backward Classes Finance and 
Development Corporations. 

(c) and (d). Does not arise. 

(English] 

Cuttural Complex, Janakpurl, DeIhl 

2881. SHRI MADAN LAL KHURANA: 
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Will the Ministerof URBAN DEVELOPMENT developed technologies for the stabilization 
be pleased to state: of sand dunes with vegetation, improved 

(a) whetherthe Govemment propose to 
construct cultural cO"l>lex at Janakpuri, 
Delhi; 

(b) if so, the details thereof; and 

dryland technology for production of millets 
and pulses, improved dry land horticuhural 
practices particularly with ber, promotion of 
muhipurpose trees such as Khejri and 
utilization of solar energy for home and farm 
needs like solar heater and dryers. The 
ilTp'Oved production technologies developed 

(cl by when the construction work is by this Institute are being extending to the 
likely to start? farming community through the desert 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (bl. A 
Cultural Complex has been proposed by 
DDA in the layout plan of District Centre of 
Janakpuri. which includes auditorium. 
exhibition hall. coffee house, art gallery and 
conference halls. 

(c) Construction can be taken up by 
bOA only after necessary funds and 
sanctions become available. 

[T rans/ation] 

Central Dry-land Research Institute, 
Jodhpur 

2882. SHRt MANPHOOL SINGH: Will 
the t~inister of AGRICULTURE t>e pleased 
to state: 

(a) the achievements made by the 
Central Dryland Research Institute (Kajari). 
Jodhpur during the last two years; 

(b) the benefit provided to the farmers In 
this area; 

(c) whetherthls Institute has submlUed 
6everal schemes to the Government tor 
clearance; and 

Cd) if so, the response of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) and (b). Sir. The Central Arid 
Zone Research Institute at Jodhpur has 

development programme of GOI and other 
development programmes of - the State 
Government. -

(c) and (d). The following two projects 
have been submitted by the Institute which 
are under process forgetting clearance from 
the related Ministries of the Govemment;-

(i) UNEP assisted Regional Project 
on Strengthening of the Regional 
Network of Research & Training 
Centre on Desertification Control in 
Asia and pacific (DESCONAP) to 
be implemented at CAZRI. 
Jodhpur. 

(ii) Management of Sandy soils in Arid 
and Semi-Arid Climates with FAO 
assistance. 

[EngliSh] 

Development of SCs/STs 

2883. SHRI RAM VILAS PASWAN: 
-SHRI N.J. RATHVA: 
SHRI KALKA DAS: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether the Government have takeft 
decision thai the funds for the development of Scheduled Castes and Scheduled Tribes 
will be allocated In proportionate of their 
population; . 

(b) if so. whelherthe Union Government 
have made provision in the Annual Plan for 
allocating funds as per the aforesaid 
popuJatio'l criteria; and 
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(c) If not, the steps the Government are 

contemplating to ensure that funds are 
allocated as perthe ratio of the population of 
the Scheduled Castes and Scheduled Tribes? 

THE MINISTER OF WELFARE (SHRI 
SITARAM): (a) Yes. Sir. 

(b) and (c). The Planning Commission 
has been requested to ensure this during 
Annual Plan discussions. The Ministry of 
Welfare has also taken up with the State 
Government to earnmark funds in special 
Component Plans and Tribal Sub Plans 
according to the population percentages of 
Scheduled Casts and Scheduled Tribes in 
the Slates. This is reviewoo r.eriodicallywith 
the States. 

[ Translation] 

Production of Sunflower 

2884. SHRI FANDURANG FUNDlIK 
fUNDKAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the production of sunflower during 
199t-92 • State-wise; 

(b) the main sunflower growing areas 
in the country; 

(c) whether the Government propose to 
bring more areas under sunflower; and 

(d) if so. the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPALL Y RAMACHANDRAN): (a) and 
(b). Sunflower Is mainly produced in the 
Stales of Andhra Pradesh. Haryana, 
Karnataka. Maharashtra and Punjab. 
Production In other Statss Is negligible 
production of sunflower in the above States 
In 1991-92 along with all India figure is 
indicated below:-

--------------------------
State Thousand tonnes 

Andhra Pradesh 190.6 

Haryana 161.8 

Kamataka 508.4 

Maharashtra 147.0 

Punjab 145.1 

All India 1184.8 

Cc) Yes. Sir. 

(d) Area expansion and production of 
sunflower are being undertaken under the 
Centrally sponsored scheme of Oilseed 
production Programme. 

(English] 

Coconut Plantation 

2885. SHRI K. PRADHANl: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the total hectares or land brought 
under coconut plantation in each coastal 
State by the end of Seventh Plan; 

(b whether the Government have any 
proposal to bring additional area of land In 
these States under coconut plantation during 
Eighth Plan Period; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The total area 01 land undercoconutpiantatiCl!J 
In each coastal Slate by the end of Seventh 
Plan is given in the Statement. 



359 wmten AnsW81S DECEMBER 16, 199~ Wrilten AnSW81S 360 
(b) and (c). The additional area of land --St-a-te-s-----AI9-a-('O-O-O-h-ac.-1 

proposed to be brought under coconut 
plantation in the coastal States during West Bengal 19.8 
Eighth Plan Period is given below: 

States Area (hac.) 

Kerala 7400 

Kamataka 6150 

Tamil Nadu 3800 

Andhra Pradesh 3250 

Maharashtra 200 

Gujarat 150 

Orissa 650 

West Bengal 660 

Goa 170 

Andaman & NICDDIr 
Islands .00 

Pondicheny 70 

STATEMENT 

States Area ('000 hac.) 

Andhra Pradesh 59.00 

Goa 23.5 

Karnataka 226.3 

Kerala 832.2 

Maharashtra 7.8 

Orissa 32.6 

Tamil Nadu 225.9 

Andaman & 
Nicobar Islands 23.8 

lakshadwdeep 2.8 

Pondicherry 1.7 

Unemployment among Agricultural 
Graduates. 

2887. SHRI S. B. THORAT: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether there is large scale 
unemployment ~mong the dirlomaldegree 
holders we Il.lve ~'<Issed outfrofTIAgricultural 
Universities; 

(b) if so, the esumaled number of them 
unemployed at present; and 

(c) the steps take/proposed to provide 
for adequate employment opportunities 10 
these qualified technical personnel during 
the Eighth Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) Agricultural Graduates & Post 
graduates numbering about 13000 pass 
every year from Agricultural Universities. As 
per Directorate of Employment and Training 
(Ministry 01 labour) about34,1 00 graduates 
and post graduates (Agriculture & Veterinary) 
were on the live register of Employment 
Exchanges as on 31.12.1990. 

(c) The Eighth Plan aims at reducing un· 
employment to negligible level within the 
next ten years and augmentation of existing 
employment in terms of productivity and 
incomes through suitable technological 
market and institutional Interventionlk 
Further, it has been suggested that the 
minimumqualifica1ion of Village level Worker 
(VlW) be raised from matric to graduation 
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in Agriculture thus giving the agriculture 
graduates the opportunity of employment in 
a agricultural extension system.

Arrest of Militants from Hospitals in 
Jammu and Kashmir

2888. SHRl GURUDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased 
to state:

(a) w hether some major hospitals in 
Srinagar, Jammu and Kashmir remained 
paralysed in the month of November, 1992;

(b) if so, the reasons therefor;

(c) whether some militants have been 
arrested from these hospitals; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
/WIINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
JM1NISTRYOFHOME AFFAIRS(SHRI M.M. 
JACOB) (a) and (b). No hospitals in the state 
lemainedparalysed during November. 1992.

(c) and (d). Upon specific information 
regarding pressnce of some militants there. 
Search operations W8re carried out in SMHS 
;Hospital. Lalded Hospitals and Sher-e- 
Itoshrofr Institute of Medical Sciences, 
j3r1nagar, on 14th November, 1092, during 
toMch 7militants, including a self-styled Area 
£omrr«ander and a base Commander cf 
pertain militant outfits, were arrested. Some 
Jftcrlminating rnatetiais, 3 tales and 213 
IfT'agazines were also recovered.

Disaster Management Institute

2889. SHRl PRAKAS11 V. PATIL: Will 
NMinister of AGRICULTURE be pleased 
»  state:

(a) the objectives for setting up the
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Disaster Management Institute;

(b) whether the Government have made 
any review of the wording of the Institute;

(c) if so, the details thereof; and

(d) the steps being contemplated by the 
Government for better performance by the 
Institute?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRl 
MULLAPALLY RAMACHANDRAN); (a) 
Government of India has not set-up any 
Disaster Management Institute.

(b) to (d). Doe not arise.

Action Price of Shops/Stalls for SC/ST

2890. SHRl SHASHI PRAKASH: Will 
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether DDA allotted shops/stalls/ 
kiosks/open platforms to SC/ST application 
on ‘no-profit no-loss, basis previously;

(b) whether in the month of September, 
1992 DDA has advertised for the allotment 
of 271 shops/stalls to these communities on 
average auction price;

(c) whether the price fixed by DDA for 
these units which are reserved for SCs/STs 
is higher than the auction price paid by the 
general category in the similar cases and if 
so, tho reasons therefor;

(d) whether the DDA has taken i 
approval of the Union Government for 
charging the overage auction price; and

(e) if not, the step the Government 
propose to take to revoke the decision of 
DDA?
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(Rs. in lalchs) THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHRIM.ARUNACHAlAM):(a) Asreported 1989-90 1990-91 1991-92 

260.00 
by DDA the Delhi Development Authority 
has allotted stlopslstallslopen platforms to 
Scheduled Castes/Scheduled Tribes 
applicants on reserve price during the years 
1987-88,1988-89 and 1984-90. 

(b) The DDA has issued advertisement 
In Septerrt>er, 1992 calling for applications 
from Scheduled CasteslScheduled Tribes 
applicants for allotment of 271 shops on 
reserve priceJfixed price approved by the 
DDA. 

(c) No, Sir, The allotment price of shops 
for Scheduled Castes! Scheduled Tribes is 
fixed price. Allotment price of similar shops 
sold in auction tor the general category 
varies 'rom auction to auction and is generally 
higher than allotment price tor Scheduled 
CasteslScheduJed Tribes. 

(d) and (e). In view of (b) and (c) above, 
question does not arise. 

FIsherIee H8rboure In ICeraIa 

2891. SHAIRAMESHCHENNITHALA: 
Villi the Minister of AGRICULTURE be 
ple~:;od to stale: 

(a) whetherthe Union Govemment have 
sanctioned funds for the development tor 
Fisheries Harbour in Kerala during the last 
three years; • 

(b) If so, the detals thenIaf. year-wise; 
and 

tc) the details of the funds uraised? 

THE MIrIlSTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPAll YRAMACHANORAN): (a) Yes, 
Sir. 

(b) and (c). Sanction for As. 1822.42 
Iakhs has been Issued In 1991-92. Funds 
released as against sanctions up to 1991-92 
are as under: 

30.00 154.25 

Furtherrelease oftunds against existing 
sanctions has not been possible due to non-
receipt of utilisation certificates from 
Government of Kerata. 

Residential Accommodation tor 
Journalists 

2892. SHRIMAHENDRAKUMARSING 
THAKUR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to 
provide Government residential 
accommodation to joumalists; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE.lN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The accred'1ted press Correspondents and .... cameramen are alreadybelng aIIotIId 
iesldential accorrmodationfromgeneral pool 
on the recommendations of the Screening 
Committee sct up by the Ministry of 
Intormation and Bro<ldcasting. A poo& 0111 0 
units was in existence for allotment to them, 
the number 01 which has since haa been 
Increased to 120 units. 

Supply of Natural Gas thnMIgII PIpe'" 
by Iran 

2893. SHRIMATI BIBHU KUMARI 
DEVI: 

SHRI SURENDRA PAL 
PATHAK: 

WilltheMinisterol PETROLEUM AND 
NATURAl GAS be pleased to state: 

(a) whether Iran has offered to supply 
Natural Gas to Indiathrough adil8d~; 

(b) if so, the details thereof; and 



365·Wrlttsn AnsW81S AGRAHAYANA 25,1914 (SAKA) WrittBn Answers 366 
(c) the reaction of the Government 

thereto? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): <a) to (c). Offers have 
been received from time to time. Action on 
such offers would require to be c.onsidered in 
conjunction with other options such as import 
of LNG etc. 

Allotment of DDA Flats under Self 
Financing Scheme 

(d) Under the Sen Anancing Schemest 
registrants have to apply for the flats. Plans·· 
have been drawn by DDA to cover . the 
backlog of registrant underthe Self Fmancing 
Schemes during the 8th FIVe Year Plan 
subject to availability of land, finance and 
other infrastructure services. 

l Translation) 

Bride Burning cases In DeIhl 

2895. SHRIARVINDNETAM: Winthe 
2394. SHRI KAMLAMISHRA Ministerof HOME AFFAIRS bepleasedto 

MADHUKAR: Will the Minister of URBAN state: 
DEVELOPMENT be pleased to state: 

(a) the nurrber of flats allotted by the 
Delhi Development Authority in Paschimpuri 
two years ago under the fifth Self-financing 
Scheme; 

(b) whether a few flats were cancelled 
after allotment and reanoted to the same 
registrants; 

(c) If so the details thereof aIongwith the 
reasons therefor, 

(d) the time by which the appficants 
registored under the fifth Sal-financing 
Scheme would be allolled Dats? 

THE MINISTER OF STATE IN THE 
MINISTR'Y OF URBAN DEVELOPMENT 
(SIflI rA.ARUNACHAlAM): (a) DOAreports 
that about 300 SFS tIats were allotted in 
Paschimpurl 2 years ago in 1990 to SFS 
registrants of various schemes. 

(b) No, Sir. 

(c ) Ouestlon does not arise. 

(a) whether a number of cases of bride 
buming or harassing ttlem to the extent of 
committing suicide or somehow murdering 
the br4des on the pretext of bringing IesJ 
dowry have occured in Delhi during the last 
three years; 

(b) if so, the details of such cases lying 
pending with the Delhi Police andlheCrIIM 
Blanch during the last three year; and 

(c) the time by which Police will frame a 
Ina! shape of tt.a cases and IDe sub in the 
courts? 

THE MINISTER OF STATE liTHE 
MINISTRYOFPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI u..M. 
JACOB): (a) Yes, Sir. 

(b) The details of such cases lying 
pending with the Delhi Police and the Crime 
Branch during the last three years i.e. 1989, 
1990,1991 and 1992 (upto 15.11.91) are a1 
under:-
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Year Cases reported Persons arrested Pending investig8!jon 

19B9 109 

1990 127 

1991 126 

1992 116 
(upto 
15.11.92) 

(c) No general time frame can be c1evised 
for completing investigation of each and 
every case. The cases are put in Court as 
soon as investigation is completed 'with 
sufficient evidence to chargesheet the 
accused. In a majority of the cases of 1989, 
1990, 1991, and 1992 the chargesheets 
have been sent to the Court. 

(English) 

Aquac:uttuN ... Ortssa 

2896. SHRI SUBASH CHANDRA 
NAYAK: Will the Ministerof AGRICUL lURE 
be pleased to state: 

(a) the approximate brackish water area 
for inland aquaculture in Orissa; 

(b) the area out of the same has been 
developed for aquaculture; 

(c) whether any assistance has been 
obtained or likely to be obtained for the 
development of brackish water area for 
aquaculture; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

286 

320 2 

~.,41; 11 

~72 52 

MUlLAPAll YRAMACHANDRAN): (a) The 
inland brackishwater area for acquaculture 
is estimated to be about 31,600 ha. in 
Orissa. 

(b) ThefourBrackishwater Fish Fanners 
Development AgenCies (BFDA's)established 
under Centrally Sponsored Scheme !' 
coastal districts of Orissa have so far brought 
about 8472.24 ha. area under brackishwater' 
aquaculture. 

(e) and (d). In addition to the IlIlstaace 
available under four BFDAs, under World 
Bank assisted ·Shrlmp and Fish Culture 
Project-, it is proposed to develop 1340 ha 
of brackish water area for aquacullure, in 
Orissa at an estimated cost of Rs. 63.69 
Crores. 

Development of Cities with Foreign 
Aid 

2897. DR. KRUPASINDHU 8HOt: wm 
the Ministerof URBAN DEVELOP¥ENT be 
pleased to state: 

(a) whether the Government propose to 
develop some towns and cities in the country 
with foreign aid; and 

(b) if so. the names of citieSltowns 
identified for the purpose? 
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THE MINISTER OF STATE IN THE JJrban developmentlwater supply projects 

MINISTRY OF URBAN DEVELOPMENT with world Bank assistance in Kerala, Tamil 
(SHRI M. ARUNACHALAM): (a) and (b). Nadu, Andhra Pradesh, Gujarat and Uttar 
'Urban Development' Is a State subject Pradesh. The towns/cities covered under 
proposals to develop tows/cities to form part the various projects Is given in the statement. 

Urban Development project proposal from 
of the State Plans. Certain urban the following States have been received for 
Development projects are implemented with posing to the World Bank for assistance:-
external assistance. There are on-going 

State Towns proposed to be covered 

(i) Kemla Trivandrum, Kochi ~nd Kozhikode 

(ii) M.P. Bhopal, Indore, Jabalpur, Raipur and Gwalior 

(iii) Orissa Cuttack, Bhubaneshwar, Rourkela, Sambalpur, Berharnpur 
Puri, Balasore etc. 

The final shape, scope and size of the 
projects will emerge only after the pre-
requisite formalities like technical feasibilityl 
resource availability/mandatory clearance 
from the Planning Commission/detailed 
project pepnratlon including World Bank 
prcp:HQLon n:cchanism, den or prc!:;rcnce 
and also aVJ::ability of commetablo funds 
with the donor agency atc., are completed. 

Habitat Improvement Projects aiming at 
provision of physical Infrastructure, civic 
amenities, community development, social 
economic and educational Inputs with a 
view to raising the standards of living of 
inhabitants of identified slum areas are 
being implemented in Hyderabad, 
Vis:!k:!p3tJn:!m. Vijayawada, Calcutta and 
Indore. Thoso .. refunded by the ODA. Gcvt. 
of UK.. 

STATEMENT 

Urban Development Projects 

Uttar Pradesh Urban 
Development Projeject 

1. Kanpur 

2. J\gra 

3. Varanasi 

4. Allahabad 

5. lucknow 

6. 8arriely 

7. Morabadabad 

8. Gorakhpur 

9. Aligarh 

10. Saharanpur 

11. Ghazlabad 

12. Jhansl 

13. NaJnltaJ 

14. Dehradun 

15. Meerut 

Tamil Nadu Urban Development 
Project 

1. Madras 

2. T richinapalli 
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3. Coirmatore 

4. TUlicorin 

5. Erode 

6. Mudurai 

7. Vellore 

8. Salem 

9. Tarunelveli 

Borrbay Urban Development 
Projects 

1. Bombay. 

Gujarat Urban Development 
Project 

1. Ahemdabad 

2. Sural 

3. Vandodera 

4. Rajkot 

5. Jatmagar 

6. Anand 

7. t.tehsana 

CIlHITowns CtNMJtJ undet Water ~ 
and Sanitation Projects 

1. Tat1ll7 Nadu 

Coirmatore, Mudukkaral, Chettipalayan. 
EUlmadal. Othakkalmandapam, 
Thlrumalavampalayam, Vellelore, 
Perivanaickenpalayan. KeedaJur. Naras 
Immeanaickenpalayam, Thudiyalur, 
Sarkarsamakulam. Chinnavedamnpatti, 
1dIkarai, KaIpatti. Saravanamcatt~ VeDaklnar, 
KarumathafTl)8tll Jrugur. PaJIadam, Madural 
Corpn.. Salem, Attur. Surmaengalam. 
Mecheri, Omalur, Karuppur, KannanklJrichl 
Ayolhiapattinam. Valapadi, Yettiapur, 
Paiganalckenapalayam. Naras Igapuram, 

. Kanlyur, Gudalur, Veerapandy, Kembal, 
Pannalpuram, Thevaram, Paraval, 
Vedasandur, Keeranpur, Kamutht, 
Abiramam, Puduvayal, Kandanur, 
Sambavarvadakarai, Keelapavoor, 
Alwarkurlchl, Thevour, Araslramanl, 
Kuggalur, Athanl, Chennasamudram, 
Krishnerayepurarn. KattupUlhure, Kallkudl 
Pullambadi, Arlyalur. Udayarpalayam, 
IIluppur, Permagalur, Needamemgalam, 
Sirkali, Killai, Pennerl, Pallipet, 
Summidipeendi, Palfikenda. Thiruvalarn. 
Amur, Kilpennathur, Odugathur, Pennadarn. 
Vadakkanadal, Valavanur, Thuttakudi, 
Cooner, Polechi, Kodalkanal, Thekasl, 1henl-
Allingatam, Gobichettipalam, Attur, 
Aranlhangi. Pattukkottai, Sirakali, Thuraiyur, 
Chegalpet. Ambur, Panruti, Pollachi, 
Puddukottai, Manapoarai, Sankarankoli, 
Thiruvannamelai and Kancheepuram, 
Madras. 

2. KeraJa 

Pulhencruz, Greater Cochln 
Development area, OuiJon Municipality 
Adoor. Chittard, Vilappil. Panchaya,l, 
Attaingal. Punalur. Mavelikara, Pal a., 
Meevattupuzha, Trichure, shaorenur, 
Ponnanl Vadakara, Kasargod. 

3. Maharashtra 

Dormay 

4. Andhra Pradesh 

Hyderabad. 

tlatural Gas as Fuel for cars 

2898. SHRI CHANORESH PATEL: WI. 
lheMlnislerof PETROLEUMANONATURAl. 
GAS be pleased to Slate: 

(a) whethr the attention. of the 
Govemment has been drawn to the news 
Item captioned' Now Taxis wUI run on gas' 
appearing In 'Nav Bharat Times' dated 
November 11, 1992; 

(b) if so, the Government'. responv 
thereto; 
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(c) whethertheGO'Jemmentproposeto and the approved cases are kept In the 

Introduce these taxis in other States; and waiting lists for adhoc category. The 
allotments will be made subject to avallabiltty 

(d) if so, the details thereof? of vacancies in the ratio, 1:4 between adoc 
and Intum allotements. 

THE MINISTEROFPETROlEUMAND 
NATURAL, GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b)to(d). ThefirstphaseifT1)lementation 
of the Compressed Natural Gas (CNG) 
Programrfle covering conversion of 220 
petrol driven vehicles has been approved by 
the Government. The IBP Company limited 
would implement the programme in Assam 
and Tripura and the Gas Authority ot India 
limited (GAIL) would implement it in Delhi, 
Bot:lbay and Baroda. In Bombay the GAIL 
has planned to convert about 50 cars 
including taxies to run on petroVCNG bjluel 
mode from January, 1993. 

Allotment of Government 
Accommodation to Employees 

2899. SHRI SHANKERSINH 
VAGHELA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:' • 

(a) the nu rrber of appJlcations of Central 
Government emplcyees pending with the 
Directorate ot Estate, Deihl for allotment of 
Government accommodation 01 next 
available vacancy basis; 

(b) the steps the Government propose 
to take to clear the wailing Ust; and 

(c) the number of flatslbungalowsl 
accommodation in hostels Is available and 
the steps being taken to construct more 
houscslor Central Government employees 
in Delhi during 1992-931 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
During the period IromJuly' 91 to October 92 
about 11000 applications for out of tum/next 
available vacancy allorments are pending. 
The cases are processed alter collecting 
relevant particulars and documents from 
the rOSQOctive offices in the individual cases 

(c) A statement indicating the availability 
of General Pool accommodation in Oelhlls 
given below. During the 8th plan period an 
out lay of Rs. 390 crores is provided for 
construction of about 9850 residential urid 
forcentralGovemment employees In various 
cities. Depending upon the anocation offunds 
construction of more General Pool 
accommodation is taken up from time to 
time. 

STATEMENT 

Availabl7ity of G.P. Accommodation as on 
'-1-91 

Type Availability 

1-3,768 

II 20,512 

III 21,522 

IV 5,114 

IV -Spi. 128 

V 1,932 

VI ~ 

VII 116 

Hostel - Double Suite 1,424 

Hostel - Single Suite 490 

(including Rooms In 
Working Women's Hostel) 

Total 65,606 
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Seed Research Projects (c) H so, the reasons therefor; and 

2900. SHRI K.P. SINGH DEO: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the number of Seed Research 
Projects functioning in the country; 

(b) the States and Union Territories 
where these Seed Research Projects have 
been set up; 

(c) whether the Government have any 
proposal to set up a Seed Research Project 
In Orissa; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Sir, Seed Research is being 
conducted by the Indian Council of 
Agricultural Research, through two projects, 
namely, National Seed Project and Promotion 
of Research and DevelopmentforHybrids in 
Selectod Crops. 

(b) Seed Research Centres have been 
set up in Andhra Pradesh. Bihar. Delhi, 
Gujarat, Haryana, Himachal Pradesh Jammu 
6 Kashmir. Karnataka. Madhya Pradesh. 
Maharashtra, Orissa, Punjab, Rajasthan. 
Tamil Nadu and Uttar Pradesh. 

Ic) A centre for Seed Research is already 
existing in Orissa State. 

(d) Does not arise. 

Flogi Production 

2901. SHRI K.H. MUNIYAPPA: 
SHRI A. VENKATESH NAIK: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the total production of Ragi in the 
country during the last three years; 

(b) whether the production has 
decreased; 

(d) the steps taken by the Government 
to Increase the yield of Ragi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPALL Y RAMACHANDRAN): (a) The 
total production of Ragi in the country during 
the last three years was as follows:-

(In lakh tonnes) 

1989-90 27.66 

1990-91 23.40 

1991-92 26.76 

(b) and (c). The production of Ragi in 
the country has declined mainly due to 
decrease in area coverage under the crop. 

(d) A centrally sponsored scheme -
Special Foodgrain Production Programme 
(SFPP) on Maize & Millets is under 
implementation in seven ragi growing States 
viz., Andhra Pradesh, Bihar, Karnataka, 
Maharashtra, Orissa, Tamil Nadu & Uttar 
Pradesh for increased the production and 
productivity of Ragi. Under the Scherne. 
financial assistance Is provided for various 
critical inputs like distribution of certified 
seeds, herbicides, plant protection chemicals! 
equipments, improved farm implements, 
conducting of field demonstrations, training 
to farmers etc. 

National Agricultural Extension 
Projoct 

2902. DR. SHRIMATI KoS. 
SOUNDARAM: Will the Minister of 

AGRICUL TURE be pleased to state: 

(a) the assistance provided to the 
Government of Tamil Nadu by the Worlti 
Bank under National Agricultural Extension 
Project; and 

(b) the progress made underthls project 
during the last two years in Tamil Nadu? 
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THE MINISTER OF STATE IN THE directly but is on a reimbursement basis, In 

MINISTRY OF AGRICULTURE {SHRI the two years of implementation of this 
MULLAPALLY RAMACHANDRAN): (a) and project, namely, 1991-92 and 1992-93, a 
{b).TherelsnoNationaIAgricuHuraJExtension total expenditure of Rs. 226.03 million has 
Project being implemented in Tamil Nadu. been Incurred upto 30.6.92 and 
However, an AgricuHural Development reimbursement of As. 51.935 million has s~ 
Project is being implemented in the State far been provided to the State Government. 
with World Bank assistance from July, 1991 The cornponentwise financial targets and 
with a total cost of Rs. 3092.95 million. acheivements upto 30.6.92 is indicated in 
Assistance under the project is not provided the Statement. 
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Police CommissloMr System 

2903. DR A.K. PATEL: Willthe Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether. the Union Government are 
considering to make changes in the Police 
Commissioner systems in Delhi; and 

(b) if so, the details theredf? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) There is no such proposal 
under consideration of the Government at 
present. 

(b) Does not arise. 

Proposal to set up 'Indian Building 
Congress' 

2904. SHRIGEORGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the Minis!er of URBAN 
DEVElOPMENT be pleased to state: 

(a) whether there is any proposal to set 
up'1ndian13uilding Congress'; and 

(b) II so, the broad features thereof? 

THE MINISTER OF STATE IN THE 
~INISTRY OF URBAN DEVElOPMENT 
~SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The broad features of the s.ooety 
Nhich includes professionals like engineers, 
lrchitects, plan~rs, educators, financiers, 
Mtvelopers, builders and administrators 
:onnected with buildings and built 
JOvironment, are 

i. topromoteandencouragepradices 

related to buildings and built 
environment, 

ii. to promote standardisation efforts 
and encourage innovative 
approach to new materials and 
techniques including energy 
conservation aspects, 

ii. to review existing legislations on 
rent contral, urban land ceiling etc, 
and suggest to the government 
suitable 'Iegislations keeping I view 
safety and security of buildings and 
built environment, 

iv. to suggest policies relating to 
buildings and buildings induslry and 
to improve the quality of lite 01 the 
common man by providing a better 
built environment. 

Cremation Facilities in Deihl 

2905. SHRI P.C. THOMAS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

,a) the name of the places in Delhi 
where cremation facilities are availab~; 

(b) whether the cremation facilities are 
adequate; and 

Cc) if not, the steps Govemment propo~e 
to take to set upmore cremation grounds 10 
Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The names 
of the places under the jurisdiction of the 
Municipal Corporation of Delhi wnere 
'Cremation facilities are available is given in 
statement 'A' & 'B'.ln N.D.M.C. area there is 
no cremation ground as the cremation 
facilities in the areas of MCD adjacent to 
N.DM.C. are considered adequate to met 
the needs of N.D.M.C. area. 
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(b) Ves, Sir. 15. Paschim Vihar 

(c) Does not arise. 16. Hasttd 

STATEMENT· A 17. Keshavpur 

Ust of sites of Cremation grounds Zone- 18. Nangloi syed. ' 
wise under the jurisdiction of MCD 

19. Janak Puri 
Name of Cremation Grounds 

NarelaZone 
Karol Bagh Zone 

20. Narera 
1. Sat Nagar 

21. Rani Khere 
2. Inder Puri 

22. .Sultan Pur 
S. P.Zone 

23. Singhu 
3. Panchkuian Road 

24. Karala 
Shahdara Zone 

25. Kubewara 
4. Trilok Puri 

26. Qutab Garh 
5. Jawala Nagar 

27. Nankner. 
6. Seema Purl 

28. Alipur 
Civil Line Zone 

29. Khera Khund 
7, Nigam Bodh 

30. Bawana 
RohiniZone 

31. Tej Pur. 
8. Wazir pur 

SoutllZone 
9. Punjabi Bagh 

32. Green Park 
10. Badli 

33. Mehrauli Badarpur Road. 
11. Pralad Pur. 'near Lal Kuan, 

12. Haider Pur. 34. Dakshin Puri 

City Zone Najafgarh Zone 

13. Electric Crematorium. 35. Mangol Puri 

West Zone 36. Nanglo! 

14. Subhash Nagar 37. Palam 
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38. Mundka 3. Falhapur Asola 

39. Poeth Kalan 4. Dela 

40. Gumanhera 5, Bhatimine 

41. Malikpur 6. Mandi 

42. Ujwq 7. Jona pur 

43. Nanakheri 8. Godia pur 

44. Dhansa 9. Sulta pur 

45. Kair 10. Maharoli 

46. Surehera 11. Mangla Puri 

47. Nasirpur 12. Basant Village 
48. Juljhuli 

Naiv Sarai 13. 
49. Tajpur 

14. SandIe Jab 
50. Rangpuri 

15. lado Sarai 
51. Chnagla 

16. Devli 
52. Palam Village 

53. Kakrola 17. Khanpur 

54. Bharthal 18. Green Park 

55. Sarangpur 
New Delhi Zone 

56. Kapashera 
19. Kalkaji 

57. Bindapur. 
20. Khirki 

STATEMENT 
21. lajpat Nagar 

List of Cremation grounds falls in Villages 
of Delhi Shahdara Zone 

South Zone 22. Mandoli 

, . Satbari Village 23. Gazipur dairy farm 

2. Chandan Bola 24. Geeta colony 
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West Zone SO. OatyaPur 

25. Mangal Raja 51. Nangal 

26. Khayala Village 52. Bajitpur 

27. Shahpur Village 53. Harewali 

. 28. Omvihar Uttar Nagar 54 . Auchandi 

Civil Line Zone 55. Mungespur 

29. Pritam pur 56. Jatkhor 

30. Maharpur 57. Punjab khor 

31. Sameypur 58. Tatesar 

32. Livaspur 59. Zieer Pura 

33. Siraspur 60. Jyonty 

34. Shahbad Oaulat pur 61. Ladpur 

35. Pundapur 62. Sanoth 

36. Shaipur 63. Ghoga 

37. Shalimar Bagh 64. Lampur 

38. Azad Pur 65. Singhola 

39. Malanpur· 66. Tikri Khurd 

40. Meakour 67. Bhor Garh 

41. Chevara 68. Shahpur lat 

42 Mazara Oabar 
69. Alipur Ghori 

43. Chandpur 70. Zindpur 

44. Maguri 
71. Mukhamalipur 

45. Sewat 
72. Khampur 

tAl. ~\ga.m?ut 
73. Hamidpur 

1.7. ~anihawa\a 
74. Bakoli 

48. Sarwala 75. Holambikalan 

49. Poth Khurd 
76. Holmikhurd 
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77. Naya Bans 104. Rajakri 

·78. Pella 105. Aya Nagar 

79. Mazara 106. Dichand Kalan 

80. Jangola Society 107. Massad Pur 

81. Tanda 108. Kishan Garh 

82. Tigipurr 109. Rong pUri 

83. Sunjar Pur 110. Mahipalpur 

84. Bakhtwar Pur 111. Nangal Dairy 

85. Ramjanpur 112. Nangal Dewat 

86. Mohd. Pur 113. Hassan pur 

87. Kushak -I 114. Sanikha 

88. Hirknki 115. KhCir Khari Village 

39. KiiSh:lK-1i jib. Papravet Village 

90. Ibrahim pur 117. Pandwal Kala Village 

91. Qadi Ol!~ 1 is. Jhatikara Village 

92. Heeran Kudna 119. Dewala Village 

93. Tikri 8erder 120. fl.-- -.. -'~" -...... '0 PUI village 

94. Bakarwala 121. Matiyala Village 

95. Khera 122- Detdl Village 

96. Jharoda Kalan 723. Palam Village 

97. Surakpur 124. Shahbad Village 

·98. Neelwal 125. 8agdolla Village 

99. Chitomi 126. Amrechi 

100. Namgli Sakrawati 127. Dhu( Saran Vi((age 

101. 128. Pochan pur VillCI!le 

102. 129~ Bandoli Village 

103. Lohar Hari 130. Goella Village 
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131. Shikar pur Village 155. Daurala 

132. Baddusera Village 156. Pindwala Khurd 

133. Nank Her! Village 157. Kamrde Nagar 

134. Kangan Heri Village 158. Peera Garhi 

135. Kazippu village 159. Jawala Heri 

136. BabarGarh 160.Rithala 

137. Mundella Kalan 16'_ Bagumpur 

138. Mundella Khurd 162. Kirani 

139. Mitrann Village 163. Nithori 

140. Khera Dabar 164. Miran Khurd 

141. Jaffar pur village 165. Sultan Pur 

142. Samas purr Village 165. Hastal West Zone 

143. Mallik pur Village 167. Nawada 

144. Galib pur Village 168. l\Iilnth; 
1 .......... 

T~. 
~"rana pur 169. Tilang Pur Kotha 

146. Issapur village 170. Ranholla 

147. Jhu! Jully 171. PaSc.'1!m Villar For Muslim only 

148. Rawat VllIage ill. ShaKur pur 

149. Barurala Village 173. Meena Bagh. 

150. Daulat pur 
. Area Covered by Rock Garden 

151 Khawad 
2906. SHRI PAWAN KUMAR BANSAL: 

152. Ranghav pura Will the Minister of URBAN DEVELOPMENT 
be pleased to state: . 

153. Bijawasan 
(a) the total forest area covered by the 

154. Pahari Rock Garde?! in Chandigarh at present; 
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(b) the expendi':ure incurred on the first 

and second ph.. F8spec!ively; 

(c) whether there Is a plan to further 
expand and develop the third phased of the 
Rock Garden; 

(d) r so, the area ot land to be used tor 
. the purpose, the expenditure to be incurred 
thereon; and 

(e) whether most of the wOrked In the 
third phase is going to be in steel and 
concrete and repetition 91 second phase and 
notthecoJlection of ROCks oj utilisation otthe 
waste material? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The total 
forest covered by the Rock Garden in 
Chandigarh atpresent is 21. 08 acres approx. 
(including the 3rd phase covering 9.14 
acres). 

(b) As reported by Chandigarh Admn. 
the expenditure incurred on the first and 
second ph .. is Rs. 015 lacs and Rs. 22.73 
lacs respectIVely. 

Cc) 1M development of third phase ot 
the Rock Garden is already in progress. 

(d) The otreas of land to be used tor the 
third phase is 9.14 acres approximately. For 
the third phase an expenditUre of Rs. 206.74 
lacs has aIfNdy been incurred upto 31.3.!)~ 

, and an additionalexpendiW~d 01 Rs. 50 lacs 
Is likely for ~n of the third phase. 

Thus the likely expenditure for entire phase 
is about Rs. 257 lacs. 

(e) The main structure for 3rd phase is 
done in reinforced cement concrete, but part 
finishing with waste material on outersurtace. 
There is no repetition of second phase and 
some boulders have also been used . 

[ Translation] 

Families Benefited Under Special 
Component Plan 

2907. SHRI LALIT ORAON: Will the 
Minister of WELFARE be pleased to refer 
to reply given on August 12, 1991 to 
Unstarred Ouestion No. 2687 and state: 

(a) the number of families benefited 
under the Tribal Sub-Plan and Special 
Components Plan in Biharduring each olthe 
last three years; and 

(b) the details 01 Central assistance 
provided the Bihar under Tribal Sub-Plan, 
special Component Plan for Scheduled 
Castes and .Scheduled Tribes under centrally 
sponsored schemes during 1992-93? 

THE MINISTER OF WElFARE (SHRI 
SIT ARAM Ki:5n:,: (ei} !n!crmatiofl is being 
collected and will be laid on the Table of the 
House. 

(b) The Central Assistance provided to 
8ihar UIi\kr T nbal Sub-Plan and Special 
Component Plan during 1992-93 is as 
1ollows:-

(Rs. in Iakhs) 

Spacial Central Assistance (for TSP) 2749.17 

Special Central Assistance (for SCP) 1796.00 

Glantunder Article 275 (i) 213.60 
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,. Book for SC & ST Students 

2. . Post matric scholarship for 
SC and ST students 

3. Pre-mat ric scholarship for children 
engaged in ~nclean occupation 

. [cngnsh] 

Terrorists Arrested In'Delhl 

2908. SHRI JEEV'lAN SHARMA: Will 
theMinisterof HOME AFFAIRS be pleased 
to state: 

(a) the nUnDer 'Of terrorists arrested in 
Delhi during the last six months; 

(b) whether the persons named by such 
terrorists during interrogation have been 
nabbed; and 

(c) if so, the number of such persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE ~N THE 
MiNISTRY OF HOME AFFAIRS(SHRI M.M. 
JACOB): (a) to (c). In aU 22 terrorists were 
arrested in Delhi during the last six months. 
These Include six accused persons na~ 
by the· arrested t;~I)!ists. 

Semlnlr on AntI-Drugs Day 

2910. SHRI N.J. RATHVA: Will the 
MInister of HOMEAFFAIRS be pleased to 
stale: 

(a) whether DeIhl Police had organised 
a seminar on the . International Anti-Drugs 
Day In June, 1992;· 

(b) if 10, the details of the suggestions 

(Rs. in lahhs) 

2.00 

69.03 

3.04 

made therein to check smuggling of drugs 
and to lauoch a social campaign in this 
regard: and 

(c) the steps being taken by the 
Government to bring awareness amongst 
the citizens the evil affects of drugs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) to (c).Yes. Sir. A Seminar on 
International Anti -Drug Day was organised 
by Delhi Police on 26.6.92 at Parliament 
House Annex, New Delhi. Several 
suggestions were made in the Seminar to 
check smuggling of drug~ arid 10 launch a 
Sadal cal'll>aign In this. regard, These 
IncIudedcarrying out o! a Scient~" Research 
on the iD-etlects of specific drugs. launching 
of drug awareness campaigns ma.king 
special efforts to keep away t.~ youth from 
df'J!:! tf'.rough community level publiciiy vic. 
The Deihl Administration is founding and 
~~ising six drug de-addiction centres 
runbydifterani ~-Govemmentalagencies. 
til order to CRta" aWill'nes5 against drug 
abuse. drama,. magic show, co,n;:,,~!tions, 
leCtures by distinguished professors 
workshops , ballets are organised 
periodically. 

ConstNetion of Quart ... by Iha .... 
Petroleum Corporation limited 

2911. SHRI MOHAN RAWALf: Will the 
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Minister of PETROlEUM AND NATURAL (b) whether the Government have 
GAS be pleased to state: launchecl or has been launching a~ign 

to look into such cases; 
(a) whether the Bharat petroleum 

Corporation Limited has sought the 
permission and Clearance of the Govemment 
of Maharashtra for construction of staff 

. quarters for derical and labour employed at 
Mahul in Bombay; 

(b) whether the Bharat Petroleum 
Corporation Limited has since got the 
clearance; 

(c) if not the reasons therefor; and 

(d) the steps taken by the Union 
Government and the Bharat Petroleum 
Corporation Ltd. in the matter? 

THE MINISTEROFPETR0LEUMANO 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (d). On an 
application of MIs. Mafatlal Fine Spinning & 
Manufacturing Company Limited (land· 
holder) jointly with Bharat Petroleum 
Corporation Limited. GOVGfnment of 
Maharashtra have PSmiitted the land·holdor 
to cunstruct through Developer. MIS. 
EversrrJIe Constn.:ction C0lll>8ny Private 
Limited staff quarters for the employees of 
Bharat Petroleum Corporation Umited.land-
holder and the Developer have l~ !!l;a 
necessary action in the matter. 

[ Translatien] 

SubI8nJng of Government 
AccommodatIon 

2912. SHRIVISHWANATHSHASTRI: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the incidents of iUegal 
subletting of Govemment quarters by the 
Govemment efl1)loyed have increased; 

(c) if so, the number of such incidents 
came to the notice of the Government during 
the last one year; and 

(d) if so, the steps being taken by the 
Governmenllo remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) During the 
lasl one year, the number of subletting 
complaints has increased. 

(b) Surprise inspections of the 
Government Quarters are being carried out 
periodically. 

(c) During the last one year, 1309cases 
of unauthorised subletting of Government 
quarters came to notice. 

(d) In cases where unauthorised 
subletting of government ro.~i\ience3 is 
proved. penal:it:s a;; r..;c~idedin the A1~,,;,.-nt 
of Go'.'s:n.'TIem ReSidences (General Pool 
in Delhi) Rules. 1963 are ifTlX)Sed on the 
aIIottees. 

Encroachment of Indira GancP.:f 
Hospital !.:.;.a 

2913. SHRI BHOGENDRAJHA: Wilt 
the Minister of URBAN DEVELOPMENT be 
~ased to state: 

(a) the tolal area of public land 
enaoached in Delhi and the steps being 
taken by It!e Govemment to get the land 
released; 

(b) whether 28 acre of land aUoUed to 
Indira Gandhi Hospital has also been 
encroached upon; and 
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Cc) H SO, the details thereof and the Deihl Development Authority 

action taken in the ma~ter? 

THE M.INISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Details of 
encroachment of lands under different 
authorities and civic bodies are reported as 
follows:· 

According to DDA 929 jhuggi jhonpri 
clusters existing largely on public land, 
besides other encroachments, statistics of 
which are not readily available as the work 
of detection and removal of such 
encroachment is a continuing process. The 
following lands were reclaimed by the DDA 
after removing unauthorised construction 
during the last seven years. 

Year No. of unauthorised Land recovered 
construction removed 

1985·86 6062 

1986·87 13069 

1987·88 6473 

1988·89 6731 

1989-90 10137 

1990-91 6304 

1991-92 4663 

Delhi Cantonment Boarct 

The total area encroached iiil p:.!blic 
:;;~ !.'rtder the management ot Delhi 
Cantonment Boa~ ~ 17446 sq. mi. Delhi 
Cantonment Board has taken action I.Ifld~r 
the provision of the Cantonment Act, 1924 
and the P.P. Act. 

New Delhi Municipal Committee 

Details of the encroachments under the 
jurisdiction of NOMC is as under:-

(i) 50 places of wor-ship which have 
been constructed on government 
land unauthorisedly are very old. 

(ii) Seven cases of unauthorised 

33.00 acres 

40.75 acres 

72.00 acres 

47.75 acres 

219.93 acres 

286.50 acres 

261.50 acres 

encroachment by carving plots on 
Government land in Sector -13, 
R.K. Puram. 

(iii) Unal.lihorisedconstn.Jct!~n c! :!!~~ 
storeyed building by lawyers at 
P:~:~~:! ~ou$B. 

(Iv) 48 Jhuggi Jhonpri clusters 

Action is initiated against the offenders 
under the relevant laws. 

(b) land & Development Office and 
DDA have reported that no land has been 
allottedbythemto the Indira Gandhi Hospital. 
The Medical and Public Health Department 
of National Capital Territory at Deihl have 
stated that there is no hospital named 'Indira 
Gandhi Hospitar under Delhi Administration. 
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(c) the steps taken by the Government 

Cc) Deos not arise in view of reply to part to clear the applications; and 
(b) above. 

[English] 

Food Processing Industries 

2914. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether applications received multi-
national and other companies for setting up 
of Food Processing Industries are pending 
with the Government: 

(b) if so, the details thereof; 

(d) the locations where these industries 
are proposed to be set up, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) to (d). 5 application for 
establishment of fish processing units and 8 
application for deep sea fishing projects 
receicved recently are at various stages of 
processing. Details of these are given in the 
statement. As regard the pending applications 
relating to beer and alcohol, the information 
isbeingcollectedandwillbe laidonthe Table 
of the House. 
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National Research Centre for Mustard 

2915. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of 

. AGRICULTURE be pleased to state: 

(a) whether the Government of Madhya 
Pradesh have submitted any proposal tothe 
Union Government for setting up a National 
Research Centre for Mustard in Gwalior and 
Chambal division; and 

(b) if so, the response of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) and (b). Sir, The Govt. of 
Madhya Pradesh c:s w~1I as some other 
states have offered a site free of cost for the 
established of a National Research Centre 
for Rapeseed and Mustard. An ICAR Expert 
Committee has examined the offers 01 these 
State Government and has finally 
recommended that the NRC for Rapeseed-
Mustard may be established at Sewar, 
Bharatpur, Rajasthan. This recommendation 
has been accepted. 

(English1 

Sub-Centre of Modal Institute In Kerala 

2916. SHRI THA YILJOHN ANJALOSE: 
Will the Minister of AGRICULTURE . be 
pleased to state: 

(a) whether the Government have 
received any proposalfromthe Government 
of Kerala for setting up of SUb-centre of 
Modal Institute in Kerala for research in fish 
diseases; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LANKA): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise 

Oil Products In Madhya Pradesh 

2917. SHRI SURAJBHANU SOLANKI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the details of the projects/schemes 
regarding oil under consideration of the 
Union Government pertaining 10 Madhya 
Pradesh; 

(b) the reasons for delay in according 
approval to them; and 

(c}lhetime bywhich approval is likely to 
be accorded? 

THEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). Government 
of India has approved, in principle, the 
setting up a 6 MMTPA oil refinery in the joint 
sector in Central India. 

Damage to Places of Religious 
Importance 

2918. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to slate: 

(a) the number of places of religious 
importance. damaged/affected adversely in 
communal riots in various Union Territories 
during 1991 and 1992sofar, Union Territory-
wise; 

(b) whether such damaged places have 
since been repaired/restored to the distressed 
party as per the guidelines issued by the 
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Union Government; and of the cropping seasons; 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT MY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. M. 
JACOB): (a) No damage has been reported 
from any Union Territory during 1991 and 
1992 (till 30 November). 

(b) and (c). Does not arise. 

Supply of Fertilizers to Maharashtra 

2919. SHRI ANNA JOSHI: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) the quant~y of chemical fertilizers 
required by Maharashtra annually for each 

Nutrient Khar;f 1992 

N 528.06 

P 238.00 

K 136.31 

Total 902.37 

(b) the fertilizers allocated by ttie Union 
Government for current Kharif and Rabi 
seasons in .Maharashtra State; 

(c) whetherthe Government propose to 
increase the fertilizers supply to the State; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) A 
statement indicating the season-wise 
consumption of fertiliser nutrients in 
Maharashtra during the last three years is 
attached. 

(b) The following table gives the fertiliser 
nutrients allocated to Maharastra during 
Khari!, 92 and Rabi, '92-93 seasons: 

(' 000 lonnes) 

Rab; 1992-93 

218.21 

218.21 

Allocation of Phosphetic and pottassic fertilisers has been discontinued from 25.8.92 as 
these fertilizers have been decontrolled. 

(c) and (d). The entire requirement of allocations exceed the assessment already 
nitrogenous fertilisers in Maharashtra would made. 
be met in full by allocations, even if such 
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Accommodation CRPF strategyfortackling the problem of terrorism 

2920. SHRI BHUPINDER SINGH 
HOODA: Will the Ministerof HOME AFFAIRS 
be pleased to state: 

(a) the percentage of men provided 
famity accommodation in CRPF who remain 
almost on wheels, laving their families behind 
at their Group Centres; 

(b) whether almost 80"10 of Govemment 
accommodation in the CRPF Group Centres 
at Jharodakalan (New Delhi) is at the verge 
of collapse although constructed only 15·20 
years back; 

(c) whether drinking water is also not 
available in the same camp; and 

. (d) the remedial steps taken or proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOME AFFAIRS (SHRIM.M. 
JACOB): (a) Against 14"10 authorisation 01 
family quaners fixed by the Government lor 
non-gazetted executive staff, the level of 
satisfaction achieved is 5.900/0 only. 

(b) Due to saline water in Group Centre, 
CRPF, Jharoda Kalan, New Delhi life buildings 
has been affected but the buildings are not 
on the verge of collapse. Repairs are being 

. carried out by the CPWD. 

(c) Drinking water is being provided to 
inmates of ca"llUs through tankers, since 
the ground water is not potable. 

(d) Action has been initiated by CPWD 
to contact experts who can provide know for 
making grQund water of Group Centre 
CatJl)US potable. 

Strategy to Tackle Terrorism 

2921. SHRIRA!'31 RAY: Wdlthe Minister 
of HOME AFFAIRS be pleased to state: 

(a) whetherhesuggestedatwo-pronged 

at the Southern Zonal Council Meeting held 
on November ", 1992 in Madras; and 

(b) if so, the details thereol? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) and (b). The Policy of the 
Government has been to deal firmly with 
terrorist elements In the country, and 
simultaneous~ step up socio-economic 
development in the affected areas to redress 
the genuine grievance olthe people. Various 
steps are being taken by the Government in 
this direction with close cooperation of the 
State Government concerned. The Central 
Government is renoering all possible 
assistance to the affected States in the form 
of funds additional para-military forces, 
provision 01 training facilities to the State 
police personnel, improved communication 
facilities sophisticated arms etc. This 
approach,. among other things, may 
mentioned in the aforesaid meetings. 

[ Translation] 

Ambedkar's Works 

2922. SHRI RAJESH KUMAR: 
SHRIMATI BHAVNA 

CHIKHALlA: 
SHRI ANAND AHIRWAR: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the reasons forthe delay in publishing 
the wort<s of Dr. Ambedkar; 

(b) the languages in which they are 
proposed to be published; and 

(c) the time by which they are likely 0 be 
published? 

THE MINISTER OF.oWELFARE (SHRI 
SITARAM· KESRI): (a) As per the 
Government decision, the wort< oftranslatlon 
and publication of Dr. Ambedkar's writings 
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and speeches to be executed through the 
private publishers, academies and 
Universities and the Directorate of 
Publication Inthe Ministry of Information and 
Broadcasting was just to coordinate. Due to 
inadequate response from private publishes, 
academies and Universities, the Directorate 
of Publication Division suggested that the 
project may be executed Jhrough the 
Publication Division of the Ministry of 
Information and Broadcasting by having 
control Editorial Board and separate Editorial 
'Boards for each regional languages. The 
proposal was considered by the Central 
Advisory Committee underthe Chairmanship 
of the WeHare Minister and also by the 
Standing COr.1mittee of Baba Saheb Dr. B.R. 
AmbedkarCentenary Celebrations who have 
both recommended the revised of the 
Directorate of Publication. The Government 
will take a decision soon. 

(b) It is proposed translate and Publish 
Dr. Ambedkar's works in Hindi and other 
regional languages viz, Tamil, Malayalam, 
Kannada, Telugu, Bengali, Oriya, Punjabi 
and Gujarati .. 

(c) Atleast, a period of five years wiil be 
required to translate and publish the writings 
and speeches of Dr. Ambedkar. 

[English) 

Drilling Operations 

2923. SHRI TARIT BARAN TOPDAR: 
Will the Minister 01 PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government are 
experiencing diflic:Jlties with private 
contractorsforconduding drilling operations 
under the Oil and Natural Gas Commission 
projects; 

(b) if so, the details thereot; and 

(c) the steps taken to overcome the 
same? 

THEMINISTEROFPETROLEUMANO 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. 

(b) and (c). Do not arise. 

Supply Gas through PlpeUne 

2924. SHRI HARIN PATHAK: 
DR. K.D. JESWANI: 

Will the Minister 01 PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether there is any proposal to 
supply natural gas lordomesticand industrial 
use through pipeline in Gujarat: 

(b) il so, the details thereof and the 
names of the places where the gas is likely 
to be supplied through pipeline; 

(c) whether there is anadditionaldemand 
of LPG in Gujarat; and 

(d) n so, the steps taken or proposed 10 
be taken to meet the demand? 

THE MINISTEROFPETROlEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). Natural gas 
is being supplied through pipeline in the 
cities of Sural, Baroda and Bharuch 
Ankleshwar. 

(c) and (d). While demand of LPG is 
unabated, plans have been drawn to increase 
LPG availability in the country by 
commissioning new source, and through 
imports. 

Development of Fisheries 

2925. SHRISHRAVANKUMARPAlEL: 
Wiu the Minister of AGRICUt."fURE be 
pleased to state: 
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(a) whether any schemes for THE MINISTER OF STATE IN THE 

development of fisheries have been MINISTRY OF AGRICULTURE (SHRI 
submitti'd by the Government of Gujarat, MULLAPPALL Y RAMACHANDRAIQ): (a) to 
Maharashtra and Madhya Pradesh; (c). No scheme has been received from 

these States in 1992-93. However, proposals 
have been received for sanction under the 
on-going central and centrally sponsored 

(bl if so, the details thereof; and schemes. State-wise details of these 
proposals are given in the statement 

(cl the decision taken thereon? annexed. 
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Shortage of Milk In Trans-Yamuna Area 

2926. SHRI B.L. SHARMAPREM: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whetherthere is acute shortage of 
milk in Trans-Yamuna area of Delhi and 
D.M.S. and Mother Dairy booths have not 
been set up in adequate numbers; 

(b) if so, the reasons therefor and 
whether the Government have conduced 
any survey regard!ng the requirement and 
availability of milk ir this .. .lEla; 

(c) if so, the detail'i thereof; and 

(d) the action being taken by the 
Governmentloropening more milk booths in 
this area during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUl TURE(SHRI K.C. 
lENKJ.): (a) to (c). No, Sir. Delhi Milk Scheme 
(DMS) is operating 75 Milk Booths and 
approximately 28,000 litres of milk is being 
distributed in this area at present. Mother 
Dairy is operating 86 Bulk Vending Booths 
and Insulated Containers in this area including 
NOIDA for selling Toned Milk. Besides toned 
milk, Mother Dairy is also selling full Cream 
Milk through 32 Bu!k Vending Booths, four 
insulated containers and 15 shops. While no 
survey regarding the requirements and a 
availability of milk in this area has been 
conducted, Mother Dairy's 8S Bulk Vending 
Booths and Insulc:ted Containers with a 
selling capacity of approximately 90,000 litres 
of milk per day are selling only 57,000 litres 
of milk per day. Both Mother Dairy as also 
Delhi Milk Scheme can meet more demand 
through existing booths. The nest of the milk 
demand is mil fIvm other sources. 

(d) OMS and Mother Dairy, Delhi have 

planned to open two booths and 15 Bulk 
Vending respectively in this area by the end 
of 1993. 

[English) 

Tahbazarl 

2927. SHRI JANARDAN MISRA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Municipal Corporation 
of Delhi have invited applications for 
'Tahbazari' during the last three months; 

(b) if so, the number of applications 
received; 

(c) whether any action has been taken 
thereon; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a)to (d). The Municipal Corporation 
of Delhi has reported that they had directed 
allsquatterslhawkers tofiled their applications 
for Tehbazari. More than one lakh 
applications have been received by 
31.8.1992. The applications are under 
process of scrutiny according to the scheme 
presented to the Supreme Court. 

Hybrid Seeds 

2928. DR. lAl BAHADUR RAWAl: 
Will the tJ,inister of AGRICULTURE be 
pleased to state: 

(a) the places where ~ybrid seeds are 
being produced in the country; 

(b) whether any cooperation is being 
sought from foreign institutions to extent 
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their cooperations in this connection; and (a) whether inJanuary, 1990; the Bharat 

(c) if so, the names of the countries and 
the duration fro which the said cooperation is 
likely to be sought i., this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
Certified hybrid seeds are being produced in 
the states of Andhra Pradesh, Assam, 
Bihar, Gujarat, Haryana, Punjab, Karnataka, 
Madhya Pradesh, Maharashtra, Orissa, 
Rajasthan, Uttar Pradesh, West Bengal-and 
Delhi by the Central and State Seed 
Corporations and private seed producers. 

(b) and (c). No, Sir. 

Div~rsion of Krishna River Water 

2929. SHRIDATTATRAYABIl,NDARU: 
Will the Minislerof URBAN DEVELOPMENT 
be pleased 10 state: 

(a) whelherthe propusallor diversion 01 
Krishna River waler to Hyderabad and 
Secunderabad h'r drinking purposes is 
pending with the Union Government for 
clearance; 

(b) il so, the details thereof and by what 
time it is likely to be accorded approval; 

(c) whether any World Bank assistance 
is likely to be provided for the same; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) to (d). Do not arise. 

Allotment of Gas Agencies to 
Hancticapped Persons 

2930. SHRI RAM KAPSE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleas.ed to state: 

Petroleum Corporation Limited, BOmbay 
have invited applications from handicapped 
persons for allotment of gas agencies in 
Maharashtra; 

(b) if so, the numberof applications 
received; 

(c) whether any decision hac; been 
taken regarding the allotment; and 

(d) if not, the reasons therefor? 

THE MINISTEROF PETROLEUM AND 
NA~URAL GAS (SHRI ~ 
SHANKARANAND): (a) No, Sir. 

(b) to (d). Do not arise. 

Central Marine Fisheries Research 
Institute 

2931. SHRIV.S. VIJAYARAGHAVJlN: 
Will the Minister of AGRICULTURE bE. 
pleased to state: 

(a) whether the Union Government 
have any plan to confer deemed university 
status to the Cochin bases .. Central Marine 
Fisheries Research Institute; 

(b) if so, the details thereof; 

(c) whether the Union Government 
propose to delink any post graduates 
programme from the above Institute; and 

(d) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) No, Sir. 

(b) Does not arise. -

(c) No, Sir_ 
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Production of Crude Oil and Natural 
Gas 

2932. SHRI S.B. SIDNAL: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be p~ased to state: 

(a) the quantity of natural gas and crude 
oil produced in the country during the last 

Year 

1989-90 

1990-91 

1991-92 

Crude Oil 
(MMT) 

34.09 

33.00 

30.345 

(b) A number of oil aad gas field 
development projects are being implemented 
to enhance indigenous production of crude 
oil and natural gas. Government have also 
offered certain discovered oil/gas field for 
development by private companies. 

Deficit In Oil Pool Account 

2933. SHRI CHinA BASU: 
PROF. ASHOK ANAND RAO 

DESHMUKH: 

Will the Minister of PETROLE UM AND 
NATURAL GAS be pleased to state: 

(a) the total amount of deficit as on date 
in oil pool account; 

(b) the total amount which has been 
directed to the Govemment; and 

(cl the total accumulated amount 
mopped up as oil development cess? 

THEMINISTEROFPETR0LEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) The cumulative 
deficit as on 31.3.19. was about Rs. 5400 
crares. 

three years; and 

(b) the details of the steps takenl 
proposed to betaken by the Governmentto 
increase their productiOn? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) The figures of crude 
oil and natural gas production during the last 
three years is given below:-

Natura/Gas 
(MCM) 

16,989 

17,998 

18,879 

(b) ~CC's balance in public deposit 
account as on 31.3.1992 was Rs. 5128.18 
crores. 

(c) The collection of case on crude oil 
frol.' 1974-75 to 1991-92 has been Rs. 
16528.14 crores. 

Terrorism in Southern States 

2934. SHRI R.-SUAENDER REDDY: 
DR. D. VENKATESWARA 

RAO: 

Will the Ministerof HOME AFFAIRS be 
pleased to state: 

(a) whetherthe Union Government have 
received proposalfrcm some southern States 
for tackling of terrorism jointly; 

(b) if so, the details thereof; 

(c) whether the Government have 
approved the proposal; 

(d) whether some northern States have 
been urged by the Union Government to 
formulate a similar scheme; 
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(e) If so, the reaction of these States 

thereto; and 

(f) the assistance proposed to be 
provided by the Union Government to the 
States for irTl>lementlng the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No writtenlSpecific proposal 
has been received lrom the State Govts. for 
tackling terrorism jointly. 

(b) and (c). Doesn' arise. 

(d) to (f). Government is fully alive to the 
situation created by the terrorist elements in 
some parts of the country and is determined 
to ensure that a durable climate of peace. 
stability and progress prevails throughout 
the country. The direct responsibility for 
dealing with terrorist activities lies with the 
State Governmments. The Central Govt. 
however, assists the State Govemment, to 
the extent possible, by extending help in the 
form of funds, para-military forces, improved 
weapons and other equipments and general 
co-ordination. 

Foodgralns Movement 

2935. SHRI TARA CHAND 
KHANDElWAl: Will the Minister of 
AGRICULTURE be pleased to slate: 

(a) whether the· Government has a 
proposal to remove all restrictions in inter-
state movement of foodgrains; 

(b) if so, whether such a step of the 
Government will help the farmers to release 
a bener price tor their produce; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUlTURE (SHAI 
MUllAPPAll Y R~MACHANDRAN): (a) 
There is no ban no the inter-state movement 
of wheat, levy-tree rice and coarse grains 
and the entip country is treated, as a matter 

of policy, a single Food Zone_ However, 
some States have restricted inter-State 
movement of paddy, Inter-alia, to encourage 
the development of local rice milling industry 
in the respective States. 

(b) and (c). In view of reply at (a) above, 
quvstion does not arise. 

fencing on Indo-Bangladesh 
Border 

2936. SHRI K. V. THANGKABALU: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether a length of 507 Kms. has 
been identified for reaction ollencing in the 
West Bengal sector of the Indo-Bangladesh 
border; 

(b) if so, the current estimated cost of 
the project; and 

(c) the time by which the project is likely 
to be~ted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MNSTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) Yes. Sir. 

Cb) The cost is estimated to be Rs. 68.45 
croras. 

(c) The project is expected to be 
COIl ;Sleled in 1996, subject to availability of 
funds and land. 

PoIMo Seed ProducIIon 

2937. SHRI ANI. BASU: WIll .. 
Minister 01 AGRICUlTURE be pIeIised to 
stale: 

(a) 1M quantity of c:ertilillcl'_'" ..... 
produced in the c:cr.nry during '.'-92; 

Cb) whether the yield per ..... is 
saIIsIac:tory; and 

(c) iI so, lie acIiDn plan ....... up to 
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Increase the production and the productivity of Agricultural Research & Education forthe 
of potato seeds? VIII Plan is Rs. 1300 crores and that for the 

current years is Rs, 200 crores. 
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
Certified potato seed produoedinthecountry 
during 1991-92 was approximately 3.54lakh 
quintals. 

(b) Average productivity of potato is 
lower as compared to developed countries 
like Netherlands, Germany, U.K. etc .. 

(c) Potato growing states h~ve taken up 
various programmes to increase the 
production and productivity of potato seeds 
In their states. Besides, Government of India 
have also proposed a scheme to set up rapid 
multiplication units in the states for multiplying 
root and tuber crops including potato during 
VIII Five Year Plan. 

Agricultural Research 

2938. SHRIVLJAYNAVALPATIL: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whetherthe Govemment propose to 
set up Agriculure UniversitiesIResearch 
Institutes in various States during the Eighth 
Plan period; 

(b) if so, the details thereof; and 

(e) the total outlay earmarked for 
Aglicullural Rn,arch during Eighth Plan 
and the cun8fIl year? 

THE MHSTER OF STATE IN THE 
WETRY OF AGRICULTURE (SHRI K.C. 
lENKA): (a) Yes. Sir. 

. 11» One CenInII AgricuKural University 
and sill NaIianaI Research Centres (on 
~ grapes. oilseed palm. 
...... CII~intarmWomen. animal 
ftUlritioft phJSiotog, and Women in 
... e.) ........... tobesel-upduring 
... EigIIIII fIlM p8fiod. 

[ Translation) 

Loss to Baraunl Refinery 

2939. SHRI NITISH KUMAR: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Barauf)i refinery is 
suffering financial loss; 

(b) if so. the loss suffered by the refinery 
during 1991-92 and the total capital invested 
by the Government in the refinery from 
various sources upto this period; 

(c) whether any scheme is being 
formulated by the Government to make full 
utilisation in the refinery; and 

(d) if so, the details thereof? 

·THE MINISTEROFPETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). Barauni 
Refinery has not suffered an overall financial 
loss during the last three years. The capital 
ef"ll)loyed as on 31.3.1992 was Rs. 181.15 
crores and the same is from internal 
resources. 

(c) and (d). Government has received a 
proposal for laying of a crude oil pipeline 
from Haldia to Barauni. 

(English) 

National Food ProcesSing 
Policy 

2940. SHRI SOBHANADREESWARA 
RAOVADDE: 

SHRI CHANDUlAl 
CHANDRAKAR: 

DR. KRUPASINDHU BHOI: 

Will the Minister of FOOD 
PR09ESSING INDUSTRIES be pleased to 
state: 
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(a) whether the Government have 

formulated any National Food Processing 
Policy; and 

(b) if so, the salient features thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) and (ti). The National Food 
Processing Policy is under formulation. 

[ Translation] 

Contract to Mis. Sple Capag 

2942. SHRIMATI PRATIBHA DEVI 
SINGH PATIL: 

SHRI MADAN LAL KHURANA: 
SHRI GOVINDRAO NIKAM: 
SHRI RAJENDRA 

AGNIHOTRI: 
SHRI HARI KISHORE SINGH: 
SHRI SRIKANTA JENA: 
SHRI CHANDRAJEETYADAV: 
SHRI MOHAN RAWALE: 
SHRI SANAT KUMAR 

MANDAL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Gas Authority of India 
had awarded a contract to MIs. Spie Capag 
of France to execute a project; 

(b) the details ofthe terms of the contract 
awarded by the Ga$ Authority of India to the 
Spie-Capag of France: 

(c) whether the Spie Capag of France 
has implemented the project as per terms; 

(d) if not, the reaction ofthe Government 
in regard thereto; and 

(e) the present status of the dispute and 
the Government's stand in the matter? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). Yes, Sir. 
The contract dated 10th May, 1986, included 

two agreements, one for civil/erection 
services and indigenous supplies and the 
other for irrported supplies. 

(c)to(e). The completion of all segments 
ofthe project was delayed by periods ranging 
from six months to three years. GAIL 
demanded liquidated damages in terms of 
the contract and invoked the Performance 
Bank Guarantee for recovery of the sum. 
The Bank Guarantee is yet be released. 

[English] 

Petroleum Products by NRI 

2943. SHRI CHANDULAL 
CHANDRAKAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether non-residential India 
Company is setting up a petroleum project 
in Surat (Gujarat) which includes crude 
refinery and a liquified petroleum gas bottling 
plant; 

(b) if so, the details thereof; 

(c) whether the company has been 
permitted to export 100% of its products as 
per LI issued to company; and 

(d) if so, the reasons for not permitting 
sale of the products in the country? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANANO): (a) to (d). MIs 
International Petroleum S.A. (BVI), 
Switzenand has been is used a LOI for 
setting up of an Export Oriented Refinery in 
Gujarat. The party is required to export its 
production excluding rejects not exceeding 
5% for a period of 10 years. 

Action Pian to Combat Gas Shortfall 

2944. DR.D. VENKATESWARARAO: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government have 
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chalked out any action plan to manage the Mathura Road junction, New Delhi. The 
shortfall between availability and allocations market rate for this area is Rs. 50.400/- per 
of gas to different industries; sq. mtr. which is valid upto 31.3.92. 

(b) if so, the main features of the 
proposed plan; 

(c) by what time these are likely to be 
implemented; and 

(d) to what extent this action plan will 
overcome shortage of gas? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a)to (d). Shortfalls are 
managed by restricting supplies to fallback 
conSJmers, providing dual fuel capabilities 
etc. 

[ Trans/ation] 

Construction of Chambers of Lawyers 
of Supreme Court 

2945. SHRI YASHWANTRAO PATIL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

{a} whether the Law Ministry has 
demanded :and for the construction of the 
Chambers for lawyers of Supreme Court: 

(b) il so, the details thereof; and 

(c) the details of the land being allotted 
for the purpose and the likely rate thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, Sir. Upon the r~quest of the Chief 
Justice 01 India, the Ministry 01 Law and 
Justice have been requesting this Ministry 
for allotment of a suitable site lor the purpose. 

(c) Two ahemative sites have been 
identified. One site measuring around 2600 
sq. mtrs. knows as "Dhobi Ghat" behind the 
present India Law Institute Building and 
another site measruing 7600 sq. mts. situated 
beneath Bungalows at Bhangwandas Road, 

Deihl Master Plan 2001 

2946. SHRIMATIBHAVNACHIKHlIA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whelher the Government have 
approved have the 'Delhi Master Plan 2001 

(b) if so, whether it has been made 
public; 

(c) the date on which the first Master 
Plan for Delhi was formulated and the period 
for which it was valid; 

(d) whether in 1986 a conceptual plan 
was also formulated; 

(e) if so, whether it is being implemented 
now; 

(f) whether the floor area ratio group 
housing societies have been reduced for 
reducing the area of multi-stored buildings; 
and 

(9) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, Sir. 

(c) The Master Plan for Delhi was 
promulgated on 1.9.62 as per Delhi 
Development Act. However no terminal year 
regarding the period of validity of the plan 
was laid down. 

\d) and (e). The Master Plan for Delhi 
Perspective -2001 which is an extensive 
modification to the Master Plan for Delhi is 
under enforcement now. 

(f) and (g). The master Plan for Delhi 
Perspective- 2001 has the concept of low 
rise high density development. Th~ maximum 
FAP for group housing has been fixed at 133. 
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cancellation of LPG Agencies Pradesh is in the process of restoration. No 

enquiry is pending. 
2947. SHRI SRIKANTAJENA:· 

SHRI LAL BABU RAI: 
SHRI RAM TAHAL 

CHOUDHARY: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the numbor of L.P.G. agencies 
cancelled during the last three years, Slate-
wise; 

(b) the reasons therefor and the number 
aut at tb.ero. lICb.a,,"e l~(\(7.Q,," b.a\(e be.e!.\ 
revived; and 

(c) the number of agencies against whom 
enquiry has not been completed? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). During the 
lastthree years ending March, 1992,25 LPG· 
distributorships were cancelled for 
malpractices as ur.der:-

Andhra Pradesh 

Assam 

Bihar 

Haryana 

Himachal Pradesh 

Kerala 

Punjab 

Maharashtra 

Uttar Pradesh 

Madhya Pradesh 

Delhi 

2 

2 

2 

2 

6 

3 

4 

OUt of the above, one distributorship 
each in Bihar and Himachal Pradesh has 
been restored and· another one in Andhra 

Drinking Water Supply Scheme of U.P. 

2948. SHR I GAY A PRASAD KORI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government have any 
check on the schemes for supply of drinking 
water to uttar Pradesh sponsored by the 
Union Government during the year 1991-92; 

(b) if so. the details thereof; and 

Cc) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No urban 
water supply scheme has been sponsored 
by the Union Government during 1991-92. 

(b) and Ccl. Do not arise. 

[English) 

Allotment under New Pattern DDA 
Housing Scheme 1979 

2949. DR. VASANT PAWAR: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: . 

(a) whether some registrants under 
New Panern Housing Scheme 1979 of Delhi 
Development Authority have apted for other 
schemes announced by DDAsubsequently 
viz. self-financing, cooperative societies etc; 
and 

(b) if so, the number of such persons 
category-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) According to OOA, 541 registrants of 
MIG and lOG categories of New Panern 
Registration Scheme, 1979 have migrated 
to Awas Sakar Yojna 
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1024 MIG and 40 lIG registrants rationalisation of tax on oilseeds with all 

changed their registration from New Pattern State Governments. 
Registration Scheme, 1979 to Self Financing 
Scheme. 

Besides certain registrants were allowed 
to migrate for Rohini Residential Scheme for 
allotment of plots in the year, 1982 details I)f 
which are available. 

NDDB Projects In Kamalaka 

2950. SHRIMA TI CHANDRA PRASHA 
URS: Will the Minister of AGRICULTURE be 
pleased to -state: 

(a) the amount invested by NODS for 
vegetable oil projects in Karnataka; 

(b) whether the NODS has requested 
the Kamataka Govemment to exempt oilseed 
growers co-operative societies from the 
purchase, sales and turnover tax for survival 
and to compete with private traders; 

(c) if so, the whether the Kamataka 
Government had exempted these co-
operatives from the a!Jove taxes; and 

Cd) if not, the action proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The total investment made by NDDB for 
vegetable oil projects in Karnataka is Rs. 
29.57 crores upto the period ending 31 st 
October, 1992, NDDB has also provided Rs. 
5.00 crores as medium term loan. 

(b) Yes, Sir. NODS made this requested 
with Karnataka Government to ensure that 
the cooperatives become competitive 
enterprises and make a significant 
contribution to the agr:cultural economy of 
the State. 

(c) No, Sir. 

Cd) The Ministry of Finance has been 
approached to take up the question of 

[ Translation] 

Scheme to Tackle Terrorism 

2951. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether in the recent meeting of the 
Police Chiefs of northem States any scheme 
has been chalked out to tackle terrorism( 
extremism; 

Cb) if so, the details thereof; 

cc) whether the police has to face 
difficulty in tackling the terrorists due to their 
having more sophisticated armaments as 
compared to the Police; and 

Cd) if so, the reasons for not providing 
sophisticated arms to the police to tackle this 
problem? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS CSHRI M.M. 
JACOB): Ca) and Cb). A meeting was recently 
held in the Ministry in which senior oHiciats 
including police officials of some States took 
part for discussing various aspects relating 
to terrorist activities in these States. 

(c) and (d). The State govemment ·have 
been putting forth their reqUirements for 
sophisticated weapons to meet the terrorist 
threat. These requirements are being met to 
the extent possible keeping in view the 
a_yailability and demands from different 
States. 
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Import of Natural Gas 

2952. SHRI SARAT CHANDRA 
PATTANAYAK: WHl the MinisteT of 
t'ElROlEUM ANO NATURAL GA'S be 
pleased to state: 

(a) whether the Government have any 
proposal to import liquefied natural gas from 
Iran; 

(SHRI M. ARUNACHALAM): (a) to (d). The 
State Government of Orissa had forwarded 
98 water supply proposals at an estimated 
cost of Rs. 145.54. The project proposals 
have been examined from technical angle 
and comments forwarded to the Slate 
Government of Orissa to revise and re-
submit the proposals based on the 
comments/suggestions made by this Ministry 
at the earliest for due consideration. 

Apple Cultivation 

(b) if so, the details thereof: 2954. SHRICHINMAYANANDSWAMI: 
Will the Minister of AGRICULTURE be 

(c) whether any deal has been finalised pleased to state: 
in this regard; and 

(a) whether any action plan to promote 
(d) if so, the details thereof? the apple cultivation in hilly areas oj Uttar 

Pradesh is, under the consideration of the 
THE MINISTEROF PETROLEUM AND Government; and 

NATURAL . GAS (SHRI B. 
SHANKARANAND): (a) No, Sir. (b) if so, the details thereof? 

(b)~ (d). Do not arise. THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 

[Translation] MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). (i) The Central Government is 

Water Supply Schemes of Orissa implementing an Indo-hal ian Project under 
spur varieties of apple have been imported 

2953. SHRI MRUTYUNJAYA NAYAK: from Italy, of these 5.200 varieties will be 
Will the Ministerof URBAN DEVELOPMENT distributed to the growers. 
be pleased to state: 

(a) whether several schemes of drinking 
water supply are pending with the Union 
Government; 

(b) if so, the details thereof; 

(c) since when these schemes are 
~ndilll6; and 

Cd) by when these schemes are likely to 
be accorded approval? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

eii) Government of Uttar Pradesh has 
launched a programme on 
Development of Fruit plants in hilly 
areas at a cost of Rs. 30 lakhs 
during 1992-93. which includes Rs. 
1.5 lakhs tor apple piantations. 

(iii) Under rejuvenation programme an 
area of 300 ha. of apple will be 
covered at a cost of Rs. 7.751akhs. 

(iv) Indian Council of Agricultural 
Research has established a 
Regional Station of Central Institute 
of Temperate Horticulture at 
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[English] 

Mukteshwar in U.P. hills. This 
station will conduct research on 
different temperate fruits including 
apple. 

Guidelines for Issuance of Arms 
Licences 

2955. SHRI DIGVUAYA SINGH: Will 
the Minister of HOME AFFAIRS be pleased 
to state the latest directives/guidefines issued 
by the Union Governme(lt to State 
Government regarding issuance of arms 
licences to individuals for seH-protection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): The Arms Act 1959 and the rules 
under it govern grant of licences lor 

• acquisition, possession, carrying and use 

etc. 01 firearms to the civilians. Central 
Government is the sole licensing authority in 
respect of prohibited/prohibited bore firearms. 
The licencing powers for non prohibited bore 
weapons have been delegated to States! 
UTs and the authorities subordinate to 
them. The State Governments/UTs are 
required to formulate policy guidelines for 
granVrenewal of licences of non-prohibited 
bore category taking into consideration Jaw 
and order and other relevant factors within 
their erespective jurisdiction. 

CUttlvable Land 

2956. SHRI CHIRANJI LAL SHARMA: 
Will the Minister of AGRICULTURE be 
pleased to state the persons percentage of 
cultivable land held by big, marginal and 
small farmers in the country at present in 
each State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): The 
requisite information isgiven in the statement. 
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Request for Additional Forces by (d) the time by which it is likely to be 

Assam introduced? 

2957. SHRI PROBIN DEKA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government of Assam 
has requested the Union Government for 
additional forces in order to strengthen the 
Mobile Task Forcefordetection and explosion 
of infiltrators in the State; 

(b) if so, the det2i1S thereOf; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): No, Sir. 

(b) and (c). Does not arise. 

Rehabilitation ItQJICY. for Displaced 
Trib8li~ 

2958. SHRI V. KRISHNA RAO: 
SHRI BI-IERU LAL MEENA: 

Will the Minister of WELFARE be 
pleased 10 state: 

(a) whether the Govemment propose to 
formulate a national rehabilitation policy for 
displacedtrlbals whose land is to be acquired 
before the work on any project is to be 
started; 

(b) if so,the·detaiis thereof; 

(c) the funds earmarked for the same; 
and 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

Cb) Details are being worked out. 

(c) and (d). No funds have been 
earmarked so far. Attempts are being made 
to formulated the policy as early as possible. 

Allocation to Agriculture 

2959 .. SHRI RAM SINGH KASHWAN: 
SHRI CHETAN P.S. 

CHAUHAN: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the allocations made for agricultur~ 
to Uttar Pradesh. Rajasthan, Bihar and 
M?1arashtra during the Seventh Five Year 
Plan; 

(b) the amount utilised by these States; 

Cc) the estimated production during the 
above period for rice and wheat and the 
extent to which the targets fixed were 
achieved in the above States: and 

(d) the main reasons for shortfall, if 
any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). The allocations made for agriculture 
and allied activities to Uttar Pradesh, 
Rajasthan. Bihar and Maharashtra as part of 
the State Plans and the actual expendlure 
incurred during the Seventh Plan are given 
below:-
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Approved 
Outlay 

1. Uttar Pradesh 786.96 

2. Rajasthan 180.86 

3. Bihar 278.15 

4. Maharashtra 655.61 

(c) The targets and estimated 
production of Rice and Wheat in these 

(Rs. in crores) 

Actual 
Expenditure 

1 059~ 12 

203.42 

419.15 

614.42 

States in 1989-90, the terminal year of the 
Seventh Plan are given below:-
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(d) Achievements in the produ~tion of (b) if so, the reasons therefor; 

rice in Uttar Pradesh and wheat in 
Maharashtra were higt.er than the targets. 
There was however shortfall in Rice iri Bihar 
and Maharashtraand wheat in Uttar Pradesh, 
Rajasthan and Bihar. The factors affecting 
different States variously were shortfall in 
area, and fertiliser consumption. 

Community Hall at Janakpurl 

2960.SHRIMADANLALKHURANA:WiII 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development 
Authority allotted piece of land measuring 
1200 sq. mtrs. to the MuniCipal Corporation 
of Delhi for construction of Community Hall 
at Janakpuri; 

(b) whether the same site was a!lotted 
by DDA to Delhi Public Library; 

(c) if so, the reasons therefor: and 

(d) the remedial steps Government 
propose to take in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to d). DDA 
have reported that a plot 01 land was allotted 
to MCD lor construction of Community Hall 
in January, 1987. Subsequently, during 
September, 1992 DDA allotted another plot 
in ' C' Block, Janakpuri to MCD for 
construction of Community Ha!l as the plot 
allotted earlier was found 1<.. "e already 
allotted to Delhi Public Library: 

[ Translation] 

LPG Gas Connections 

2961. SHRI MANPHOOL SINGH: Will 
the Ministerof PETROLeUM AND NATLiRAL 
GAS be pleased 10 state: 

(a) whether the Union Government are 
neglecting desert areas wtlileprovidings gas 
connections; 

(c) the time by which priority would be 
accorded for issuing gas connection in desert 
areas; and 

(d) the details of the trade centres, 
having a population more than 20 thousand 
under Indira Gandhi Canal Project in 
Rajasthan, where there is no gas agency? 

:HEMINISTEROFPETROLEUMAND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). As per the 
existing policy, LPG facility is being provided 
in all areas of the country under Marketing 
Plans covering places with a population of 
20,000 and above offering viable 
distributorships and subject to overall 
availability olthe product in aphased manner. 
Efforts are on to give LPG connections early 
to as many people as possible. 

(d) The towns are: 

Pilibanga, Sangaria, Raisinghnaga, 
Anupgarh, Nohar, Bhadra, piparCity, Bidasar, 
Tarangar and Dungargarh. 

[English] 

Privatisation of Municipal Services 

2962. SHRIPHOOLCHANDVERMA: 
DR. Y.S. RAJASEKHAR 

REDDY: 
SHRI R. SURENDER REDDY: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government have 
formulated a scheme for the privatisation for 
certair.- municipal services in the country; 

(b) if so, the details thereof alongwith the 
reasons Iherelor: 

(C) whether such a scheme is likely to be 
launchec1 in Delhi; 

(d) if so, by when the scheme is likel~ to 
bel .. unched? 
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THE MINISTER OF STATE IN THE Government of Andhra Pradesh also. These 

MINISTRY OF URBAN DEVELOPMENT requests are being met to the extent possible 
(SHRI M. ARUNACHALAM): (a) to (d). With keeping in view the availability of the forces 
a view to improve the efficiency of and demands form other States/UTs. 
management of municipal services and the 
resources available with urban local bodies Infiltration of Pakistanis 
for infrastructure, various measures have 

, been examined by the Government, including 
involvement of the private sector for the 
provision of municipal services. While no 
specific scheme forprivatisation of municipal 
services has been finalised by the 
Government, series of discussions have 
been held with State Government, 
Development Authorities and largerMun icipal 
Corporations on the subject in regard to 
areas where privatis ation can be considered 
and modalities for involving the private Sector 
in the provision of municipal services since 
local Self Government is a State subject, a 
final decision regarding priyatisation of 
municipal services has to be taken by the 
State GovernmentILocal Body themselves. 

Request for Central Forces by Andhra 
Pradesh 

2963. SHRI J. CHOKKA RAO; Will the 
Minister of HOME f\FFAIRS be pleased to 
state: 

(a) whether the Government of Andhra 
Pradesh has requested the Union 
Governmentforthe deployment of additional 
battalions of Central forces recently; and 

(b) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRIM.M. 
JACOB): (a) and (b). Requests for 
deployment of para-military forces are 
received from time to time from different 
StateslUTs by the Government of India. 
Such request has been received from the 

2964. DR. K.D. JESWANI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether infilt~ation of Pakistanis has 
increased in the border areas of Gujarat and 
Rajasthan; 

(b) if so. the reasons therefor; 

(c) the number ()f such infiltrators in 
Gujarat and Rajasthan during each of the 
I~st three years; 

(d) whether they are being granted 
citizenship rights easily; 

(e) the numberof such persons granted 
citizenship rights during each of the last 
three years; and 

(f) the steps taken to control such 
infiltration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OFHOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). Incidents of infiltration 
h~ve been reported on the Indo-Pak border 
in Gujarat and Rajasthan. Infiltrators 
apprehended during 1990, 91 & upto 
Septamber, 1992 were in Rajasthan 29, 28 
and 81 and in Gujarat 3, 19 and 16, 
respectively. 

(d) No, Sir, 

(e) Nene. 

(f) All necessary measures to stofl 
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infiltration, including the strengthening of (d) if so, the reasons theretor? 
deployment, intensification of patrolling, and 
erection of fencing to identified sensitive 
areas are being taken. 

Construction of Multi-Storeyed Flats on 
Green Belt 

2965. SHRI GURUDAS KAMAT: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whethermu~i-storeyedflats are being 
constructed in the green belt of Delhi; 

(b) if so, the details thereol; 

(c) whether permission to construct 
these flats have been granted by DDA; and 

(d) if not, the reasons therelor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACLW_AM): (a) to (d). The 
DDA has reported that no such construction 
has been reported with regard to development 
areas' eron its lands elsewhere. Information 
in respect 01 other agencies is being collected 
and will be laind on the Table of the House. 

Reservation of DDA FlatsfPlots for SCsf 
STs 

2966. SHRI SHASHI PRAKASH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether in certain schemes the 
applications received from Scheduled Caste 
and Scheduled Tribe registrants for DDA 
Ilats/plots have been less than the numberof 
flats/plots reserved for them; 

(b) if so, whether the fresh applications 
have been invited from the SC&lST by DDA 
to complete the quota reserved for them; 

(c) whether the remaining flats/plots 
reserved for them are being allotted ,to 
persons belonging to Qaneral category; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) A scheme knows as Ambedkar Awas 
Yojana was opened in 1989 for registration 
of applicants exclusivelyfromSC/ST category 
for all0tment of Janata, LlG and MIG flats, 
with a view to cover deficiency in respect of 
allotment of flats to these categories under 
the New Pattern Scheme 1979. 

(c) and (d). The relevant brochures of 
New Pattern Registration Scheme, 1979, 
Self-Financing Schemes V and VI lay down 
that if requisite number of applications are 
not received from the reserved categories, 
the flats will be offered to the persons in the 
non reserved categories. Under the Rohini 
Residential Scheme plots are being allotted 
to general category registrarants because 
persons registered under SC/STcategory at 
the time of launching of the scheme have 
already been allotted plots. 

. Proddctlon of Flowers 

2967. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of AGRICULTURE be 
pleasad to state: 

(a) whether the Government have 
assessed the possibility of increasing the 
production of flowers in the country; 

(b) whether there is a great scope for 
flower export; and 

(c) if so, the steps taken to promote the 
~xport of flowers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) to 
(c). The Government have assessed 
possibility of increasing flower production in 
tha country and there Is a great scope:1or 
export of flower specially in the Middle East 
and Eurpean market. The following steps 
have been taken to promote exp,ort of 
flowers:~ 
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1 . New Seeds Policy introduced in (a) whetherthe Government have drawn 

1988 has facilitated import of up any concrete plan for the safety of civilian 
planting material for export population residing in the areas close to 
production. international borders; 

2. Financial assistance from the 
Agriculture a'ld Processed Food 
Products Export Development 
Authority (APEDA) is available for 
feasibility studies, publicity material, 
specialised transport units and 
packaging development. 

3. The Issue of import permit for plant 
material has been decentralised to 
facilitate import of quality planting 
material. 

4. For strengthening the infrastructure 
faciiities for post-harvest handling 
and marketing, a project has been 
proposed at a total cost of over Rs. 
600 crores to increase agriculture 
export which Include flowers. 

5. The National Horticulture Board has 
provided assistance to Agriculture 
and Processed Food Products 
Export Development Authority 
(APEDA) forwalk-in-typecoolers at 
Cargo terminal at Delhi and Bombay 
Airport and will be extended to other 
international ports also. 

6. A Central Sector Scheme on 
commercial flOriculture has also 
been proposed during 8th Plan 
period at a total cost of Rs. 10.00 
crores for production of quality 
planting material, technical 
guidelines and training to growers. 

~urlty to People In Border Areas 

2968. SHRI K. PRADHANI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (c). Yes. Ensuringthe safety 
of civilians is the normal function of State law 
and order machinery. Maintenance of law 
and order in border areas also is ensured by 
the State Administration. 

low Rainfall in Bihar 

2069. SHP.I HARt KISHORE SINGH: 
Will the Minister of AGRICUL TURE be 
pleased to state: 

(a) whether the Government are aware 
that oWing to low rainfall more than 50% 
kharif crop in Bihar has been destroyed; ancl 

(b) if so, the steps taken to help the 
affected farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANDRAN): (a) 
and (b). Yes, Sir. 

The steps taken by the State 
Government to help the affected farmers 
include: 

(i) 

(ii) 

Augmentation of irrigation potential 
by tapping additional sources. 

Exploitation of ground water 
sources for irrigation purposes. 
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(iii) Implementation ofContigency Plan (SHRI M. ARUNACHALAM): (a) and (b). As 

for alternate crops. per Government policy residential colonies 
are developed by DDA under the scheme of 

(iv) Augmenting power and. diesel 
supplies for irrigation purposes. 

[ Tr~ns/ation] 

Women Prisoners 

2970. SHRIMATI SAROJ DUBEY: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Government propose to 
constitute a National Expert Committee on 
Women Prisoners to assess tt"te conditions 
of women prisoners; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAIAENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) to (c). There is no proposal 
under consideration to constitute a National 
Expert Committee on Women Prisoners. 
However, a National Expert Committee on 
WOlT'en Prisoners was set up by the Ministry 
of Human Resources Development, 
Department of Womer & Child Development, 
in 1986. 

Ban on Purchase/Sale of Agriculture 
Land for Raising Residential Colonies 

2971. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
banned or propose to ban selling/purchasing 
of agriculture lands forthe purpose of raiSing 
private colonies In Delhi; a"d 

(b) il so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

Large Scale Acquisition Development & 
Disposal of land in Delhi. The scheme does 
not envisage selling/purchasing of agriculture 
lands by private developers for the purpose 
of raising residential colonies in Delhi. 

[English] 

EEC Assistanco to Dairy Industry 

2972. SHRI SUBASH CHANDRA 
NAYAK:WilltheMinisterof AGRICULTURE 
be pleased to state: 

(a) whether the European Economic 
Community h:.d promised to provide milk 
powder and butter oil to India; 

(b) if so, the programme under which 
milk powder and butter oil proposed to be 
given by EEC: and 

(c) the terms and conditions laid down in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Ves, Sir. 

(b) The European Economic Community 
(EEC) would provide skimmed milk powder 
and hutter oil over a period of seven years 
(1987-94) for implementation of Operation 
Flood -III project. 

(c) The special provisions and gC''leral 
condition!; governing the use of food aid 
commodities and counter-part funds l.nder 
the Financing Protocol signed between 
Government 01 IndiaandEECon25 3.1988 
given in statement I and I respect:vely. 

1. 

STATEMENT-' 

In orderto maintain and strengthen 
a price policy providing 
remunerative prices to the 
producers and stimulating local 
production. The food aid supplies 
are to be priced at the same level as 
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programme should be coherent with 
the objectives of OF III. 

2. 

3. 

indigenously milk prices, adding the 
cost of an efficient transfarmation 
into milk powder and fat. The prices 
are to be adjusted periodically. 

In the framework olthe mUltiannual 
programme. the EEC contribution 
is defined as food aid (SMP and 
BO). Annual review will take place 
ofthe requirements of commodities 
which will result in allocation of 
quantities in he framework of the 
overall multiannual allocation of 
75,0001 of SMP and 25,000 t of 
butteroil. The annual allocations 
are subject to budget availability 
and should in principal be 
decreasing. The counterpart funds 
will be posted in the interest -bearing 
EEC-OF-1I1 account of NDDB. The 
deposits in this account will be used 
to finance expenditures identified 
with the EEC financial cor:tribution 
to OF III (see Chapter I). Should it 
happen one year that a smaller 
than average quantity of food aid 
(calculated for the project years 
outstanding) is required to meet 
deficites in local supplies; the 
unusedquant;Ueswillbetransferred 
to the following year, except in the 
case where tile financial obligations 
under the financing plan reqUire 
EEC funds generation. In this, case. 
the use of financial plan require 
EEC funds generation. In this case 
th~ use of financial substitution to 
food aid will take place. The funds 
are to be deposited in the EEC OF 
1111 accounr of NDDB. 

In cau 1h8lJ1uatlon should aris~ 
IhaI allhe end of the project any 
counterpart funds should be 
lIVIIfabIIantheEEC'()F-11I account 
In ad&'IIioft to the amounts to be 
canVnIIted under the Community 
partidpBtIon in Operation Flood III, 
I lJMII:iat dairy development 
........".ilto be agreed between 
.. c.imission and NODB which 
.. absolbse these funds. This 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

The food aid is destined for 
recombination into liquid milk. Any 
other use, including those of 
quantities unfit for human 
consumption, will have to receive 
the prior approval of the 
Commission. 

The beneficiary country shall accept 
the goods delivered within the 
maximum permissible limits for 
radioactivity standards under 
Community regulation. 

A test report from the competent 
laboratory indicating separately the 
level of Cs 134 and Cs 137 in Bglkg 

. will be provided prior to the issue of 
the taking-over certificate. 

The commodities will be delivered 
CIF port of unloading. NDD8 will be 
responsible for organising the 
onward local transport and 
distribution. 

The Commission will designate a 
superintendence company which 
wiil be entrusted with the inspection. 

The Commission and its Delegation 
should receive quarterly report on 
the reception, sales and stocks of 
food aid, as well as extract of the 
EEC-OF-1I1 account operations. 

The EC participation in OF III is 
subject to the agreements between 
India and IBROIIOA being in force. 
The project authorities shall 
immediately Inform the CommIssion 
of any modifications. cancettatlonl 
and suspensions to '''ese 
agreements. 

Representatives of the Commisslon 
and its Delegation and of the Count 
of Auditors of the Europaa" 
Communities will be afforded all 
facilities to visit the·· ~ and 
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have access to all documentation 4. The count;y of destination shall 
related to project implementation, take all appropriate measures to 
as well as to the use of EEC prevent: 
financing. In particular, all relevant 
documents and reports should be 
made available to the Commur'lity 
visiting missions .. 

11. Any question relating to execution 
or interpretation of this Agreement 
which has not been resolved by 
application of the provisions herein 
shall be subject of consultation of 
the provisions herein shall be subject 
of consultation between the project 
authorities and the Commission. 

STATEMENT II 

1. The country of destination shal! 
make all necessary arrangements 
for the transport and insurance of 
the products from point of delivery 
to places of destination. 

2. Thecountry of destination shall use 
the products re received as aid for 
purposes of consul1l>tion and apply, 
for the sale of the product on its 
market, the prices normally 
changed on that market for products 
of comparable quality. 

The proceeds from this safe shall 
be paid into a speical account at the 
central bank of the country and 
allocated to the financing of one or 
more development projects in 
accordence with procedures to be 
established between the country of 
destination and the Community. 

3. The Community and the country of 
destination shall avoid any prejudice 
to the normal structure of domestic 
production and international trade. 
To this end they shall take any 
measures required to ensure that 
aid supplies are in addition to, and 
do not replace, Commercial 
transacrUons which might 
reasonably .be .xpe~ed in the 
absence of IUCh IUPPfles. 

the re-export of the product received 
as. aid and of products resulting 
from such supplies; 

the export, commercially or 
otherwise, within six months of the 
last delivery, either of any local 
product of the same nature as that 
received as aid or of any products 
resulting from it. 

5. The country of destination shall 
inform the Community of the mode 
of implementation of this action. To 
th is end it shall provide the 
Commission of the European 
Communities with the following 
information: 

(a) immediately after the discharge of 
each cargo: port and date of arrival, 
name of vessel; nature, quantity 
and any observations as to the 
quality of the products discharged; 
date on which discharge was 
completed; 

(b) every three months until the 
quantities reveived as aid have been 
fully used! quantities sold, manner 
of sale; selling prices; normal selling 
costs on the market of the country 
of destination; insurance costs and, 
where appropriate, transport 
destination; insurance costs and. 
where appropriate, transport costs 
from the port of unloading to the 
places of destination; 

(c) on 15th January every year until 
the special account has been fully 
used: 

-state of ·this account (desposits 
and withdrawals) on 31 st December 
of the preceding year; 

- progress achieved in the projed 
. or projects, with an indicationoflhe 
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total amount of financing carried Will the Minister of AGRICULTURE be 
out at that stage. pleased to state: 

6. 

7. 

The Community and the country of 
destination shall consult each other 
on any quest'ons concerning this 
action. 

The country of destination shall 
give every facility to any person 
nominated by the Community for 
the purpose of ensuring that the aid 
has been properly delivered and 
used. 

1 Translation] 

Austerity Measures 

2973. SHRI KASHIRAM RANA: 
SHRI ARJUN SINGH YADAV: 

Will the Ministerof HOME AFFAIRS be 
pleased to state: 

(a) the details of austerity measures 
taken by his Ministry to reduce expenditure; 
and 

(b) the amount saved so far by adopting 
these measures during 1991 and 1992? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 

. AND MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): (a) and (b). With a view to reducing 
non-Plan expenditure, the Ministry of Finance 
(Department of Expenditure) have issued a 
numberofeconomyinstructionsfromtimeto 
time which are applicable to all Ministries! 
Departments of the Government of India. 
These instructions are also taken into account 
while formulating budget proposals on the 
non-Plan side. During the years 1990-91 and 
1991-92 it was po&sible for this Ministry to 
contain the non-Plan expenditure within the 
sanctioned grants. 

Development of Fisheries In Madhya 
Pradesh 

2974. SHR' KHELAN RAM JANGDE: 

(a) whetherthe Union Government have 
taken any measures forthe development of 
fisheries in Madhya Pradesh during the last 
two years; 

(b) whether any insurance cover against 
accidents has been given to the fishermen; 

(c) whether there is any arrangement to 
give ponds to them on lease; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE- IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) and (d). Yes, Sir. The beneficiaries 
identified by the Fish Farmers Development 
Agencies are given ponds and tanks owned 
by Panchayat, local bodies and government 
on long-term lease, besides technicalfinancial 
support to takeup Scientific fish farming. 

[English) 

Hudco Loan for Water Supply Schemes 
of Orissa 

2975. SHRI K.P. SINGH DEO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether thA Government of Orissa 
have sought HUDCO loan for water supply 
schemes; 

(b) if so, the name of the towns and 
cities for which HUDCO loan has been sought; 

(c)whetherthe loan has been sanctioned 
and released; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. URBAN DEVELOPMENT 
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(SHRI M. ARUNACHALAM): (a) Yes, Sir. (b) whethertheGovemment propose to 

(.b) Cuttack, Kendrapada, 
Bhubaneshwar, Sambalpur, Jajpur Road, 
Jaypore, Puri, Rajangapur, Barbil, 
Bhawanipatanam, Phulbani and 
Kabisuryanagar. 

(c) and (d). Loan has been sanctioned 
by HUDCO in respect of Bhubaneshwar, 
Cuttack, Kendrapada and Sambalpur.Loan 
to the extent of Rs. 3.21 crores has been 
released in respect of Bhubaneshwar. 
Agreement has been executed by the State 
Government with HUDCOfor release of loan 
in respect of Cuttack and Kendrapada. 

Coconut Pr')duction 

2976. SHRI K.H. MUNIYAPPA: 
SHRI A. VENKATESH NAIK: 

Will the Minister of AGRICULTURE be 
pleased to state: . 

(a) the total production of Coconuts in 
the country during each of the last three 
years, State-wise: 

launch some new schemes to increase the 
production of coconuts;'and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
State-wise production of coconut in the 
country during 1988·89, 1989-90 and 1990-
91 is given in the statement. 

(b) and (c). DUring the Vllith Five Year 
Plan, Coconut Development Board proposes 
to implement new programme VIZ., Integrated 
farming in coconut holdings for productivity 
improvement. The measures to be adopted 
include removal of diseased/senile palms, 
replanting wiUI quality seedlings preferably 
hybrids, provision of irrigation facilities in 
coconut gardens, installation of drip/sprinkler 
irrigation units, subsidised supply of fertiliser, 
past and disease management and providing 
training to State Agricultural Officers. 



471 Written Answers DECEMBER 16, 1992 Written Answers 472 

-.. 
!!! 
~ -0) en ~ "! C') 0 ~ C') C') "! <0 eX) "! 6 <0 N c:: 10 ci ex) 0 ... ,..: ai N ex) -¢ co) C') iii iii 0 
~ 

0) 
0) C') ...... 0 N 0 eX) II) co eX) N N 0 

~ - ...... N II) C') N ...... 
"<t N en 

I:: .S! 
ti 
-6 e 
~ 

c 
0) eX) 0> II) II) <0 ~ ~ V N ~ ... ~ 0> eX) 

0. "'It -¢ ex) ,..: cO ,..: eX) N N -¢ C') C') II) -¢ ex) 

~ 
II) ...... 0 <0 II) 0 eX) 0 co eX) N N II) 
co C') C') N C') - V N en 

I-
Z w 
:E 01 
W co "! en N <0 0 0 r-: eX) N II) '<f: N r-: '<f: 
I- ~ (') iii ,..: -¢ iii co) C') ,..: -¢ ex) ... iii C') .... 
oct u:; co 0 C') ... 0 ,.... ... C') eX) N N ~ I- 0) N en N 
(/) - v eX) 

<J) 

~ 
-0 c: 

5 ..!!! 
U) ~ 
Q) .... co -s C\I .D .... 0 
() .s:: .Q <J) r Ql 

~ iii z a. v 011 Ql 2":-~ ::s 01 CD 

~ a.. co E v c: c 3: CD .Yo III co CD co v co ~ Z .s:: .~ e E e co E co .Q n; co co co .s:: -0 .s:: co E ""§ III ·E ::s (ii co III -0 .; V <J) co .s:: .~ a. v .Yo C CD c: '" 0 co CD co <5 co j!: 3: c co 0 
e:( e:( C) ~ ~ :::E l- e:( ...J c.. <: 

~ .... N co) -¢ iii cO ,..: ex) ai ci .... N co) -.: .... U) 



473 Written Answers AGRAHAYANA 25,1914 (SAKA) Written Answers 474 
Petrol and Diesel to Kerala MINISTRY OF URBAN DEVELOPMENT 

2977. SHRI RAMESH CHENNITHALA: 
Will the Minister of PETROLEUM AND 
~ATURAL GAS be pleased to.state': 

(a) whether the Government have 
received any request from Keralato increase 
the petrol and diesel quota during sabarimala 
pilgrim season; 

(b) if so, the details thereof; and 

(c) the response of the Union 
Government thereto? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (c). There is no 
State-wise ailocation of petrol and diesel. 
Demand in Kerala is being met in full. 

Loan to States under Social Housing 
Schemes 

2978. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the Minister of URBAN 
DEVELOPMENT be p!eased to state: 

(a) whetherthe Union Government have 
sanctioned I - the Siaies any loaM for their 
Social110using Schemes during 1992-93; 

(b) if so, whether any communications 
has been sent to the State Governments 
regarding furnishing of utilisation certificates 
relating to the loan released to them; 

(c) if so, the State. which have sent the 
utilisation certllcates; and 

(d)lfnot.the....,.takenorproposedto 
be taken In the matter'? 

THE MINisTER OF BTA TE IN THE 

(SHRI M. ARUNACHALAM): (a) Housing is 
a State subject and State Govts. and Union 
Territory Administrations are free toformulate 
housing schemes according to their need, 
priorities and available resources. central 
financial assistance is given to the StateS! 
Union Territories in the shape of·block loans 
• ad • block grants· without being tied to any 
particular head of development No loans 
are specifically released by Union 
Government for social housing schemes. 

(b) to (d). Questions do not arise. 

Encouragement to Invest in Housing 
Activities 

2979. SHRI PAWAN KUMAR BANSAL: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whetherthe Government have taken 
any decision to encourage private parties to 
invest in housing activity; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
National Housing Policy since finalised by 
Guilt. recognises that the magnitude of 
housing task calls for involvement of various 
ager.cies including Government at different 
levels, cooperatives, the community and the 
private sector. The policy advocates 
encouragement to private developers and 
organised sector to invest in housing and 
land development by access to finance, 
speedier approval of schemes and other 
forms of support, removal of constraints to 
assembly and development of land. while 
they are induced to devote a slgnllcanl 
proportion of investment in housingforlowef 
and middle income groups at aftordable 
pric:e& and conforms to non-exploitative 
practlcas. 
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Import of Crude Oil from Kuwait 

2980. SHRI N.J. RATHVA: Will the 
Millister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the quantit)· of crude oil and other 
petroleum products likely to be imported 
from Kuwait during the current financial year; 

(b) the foreign exchange likely tel be 
spent thereon; 

(c) whether any agreement inthis regard 
has been made between the Indian Oil 
Corporation and the Kuwaiti Petroleum 
Corporation; 

(d) if so, the details thereof; and 

(e) the main features of the said 
agreement? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (e). Indian Oil 
Corporation have finalised the import of 4 
MMT crude oil, 1.2 MMT High Speed Diesel 
and 0.9 MMT Kerosene from Kuwait 
PetrcleurTl Corporation during 1992-93. The 
value of these imports will depend upon the 
prices prevailing in the international market. 

iEnglish] 

Gas Shape from Uombay High to 
Maharashtra 

. 2981. SHRI MOHAN RAWALE: 
SHRt RAM i<'.APSE: 

Will the Minister 01 PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the lJnicmGovernment have 
decided to give higher share form Bombay 

High gas to the Maharashtra State; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Union Government are 
planning to develop the backward regions of 
Maharashtra-Konkan, Marathwada and 
Vidarbha by installing projects based on 
Bombay High gas; 

(e) if so, the details thereof; 

(f) if not, the reasons therefor; and 

(g) the names of States which are gening 
gas from Bombay High and!he States which 
are making a demand for it? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (f). In view of the 

. allocations already made, no further allocation 
of gas from the Western Offshore Region 
could be made for the present. 

(g). Units located in Gujarat, Madhya 
Pradesh, Rajasthan, Uttar Pradesh, Delhi 
Haryana and Maharashtra are supplied gas 
from the Western offshore. Demands are 
being received from various States. 

[ Translation] 

Supply of Bitumen 

2982. SHRI LALIT ORAON: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Bitumen is being supplied to 
Bihar from Haldia; while there is a refinery at 
Barauni; 

(b) if so, the reasons therefor; 

(c) the names 01 the States to Which 
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Bitumen has been supplied from Barauni encroachments caused by jhuggi dwellers 
during last three years and the quantity on the restaurant plot. 
therefor? 

THE MINISTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

''1) Barauni Refinery does not produce 
Bitumen. 

(c) Does not arise. 

[Englisn) 

Physical Possession of Commercial 
Complex at Old Rohtak Road 

2983. SHRI KALKA OAS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Municipal Corporation of 
Delhi auctioned some plots at Old Rohtak 
Road, Commercial Complex on August 26, 
1984 and the bidders have paid full amounts 
to the MCD; 

(b) whether the phYSical possession 
has been given to the bidders;' 

(c) il not, the reasons for such a long 
delay; 

(d) whether any interest has been paid 
to the bidders for the eight years; and if not. 
the reasons therefor; and 

(e) the time by which the possession is 
likely to be handed over? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The possession 01 restaurant plot, ot 
two auctione.d plots. only has not been given 
to the highest bidder. 

(c) The Municipal Corporation of Delhi 
reports that there are unauthorised 

(d) As per the terms and conditions of 
allotment. no interest in payable on this 
account. 

(e) No precise time can be indicated. 

Exploration of Gas In Rajasthan 

2984. SHRIMATI VASUNDHARA RAJE: 
Wili the Minister of PETROLEUM AND 
NATURAL GAS be pleased 10 state: 

(a) whether Government have any 
proposal to exploit oil and gas resources 10 
Jaisalmer. Barmer and other areas 01 
Rajasthan during Eighth Plan. 

(b) if so. the details thereof: and 

(c) the steps taken In the maner? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRr B. 
SHANKARANAND): (a) to (c). Development 
of Jaisalmer basin and drilling of additional 
wells in the area are planned in the 8th Plan. 
The heavy uif discovery in Bikaner-Nagaur 
baSin has also beer: offered for development 
by private companies und~ jOint venture 
arrangements. . 

[ Translation) 

Production and Storage 
Technologies 

2985. SHRI SURAJBHANU SOLANKI: 
Will the Minister cl AGRICULTURE be 
pleased to state: 

(a) the Central schemes implemented 
in 'Madhya Pradesh to improve the 
technologies of production and storage and 
also to provide adequate marketing facilities 
to the larmers during the last three years: 
and 

(b) the achievements made under these 
schemes and the expenditure incurred on 
them during the ~bove period? 
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THE MINISTER OF STATE IN THE of rural markets implemented by the Ministry 

MINISTRY OF AGRICULTURE (SHRI of Rural Development have been excluded 
MULLAPPALL Y RAMACHANDRAN): (a) from Central Annual Plan, 1993-94 of that 
and (b). The information regarding Central Ministry as per decision of National 
schemes implemented in Madhya Pradesh Development Council regarding transfer of 
improve the technologies of production Centrally Sponsored Schemes. Similarly, 
storage ar.c .::':0 to provide adequate the scheme regarding assistance to small 
marketing t:..;) lities to the farmers, and marginal farmers for construction of 
achievements made and expenditure shallow tubewelis, dug wells implemented 
incurred under thu schemes during the last by the Depanment of Agriculture and 
three years is given in statement. It may, Cooperation stands transferred to the State 
however, be mentionedthatthe schemes for 
setting up of rural Godowns and development Sector. 
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1S-Polnt Programme 

2986. SHRISYED SHAHABUDDIN:WiII 
the Minister of WELFARE be pleased to 
state: 

(a) the. details of the institutional 
mechanisation for monitoring the 
implementation of the 15-Point Programme 
forthe welfare of the minorities ~t the Central 
and State levels; 

(b) whether the monnoring procedure 
involves the estaolishment of an 
implementation committee in each Central 
MinistrylDepartment and in each StatelUnion 
Territory; 

(c) if so, the names of departments and 
States!Union Territories in which such 
Committees -Nere not in existence on April 1 . 
1992; 

(d) whether the Government have 
prescribed a proforma for quarterly report by 
the StateslUnion Territories and Ministries! 
Departments on the progress of 
implementation; and 

(e) if so, the dates of reports received 
from Ministries/Departments as well as 
States!Union Territories separately during 
the year 1991-92 and during April-September, 
1992? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The Ministry of 
WeHare calls for quarterly reports on the 
progress of implementation of the 
programme from the concerned Central 
Ministries/Departments and State 
Governments/Union Territory 
Administrations. The information so received 
is complied and reviewed. The deficiencies 
observed are brought to the notice of the 
authorities concerned for remedial action. 

A Cabinet Committee on Minority 
Welfare has been constituted. 

At the State level, the programme is 
required to be monitored at the Ch'.e! 
Minister-s/Chief Secretary's level on quarterly 
basis. At the district level, the programme is 
required to be monitored by Dy. 
Commissioner,'Distt_ Magistrates on monthly 
basis. 

(b) No, Sir. 

(c) Does not arise. 

(d) Government have prescribed ~cl' 
programme for quarterly progress report by 
State GovernmentslUT Administrations only. 
Central MinistriesiDepartments, they they 
have devised their own format for monitoring 
implementation of points related to them. 

(e) A Statement is annexed. 
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Ollseeds Production 

2987. SHRI RAJESH KUMAR: 
SHRIMATI BHAVNA 

CHIKHALlA: 
SHRIMATISHEELAGAUTAM: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether production of oilseeds has 
sharply fallen due to non-availC,lbility of good 
quality of seeds, fertilizers and insecticides; 

1. 

2. 

3. 

Item 1990-91 

• Distribution 4.60 
of seeds (Iakh 
qtl.) 

Fertilizers produ- 90.75 
ction (Iakh tonnes) 

In.secticices Demand 82,360 
(MT in TeCh. Grade) 

·Production targets are not fixed. 

,Meeting on Elections In J & K 

2988. SHRI BHOGENDRA JHA: 
SHRI ANAND RATNA 

MAURYA: 
SHRI N.J. RATHVA: 
SHRI GOVINDRAO NIKAM: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether an all·party meeting on 
holding of elections in Jammu and Kashmir 
was held in September. 1992: 

(b) if so, the detai:s thereof; 

(c) the main recommendationsl 
suggestions put forward in the meeting; and 

(d) the reaction of the Government 

(b) if so, the remedial measures taken in 
this regard: and 

(c) the target fixed for production of 
good quality seeds, fertilizers and insecticides 
during each of the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
and (b). No Sir. Infact the production of 
oilseeds has increased. 

(c) Target fixed for production of quality 
seeds, fertilizer!> & insecticides for the last 
two years are given below: 

1991·92 

5.05 

100.00 

83614 

thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
ANC MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No, Sir. 

(b) to (d). Question does not arise. 

[English] 

Disparity in Ceiling Limit for Refill Sale 
of LPG 

2989. SHRt RAM KAPSE: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have 
received any representation regarding 
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removing the disparity in the ceiling limit for was approximately, 1,88,500 hectares during 
refill sale cf LPG cylinders between Bombay 1991-92. 
and Thane as the establishme,nt expenses 
the Thane are higher than the suburbans of 
Bombay; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). 
Representation are received from time to 
time for revision in caiiing on the sale of LPG 
refil!s by the distributors in different markets. 
There is no proposal presently to revise the 
ceilings. 

[ Translation] 

Ramtil Crop 

2990. SHRI SHIVRAJ SINGH 
CHUHAN: 

DR. LAXMlrMRAYAN 
PANDEYA: 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Ramtil is a major oilseeds 
corp of tribal farmers in Madhya Pradesh; 

(b) if so, the total area under cultivation 
in tribal area of the State; 

(c) whether the Union Governmen: 
announce support price for this crop and if 
not, the reasons therefor; 

(d) the action taken by the Union 
Government for export 01 Ramtil; and 

(e) whether research is being conducted 
on this crop keeping in view the export 
potentiality of Ramtil? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
illd (b). Ramtil (Niger) is an impOrtant corp 
grown by triballarmers In MadhVa Pradesh. 
In the 8 major tribal. di&trlcts of Madhya 
Pradesh, the' area under ramll cultivation 

(c) No, Sir. The Union Government do 
not annQunce minimum support price lor 
Ramlil (Niger) as the share 01 Ramtil 
production in the total oilseeds production is 
barely 1 % and its production is confined to 
only a few States. 

(d) The export of ramtil has been 
canalised through National Agricultural 
Cooperative Marketing Federation of India 
Limited (NAFED) and Tribal Cooperative 
Marketing Development Federation of India 
Limited (TRIFED) to protect the interests of 
the tribals who cultivate this seed, to obtain 
better prices from foreign byers and to 
promote export of this item. 

(e) Yes, Sir. Indian Council of Agricultural 
Research is cond:Jcting research 0;1 
lr11provement of' Ramtil ' under the aegis of 
All l;1dia Coordiflated Research Project on 
Oilseeds, keeping, in view its export potential. 

[English] 

Epigootic Uloerative Syndrome on 
Fishes 

2991. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any study has been 
conducted tom find the causes of the dreaded 
Epigootic Ulcerative Syndrome on fishes in 
Kerla's inland waters; 

(b) if so, the details thereof; and 

(c) the recommendations made by the 
Study Group and the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
LENKA): (a) Yes, Sir. 

(b) The studies revealed the water to be 
acidic, low in alkalinity and hardness, low in 
calcium and salinity. Such conditions are 
conducive to spread of disease. pathogenic 
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bacteria such as Aeromonas hydrophila, 
Staphylococus Sp. Micrococcus varians, M. 
luteaetc. were isolated from ulcerous lesions 
of diseased fishes taken from these waters. 
Fungus Saprolegniawc.s found in the lesions 
of some fishes. 

(c) Measures suggested to control EUS 
include application of lime (OaO) @ 300 kg.! 
ha, removal of dense weeds, burying 
Immediately heavily infected fishes, KHn04 
application in wattlr@ 2 ppm and fish seed 
to be Checked and given dip treatment in 
KMn04 (4 ppmr/Common Salt (2%). Based 
on these recommendations, Govt. of Kerala 
have appointed a team of experts to study 
the causes in details and suggest preventive 
and curative meaSL'res. 

Development of Small and Medium 
Towns 

2992. SHRI S.B. SIDNAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthere is anyproposalforthe 
development of small and medium towns 10 

KarnataKa: 

(b) if so, the details thereof: and 

(cl the expenditure incurred on the 
development of small <.nd medium towns in 
each State during each of the last three 
years? 

THE MINISTE~ OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (C). 
Based on various prorosals received from 

the Govt. of Karnataka schemes have been 
undertaken in 32 towns and Central 
assistance amounting to Rs. 982.661 lakhs 
released from 1979·80 to March, 1992. For 
the current financial year 1992·93, the State 
Government has submitted the priority list of 
four towns in the following order for inclUSion 
under the IDSMT Scheme. 

1. Nippani 

2. Karwar 

3 Lingasugur 

4. Tipatur 

The State Government has also 
submitted the modified project reports of the 
following towns which have already been 
convered under IDSMT Scheme, for 
consideration. 

1. Gokar 

2. Kanakapura 

3. Harihara 

4. Ramangaram 

5. Sindtlanur 

6. Raichur 

ProjeCT proposals submitted by the State 
Government for Central assistance under 
IDSMT Scheme are cleared from time to 
time accordance with the guidelines in force 
and the availability of funds for that year. 

Information is given in the statement. 
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2993. SHRI CHinA BASU: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whetherthe Union Government have 
ta~en any fresh initiative to resolve the 
Gorkhaland issue: and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRVOFPARLIAMENTARVAFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRVOFHOME AFFAIRS (SHRI M.M. 
JACOB): (a) No. Sir. 

(b) Does not arise. 

[ Translation) 

Sale of Selphos 

2994. SHRI SATYA DEO SINGH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the attention of the 
Government has been drawn 10 the news-
item captioned . Selphos Khakar Marne 
Walen Ki • Sankhya badhi ' appearing in Nav 
Bharat Times dated August 27,1992: 

(b) if so. whether there is any restriction 
on the sale of ' Selphos" 

(c) if not. whether the t30vemment 
proposeto impose r~triction on its sale: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRV OF AGRICULTURE (SHRI 
MUllAPPAlL V RAMACHANDRAN): (a) 
Ves.Sir. 

(b) to (d).'To aVOid reported misuse of 
Celpllos . (Aluminium phosphide) - an 
effective grain protectant. severe restrictions 
have been imposed on its free sale in tablet 
form under the Insecticides Act. 1968. 
Besides. improved and safer cage/capsule 
shelillrilaminaled and envelop packaging of 
aluminium phosphide have been registered 
w.e.!. 15.7.92 under the Insecticides Act, 
1968. 

[English) 

De-Reservation of Ice Cream 
Manufactures 

2995. SHRI NAWAL KISHORE RAI: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the NODS has requested 
the Government to de-reserve the ice-cream 
manufacturers from the small sector: and 

(b) If so. the action taken by the Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRV OF AGRICULTURE (SHRI K.C. 
LENKA): (a) and (b). The information is 
being collected and will be laid on the Table 
of the Sabha. 

Development of HYV of Crops 

2996. SHRI BRAJA KISHORE 
TRIPATHY: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the special incentives allowed fOI 
undertaking research work for developing 
suitable high Yielding variety (HYV) of corps: 
and 

(b) the steps taken by the Government 
to market these seeds abroad so as te 
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THE MINISTER. OF STATE IN THE 
MINISTRY OF AGRICUL lURE (SHRI K.C. 
LENKA): (a) Sir, there are. no special 
incentives for undertaking research work for 
developing high yielding varieties of different 
crops, but the contributions of scientists are 
duly considered in theircareeradvancement. 

(b) No special steps have been taken to 
market these seeds in the international 
market. 

Ban on House Building 
Advance 

2997. SHRI ANNA JOSHI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether grant of House Building 
Advance has been banned to employees 
who have taken loan from HUDCO or some 
other such agencies; 

(b) H so, the reasons ther~for; 

(c) whether Government propose to lift 
the ban; and 

(~) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) to (d). Do not arise. 

[ Trans/ation] 

Cases against Undertaking! 
Organisations 

2~98. SHRI CHHITUBHAI GAMIT: 
SHRI LAL BA8U RAt: 

Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the Government has 
received reports of corruption in the 
undertakings/organisations under this 
Ministry; 

(b) if so, the number of officers against 
whom action was taken during the last three 
years; and 

(c) the nature of punishment given to 
these officers? 

THE MINISTER OF STATE OF THE 
MINISTRIES OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) to (c). Government deals 
with personnel at the Board Level only, in 
respect 01 the undertakings under its 
administrative control. No substantiated 
reports of corruption have been received in 
respect of Board Level officers in the last 
three years. Hence. no action has been 
taken against any such officer. 

[Eng/ish] 

Rates of Conversion of Lease Hold 
Lands/Plots Into Free Hold 

2999. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the rates prescribed by Government 
for conversion of lease hold lands/plots to 
free hold in Delhi; 

(b) whether the Government have 
received representation from welfare 
associations and other organisations, against 
the. rates proposed by Government; 

(c) if so, the action taken thereon; and 
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(d) whether G:lVemment propose to 

revise the rates, if so by when? 

THE MINiSTER OF ST~TE IN THE 
MiNISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The rates 
prescribed for conl/ersion of leasehold into 

freehold are indicated in the statement. 

(b) Yes, Sir. 

(c) and (d). There is no proposal to 
revise the rates down wards. However, a 
decision has been taken to make the scheme 
optional. 
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Water World Banks Assistance to Bihar 
for Water Supply and Sanitation 

3000. SHRILAL BAPU RAI: 
MOHAMMAD ALI ASHRAF 

FATMI: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the World Bank assistance 
has.een provided to Bihar for water supply 
and sanitation projects; 

(b) if so, the details thereof; and 

(c) the names of the districts in which 
work has been carried out underthis scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Deputation Period for lAS Officers 

3001. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether any stay on an lAS. Officer 
, of the Union if so, the details thereof ann if 
not, the reasons therefor; 

(b) the particulars of lAS. Officers who 
have stayed in Delhi Administrations for the 
last three years or so by the end of this year 
and those in one particular Department as its 
head; and 

(c) the reasons for their continued stay 
and not rorating them to ensure healthier 
administration? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRYOFHOME AFFAIRS: (SHRI M.M. 
JACOB): (a) Length of stay at a stretch in 
Delhi is determined by rotation and 
sequencing of their assignments in other 
States/Union Territories serviced by the 
cadre. 

(b) A statement indicating particulars of 
lAS Officers posted with Delhi Administration 
for more than three years is enclosed. There 
is ol'lly one officer namely, Shri P. 
Rohmingthangs fAa (AGMU:61) who has 
been posted with Delhi Administration for 
more than three years as head of one 
particular department (Delhi Agricultural 
Marketing Board). No other lAS officer in 
Delhi Administration has been Head of one 
particular department for three years or 
more. 

(c) Shri P. Rohinigthanga is not holding 
lAS cadre post but holding an ex-cadre post. 
The normal term of deputation is for a period 
of three years extendable upto five years in 
public interest. 
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Grants Given to Delhi Police Training 
Centre 

3002. SHRI RAJENDRA 
AGNIHOTRI: 

SHRI SANTOSH KUMAR 
GANGWAR: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(al whether the grants have been given 
to the Delhi Police Training Centres during 
the last three years: and 

(b) if so, the details thereof: item-wise' 
and year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) No grants have been given to 
the Trai:1ing Centre of Delhi Police during last 
three years. 

(b) Does not anse 

. [English] 

Vigilance Cases Against Officers of 
Directorate of Health Services 

3003. SHRI VISHWESHAWAR 
BHAGAT: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of vigilance cases against 
the officers of the Directorate of Health 
Services, Delhi Administration: . 

(b) the number of cases out of which the 
departmental enquiry has been completed; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government 
to clear the pending vigilance cases? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): (a) to (d). The information is being 
collected and will be laid on the Table of the 
House 

[ Translation] 

15-Point Programme for Minorities 

3004. SHRI CHHEDI PASWAN: 
SHRI RAM LAKHAN SINGH 

YADAV: 
SHRI MRUTY ANJA YA NAYAK: 
SHRI BAPU HARI CHAURE: 

Will the Minister of WELFARE t 
pleased to state: 

(a) whether the Government have drawn 
the outlines for implementing the 15-point 
programme for the minorities; and 

(b) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The 15-Point 
Programme for the welfare of minorities; 
self-aut-lines measures 10 be taken to give a 
feeling of confidence to the minorities that 
there is no discrimination that they get a fair 
and adequate share In various development 
programmes and that enjoy satety of lite and 
property. . 

(b) Acopy of the 15-Point Programme is 
given in the Statement. 

STATEMENT 

15-Point Programme for. Welfare of 
Minorities 

I. Communal Riots 

1. In the areas which have been 
identified as communally sensitive 
and riot prone, District and Police 
Officials of the highest known 
efficiency, impartial and secular 
record must be posted. In such 
areas and even elsewhere, the 
prevention of communal tension 
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2. 

woulo De one of the primary duties should be advised to give special 
of DM and SP. Their performances consideration to minorities. Forthis 
in this regardshouldbe an important purpose, the composition of 
factorindeterminingtheirpromotion Selection Committees should be 
prospects. representative. 

Good wor1< done in this regard by 
District and Police Officials should 
be rewarded. 

9. The Central Government should 
lake similar action in the recruitment 
of personnel to the Central Police 
Forces. 

3. Severe action should be taken 
against all those who incite 
communal tensions or take part in 
violence. 

10. Large scale employment 
opportunities are provided by the 
Railways, Nationalised Banks and 
Public Sector Enterprises. In these 
cases also the concerned 
departments should ensure that 
special consideration is given to 
recruitrytent from minority 
commurfities. 

4. 

5. 

6. 

7. 

II. 

8. 

Special court or couf1s specificaily 
earmarked to try communal 
offences should be set up so that 
offenders are brought to book 
speedly. 

Victims of communal nots should 
be given immediate relief and 
provided prompt and adequate 
financial assistance for their 
rehabilitation. 

Radio and TV must also help in 
restoring cor.fldence. communal 
harmony a' d peace in such affected 
areas. 

It is unfortunate that certain sections 
of the Press sometimes indulge in 
tenderious repOf1ing and publication 
01 objectionable and inflamatory 
material wh ich may incite communal 
tension. Editors. printers. publishers 
and other concerned will cooperate 
in finding a way to avoid publication 
of such material. 

Recruitment to State and Central 
Services 

In the r€cruitment of police 
personnel, State Governmeots 

11 . 

12. 

In many areas recruitment is done 
through competitive examinations. 
Often minority groups have been 
handicapped in taking advantage 
of the educational system to 
com~.ete on equal terms in such 
examinations. To help them to 
overCOiTlEl these handicaps steps 
should be taken to encourage the 
starting of coaching classes in 
minority educational institutions to 
train persons to compete 
successfully in these examinations. 

The acquisition of technical skills 
by those minorities who are today 
lagging behind would also help in 
national development. 
Arrangements should be made to 
set up ITls and polytechniCS by 
Government or private agencies in 
predominantly minority areas to 
encourage admission 'in such 
institutions of adequate number of 
persons belonging to these 
communities. 
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III. Other MeasUI'8S 

13. In various development 
programmes Including the20-Polnt 
Programme. care should be taken 
to see that minorities secure In a 
fair and adequate measure the 
benefits flowing therefrom In the 
various committees which are set 
up to oversee the implementation 
of such programmes, members of 
these communities should be 
actively involved. 

14. Apartfromthe above general Issues 
there are various local problems 
which develop Into needless irritants 
to minorities. For instance 
encroachment of wake properties 
and on graveyards have led to 
protests and grievances In some 
places. Suitable steps should be 
taken to deal with such problems 
on an expeditious and satisfactory 
basis. 

15. Problems relating to minorities need 
to be attended to on a continuing 
basis so that apprehensions are 
allayed and genuine grievances 
redressed. To facilitate this, a 
special cen will be created in the 
Ministry of Home Affairs to deal 
wlh mattelS relating to minorities. 

IEtvIsh) 
Appllcellona for Co"".,.1on of ...... 

Hold Into F .... Hold 

3005. DR. LAXMINARAYAN 
PAN>EY: 

PROF. RITA VERMA: 
DR. G.L KANAWIA: 
StR GOVINORAO NIKAM: 

Will the "inlster" of URBAN 
oeveLOPt.Ef{T be pleued to state: 

" 00 the nurrMr of applicatIonS received 
." DDA for ~ 01 ~ bold LtG. 
MO. "Sef Ftnancing IChimI houses into 

tree hold and houses built on plots tIll dat~; 

(b) the total numbero' houses conver1ed 
into free hold till date, category-wise; and 

Cc) the steps Government propose to 
t~ke to dispose of the pending applications? 

THE MINISTER OF STATE IN" THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Number of 
applications received by ODA for conversion 
'rom leasehold into freehold is as under:-

LIG Flats - 76 

MIG Flats -197 

SFS Aats -206 

Buib-up plots -2074 

(b) Conveyance Oeedhave been issued 
as under:-

ltG Flats " -6 

MIG Flats -13 

SFS Flats -7 

Buib up plots -170 

(c) Steps are being taken by DDA to 
streamline the procedure and vigorous 
monitoring of applications, convening of 
senior level meetings to clarify doubts and 
reducingdelaysforensurlngspeedydisposal 
of applications. 

[Translat~ 

Bomb Blast In Jammu 

3006. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(8) the number of persons kHled and 
injured as a ntSu. of a bomb blast In a bus In 
Janmu recently; " 

(b) the dttJlIs of cof1ll8nsation paid to 
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Cc) whether any inquiry has been 

(c) and~d}. cases have been registered 
and the sa,!» are under investigation. 

conducted to ascertalr. the causes of the [English) 
blast; and 

(d) H so, the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M: 

J.JACOB): (a) There were two bomb blasts 
near Jammu during the month of October, 
1992. On 7th October, 1992, ablast took 
Place in a bus near Digiana in which 15 
persons died and 56 got injured. On 31st 
October, a bomb blast took place near 
Vijaypur in which 21 p9rsons died and 43 
injured. 

(b) So far the following compensation 
nas been paid: 

Digiana Blast: 

Compensation for death eases: 

14 cases : Rs. 1 lakh each. 

Compensation for injuries: 

5 eases Rs. 25,000/- each 

'21 cases As, 5,0001- each 

14 cases Rs. 1,000/- each 

11 cases Rs. SOO/- each 

Vijayapur Blast 

Compensation for death cases: 

6 eases 11akh each. 

COfY1)ensation for injured: 

31 cases : As. 5,OOOl-each 

Integrated Housing Projects 

3007. SHRI GOPI NATH GAJAPATHI: 
Will the MinisteTof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government have a 
proposal to promote integrated housing 
projects partictJiarly low income housing in 
Delhi and Bombay; and 

(b) if so, the details of those housing 
projects proposed to be launched during 
Eighth Plan period? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Housing being a state subject, State 
Governments are responsible forformulation 
and implementation of Housing schemes 
through the State implementing agencies, 
within the limit of State plan provisions and 
other resources. These State agencies are, 
however, free to seek loan assistance form 
HUDCO, lIClGIC, National Housing Bank 
etc. 

The Central Government has to' 
formulated any specific LIG housing scheme 
for Delhi and Bombay. 

[ Translation) 

Surcharge on Petroleum Products 

3009. SHRI DEVENORA PRASAD 
YAOAV: Wlllthe Mir.ister d PETROLEUM 
AND NATURAL GAS be pleased to state: , 

(a) whether the Govemmentproposeto 
wfthcJraw the surcharge levied on petroleum 
products during Gulf war; 
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(b) if so, by when; and 

(c) if not, the reasons therefor? 

THE MlNlSTEROF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND):'(a)to (c). Gulfsurcharge 
levy has not been withdrawn in view of the 
continued buoyancy in the crude oil prices. 

[EngliSh] 

Development of Hyderabad 

·3010. SHRI RAMA KRISHNA 
KONATHALA: Will the Minisler.of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government of Andhra 
Pradesh have submitted any schemes to the 
Union Government for the development of 
Hyderabad; 

(b) if so, whether the approval has since 
been accorded and f'naf1cial assistance given 
to the State; and 

(c) if so , the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). No 
such specific scheme has t>een received· 
fromthestateGoYl. with regard to Hyderabad. 
However, a request had been 'received for 
central assistance to take up certain 
developmental works in tne city of Hyderabad 
to commemorate its 400 years and for release 
of Rs. 100 crores as Non-plan grant. This 
was examined and the State Government 
was informedthatthere were no discretionary , 

, funds available with the GoYl. of India for 
sanctioning any such assistance to the State 
Govts. for SUCh. purposes. Urban 
Development projects in respect of any city 
has to form part of the state annual plans so 
that samecouldbecons;deredby the planning 
Commission for inclusion of the Plan outlay 

of that State. 

Strength of Deihl Police 

301 1 . SHRI PIUS TIRKEY: 
DR. VASANT PAWAR: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the strength of Police Personnel in 
the Union Territory of Delhi; . 

(b) the number of police securi!,y 
personnel deployed on VIP/non· VIPs secu', Z 
duties in Delhi at present; 

(c) whether there is plan to increase the 
number of police personnel in view of 
increased demand for VIPs security; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN IHE, .,-. 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI M. M. 
JACOB): (a) 50999 

(b) 7731. Of these, 2395 officials are on 
the sanctioned strength of Security Unit of 
Delhi Police. 

(c) Yes, Sir. 

(d) The Delhi Police has submitted a 
proposal for creation 551 0 posts in different 
ranks for security of VIP/non-VIPs. 

[ Translation) 

Slum Areas Scheme of Gujarat 

3012. SHRI MAHESH KANODIA: 
SHRI KASHIRAM RANA: 

Will the Minister of URBAN 
DEVELOPMENT be pleased 10 state: 
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(a) whether the Government of Gujarat MINISTRY OF HOME AFFAIRS (SHRI M. 

have submitted any scheme for slum areas; M. JACOB): (a) and (b). At present there is 

(b) if so, the details thereon; 

(c) whether the scheme has been 
accorded approval; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) Government of Gujarat has recently 
rc;ubmitted a project proposal in respect of 
tlaroda city for seeking financial support 
from Oversease Dave lopment Administration 
(UK). The project proposal envisages 
integration of the slums into the total city 
fabric in a manner which benefits the whole 
city, The proposal seeks to coordinate various 
activities such as community development, 
income generation, education, health 
improvement, physical upgradation and 
environmental improvement. The estimated 
cost of the project is Rs. 52.79 crores. 

(c) and (d). Since the DDA's funds have 
already been tied up, DDA is not in a position 
to give support to the project. 

[English] 

Training to para-Military Personnel 

3013. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Government have any 
policy to upgrade the educational level and 
training of the police personnel at the 
constable level in the Central para-military 
forces; and 

(b) if so, the details thereof? 

THE MINISTER OF ST.l\TE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE 

no proposal before the Government to 
upgrade the educational level in case of 
Constables of Central Para Military Forces. 
Syllabi for the training of constabulary in 
these Forces is reviewed from time to time 
and revised taking into account the 
requirements of the Force concerned. 

[ Translation] 

Allocation for Civic Amenities in 
Madhya Pradesh 

3014. SHRI MAHENDRA KUMAR 
SINGHTHAKUR:Wilithe Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the total amount allocated by Uniqn 
Government to Madhya Pradesh for 
improving the civic amenities in the State 
during the last three years and the expenditure 
actually incurred; and 

(b) the number of schemes of the State 
pertaining to the civic amenities which are 
pending with the Union Government and the 
action taken for according approval in this 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Provision of civic amenities is the 
responsibility of the local bodies concerned. 
These local bodies formulate their schemes 
in consultation with the State Governments 
concerned. The State Governments of their 
part render assistance to these local bodies 
under various schemes including EIUS, 
Urban Basic ServicE'S, etc. and also through 
borrowing from financial institutions like etc. 
and also through borrowing from financial 
institutions like HUDCO. L1C etc. The 
Government of India's plays only a nodal 
role. Assistance is provided through some 
centrally sponsored schemes. The following 
amounts were released by the Central 
Government to the Government of Madhya 
Pradesh during the last three years, under 
centrally sponsored schemes:-
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Multi-Purpose suppon Vessels 

3015. SHRI S. B. THORAT: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the 011 and Natural Gas 
commission had invited tenders for contract 
for maintenance of multl-ourpose support 
vessels; 

(b) if so, the Commission has overturned 
the decision of its own Tender evaluation 
Committee as reported in Times of India 
dated October, 24, • 992; and 

(c) if so, the reasons therefor? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) and (c). No decision has been taken. 

Recruitment of Jawans 

3016. SHRI NARAIN ... SINGH 
CHAUDHARI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Government have 
prescr!bed any quota for each State to recruit 
Jawans In the Para-Military Forces; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) and (b}. BSF, CRPF, CISF, 
ITBP and Assam Rifles are All India Forces 
and they are expected to represent the 
cross-section of society. There is no 
reservation of vacancies in these Forces for 
persons belonging to any particular area and 

recruitment Is made form Indian nationals 
who satisfy the prescribed recruitment 
standards. However, keeping In view the 
nature of duties and the terrain in which they 
operate, preference is given to persons from 
border areas for recruitment In BSF, from 
hillyareasforrecrultmentinlTBPandpersons 
from North-Eastern region for recruitment in 
Assam Rifles. 

[ Translation] 

LPG Connections from ..,~:s Quota 

3017. SHRISHIVASHARANSINHA: 
SHRI LALIT ORAON: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the annual quota of LPG connections 
fixed for each Member of Pal'iiament ; 

(b) whether allotment is not done as per 
the recommendation of the Member of 
Parliamen'; 

(c) whether the Government have 
received complaints regarding irregularities 
in allotment of LPG connections from MP's 
quot~· 

(d) whether any inquiry has been 
conducted in this regard; 

(e) if so, the outcome thereof; and 

(f) the action taken in this regard? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) and (b). 48 LPG 
connections in a calendar year, with a 
maximum of 12 per quarter are sanctioned 
on the recommendations of each Member of 
Parliament. 

(c) to (f). While each Member is informed 
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of the connections sanctioned on his 
rec:ommendations by a letter, from time to 
time, Inaividual complaints, as and when 
received. are enquired into and corrective 
action us promptly taken. 

Trains Looted 

3018. SHRI VILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of goods and passenger 

trains looted so far during the last three 
years; and 

(b) the loss suffered as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) and (b). A statementshowing 
available figures regarding cases of robbery 
and dacoity in running trains and goods 
trains looted and the loss suffered as a result 
thereof during the years 1990. 1991 and 
1992 is enclosed. 
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Sal. of Meet 

3019. SHRI GOVINDRAO NIKAM: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government have 
framed rules In respect of sale of meat; 

(b) If so. the det.allo; thereof; 

(c) whether the Government monitors 
that these rules are adhered to by slaughter 
ho~s and private meat sellers; 

(d) if so. the details thereof; 

(e) the number of meat sellers who have 
been charged for sen1ng sub-standard meat 
In Delhi during the last three years; and 

(f) the steps taken or proposed to be 
taken by the Government to ensure sale of 
hygienic and disease free meat to masses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI K.C. 
lENKA): (a) and (b). Various local bodies 
have framed necessary bye-laws under the 
respective Local8odies Act to regulate sale 
01 meat. The requirem9nt with regards too 
maintenance of hygienic and sanitory 
conditions in meat shops are stipulated under 
these bye-laws. 

(c) and (d). The local bodies monitor the 
adherence to the requirements under these 
bye-Iaws. Forthispurposethey Issue licences 
to slaughter houses and meat shops. They 
also appoint heafth officers and Inspectors 
who carry out regular inspections. 

(e> During 1989. 1990 and 1991 220 
meal sellers were detected for sub-standard 
meal; 

(f) Under the Municipal Corporation of 
Deihl, there are 15 veterinary doctors to 

check the animal presented for slaughtering 
. and it is proposed to appoint 20 more doctors 
attheslaughterhouse. ThewoJ1(lssupervised 
by three superintendents in each shift for 
meat production. A scheme to modernise 
the slaughter house is under consideration 
Municipal Corporation of Delhi hQS two mObile 
units for checking of meat at shops/premises 
and also illegal slaughtering round the clock. 
It is proposed to start sending meat sal'Jl)les 
to laboratories for checking. 

[English] 

OffIcial Language Policy In Bongalgaon 
Petro-Chemlcals 

3020. SHRI PROBIN DEKA: Will the 
Minister ot' PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the official language policy 
is being implemented in the Bongaigaon 
Petro-Chemicals Complex: and 

(b) if not, the reasons therefor and the 
remedial measures proposed to be taken in 
this regard? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) Does not arise. 

Quality Control of Fertilizers 

3021. SHRI ANIL BASU:: Will the 
Minister of AGRICULTURE be pleased to 
state the steps taken by the Government to 
ensure the·quality control of fertilizers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPALL Y RAMACHANDRAN): (a) 
The following are some of the important 
steps taken by Government to ensure the 
quality of fertilizers: 
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I) Fertilizer has been declared as an Cd) If so, the details thereof? 

II) 

essential commodity under 
provisions ot Essential 
Commodltles.Act, 1955. 

Fertilizer Control Order was 
enacted in the year 1957 which has 
been updated and a revised order 
called FertilizerControl Order, 1985 
has been issued. This Order 
empowers Govemment of India and 
State Governments to regulate 
fertilizer supply, distribution. price 
~ndquality; 

0' Slate Governments have been 
given adequate powers to 
implement FertiflzerControl Order. 
1985; 

iv) State Governments have 
established fertilizer control 
laboratories and appointed 
enforcemeratagencies to checkthe 
quality of fertilizers. 

Grant of VIsa 

3022. DR. A.K. PATEL: 
SHRI SHANKERSINGH 

VAGHELA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whetherthe Govemment have issued 
any instructions to the ladian High 
Commission in Dhaka regarding requests 
forvisa on the basis of sponsorsh ip certificate; 

(b) it so, the details thereof; 

(c) whether the Gcvernment have also 
issued any instructions to the State 
Governments/Union Territory 
administrations In regard to grant of extension 
of stay to Bangladesh nationals; and 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M. 
M. JACOB): (a) Yes, Sir. 

(b) The Government have Issued 
Instructions to our Mission in Dhaka to 
exercise greater scrutiny in dealing with the 
request for visa on the basis of sponsorship 
certificate. They have also been advised to 
strictly observe the prescribed procedure 
while granting visas. 

{c) Yes, Sir. 

(d) Instructions bavebeen issuecHo the 
State Governments Union teffitory 
administrations to grant extension of stay of 
Bangladesh nationals onfy for a maximum 
period of one month at a time limit to a total 
period of three months over and above the 
period of visa originaJly granted by the kldian 
High Commission in Bangladesh. forcertain 
specific reasons, like illness etc., instead of 
upto one year as at present. 

Prices of Naphtha 

3023. SHRI P.C. TIiOMAS: WiD the 
Minister of ,PETROLEUM AND NATURAL 
GAS be. pleased to state: 

(a) whether the Government have 
increased the price of Naphtha; 

(b) if so, the details thereof; 

(c) whether Naphtha is not allowed to be 
imorted; 

(d) whether the increase in the price has 
created a set-back to some public sector 
units like fertilizers and Chemicals Travancore 
in Kerala; and 
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(e) the steps taken to reduce the prices Non Payment of CCS, 1Cl79 

thereof? 

THE MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI B. 
SHANKARANAND): (a) to (e). The ex-storage 
prices of Naphtha forfertilizer and other uses 
have been increased by Rs. 997.10 per MT 
and Rs. 1660.56 per MT respectively w.e.f. 
16.9.1992 uniformally for all units irrespective 
of their locations. T1e import of Naphtha is 
canalised. There is no proposal at present to 
reduce its prices. 

Agricultural Credit Stabilisation 
Fund 

3024. SHRI SARAT CHANDRA 
PATTANAYAK:: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government 
provide assistance to the Agricultural Credit 
Stabilisation Fund created by the 
Government of Orissa; and 

(b) if so, the total assistance disbursed 
during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MUlLAPPALL Y RAMACHANDRAN): (a) 
Yes Sir. 

(b) Total assist<lnce provided to Orissa 
Government under Agricultural Credit 
Stabilisation Fundduring the last three years 
is as under:· 

Year Amount (Rs. in lakhs) 

1989-90 NIL 

1990-91 20.00 

1991-92 30.00 

3025. DR. LAXMINARAYANPANDEYA: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whetherthe Special Leave Petitions! 
Appeals filed by the Union Government 
against Garments Exporters in respect of 
non-payment ct CCS of 1979 has been 
dismissed by the Supreme Court; 

(b) whether the Govemment will now 
pay the dues to all the entitled exporters, and 
if so, tne criteria laid down for such payment: 
and 

(c) the time by which the payments are 
likely to be made? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) and (C). Government are examining 
the order of the Supreme Court. 

MInting of 25 Paise and 50 Paise Coins 

3026. SHRI SYEDSHAHABUDDIN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the total number and weight of 50 
paise and 25 paise.coins minted by the South 
Korea and Canada for circulation in the 
country; 

(b) whether there is any proposal to 
withdraw these coins out 01 circulation; and 

(c) if so, the manner in which the 
Government propose to deal with the stock 
of these coins? 

THE MINISTER OF STATE IN THE 
MINISTRY' OF FINANCE ISHRI DALBIR 
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SINGH): (a) Details of~he total number and form South Korea and Canada for circulation 
weight of SO paise and 25paisecoinsimported in the country are as under:-

Denomination Metal Composition 

50 Paise Cupro-Nickel 

-do- Stainless Steei 

25 Paise Cupro-Nickel 

-do- Stainless Steel 

(b) and (c). Government have decided to 
withdraw 50 paise and 25 paise Cupro. Nickel 
Coins in a phased manner in view of the steep 
rise in the metal cost. The coins received back 
in the Mints would be melted and utilised for 
minting of higher denomination Coins. 

Performance of Nationalised Banks 
UnderlRDP 

3027. SHRI BAPU HARI CHAURE: Will 
the Minister of FINANCE be pleased to state: 

(a) whether !he Peserve Bank of India 
monitorS the performance of nationalised 
Banks in implement inc the Integrated Rural 
Development Programme; 

. (b) the details of the banks which have 
aChieved the targets under IRDP in their 
respective jurisdiction during the year 1991-
92; 

(c) whether any problems in implementing 
IRDP have been reported by the banks; 

(d) if so. the details thereof; and 

(e) the steps taken to overcome these 
problems? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 

Number Weight 
(in million pieces) (in MT) 

1500 7500 

300 1137 

500 1250 

400 1132 

SINGH): (a) and (b). Targets under 
Integrated Rural Development Programme 
(IRDP) are fixed State-wise. The district-
wise target are fixed by the State 
Governments and individual bank branch-
wise target are allocated by the District 
Rural Development Agencies (DRDAs) in 
consultation with the representatives of the 
respective bank branches. Progress under 
the IRDP Programme is reviewed at Board 
Level by concerned banks. The Ministry of 
Rural Development monitors the IRDP 
achievements through the monthly progress 
reports furnished by the State 
Governments/Union Territories. The total 
amount of loans disbursed by participating 
banks under the Progrmme during the year 
1991-92 was Rs. 925 crores. 

(c) to (e). The problems in the 
implementation of ihe IRD Programme are 
sorted out in the regular review meetings of 
RDAs and Bankers and by District Level 
Coordination Committee. At block level 
the review is done by Block Level Bankers' 
Committee (BLBC). The major problems 
which are of policy making in nature, are 
discussed in the High Level Committee on 
Credit (HLCC ) which comprise senior 
officers 01 Central and State Governments. 
Reserve Bank 01 India, NABARD and 
participating banks. 
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Inclusion of HEC In BlFR 

3028. SHRI LALIT ORAGON: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Heavy Engineering 
CorporatIon (H.E.C.), Ranchl has been 
Inctuded In the list of B IFR; 

(b) whether the Government are aware 
that banks are not sanctioning loan to H.E.C. 
after its Inclusion in the list of BIFR; 

(c) if so, the reasons them'or;; and 

Cd) the steps proposed to be taken by 
the Government -to save HEC from 
liquidation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The Board for Industrial 
and Financial Reconstruction (BIFR) has 
reported that Heavy Engineering Corporation 
(HEC) has been registered with it and declared 
sick Industrial company. The Board, in its 
haring on 21.10.92, heard all concerned 
agencies and after taking note of the 
observations, directed the Ministry of Industry 
to submit a revival scheme by 20th 

December, 1992. Grantof aJlrurtherfacilitles' 
toHE~willbeconslderedbythebankswithin 
the package that may be finalised BIFR. 

(English) 

Opium Import by U.s.A. 

3029. SHRI PARAS RAM BHARDWAJ: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the United Sfates of America 
have drastically curtailed import of opium 
from India;, 

(b) if SQ, the reasons thereof; 

(c) whether the Indian Government 
wouldloseahugeamounlinforeignexchange 
as a resuh thereof; and 

(d) if so, the reaction of the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANC'E (SHRI 
RAMESHWAR THAKUR): (a) The figure of 
export of opium from India to the United 
States of America during the last three years 
are as under:-

y., On cash basis On ban9#' basis 
(in metric tonnes) (in metric tonnes) 

1990-91 370.00 70.00 

1991-92 360.36 45.00 

1.-93 180.52 17.28 
(upto October, 92) 

1bIt ~ ,~ would incIcate that United States of America has not drastlcally 
reduced the opium ~ from india 
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(b) to (ell: Do not arise. been disbursed in Gujarat; 

[ Translation) 

D'sbul'88l'll8l1t of Institutional Credit In 
Gujarat 

3030. SHRI MAHESH KANODIA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the institutional credit has 

1989-90 

industrial Development Bank 537.9 
of India (IDBI) 

Industrial Credit and Investment 127.9 
Corporation of Ir,dia (ICICI) 

Industrial Finance Corporation 121.4 
of India (IFCI). 

Small Industries development 
Bank of India (SIOBI). 

Industrial Reconstruction 11.5 
Bank of India (IRBI) . 

(b) if so, the details thereot during the 
last three years; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (bl. The detaOs of institutional 
credit disbursed in Gujarat during the last 
three years are as follows:-

(Rs. In croms) 

1990-91 1991-92 

469.8 557.4 

220.3 267.2 

187.0 187.4 

182.6 260.4 

20.2 14.7 

• SIDBI came into existance in April, 1990 and the SSI portfolio was shifted form lOBI to 
SIDBI from then. 

(c) Does not arise. 

tElI9l1shl 

RehabIlitation Scheme. of BIFA 

3031. SHRI R. SURENDER REDDY: 
WiU the Minister of FINANCE be pleased to 
Slate: 

(al whetherlhe industrial Reconstruction 
Bank of india (IRBI) have violated the 
prov1l$ions " the rehablilation schemes of BlAt ,_' 

(b) If 10, the details thereof; and 
, , 

(c) the action taken by the Government 
in ttl\s regard'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBlR 
SINGH): (a) No. Sir. 

(b) and (c). 00 not arise. 

[ Translation) 

indian Maritime UnIYerdy 

3032. SHRt N.J. RATHVA: WIll the 
Minister of SURFACE TRANSPOR'NJe 
pleased to state: 
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(a) whetherthe Govemment propose to 

set up a Maritime University' to manage, 
control .• supervise, direct and monitor the 
martitime institutions presently running under 
Government control; 

(b) the time by which it is likely to be set 
up; and 

(c) the estimated amount likely to be 
incurred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). The 
Government had set up a Committee on 
Maritime Education and trching under the 
chairmanship of Dr. C.P. Srivastava, former 
Secretary. General, Internationa! Maritime 
Organisation. to review the existing 
arrangements for prea-sea and post-sea 
traning for officers and crew and to make 
recommendations regarding appropriate 
changes as maybe needed in the institutional 
framework for imparting training, including 
the feasibility an desirability of brining the 
institutes undera Un iversity type of structure. 
The Committee has since submitted its report. 
The Committee has, inter-alia, recommendea 
the setting up of a fully autonomous apex 
body named as India~ Maritime University, 
to manage. control, supervise, direct and 
monitor the Maritime Training Institutions 
presently running under Government control. 
An Empowered committee has been set up 
to consider the recommendations of the 
COMET. A final decision will be taken after 
the receipt of the recommendations of the 
Empowered Committee. 

(c) At this stage, it is not possible to 
estimate the cost 01 selling up of Maritime 
University. 

Ordnance Factory Shahjahanpur 

3033. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of DEFENCE 
be pleased \0 state: 

(a) whether the Government are aware 
of the irregularities being committed In the 
manufacture of arms and ammunitions in the 
ordnance factory at Shahjahanpur; 

(b) whether the Controller of Defence 
Accounts has reviewed the working of this 
factory; 

(c) if SO,the details of the report received 
in this regard; and 

(d) the action being taken by the 
Government in the matter? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Does not arise as the 
Ordnance Clothing Factory at Shahjahanpur 
is engaged in manufacture of clothing items 
and not arms and ammunition. 

(b) No, Sir. 

(c) and (d). Does not arise in view of (b) 
above. 

LIe Assistance to Madhya Pradesh and 
Orissa 

3034. SHRI KHELAN RAM JANGDE: 
SHRI SRIKANTA JENA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the financial assistance provided by 
the Life Insurance Corporation for various 
projects in Madhya Pradesh and Orissa 
during each of the last three years: and 

(b) The names of the Projects for which 
the Life Insurance Corporation has provided 
assistance during the current financial year? 

THE MINIST=R OF.STATE IN THE 
MINISTRY OF I=INANCE (SHRI DAlBIR 
SINGH): (a) and (b). As given in the Statement 
below. 
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(Rs. in Crores) 

(a) Madhya Pradesh Orissa 

~989-90 1990-91 1991-92 1989-90 1990-91 1991~92 

163.23 152.34 128.47 57.30 87.52 115.55 

(b) During the current financial year 
('1992-93) the lIC of India propose to invest 
in the following projects in the States of 
Madhya Pradesh and Orissa:-

Plan 

(a) State Govemmentfor Social Housing 
Schemes . 

(b) Water Supply and Sewerage 
Schemes 

(c) State Electricity Board 

Non·Plan 

Apex Co-operative Housing Finance 
Society. 

Additionally. the following projects have 
been financed during the current financial 
year:-

(il Madhya Pradesh Govt. Loan 

(ii) Orissa State Govt. Loan 

(iii) Madhya Pra:1esh Electricity Board 
Bonds; and 

(iv) Madhya Pradesh State financial 
Corporal ion Bonds. • 

Assistance to Sick IndUstries In U.P. 
BYIRBI 

~055. SHRI ARJUN SINGH YADAV: 
Will the Minister of FINANCE be pleased to 
state: 

(aj the amount of assistance provided 
by the Industrial reconstruction Bank of India 
to the sick industries of Uttar Pradesh during 
the last three years agd proposed to be 
provided during the current lear; and 

(b) the details of the industries to which 
'financial assistance was provided and 
proposed to be provided during the above 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt DALBtR 
SINGH): (a) and (b). The amount of 
assistarice sanctioned and disbursed by the 
Industrial reconstruction Bank of India (IRBI) 
during the last 3 years to the sick industrial 
units in Uttar Pradesh is given below: 
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Stock In ::antral Sounda Siding 

3036. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: Will the Minister pf COAL be 
pleased to state: 

(a) the Coal stock available as on 31 
October 1992 in the Central Sounda siding 
of Barkakana area of Central Coalfields 
limited; and 

(b) the names of the mines to which this 
, coal belongs and the category of coal lying in 
the stock? 

THE DEPUTY MINISTER IN THE 
MiNISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). The information is 
being collected and will be laid, to the extent 
available, on the Table of the Hou~e. 

Public Sector Banks In Orls"'a 

3037. SHRt SRtKANTA JENA: Will the 
Minister of FINANCE ba pleased to state: 

(a) the number of branches of public 
sector banks in Orissa as on September 30, 
1992; and 

(b) the small scale industrial units in 
Orissa which have been provided loan· by 
these banks during each of the last two 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) As at the end of June, 1992 
(latest available), 2105 branches of Public 
Sector Banks were functioning in Orissa. 

(b) The information is being collected 
and to the extent available will be laid on the 
Table of the House. 

[English] 

Ezhlmala Naval Academy 

3038. SHRIMATISUSEELAGOPAlAN: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the rehabilitation of people 
affected due to the construction of Ezhimala 
Naval Academy has been completed; 

(b) if so, the details thereof; 

(c) if not, the reasons for the delay; a~ 

(d) the present pos~ion of the project? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) and (b). Yes, Sir. 
The rehabilitation of the affected families 
was undertaken by the State Government 
who were given a medium term Ioar. of Rs. 
20 crores for payment of compensation to' 
the ousted families. 

(c) Does not arise. 

(d) The selected Architects have to 
submit the Master Plan and the Detailed 
Project Report by 31 st December, 1992. 

Women's Co-operative Banks 

3039. SHRI MANIKRAO HODLYA 
GAVIT: Will the Minister of FINANCE be 
pleased to state: 

(a) the details of the women's coopera-
tive banks in India registered under the Ur-
ban Cooperative Banks Act, having Reserve 
Bank of India licence, State-wise; 

(b) the total working capital of each of 
these ban~s; and 
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(c) the measures taken to promote and 
strengthen these banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). State-wise names of 
licensed Mahila Cooperative Banks and their 
working capital are given in the Statement 
below. 

(c) Under the current policy of Reserve 
Bank of India, proposals for organisation of 
first Mahila Bank in a District are shown 
consideratiOn, provided it is established that 
the non-agricultural business potential ex-
clusively from women clientele in the said 
area is adequate to enable the proposed 
Mahila Bank to attain viability within the 
stipulated. time schedule. 
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Ravlval and Diversification Plan for 
Jute Farming and Industry 

3040. SHRI ARJUN CHARAN SETHI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Government have made 
any plan for the revival of jute farming and 
industry through exports of diversified jute 
products including jute textiles .and yarns to 
Western Europe and North America; 

(b) if so, the details thereof; 

. (c) whether there has been any meeting 
with the representative of jute farmers of 
various States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATES OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Government have 
taken several measures to promote the 
manufacture and export of diversified jute 
products including, inter-alia, provision of 
financial, fiscal and :narketing support and 
finding R&D activities to develop a new range 
of diversified jute products suited to con-
sumer preferences. Such diversification will 
help increase value realisation to the jute 
industry and would lead to renewed demand 
for the jute fibre that would help farmers to 
realise more remunerative prices for raw 
jute. 

(c) and (d). Government has constituted 
a Jute Advisory Board to advise the Govern-
ment generally on matters pertaining to jute 
falling under the purview of the Jute (Licens-
ing and Control) Order, 1961 including pro-
duction estimates of jute and mesta. All the 
jute/mesta growing states are represented 
on this Board. which meets from time to time. 

Revival Plan of National Jut. Manufac- . 
tures Corporation 

3041. SHRI SUDARSAN 
RAYCHAUDHURI: 

SHRI GEORGE FERNANDES: 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Union Government 
have received any revised turn around plan 
from the National Jute Manufactures Corpo-
ration (NJMC); 

(b) if so, the details thereof; 

(c) whether the plan envisages 
changes in the product mix so as to produce 
more value-added jute products; 

(d) if so, the details thereof; and 

(e) the action taken by the Govern-
ment, so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a)to (e). National Jute Manufac-
tures Corporation (NJMC) has submitted a 
revised turn around plan for its revival which 
included modernisation to increase its pro-
ductivity and efficiency, optimisation of prod-
uct mix in favour of value added products for 
the export markat and implementation of 
Voluntary Retirement Scheme (VRS) to ra-
tionalise surplus labour. Government is wiD-
ing to consider various feasible alternatives 
for the revival of NJMC. 

Coal theft and over reporting of Stock 
and Production In Coal India Ltd. 

3042. SHRI MOHAN RAWALE: 
SHRI UPENDRA NATH 

VERMA: 
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WilltheMinisterofCOAlbepleasedto (b) if so, the reasons therefor and to 
state: what extent further amendment is likely to 

help the textile production in country; and 
(a) whether thoa incidence of coal theft 

and inflating the figures of stock and produc-
tion is on increase in the Coal India ltd. and 
its subsidiaries during the last three years; 

(b) if so, the details thereof: 

(c) whether any investigat~n was made 
in this regard, if so, the results of investiga-
tion; 

(d) the action taken against persons 
responsible forthe lapses, if any, subsidiary-
wise for the last three years; and 

(e) the number of major cases referred 
to CSI for investigation, the results of these 
investigations and action taken on the find-
ings of the CSI? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (e). The information is being 
coUected and will be laid on the Table of the 
House. 

(c) the time by which it is likEfty to be 
amended? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) to (c). In view of present 
liberalised Industrial policy of Government, 
Textile Control Order has been reVised. It is 
expected to give further fillip to all the sectors 
of Textile Industry. 

External Debt 

3044. SHRI SYED MAS UDAL HOS-
SAIN: Will the Minister of FINANCE be 
pleaSed to state: 

(a) the amount of interest paid on bor-
rowings from World Sank, IMF, Aid-India 
Consortium and Asian Development Sank 
separately during the year 1985-86, 1990-
91, 1991-92 and tl1at payable during 1992-
93; 

(b) whether any repayment instalments 
Amendment to Textile Control Order are due during 1992-93; and 

3043. DR. D. VENKATESWARARAO: (c) if so, the amounts thereot institu-
Will the Minister of TEXTilES be pleased to tion-wise? 
state: 

(a) whether the Government propose 
to amend the Textile Control Order; 

THE MINISTER OF STATE IN THE 
MINtSTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Information is given 
below: 

Amount of Interest paid during 

1985-86 1990-91 1991-92 1992·93 (Est.) 

(Rs. Crores) 

1. Membel'$ ot Aid lndia 
Consortium of which: 508.2 1765.1 2608.3 2800.1 



1985-86 

(a) World Bank 302.7 

(b) Asian Development Bank Nil 

2. IMF (E.F. F.) 

(b) Yes, Sir. 

(c) The amount of repayment of instal-
ment due to Members of the Aid India Con-
sortium is estimated to be Rs. 3573.9 crores 
during 1992-93. Of this, the share of World 
Bank and Asian. Development BanI< is Rs. 
2080.4 crores and Rs. 16.5 crores respec-

,tively. The repayment of instalment due to 
IMF is estimated to be Rs. 842.3 crores 
during 1992-93. 

Information about Tax Evasion 

3045. SHRI SANAT KUMAR MAN-
DAL: Will the Minister FINANCE be pleased 
to state: 

(a) whether the public sector banks 
furnish information .:>ertaining to fixed de-
posits, bank drafts etc. of their customers to 
the Income Tax Department fo check tax 
evasion; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor and 
whether the attention of the Government has 
been drawn to the news-item in this regard 
appearing in the Fnal1cial Express dated 

, November 12, 1992; and 

(d) the steps taken or proposed to be 
taken by the Goverrment in this regard? 

1990-91 1991-92 1992-93 (Est.) 

(Rs. Crores) 

1197.7 1728.5 1813.3 

14.9 56.9 99.5 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR RAMESH-
WAR THAKUR): (a) to (d). The Government 
are aware of the news item in the Financial 
!::xpress of 12th November, 1992. Public 
Sector banks are reluctant to furnish infor-
mation regarding FDRs, bank drafts etc. in 
respect of their clients in response to statu-
tory requisitions of the Income-tax authori-
ties on grounds of secrecy and breach of 
trust between bank and its customers. Steps 
are being taken to evolve a procedure 
whereby roving enquiries are not permitted 
but specific information may be requisitioned 
after duly recording reasons for making the 
requisition. 

ESI Schemes 

3046. DR. VASANT PAWAR: Will the 
Ministerof LABOUR be pleased to state: 

(a) the number of employ.aes brought 
under ESI scheme after the increase in sal-
ary limit recently; 

(b) whether the Government have 
made provision to augment the manpowerto 
cater to the needs of additional workers 
covered under the ESI scheme: 

(c) whether the Government intend to 
make the Scheme optional for both employ-
ers and employees; and 

(d) if so, the details thereof? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHIR PABAN 
SINGH GHATOWAR): (a) 9.25 lakh (upto 
November, 1992). 

(b) No Sir. ES! Corporation has the 
nec:essaryinfrastructuretocatertotheneeds 
of additional workers. 

(c) No, Sir. 

(d) Does not arise. 

Setting up of Garments Manufacturing 
Training Centres 

3047. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of TEXTILES be 
pleased to state: 

<a) whether the Government have any 
proposal to set up some garments manufac-
turing training centres in Rajasthan; 

(b) if so, the number of such units 
proposed to be set up in the State; 

(c) the places identified for the pur-
pose; and 

(d) the time by which these centres are 
likely to be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (Si"iRl ASHOK 
GEHlOT): (a) to (d) .. Government have ap-
proved the proposal of the Apparel Export 
Promotion Council to set up one Apparel 
Training and Design Centre each at Jaipur 
and Jodhpur in Rajasthan. The units are 
likely to be operational within a year. 

Export of Jute and Jute Products 

3048. DR. KRUPASINDHU BHOI: Will 
the Minister of TEXTilES be pleased to 
state: 

(a) whet.her the Government have reo 
ceived any order for the export of Jute and 
Jute products to Russia, Pakistan, Egypt, 
European countries. and United States of 
America; 

(b) if so, the details thereof and the 
value in foreign and Indian currency, sepa-
rately; 

(c) the time by which the Jute and Jute 
products are likely to be exported to those 
countries; and 

(d) the efforts made by the Govern-
ment to export Jute and Jute products since 
the orders were placed by those countries 
and the achievement made so far? 

1HE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) No, Sir .. 

(b) to (d). Do not arise .. 

Multl·Modal Transport System 

3049. SHRI GOPI NATH GAJAPA-
THI: Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Government propose 
to introduce a multimodal transport system 
in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) and (b) .. 
Government have promulgated an Ordinance 
- The Multimodal Transportation of goods 
ordinance, 19920n 16.10.1992. By virtue of 
this Ordinance, a new system has been 
introduced in the country which enables.the 
transportation of cargo under different mod-
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.Is of surface transport from the place of 
origin within India to the place outside India 
under a singletransport document. The basic 
objective is to facilitate the movement of 
goods under countinuous supervision and 
responsibility of single operator, thus reliev-
ing shippers of the ne8'J to approach differ-
ent carriers directly or through intermediar-
ies. It would also increase the overall trans-
port efficiency. 

[ Translation] 

Construction of Roads In U.P. wHh 
Japanese Assistance 

3050. SHRI RAMPAL SINGH: Will the 
Minister of SURFACE TRANSPORT be 

pleased to state: 

(a) whether the Japan Government had 
provided funds for the construction of roads 
etc. to develop Budhists Pilgrim places; and 

(b) if so, the details of roads so con-
structed and yet to be constructed in Uttar 
Pradesh under this scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes, 
Sir. The details of roads taken up for devel-
opment of Budhists Pilgrim Places in Uttar 
Pradesh with Japanese assistance are given 
below: 
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Construction of eerths at Haldla Port 

3051. SHRI SATYAGOPAL MISRA: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Government propose 
to construct another berth at Haldia Port 
during the Eiahth Plan Period, and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Construction of an additional cargo berth 
with an outlay of Rs. 22.00 crores has 
been included in the 8th pian. 

Funds for WeHare of Child Labour 

3052. DR. (SHRIMATI) K.S. SOUNDA-
RAM:WilltheMiniste~ofLABOURbepleased 

to state: 

(a) whether the Government propose to 
allocate more funds for the welfare of child 
labour; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
formulate any scheme for the welfare df the 
child labour; and 

(d) H so, the detailsotheraof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LA'30UR (SHRI PAeAN 

iSINGH GHATOWAR): Ca) and (b). Against 
an allocation of RI. 510.00 Iakhs for the 
Seventh Plan Period Rs. 1500.00 takhs have 
been proposed for Eighth Plan Period (1992· 
97) towards the schemes for Welfare of 

(c) and (d). The two existing schemes 
for welfare of the child labour are prQposed 
to be continued viz. (i) National Child Labour 
Projects in areas of high concentration of 
child labour and (ii) Financial assi,tance to 
voluntary agencies for taking up action ori-
ented projects for the benefit of child labour. 

Waiving of Loans In Haryana 

3053. SHRI JANGBIR SINGH: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount of loans waived off by the 
nationalised banks in Haryana during the 
last three vears; 

(b) whether the waiving off of tllese 
loans has caused any impact on the econ-
omy of the State; and 

(c) the steps taken by the Government 
to strengthen the economy of the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Presumably the Hon'ble 
Member is referring to the implementation of 
the Agricultural & Rural Debt Relief (ARDR) 
Scheme, 1990. Underthis Scheme, the public 
sedor banks in Haryana !'lave provided relief 
to the extent of Rs. 80.85 crores. The scheme 
has come to a close on 31st March, 1991. 
The Government aod the Reserve Bank ~f' 
India do not favour any general waiver of 
loans as it vitiates the recovery climate and 
is iniurious to the establishment otthe healthy 

. rural credit system. 

Over the Counter Exchange of Indfa 

3054. SHRIMATI OIL KUMARI BHAN· 
DARI: Will the Minister of FINANCE be 
pleased to state: 
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(a) whether some Over the Counter 
Exchange of India (OTCEI) counters have 
been set up; . 

(b) if so, the det2jls alongwith objectives 
thereof; 

(c) whether sm2.11 investors and holders 
of odd lots of equity shares are-likely to be 
benefited from OTCEI; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (d). The Ove· The 
Counter Exchange of India (OTCEI) which 
was granted recognition under the provi-
sions of the Securities Contracts (Regula-
tion) Ad 1956 (SCR Act) in August 1989 has 
already commenced operations. Some of 
the main objectives of the OTCEI are to 
promote and regula~e dealings in securities 
issued by limited compnies in India and to 
ensurefairdealings in securities. The opera-
tions in the OTCEI are likely to benefit indi-
vidual investors including small investors 
with small holdings of shares. :The comput-
erised system of trading in the OTCEI pro-
vides greater transparency and safety of 
operations to the Investors. 

industrial Training Institute 

3055. SHRI HARtSH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
LABOUR. be pleased to state: 

(a) the numb9r of Industrial Training 
Institutes and similar vocational institutes 
with their capacity for training youths in vari~ 
ous tra~sIVocations/ski"s through scientifIC 
designing of the courses and training faciH-
ties; and 

(b) tt* number of persons trained dur-

ing each of the last three years, State and 
Territory-wise: 

(c) whether there is a shortage of ma-
sons and carpenters in the country; and 

(d) if so, the special incentives and 
facilities proposed during the Eighth Plan for 
promoting these trades? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (al and (b). There are 
2447 Industrial Training InstituteslCentres 
with seating capacity of 3.89 lakhs (as on ~ 
31.7.1992) covered by the Craftsmen Train-' 
ing Scheme under the aegis of the National 
Council for Vocational Training (NCV1). 

The Administrative and the Financial 
Control of the I.T.lsII.T.Cs rests with the 
concerned State GovernmentslUnion Terri-
tory Administrations. 

Information relating to the number of 
l.T.lslI.T.Cs with their seating capacity, dur-
ing the last three years, State and Union 
Territory-wise, is given in the Statements I,ll 
and III. 

(c) and (d). While no formal assess-
ment has been made regarding the skilled 
manpower requirement in the trades of Ma-
son and Carpenter under the Craftsmen 
Training Scheme in the country, the maner is 
being constantly reviewed by the Central as . 
well as the State Governments under the 
aegis of· Nationa' Council for Vocational 
Training (NCV1) with a view to develop 
skilled and competent manpower required 
for the industries. The trades of Mason and 
Carpenter are the desigrated trades under . 
the Craftsmen Training Scheme being im-
plemented through 8 network of Industrial 
Training Institutes throughout the country. 
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Coal Reserves for Power Generation davari Valley Coalfield, Khammam District, 
Andhra Pradesh. Regional exploration of 

3056. SHRI K. MURAlEEDHARAN: WiI~ explore the potentialities of these new de-
the Minister of COAL be pleased to state: posits are likely to be completed by Septem-

ber,1994. 
(a) the present coal reserves in the 

country; 

(b) the estimated period upto which the 
same is going to last; 

(c) whether contingent plan has been 
chalked out to explore more coal reserves; 
..iDd 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) As on 1.1.92, the total coal 
resources of the country have been esti-
mated by the Geological Survey of India at 

. 1,96,022.90 million tonnes. 

(b) Considering all the factors influenc-
Ing extraction of coal reserves such as depth, 
thickness inclination and other, geo-mining 
conditions of the coal seams as well as 
forseeable growth in coal consumption, the 
reserves are expected to last for more than 
100 years. 

(c) and (d). Regional exploration to lo-
cate coal reserves i'l the country is carried 
out by Geological Survey of India (GSI) on a 
continuous basis. During the preliminary In-
vestigations carried out by GSI in the year 
1992-93, new deposits of coal have been 
recorded in Tangsuli outlier, Birbhum Dis-
trict, West Bengal, North of Akhrapal and 
,Srirampur area, Talcher Coalfied, Dhenka-
nal district, Orissa, T angardih block,lb River 
C9alfield, Sundargarh District, Orissa, 
Jogapur-Ghanpur area, Wardha Valley 
Coalfield. Chandrapur District, Maharashtra 
and Punukulchiliul-Mariaudem area, Go-

Committee of lOBI for proposed Haldla 
Petro-Chemicals Project 

3057. SHRI HANNAN MOLLAH: 
PROF. MAlINI BHAT-

TACHARAYA: 
SHRI AMAL DATTA; 
SHRI RUPCHAND PAL: 
SHRI TARIT BARAN 

TOPDAR: 
SHRI BASUDEB ACHARIA: 
SHRI SANATKUMAR MAN-

DAL: 

Willthe Minister of FINANCE be pleased 
to state: 

(a) whether lOBI Appraisal Committee 
has submitted its report on the proposed 
Haldia Petro-Chemical Project in West 
Bengal; 

(b) if so, its main recommendations; 

Cc) if not, the reasons theretor; and 

(d) the steps proposed to be taken by 
the Government to proceed in the matter and 
ensure early clearance ofthe above project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The Industrial Oevelo~ 
ment Bank of India (lOBI) have stated that 
the Haldla Petrol-chemical Project Ltd. (HPl) 
proposal was formulated In 1990-91 and 
was supported by the financial institutions in 
June, 1991; In view of the changes in the 
economic seenar\o, HPl changed the prOt 
eel scope and approached fmancial institu-
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tions for reconfirmation of their assistance in 
April, 1992. The company's request was 
considered at a Joint Institutional Meeting 
held in September, 1992 pursuant to which 
a Committee has been constituted to look 
into various aspects of the viability of the 
reformulated project proposal with the help 
of two outside experts selected in consulta-
tion with the company. The Committee has 
not hitherto submitted its report. 

(d) Based on the report to be submitted 
by the committee, the iinancial institutions 
would take a final vie-w in the matter expedi-
tiously. 

Import of Passenger Cars without 
Licence 

3059. SHRt G. MADEGOWDA: Will 
the Minister of FINANCE b~ pleased to state: 

(a) whether certain category of per-
sons and organisations were permitted to 
import passenger cars without any licence 
during 1991-92 and upto the end of August, 
1992; 

(b) whether customs duty had been 
exempted to these persons and organisa-
tions: and 

(cl if so, the tolal amount thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir. 

(b) Yes, Sir. The customs duty exemp-
tion has been given lor the import of cars by 
certain Charitable Institutions and branches 
'of foreign institutions in India. 

(c) The total amount of customs duty 
for which exemptions have been granted is 
As. 1.18 cl'Ores. 

[ Translation] 

Industries closed In Deihl 

3060. SHRI B.L. SHARMA PREM: Will 
the Minister of LABOUR be pleased to state: 

(a) whetherthe Government are aware 
that some industrial units are lying closed in 
Delhi; 

(b) if so, the details thereof; 

(c) the amount provided by the finan-
cial institutions blocked in these units; and .. 

(d) the steps taken/proposed to be 
taken by the Government for the revival of 
these units? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (d). The infor-
mation is being collected and will be laid on 
the Table of the House. 

[English] 

COld-Storage Facilities at Ports 

3062. SHRI C. SREENIVAASAN: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Government have any plan 
for providing cold-storage facilities in all major 
ports to augment export potential of tinned 
perishable items; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFAC; TRANSPORT 
(SHRI JAGDISH TVTLER): (a) and (b). Fa-
cilities are provided at major ports for re-

o frigerated containers as part of container 
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handling facilities. User intere~ts generally 
provide cold storage facilities in major fish-
ing harbours. 

Credit Ceiling 

3063. SHRI ANIL BASU: Will the Min-
ister of FINANCE be pleased to state: 

(a) whether crecJi+ ceiling for different 
crops varieties has been increased and 
restructed; 

(b) if so, the d£.tails thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE iN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The amount of loan re-
quired for each crop is worked out on the 
basis of the scale of finance determined by 
District Technical Committee (DTC) based 
on the number of acres to be brought under 
cultivation for the crops. The DTC while 
fixing the scale of finance takes into account 
the prevailing cost on various inputs includ-

• ing fertilizers and seeds, nature of soil, 
availability of water, consumption needs of 
farmers, cost of labour, etc. The scales of 
finance are revised on continuing basis. The 
above procedure for financing seasonal ag-
ricultural operations is followed by the coop-
eratives as well as corrmercial banks. Na-
tional Bank for Agriculture and Rural Devel-
opment (NABARD) provides finance to the 
cooperative banks and Regional Rural Banks 
forfinancing seasonal agricultural operations. 

Pensl~n to D.T.C. Employees 

3064. SHRIMATI BASAVA RAJES-
WARI: 

SHRI V. KRISHNA RAO: 
SHRI ARVIND TRIVEDI: 

PROF. ASHOK ANANDRAO 
DESHMUKH: 

SHAI BARE LAL JATAV: 

Will the Minister of SURFACE 
TRANSPORT be pleased to reply given to 
Unstarreo Question No. 2949 on March 13, 
1992 and state: 

(a) whether the Government have 
taken any decision to grant pension to the 
Delhi Transport Corporation employees as a 
terminal benefit: and 

(b) if so. the details thereof and bywhaf 
time the decision is likely to be implemented? 

THE MINISTER OF ST~TE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) The details of the scheme are given . ( 
'in the statement. Government sanction for 
the scheme has been issued on 23.11.92. 

STATEMENT 

The pension scheme for DTC employees 
would be on the s",me pattern as for Central 
Government employees, subject to the fol-
lowing conditions:-

(a) There would be no financial contribution 
by the Central Government and the 
entire financing of the pension would be 
don.ebytheD.T.C. The Pension Scheme 
would be operated by the Life In~urance 
Corporation on behalf of DTC. 

'(b) The date of effect of the Pension Scheme 
should be 3rd August, 1981. 

(c) All existing empl~ees including those 
retired w.eJ. 3rd August, 1981 onwards 
would have an option to opt for the 
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Pension Scheme or lhe Contributory 
Provident Fund as at present. 

The DTC shall obtain option from its 
employees within 30 days from the date 
of issue of Circular by DTC for the 
implementation of Pension Scheme as 
approved by the Government of India. 

(d) The Pension Scheme would be compul-
sory for all the new employees joining 
DTC w.e.t the date of sanction of the 
scheme. 

(e) To transfer employer's share in the 
E.P.F. Account of the DTC employees 
who opt for Pension Scheme to the L1C 
for operating the Pension Scheme on 
behalf of DTC. Tha amount deposited 
in Central Govt.lState Govt.lGuaran-
teed Securities would be encashed on 
maturity. 

(f) The employees who have retired after 
3rd August, 1981 and who have drawn 
the employer's share in the EPF ac-
count shall ref'Jnd the same with inter-
est in th event of their opting for the 
pension scheme. 

Production of Coal 

3065. SHRI SIMON MARANOI: 
SHRI SHIBU SOREN: 

Win the Minister 01 COAL be pleased to 
state: 

(a) the quantity of coal produced from 
each colliery in Bihar during the last three 
years; 

(b) the details of the expenditure in-
curred and profit earned by each colliery 
during this period; 

(c) whether the Government are taking 
steps to encourage the coal production in 
this area; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUO".): (a) and (b). The information is 
being collected and will be laid. to the extent 
available, on the Table of the House. 

(c) and (d). Steps taken to increase 
further the coal production, inter-alia, in-
clude opening of new mines, modernisation 
of existing mines, application of new tech-
nologies to achieve maximum results and 
making available required inputs and infras-
tructural facilities in time to optimise produc-
tion of coal. 

Readymade Garment Exports Affected 
Due to Hike in Petroleum Products 

3066. SHRI B. RAJARAVIVARMA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Government are aware 
that the recent hike in price of petroleum 
products. coupled with 50% rise in price of 
viscose fabric during the last two months, 
would like to affect the export readymade 
garments; and 

(b) if so, the steps the Government 
propose to take to SRve the industry from the 
impending crisis? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). The recent hike in 
price of ~troleum products and rise in price 
of viscose fabric will naturally have an impact 
on the cost of production of readymade 
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garments. However their hikes do not ap-
pear to have any adv_· 3e effect on the 
export performance of the garment sector. 

Remittances and Investments from 
Abroad 

3067. DR. SUDHIR RAY: 
SHRI LAETAUMBREY: 
SHRI MANORANJAN 

BHAKTA: 
SHRI CHETAN P.S. 

CHAUHAN: 
SHRI RAM SINGH KASH-

WAN: 
SHRI VILAS MU1'j EMWAR: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the amount of deposits by the Non-
resident Indians as on September 30, 1992; 

(b) the total amount of remittances made 
by the Non-resident Indians arid the Indian 
citizens residing abroad in each of the last 
three years; 

(c) the total amount of investments made 

(i) Non-resident (External) 

(ii) Foreign currency 

Non-resident 

U.S Dollars 

Sterling Pour,;Js _ 

Deutsche Marks 

Yen 

by the Non-resident Indians in the various 
industrial sectors since the liberalisation of 
the economic policy in comparison to the 
previous three years; 

(d) the total amount of investments made 
by the foreign industrialists since the liberali-
sati!)n of the economic policy; 

(e) whether the investments by the Non-
resident Indians and the foreign industrial-
ists are as per the expectations; 

(f) if so, the details thereof: and 

(g) Ihe steps taken/proposed to increase 
the inflow of remittances by the Non-resident 
Indians and t~e Indian citizens reSiding 
abroad and also to increase the investments 
by the Non-resident Indians and the foreign 
industrialists? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The amount of deposits 
in banks by NRls as on 31.10.1992 is as 
follows: 

fRs. in crares) 

86,43.00 

12604.00 

8287.00 

2371.00 

326.00 

1620.00 
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(b) The remittances made by Indian 
workers abroad are included in India's bal-
ance of payments under private transfer 

Private transfer receipts (Gross) 

receipts (current account). The gross private 
transfers received during . last three years 
are given below: 

(US $ Million) 

1989-90 1990-91 1991-92 

(Actuals) (Prov. (Quick 
Estimate) Estimate) 

Private transfer receipt 2297 

Note: Figures in brackets indicates inflows 
under Foreign Exchange (Immunity) Scheme 
which are included under private transfers. 

The above figures do not include credits 

2021 2685 
(853) 

to non-resident deposit accounts. 
(c) The details of approval, in principle, 

granted by RBI for NRI investment before 
and after liberalisation of economic policy is 
as under:-

Before Liberalisation of economic policy (Rs. in crores) 

Period No. of proposals Amount 

1.1.89 to 31.12.89 231 199.26 

1.1.90to 31.12.90 214 203.26 

1.1.91 to 31.12.91 233 207.08 

After implementation of liberalisation of economic policy relating to NRI investr:nent 

1.1.92 to 30.9.92 

(d) Total foreign investment envisaged 
in foreign collaboratiol'" approvals from Au-
gust 1991 to october 1992 is Rs. 3679.63 
crores. 

323 983.56 

(e) and (f). Investments by NRls as well 
as foreign industrialists after liberalisation 
are favourable in comparison with the period 
priorto liberalisation as given in the following 
table:-
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(Rs. in corers) 

Year Foreign investment including NRI investment approved 

1990 128.32 

1991 534.11 
1992 (upto 31.10.92) 3266.30 

(g) A statement is enclosed. the proposed activities were in the high 
priority area. 

STATEMENT 
(g) For foreign technology agreements in 

Measures taken unde: th~ New Po/icy to high priority industries, automatic ap-
attract foreign investment proval allowed subject to the condition 

that the lumpsum payment did not eiC-
(a) Majority foreign ownership, even up to ceed Rs. 1 crore and royalty did not 

100% in certain sectors, allowed. exceed 5% on domestic sales and 8% 
on exports. 

(b) Foreign equity proposals need not 
necessarily be accompanied by foreign (h) Payments of dividends only in the case 
technology agraement. of consumer goods indu~tries would be 

monitored by the RBI to ensure that 
(c) Automatic approval is given by the Re- outflow on account of di' 'idend pay-

serve Bank of India for direct foreign ments are balanced by export earnings. 
investment upto 51% foreign equity in The general condition of dividend bal-
34 high priority industries if foreign eq- ancing has been withdrawn for items 
uity covers the capital requirements of other than consumer goods. 
imported capital goods which must 
comprise plant ard machinery which (i) All payments flowing from the approval 
are new and not second hand. of foreign technology agreements to be 

met through foreign exchange pur-
(d) Automatic approval by Reserve Bank of chased at the market rate. 

India for majority foreign equity holding 
upto 51% in trading companies pre- (j) Phased Manufacturing Programme no 
marily engaged in export activities sub- longer applicable. 
ject to the condition of dividend balanc-
ing for a period of 7 years. (k) Disinvestment of equity by foreign in-

vestors to take place at the market rates 
(e) Proposals outside the criteria in (c) & (d) on the stock exchanges. 

to be considered by the SIAlFIPB/PA8. 

(f) Automati~ approval for raising foreign (I) India has Signed the Multilateral Invest-
equity upto 51% in the existing compa- ment Guarantee Agency Protocol on 
nies also allowed by the RBI provided 13.4.1992. 
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(m) General permission is now granted to lowed on non-repatriation basis in the 
companies with more than 40% non- previously forbidden areas of real es-
resident interests to accept appointment tate. housing and infrastructure. 
as an agent or technical or manage-
ment adviser of ar.y personal company (d) Foreign citizens of Indian origin have 
in India in any ac';ivity of trading/com- been permitted to acquire house prop-
mercial or industrial nature. erty without the permission of RBI by 

granting them exemption under Section 
(n) Companies with more than 40% foreign 31 of FERA. 

interest may now borrow money and 
accept deposits in India for which the (e) It has been decided t<? establish the 
Reserve Bank of India will accord gen- office of Chief Commissioner for NRls in 
eral permission. order to provide a focal point for inter-

face with the NRls. 
(0) Companies with more than 40% foreig n 

equity granted general permission to (f) Hitherto, NRls were required to declare 
deal in immovab!e property in India. the foreign exchange assets on return 

to India. This requirement has been 
(p) Foreign companies have also been dispensed with in case of persons who 

permitted by RBI to open liaison offices have stayed abroad at least for a mini-
and branches in India on receipt of mum period of 1 year. 
application from them. 

(g) NRls returning for goOd will be allowed 
(q) Foreign companies are now free to use to maintain foreign currency resident 

their trade marks for domestic sales. accounts with Indian banks in lieu of 
eXisting RIFEE scheme. 

Facilities to NRls 
(h) NRls have been allowed to import gold 

Government has taken a number of upto 5 Kg on payment of duty of Rs. 
steps since July, 1991 to make NRI invest- 4220 per 10 gms. 
men! in India still more attractive. The new 
initiatives are summarised below:- (i) Non-Resident (Non-Repatriable) Rupee 

Deposit Scheme under which the term 
(a) NRls andtheirOCBs are now allowed to deposits can be made by NRls on allra-

invest upto 100% on repatriation basis tive interest rates to be determined by 
in high priority industries. A procedure the banks themselves. Both Principal 
of automatic clearance of such propos- and interest are non-repatriable. 
als has also been made. 

(j) Foreign Nationals of Indian Origin have 
been allowed to :-

(b) The ceiling of 5% on overall NRI portfo-
lio investment in an Indian company has (i) to act or a~cept appointment as Agents 
been raised to 24% provided the com- in India of any person or company in 
pany passes a resolution to this effect. the trading of commercial transactions. 

(c) NRI investment upto 100% is now al- . (ii) to act or accept appointment as techni-
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calor management adviser in India of 
any person or company. 

(iii) to permit any trademark, which he or it 
is entitled to use, to be used by any 
person or company for any direct or 
indirect consideration. 

(iv) carry on in India or establish in India a 
branch office or other place of busi-
ness for carrying on any activity of a 
trading, commercial or" industrial na-
ture. 

(v) acquire the whole or any part of any 
undertaking in India of any person or 
company carrying on any trade, com-
merce or ind ustry cor purchase of sh ares 
in India of any slJch company. 

Dema!ld and Supply of Yarn and Raw 
Materials to Weavers in States 

3068. SHRI SOBHANADREES-
WARA RAO VADDE: 

SHRI SATYAGOPAl MISRA: 
SHRI CHHITUBHAI GAMIT: 
SHRI MAHENDRA KUMAR 

SINGH THAKUR: 
SHRI GANGADHARA 

SANIPAlll: 
SHRI MAHESH I:<ANODIA: 

Will the Ministered r::XTILES be pleased 
to state: 

(a) whether there is steep rise in ~he 
prices of yarn and if se. the reasons therefor: 

(b) the quantity of yarn required by 
handloom/powerloom sectors for working at 
least 275 days in a year and supplies to 
these sectors by the State/Central agencies 
during each of the last three years, sector-
wise and State-wise; 

(c) the amount of financial assistance 
provided to the yarn producing units during 
the said period, year-wise and unit-wise; 

(d) the extent to which demand of these 
sectors relating to dyes, chemicals and other 
items of raw materials besides yarn were 
met by these agencies in proportions to their 
requirements during the said period, year-
wise. sector-wise and State-wise: 

(e) the financial assistance/subsidy 
provided to the Appex Coopertive Societies 
under the Market Development Scheme 
during the said period. year-wise, and State-
wise; and 

(I) the steps takpn by the Government in 
this' regard and to control the rising price of 
yarn? 

THE MINISTER OF STATE OF THE 
MINISTRYOF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The price of cotton yarn has 
registerd some increase because of spurt in 
the cotton prices during the last cotton sea-
son ('91-92) and also due to general in-
crease in the prices of various other inputs. 

(b) The decentralised nature of produc-
tion in handloom and powerloom sectors. 
the variations in requirement of cloth, supply 
of power and other changing parameters 
effect the requirement 01 yarn. The require-
ment of handloom and powerloom sect~f, 
keeping in mind these variations, has been 
estimated around 400 million kgs. and 1.048 
million Kgs. per year respectively. The sup-
ply of yarn to th~se two decentralised sec-
tors is not done only by State/Central agen-
Cies, but is largely in the hands of private 
traders and as such, the state-wise esti-
mates cannot be realistically projects. 

(Cl FinanCing 01 yarn producing units. is 
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undertaken through normal financial chan-
nels of central financ;al institutions and na-
tionalised banks. Statement-l is, however, 
annexed giving a state-wise financing under 
the NCDC scheme for the setting up, expan-
sion, modernisation of cooperative mills. 

(d) There are no reports about non 
availability of yarn 'Jr dyes and chemicals 
which are supplied b)' private agencies, State 
agencies in the cooperative/State sector. 

(e) As per Statement II. 

(f) The prices of yarn and dyes and 
chemicals depend on market forces of de-

664 

mand and supply. However, Government of 
India has constantly pursued with the spin-
ning industry to follow modernisation and 
stability in prices of yarn. Government had 
issued direction to ·NTC to augment pro-
duction of yarn of counts of 40s and below, 
where the price rise had affected the 
handloom weavers the most. NHDC has 
been asked to step up its yarn supply opera-
tions to hand loom weavers and the agencies 
in the States. Government has introduced a 
scheme for supply of bank yarn to handloom 
weavers at mill-gat3 prices for implementa-

·tion during 1992-93. NHDC will supply 10 
million Kgs. of yarn to handloom weavers 
under this scheme during this year. 
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[Translation] 

Fake Dollars 

3069. SHRI JANARDAN MISRA: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the circulation of fake dol-
lars has increased in Delhi and other parts of 
the country; 

(b) if so, the details thereof; 

. (c) the number of persons found in· 
volved in this racket during each of the last 
three years: and 

(d) the action taken or proposed to be 
taken by the Government in this regard? 

THE MINISTEH OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (d). Lawful foreign 
exchange transactions take place through 
Authorised Dealers. Government do not have 
any reports from the concerned enforce-
ment agencies about circulation of fake dol-
lars in such .transactions. 

[English} 

Rates of D.A. and D.R. 

3070. SHR\ J. CHOKKA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of Central Government 
. employees who are in the pay range of Rs. 
3,500/- to Rs. 4,700.'- and pensioners in the 
pension range of Rs. 1.7501- to Rs. 2.343/-. 

(b) whether the above categories are 
getting fixed Dearness Allowance and Dear-
ness Relief; and 

(c) if so, whether there is any proposal to 

enhance the rates of Dean,ess Allowance 
and Dearness Relief for them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) The data regard-
ing number of Central Government Employ-
ees in the pay range of Rs. 3,500/- to Rs. 
4,700/- and the number of pensioners in the 
pension range of Rs. 1,7501- to Rs. 2,3431- is 
not centrally maintained; 

(b) and (c). In accordance with the exist-
ing formula, Dearness Allowance and Dear-
ness Relief to the Central Government em-
ployees and pensioners respectively is re-
vised twice in a year from 1 st January and 
1 st July on the basis 01 percentage inGl"ease 
in the 12 monthly average of All India Con-
sumer Price Index Number for industrial 
workers (Base 1960=' 00) over the average 
Index of 608 to which the existing pay scalesl 
penSion are related. 

Sick Textile Mills 

3071. SHRI HARIN PATHAK: 
DR. LAXMINARAYAN PAN-

DEYA: 

Will the Ministerof TEXTILES be pleased 
to state: 

ta) whether there is anv proposal under 
consideration of the Union Government to 
hand-over the sick textile mills in the country 
to workers co-operatives; 

(b) if so. the policy laid down by the 
Government in this regard; 

(e) whether some State Governments 
have also offered to run these mills on Coop. 
basis; 

(d) if so, the details there-of, State-wise; 
and 
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(e) the time by which these mills are 
likely to be offered to the Cooperatives? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHAI ASHOK 
GEHLOn: (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) to (e). The State Government of 
Madhya Pradesh had requtlsted for financial 
assistance amounting to As. 290 lakhs as 
equity contribution from Central Government 
for running Mis Sajan Mills, Aatlam by Work-
ers Coperatives. The Central Government 
does not have any Scheme which provides 
equity contribution for taking over/running of 
sick mills by Workers' Cooperatives. 

Modernisation of Handiloom Sector 

3072. SHAI DHAAMANNA MONDAYYA 

SADUL: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether the Union Government have 
allocated funds for the development and 
modernisation of handloom industries dur-
ing the Eighth Five Year Plan; 

(b) if so, the details thereof including 
phased programme-wise amount allocated 
during the above period; and -

(c) the scheme-wise allocation of funds 
during the above period? 

THE MINISTEA OF STATE OF THE 
MINISTRY OF TEXTILES (SHAI ASHOK 
GEHLOT): (a) Yes, Sir. 

(b) and (c). A statement is attached. 
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[ Trans/ation] 

Acquisition of Foreign Ships 

3073. SHRI LAL BABU RAI: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the country is dependant on 
foreign ships forthe international transporta-
tion; 

(b) jf so, the details in this· regard; and 

(c) the percentage of Indian Interna-
tionalTransportation handled by Indian Ships 
during the last year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Yes, Sir, to a 
certain extent. 

(b) and (c). The percentage of India's 
Overseas trade hand!ed by Indian ships 
during 1990-91 was 35.5%. Thus, about 
64.5% of the overseas trade was carried in 
foreign ships. 

[English] 

Wage Board for Cement Industries 

3074. SHRI VIJAY NAVA~ PATIL: Will 
the Minister of LABOUR be pleased to state: . 

(a) when was the last wage board for 
cement industry set up followed by Arbitra-
tion Awards for worl<.ers under the provisions 
of the Industrial Dispu1es Act, 1947; 

(b) whether setting up of a fresh wage 
• board is due; and 

(c) H so, the steps taken by the Govern-
ment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SIN'GH GHATOWAR): (a) The last Wage 
Board for Cement Industries was set up in 
the year 1964. Thereafter, an arbitration 
award by the Arbitrators Shri G. Ramanujam 
and Shri R.P. Nevatia was notHied by the 
Ce.ntral Government on 18.7.83. 

(b) and (c). A settlement has been signed 
before, Chief Labour Commissioner (Cen-
tral) on 31.7.92 between the Cement Manu-
facturers' Association and 5 m3jor Federa-
tions/Central Trade Union operating in the 
Cement Industry. The agreement will remain 
in operation upto31.3.96. Therefore. there is 
no proposal before the Government to con-
stitute another Wage Board for Cement In-
dustries. 

[ Translation] 

Procurement System of Colton 
by CCI 

3075. SHRI RAMESHWAR PATIDAR: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Cotton Corporation of 
India (C.C.!) after purchasing cotton from 
farmers deducts one kilogram of cotton on 
each quintal at the time weighing on the 
scale at their purchase centres or deducts 
two per cent on the total weight of the cotton, 
inthecountry particularly in Madhya Pradesh: 

(b) if so, the reasons therefor; 

(cl whether the Cotton Corporation of 
India does not purchase cotton from the 
farmers directly and instead purchases from 
the iraders/agents; 

(d) if so, the reasons therefor; and 
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(e) the steps taken by the Government 
to check this practice? 

THE MINISER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Except where kapas is 
weighed along with the container, no deduc-
tions in the weight of colton either at the time 
of weighing on the scales at the purchase 
centres or oh weight of the colton is made by 
the CCI in any of the cellon grQwing States 
in the country where it !s operating, including 
Madhya Pradesh. 

(b) Does not arise. 

(c) No, Sir. The CCI purchases cotton 
directly from growers as alsp through Com-
mission Agents who are accredited to the 

, Agricultural Produce Markets Committees in 
which cotton is purchased in competition 
with other buyers. 

(d) Marketing systems differ from State 
to State and depending upon the available 
marketing infrastructure the Corporation 
purchases kapas in cO'Tlpetition with other 
buyers directly from growers or through the 
Commission Agents through whom the cot-
ton growers offer t,eir cotton for sale in 
terms of the provisbns of the Agricultura! 
Produce Markets Committee Acts of the 
States concerned. 

(e) Slate Governments of the cotton 
growing States have been requested through 
C<::I to streamline the functioning of regu-

1989-90 

Assam 98.24 

All India 3411.68 

lated markets and activate dormant market 
yards and also to start regulated market 
yards wherever they are not in existence for 
orderly marketing of kapas. 

[English] 

Investment of Nationalised Banks In 
Assam 

3076. SHRI PROBIN oEKA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether any targets for making in-
vestment in industrial sector in Assam was 
fixed by the nationalised banks during the 
Seventh Five Year Plan; 

(b) if so, the investment made in each 
year of the above plan sector-wise: and 

(c) the percentage of the investments 
made during the above period as compared 
to the national average? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI oALBIR 
SINGI+): (a) to (c). Cata reporting system of 
Reserve Bank of India does not generate the 
information in tlie manner asked for. How-
ever, the amount of investment made by the 
Public Sector Banks in the securities issued 
by State Governments/State bodies in As-
sam and in all States during the years 1989-
90 and 1990-91 (latest available) is given 
below: 

Amount of Investment in 
Securities (Rs. in crores)' 

1990-91 

61.13 

2962.86 
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Committees In Natlonallse~ Banks In 
Tamil Nadu 

3077. sHRI R.JEEVARATHINAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Union Government have 
received any proposal from the Government 
of Tamil Nadu regarcing appointment of 
committees in the nationalised banks; 

(b) if so, the details thereof; and 

(cl the action taken or proposed to be 
taken by the Governm~nt thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Presumably, the Hon'ble 

, Member is referring to the State Level Bank-
ers' Committee (SLBC) for Tamil Nadu and 
the Regional Consultative Committee (RCC) 
of the Nationalised ba:lks for the Southern 
Region. The SLBC is an inter institutional 
forum for co-ordination and review of imple-
mentation of development programmes by 
all financial institutions operating in a State. 
The sLBC meetings are convened on a 
quarterly basis by the lead bank, designated 
as the convenor bank which is Indian Over-
seas Bank for Tamil Nadu. The Committee 
consists of represe1ta:ives of. commercial 
banks, Regional Rur:1I Banks, State Coop-
erative Banks, State Land Development 
Banks, State Government officials and rep-
resentatives of financial institutions and 
Reserve bank of India. RCC for Southern 
Region consists of the States ofTamil Nadu, 
Kerala, Karnataka and Andhra Pradesh and 
the Union Territories of Pondicherry and 

, Lakshadweep. RCCs "ave been constituted 
under the prOVisions of the Nationalised 
Banks (Management & Miscellaneous Pro-
visions) Scheme, 1970 to review the bank-
ing development within the concerned re-
gion. The Government are not aware of any 

specific proposal received from Tamil Nadu 
Government about the above Committee. 

[T rans/ation] 

Branches of nationalised Banks In 
Rajasthan 

3078. SHRI RASA SINGH RAWAT:Will 
the Ministerof FINANCE be pleased to s!ate: 

(a) the number of branches of national-
ised banks in Rajasthan as on September 
30,1992; 

(b) the amount deposited in each of the 
abov9 banks during the last two years: 

(c) the amount of loan provided to indi-
viduals and for various projects of the State 
by these banks during the above period: 

(d) the amount of loan outstanding; and 

(e) the steps proposed to be taken to 
recoverthe same and to open more branches 
of nationalised banks in Rajasthan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). The information IS being 
collected and to the exlent available will be 
laid on the Table of the House. 

[English) 

Income Tax on Unaccounted Sales 

3079.SHRIDATIATRAYABANDARU: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government are aware 
of the common practice of consumers to 
forgo the cash memo and not to pay the 
sales tax and the retailer on his part evading 
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the income tax on unaccounted sales: 

(b) if so, the reaction of the Government 
thereto in view of large scale evasion of 
income tax involved; and 

(c) the steps envisage by the Govern-
ment to plug this 10oph:>le? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir. 

(b) and (c). H the information collected 
from Sales Tax Autpori~ies and others indi-
cate evasion of income tax on account of 
unrecorded Sales, appropriate action by way 
of search, survey under section 133A and 
investigation is taken to bring to tax income 
sought to be evaded. 

Accruals from Central Road Fund 

3060. SHRI P.C. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
leased to state: 

(a) the accruals from States under the 
Central Road Fund during the last three 
years, State-wise; and 

(b) the funs provided during the same 
period from CRF, State-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). A 
statement indicating the accruals as per Old 
Resolution and funds released to various 
States under the Central Road Fund during 
the last three years. is attached. 
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tncr .... in paid up Capltai'ol Vayaya 
Bank 

3081. SHRt SURAJBHANU SOlANKI: 
WiD the Minister 01 FINANCE be pleased to 
state: 

(a> whether the Vaysya Bank has sub-
mitted any proposal to the Reserve Bank of 
india for increase in its paid up capital; 

(b) if so, the details thereof; and 

(c) the action ta'<en by RBI thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The information is being 
coUected and will be laid on the Table of the 
House. 

Test Flight of ALH 

3082. DR. S.P. YADAV: 
SHRI HARI KISHORE SINGH: 
SHRI SHRAVAN KUMAR 

PATEL: 

Will the Minister of DEFENCE be 
pleased to state: 

(a> whether th6 first indigenously de-
signed and develope~ multi-role Advanced 
light Helicopter (AlH) has been success-
fully lest flown recert!y; 

(b' if so, the salient features thereof 
indicating the extent of import components 
tfNtrein; 

(c) the details 04 its suitability for military 
as welt as civilian operations; 

(d) whether AlH is proposed to be pro-
duaed on commercial basis also; 

(e) if so, whether any time-bound pro-
gramme has been finalised by the Govern-
ment in this regard; 

(f) if so, the details thereof; and 

(g) the steps being taken by the Govern-
ment to achieve the production schedule? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. 

(b) The ALH is a twin engined multirole, 
multi-mission helicopter of 4/5 tonne class 
for both military and civil applications. It has 
a hingeless composite main rotor, bear-
mgless composite tail rotor, integrated dy-
namics system, automatic flight control sys-
tem, etc. and more than 60% of the wetted 
area is made of composite structures. It has 
a seating capacity of 12 passengers plus 2 
crew members and has a maximum cruise 
speed of 280 kilometers. The complete 
structure and transmission system as well 
as most of the avionics system components 
are indigenised. For the development pro-
gramme. the engine and some of the equip-
ment and raw-materials are imported. 

(c) The ALH can be used for casualty 
evacuation. air observat;on/offshore opera-
Tions, search and rescue, carriage of under-
slung loads, transport and air ambulance. 
etc. W~h integration of weapon systems, it 
will also be able to perform offensive roles. 

(d) to (9). Design and development of 
the Advanced Light Helicopter commenced 
in Novemlx.r, 1984. With the conclusion of 
test procedures. which are ongoing. it is 
expected to be completed by end-1994. With . 
its versatility and state-of-the art technol-
ogy. th helicopter is expected to have a 
substantial demand potential, which will be 
taken into account in finalising the project for 
production. 
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[ Translation] 

Dredging Training Institute In Bihar 

3083. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government propose to 
establish a training institute for imparting 
training in dredging 3ctivities in Bihar; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TVTLER): (a) No, Sir. 

(b) Does not arise. 

[English] 

SerlcuHure Training Schools In Orissa 

3084. DR. KARTIKESWAR PA TRA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Unbn Government have 
set up training scho:>ls to irnpart training on 
Sericulture to farmers in the country; 

(b) if so, the details thereof, State-wise; 
and 

(e) the numbEr cf persons who have 
bsen bsnefited by 'hese schools? 

THE MINIS rER OF STATE OF THE 
MINISmy QF TEXTilES (SHRI ASHOK 
GEHlOT): (a) and (b). During 1989·90, 
Government had approved establishment of 
13 Sericultu;e Training Schools by the Central 
Silk Board (under TRYSEM scheme), one 
each in the States of Assam, Orissa, Rajast-
han, Gujarat, Himachal Pradesh, Mahar-

ashtra, Madhya Pradesh, Jammu & Kashmir, 
Karnataka, Unar Pradesh & Kerala and two 
in Bihar to train the farmers. 

In States where the construction work is 
complete, training in the improved technolo· 
gies of mulberry cultivation and silkworm 
rearing is being imparted to farmers at the 
schools. In all states CSB is also conducting 
training of farmers lJtilising available facili-
ties in villages apart from the schools that 
have been established. 

(c) Since 1989-90 a total number of 
6550 farmers have been trained at different 
Training Schools (under normal plan pro-
grammes of CSB as also with funds under 
TRYSEM). 

[ Translation] 

Fishing by Foreign Charter Trawlers 

3085. SHRI RAJESH KUMAR: 
SHRIMATI 

GAUTAM: 
SHEELA 

SHRI PRABHU DAYAL 
KATHERIA: 

PROF. PREM DHUMAL: 

Will the Minister of DEFENCE be 
pleased to state: 

<a) whether the Coast Guards c:eizt 
fishing trawlers 01 different nationali1ies 
poaching in Indian Waters during the last 
three years; 

(b) if so, the details in this regard; and 

(c) the action taken against the appre-
hended foreign fishing trawlers? 

THF. MINISTER OF DEFENCE (SHRI 
SHARAO PAWAR): (a) Yes, Sir. 
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. (b) Nationality-wise details of the trawl-

Year Natiof'ality 

1990 Thailand 

Burma 

Taiwan 

Srilanka 

Pak 

1991 Thailand 

Burma 

Sri lanka 

Pak 

Korea 

1992 Thailand 
(till date) 

Burma 

Taiwan 

Srilan~.a 

Pak 

Korea 

Bangladesh 

(clThe apprehended trawlers and crew 
are handed over to the local Police at the 
designated ports for further I.gal action un-
der the Maritime Zone of India Ad 1981. 

ers seized during the last three years are:-

No. of Trawlers 
seized 

10 

04 

01 

02 

22 

05 

10 

11 

04 

01 

06 

03 

06 

12 

07 

01 

10 

(English) 

No. of crew 
apprehended 

162 

32 

23 

11 

260 

91 

120 

33 

59 

48 

108 

25 

58 

61 

55 

91 

Capachy Utilisation of Dankunl Coal 
Complex 

3086. SHRI RUPCHAND PAl: 
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SHRI ANIL BASU: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Government are con-
sidering to utilise the full capacity of the 
Dankuni Coal Complex; and 

(b) if so, the steps being taken in this 
regard; 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) and (b). The installed capacity 
of Dankuni Coal Complex is unuti!ised as the 
Greater Calcutta Gas Supply Corporation 
(GOOSC), who is the main consumer of the 
gas, is not yet ready to draw the committed 
quantity of gas. As such Coal India Limited 
are taking steps to explore additiona! market 
for Dankuni gas for the maximum utilisation 
of its capacity. At the same time Coal India 
limited are also making efforts to market 
CllCOKE, the poor off-take of which is also 
affecting gas production. In its bid to explore 
the market, Coal India reached an under-
standing with MiS Alloy Steel Plant (ASP), 
Durgapurforsupplying a maximum of 96,000 
NM' gas per day through the grid of 
Durfagapur Projects limited (DPL). The 
present rate of supply of gas to MIs ASP is 
around 48,000 NM> per day and the further 
increase of gas supply would depend on the 
modification of the existing pipeline system 
to be carried out jointly by DPL and ASP. MI 
sGraphite India limited has also shown their 
willingness to draw around 24,000 NM3 gas 
per day from Dankuni Coal Complex. 

[Translation1 

Export of Cotton by Agents 

3087. SHRI MOHAMMAD ALI ASHRAF 
FATMI: Will the Minister of TEXTILES be 

pleased to state: 

(a) whether the cotton agents in Bom-
bay have exported cotton to other countries 
instead of Russia; 

(b) if so, the details thereof; 

(c) whether any enquiry has been con-
ducted by the Government in this regard; 

(d) if so, the details thereof; and 

(e) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE .OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (e). Information is being 
collected. 

[English] 

labourers In Textile Mills 

3089. SHRI CHANDRESH PATEL: Will 
the Minister of LABOUR be pleased to state: 

(a) whether most of the labourers of 
textile mills of Ahmedabad are suffering from 
'Bisnosis' as the working conditions of these 
mills are not conducive to their health; 

(b) whether the Government have con-
ducted any survey in this regard; 

(c) if so, the findings of the survey; and 

(d) the steps taken by the Government 
to improve the working conditions of the 
textile mill labourers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABA" 
SINGH GHATOWAR): (a) to (d). The infor-
mation is being collected and will be laid on 
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the Table of the House at the earliest pos-
sibie. 

leasing Buslne .. by Banks 

3090. SHRI PRABHU DAYAL 
KATHERIA: 

SHRI CHETAN P.S. 
CHAUHAN: 

, Willthe Ministerof FINANCE be pleased 
to state: 

(a) the details of the banks which have 
been permitted by the Reserve Bank of India 
for undertaking leasing business; 

(b) whether RBI has prescribed any 
guidelines in this regard; 

(c) if so, the details thereof; and 

(d) the quantum of leasing business 
carried out by each of these banks during 
each of the last three years? 

THE MINISTER OF STATE IN THE 
MIN!STRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). The information is being 
collected and will be laid on the Table of the 
House. 

U.S.A.I.D. loan for Irrigation Sector 

3091. SHRI BRIJ SHUSHAN 
SHARAN SINGH: 

SHRI SATYA DEO SINGH: 

Will the Ministerof FINANCE be pleased 
to st<lte: 

(a)whether the United States Agency 
for International Development (U.S.A. 1.0.) 
has decided not to provide any more grant to 
India for irrigation projects; 

(b) if so, whether any reasons have 
been assigned for the same; 

(c) if so, the details thereof; 

(d) the time by which the Agency is likely 
to implement its above decision; and 

(e) the reaction of the_ Government 
thereon? 

THE MINISTER OF STATE It)! THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to ( e). Irrigation sector is 
no longer included in the current bilateral 
assistance programme of United States 
Agency for International Development 
(USAID) because of restructuring of their 
priority objectivEls for India As a result of 
this, USAID have not proposed assistance 
for any new Irrigation sector project after 
completion of US AID assisted water re-
sources projects in India on 30th 'Septem-
ber, 1992. However, a small amount of as-
sistance has been provided by them in the 
US Fiscal Year 1992 for providing technical 
assistance, training, exchange of visits and 
for conducting SeminarslWorkshops in the 
area of water resources planning and man-
agement through their regionallyfurded Irri-
gation Support Project for Asia and the Near 
East (ISPAN). 

legal Shape to Policy of Economic 
lIberalisation 

3092. SHRI HARI KISHORE SINGH: 
SHRI R. SURENDER REDDY: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether there has been a demand 
from foreign investors, especially .Japan, to 
establish a legal framework for the various 
economic policy changes introduced to at-
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tract foreign investment; 

(b) H so. the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). During the recent 
IndcnJapanese Trade Talks on September 
30 and October 1, 1992. the Japanese side 
had raised the question of giving legal shape 
to the notifications issued on economic liber-
alisation. They were informed that the liber-
alized foreign in'/estment regime had legal 
sanction in as much as it was done within the 
audit of FERA. 

World Bank loan under Export/Import 
Marketing Fund 

3093. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRI N.K BAllY AN: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Govemment had taken 
loan from the World Bank to implement a 
programme under the export marketing fund; 

(b) II so, the details thereof: 

(c) the amount spent under this pro-
gramme so far; anc 

(d) the time by which this programme is 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY Of FINANCE (SHRI RAMESH-

WAR THAKUR): (a) to (d). Under the World 
Bank assisted Industrial Export (Engineer. 
Ing Products) Project. the World Bank ex .. 
tended a loan of US $ 90 million to India for 
assisting the carrying out of the programme 
to increase the corTll8titiveness and export 
of manufactured products. particularly In the 
engineering Sub-sector. This also included 
a component for Export Marketing Fund. 
The entire loan amount as since been dis-
bursed and the project came to a close on 
June 30.1992. 

Coal for Power aeneratlon In Mahar· 
ashtra 

3094. SHRI ANANTRAO DESHKUKH: 
Will the Minister of COAL be pleased to 
state: 

(a) the quantity of coal requiredvis-a-vi~ 
to quantity supplied Maharshtra since Janu-
ary 1991, month-wise; 

(b) whether the Government of Mahar-
ashtra and Maharashtra Electricity Board 
have requested for an enhancement in the 
allocation of coal. and 

(c) if so, the steps being taken for supply 
of quality coal to the State? 

THE QEPUTY MINISTER IN THE 
MINISTRY OF COAL (SMRI S.B, NYAMA· 
GOUDA): (a) The requirements of coal are 
not assessed State-wise. Theyare assessed 
Industry-wise forthe entire financial year. As 
perthe available information following quan-
tities of coal were supplied to various con-
sumers In the State of Maharashtra from 
Coal India sources:· 
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Year 

1990-91 

1991-92 

April-Oct., 1992 

(b) Coal requirement of Thermal Power 
Stations are worked and finalised on quar-
terly basis by the Standing Linkage Commit-
tee in which the representatives of State 
Electricity Boards, Ministries of Coal and 
Railways, Department of Power, Central 
Electricity Authority and othera are repre-
sented. Coal supplies t~ power stations are 
regularly monitored and efforts are made to 
make up deficiences whenever they arise. 

(c) Coal supplies to consumers nor-
mally conform to treir specific quality re-
quirements. There are however some com-
plaints of grade slip,nges due to presence of 
extraneous material in coal, or of supply of 
unsized coal. Coal companies are taking 
following steps to improve the quality of coal. 

(i) Action Plan for installation of feeder 
breakers and coal handling plants 
has been taken up to ensure that 
sized coal is supplied to the consum-
ers. 

(ii) Segregation of stones at the time of 
loading of coal 

(iii) Slow moving picking belts are pro-
vidadoin coal handling plants for pick-
Ing up of shell and stone pieces. 

(iv) Ensuring better supervision at the 
time of . loading 10 maintain quality of 

(Figures in '000 tonnes) 

Quantity supplied. 

20838 

23793 

-10954 

coal and developing quality. con-
sciousness among workers, supervi-
sors and executives engaged at Rail-
way siding. . 

Declln. In Cotton Price 

3095. SHRI CHITTA BASU: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the price of cotton has come 
down during the current season; 

(b) if so, «'e reasons therefor; and 

(c) the steps taken by the Government 
to protect the interests of the cotton grow-
ers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). During the current 
cotton season, the prices of cotton have 
shown a declining trend due to comfortable 
stock pOsition and prospects of a good 
crop. 

In terms of long-term export policy 0' 
Govemment to help the cotton farmers, the 
Government has already released 9.26iakh 
bales of cotton for export during the current 
cotton season, so that the farmers get better 
prices olthair produce. 
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Loan to Farmers by S8. 

3096. SHRI CHHITUBHAI GAM IT: Will 
the Minister of FINANe:: be pleased to state: 

(a) whether the State Bank of India is 
making efforts to provide loans to the farm-
ers and for rural development; 

(b) if so, the details of such schemes; 
and 

(c) the amount of loans given by the 
State Bank of India 10 the marginal farmers 
under these schemes in Baroda, Surat and 
Barauch during the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). State Bank of India 
provides loans to farmers and loans for rural 
development all over the country, including 
GUjarat, under Government sponsored 
Schemes/programmes such as Integrated 
Rural Development Programme, Scheme 
for Self-Employment of Educated Unem-
ployed Youth, Differential Rate of Interest 
Scheme, etc. as well as Schemes framed on 
its own. 

(c) The informc.tion is being collected 
and will be laid on the Table of the House. 

Repair of Wallonal Highway 

3097 SHRI HARISH NARAYAN 
PRABHU ZANTYE: V!ill the Minister of 
SURFACE TRANSPORT be pleased to 
state: 

<a) the total length of National Highway 
17 connecting Goa-Bombay via Mahad; and 

(b) the total expenditure incurred on 
maintenance and major repairs including 

construction of bridges during the last three 
years; year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The total 
length of National Highway 17 connecting 
Goa-Bombay via Mahad is 619 Kms. 

(b) The expenditure incurred on mainte-
nance/major repairs and construction of 
bridges during the last 3 years is as below:-

Year Exp9flditure incurred 

1989-90 7431akhs 

1990-91 8951akhs 

1991 -92 5781akhs 

[ Translation] 

lignite Production In Rajasthan 

3098. SHRI MANPHOOl SINGH: WiD 
the Minister of COAL be pleased to state: 

(a) the names of the places where lig-
nite has been found recently in Rajasthan; 

(b) the quantity and quality thereof; and 

(c) the efforts made so far to utilise 
lignite in the field of electricity and the suc-
cess achieved so far in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRt S.B. NYAMA 
GOUDA): (a) and (b). About 870 million 
lonnes (geological reserves) of lignite de-
posits are estimated to be available in 
Bikaner, Barmer and Nagaur districts of 
Rajasthan as per the details given below: 
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A Bikaner District Geological f9serves in 
mHlion tonnes 

1. Palana 24.00 

2. Barsingsar 78.00 

3. Gurha 87.00 

4. Bholasar 4.00 

5. Other area like Mandalcharan, Raneri-
Chaneri, Chak-Vijaisinghpura, etc. 10.00 

B. Barmer District 

1. Kapurdhi 150.00 

2. Jalipa 320.00 

3. Giral 43.00 

4. Bothia-Bhadka 10.00 

C. Nagaur District 

1. Merta Road alongwith Meara Nagar block 84.00 

2. Mokala 30.00 

3. Kashanu-Igiar, Kuchera, Indawar, etc. 30.00 

Total 870.00 

The salient featJes of Rajasthan lignite are indicated below: 

Barmer Dist. Bikaner Dist. Nagaur Dist. 

Proximate Kapur- Jalipa Gurha Gurha Barsing Merta 
analysis dhl East. West sar Road 

Moisture 0/0 45.10 35 to 50 40 to 49 40 to 46 45.00 45.00 

Ash % 9.63 5to 10 25 25 7.84 12.00 
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8arrnet'Dist Sikaiter Dist. Nagaur Dist. 

Proximate Kapur. JaJpa Gulha Gulha Batslng Melfa 
analysis dhJ . East West sar ROad 

Volatile '" 23.50 201030 221026 221026 23.91 24.00 
Matter 

Fixed '" 21.87 15to 25 121023 15 to 23 23.25 19.00 
Carbon 

Calorific 2969 2000 2001 
Value KCallkg to to 

3500 3100 

(c) A lignite mine (1.7 m.t. p.a. capacity) 
and Hnked thermal power station (2x120 
MW) has bean sanctioned by the Govern-
ment in April. 1991 at a capital cost 0' Rs. 
828.04 crs. This projac:! was initially de· 
signed to be Implemented by Nayveli Lignite 
Corporation.l-Iowaver, owing to constraints 
of resources with NlC, Government intends 
to transfer this project involving others inter-
ested. 

{English} 

Industrial Undertakings Financed by 
lFCIand lela 

3099. SHRI PHOOl CHAND VERMA: 
WUI the Minister of Finance be pleased to 
state: 

(a)thedetaits oftbe industrial undertak-
Ings ruMing In loss and financed by Indus· 
trial Finance Cotporatlon Dllndia and Indus-
trial Crect. and Investment Corporation o. 

2001 2001 2690 
to to 

3100 3100 

(d) the steps proposed to be taken by 
the Government to recover the outstanding 
loan from the above units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) The names of the industrial 
undertakings financed by Industrial Finance 
Corporation of India (IFCI) and IndUstrial 
Credit and Investment Corporation of India 
(ICICI) which are running Into losses during 
the last three years cannot be disclosed in 
view 01 the provisions 01 the Public Financial 
Institutions (Obligations as to FideUty and 
Secrecy) Act. 1983. However. the numbarof 
units financed by these two Institutions dur-
ing the lasl three years which are running 
into losses are given below. 

No. of units fUnning into 
losses financed by 

JFCI ICICI 

India, separately during thalast three years; 1990 961 917 

(b) whetherthe loss to the above indus- 1991 956 
trial units have caused loss to FCI and ICICI; 

1992 910 979 
(c) • so, the details thereol; and 
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It may be noted that many of the loss 
making units are meeting the institutional 
obligations. 

(b) and (c). n Is not possible to quantify 
the losses suffered by ICICI and IFCI on 
account of these companies, as the units 
incurring losses in one year need not naces-
sarilybe incurring losses in subsequent years, 
and may start ma!dng profits. Similarly, 
companies might incur losses in the initial 
years of production and may stabilise and 
make profits in subsequent years. 

(d) Recovery of dues is a continuous 
process and the outstanding loan amounts 
are recovered in accordance with'the repay-
ment schedules incorporated in the relevant 
loan documents. Whenever industrial con-
cerns commit defaults in the payment of 
dues to the financial institutions, necessary 
follow up action is taken by discussing the 
problems with the promoters and chief ex-
ecutives of such concerns. The affairs of 
such concerns are specially monitored 
through progress reports and site visits. 
Depending upon the nature of problems 
faced by the units, suitable rehabilitation 
packages are extended in consultation with' 
other participating Institutions; banks and 
the promoters. Mergers with or takeovers by 
financially strong units 3re also worked out 
wherever possible. In case of failure of all 
other attempts for the revival of the units, 
recourse is also taken to legal action by 
enforcing the security for the collection of 
dues. 

Profits by CJ.L 

3100. SHRI ANNA JOSHI: Will the 
Minister of COAL be pleased to state: 

(a) whethertheCoallndiaUmitedeamed 
profits during 1991-92; 

(b) If so, the details thereof; 

(c) the performance of C.I.L during first 
seven months 01 the current financial year; 
and 

(d) the measures being adopted to 
achieve the profits in 1992-931 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAl (SHRI S.B. NYAMA-
GOUDA): (a) and (b). Yes, Sir. Coal India 
limited have earned a profit of Rs. 167.07 
crores during 1991-92. 

(-::) During first 7 months of 1992-93 
Coal India achieved a production of 101.35 
million tonnes against their an.nual target of 
210 million tonnes. The profit and loss fig-
ures will be available only after the accounts 

. are finalised and audited for the complete 
financial year 1992-93. 

(d) Various measures adopted with a 
view to improve the performance during 1992-
93 are as follows. 

(i) Increased production and productiv-
ity. 

(i1) Effective control of cost of production 
so as to have an adequate margin for 
sustained growth. 

(iii) Implementation of 'Cash and Carry 
Scheme· for better sales realisation 
of coal. 

(iv) Improved manpower planning includ-
ing re-deployment of surplus labour 
and restricting the intake of new hands 
against vacancies caused by natural 
wastage. 

(v) Reduction In manpower through v0l-
untary retirement. 
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(vi) concept of 'all men all jobs' is being 
tried on experimental basis. 

(vii) improvement in availability and utili-
sation of Heavy Earth Moving Ma-
chinery by providing adequate Work-
shop support. improved management 
of spares and timely rehabilitation of 
equipment. 

(viii) Procurement of Heavy Barath Mov-
ing Machinery and otherequipments 
are scrutinised closely so that addi-
tions to plant and machinery are 
minimised. 

(ix) special emphasis on underground 
mines to improve the productivity and 
profitability. 

(x) steps taken for maintaining better 
coordination with State Governments 
and also with appropriate authorities 
for acquisition of requisite land sothat 
the mining activities can be taken as 
per schedule. 

(xi) capital expenditure reduction without 
impairing short term/long term pro-
duction potential so that impact of 
interest and depreciation in the future 
cost of production is minimised. 

(xii) Periodical revision of price of coall 
coke to neutralise the cost. 

[TlaIIslation] 

Curtailment of Loan to Priority Sectors 
byRRBs 

3102. SHRI VUOY KUMAR YADAV: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the loans provided by the 

Regional Rural Banks to the priority areas is 
being curtailed; 

(b) whether it is likely to have adverse 
Impact on the public welfare services; and 

(c) the steps taken by the Government 
to restore the loan provided by RRBs to 
priority sectors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) There is no decision to curtail 
the loans provided by Regional Rural Banks 
under the priority sector. 

(b) and (c). Do not arise. 

[English] 

Trading In Public Sector Bonds 

3103. SHRI SARAT CHANDRA PAT-
T ANA YAK: Will the Minister of FINANCE be 
pleased to state: 

(a) whether Nadkarni Committee has 
submitted its report ontrading in public sector 
bonds and !Jnits of Mutual Funds; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
on the recommendations of the Committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir. 

(b) and (c). Nadkarni Committee has 
considered the various problems involved in 
regard to transactions in Public Sector Bonds 
and units of mutual1unds. Various recom-
mendations of this committoe have been 
considered by the High Powered Commil-
tee on the Capital Merket, which has Inter aHa, 
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rer.ommended the setting up of a Standing 
Committee to guide and oversee the 
preporatory work and also at coordinate the 
action points with various bodies. The 
Standing Committee is in the process of 
being constituted. 

[ Translation] 

Development of National Highways 

3104. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Gdvernment have for-
mulated any scheme for the maintenance 
and development of the existing National 
Highways during the Eighth Five Year Plan; 

(b) if so, the details thereof; and 

(c) the amount earmarked therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). De-
velopment and maintenance of National 
Highways is a continuing activity and works 
are being taken up on the basis of Annual 
Plans/Five Year Plans subjects to inter-s9 
priority of each project. traffic (ntensity and 
availability of funds fro Y6ar to year. Against 
the project requiremen: of Rs. 7,830 crores 
for the 8th Five YElar Plan, the Planning 
Commission has agreed to an outlay of Rs. 
2,600 crores only out of which and outlay of 

Ports No. of vessels 

Calcutta· 

Haldia· 12 

Rs. 2,460.00 crores is earmarked for Na-
tional Highways and would be utilised mainly 
for the completion of on-going schemes on 
the existing National Highways. Thus, due 
to paucity of funds, the programme of devel-
opmental activity is yet to be finalised in 
consultation with the appraisal agencies. As 
regards maintenance, which is a non-Plan 
activity, allocations are more from year to 
year. For the current year 1992-93, a provi-
sion of Rs. 169.67 crores has been made for 
maintenance of National Highways. 

[English) 

Allocation of Food Vessels to Ports 

3105. SHRII TARIT BARAN 
TOPDAR: 

SHRI BASUDEB ACHARIA: 
SHRI HARADHAN ROY: 
SHRI AMAL DADA: 
SHRI HANNAN MOLLAH: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state the number of 
food handling vessels alloc3ted to major 
ports and their average pre-berthing time 
Port-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): The number of 
foodgrains vessels handled during July-
November, 1992 and average pre-berthing 
detention at various major ports is as under:-

Average Pre-berthing 
detention(in days) 

1.8 

4.7 
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Potts 

Paradip 

VlZag. 

Madras 

Tuticorin 

Cochin 

New Mangalore 

Mormugao 

J.L. Nehru 

Bombay 

Kandla 

• Upto26.11.1992. 

No. of vessels 

Nil 

5 

3 

4 

3 

Nil 

5 

3 

9 

Average Pre-berthing 
derenrion(in days) 

Nil 

2.0 

Nil 

1.0 

0.3 

0.7 

Nil 

6.9 

Nil 

2.2 

(Translation] deposits with companies. Government se-
curities and money market instruments. Most 

un Investment In State, of these instrument<; are not State specific. 

3106. SHRI KASHIRAM RANA: Will [English) 
the Minister of FINANCE be pleased to state: 

(a) whether the Unit Trust oflndia have 
made any investmer.t in the States this year; 

(b) if so, the details thereof, Statewise; 
and 

(c) if nol, the rEasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Ca, to Ccl. The resources 
raised by un invested in various instru-
ments, such as, Iq:Jity. debentures, loans, 

Coal Reserves In Madhya Pradesh 

3107. KUMARI PUSHPA DE VI 
SINGH: 

SHRI BHAWANILAL VERMA: 

Will the Minister of COAL be pleased to 
state: 

(a, whether the Government have any 
proposal for the exploitation of coal reserves 
available in Madhya Pradesh fully; 

(b) if so, the places identified and the 
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quantity of coal likely to be exploited; 

(c) whether the Government have for-
mulated any scheme in this regard; and 

(d) if so, the cetails thereof and the 
funds earmarked therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) to (d). The Government have 
plans to exploit coal resources in the State of 
Madhya Pradesh matching with the pro-
jected coal demand by operating existing 
mines, implementing sanctioned projects and 
also by taking up nEW schemes. The coal 
production is expected to be about 83.0 
million tonnes by 1996-97 as against 69.18 
million tonnes actually produced during 1991 -
92 in the State. 18 new schemes at an 
estimated capital outlay of about Rs. 4.33 
crores (at 1991-92 prices) have been identi-
fied for investment during the Eighth Plan 
mainly in the Korba. Sohagpur. CIC and 
Hasdeo Coalfields (\, the South Eastern 
Coalfields Ltd.. Pench-Kanh~n and Pa-
th:lkhera Coalfields of the Western coal-
field~ Ltd .• and the Singrauli Coalfield of the 
Northern Coalfields Ltd. 

Composite FH on "".tional Permits 

3108. SHRI N K. BALlY AN: Will the 
Minister of SURF~.CE TRANSPORT be 
pleased to state: 

(a) whether th.) Covernment have in-
creased the compo!ite fee on national per-
mits; 

(b) if so, the reasons theretor and the 
details thereof; 

(c) whether trcnsport operators have 
submitted memorandum against the hike; 
and 

(d) if so. the reaction of tha Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No. Sir. It is 
for the State Governments to determine the 
composite fee on national permits. 

(b) Does not arise. 

(c) The all India Motor Transport Con-
gress has submined a memorandum to the 
Central Government against the. reported 
decision of the State Transport Secretaries 
to raise the composite fees on National 
permits. 

(d) This is a maner which falls within the 
jurisdiction of the State Governments. 

Cooperative Banks In Gujarat 

3109. SHRIDllEEPBHAI SANGHANI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the government of Gujarat 
has sent some proposals for the sening up of 
cooperative banks in the State; 

(b) ~ so. the details thereof and the 
reasons for delay in their clearance: 

(c) whether there is any proposal pend-
ing ~ith the Union Government to set up 
Mahila Co-operativ€ Banks in Gujarat; and 

(d) if so, the details thereof and the time 
by whicn lOese proposalS are likely to be 
cleared? 

I HI: MINI;:, ,~" vi ~ lATE IN THE 
MINISTRY OF FiNANCE (SHRI DALBIR 
SINGH): (a) to (d). During the period July, 
1986 to June, 1992. 14 proposals lor setting 
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up of new Urban Vooperative Banks in 
Gujarat were receivad by Reserve Bank of 
India (RBI). Out of these, 6 proposals re-
lated to Organisation of new Mahila Coop-
erative Banks. None of the proposed were 
approved by RBI because the areas in which 
they were proposals were observed to be 
adequately banked and non-agricultural 
business potential for women clientele was 
inadequate. The details of the remaining 8 
proposals are given below:-

1. The Kodinar Peoples Cooperative 
Bank Ltd., Kodinar. 

2. Ambaliyasan Nagarik Sahakari 
Bank Ltd; Ambaliyasan. District 
Mehsana. 

3. Sardar Patel Cooperative Bank Ltd., 
Junagarh.' 

4. Junagarh Urban CooJ.?8rative Bank 
Ltd., Junagarh. 

5. Anjar Nagarik Cooperative Bank 
Ltd., Anjar, District Kutch. 

6. Laxmi Cooperative Bank Ltd .• Kadi 
Shihoria 

7. KadiCommercialCooperativeBank 
Ltd., Kadi, District Mehsana. 

8. Unava Nagarik Sahakari Bank Ltd., 
Unava, District Mehsana. 

The proposal of Unava Nagarik Sahakrai 
bank Ltd., Unava hC's been approved by RBI 
for registration. Tho remaining 7 proposals 
were not approved by RBI as the areas in 

which they were proposed were observed to 
be adequately banked and potential for non-
agricultural business was quite inadequate. 

AcqUisition of Immovable Properties 

3110. SHRIMATI CHANDRA 
PRABHAURS: 

DR. Y.S. RAJASEKHAR 
REDDY: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number and value of immovable 
properties auctioned under Chapter XX-C of 
the Income Tax Act. 1961 during 1991 and 
1992, so far. State-wise: 

(b) the amount realised from the sale of 
these properties. State-wise; 

(c) the surplus amount earned after 
deducting the tax-(jues, State-wise: and 

(d) the steps proposed to be taken by 
the Government to encourage more people 
to participate in these auctions of proper-
ties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The details of 
number. value. sale price and surplus amount 
realised on auction sale of immovable prop-
erties purchased under Chapter XX-C of the 
Income-tal( Act, 1961 during the period from 
1.1. 1991 to 31.1 0.1992. State-wise is given 
in the Statement. 

(d) The Government is gMng wide 
publicity to auctions conducted by it for sale 
of suctt properties in all leading nationel and 



• 733 WWIten AnstWrs AGRAHAVANA 25.1914 (SAKAl Written Answers 734 

1DcaI ..... -:- :,;:r1:fS. Advenisements are also 
being given in some newspapers abroad to 
atIIKt Nan • idsnt Indians. Catalogues 
c:onIainiiIg WI ... of propenies put for 

audion are also sent to potential buyers 
including various public sector undenakings 
for their information. 
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[ Translation] 

Appointment of SCSlSts as Non-Official 
DlrlJctors 

3111. SHRI PIUS TIRKEY: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of persons belonging 
Scheduled Castes and Scheduled Tribes 
appointed as non-official Directors in Board 
of Directors of various nationalised banks 
~uring each of the last three years, bank-
wise; 

(b) the details of posts lying vacant in 
the Board of Directors cf various banks and 
thtt number of posts. out of them, reserved 
for Scheduled Castes ard Scheduled Tribes; 
and 

(c) the steps baing taken by the Gov-

ernment to fill up the reserved posts for SCs 
and STs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SNGH): (a) to (c). The statutes governing 
the nationalised banks do not specifically 
provide for appointment of persons belong-
ing to the Scheduled Castes and Scheduled 
Tribes as no official directors on the boards 
of the nationalised banks. It is however, the 
endeavour of the Government to appoint 
aUeast one non official director from these 
categories on the boards of each of the 
nationalised banks. The non official direc-
tors were last appointed on the boards of the 
nationalised banks in September-October, 
1989. At present, there are 95 non official 
directors on the boards of these banks, out of 
which 9 belong to the Scheduled Castes and 
Scheduled Tribes. The bank-wise position 
in this regard is given below:-

Name of the bank No. of non-official Directors 
belonging to SCslSTs 

Bank of Ba~oda 

UCO Bank 

Canara Bank 

Union Bank of India 

Bank of Maha~ashtra 

Andhra Bank 

Corporatior, Bank 

New Pank of India 

Punjab an(' Sind Bank 
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There are 85 vacancies on n"n oft;cial 
directors on the boards of the nati"''"a'ised 
banks. govemment have already initiated 
necessary steps to fill up the vacancies. 

Associate Company of CJJ. in Orissa 

3112. SHRI MAUTYUNJAYA NWAK: 
Will the Minister of COAL be pleased to 
state: 

(a) whether any decision has been 
taken by the Govern r.er-t to establish an 
associate company :>f Coal India Limited in 
Orissa; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF coAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). Mahanadi Coalfields 
Limited has been incorporated under the 
Companies Act, 1956 on 3.4.1992 and has 
been func""''1i!1g as a subsidiary coal com-

, pany of Ceal India ·Limited since then its 
areas of jurisdiction are the coaHields in 
Orissa. 

(c) Does not arise. 

(English] 

GIC Plans for Shopkeepers 

3113. DR. P.P. GANGWAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the General Insurance 
Corporation of India (GIC) propose to intro-
duce a policy to cater the needs of the 
shopkeepers; and 

(b) if so, the dgtails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (?I and (b). A Shopkeepers Insur-
ance Policy to suit the needs of small shop-
keepers is already available with the four 
subsidiaries of the General Insurance Cor-
poration of India. The Policy offers a pack-
age cover specially devised to cater to the 
requirements of small shopkeepers. The 
policy offers coverages for Fire and Allied 
Perils covering Building and contents, Bur-
glary & Housebreaking for contents of shops, 
Money Insurance, Pedal Cycles, PlateGlass, 
Neon Signl Glow Sign, Baggage Insuranc~, 
Personal Accident Insurance, Fidelity Insur-
ance, Public liability& Business Interrup-
tion. 

Training to Nepalese Army 

3114. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister of DE~ 
FENCE be pleased to state: 

(a) whether the Government have de-
cided to provide training to Nepalese army 
personnel: 

(b) if so. the details thereof; 

(c) whether the Government propose to, 
have such bilateral agreements with othel(:, 
SAARC nations also; and 

(d) if so, the datails thereof? 

THE MINISTER OF DEFFENCE (SHRI 
SHARAD PAWAR): (a) No, Sir. 

(b) Dees not arise. 

(c) No, Sir. 

(d) Does not arise. 
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Unorganlsed Rural Labour 

3115. SHRI M.V.V.S. MURTHY: Will 
the Minister of LABOUR be pleased to state: 

(a) whether the Government have any 
proposal to enact a comprehensive legisla-
tion for the unorganised rural labour; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
.. MINISTRY OF LABO'lR (SHRI PABAN 
SINGH GHATOWAR): (a) No, Sir. 

(b) Does not arise. 

(c) The Govt. isoparating a large number 
of schemes for the up!iftmenl of the weaker 
sections of the labour force, like the fixation 
of minimum wages linked to poverty line, 
implementation of poverty alleviation pro-
grammes like Integrated Rural Development 
Programme (IRDP), Training of Rural Youth 
for Self Employment (TRYSEM), Develop-
ment of Women and Children in Rural Areas 
(DWCRA), Jawahar R':>jgar Yojana, schemes 
for financial assistance to landless agricul-
turallabour and pension schemes for the old 
and destitute. 

Besides, the follo\o/ing labour laws are 
meant for protecting the rights and interests 
of the unorganised -ural/agriculture labour-
ers: Workmen's Compensation Act, 1923. 
Minimum Wages Act. 1948, Equal Remu-
neration Act, 1976, Bonded labour System 
(Abolition) Act, 1975, Inter-State Migrant 
Workmen (Regulation & Conditions of Serv-
ice) Act, 1979, Child labour (Abolition & 
Regulation) Act, 1986; Contract labour 
(Regulation & Abolition) Act, 1976. 

Amount Provided by Agricultural And 
Rural Development Banks for Rural 

electrification 

2116. SHRI VISHWESHWAR 
BHAGAT: Will the Minister of FINANCE be 
pleased to state: 

(a) the amount provided by Agricultural 
and Rural LJevelopment Banks for the rural 
electrification and agriCultural development 
during the last three years, State-wise: and 

(b) the provisions made in this regard 
during the Eighth Five Year Plan State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Information is being 
collected and will be laid on the Table of the 
House to the extent available. 

[ Translation] 

Export quota of Power loom Cloth 

3117. SHRI TEJSINGHRAO 
BHONSLE: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the Government propose to 
increase the export quota of cloth manufac-
tured by powerlooms in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STArE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHtOT): (a) and (b). The quota under the 
Powerloom Exporters Entitlement System, 
which is in the nature of Manufacturers Ex-
porters Entitlement system for the Power-
loom sector has been increased to 5% (from 
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the present level of 3%) with effect from the 
new quota year 1993. 

Construction of Bye-Pass on NH No. 24 

3118_ SHRIRAJVEERSINGH: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the amount spent on maintenance 
etc. of National Highway No. 24 by the 
Guvernment during ~he last three years; 

(b) the number of bye-pass roads con-
structed during last three years .on this route; 

(c) whether tt-ere is any proposal to 
construct more bye·pass roads on National 
Highway No. 24; 

(d) if so, the details thereof; and 

(e) the time b}' which construction of 
• bye-pass roads is li'(ely to be started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER): (a) The amount 
allotted for the mainterance and repairs of 
NH 24 in the state of UP during the last three 
years is as follows: 

Year 

1989-90 

1990-91 

1991-92 

Amount 
fRs. in lakhs} 

198.51 

179.11 

163.47 

(b) to (e). No :Jy-pass has been com-
pleted on National Highway No. 24 during 
the last three years. The work of construc-
tion of pavement and bridges on Sitapur by-
pass having a length of 9.90 km is in prog-

ress. There are proposals for construction of 
by-passes outside Hapur. Moradabad and 
Shahjahanpur for which land acquisition 
proceedings and !echnical detailing are in 
different stages of progress. The start of 
construction would depend upon the overall 
availability of resources and inter S9 priority 
of works on all-India basis. 

(English) 

Establishment of Cantonment at Hisar 

3119. SHRI NARAIN SINGH 
CHAUDHARI: Will the Minister of DE-
FENCE be pleased to state: 

(a) the total agrtcultural land acquired 
by the Government for selting up of Canton-
ment at Hisar; 

(b) whether the compensation has been 
paid to the farmers as per directives of vari-
ous courts; 

(cl the time by which the compensation 
is likely to be paid to all the farmers where 
land has been acquirod; 

(d) whether the interest for delay on the 
said amount will also be paid; and 

(e) if so. the details thereof? 

THE MINISTER OF ~EFENCE (SHRI 
SHARAD PAWAR)' (a) to (e). 5821.799 
acres of land has been acquired for the 
establishment of Military Station at Hissar. 

Compensation has been paid in all but 
68 cases in pursuance of Court Orders. 
Provision for the'payment of compensation 
in respect of these cases has been made in 
the current financial year. Interest on en-
hanced compensation, as admissible under 
the Land Acquisition Act. 1894, is also pay-



AGRAHAYANA 25, 1914.(SAKA) Wrilr~n Answers 746 

able to the concerned land owners. 

Allerhata rout. betw4len Kashmir and 
Laddakh 

3120. SH.RI GURUDAS KAMAT: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether an alternate road between 
Kashmir and Laddakh (Leh) through Manali 
is being mnstructed: 

(b) if so, the detailS thereof; 

(c) whether thi! route would be opera-
tive during winter abo: and 

(d) if so, the steps being taken by the 
Government for mmpl9tion of the road ex-
peditiously? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (d). An alternate 
road from National Highway No.1-A, taking-
off from Batete to T andi on the Manali-Leh 
road, is being constructed. This alternate 
road does not pass through Manali. Work is 
in progress and the proposed road is ex-
pected to be completed by 1985 subject to 
the availability of funds. This road would not 
be operational duri"9 winter. 

Acclde.,t In WeL 

3121. SHRI RAMCHANDRA GHAN-
GARE: Win the Ministe: of COAL be pleased 
to state: 

(a) number of 3CCidents in mal mines 
under the Western Coalfeelds limited during 
1992. coIIiery-wise and the number of work-
ers died and injured in every such accident: 
lind 

(b) the measu'OS being taken by the 

Western Coalfields Umited to minimise the 
recurrence of such accidents? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) The details are being col-
lected and will be laid on the Table of the 
House. 

(b) Each accident is enquired into by 
the Internal Safety Organisation and guide-
lines are issued outlining the safety meas-
ures to be undertaken to prevent such acci-
dents. Besides,lhecoal.companieshave an 
Annual Action Plan !or bringing about 
improvement in safety in mines, which en-
visages introduction of Joof-bolting system, 
estacfishment of new travelling rcads and 
impro'ving the existing ones, establishment 
o'mmmunication network from underground 
mines to surface and dust-suppression. 

Interest Rates In Respect of Rura,' 
Electrification Schemes 

3122. DR.R.MALLU: Will the Minister 
of FINANCE be pleased to state; 

. (a) whether the Government of Andhra 
Pradesh has requested the Union Govern-
ment to reduce the interest rate on the loan 
taken by them for rural electrification 
schemes; 

(b) . if so, the details thereof; and 

(c) the action taken by tne Union Gov-
ernment thereon? 

THE M'NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBJR 
SINGH): (8) and (b). No request from the 
Government of Andhra Pradesh for reduc-
tion in interest rates has been received. 
However, a request to evolve a uniform rate 
of interest for Ioati advanced by commercial 
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banks under Special Project Agriculture 
(SPA) Scheme was received by the National 
Bank for Agriculture and Rural Development 

• (NABARD) from the Chairman, Andhra 
Pradesh State Electridy Board. 

(c) NABARD has informed that there 
will not be any objection if the financing 
banks and the State Electricity Boards come 
to an understanding about common rate of 
interest. 

Lo .. of Production Due to Supply of 
Sub-Standard Seeds 

3123. SHRIV.SREENIVASAPRASAO: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the estimated loss suffered by the 
Sericulturists in Karnataka due to supply of 
sub-standard seed~; 

(b) whalher a!'ly assistance has been 
given by the Union Government to the State 

, Government to off-set the loss suffered by 
the sericulturists; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government 
to avoid such losses In future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (1). It is estimated thaI 
during 1991 -92 th~re was a shortfall of 
about 11,000 tonne'; in ::ocoon production in 
Kamataka. The mc:jor reason for this short-
fall was outbreak of ,-,ebrine disease which is 
mostly transmitted through seed. In order to 
assist the State Gov!., to overcome the prob-
lem of pebrine, the Central Silk Board had 
taken up a numoer 0' steps in collaboration 
with the State Sericulture Department. These 
included implemen~ation of a mass disinfec-

tion programme, supply of P1 7P21ayings to 
Oeptt. of Sericuiture, screening of basis 
stocks for pebrine, deputation Clf study teams 
to conduct survey in seed zones and to 
demonstrate various measures to control 
the disease. 

In order to avoid recurrence of the loss 
of cocoon production on account of pebrine, 
the Central Silk Board has been advising the 
State Oeptts. On measures to be taken to 
maintain Quality of basic seed, standards of 
seed cocoon production and control of 
pebrine disease. The CSB has also been 
providing trainirog regarding maintenance of I 

disp.ase free standards in basic seed farms 
and departmental grainages. Besides, the 
Silkworm Seed Production Centres estab-
lished by the CSB in the State are also 
supplying disease free layings. 

Rul •• for Registration of New Anancial 
Intermediator. 

3124. SHRIGUMAN MAL LODHA: Will 
the Minister of FINANCE be ploased to state: 

(a) whether the rules for registration of 
new financial intermediators, including new 
merchant bankers, have since been formu-
lated under the Securities and Exchange 
Board of India Act, 1992; 

(b) if so, the details thereof; and 

(c) if not, the reasons for delay and the 
time by which these rules are likely to be 
formulated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). Draft Rules and 
Regulations under the Securities and Ex-
change Board of India (SEBI) Act. 1992, 
have been formulated for registration and 
regulation of various intermediaries and tor 
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carrying out the purposes of the Act. The 
Rules and Regulations for Stock Brokers 
and Sub-Bro.kers and Regulation Insider 
Trading have already been notified in the 
Official Gazette. 

The remaining Rules and Regulations 
are in various stages of finalisation: As the 
Regulatory framework for the intermediaries 
in the cap~aI market is being created for the 
first time in the country. the. Rulas and 
Regulations are required to be finalised w~h 
utmost care keepin.J in view the need for 
ensuring a healthy growth of the capital 
market. Each Rule and Regulation is re-
quired to be cleared by the law Ministry 
before it can be notified in the Official Ga-
zette. Extensive discussions are being held 
with the l 'Ministry on each provision 

• contained in the Rules and Regulations be-
fore they are notified. However. every effort 
is being made to notify the Rules and 
Regulations at the earliest. 

Recruiting Agents 

3125. SHRI S.B. THORAT: Will the 
Minister of LABOUR be pleased t~ state: 

(a) the numbsr 01 Recru~ing Agents 
working for recruitment of skilled. semi-skilled 
and unskilled personnel. State-wise; 

(b) whether a large number at com-
plaints are received by the Government 
against them; 

(c) if so. the nature of the complaints; 

(d) the procedure laid down by the 
Government to deal with such 'complaints; 
and 

(e) the steps taken for speedy disposal 
of the complaints? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR(SHRI PABAN 
SINGH GHATOWAR): (a) The number of 
Recru~ing Agents registered w~h the pro-
tector General of Emigrants under the Emi-
gration Act. 1983 as on 30.11.1992 was 
1854. The break-up of Recruiting Agents 
State-wise is given in Statement. 

(b) and (c) During the year 1992 (upto 
30.10.92) 63 complaints were received 
against the Recruiting Agents. These relate 
to cheating and extortion of money, substitu-
tion of employment contract. premature ter-
mination of contract. downgradation of skills. 
unsatisfactory working and living conditions 
etc. 

(d) and (e). As and when complaints nre 
received against Registered Recruiting 
Agencies. these are enquired into with the 
help of police and the concerned Indian 
Missions abroad depending upon the nature 
of the complaint. Ac.1ion to suspend/cancel 

. the Registration Certificate is taken in appro-
priate cases. Such Recruiting A.gencies are 
not allowed to carl"f on the business 0\ 
employment of persons abroad. Necessary 
action is also taken by the Indian Missions 
for redressal of the grievances of the Indian 
workers. 

STATEMENT 

State No. o( Recruiting Agents 

1. Maharashtra 1052 

2. Oalhi 425 
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State No. of Recruiting Agents 

3. Tamil Nadu 76 

4. Punjab 66 

5. Kerala 50 

6. Andhra Pradesh 43 

7. Chandigarh 36 

8. Uttar Pradesh 28 

9. Rajasthan 17 

10. Haryana 12 

11. Karnataka 12 

12. Goa 9 

13. G.Jjarat 9 

14. West Bengal 7 

15. Orissa 5 

16. Jammu and Kashmir 4 

17. Bihar 2 

18. Madhya Pradesb 

Total 1854 

[Translation) (a) the amount of loan provided to India 
during ,.'·92 and 1992-93 by the World 

Loan Received DurL1g 1991 and 1992 Bank,lnternationalMonetaryFundandother 
countries cnd the actual amount received 

3126. SHRI MAD~ tAl KHURANA: during '''·92anduptoOctober,'992:and 
Will the Minister of FINANCE be pleased to 
state: (b) .. amount of loan likely to be 
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received from the organisations during the 
remaining period of 1992-931 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Bulk of the assistance 
is provided by Membars of the India Consor-
tium including the World Bank. The mem- . 
bers of the India Consortium had pledged 
assistance of Us $ 6.7 billion and US $ 7.2 
billion for the year 1991-92 and 1992·93 
respectively. The amount of loans actually 
received during 1991·92 and 1992·93 (upto 
October 1992) is Rs. H)696 crores and Rs. 
3369 crores r~spectivHly. In addition, an 
amount of SDR 905 million and SDR 462 
million from IMF werE! received during 1991· 

, 92 and 1992-93 (upte October 1992). 

(b) The amount c-f loans likely to be 
received during No .. ember, 1992 to March, 
1993 is estimated to be Rs. 7148 crores. In 
addition, an amount of SDR 693 million from 
IMF is likely 10 be received during remaining 
period of 1992·93. 

[English1 

Financing for Housing 

3127. SHRI GECRGE FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether thq banks including State 
Bank or India and National Housing Bank 
and other financial institutions propose to 
introduce in the capital market innovative 
mortgage backed instruments through which 
money can be raised 10 finance· housing in 
the CX)untry; and 

(b) if so, the details thereof? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
~INGH): (a) and (b). National Housing 
Bank, at present, has no proposal to intro-
duce mortgage backed instrument in the 
capital market. They have, however, sug-
gested certain amendments to NHB Act which 
may facilitate the development of secondary 
mortgage market and will lead to availability 
of increased finance in the housing sector. 

. Industrial Development Bank of India does 
not provide finance for housing except to its 
own employees. Public Sector Banks in-
cluding Siale Bank of India provide housing. 
finance in terms of guidelines issued bY 
Reserve Bank of India from lime to time. 

Import of SlIv.er 

3128. PROF. PREM DHUMAl: 
SHRI RAM SINGH KASHWAN: 
SHRIMATI PRATIBHA DE VIS-

I~GH PATIL: 
SHRVGOVINDRAO NIKAM: 

Will the Ministerof FINANCE be pleased 
10 state: 

(a) whether the Govemment propose to 
introduce a scheme to allow import of silver; 

(b) if so. the details thereof; and 

.. 
(cl the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF fiNANCE (SHRI RAMESH-
WAR THAKUR): (a) No such proposal is 
under consideration at present. 

(b) and (c). Do not arise. 
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Lapsed Pollcle. of LIfe Insurance 
Corporation of india 

3129. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of FINANCE 
be pleased to state: 

(a) whether in the event of non-pay-
ment of the premium of lie poJicy regularly 
upto three years, tho policy is treated as 
lapsed; 

(b) if so, the total amount of such lapsed 
policies with lIC during the last three years; 

(c) whether the Government propose to 
pay the amount of SL'ch policies to the policy-
holders; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (e). Yes, Sir. When a policy 
lapses for non-payment of premium within 3 
years the amount realised will not be ade-
quate even to recover the initial expense s 
incurred by the llC on under-writing the 
policy. Therefore, suet, polici8s do not ac-
quire any paid-up va'ue. h is not the practice 
to keep separately tt··e statistics in respect of 
amounts of premium received under such 
lapsed policies. 

(Tnms/ation] 

identity Cards to Army Pensioners 

3130. MAJ. GEN. (RETD) BHUWAN 
CHANDRA KHANOURI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government have 
decided to issue identity-cards to the Ex-

servicemen and the Army pensioners; 

(b) if so, whether the Government have 
received complaints from the ex-service-
menlpensioners residing in hilly areas; 

(c) if so, whether the Government por-
pose to deliver identity cards either from 
concerned development block or from Gram 
Panchayat in these areas; and 

(d) if not, the measures being taken by 
the Government to remove the difficulties 
faced by the ex-servicemen in this regard? 

THE MINISTER OF DEFENCE (SHRI 
SHAAAD PAWAR): (a) The Government 
have decided to issue Identity Cards to ex· 
Servicemen and widows. including Army 
pensioners. 

(b) to (d). Some representations have 
been received on behalf of ex· Servicemen 
residing in hilly areas about the difficulties 
being faced by them in getting Identity Cards 
and requesting that the same should be 
issued through either the concerned Devel-
opment Block or Gram Panchayal. As Iden-
tity Cards are issued only after verification of 
documents relating to eligibility of ex-serv-
icemen/widows, they are being issued 
through the Zila Sainik Boards. The time 
schedule for the issue of Identity Cards, 
originally envisaged, has been extended ad-
infinitum to enable the ex·Servicemen/wid-
ows to present their documents and get their 
Identity Cards as and when they find it con· 
venient to visit the District headquarters. 

[English) 

Coal Supply to Power Houses 

3131. SHRIK.V. THANGKABALU: W;li 
the Minister of COAL be pleased to state; 
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(a) whether in the matter of coal sup-
plies, NTPC power stations are given prefer-
ence over the State Electricity Boards con-
trolled power houses; 

(b) if so, the reasons therefor; and 

(c) the actual difference in coal supplied 
, under this criterion to NTPC power houses 
and StatE! Electricity Boards owned power 
houses during the last three years, year-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Coal Supplies to all power 
Utilities are effected against quarterly link-
age decided by the Standing Linkage Com-
mittee. These linkages are decid&d on the 

Board! 1991-92 % age 
Agency Require- Oesp. 

NTPC 30.56 30.66 100 

All other 83.74 81.06 97 
SEBs 

National Highway No. 17 

3132. PROF. K.V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the work on National High-
way No. 17 from Ko1ungalloorto Edappally 
in Kerala has been started; 

(b) if so, the de:ails of work done so far; 
and 

(c) the steps taken to complete this 
section of NH-17 within the stipulated time? 

basis of generation targets accepted by the 
power stations sometimes more coal Is re-
ceived by power stations which are able to 
unload wagons quickly. Further NTPC power 
stations at the pit heads may receive more 
coal because movement is not dependent 
on railways. But generally speaking no 
preference is given in the matter of coal 
supplies to power str 'ons under National 
Thermal Power Corporation (NTPC) over 
power stations controlled by State Electricity 
Board (SEEs). 

(b) Does not arise. 

(c) Available information about coal 
supplied to NTPC and other SEBs during the 
last two years from Coal India Limited (Cll) 
sources is as follows: 

(In millions tonnes) 

1990-91 % age 1989-90 
Raquire-desp. Desp. 

28.5 27.3 96 21.7 

73.0 73.3 100 632 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
I~HRI JAGDISH TYTlER): (a) to (c). NH 
"lo. 17 is to be realigned in a major portion of 
this section. Estimates for additional land 
acquisition have been sanctioned in a length 
of 13.7 km, which is in dilferent stages of 
progress. Within this reach, the wort< of 
Varapuzha Bridge along with its approaches 
(3.46 km length) is included in Demand of 
Grants 1992-93 for sanction, since land has 
already been acquired. Works in other por-
tions can be taken up only after land acqui-
sition is complete, subject to availability of 
funds. 
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I is too ..tr tD ... fi .... Ichedule for 
completing this entn Arment. 

Exc ... Duty on J=erro Alloy Concrete 
PIpe. 0' BWSSB 

raising the maximum limits of wages eligible 
for bonus. percentage of bonus and the 
amount of bonus; 

(c) if so, the details thereof; and 

3133. SHRI A. VENKATESH NAIK: (d) :he time b~· which it is likely to be 
SHRIMATI BASAVA RAJES- done? 

WARI: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government of Kama-
taka has requested ttle Union government to 
waive excise duty on Ferro Alloy Concrete 
Pipes of the Bangalore Water Supply and 
Sewerage Board (BWSSB); and 

(b) if so, the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Yes, Sir. 

(b) Exemption from the levy of whole of 
the duty of excise on all excisable goods 
falling under chapter 68 or 73, was issued on 
~2.1991. initially ·,alid upto March, 1992 

• and then extended upto 31 st August. 1992. 

EUglbll1ty for Bonus 

3134. SHRI RAM NAIK: Will the 
Minister of LABOUP be pleased to state: 

(a> whether the Government are aware 
thai in number of establishments in the pri-
vate sector. semi-Gov.rnment sector, in-
cluding Municipal Corplrations and Gover,!-
ment Undertakings. exceed the statutoty 
limits prescribed for bonus under the Scheme 
of .~1Jratia payment; 

(b) whether ~ is a demand for 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes, Sir. Ex-
gratia payment is not regulated by the Pay-
ment of Bonus Act, 1965. 

(b) and (c). Representations have been 
received from Trade Unions/Organisations 
and individuals, inter-alia, demanding rais-
ing of ceilings in respect of elig ibility of wages 
for bonus percer.tage and quantum of bonus 
payable un.der the Payment of Bonus Ad: 
1965. 

(d) There is no proposal under consid-
eration for amending Payment of Bonus Act, 
1965 

( Translation] 

Skilled and Unskilled Reglslered wllh 
Employment Exchang,!s 

3135. SHRI LALIT ORAON: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of skilled and unskilled 
uneployed persons registered with employ-
ment exchanges as on 31 October, 1992 
category-wise and State-wise; 

. (b) the number of those belonging to 
Scheduled Castes/Scheduled tribes. sepa-
rately; 

(c) the number of skilled and unskilled 
unemployed persons in Bihar belonging to 
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general categoJy. Scheduled 'Castes and 
ScheduIad Tribas separately as on the above 
dale. dlstricI-wlse; and 

(d) the action plan formulated by the 
Gttvernmant for solving unemployment 
problem and the targetfbced during the current 
ye.,? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAq): (a) Of the total 
number of persons r~istered with the Em-
ployment Exchanges. about 80% are those 

Sch. Castes 

Sch. T ritas 

Skilled/sfIIfli-
skilled 

109.3 

18.6 

(c) The number ct persons registered 
with the employment exchanges in Bihar 

Skilledls.",i-
skilled 

Sch. castes 10.8 

Sch. Trbes 6.5 

0Ihera 1;4.3 

DiItrict ..... figur .... nac maintained. 

Cd) The Eighth rlV. Ya. Plan empha-
sises 1M need for ,. high r.a 01 eConomic 
growth. COfIIbined witt' 'aster g~ 01 sec-
tors, sub-McIorI.,.d.,... which have r .... 
tively high employment potential for .nhanc-

who are freshers without any specific occu-
pational ctassification. The number of per- . 
sons who could be categorised as SkRIedI 
Semi-skilled and Unskilled, not all of whom 
are necessarily unemployed, as on 31 st 
December, 1988 (latest available), State-
wise is given in the statement enclosed. 

(b) The number of persons belonging to 
Scheduled Castes and Scheduled Tribes, 
as on 31st December, 1988, among the 
skilled/semi-skilled and unskilled,. registered 
with employment exchanges were as un-
der:-

(In thousands) 

Unskilled 

991.8 

220.4 

category-wise and skill category-wise as on 
31st Dec., 1988 is as under:-

(In thousands) 

Unskilled Oth&rs 

55.0 197.7 

50,1 109.0 

202.9 1911.2 

ing the pace of employment generation. 
Geographically and CI'OJ)-wisa diversified 
agricultural d8Y8lopmapt. was...., devel-
opment.Md farestty, cIevItIapmenlllll·,ural 
non-'"", Mc:tcw end rural in'rastructUre, 
faster growih 01 'r.aaU and decamalsed 
................ ~ cI houIing 
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are the basic elements of the employment-
oriented growth strategy envisaged in the 
PIl\n. The Plan is expected to create 8-9 

764 

million additional employment opportunities 
per year. on an average. These would 
benefit 3killed as well as unskilled persons. 
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• [Eng/ish) 

Industrial Disputes pending with labour 
Court 

3137. SHRI BAPU HARI CHAURE: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the number of industrial disputes 
pending before LabOJr Courtsllndustrial 
Tribunals till date, State-wise: 

(b) the number of Labour Courts and 
Industrial Tribunals in each State and those 
newly constituted during each of the last 
three years, State-wise: 

(c) whether the recommendations made 
at the Labour Ministers' Conference to in-

'crease the number of labour Courts and 
Industrial Tribunals in each State have been 
implemented by the States: 

(d) if so. the detail~ thereof; and 

(e) if not. one steps taken to reduce long 

pending cases in each labour Coun and 
Industrial Tribunal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (d). A state-
ment is attached. 

(e) The steps in hand for expediting 
adjudication of industrial disputes are inter-
alia as follows:-

(i) Improving and strengthening of 
Conciliation Machinery so that a 
larger number of cases are settled 
at the conciliation stage; 

(ii) Expeditious filling up of vacan-
cies of Presiding Officers of the 
labour Couns and Industrial Tri-
bunals' 

(Iii) Settmg up 01 aOditlonal labour 
Courts and Industrial Tribunals. 
where necessary; 

(iv) Holding of lol< Adalats, wherever 
possible. 
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Worker Died In Mine Accidents r Trans/ation) 

3138. SHRIHARADHANROY: Willthe Refinancing to Unar Pradesh by 
Minister of labour be pleased to stare: National Housing Bank 

'(a) the number of workers killed in mine 
accidents during l!ol91-92 and during the . 3139. SHRI ARJUN SINGH YADAV: 
current year upto September 1992; Will the Minister of FINANCE be pleased to 

state: 
(b) the amount of compensation paid to 

the families of the dl-::eased persons; and 

(c) the steps taken by the Government 
to prevent such accidents in future? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) The information 
is being collected and will be laid on the 
Table of the House. 

(b) payment of compensation by the 
• management to the flext of kin of the de-

ceased is regulated under the Workmen's 
Compensation Act. 1923 which IS admini-
stered by the respective state Governments! 
Union Territory Administrations. Informa-
tion on this aspect I;; not mamtained Ifl the 

· Ministry of Labour .. 

(c) Provisions for safety. health and 
weHare of workers employed in mines are 
contained in the Mmes Act. 1952 and the 
rules and the regulations framed thereun-
der. Officers of the Directorate General of 
Mines Safety inspect the mines from time to 
time In order to enforce the statutory prOVI-
sions in respect of mines safety and take 
appropriate action LI[1ljer the Mine Act. 1952 
against the persons held responsible for 
violating the provis'ons of the Act. The 
Direction-General 0: Mines Safety also is·-
sues guidelines in th~3 fcrm of cirCUlars to the 

• mines management from time to time for 
adopting safety measures. 

(a) whether the National Housing Bank 
has provided refinancing facilities tothe State 
Rural Bank of Uttar Pradesh for the con-
struction and rel'air of houses; 

(b) II so. the details thereof and the 
amount prOVided during the last two years; 
and 

(cl If not. the reasons Iherefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (el. National Housing Bank 
(NHB) had introduced various refinance 
schemes In respect 01 eligible housing loans 
granted by primary lenders. Jt has also 
Introduced a scheme lor subscription to the 
Special Rural HOUSing Debentures{SRHDs) 
floated by State Land Development Banks in 
respect of their eligible lending for rural 
housing as per the norms prescribed by 
NHB. NHB has reported that as on Novem-
ber. 1992. it has provided Rs. 8.99 crores by 
way of subscription to the Special Rural 
Housing Debentures (SRHDs) of Uttar 
Pradesh Rajya Krishi Evam Gramya Vikas 
Bank limited. 

(Eng/ish) 

Legislation for Unorganised Sector 

3140. PROF. SUDARSAN 
RAYCHAUDHURI: Will the Minister of 
LABOUR be pleased to state: 
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(a) wnetherthe Govemment proposed 
. to introduce a Central legislation for the 
unorganised sector In the country; and 

(b) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SIN~H GHATOWARi: (a) No. Sir. 

.(bl Does not arise. 

Minimum Wages fer Different Establish-
ments 

3141. SHRI MOHAN RAWAlE: Will 
the Minister of lABOUR be pleased to state: 

(a) whether the minimum wages of 
employees engagea by Railways and Pons 
for loading and unloading pit cleaning op-
erations have not been revised for a long 
time; 

(a) whether some major coal projects 
are facing serious problems with regard to 
the equipmems: 

(b) if so. the names of such projects and 
the reasons for such problems; and 

(c) the measures takenlbeing taken by 
the Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). Some major coat 
projects are facing problems due to delay in 
supply of equipment by the indigenous min-
ing equipment manl'facturers. These are:-

(il Amlohri-OCP (NCl)- delay in 
supply of dragline 

(ii) Lingraj-OCP (MCLl- delay in sup-
piy of shevels. 

(iii) Ramagundam-OCP-III (SCCL)-
(b) if so, the steps taken by the Govern- delay in supply of shovels. 

ment in this regard; 
(iv) GDK-II'A'- UG (SCCL)· delay in 

(C) the number of workers, the rate of supply of longwall equipment. 
existing wages and whon rt was last revised; 
and 

(d) the steps ta'<er. by the Government 
to review the miniml:m 'Nages of these work-
ers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWARI: (a) to (d). The infor-
m'ltion is being collected and will be laid on 
the Table of the House. 

Equipment Problems in Coal Projects 

3142. SHRI R. SURENDER REDDY: 
'Will the Minister of COAL be pleased to 
state: 

8esides some major projects, namely. 
JhanJra- UG (ECl), Goleti longwall (SCCl). 
Nigahi-OCP (NCll and Khadia-OCP (NCLl 
have problems of procurement 01 equipment 
13nd spares from th& erstwhile USSR. 

(c) Coal compantes have crawn up 
requirement of equipment 01 projects and 
placed orders In advance matching with the 
lead time of procurement. BI- annual meet-
'ngs are being held in the Ministry of Coal 
With the Public Sector Equipment Manufac-
turers to sort out problems of stJpply and 
after sales service reqUIrement. Equipment 
suppiy is being regularly monitored in the 
Ministry of Coal and in Cll lor inleractions 
with the Manufacturers. Action is also being 
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taken to deal with problems arising out 01 

uncertainty in supplies from the erstwhile 
USSR. For resolving this prOblem and some 
ot"'er connected issues a team of official!: 
from Cll had recently visited the plants of the 
manufacturers in CIS. 

Foreign Exchange Reserves 

3143. SHRI SANAT KUMAR MAN· 
DAL: 

SHRt MJ'.DAN LAL KHURANA: 

Wtllthe Minister of FINANCE be pleased 
to stale: 

(a) whether tha foreIgn eXChange re-
serves dropped sharply at the end o! Sep-
tember, 1992 and again at the end of Octo-
ber. 1992: and 

(b) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (aj and (b). Yes. Sir. The 
major factors contributing to this fall during 
Ihesetwo months were: bunching-upol debt 
s .. rvice payments; settlement of transac-
tions with Asian Cle:uing Union and revalu-
ation of the reserves level at the end of the 
months based on dE:preciated rates of other 
currencies vis-a-vis dellar. 

industrial Accidents 

3144. SHRI PARASRAM BHARDWAJ: 
Will the Minister of LABOUR be pleased to 
stale~ 

\a\ \t\e t\umbef 0' ,ndustrlal aCCloents 
\ha\ totM<. p\ac:;e ,n \"e COUfI\t'1, du;\t\~ ~ac" 1;)\ 
the last three years Slale-wise', and 

(b) the steps t<lken by the Government 

or propoSed to be taken 10 reduce such 
accidents? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) ano (b). The 
,"formatIon is being collected and will be laid 
')n the Table of the HOUSEl 

[ rranslationj 

Projects/Schemes from Madhya 
Pradesh 

3145. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of SURFACE 
TRANSPORT be please to state: 

(a) the number 01 pro!ects/schemes 
iYln9 WIth the Unton Government tor ap-
oroval pertaining to Madhya Pradesh: 

(b) the actIon taken so far In each case, 

Cc) whether the Government propose 10 

aCCOrd approval to these projects: 

(d) if so, the time by which these would 
be approved: and 

(e) if not. the reasons therefor and the 
details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt JAGDISH TYTLER): (3) to (a). 87 
Schemes were forwarded by the Govern-
ment ot Madhya P,adesn against the aug-
mented Central Road Fund Programme. In 
the at:>sence of actual augmentdtion, five 
s.c,",<emes were approved against the free 
balance available for Madhya Pradesh upto 
3' .3.1992. Remaining 82 schemes can only 
be considered as and when actual augmen-
tation of Central Road Fund takes place. 
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In addition, six schemes have been 
received under the Centrally Aided Pro-
gramme of Roads of Inter State or Eco'lomic 
ImportancefortheSthPlan. Theschemestc 
be taken up under this programme are yet to 
be finalised in consuhation with the appraisal 
agencies, keeping i" view th~ allocations 
earmarked for the p~rJ:Ose, inter-se Priority 
of works on all-India basis and norms laic 
down for the purpose. h is, therefore. too 
early to specify the extent of proposals in 
Madhya Pradesh t!"oat can be accommo-
dated during the 8th Plan. 

27 projects estimates on National High-
,ways in Madhya Pradesh have been re-
ceived. These estimates are yet to De proc-
essed for sanction keeping in view technical 
feasibility of propos31s inter-se priority of 
various works and overa'll availabi!ity of funds 

1 Englishj 

Profit by CCL 

3146. SHRIANANDRATNAMAURYA: 
Will the Minister of COAL be pleased to 
state: 

(a) the profit or losS made oy Central 
Coalfields limited during the last three years: 

(b) the performance of the company 
during the first seven months of the current 
financial year: ana 

Ie) the steps being taken by the Gov-
arnment to earn profit and to overcome the 
difficult mining position in C.C.I. companies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NY AM A-
GOUDA): (a) The profits/losses made by 
Central Coalfields ltd. during the last three 
years were as under: 

Profit (+) I (Loss) (-) 
(Rs in crores; 

(Before contribution to Coal Price Regulation Accountsi 

1989-90 (+ ) 11.51 

1990-91 21.04 

1991-92 i+) 135.59 

(b) During firsi seven months of 1992- iii) EffectIve control at cost at produc-
93, CCL achieved a production of 14.63 liOn so as TO nave an adeQuate 
million lonnes against its annual target oi margin tor sustained growth . 

. 32_00 million tonnes. The profIt and loss 
ligures wiD be available only after the ac- (iii) Implementatlono'''CashandCarry 
counts are finalised and audited for the 
complete financial yea. 1992-93. 

Cc, Various SfFPS faleen fa reduce the 
losses etc_ are: 

(I) Increased proouclion and produc-
tivity. 

Sclleme' for bener sales reahsa-
tion ot C(".3i 

(IV) Improvea manpower planning "'-
elUding re-depioyment of surplus 

labour and lestrlcting the intake 01 
:'lew hanos against vacancies 
caused by natural wastage. 
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(v) Redudion in manpower through 
voluntary re~irement. 

(vi) Concept of aU man all jobs. is being 
tried on experimental basis. 

(vii) ImprovemEtnt in availability and 
utilisation of Heavy Earth Moving 
Machinery by providing adequate 
workshop !;upport. improved man-
agement of s!)ares and timely re-
habilitation of equipments. 

(viii) Procurement of Heavy Earth Mov-
ing Machinery and other equip-
ments are scrutinised closely so 
that additions to plant and machin-
ery are minimised. 

(ix) Special emohasis on underground 
mines to improve the productivity 
and profitability. 

(x) Steps taken for maintaining better 
coordination with State Govern-
ments and also with appropriate 
autnorities for acquisition of reqUI-
site land so that the mining activi-
ties can be taken as per schedule. 

(xi) Capital expenditure reduction with-
out impairing short termflong term 
production potential so that impact 
of interest a"c depreciation in the 
future cost of production is mini-
mised. 

(xii) Periodical revision of price of coaU 
coke to neutralisE'! the cost. 

[ Translation] 

Representation from Members of 
Parliament 

3147. SHRISFlIKANTAJENA: Will the 

Minister of LABOUR be pleased to state: 

(a) the number of letters/representa-
tions/memoranda received by him from the 
Members of Parliament during the last six 
months; 

(b) the number of the cases in which the 
acknowledgements were sent within 15 days 
and the number of the cases in which the 
final reply has not Men sent so far; 

(c) the reasons for not sending acknow-
ledgements within 15 days and not sending 
the final reply within 3 months; 

(d) the number of officers found guilty 
on the basis of misleading the Members of 
Parlimnent and making delay in sending the 
acknowledgements and final· reply; and 

(e) if so. the details of the punishmel)t 
given to them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SING GHATOWAR): (a) to (e). The infor-
mation is being coll&cted and will be laid on 
the TablG of the House. 

[English] 

SEBS Liabilities to Cll 

3148. DR. D. VENKATESWARARAO: 
Will the Minister ot COAL be pleased to 
state: 

(a) whether the State Electricity Boards 
of vanous States are malor defaulters in 
respect of making payment to the Coal India 
Limited: 

(b) if so, the the amount thereof Elec-· 
tricity Board-wise: 
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(c) whether any concrete measures are 
being taken to claar the dues from the State 
Electricity Boards: 

(d)_ if so, the details thereof; and 

(e) if not, the reasons therefor? 

Name of State Electricity Boards 

(1) . 

1. Bihar State Electricity Board 

2. Uttar Pradesh State Electricity Board 

3. Orissa State Electricity Board 

4. Punjab State Electricity Board 

5. Tamilnadu Electricity Board 

6. Haryana State Eectricity Board 

7. Rajasthan State Electricity Board 

8. Maharashtra State Electricity Board 

9. Madhya Pradesh Electricity Board 

10. Gujarat Electricity Board 

11. Andhra Pradesh Electricity Board 

12. Kamataka Power Corporation Ltd. 

13. Deihl Electricity Supply Undertaking 

14. West Bengal State Electricity Board 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). According to informa-
tion furnished by Coal India Ltd. (CIl), 
various Electricity Boards/Power Utilities 
owed a sum of Rs. 1735.50 crores as on 
31.10.1992. The details are as follows: 

(In Rs. crores) 

Amount due 

(2) 

5.25 

280.85 

6.81 

115.50 

57.59 

98.08 

22.05 

242.68 

37.14 

126.16 

5.93 

13.52 

36.34 

53.53 

15. West Bengal Power Development Corporation 81.42 

16. Durgapur Project ltd. 27.72 
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(In Rs. crares) 

Name of State Electricity Boards 

(1) 

Other Power utilities 

17. Damodar VaHey Corporation 

18. Badarpur Thermal Power Station 

19. National Thermal Power Corpn. 

20. Calcutta Electric. Supply Co. (CESC) 

21. Ahmedabad Elec. Co. (AEC) 

22. Others 

Total 

(c) to (e) Dueto heavy accumulation of 
coal sale dues, Ministry of Coal advised Cll 
to start supplying coal to the State Electricity 
Boards and Power 'Jtilities only against ad· 
vance payments. This scheme, which is 
beUer known as ·cash and carry scheme: 
was introduced with effect from 1.10.1991. 
The other steps taken to realise the out-
standing dues are as under: 

(i) Earlier also all power units com-
missioned after 1.4.1989 were be-
ing supplied coal only against ad-
vance payments or against revolv-
ing leiters of credit. 

(ii) 

(iii) 

Stale Governments have been re-
quested to persuadelenable State 
Eledricity Boards to clear their 
outstanding dues at the earliest. 

Govemment of India had decided 
to adjust all undisputed coal salas 

Amount due 

(2) 

224.67 

156.75 

108.44 

3.95 

29.83 

1.29 

17.50 

·outstandings as on 31.5. 1990 
against the Central Assistance to 
State Plans payable to atl the Stat~ 
Govemments, whose SEBs and 
Power utilities had defaulted. in four 
equal instalments spread over four 
years. Each annual instaiments for 
Coal India Limited would amount to 
approxima\e\'1Rs.27'lcmres."The ; 
first and second instalments due 
'or release to Cll in 1990-91 and 
1991-92 have been fully released. 
During 1992-93 (till November) Rs. 
266.48 crores have been released. 

Smuggling on Indo-Nepal Border 

. 3149. SHR' RAM SING KASHWAN: 
PROF. PREM DHUMAL: 

Wllithe Minislerof FINANCE be pleased 
to state: 
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(a) whether the Indo-Nepal border is 
being used for smuggling of cardamom; 

(b) if so, the total quantity of cardamom 
seized during each of the last three years; 
and 

(c) the steps taken by the Government 
to check the smuggling? 

THE MINISTER OF STATE IN THE 
MINSITRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Large scale 
smuggling of cardamom across Ihe Indo-
Nepal border has not been reported, in the 
recent past However, the quantity 0' carda-
mom seized under the Customs Act, 1962 in 
the Indo-Nepal sector of the land border is 
given below:-

Year Quantity in Kgs. . Value in Rs. 

1990 25 8000 

1991 Nil Nil 

1992 70.500 2S,2OO 
(Upto October) 

(c) The anti-smuggling agencies are 
alert against smuggling activities including 
!hat 01 cardamom. Close coordination is 
being maintained among all the agencies 
concerned in the prevention and detection of 
smuggling. 

Export of Cotton Fabrics 

3150. SHRI CHIRANJILAL SHARMA: 
Will the Minister 01 TEXTILES be pleased to 
slale: 

(a) the total export of cotton fabrics 
manufactured by pcwerloorn and handloom 
sectors; 

(b) what percentage of the total export 
of handloomtpowerloom products being 
made 'rom Haryana in co~arison to. other 
States; and 

(c) the amount of foreign exchange 
earned by such exports, State-Wise? 

THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The exports of cotton power-
loom fabrics have amounted to As. 559 
crores and cotton handloom fabrics to Rs. 
184 crores during the period January-5ep-
terrber, 92. 

(b) and (c). State-wise export figures 
are not mainlained. 

Women Engineers 

3151. SHRIMATI KRISHNENDAA 
KAUR(DEEPA): 

PROF. RITA VERMA: 

Wililhe Minislerof LABOUR be pleased 
to slale: 

(a). ttie ourrber of women engineers in 
the country; 

(b) the number of women engineers 
employed in Government sector and private 
sector separately; 
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(c) the number of women engineers 
who are unemployed; and 

(d) the steps taken by the Government 
to provide employment to unemployed 
women engineers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABCUR (SHRI PABAN 
SINGH GHATOWA'=t): <a) The number of 
women engineers in the country at the be-
ginning of the year 1992 has been estimated 
at about 90.500 by the National Technical 
Manpower Information System, Institute of 

, Applied Manpower Research. 

(b) The number of women engineering 
personnel employed in the organised sector 
of the economy. as per the Employment 
Market Information Programme. as on 30th 
September, 1983 in the private sector and 
30th September. 1984 in the public sector 
(latest available) were 1.371 and 8531 re-
spectively . 

(c) The numoor of women engineers 
(Graduates and Post Graduates) not all of 
whom are necessarily unemployed. regis-
tared with the employment exchanges in the 
country as on 31st December, 1990 was 
11,578. 

(d) The Eigh1h Five Year Plan empha-
sis the need for a high rate of economic 
growth. combined with faster growth of sec-

, tors. sub-sectors and areas which have rela-
tively high employment potential for enhanc-
ing the pace of employment generation. 
Geographically and crop-wise. diversified 
agricultural develop"ltent. wasteland devel-
opment and forestry. (leveJopment of rural 
non-farm sector and rural infrastructure. 
faster gll)wth of small and decentralised 
manufacturing and expansion of housing. 
are the basic elemE'nts of the employment-
o.iented growth strategy envisaged in the 

Plan. The Plan is expected to create 8-@ 
million additional employment opportunities 
per year. on an average. This would benefit 
engineers. including women engineers. 

[ Translation] 

Textile Modernisation Fund Scheme 

3152. SHRI NITISH KUMAR: 
SHRI SUKDEO PASWAN: 
SHRI RAMESHWAR PATI-

DAR: 
'SHRI PRAFUL PATEL: 
SHRI JANGBIR SINGH: 

Willthe Minister of TEXTILES be pleased 
to state: 

(a) the amount disbursed under Tex-
tiles Modernisation Fund Scheme and the 
units assisted during the last three years, 
State-wise and year-wise: 

(b) the amount proposed to be provided 
during 1992-93 to the sick textile mills in the 
country, State-wise; and 

(cl the number of units which have 
become viable as a result of the modernisa-
tion assistance so far, State-wise and year-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) A Statement is attached. 

(b) Modernisation of textile mills is a 
continuous process and quantum of mod-
ernisation assistance granted to an indus-
trial unit including textile mills depends upon 
its need and ability to meet viabilityl financ-
ing norms of institutions. 

(c) Modernisation of mills generally 
lead to improvement In overall machine effi-
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ciency and labour productivity ~ improvement 
in product quality, reduction in waste, better 
price realisation and prcfitability. The need 
of individual units differ so also the benefits 
of modernisation. In the circumstances. it is 
not possible to indicate the No. of units, 
State-wise, year-wise, which have become 
viable, as a result of rrodernisation assis-
tance. However a large no. of units assisted 
have improved their performance in varying 
degrees. 

STATEMENT 

Textile Units assisted under Textile 
Modernisation Fund Scheme. Modernisa-
tion Schemes completed during 1989-90 

(April- March) 

ANDHRA PRADESH 

Madallpalle SprJ. Mills ltd. 

Super Spinning M:lls Ltd. 

T.T. Textiles Ltd. 

GWARAT 

Arunoday Mills Ltd. 

Bharat Vijay MiIIs.ltd. 

Navsari Cotton & Silk Mills ltd. 

PBM Polytex ltd. 

HARYANA 

G.S. Industries ltd. 

Unit: Jawala Textiles 

KERALA 

G.T.M. Textiles ltd. 

Precot MiHs ltd. 

Western India Cotton lid. 

MAHARASHTRA 

Hind'Jstan Spg. & Wvg. Mills ltd. 

Deccan Co-op Spg. Mills ltd. 

Ruby Mills Ltd. 

Yeshwant SSG ltd. 

ORISSA 

Orissa Spg. Mills ltd. 

Orissa'Weavers. Coop. Spg. Mills Ltd. 

PUNJAB 

Shree Bhavani Cotton Mills ltd. 

Vardhaman Spg. & Gen. Mills ltd. 

TAMILNADU 

Ayyappan Textiles ltd. 

Bojraj Textiles Mills ltd. 

loyal Textiles Mills ltd. 

Paramount Textiles Mills ltd. 

Prem ier Mills. 

Sitalakshmi Mills ltd. 

Sree Karpagambal Mills ltd. 

Sri Kannapiran Mills ltd. 

Karunambikai Mills ltd. 
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Sri Ramakrishna Mills (CBE) ltd. 

Sri Venkatesa Mills Ltd. 

Kadri Mills (CBE) Ltd. 

Tirupur Textile Ltd. 

Vijayeshwari Toxtiles Ltd. 

Virudhanagar Textiles Mills Ltd. 

WEST BENGAl. 

Shaktigarh Textiles & Industries. 

Textile Units assisted under Texti/e 
Modernisation Fund Scheme Modernisa-
tion Schemes Comoleted during 1990-91 

(April-March) 

ANDHRA PRADESH 

Jyothi Prakash 3pg. Mills Ltd. 

Sree Satyanarayan Spg. Mills Ltd. 

GWARAT 

Arvind Mills Ltd. 

Broach Textiles Mills Ltd. 

Mihir Textiles Ltd. 

Nulan Mills Ltd. 

Sural Textile Mills Ltd. 

HARYANA 

KC Textiles Ltc'. 

HIMACHAL PRADESH 

Winsome Textile Industries Ltd. 

MADHYA PRADESH 

Jiyajeerao Cotton Mills Ltd. 

KERAU. 

Sn Bhaga~{aih' textiles Ltd. 

MAHARASHTRA 

Century Spg. & Mfg. Co. Ltd. 

lehalkaranji Coop. Spg. Mills ltd. 

ASA Mohta Spg. & Wvg. Mills (P) Ltd. 

POND/CHERRY 

Sree Aajeswari Mills Ltd 

RAJASTHAN 

Ajay Paper Mills Ltd. 

TAMIL NADU 

Annamalal Cltn. Mills (P) Ltd. 

Areol Tex. Mills (P) Ltd. 

Kwalily Spg. Mills (P) Ltd. 

NTC (TN & P) Ltd., Unit: Coimbatore 

Murugan Mills 

Selvaraja Mills (P) Ltd. 

Sholingur Tex. Ltd. 

Shri Seeta Venkatesh Mills 

Sri Kannapiran Mills Ltd 

ThiruangaJ Mills Lta. 
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VIShnu Shankar Mills Ltd. 

UTTAR PRADESH 

Amitabh Textiles Ltd. 

WEST BENGAL 

Hada Tex. Inds. Ltd. 

Units Assisted under Textiles Modernisa-
tion Fund Scheme Modernisation Scheme 

Completed during 1991,92 (Apr.-Mar.) 

ANDHRA PRADESH 

GTN Tex. Ltd. 

Hemalatha Tex. Ltd. 

NTC (APKKM) .Ltd., Unit: Tirupati 

Cotton Mills. 

Precot Mills Ltd 

Pnyadarshmi Spg. WJs Ltd. 

Sree Akkanawba Tex. ltd. 

Sree Satyam Spg. & Wvg. Mills Ltd. 

Telangana Spg. & Wvg. Mills Ltd. 

GWARAT 

Arona Mills Ltd. 

Arvind Mills ltd. 

8engal Tea & F ... br;-::sLtd., Unit: Asarwa 
Mills 

Devti Fabrics l'd. 

Matatlal Inds. ltd. 

Mahendra Mills ltd. 

PBM Polytex ltd. 

Raipur Mfg. Co. Ltd. 

R.B. Rodda & Co. Ud. 

Rustom Mills & Inds. Ltd. 

Shri Arbuda Mills ltd. 

Shri Dinesh Milts ltd. 

VXllndia ltd. 

HARYANA 

Technology Institute of Textiles 

KARNATAKA 

Ramkumar Mills Pvt. LId. 

Shri Valhappa Tex. Ltd. 

KERALA 

Calicut Modern Spg. & Wvg. Mills ltd. 

Kathayee Cotton Mills ltd. 

Kerala Tex. Corpn. Unit: Prabhauram 
Mills 

Kerala Tex. Corpn. Unit Kottayan 1'ex-
tiles 

Madras Spinners Ltd. 

NTC (APKKM) Ltd: Unit: Prabhutam 
Mills 

Kerala Tex Corpn. Unit Kottayam Tex-
tiles 
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Unit: Alagappa Tex. (Cochin). Mills Mafatlal Fine Spg. & Mfg. Co. Ud. 

Unit: Kerala lakshml MiDs. Neelkanth SG ltd. 

Rajgopal Tex. Mills P. Ltd. Paragaon Tex. Mills ltd. 

PUNJAB Prakash Cttn. Mills ltd. 

Mahavir Spg. Mills ltd. Simplex Mills ltd. 

Sutelej Cotton Mills ltd. Solapur Vinakar SG Niyamit 

POND/CHERRY Yeotmal Zilla Sahakari Soot Wa Kapad 
Girni ltd. 

NTC (TN &P) ltd.. Units: Swadeshi 
Cotton Mills TAMIL NADU 

MADHYA PRADESH DPF Tex. ltd. 

Gramim Inds. ltd. Ellen Tex. (P) ltd. 

Jiyajeerao Cttn. Mills ltd. Ganga Tex. Pvt. ltd. 

Standard Mills ltd. GVG Inds.ltd. 

RAJASTHAN Jankiram Mills ltd .. 

Derby Tex. ltd. Kadri Mills (CBE) ltd. 

AI; 'IM Spg." 'Nvg. Mill Ltd. Lakshmi Mills Co. Ud. 

MAHARASHTRA layal Textile Mms ltd. 

Bharat Cttn. Growers' Coop. Spg. Meetur Spg. Mills ltd. 
Mills ltd. 

Bombay Dyeing & Mfg. Co. ltd. 

Dawn Mills Co. Ltd. 

Hindoostan Spg. & Wvg. Mills Ltd. 

Kolhapur Zilla Shetkari Vinkari 
Soot Girini ltd. 

Madhavnagar Cttl'. Mills Ltd. 

Narasimha Mills Pvt. ltd. 

NTC (TN &P) Ltd 

Unit: Shri Sarada Mills ltd. 

Unit: Somasundaram Mills ltd. 

Unit: Balram Varma Tex. Mills 
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Unit: Coimbatore Spg. & Wvg., MRIs UPSTC Units: Jhansi, SandiJa, Ka-
Ltd. shipur, Meerut. 

Paramount Tax. Ltd. 

Sitalakshmi Mills ltd. 

Sree Mangayrkarasi Mills ltd. 

Sree Meenakshi Sundaram Tex. Ltd. 

Sri Narsimha Tex. ltd. 

Sree Nithyakalyani Tex. ltd. 

Sree Sakthi Tex_ ltd. 

Sree Snchvalli Tex Ltd. 

Sri Natesar Spg. & Wvg. Mills ltd. 

Sri Sivakami Mills ltd. 

Sujani Tex. Pvt. ltd. 

Super Spg. Mills ltd. 

Tamarai Mills ltd. 

Thanjavur Tex. ltd. 

Tirupur Tex. ltd. 

Valli Cotton Traders ltd. 

Vijakumar Mills ltd. 

Virudhanagar Tex. Mins 

ttTTAR PRADESH 

Ajanta Tex. Ltd. 

Coop. Tex. Mills ltd.-

U.P. State Spg. Mills ltd. 

WEST BENGAL 

India Jute & Industries (Tex. Division) 

Payment of Gratuity Act. 1972 

3153. SHRIMATI BHAVNA 
CHIKHllA: 

SHRI RAJESH KUMAR: 
SHRIMATI SHEELAGAUTAM: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether the Payment of Gratuity 
Act, 1972 is applicable to all establishments; 

(b) if not, the details of the establish-
ments to which this Act does not apply; and 

Cc) the steps taken by the Govemment 
to bring these establishments under this 
Act? -

THE DEPUTY MINSTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR)= (a) No Sir. 

(b) The Act applies to the following 
establishments-

(i) every factory, mine oiHield, planta-
tion, port and railway company. 

(ii) every shop or establishment in 
which ten or more persons are 
employed; 

(iii) motor transport undertakings, 
clubs, local bodies and solicitors 
offices etc. employing ten er more 
persons. 
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The establishments which do not be-
long to any of the above categories are not 
coverable under the Ad. 

(c) The existing coverage of the Act is 
considersd adequate and it is not proposed 
to extend the provisions of the Act to other 
establishments at present. 

[English) 

launching of 'Samar' 

3154. SHRI RAM VILAS PASWAN: 
WiD the Minister of DE.=FENCE be pleased 
to state: 

(a) whether the offshore patrol ship 
'Samar' was launched after ascertaining lis 
sea-worthiness; 

(b) if not, the reasons therefor; 

(c) the details of the procedure followed 
in this regard by various shipyards; 

(d) the total expenditure already in-
curred on its launching and the additional 
expenditure likely to be incurred thereon; 
and 

(e) the time by which the ship is likely to 
be ready for induction in the service? 

lHE MINISTER OF DEFENCE (SHRI 
SHARAO PAWAR) (a) Yes, Sir. 

(b) Does not arise. 

shipyards, launching is done after the sea-
worthiness of the hull is certified by the 
competent authority. This procedure was 
also followed in the case of 'Sama( 

(d) The total amount paid so far to the 
shipyard is Rs. 9.50 crores; no additional 
expenditure has been incurred on launch-
ing. 

Ce) The ship would be commissioned in 
December, 1993, as per the contract. 

Repayment of Loans 

3155. SHRI K. PRADHANTI: Will the 
Minister of FINANCE Be pleased to state: 

(a) whether the repayment of loans to 
the nationalised banks in tribal areas of 
Orissa is less as compared to other States; 

(b) if so. the reasons therefor; and 

(e) their recovery percentage of loans 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) 10 (C). The dala reporting 
system does not generate the information 
within a State In the manner asked for. 
However, as per the report of Reserve Bank 
of India (RBI) fhe percentage of recov~ry to 
demand 01 Direct Agricultural advances of 
Public sector Banks in Orissa in comparison 
to.AlIlndia average as on June 1989. June 
990 and June 1991 (latest available) i. giweIl 

(c) A...,lheprocsdure followed by the below: 

Orissa 

AI India 

hrcenrIIgB of Ret::/CMNy 10 Demand 
June 
1989 

541.3 

57.3 

June 
1990 

37.0 

·4&.8 

June 
1991 

57.0 

58.1 
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Loans to Farmers 

3156. PROF. RITA VERMA: 
SHRI MAHESH KANOOIA: 
SHIRMATI DIPIKA H. 

TOPIWALA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the names ot those institutions which 
give loans to farmers; 

(b) the details of the loans that have 
been taken by these institutions from Indian 
and foreign sources, separately, during each 
of the last three years; and 

(c) the amount of leans given by each of 
these institutions to farmers during the above 
period, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OALBIR 
SINGH): (a) Unaerthe mUlti-agency system 
of provision of credit Commercial Banks, 

• Cooperative Banks and Regional Rural 
Banks disburse loans to farmers for agricul-
tural operations. The National bank for Ag-
riculture and Rural Development (NABARO) 
provides refinance to these institutions. 

(b) Details reg3rding the market bor-
rOWings made by NABARD and the availa-
bility of counterpart funds from the Govern-
ment to NABARD against foreign lines of 
credit are being collected and wil! be laid on 
the Table of the House. 

Cc) The information on loans given by 
these institutions is being collected and will 
be laid on the Table of the House. 

[Translation) 

Bank Loans for Construction of Houses 

3157. SHRI KRISHANDUTT SUL-
T ANPURI: Will the Minister of FINANCE be 
pleased to state: 

the amount of loan provided to Sched-
uled Caste and Scheduled Tribe families by 
the public sector banks for the construction 
of houses during the last year, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): The information is being collected 
and to the extent available, will be laid on the 
Table of the House. 

[English1 

Expenditure Tax on Foreign Tourists 

3158. SHR!MATI PRATIBHA DEVIS-
INGHPATll: 

SHRI SHRAVAN KUMAR 
PATEL: 

Willthe Ministerof FINANCE be pleased 
to state: 

(a) whether the Government have any 
proposal to scrap expenditure tax on foreign 
tourists; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) There is no propOsal 
under Government's consideration to scrap 
expenditure tax on foreign tourists at pres-
ent. 
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(b) In view of the answer at (a) above, 
it does not arise. 

(c) In view of the adjustment in ex-
change rates, the exemption to expenditure 
incurred orthe paymerf. for which is made, in 
foreign exchange has been withdrawn with 
eflea from the last day of October, 1992. 
Hence, there is no proposal at present under 
Government's Q)nsit'eration to scrap ex-
penditure tax on foreign tourists. 

Charges for Cheque Books 

3159. SHRI YASHWANTRAO PATlL: 
WiD the Minister of FINANCE be pleased to 
slate: 

<a) whether the Union Government 
have received a proposal from the Govern-
ment of Maharashtra to levy a charge for 
every cheque book issued by various public 
sedor banks in the StE.te; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): <a) No, Sir. 

(b) and (c). Do not arise. 

820 

[ Ttanslation] 

Loans Sanctioned by Nationalised 
Banks 

3160. SHRI KtfELAN RAM JANGDE: 
SHRI LAL BABU RAI: 
SHRI SRIKANTA JENA: 

will the Minister of Finance be pleased 
to state: 

(a) whether loans sanctioned by the· 
Nationalised Banks are not being repaid; 

(b) if so, the amount of loans held up 
during the last three years and as on date; 

(c) the number of such cases involving 
amount above Rs. 10 lakh and the bank-
wise details thereof; and 

(d) the efforts made by the Government 
to recover the outstanding amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) and (b). The category-wise 
advances of outstanding and fallen overdue 
in respect of Public Sector Bank as on Sep-
tember 1989,1990 and 1991 (latest avail-
able) is given below: 
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(c) The date reporting system does not 
generate the information regarding number 
of cases where amount of loan is due/over-
due above Rs. 10 lakhs. 

(d) Various ste:)s have been taken by 
PBI to reduce the amount of overdues ana 
also to Improve the recovery performance a! 
the commercial ba'lk!" in respect of their 
advances to various sectors. Some of the 
important steps are as 'ollows: 

1. Banks have been impressed upon 
institute a viable recovery system with a view 
to help recycling the scarce resources of the 
. Banks to the needy and productive sectors 
of the economy on the one nand, and to 
improve the profitability and viability of the 
lending banks, on the other. 

2. The Chief Executives of the banks 
have been advised to pay their personal 
attention to the monitoring of large advances. 

3. Introduction 01 a comprehensive and 
uniform grading system to indicate the heal1h 
of individual advan.:es for the purpose ot 
their effective monitoring and follow up 

4. To keep a watch on the recovery of 
top sticky accounts at the Board level. 

[English] 

Housing Loan by LIe 

3161. SHRIH,ARINPATHAK: Willthe 
Minister of FINANCE be pleased to state: 

la) the number of t'ousing loan appIlCa' 
tions received by LIC during 1991-92; and 

(b) the amount c I loan distributed against 
the above applications? 

THE MINISTER OF STATE IN THE 

MINSITRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Against 63,238 num-
bers of loan applications received by the lIC, 
only 49,970 numbers of applications have 
been appro lied for sanction. An amount of 
Rs. 390 Crores was disbursed against the 
sanctioned applications. 

Retrenchment of Workers In NTC 

3162. SHRI B. RAJJI.RAVIVARMA: 
SHRI RAMESHWAR PATI-

DAR: 
SHRIMATI CHANDRA 

PRABHAURS: 
SHRI SATYA GOPAl MISRA: 

Will the Minister of TEXTilES be pleased 
to state: 

(a) the number of officers, workers and 
other ministerial staff working in various units 
and offices of the National Textile Corpora-
han Ltd. by the end of June. 1992: 

(b) the number of officers. workers and 
other ministerial staff retrenched. removed 
or VOluntary retired jUring 1991-92; 

(c) the criteria fixed by'the Government 
to compensate these retrenched employees 
of the National Textiles Corporation Ltd. in 
view of over and above the normal COmpen-
sation TO which they are entitled under the 
Volumary Retirement Scheme; and 

(d) the number of sucn employees 
benefited under the restructuring plan of the 
National Textile Corporation ltd. MiA-wise 
and Category-wise 

THE MINISTER OF STATE FOR 
TEXTILES (SHRI ASHOK GEHLOT): (al 
As on 30th June, 1992, NTC had 1.65 lac 
employees on lis rolls 
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(b) and (c). There was no retrenchment 
of employees of NrC during 1991-92. How-
ever, during 1991-92. 2885 employees opted 
for Voluntary Retirement Scheme, under 
which in addhion to the normal benefhs, six-
gratia payment equivalent to emoluments 
for one month and a half for each completed 
year of service or monthly emoluments at the 
time of Voluntary Retirement multiplied by 

the remaining months of service before nor-
mal date of retirement, whichever is lower, iI 
paid. 

(d) Ason30thNovember,1992,15.714 
employees availed of Voluntary Retirement 
Scheme. Mill-wise and Category-wise de-
tails of these employees are indicated in the 
statement attached. 
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Development of National Highways In 
West Bengal. 

3163. DR. SUDHIR RAY: .WiII the Min-
ister of SURFACE TRANSPORT be pleased 
to slate: 

(a) the number of proposals sent by the 
Government of Weat Bengal to the Union 
Government for the development of National 
Highways in the State during the last three 
years; 

. (b) the total amount involved therein; 
and 

(c) the number of proposals approved 
by the Government and funds provided there 
for? 

THE MI~STER OF STATE OF THE 
MINISTERY OF SURFACE TRANSPORT 

,. (SHRI JAGDISH TYTLEA): (a) and (b). Dur-
ing the last three years (1989-90 to 1991-
92), the State Government submitted 150 
proposals amounting to As. t31.82 crores 
for the development of National Highways in 
West Bengal. 

(c) Out of these, 108 proposals were 
approved and funds to the extent of As. 
736.59 lakhs were released for the same in 

, these three years. 

Development of National Highways 
In Assam 

3164. SHRI PROBIN DEKA: Will the 
Minister of SUAFACE TRANSPORT be 
pleased to state : 

(a) the details of the work undertaken for 
development and repair 01 National High-
ways in Assam during each of the last two 
years; and 

(b) the amount spent thereon, project-
wise in each year? 

THE MINISTEA OF STATE OF THE 
MIINISTAY OF SUAFACE TRANSPOAT 
(SHAI JAGDISH TYTLEA): (a) 29 works 
costing As. 19451akhs and 33 works costing 
As. 1922 lakhs were sanctioned for devel-
opment of National Hightways in Assam 
during 1990-91 and 1991~92 respectively. 
Also 21 works costing As. 488 lakhs and 
another 21 works costing As. 1521akhswere 
sanctioned for flood dam age/ special repairs 
on National Highways in Assam during 1990-
91 and 1991 -92 respectivel over and above 
the normal maintenance grant. 

(b) Expenditure on above-mentioned 
development works during 1990-91 and 
1991-92 was As. 30.681akhs and As. 142.21 
lakhs respectively. The total release for the 
repair works indicated above was Rs. 290.16 
lakhs arid As. 334.85 lakhs during 1990-91 
and 1991-92 respectively. 

Minimum Wages for Beedt Workers 

3165.SHRI MANIKRAO HODLYA 
GAVIT: 

SHAt PARASAAM BHAADWAJ: 

Will the Minister of LABOUA be pleased 
to state: 

(a) whether the Government have re-
ceived any complaints regarding less Wages 

. being paid to the women working in beedi 
and cigar as ·compared to their male counter 
parts and also about! non- implementation of 
labour welfare measures being taken for 
them; and 

(b) if So, the steps taken by the Govern-
ment in this regard? 
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tHE DEPUTY MfNISTER IN THE MIN-
ISTRYOF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) and (b). The information 
is being colkK:t8d and' will be laid on the 
Table of the House. 

Road Rubberlsa110n 

3166. SHRI P.C. THoMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether road from Erumely to 
Sabarimala in Kerala is beir . rubbArised on 
experimental basis: and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGOISHTYTLER): (a) and (b). Gov-
ernment of India is essentially responsible 
tor deve!opment anc -naintenance ~f roads 
declared as National Highwalys only. Since 
the stretch of road from Erumely to 
Sabarimala in KeralS does not form a part of 
National Highway system, it is the resposibility 
of the State Government. 

Scheme for Handloom Sector Under 
Area Development Project~ In Orissa 

3167.0R.KARTIKESWARPATRA:WifI 
the Minister of TEXTILES be pleased to 
state: 

(a) whether a number of special pack-
. age schemes have been launched under the 
Area Deve10pment Projects for hand!oom 

• projects in Orissa; 

(b) if so, the details thereof: 

. (c) since when the projects! 'SChemes 
are being implemented in Orissa: and 

(d) the number of beneficiaries and the 
amount of assistance provided so far to 
these schemes/projects. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRt ASHOK 
GEHLOT): (a) and (b). During 1991-92 a 
project for development of handlo!... ,1 in the 
hill areas of·Koraput district was sanctioned. 
During 1992·93, a project lor development 
of hand looms in Sambalpur and Bolangir 
districts has been sanctioned. 

(c) The project for Koraput district was, 
sanctioned by Government of India on March 
17, 1992. The proj'?ct for Sambalpur and 
Bolangir districts was sanctioned on August 
31,1992. 

(d) The project for Ko, aput ditrict has 
been sanctioned at an ou!lay",r Rs. 50 lakhs 
to benefit 500 weavers. the prOject .for 
Sambalpur and Bolangir district was sanc-
tioned with an outlay of Rs. 217.738 lakhs to 
benefit 1000 weavers. So lar a sum 01 Rs. 
17.50 lakhs has been sanctioned for the 
project for koraput district and~a sum of Rs. 
25.50 lakhs has been released for the project 
to be implemented in Sambalpur and Bolangir 
district towards Government of India'sshare. 

Rewords to Informers oflncome Tax 
Evasion 

3168. SHRI RAJESH KUMAR: Will tha 
Minister of FINANCE be pleased to state: 

(a) whether the income-tax authorities 
have laid down rules to pay rewards 19, the 
informers of tax evasion: 

(b) jf.so. the de~iis the(eot~ 

(c) whether the cases regardmg, r!lids 
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conducted on the sequin dealers in 1982 
have been finalised; 

(d) if so, wheth81 the informers in the 
above cases have been paid the amount of 
rewards; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ( SHRI 
RAMESHWAR THAKUR: (a) and (b). Yes, 
Sir. Detailed guidelines have been laid down 
for grant of reward to informers. Reward is 
payable to a persor who provides specific 
information leading to detection of concealecl 

, income and wealth and realisation of addi-
tional taxes which is directly attributable to 
the information furnished. 

(c) to (I). The information is being 
collelcted and will be laid on the table of the 
house. 

Prlvatlsation of Public Transport 
System 

3169. SHRI C. SREENIVAASAN: 
SHRI GOVINDRAO NIKAM: 
SHRI R. SURENDER REDDY: 

Will the Minister of SURFACE TRANS· 
PORT be pleased to state: 

(a) the profitlloss incurred by State Road 
Transport Corporations during the last three 

, years, State-wise; 

(b) whether the Plar.ning Commission 

has asked all the State Road Transport 
Corporations to abandon their fleet expan-
sion plans: 

(c) if so, whether the Planning Commis-
sion has also directed the Corporations to 
privatise the public transport system in 
phased manner; and 

. (d) if so, the reaction of the State Gov-
ernments thereto? 

THE MINISTER OF STATE OF THI: 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Details are a 
given in the statement 

(b) and (c). The Planning Commission 
have recommended to the State Govern-
ments tne follOWing gUidelines while formu-
lating the States Annual Plans of the road 
transport sector:-

(1 ) Operational efficiency of the SRTUs 
must improve. 

(2) SRUTs should gradually make room 
for Private Sector except in case where 
Private Sector is unlikely to come. 

(3) There should be no expansion .of 
SRTUs. 

(d) As yet, only the State Gov1. of Andhra 
Pradesh have expressed their view that they 
are not in favour of allowing the private 
operators on nationalised routes. It is Ihe 
considered view ot the State Government of 
Andhra Pradesh that since:a substantial 
amount of nationalisation has taken place, 
the state Government should abide by the 
earlier policy. 
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[Translation] 

Representation From MPs 

3170. SHRI MOHAMMAD AU ASHRAF 
FATMI: Will the Minister of TEXTILES be 
pleased to state: 

(a) the number of the letters/represen-
tations Imemorandum received by him from 
the Members of Parliament during the last 
six months; 

(b) the number of the cases in which the 
acknowledgements were sent wit hin 15 days 
and the number of the cases in which the 
final reply has not been sent so far; 

(c) the reasons for not sending 
acknowledrements within 15 days and the 
final reply within 3 months: and 

(d) the steps taken t'l expedite the replies 
and to check delay in future? 

to meet the losses incurred on this account? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) India's exports of Cotton 
Textiles to EEC during January -September 
1992 amounted to Rs. 949 crores as against 
export of Rs. 699 crores during the corre-
sponding period of 1991. Thus Cotton Tex-
tile exports to EEC are increasing. Govern-
ment have not receicved any report regarding 
losses in exports of Cotton Textile. 

(b) and (c). Do not arise. 

Reduction in Interest on Term Lending 
By Financial Institutions 

3172. SHRI CHANDRESH PATEL: 
SHRI GURUDAS KAMAT: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whethar it is a fact that the financial 
THE MfNISTER OF STATE OF THE institutions have decided to reduce their 

, MINISTRY OF TEXTILES (SHRI ASHOK interest rates on term lending; 
GEHL01): tal \0 ld). The inlormatlon is 
being collected and will be laid on the table (b) if so, the details thereol : 
of the House. 

(c) the reasons for taking the above 
[English] decision; and 

Loss Incuned on Textile Exports to (d) its impact on the economy of the 
EES Countries country? 

3171. SHRI PRAFUL PATEL: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether there has been huge loosses 
in exports of Cotton Textiles to European 
Economic Communrty (EEC); 

(b) if so, the reaso'lS therefor: and 

(c) the steps takenfpropsed to be taken 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The All India Financial 
Institutions have decided to reduce their 
term lending rates by one percentage point 
from the current levels on all project loa"s in 
respect of which agreements are to be ex-
ecuted on or after Novermber 19, 1992. The 
rate in a particular loan will continue to be 
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fixed depending on the risk perception of the 
institutions. 

(c) There was significant increase in the 
, term lending rate of interest of institutions in 
August, 1991 in keeping with the expected 
rate of interest on non-convertible deben-
tures and the high inflation rate. The recent 
fall in the inflation rate has provided an 
opportunity where by the financial institutions 
could provide a sighnal for growth in indus-
trial investment by a reduction in their rate of 
interest on term loans. 

(d) The reduction in the term lending 
interest rate is expected to have a favourable 
impact on the inverstment climate in the 
country. 

Pending Insurance Claims in GIC 

3173. SHRI PRABHU DAYAL 
KA THERIA: Will the Minister of FINANCE be 
pleased to state: 

(a) whether there is inrodinate delay in 
. settlement of claims by GIC: 

(b) if so, the "umber of such claims 
pending settlement and the pefiod of therir 
pendency; 

(c) whether the Government propose to 
grant interest for the period for which the 
settlement of such claims is delayed: 

(d) if so, the details thereof; and 

(e) if not. t~e reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). The information is being 
collected and will be lai1 on the Table of the 
House. 

Foreign Investment 

3174. SHRI SYED SHAHABUDDIN: Will 
the Minister of FINANCE be pleased to state: 

(a) the particulars of in -flow and out· 
flow on account of foreign investment in the 
country during 1991-92 in terms on invest-
ment and working capital as well as royallty 
and dividend: 

(b) the foreign eautiy investment in the 
country ason March 31,1992. country-wise: 
and 

(c) the breaK-up of the equity by sector 
of industrial or economic activity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). A 
Statement will be laid on the Table of the 
House. 

Establishment of Inland Container 

3175. SHRI HARI KISHORE SINGH: 
Will the Minister of SU RF ACE TRANSPORT 
be pleased to Slale' 

(a) whether there has been only a 
lukewarm response: to the Calcutta Port 
Trust's bid to attract in!and container depots 
except the one located in Gauhatl: 

(b) if so. whether the Government pro-
pose 10 assist the Calcutta Port Trust to 
establish such depots In Patna and 
Allahabad. 

(c) if so. the extent of financial assistance 
that would be available: and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF SUP.FACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Calcutta Port 
Trust had requested one of the concerned 
asencies for setting up of Inland Container 
Depots in U.P., Bihar and West Bengal. 
However, no rommitted response has been 
received. 

(b) There is no proposal from Calcutta 
Port Trust for setting up of Inland Container 
Depots. 

(c) and (d). Do not arise. 

Smuggling from Bangladesh 

3176. SHRI MAHESH KANODIA: 
DR. LAXMINARAYAN 

PANDEYA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the smuggling of electronic 
items from Bangladesh into the rountry is on 
the increase; 

(b) if so, how many cases of smuggling 
, of electronic items have :'een detected during 

the current year so far; and 

(cl the steps taken to prevent the 
smuggling of these items? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Available re-
ports do not indicate any increase in the 
smuggling of electronic items from 
Bangladesh into India in the recent past. 

(b) Information is being Collected·and 
will be laid on the Table of the House. 

(c) Anti-smuggling agencies remain alert 

against smuggling activities. Intelligence is 
targeted against smugglers and close coor-
dination is maintained among all the agen-
cies concerned, in the detection and pre-
vention of smuggling. 

Delay In Coal Projects 

3177. SHRI ANANTRAO DESHMUKH: 
Will the Minister of COAL be pleased to 
state: 

(a) whether a large number of coal 
projects were delayed on account of delay in 
land acquisition during the last three years; 

(b) if so, whether the Government pro-
pose to amend the Coal Bearing Areas Act, 
Land Acquisition Act and Forest Conserva-
tion Act to overcome such delays in future; 

(c) if so, the details thereof; and 

(d) the time by which the amendments 
are likely to be made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL ( SHRI S.B. 
NYAMAGOUOA): (a) Yes, Sir. A number 01 
coal projects were delayed on account of 
delay in land acquisition during the last three 
years. 

(b) to (d). The Land Acquisition Act was 
amended in 1984 and amendment of some 
provisions of the eBA Act is under consid-
eration in consultation with the Ministry of 
Law. Proposed amemdments to the CBA 
Act mainly relate to liberalising some provi-
sions as regar payment 01 compensation 
with higher rate of solatium and higher rateol 
interest at par With the corresponding provi-
sions olthe land Acquisition Act. No proposal 
to amend Forest (Conservation) Act. 1980 is 
under consideration of the Ministery of En-
vironment and Forests. However, Forest 
(Conervation) Rules 1981 have been 
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amended in May, 1992 and a revised guide-
line has been issued by the Ministry of En-
vironment and Forests in October, 1992. 

[ Translation] 

Strengthening and Widening of Roads 
for Transportation of Coal In M.P. 

3178.DR.LAXMINARAYANPANDEYA: 
SHRIMATI SUMITRA MAHAJAN: 

Will the Minister of COAL be pleased to 
state: 

(a) whtere the Govemment had received 
proposals for strenGtyhening and widening 
of the roads used for the transportation of 
coal in Madhya Prac.'esh; 

(b) whether any financial approval has 
been granted t~ these proposals; and 

(c) if not, the reasons therefor and the 
time by which the required financial approval 
is likely to be granted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. 
NYAMAGOUDA): (a) to (c). A proposal for 
strengthening and widening of roads as an 
estimated cost of Rs. 202.99 crores was 
received from the Government of Madhya 
Pradesh in May, 1982. Revised estimates 
were received in May, 1986. The State 
Government were informed that in view of 
the fact that construction of State roads is 
primarily the resposibility of the State Gov-
ernments- and the the State Governments, 
besides raising funds through their internal 
resources, collect substantial revenue by 
way of royalty and other taxes levied<ln coal 

, produced In the concerned State, they Should 
themselves find funds for construction 'of 
roads, including thd;;e situated in the coal 
belt areas. 

Widening of National Highway In 
Maharashtra 

3179. SHRI CHHITUBHAI GAMIT: 
SHRI KSHIRAM RANA: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Government propose to 
widen the Bharuch to Bombay and 
Ahmedabad-Bombay section of National 
Highway No.8; 

(b) if so, the details thereof; 

(c) the criteria adopted for converting 
the two lanes national highways into four 
lanes; and 

(d) the total length in Kilometers of four 
lanes national highways in the country and 
the I('cations thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Im-
provement of National Highways is continu-
ous process and works are undertaken 
keeping in view the intensity of traffic, overall 
priority on all-India basis and availability of 
resources. Bharuch·Bombay reach is a part 
of Ahmedabad-Bombay section of NH NO.8. 
Between Ahmedabad and Bombay, a length 
of 89 km is already four lane and work of 
widening to four lanes is in progress in 55 
km. The corresponding figures for Bharuch-
Bombay rach are 3 km and 41 km respec-
tively. Furtherfour-Ianing in balance portions 
will depend upon availability of founds and 
overall priorites. 

(c) The basic criteria for four-Ianing is 
that daily traffic on a particular section 
should exceed 15000 PCUs (passenger car 
units). 
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SNo State NHNo. Length (kms.) 

1A 3 

10. Uttar Pradesh 2 8 

24 20 

25 2 

11. West 8engal 2 7 

[English) 

Fires In Coal Mines 

3180. SHRI G. MADEGOWDA: Will 
.the Minister of COAL be pleased to state: 

(a) whether an expert team from USA 

Total: 358 kms 

World Bank for financing of diagnostic study 
for development of programme to deal.with 
the Jharia Coalfield fires. The financial:out-
lay for the project has been ass~ssed at US 
$ 14.3 million and the .estimated amount of 
credit would be of the order of US $ 12.mil-
lion. 

visited the country to suggest measures for [Translation] 
prevention of underground fires in coal mines:· 

(b) if so, the details of the report of the 
erpert committee; 

(c) whether the Government have 
'Sought the World bank aid to implement 
the recommendations of the report; and 

(d) if $0 the ~ of assistance 
sought for th,~? 

. ~ oERyr'r ~NIST~ '" Tift: 
MltlISfRY' GF BOAt ·'(SKRt ,$, .. '8,. 
,}4~~OM:. (aUo.td).AWorid BIAk 
~l'islt~.~.~.~ 
to ,-amine 1M "'Iity of fin_ .... 
stUdy for "'ing.~ lheproblem of~ 
Coal ·field"w.s. Quid G,I1.report • 'the Mil. 
liOn. d~ .•• being held .wth m. 

Personal Accident Scheme 

3181. SHRI MANPHOOL SINGH: Will 
the Minister of FINANCE be pleas.ed to state: 

(a) the numher of districts where the 
personal accident insurance scheme for poor 
people has been inlJllemenled in a phased 
manner; 

.(b' #Ie step$ being tEiken to intlltdU08 
tIli!! $ehet'l'l, jill ." the distr~; n 

(c)"'~qf"C:If'amilil$~ 
frpm' tIl~ sct!e.ffl4l in. ~Qjtslh~ (tl,lring ,,. 
last,ear aAd tilt octQber, 19921 

,·M MlNISlttfiJ, Of STATE I~ 1ltfi 
MINISTRY OF FItfANCE (SHRt PAl..BIR 
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S.No State NHNo. Length (kms.) 

1A 3 

10. Uttar Pradesh 2 8 

24 20 

25 2 

11. West Bengal 2 7 

[English] 

Fires In Coal Mines 

3180. SHRI G. MADEGOWDA: Will 
the Minister of COAL be pleased to state: 

(a) whether an expert team from USA 

Total: 358kms 

World Bank for finan~irljl ol.diagnostic study 
for development of programrne.tp deaLwith 
the.Jharia Coalfieldiires. The linancial,f,)ut-
lay for the project has been asS,ssed at US 
$ 14.3 million and the .estimated amQ\lflt of 
credit would be of the order of US $ 12.mil-
lion. 

visited the country to suggest measures for [Translation] 
prevention of underground fires in coal mines:· 

(b) if so, the details of the report of the 
eypert committee; 

, (c) whether the Government have 
~ ~ught the World bank aid to implement 

the recommendations of the report; and 

(d} •• _~d~~e 
~~~P@~ 

... ~"'YT\"""~f@ If( T. 
~I~'$ffl¥ Of oeM.· (~ttRf .~, ·ft 
,NY~: . ("~(d' . .\WD'_~ 
~~.~ .. ~." 

.10 ,. .. ; .... ~ ~.~ .... 
~ ........... .,~ .. .,_ 
Coal_, ... , ..... ~ ... ..., 
liOn. ~ ..... ~ hetd.'" tf1f 

3181. SHAI MANPHOOL SINGH: Will 
the Ministero! FINANCE be pleased to state: 

(a) the number of districts where the 
personal accide.nt insurance scheme fQr poor 
people has been implef!lented in a phased 
maRner; 

.. (~, ~ ~··beinO t~ to intlQdUGe 
~~,.la."'~""irM;n 

. (q ..... ~of_r' __ ~ 
~ Ihi' ~ jA ~ •• ~r"" ,. 
last·~ Md im ~r, ,~? 
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SINGH): (a) All districts in the country are 
covered under the Scheme. 

(b) Does not arise, in view of (a) above. 

(c) The number of poor families 
benefitted from the Scheme in Rajasthan 
during 1991 and from January to October, 
1992 is 173 and 76 respectively. 

[English] 

Scheme to Check Government Expen-
diture 

3182. SHRI PHOOl CHAND VERMA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Govemment are evolv-
ing a new mechanism to control expendeiture 
as reported in the Economic Times of Sep-
tember 1, 1992. 

(b) if so, the main features thereof; 

(c) whether the Government propose to 
allot a fixed amount to each Ministry to meet 
its Expenditure; 

(d) if so, the time by which a final deci-
sion is likely to be tc.ken in this regard; and 

(e) if not, the reaseons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
SHANTARAM ROTDUKHE): (a) to (e). Un-
der instructions Issued this year all the Min-
istries JOepartments of Government are re-
quired ttl phase both their receipts and ex-
penditure on a monthly basis and monitor 
the actual out turn against this phasing. 

Losses Incurred by Central Co-opera-
tive Banks 

3183. SHRJ S. B. SINDAl: Will the 
Minister of FINANCE be pleased to state: 

(a) the losses incurred by the Central 
Cooperative Banks during each of the last 
two years; and 

(b) the action taken or proposed to be 
taken to check the losses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) National Bank for Agriculture 
and Rural Development (NABARD) based 
on data available with them in respect of a 
few loss making Central Cooperative Banks 
(CCBs) in 16 States has reported the aver-
age loosses incurred by them du ring each of 
the two years, namely 1987-88 ana 1988-89 
( latest available) is as under: 

Year Amount (Rs. in lakhs) 

1987-88 57.30 

1988-89 69.10 

(b) The losses Incurred by the CCBs 
arise on account of various factors like low 
business turnover, high coust of manage-
ment, low operating margins, lack of diver-
sification of loan portfolio, failure to manage 
fund3 prudently, and low recovery, These 
aspects are studied during statutory in-

. spection of the banks conpuctedby NABARD 
and suitable remedial measures 'Ira sug-
gested. NABARD I:lasbeen Impressing upon 
the State Gov9rnments the need to Improve 
recovery climate. NBARD has also formu~ 
lateel a Business Oevelopmenl Plan forCCBs 
to be~mentedon apiJot basis byseleded. 
ceSs In each State. This plan alms a~ overall 
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development of the banks into efficient and 
viable units. 

World Bank Loan 

3184. SHRIMATI OIL KUMARI 
BHANDARI: Will the Minister of FINANCE 
be pleased to state; 

(a) whether the World Bank has agreed 
, to extend trade adjustment loan upto USS 
500 million to India; 

(b) if so, the details thereof with terms 
and conditions of such loan; 

(c) the areas where such loan is to be 
utilised; 

(d) whether the attention of the Gov-
ernment has been drawn to certain reports 
that World Bank has been dictating policies 
and programme in terms of such loan: and 

(e) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR) : (a) The possibility 
of a trade adjustment loan is being discussed 

. with the World Bank. 

(b) No terms and conditions have been 
agreed yet. 

(c) Does not ar;se. 

(d) Yes, Madam. 

(e) There is no question of Government 
policies being dictated by any out side agency. 
Governm91'lt has taken a number of policy 
measures in the field of trade policies in the 
past year and a half, including partial con-
vertibility, reduction of the scope of import 

licensing, and reduction in tariffs and has 
also indicatedfutun,ldirection of policy. These 
policies are based on the Government as-
sessment of what is needed in the present 
situatio:'l to cope with ')ur balance of payments 
difficulties. Government will continue to take 
further measures of trade reform as required 
by the emerging conditions. 

[ Translation] 

Cooperative Banks 

3185. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Government propose to 
amend the criterian for opening new 
branches of Urban Nagarik Cooperative 
Bank; and 

(b) if so, the de:ails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY FINANCE ( SHRI DALBIR 
SINGH): (a) and (b). The policy relating to 
opening of offices of banks is determined by 
Reserve Bank of India (RBI) under Banking 
Regulation Act, 1 949. As per the extant 
Branch Licensing Policy, , 991-94 for Urban 
Cooperative Banks, RBI has prescribed the 
following eligibility criteria for opening a 
branch: 

i) The applicant bank should be 
licensed and viable as per the prescribed 
norms; 

(iiI Regulation A~t, 1949 as 
aplicable to Cooperative Societies ans Re-
serve bank of India Act, 1934 in case of 
Scheduled urban Cooperative Banks: 

iii) hs overdues should not exceed 
15% of outstanding loans and advances; 



867 Written Answers DECEMBER 16, 1992 Written Answers 868 

iv) h should have achieved Priority 
Sector and Weaker Section lending targets 
stipulated by RBI for d9ployment of credit: 
and 

v) h shoukJ have submitted satis-
factory complianee to RBtlnspection Report 
ard adhered to certain procedural norms. 

No change in the policy guidelin ... s relating 
to opening of offices ~y Urban Cooperative 
Banks is contemplated by RBI al present. 

Cochtn Shipyard 

3186. SHRI SARAT CHANDRA 
PATIANAYAK: 

SHRIV. S. 
VUAYARAGHAVAN: 

SHRIRAMESH 
CHENNITHALA: 

Will the Minister of SURFACE TRANS-
PORT be pleased 10 state: 

(a) whether the Cochin Shipyard has 
entered into any technical collaboration with 
South Korea in the field of ship building; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) No, Sir. 

(b) Does not arise. 

(English) 

CoeI v-. itt"_" 
3187. SHRIMATI CHANDRA PRABHA 

URS: Wilthe Minista; Of COAL be pleased 
to state: 

(a) whether there is any proposal to sel 

up a Coal Yard at Mysore: 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
established? 

THE DEPUTY MINISTER IN THE 
MINILSTRY OF COAL (SHRI S. B. 
NYAMAGOUDA): (a) to (C) . According to the 
current stockyardpolicy, responsibility for 
setting up and managing new stoc./(yards 
rasts with the respective State Govtsl Coal 
Companies will offer coal for despalch to 
these stockyarl.s in accordance with the 
soponsorship prOVided by the State Gov-
ernments. It is for the State Governments to 
assess the need for coal stoCkyards, set 
them up, and sponsor movement 01 coal to 
them. 

[ Translation] 

Coal ContrOl Order 

3188. SHRI LAKSHMI NARAIN MANI 
TRIPATHII: Will the Minister of COAL be 
pleased to state: 

(a) whether the Government have issued 
coal contcol order: 

(b) if so, the details thereof and the pur-
pose thereof; 

(c) whether this contrOl order will be made 
apticable on all types of coal: 

(d) jf not, the reasons therefor; 

(e) whether this order will be practicable 
to the consumers; 

(f) if so, in what respect: 

(g, whether this control order is likely to 
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cause scarcity of coal and price of coal may 
also use throughtout the country; and 

(h) if so, the steps being taken by the 
Government to prevent the problems 
arising due to these orders; 

THE DEPUTY MINISTER IN THE 
M:NSTRY OF COAL (SHRI S. B. 
NYAMAGOUDA): (a) to (h). Minister of Coal 

, have recently issued three orders/ notifica-
tion connected with Collliery Control Order. 
As a result of these amendments ther is no 
change in the procedure for obtaining coal 
for actual users. However, for coal obtained 
as actual users, permission of Coal Controller 
is required before it can be diverted or resold. 
Any violation of the provisions of Coliliery 
Control Order is punishable under Essential 
Commodities Act. 

Under these notifications! orders, coal 
sold under "Liberallsed Sales Scheme' 
without actual users condition and non-coking 
and such coking coal as is not required for 
metallurgical puposes, produced in Assam 
and Meghalalya have been exempted from 
controls on acquisition, despatch and transfer 
etc. The examption will; however, not apply 
to coal produced in ar.yy mines of Coal India 
ltd. or any of its subsidiaries even when they 

, are located in thjese two States. The controls 
also do not apply to coal produced in private 
coai mines meant for captive consumption. 

In the scheme of things controls have not 
been extended over coal produced for cap-
tive consumption or over coal for which there 
is limited demand and thus sold under the 
Liberalised Sale Scheme. Similarly It was 
not found feasible to impose controls on 
distribution of coal produced in the States of 
Assam and Meghalaya. 

Above orders/ notifications l3re not likely 
to cause any scarcity of coal or increase in 

price of coal or created any other problem 
whatsoever as for as the actual users are 
concerned. 

Coal Controller, Governmentof India has 
been made the authority competent to allot 
coal. However, in case allotments have not 
been made or received or the allotments 
made have been exhausted. or coal cannot 
be supplied against the pending allotments, 
then until such time as the allotments are 
received, the power to distribute coal has 
been vested in colliery owner or any officer 
authOrised by him in Writing in this behaH. 
Coal so distributed shal be adjusted against 
subsequent allotments if any to the concerned 
persons or class of persons for the specified 
purpose under the Colliery control Order. 
The entire system has become effectiver 
from 1.7.1992. 

Relief to Weavt;!rs under ARDRS 

3189_ SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister of FI-
NANCE be pleased to state-

(a) whether weavers are also given relief 
under the Agricultural and Rural Debt Relief 
Scheme, 1990: 

(b) if so, the number 01 powerloom 
weavers and weavs in urban areas given 
relief under the above scheme: 

(c) the amount 01 ioans written off of the 
weavers in unban areas: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTERY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d)_ Under the provisions of 
the Agricultural and Rural Debt Rehel (ARDR) 
Scheme, 1990, 'Artisan' means an Individual 
who is engaged in any activity of rural devel-
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opmer'lt including weaving. However, the 
activity carried out in rural areas only is 
eligible for relief under the Scheme. No 
powerloom weavers and weavers in urban 
areas are eligible for r6lief under the Scheme. 

[English] 

Bank Branches In Kerala 

3190. SHRI RArAESH CHENNITHALA: 
Will_the Minister of FINANCE be pleased to 
state: 

(a) whether the 90vernment propose to 

Rural centres 

Semi-Urban Centres-

UrbanlMetropolitanl 
Port town centres 

Total: 

[ Trans/ationl 

Pension Scherr.e In Private Sect~r 

3191. SHRI RAJVEER SINGH: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government propose to 
in'roduce pension scheme forthe employees 
working in the private sector: 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
implemented? 

THE DEPUTY M!NISTER IN THE MIN-
ISTRY OF LABOUR (oSHRI PABAN SINGH 
CHATOWAR): \ (a) to (c). The Central Board 

open new branches of public sector banks in 
Kerala during the current year: and 

(b) if som the details therof? 

THE MINISTER OF STATE IN ·THE 
MINISTRY OF FINANCE ( SHRI DAlBIR 
SINGH): (a) and (b) . Reserve Bank of India 
(RBI) is the licensing suthority forthe opening 
of branches of commercial banks. No year-
wise and State-wise targets for opening bank 
branches are fixed by RBI .. However, 22 
licences for opening branches in Kera1a are 
pending utilisation with banks, as per details 
given below: 

8 

13 

22 

. of Trustees ,Empoyees' Provident Fund 
have recommended introduction of a suitable 
pension scheme for the EPF subscribers 
inCluding those in the private sector, The 
Scheme provides for payment of monthly 
pension in the contingencies of superan-
nuation, retirement, death, permanent total 
disabliement etc. The implementation of the 
recommendations of the Board involoves 
amendment of the EPF & MP Act, 1952. It is, 
therefore, difficult to indicate the time by 
which the Scheme will be implemented. 

[English) 

Bofors Case 

3192. SHRI B. L. SHARMA PREM: 
SHRI RAM SAGAR: 
SHRI PHOOL CHAND VERMA: 
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Wilfthe Minister of DEFENCE be pleased 
to state: 

(a) the progress made so far in regard to 
the ongoing invertigation int~ the Bofors 
case both in India and abroad; 

(b) the steps being taken by ~he 
Govenment to expedite the investigation; 
and 

Cc) the time by which the inquiry is likely 
to be concluded? 

THE MINISTER OF DEFENCE ( SHRI 
SHARADPAWAR): (a) to (c) . Investigations 
are .being pursued actively by the CBt, who 
are taking all necessaly steps to exlpedite 
them. As the case is sub-judice and many 
complicated legal processes are involved in 
several countries, it is not possible to indicate 
the time by which the on- going investigations 
can be concluded. 

Size of limit 

Upto and inclusive of Rs. 75001-

Over Rs. 75001- and upto Rs. 15000/-

Interest Rates On Priority Sector 
Advan~s 

3193. SHRIGURUDAS J(AMAT:Willthe 
Minister of FINANCE be pleased to state : 

(a) whether the government have de-
cided to raise interest rates on priority sector 
advances; and 

(b) if so, the details therof? 

THE MINISTEjq OF STATE IN THE MIN· 
ISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). With effect from 22nd 
Sept. 90 the sector specific stipulations of 
interest rates were done away with and the 
lending ratesstructyure of banks was 
rationalised linking the r9te of interest with 
the size of the loan. The distinction beMeen 
short term and long term loans has also been 
removed. However, term loans to agricul· 
ture, small scale industries and road trans-
port operations owning upto two vehicles 
carry a conessional rate of interest. The 
present rates of interest are given below: 

Rate of interest (% per annum) 

Effective from 9. 10. 1992 

11.5. 

13.5 

Over Rs. 15000/- and upto Rs. 250GO/· 13.5 

Over Rs. 25000/:and upto Rs. 500001-

Over Rs. 50000/- and upto Rs. 2 lakhs .' 

Over Rs. 2 lakhs 

16.5 

16.5 

18.0. 
(minimum) 

Term loans to Agricur.ure, 551 and transport operators owning upto 2 vehicles. 

Over Rs. 25000/· and upto Rs. 50000/· 15.0 
Over Rs. SOOOO/-and upto Rs. 2 lakhs 

Over Rs. 2 lakhs 

15.0 

15.0 
(minimum) 
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At present· there' is nO proposal under 
oons1deration . of Reserve Bank of india to 
revise the above int.rest rate structure. 

UNDP Aid to Wood Sasad Handicrafts 

3194:DR. KRUPASINDHU BHOI: Will 
the Mfrilseter of TEX'rit.ES be pfeased 10 
state: 

(a) the places where wood based handi· 
crafts' ..... being manutacttITed for export 
~; 

(b) whether United Nations Development 
Programme'ProPOses td provide aid and 
assistaftCe for the manuf actUT'eand export of 
webd;t.sed handicrafts; and 

(c)ifso.the amount of UNDP aid expected 
to beobtaine6during 1992·931 

THE MINISTER OF STATE OF THE 
MINSlltY OF W:Tll-ES' (SHRt ASHOK 
GEHtOT):, (a}A statemem'is attaChed. 

(b) Yes; Sir. A- project is under 
considaraloh. 

(c} The proposeCl'tentativeccoAtribution 
of \Jf!I)p;aldlWet'la.~<'ottttteii years ( 
1992~3 to~lM"PiS_~'iO be US $ 
9c)G;so&;1t'WMi~1d'-g1~'the 
year:WiM btQ'ak~;attt(l$'-tfiige: 

The details ,of the 'prao&s . where 'wood 
based'ha~:a'.fbiirig\'mifnufaCtured 
for . expcKt~'8;":: 

1) ·Andhra Pradesh - Udayagiri 
(NEiRore). ~. ~fM>ad, ChiMor 
and KIi$hna.· 

3) Gujarat- Baroda. Sankheda. 
Ahmedabad and Kutch. 

4) Goa- Colem. 8radez. 

5) Jammu & Kashmir- Srinagar. 

6) Karnataka - Mysore, Belgaum. 
Bijapore. Shimoga. Raichur Channapatan. 
Bangalore. 

7) Kerata Trivendrum. Cochin. 
Erankulam, Trichur, 

8) Mady aPradesh ,Gwalior. Bast ... , 

9) Maharashtra _ Bombay. 
Amaravati. Pune 

1 O)Nagaland - Tuensang. Kohima. 

11) Orissa - Bhubaneshwar. 

12) Rajasthan - Jaipur. Jodhpur, 
Udaipur, Kishengarh. Bassi. Bhilwara. 
Shekhawati & Sikar 

13) Tamil Nadu - Madras. Madurai. 
Salem. Nogercoil. Tirchinapail. Erode. 

14) Uttar Pradesh - Saharan our. 
Nagina, Amroha Varanasi. Farukhabad. 
Oehradun & Lucknow. 

15) Punjab - Hoshiarpur and 
Amritsar. 

16) Tripura - Agartala. 

17) West 8engal Calcutta. 
Howrah, Krishna Nagar, 

18) Anandaman & Nicobar - Port 
2) Afsam" Jamal, Oimapur. Blair. 
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RequIrement and supply of Coal 

3195. SHRISHRAVAN KUMAR PATEL: 
PROF. ASHOK ANANDRAO 

DESHMUYKH: 
SHRI SATYANARAYAN JATIYA: 

Will the Minister of COAL be pleased to 
staste: 

(a) the requirement. alloocation and ac-
tual suppl of coal made for thermal power 
plants, industries and domestic use, sepa-
ratelyduring1990, 1991 andfromJanuaryto 
September, 1992, State-wise; and 

(b) the steps being taken by the Gov-
ernment to supply adequate quantity of coal 
to each State? . 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL ( SHRI S. B. 
NYAMAGOUDA): (a) The requirement of 
coal are not assessed State-wise. The re-
quirement are assessed only industry-wise 
for the financial year. Available information 
indicating State-wisG requirement and sup-

ply of coal for power houses and State-wise 
coal supplies to Steel Plants, Cement and 
other industries during the years 1989-90, 
1990-91 and 1991-92 is given in the state-
ment. 

(b) Coal Companies ave been advised to 
step up of supplies States as per their re-
quirements In order to meet the increased 
demand for coal, various steps have been 
taken to increase coal production by open-
ing new mines and reorganising the existing 
mines to achieve optimum level of produC-
tion. 

In addition, Government have decided to 
allow private sector participation in coal 
Mining operation in Virgin area for the pur-
pose of captive consumption for power gen-
eration and other end uses. 

Increased quantities of coal are also be-
ing made available under Liberalised Sales 
Schemes from certain Identilied mines Which 
have large stocks, without insisting on any 
sponsorship 
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ftefmbursement of Funds Written off by 
Banks 

3196. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN BHAKTA: 
SHRI K.V. THANGKABALU: . 
DR. D. VENKATESWARA RAO: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Reserve Bank of India 
has laid dowri fresh guidelines and condi-
tions for reimbursement of funds, written off 
by banks under the loan waiver scheme; 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ( SHRI DALBIR 
SINGH) : (a) and (b). On a review of the 
position regarding im!)lementation of the 
Agricultural and Rural Debt Relief (ARDR) 
Scheme, 1990, Reserve Bdnk of India (RBI) 
have advised all public sector banks that 
they may place a report on the debt relief 
provided by the banks, before their Board of 
Directors to the effect that the debt rei ief was 
provided in accordance with the prescribed 
criteria and forward to RBI a certified copy of 
the resOlution passed. Such resolution should 
contain the number of accounts and amount 
of debt relief provided under the Scheme. 

[ Translation] 

Transfer of Gifts and Shares by NRIS 

3197. SHRI MADAN LAL KHURANA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government have per-

mitted the Non-resident Indians to transger 
gifts and shares of the companies to their 
close relatives without the permission of the 
Resorve Bank of India. 

(b) if so, the details thereof; and 

(c) the numbrr and value of shares 
transferred so far by the Non- resident Indi-
ans since then? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ( SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) General permission has been granted 
under section 19 (6) of FERA, 1973 exempt- , 
ing from the operation of sub-section (5) of 
Section 19, any transfer of shares of Indian 
companies by way of gift made by an NRI to 
a resident subject to the following conditions: 

i) The shares were held by the transferer 
with general of or specific permission of the 
Reserve Bank of India. 

ii) Transfer of shares is made by the 
transferor to his close relatives as defined in 
the Companies Act 1956 (1 of 156) 1956) 

iii) The expenditure in connection with 
the transfer is met by the transferor out of. 
monies remitted from outside India by him 
through normal banking channels or sent out 
of the funds held in FCNRINRE/NRO ac-
counts with a bank authorised to deal in 
foreign exchange in India or with an 
authorised cooperative or authorised com-
mercial bank. 

(c) RBI's permiSSion is no longer re-
quired for such transfers by NRls. Accord-
ingly, RBI does not maintain this information 
now. 
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3198. SHRIMATI VASUNDHARA RAJE: 
Wit theMinisler of FINANCE be pleased to ..... : 

(a)"_of banks and the financial 
in .liIadbns ..e.ich advanced loans 10 tne 
'.- - -.; ; --,oulhs in Rajasthan under self 
.. p'aJ ... ent to 1he educated unemployed 

.. youth1luring ~.90-91 and 1991-92; 

(b) The namberof youths who have been 
,p. "ecUoans intheStaie during the above 
pericd;and 

(c) The ....... of loans refunded by 
1hemsofar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ( SHRI DALBIR 
SINGH); <a) The scheme for providing self 
.~ to 1M Educated Unemployed 
YOUlh{SEEuy)isbeing implemented by the 
tulawing COInIMin::ia1 banks in the State of 
RajasIhan: 

(1) .........., Bank (2) Andhra Bank (3) 
Bankofe.ada(4)Benkof India (5) Bank of 
.......... (6)8ankof Rajasthan Limited 
(7) Canara".(8) Central Bank of India (9) 
CorporItion .... (10) Dena Bank (11) 
Indian Sri (12) tndian Overseas Bank(13) 
New a.nk of India (14) Oriental Bank 01 
·ComlMfC8 (15) ~ National Bank (16) 

'Puniab a Sind BlInk (17) State Bank of 
............. "(18) State Bank 01 india 
(19) SIBle ... of .... (20) State Bank of 
P--. (21) ..... Bank 01 ~aurashtra (22) 
Sy ......... (23) Union Bank of India 
(24) UniIec:I Bank of India (25) UCO Bank 
(26) 'fijIp Bank end(27) Vysys Bank lim-
hd. 

(b) The number 01 youths who have been 
provided loans in the State during 1989-90, 
1990-91 and 1991-92 are given below: 

Year 

1989-90 

1990-91 

1991-92 

No. of youth 
who have 
been provided 
loans 

3223 

3036 

2531 
(disbursement upto October. 1992) 

(c) The amount of loans refunded by the 
beneficiaries under the scheme so far is as 
under: 

Year Amount of loan 
refunded fRs. In crores) 

1984-85 1.38 

1985-86 1.63 

1986-87 225 

1987-88 3.06 

1988-89 3.83 

1989-90 4.95 

1990-91 6.07 

1991-92 7.02 

Operation Green Gold by Coallndl • 
limited 

3199. SHRI K.V. THANGKABAlU: Will 
the Minister of COAL be pleased to state : 

(a) whether the Coal india Limited has 
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embarked on a project called 'Operation 
Green Gold' ; and 

(b) if so, the fixed operational area, time 
frame and the cost involved in this regard? 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF COAL ( SHRI S.B. 
NYAMAGOUDA): Ca) and Cb). On the occa-
sion of the World Environment Daycelebraled 
on 5th June, 1990, Coal India limited had 
brought out a publication 'Operation Green 
Gold'. This publication inter-alia covered the 
steps taken for environmental protection, 
future perspective etc. and was intended to 
reaffirm Cil's commitment for protection of 
the environment in coalfield areas. 

Repair of Road Links to Mormugao Port 

3200. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
SURFACE TRANSPORT be pleased to state 

Ca> whether the Government are aware 
that the National Highway connecting 
Mormugao Port is not fit for container traffic, 
the road condition, bridges and culverts being 
weak for heave transport traffic, resulting in 
weakening of supply link for shipment from 
the port; and 

. (b) if so, the steps taken ~ the Govern-
ment to formulate a comprehensive plan 
du:in~ the Eight Plan for repair and construc-
tion of strong bridges and culverts on Na-
tion~1 highway leading to Mormugao to 
faci:hte container traffic from the hinterland 
of 11 ,~ port? 

THE MINSTER OF STATE OF THE 
•• HrJISTRY OF SURFACE TRANSPORT 
(';1 Int JAGDISHTYTLER): (a) and (b). Road 
cc nfleeting Mjormugao Portto NH 17 consiSts 

of 9.6 km length of NH 17 A and 7 km length 
of unsuitable urban link passing through 
Vasco town. The National Highway length 
has been irnprovedfor movementdcontainer 
traffic under the National Highways Devel-
opment Pian. However, improvement of the 
urban link portion.is the responsibility of the 
State GovemmentILocaI Authority. Provision 
of a National Highway diversionlbyepass to 
the urban link would depend upon the re-
sources available and intersepriority of works 
during the 8th pian. 

Restructuring of Import Tariff 

3201. SHRI S.B. THORA T: Will the Min-
ister of FINANCE be pleased to state: 

Ca) whether the Government propose Ie 
completely amend import tariff structure; 

Cb) if so, the details therof; 

Cc) whether ther is a proposal to convert 
the Bureau of Industrial Costs and Prices 
into Tariff Commission; and 

(d) the time by which the Tariff Commis-
sion is likely to be set up alongwith its pr0-
posed structure and functions assigned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). In 
view of the ensuing Budget for 1 ~-94. It is no. considered desirable in public interest to 
indicate Governmenfs views in this matter 
at this stage. 

(e) and (d) There is a proposed to conV8,1l 
the Bureau of Industrial Costs and Prices 
into a Commission on Prices, Tafiffs and 
Utilities. No final decision has been taken in 
this regard. 
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Loans To Sludents 

3202. SHRI GOPI MATH GAJAPATHI: 
Win the Minister of FINANCE be pleased to 
state: 

(a) whether the Government propose to 
provide loans to the students for higher 
studies; and 

(b) if so, the terms and conditions laid 
down therof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) and (b). Banks have formulated 
their own educational loan schemes for as-
sisting the students who desire to pursue 
higher studies in India or abroad. The criteria 
for eligibility of the student for such loans, the 
quantum, repayment, etc. is decided by the 
financing bank depending on the circum-
stances of each sase. Technical and pr0-
fessional courses are normally covered. The 
repayment normally starts within 12 months 
after the completion ofthecourse or after the 
student secures employment, whichever is 
earlier. Ordinarily, the loan will be repayable 
in monthly instalments spread over the pe-
riod of 4-6 years, the instalments and re-
payment period being based on the 
borrower's repaying capacity. 

[Translation} . 

Deliberations with finance MInister of 
Bangladesh 

3203. SHRI N.J. RATHVA: Wdl the Min-
ister of FINANCE be pleased to state: 

(a) whether he recently had 
delibnerations with the Finance Minister of 
Bangladesh during the latter's recent visit to 
the country; 

(b) whether meeting of the joint ec0-
nomic commission of the two countries was 
also convened; 

(c) if so. the details therof; 

(d) the main points on which discussio,. 
were held; and 

(e) the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes Sir. The 
Finance Minister of Bangladesh visited India 
during September 1-4. 1992. 

(b) No. Sir. 

(c) Does not arise. 

(d) and (e). Discussions with Finance 
minister covered matters of mutualexonomic 
interest, viz. trade imbalance betWeen the 
two countries, transit right through 
Bangladesh for movement of goods, Indian 
investment in Bangladesh, c:ooperation in 
jute research, etc. 

Non-Utilisation of Jute Modernisation 
Fund 

3204. SHRI LALIT ORAON: WiD the 
Minister of TEXTILES be pleased to state: 

(a) whether only a small amount has 
been spent out of Rs. 150 crores provided 
under the Jute Modernisation Fund; 

. (b) if so, the purpose for which this 
amount was utilised: and 

(c) the details of the scheme s for which 
the amount is proposed to be spent out of the 
Jute Fund during 1992-931 
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THE MINISlER OF STAlE IN THE Water Transport Corporation limited, at a 
MINISTRY OF lEXTllES (SHRI ASHOK total cost of Rs. 71.34 crores. 
GEHlOT): (a) Out of Jute modernisation 
Fund of Rs. 150 crores, assistance amount-
ing to Rs. 81.27 erores had sanctioned and 
Rs. 32.68 crores disbursed upto 31st october, 
1992. 

(b) Assistance under JMF has been 
disbursed/utilitsed for acquisition of capital 
assets for Modern:sation, Diversification, 
banancing and Renovation of the existing 
jute mills as also for part clearance of the 
pressing dues to the workers, marketcrec:litots 
and statutory liabilities. 

(c) During 1992-93, JMF shall be utilised 
to disburse financial assistance to enable 
jute mills to implement -nodernisation, diver-
sification, renovation and rehabilitation 
schemes. 

[English) 

ModernIsation of RaJabagan Dock 

3205. SHRI SANATKUMAR MANDAl: 
Will the Minister of SURfACE TRANSPORT 
be pleased to state: 

(a) the progress made so far in giving 
clearance to the Rajabagan dockyard 
modernisation project in Calcutta; 

(b) the nature of Dutch assistance likely 
to be taken for the project; and 

(c) the time by when the work on this 
project is likely to start? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYllER): (a) The Govern-
ment have since approved the revised cost 
estimate of the scheme for modernisation of 
the Rajabagan Dockyard of Central Inland 

(b) Financial assistan~ of 13.74 million 
Dutch Guilders and Technical assistance of 
4.46 million Dutch Guilders. 

Cc) The were on this project has already 
commenced. 

[T rans/ation) 

Widening of National Highway In 
Madhya Pradesh 

3206. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

Ca) whether the National Highway be-
tween Bhopal (Madhya Pradesh) and hrasi 
via Baitul Nagpur is not in good condition; 

(b) the mount sanctioned to develop 
and widen this part of the National Highway 
during the current financial year; and 

(c) the time by whiCh the work is likely to 
start? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) Bhopal and 
Obaidullaganj are connceted by National 
Highway No. 12. The route beyond 
ObaiduJlaganj upto Nagpur via harasi and 
Baitul is a State Road. The portion of National 
Highway between Bhopal and Obaidullaganj 
is having two lane carriageway and is being 
maintained in traffic worthy condition within 
the funds available. As far as the route 
beyond Obaidullaganj is concerned, it is the 
responsibility of the State Government. 

(b) and Cc) . Five on-going Road and 
Bridge works for development of this part of 
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National highway costing Rs. 238.68 lacs 
are presentl~ in progress for which a provi-
sion of Rs. 50.45 lacs has been made in the 
Demand for Grants for 1992-93. These 
works are likely to be completed by march, 
1994. 

Coal Production 

3207. sHRI NITlsH KUMAR: 
DR. MAHADEEPAK SINGH 

sHA.<YA: 

Will the Minister to COAL be pleased to 
state: 

(a) the estimated requirement apd pro-
duction of each variety of coal by the end of 
the Eighth Five Year Plan period; 

(b) whether the Government have pro-
vided funds to achieve the tragets; 

(c) if so,the details thereof; and 

(b) and (c). To meet the production 
target of 308.00 million tonnes by 1996-97, 
the Planning Commission has indicated an 
Eighth Plan outlay of Rs. 8520.00 crores (at 
1991-92 prices) for Coal India Limited and 
Rs. 1000.00 crores (at 1991-92 prices) for 
singareni Collieries Company Limited in 
addition to Contribution from Government of 
Andhra Pradesh. 

(d) Various efficiency measures like 
rationalisation in manpower, improvement 
in productivity, adoption of latest mining 
.technologies, improvement in system ca-
pacity utilisation, optimising production from 
existing mines and opening or new mines 
etc. are being taken to achieve the future 
production targets. 

Coal Deposits In Maharas~tra 

3208. sHRIMATI BHAVNA CHIKHLlA: 
sHRI VILAS MUTIEMWAR: 

Will the Minister of COAL be pleased to 
(d) the steps being taken by the Gov- state: 

ernment to achieve the production targets? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI s.B. 
NYAMAGOUDA): (a) The Planning Com-
mission has assessed the raw Coal re-

,quirement of the country by 1996-97, the 
terminal year of the Eighth Plan, at 311.00 
million tonnes (42.00 million tonnes of Cok-
ing Coal and 269.00 million tonnes of non-
coking coal). Against this requirement of 
311.00 million tonnes, the Planniing Com-
mission has fixed a coal production target of 
308.00 million tonnes f\)r 1996-97. The, gap 
if any, between demand materialisation and 
production is proposed to be met by drawal 
from pit head stocks in case of non- coking 
C(\al and by imports for blending purposes in 
case of coking coal for steel plants. 

(a) whether the Government are aware 
that Coal deposits are available in abundance 
in Maharashtra; 

(b) if so, the details therol: 

(c) the steps being taken by the Govern-
ment to fully exploit the coal resources of the 
State; and 

(d) whehter the people of concerned 
regions are likely to be given priority for jobs 
in these mines? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (sHRI s.B.· 
NYAMAGOUDA): (a) and (b). Yes, Sir. Coal 
reserves have been assessed in the State of 



915 Wnlren AnswetS DECEMBER 16, 1992 Written Answers 916 

Maharashtra to be 6099.51 mill!on tonnes by 
Geological Survey of India upto a depth of 
600 metre located in Chanda, Wardha, 
Kampt •• , Umr.r, Bander, Nand. 
Makardhokra and Bokhara CoaRfields. 

(c) The Government have taken steps 
ID exploit the coal reserves of the State 
matching with the projected demand by op-

o eraIing existing mines, implementing the 
sanctioned projects and taking up of new 
schemes. Coal production in the State· is 
expected to be about 24.5 million tonnes by 
1996-97 as against a production of 18.88 
,milion tonnes in 1991-92. 

(d) Recrutime,t is generally made 
through local employment exchanges and 
through open advertisements where it be-
comes necessary. 

[Engfsh) 

foreign Instltutlonallnve.tment 

3209.SHRI RAM VILAS PASWAN: 
SHRI MANORANJAN BHAKTA: 
DR. Y.S. RAJASEKHAR REDDY: 
SHRI N.J. RATHVA: 

Wtllthe Uinistarof FINANCE be pleased 
, to Slate: 

(a) the expectations of the Government 
by throwing open the Indian capital market to 
foreign insilutional investors; and 

(b) the response received so far in this 
f8gafd? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 

Nature of Complaint 

RAMESHWAR THAKUR): <a) Foreign Insti-
tutional Investors have been allowed from 
14.9.1992 to invest in primary and second-
ary markets with the objective of increas~ 
inflows of foreign exchange into the country. 

(b) so, far, 20 Foreign Institutional In-
vestors have submitted applications to the 
Securities and Exchange Board of India. Of 
these, 2 have been accorded approval. 

D.T.C. Bus Conductors 

3210. SHRI CHIRANJI LAL 
SHARMA: 

SHRI LAL BABU RAI: 
SHRI RAM LAKHAN SINGH 

YADAV: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

Ca> the number os compaints of em· 
bezzlement, misappropriation and miscon-
duct by D.T.C. conductors received during 
1991-92 and 1992-93uptoOctober31. 1992. 

(b) the number of conduc1orscaught bv 
the inspecting staH of vigilance staff of of 
DTC;and 

(c) the number of conductors whOse 
services were terminated on thaI score by 
DTC during the above period and reinstated 
on appeal? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): (a) The details 
of c:ompJaints received by DTC against con-
ductors are given below: 

Year 
1991-92 1992-93 (upto 31-7O-9~ 

embezz~am9ntJMisappropriation 68 35 
531 Misconduct 764 
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(b)560 Conductors during 1991-92 and 
354 conductors during 1992-93 (Upto 31-
10-92) were caught by the inspecting 1 Vigi-
lance staff of DlC, 

(c) During the above mentioned period 
, Ihe services of 178 conductors ere termi-
nated on that score. None of them has been 
reinstated. 

[ T ranslation1 

Loans to Scheduled Caste Graduates 

321'.SHRI KRISHAN DUTT 
SUL lANPURI: Willthe Ministerof FINANCE 
be pleased to state: 

Cal the details of the schemes for the 
ben~fit of the unemployed scheduled caste 
graduates and matncuiates; 

(b) the number o! and details of the 
applications who sought loan from the 
nationalised banks dUfl!lg the last one year: 
and 

cc) the amount of l'Jan sanctioned dur-
ing the above period by the banks, bank-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE CSHRI DALBIR 
SINGH): Ca) Under the scheme for providing 
Self-Employment to the Educated 
Unemploed Youth C CSEEUY), a minimum of 
30% 01 the sandions are reserved for sched-
uled castes and scheduled tribes 

. benificiaries. The SEEUY scheme was in-
troduced ~ the Government in 1983-84 to 
encourage the educated unemployed youth 
to undertake self-employment ventures in 
industry. services and business through the 
provisions of a package of assistance and 
has been continued during the current fi-
n"nc::ial year i_e. 1992-93. The Scheme ex-

tends to whole of India excluding the cities 
having population of more than one million 
as per 1981 census. Educated unemployed 
youth(Matriculates and above and ITltrained) 
in the age group of 18-35 years and whose 
family income does not exeed As. 10.0001-
per annum are eligible for assistance not 
exceeding As. 35.000/-lor in industry. Rs. 
25.000/- in so:lrvice sector and As. 15.oo0/-in 
business sector for undertaking self em-
ployment ventures. The loans are repayable 
within a period of 3-7 years with a moratorium 
of 6-18 months. Margin money, colllateral 
security andlor third party guarantee is not to 
be obtained by banks. Each beneficiary is 
eligible for capital subsidy being provided by 
the Central Government at 25% of the total 
amount of loans. 

(b) and (c) .The of lice 01 the Development 
Commissioner Small Scale Industries (DC 
551) in the Ministry 01 Industry which is 
administratively concerned with the imple-
mentation of SEEUY scheme has reported 
that as per the latest information available 
from the State Governments. the number of 
applications received, sanctioned and 
amount sanctioned by the nationalised banks 
for the year 1991-92 for SCheduled Castes 
and SCheduled Tribes were 23, 364, 11.034 
and Rs. 2406.30m lakhs respectively. 

[English) 

Allocation of Funds by CSB to National 
SericuHure Projects in Assam 

3212.SHAI PAOBIN DEKA: Will the 
Minister of TEXTILES be pleased to state; 

(a) the assistance provided by the Cen-
tral Silk Board to the National Sericulture 
Projects during each of the last three years 
in Ass!lm; 

(b) whether the Government propose to 
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start more such projects in the State during 
th, current plan period; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI ASHOK 
GELHLOT): (a) The National Sericuhure 
Project in being implemented by CSB in 
Jorhat & Sibsagar districts of Assam since 
1989-90.The assistance provided under this 
project during last three years is as under: 

Actual Expenditure(Rs. In lakh) 

1989-90 

1990-91 

1991-92 

(b) No, Sir. The present National Seri-
culture Project will be continued upto 1995-
96. 

(c) Does not arise. 

Production of Cloth 

3213. SHRI BAPU HARI CHAURE: WiN 
the Minister of TEXTILES be pleased to 
state: 

(a) the quantum of cloth produced in t~ 
country during each of the last three years; 

(b) the percentage of cotton and art. 
cia! fibre used therein; and 

(c) what concession! subsidy has been 
given to the producers of cotton and artificial 
fibre during each of the last three years, . 
sector-wise? 

THE MINISTER OF STATE OF THE 
, MINISTRY OF TEXTILES (SHRI ASHOK 

GEHLOT) : (a) Production of cloth in the 
country was 18722 mil. sq. mts., 20354. 
sq.mts., and 20020 MiI.sq. ,ts., in the year 
1989-90.1990-91 an11991-92respectively. 

3.84 

30.34 

58.46 

(b) In the year 1991, for which the statis-
tics is available, percentage of cotton and 
other artificial fibres used as raw material 
was 72.5% and 27.5% respec1ively. 

(c) No concession is given to producers 
of coHon and artificial fibre. 

Joint naval Exercises 

3214. SHRI SR/KANTA JENA: 
·SHRI CHANDRAJEET YADAV: 
SHRI CHITTA BASU: 
SHRI BIRSINGH MAHATO: 
SHRIGOVINDRAO NIKAM: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether the Government propose to 
further extend the Indo -American Joint Naval 
exercises; 

(bJ if so, the details thereot; 

(c)n the names of the countries with 
. whom India has participated in the Naval 
exercises during the last three years; 
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(d) the extent to wbich Indian Navy has 
beM benefitted from these naval exen::sises; 

(e) whether the Govemment propose to 
participate in joint exercises with some other 
countries; and 

(f) if so, the details theNlof? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR) : (a) , (b): (e) and (f). 
Programme for 1993-94 is yet to be finalised. 

(c) and (d). During the last three years, 
our Navy has carried out Joint Exersises with 
Indonesia, Australia, France, U.K. and U.S.A. 
Such exercises promote confidence build-
ing provide exposure to the latest technolo-

• gies and facilitate exchange of views on 
professional matters. 

NABARD Assistance for Irrigation 
Pump'" 

3215. SHRI MAHESH KANODIA: 
SHRIMATI DIPIKA H. 

TOPIWALA: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) the number of irrigation pl:mp se's 
financed by the National Bank 0' Agriculture 
and Rural Development during the last three . 
years, State-wise; 

(b) whether NA9ARD has monitored 
performance of these tets; 

(c) if som the details in this regard; and 

(d) the financial assistance provided by 
NABARD for irrigation projects during the 
above period? . 

THE MINI8TER OF STATE IN THE 

. MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) : (~) to .(d). Information is being 
collQCted and will be laid on the Table of the 
House to the extent possible. 

Procurement of Cotton by C.C.I 

321S.DR. C. VENKATESWARA RAO: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the criteria and procedure laid down 
by the Cotton Corporation of India in obtaining 
the cotton from the cotton growers; 

(b) the agencies responsible for pur-
chasing the cotton onbehaH ofC.C.I. and the 
support prices fixed for procuring the cotton 
from the farmers during the current season; 

(c) the agencies who are responsible for 
export of cotton; . 

(d) whether the Govemment have any 
check on the payment made in foreign cur-
rencies; 

(e) if sO, the details thereof and 

(f) if not, the reasons therlor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOn: (a) While purchasing kapas from 
the cotton growers for price support opera-
tions and commercial operations, the crite-
ria adopted by Cotton Corporation of India 
(CCI) are fair average quality and commer-
cial viablility of Kapas. As regards the proce-
dures, purchases of kapas are made by way 
of participation in the open auctions! secret 
tenders held in the regulated market yards 
under the ageis 01 Agricultural Products 

. Marketing Committee (APMC) either directly 
from the cotton growers or through their 
authorised commercial agents. On declara-
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tion of the bids in favour of CCI., kapas is 
weighed 1 00% by the CCI's representative in 
the presence of APMC's representative, 
cotton grower or authorised representative 
of the commission agent. Based on the weight 
list issued by the APMC, payment is made by 
way of Crossed Cheque, in favOur of the 
cotton growers! commission agents. 

(b) CCI does not engage any agents for 
purchasing cotton on its behalf. A statement 
showing the support prices fixed for cotton 
during the current year is annexed. 

(c) Export of cotton is permitted through 
CCI, the Slate Cooperative Ferderations from 
the cotton growing State end also private 
parties. 

(d) and (e). Yes, Sir. Government 
throught RBI exercises a check on the pay-
ment made in foreigh currercies. All cotton 
exporters are required to fill in the exchange 
control declaration Form Prescribed by the 
R.BJ. under the Foreign Exchange Regula-
tion Act and the rules made under it for 
regulating the foreign currency transactions 
and submiut the same along with the export 
documents to the Banks for negotiations and 
realising the sales proceeds. The negotiat- . 
ing Banks, in turn. are required to forward the 
G.A. Forms so received from the colton 
exporters to A.B.!. as and when the sale 
proceeds against the documents negotiated 
are received in fully by them. 

<,> Does not arise. 

STATEMENT 

VARIETY SUPPORT PRICE (RS. PER OTL.) 

Assancomilla 690 

Bengal deshi 690 

Wag ad 720 

V-797 760 

. J ayadhar 760 

J-341 Bikaner N arma 785 

G.cot12 785 

AKA'-1 795 

E-4141H-n7/AGATTI 800 . 

Digvi;av , A (G uj) 790 

l-147/AHH-468 875 



925 Written Answers AGRAHAYANA 25,1914 (SAKA) Written Answers 926 

VARIETY SUPPORT PRICE (RS. PER OTL.) 

1e07 

lRA-5166 

JKHY-1 

H-4 

Sankar-6(South) 

SANKAR-6 (GUJ) 

"MCU-5 (SOUTH) 

DCH-32 (MP) 

DCH-32 (MAH) 

DCH-32 (South) 

S:Jvin 

Development of Inland waterway with 
Foreign Aid 

3217. SHRI S.B. SIDNAl: WjU the Minis-
ter of SURFACE TRANSPORT be pleased 
to state: 

(a) whether the Government have re-
ceived any oIfer from International financial 
institutions tor the development at Inland 
Wat!ilrway in the country; 

(b) if so, the details thereof; 

. (c) the details of foreign assistance 
presently being taken; and 

Cd) the details of schemes submitted by 
the State Governments for development of 

900 

900 

950 

950 

955 

975 

980 

985 

985 

1040 

1450 

Inland Water Transport through foreign aid? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No Sir. 

(b) Does not arise. 

(c) The Govt. have approved a Scheme 
lor modernisation 01 Rajabagan Dockyard of 
Central Inland Water Transport Corpora-
tion, Calcutta ala a lotal cosl of Rs. 71.34 
crores which envisages Dutch financial as-
sistance at 13_74 million Guilders and toch-
nical assistance Or 4.46 million Guilders . 

(d) No scheme has been submitted by 
the State Governments of development of 
Inland Water TRansport through foreign aid. 
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[ Translation] 

Loans to Government of Maharastra 

3218. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister of FINANCE 
be pleased to state: 

(a) the amount of loans SQught by the 
Government of Maharashtra during the last 
two years a10ngwith the names of the projects 
for which these were sought; 

(b) the amount of lo<'.os sanctioned to the 
State Government duri.,g the said period; 

(c) whether the loans sanctioned to the 
• State Government were much less than the 

amount sought; and 

(d) if so, the reaSons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANT ~M POTDUKHE): (a) No request 
for special loans over and above the allocated 
amount was made by the Government of 
Maharashtra during 1990-91 & 1991-92 in 
respect of any project in the State. 

(b) to (d) . Does not arise. 

[Engilish] 

Purchase of ears 

3219. SHRf B.L. SHARMA 'PREM': 
SHRJ RAM VILAS PASWAN: 

Will the Minister~ FlNANc£be pleased 
to stale; 

(a) the number Of1WS purchased duriJ;lg 
the each of. the last three years, ministry-
wise; 

(b) the expenditure incurred thereon, 
ministry -wise; 

(c) whether the purchase of thses cars is 
agair.st the economic policy of the Govern-
ment; 

(d) if so! the reasons of such a huge 
ecpenditure; 

(e) whether the Government have also 
issued instruction to the ministries/depart-
ments to purchase specific brands olcars; 

(I) if so. the details thereof; and 

(g) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARA, [POTDUKHE): (a) and (b). The 
information i.s being collected and will be laid 
on the Table of the house as soon as possible. 

(c) and(d). There is a ban on purchase of 
vehicles which is relaxed only in exceptional 
cases. 

(e) to(g). In terms of existing instructions, 
Ministries! Dppartments can buy Ambassa-
dor, Fiat and Maruti Cars, Vans and Gypsys 
to be used as Staff Cars keeping in view the 
need fer economy. 

Development of Handicrafts 

3220. DR. KRUPASINDHU BHO!: W;:I 
the Minister of TEXTILES be pleased to 
stale: 

(:l) whether the Government have 
farmuLlled "my programme for the develop-
ment of handicrafts in the country; and 

(b) if $Q, the details theral? 
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THE MINISTER OF STATE OF THE formulated certain schemes for the develop-
MINISTRY OF TEXTILES (SHRI ASHOK ment of handicrafts. 
GEHLOT): (a) Yes, Sir. The office of devel-
opment Commissioner (Handicrafts) has (b) The details are given in the Statement. 
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Uberallsatlon of Economy 

3221. SHRI R. SURENDER REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the process of economic 
liberalisation intiated by the Union Govern-
ment have come about in all the States; 

(b) If so, the details thereof; 

(c) whether the union Government have 
Issued instructions to States in this regard; 
and 

(d) the reaction of the State Govern-
mer:'ts in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR) : (a) to (d). The 
process of economic llberalisation initiated 
by the Union Government will affect the 
entire economy of the country. No separat~ 
guidelines have, therefore, been Issued by 
the Government of India in this regard. The 

• State Governments are , however, within 
their right to decide their own economic: and 
industrial policies in the wake of economic 
liberalisation. 

Inte .... t Rat. on Export Credit 

3222.DR.lAXMINARAYANPANDEYA 
: Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Govemment proposed 
to reduce the interest rate on export credit; 
:lnd 

(b) ho, the details thereof? 

"'THE MINISTER OF STATE IN THE 
MI~I~!RY OF FINANCE (SHRIOALBIR 

SINGH):,a) and (b). Fonowing the Credit 
Policy announcement for the second half 
1992-93 made by the Reserve Bank of India 
in October, 1992. interest rates on ( xport 
credit have been reduced by one percentage 
point across the board with effect from 9th 
October, 1992. No other proposal to reduce 
the interest rate on export credit Is currently 

, under the consideration 01 the Government. 

Credit Pass Books 

3223. SHRIMATI CHANDRAPRABHA 
URS: Will the Minister of FINANCE be 
p1ea.qd to state: 

(a) the names of the States which have 
provided credit pass books to farmers to get 
loan facilities; and 

(b) the steps taken or proposed to be 
taken by the Union Government to extend 

. this facility in all the States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE(SHRI DALBIR 
,SINGH): (a) and (b). The Reserve Bank of 
India (RBI) has reported that as per infor-
mation . available with it 26 public sector 
banks and 17 private sedor banks have 
introduced a system of agricuhural loan pass-
books at their branches spread over most 01 
the States. 

Public Sector Banks on their own have 
also introduced credit cards on an experi-
mental basis in selected districts of different 
States to provide easy and timely credit to 
lhe farmers. These cards are given to fanners 
who have good track record to enable them 
10 get agricultural credillo meet their cost of 
production inputs. 

Export of Cotton 
3224. SHRJ K. PRAOHANt: : Will the 

Minister of TEXTILES be pleased to state: 
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(a) the countries which are importing 
cotton from India; 

(b) whether there is a bright prospect for 
the export of cotton during the Eighth Plan; 

(c) if so, the steps taken to establish 
contect with the countries interested in im-
porting cotton'from India; and 

(d) the efforts made to increase cotton 
production during the Eighth Plan? 

THE MINISTER OF STATE OF TWii. 
MINISTRY OF TEXTILES (SHRI ASHlJir 
GEHLOT): (a) Bengladesh, Taiwan, Roma-
nia, USSR, Chechoslovia, Hong Kong, Po-
land, Germany, Japan, South Africa. Swit-
zerland. Yugoslavia. Sri lanka. Malasia. U.K., 
Holand, USA. Singapore. Belgium. Thailand, 
China, South Korea. Turkey, Spain, Indo-
nesia, Vietnam and Italy are importing cotton' 
from India. 

(b) and (c). The export of cotton depends 
upon the size and stock position of the crop 
and the domestic and international prices of 
commodity. It is. therefore. difficult to indicate 
whether there is a bright prospect of cotton 
during the Eighth Plan. However, the Cotton 
Corporation of India has been·in touch with 
the likely buyers abroad to offer cotton for 
export . 

(d) The Ministry of Agricuhure has got 
an Intensive Cotton Development 
Programme (ICDP) tor augmenting the 
production of cotton in the country. 

Orders With Defence Factories at 
Jabalpur 

3225. SHRISHRAVAN KUMAR PATEL: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the different Defence facto-
ries in Jabalpurcontinueto suffer from s9rious 
recession for want of orders; 

(b) if so, the extent of orders in hand as 
on October 31. 1992 with each of the factory; 

(c) the requisite extent of orders with 
each unit at a given time to run it smoothly; 
and 

(d) the details of the modernisation, 
upgradation of technology and diversification 
measures undertaken during 1991-1992 and 
1992-93? 

THE MIN~STER OF DEFENCE (S~RI 
SHARAD PAWAR): (a) There are four ord-
nance factories at Jabalpur, namely, Vehicle 
Factory (VFJ), Grey Iron Foundry (GIF), Gun 
Carriage Factory (GCF) and Ordance Fac-
tory, Khamaria (OFK) .. The work load in the 
former two .is not commensurate with their 
installed capacity because of the projected 
phasing out of some of their models being 
manufactured. In the latter two shortfalls 
occasionally occur on account 01 fluctuations 
in the Services requirements. 

(b) to (d). It will not be in public interest 
to disclose details. Mismatches between 
work-load and capacity are sought to be 
reduced by modifications to product mix 
which will, to the extent possible, also address 
the civil sector. 

Voluntary Retirement Scheme in Port 
Trusts 

3226. SHRI GEORGE FERNANDES: : 
Will the MinisterofSJRFAC:E TRANSPORT 
be pleased to state: 

la) whether about a thousand workers 
belonging to the Madras Port Trust have 
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been relieved from service under the Volun-
tary Retirement Scheme introduced in the 
Madras Port Trust from May, 1, 1992; 

(b) w~ther 25% of the lumpsum due to 
these retiring employees has been withheld 
since June 1992, because their lumpsum 
has not been exempted· from income-tax 
and whealth tax; 

(c) whether in the Bombay Port Trust 
and Bombay Dock Labour Board such in-
come-tax and wealth-taic have not been 
deducted and the employees have been 
paid the entire amo"!nt; and 

(d) if so, the r.~ns for this discrimi-
nation? 

THE MINlSm OF STATE OF THE 
MINISmV OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) 635 em-
ployees and officers of Madras Port Trust 
have been relieved from service under Vol-
untary Retirement Scheme from June'92 to 
December '(2. 

(b) Ves, Sir. 25"0 of the amount payable 
under the Voluntary Retirement Scheme has 
been withheld by Madras Port Trust as the 
exemption granted by Income Tax Authori-
ties has been withdrawn on 2419192 stating 
that Madras Port Trust is not a public sector 
company under the Income Tax Act. The 
matter has been taken up with concerned 
authorities. 

(c) Ves. Sir. 

(d) According to Bombay Port Trust, 
they have Considered themselves entitled . 
for such an exemption. 

Agency Charges to States for Execu-
tion of National Highway Work 

3227. SHRI SARAT CHANDRA 
PATTANAVAK: : Will the Minister of SUR-
FACE mANSPORT be pleased to state: 

(a) whether the Union Government 
provide age,ncy charges to State Govern-
cnents for execution of National Highway 
work' .. 

(b) if I!O. whether the Government are 
~idering to revise the rates; 

(c) if 10. the details thereof; 

(d) whether the Government of Orissa 
have made any representation to the Union 
Government in this regard; and 

(e) ho; the reaction of the Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Ves, 
Sir. 

(c) to (e). So far there is no decision to 
revise agency charges for National Highways, 
although various States have been making 
representations in that regard. 

Apex Bank 

3228. ~HRI S. B. THORAT:: Win the 
. Minister of FINANCE be pleased to state: 

(a) the credit provided to 551 units by 
the Apex Banks during the last three years, 
State-wise; 

(b) whether the Government have ra-
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ceived representations regarding the prob-
lems of SSI units; 

(c) if so, the reaction of the Government 
• thereto; and 

(d) the steps taken or proposed to be 
taken by the Goverr.ment for development 
and growth of SSI units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (d). Information is being col-
lected and will be laid on the Table of the 
House to the extent available and permissible 

" under the rules. 

Rehabilitation of Textile Workers In 
GuJarat 

3229. SHRI GURUDAS KAMAT:" Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Union Government are 
aware that there are thousands of jobless 
textile mill workers in the country particularly 
in Ahmedabad (Gujarat); 

(b) if so, what steps the Government 
have taken for rehabilitation of such workers; 

(cl whether the Government propose to 
re-employ these jobless workers in other 
units; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STA:rE OF THE 
MINISTRY OF (SHRI ASHOK GEHLOT): 
(a) Yes, Sir. 

(b) to (d). While there is no scheme for 
re-employing the jobless worJ<.c>rs in other 
units, a Textile \'Yorkers ReMbJm~tion Fund 
has been set up to provide i"t .. ri"; relief for 3 

years to the workers rendered jobless due to 
permanenVpartiai closure of textile mills. 

SeIzure of Ft;)relgn Currency Notes 

3230. SHRI MANIKRAO HODLYA 
GAVIT: : Will the Minister of FINANCE be 
pleased to state: 

(a) wheiher custom officials seized for-
eign currency notes amounting to Rs. 42 
lakhs from a passenger bound for Shanjah at 
the Kozhikode airport on October 31, 1992; 

(b) if so, the details thereof;" 

(c) whether any inquiry has since been 
" made in this regard; 

(d) if so, the findings thereof; and 

(e) the action taken against the guilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) and (b). For-
eign currency such as U.S. Dollars, Saudi 
Arabian Riyals, United Arab Emirate Dirhams, 
British Pounds, Italian Lira, etc., worth Rs. 
41.72 lakhs approximately were seized on 
30.10.1992· by the Customs officers at 
Kozhikode Airport from a passenger named 
Hassan Ali bound for Shanjah. 

(c) to (e). Shri Hassan Ali was arrested 
on the same date and was remanded to 
judicial custody. He was granted bail by the 
court on 18,11.1992. Investigations are still 

" in progress. 

Credit Deposit Ratio 

3231. SHRI HARIN PATHAK:: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of Credit Deposit ratio of . 
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all the nationalised banks. State-wise; 

(b) whether nationalised banks in Gujarat 
are not maintaining Credit Deposit ratio; 

(c) if so, the reasons therefor; and 

(d) the Deposits and Advances figures 
of each nationalised banks in Gujarat as on 
March 31,1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Statement-I giving State-wise 
CreditDeposit Ratio of Public Sector Banks 
is given below. 

(b) and (c). The problem of regional 
• imbalances in the deployment of bank credit 

in various states is ir the knowledge of 
Government and Reserve Bank of India 
(RBI). Suggestions are received by the 
Government and RBI from time to time at 

various levels for larger deployment of re-
sources mobilised by the banks locally. The 
cred:. deployment in a particular area de-
pends on various fa!::tors like economic ac-
tivities, entrepreneurship. availability of raw 
materials and othor infrastructural facilities, 
investment opportunities and also law and 
order situation in that area. However. RBI 
has advised the banks to ensure that wide 
regional amongst various states in credit 
deployment is reduced and steps are taken 
to increase the flow of credit to all productive 
and identified viable proposals in different 
areas. 

(d) The Bank-wise deposits and ad-
vanc('s of public Sector Banks in Gujarat as 
on September 1990 (latest available) is given 
in Statement-II. However. as on the last 
Friday of June 1992 (latest available). ag-
gregate deposits and advances of all public 
Sector Banks in the State of Gujarat are Rs. 
13675 crores and ns. 7755 crores respec-
tively. 

STATEMENT - I 

State Union Territory Credit Deposit Ratio (%) 

2 

Haryana 54.7 

Himachal Pradesh 33.3 

Jammu and Kashmir 30.4 

Punjab 41.3 

Rajasthan 55.9 

Chandigarh 87.5 

Delhi 79.2 

Arunachal Pradesh 15.7 



949 Written Answers AGRAHAYANA 25.1914 (SAKA) Written Answers 950 

State Union Territory 

1 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Bihar 

Orissa 

Sikkim 

West Bengal 

Andaman and Nicobar· 

Madhya Pradesh 

Uttar Pradesh 

Goa 

Gujaral 

Maharashtra 

Dadra and '~agar Haveli 

Daman and Diu 

Andhra Pradesh 

Karnataka 

Credit Deposit Ratio l"J 

2 

48.0 

71.7 

17.0 

20.2 

39.8 

48.3 

39.5 

69.7 

56.9 

50.9 

29.4 

65.8 

44.4 

30.5 

56.7 

68.2 

39.1 

lB.1 

80.1 

77.7 



'~l. 
951 Written AnSMIIS DeceMBER 16, 1992 Written AnSWBIW 95\) 

State Union TerritoI)' Credit DfiJIJOsit Ratio (%) 

1 2 

Karata 52.0 

TamUNadu 95.1 

Lakshadwe8p 9.1 

Pondicherry 46.6 

All India 62.2 

STATEMENT _" U 

(Rs. in lakhs) 

Name of the Bank Deposit Advances 

1 2 3 

State Bank of India 167619 133858 

State Bank of Bikaner and Jaipur 1680 1464 

State Bank of Hyderabad 579 575 

State Bank of Indore 2363 1435 

State Bank of Mysore 333 199 

State Bank of Patiala 405 915 

State Bank of Saurashtra 85976 54033 

State Bank of T ravancore 99" 1155 

Allahabad Bank 4364 2597 

Andhra Bank 1952 1339 

Bank of Baroda 261697 127599 
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(Rs. in lakhs) 

Name of II» Bank Deposit Advances 

1 2 3 

Bank of India 141972 608n 

Bank of Maharashtra 8195 3745 . . 

Cenara Bank 25062 13615 

Central Bank 01 India 83802 ·34080 

Corporation Bank 14835 4748 

Dena Bank 102675 42928 

Indian Bank 25356 . 10505 

Indian Overseas Bank 22954 5864 

New Bank of India 4841 2691 

Punjab National Bank 26642 19832 

Punjab and Sind Bank 1420 2705 

Orient:::: tlar'k of Commerce 4045 2002 

Syndicate Bank 19061 8873 

Union Bank of India 49957 18750 

Uni!ed 83nk of India 3615 3257 

Uco B:mk 26729 12251 

VijaJ~ B::!~" 9765- 7571 

Tot.:!1 259054 193634 
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Outflow of Hard Currency 

3232. SHRI MADAN lAl KHURANA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether there is a significant outflow 
of hard'curreney through imports; 

(b) if so, the details thereof; 

(c) the reasons therefor; and 

(d) the steps taken or proposed to be 
. taken to stop the outflow of hard currency? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) Out of the total imports of Rs. 31se 3 
crores during AprU-September, 1992 thQ 
outflow on account of imports through hard 
currency was Rs. 31439 crores. 

(c) and (d). The uncertainties of trade 
with the Rupee Payment Area (RPA) coun-
tries has led to the increase in outflow of hard 
currency through imports. The comprehen-
sive rupee trade and payments arrange-
ments with the foimer USSR came to an end 
with the dissolution of the USSR in Decem-
ber,1991. Trade agreements signed with 
IiOme of the successor ~blics provide for 
trade in fully convertible currencies. The 
1992 Trade Protocol with Russia provides 
for only a limited irade through a centralised 
clearing mechanism, while trade in convert-
ible currencies is also permitted. Under the 
circumstances steps to stop outflow of hard 
currency as against non hard currency do 
nOt arise. 

Payment 0' Gratuity Act, 1972 

3233. SHRt RAM NAIK: Will the Minis-

ter of lBOUR be pleased to state: 

(a) whether the Government propose to 
enhance the wage limit for coverage under· 
Payment of Gratuity Act, '1972; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (b). The wage 
limit for coverage under the Payment of 
Grat!Jity Act, 1972 has already been en-
hanced from Rs. 2500/- p.m. to Rs.35001- . 
p.m. w.eJ. 1.12.1992. 

Defence Cooperation with Australia 

3234. SHRI SANAT KUMAR MANDAL: 
VIm the Minister 01 DEFENCE be pleased to 
state: 

(a) whether India and Australia have 
indentified areas 01 strategic cooperation 
between the navies of both Countries as 
reported in the Statesman dated November 
22.1992; 

(b) if so, the details in this regard; and 

(c) the reaction 01 the Government to 
Australia undertaking its most extensive 
pease time military expansion in the context 
of its efforts to keep the Indian-Ocean Iran-
quit? 

THE MINISTER OF DEFENCE ( SHRi 
SHARAD PAWAR): (a) and (b). No, Sir. The 
report wh~ appeared in the Statesman of 
November 22,1992 was based on views 
expressed at the Indo-Australian Seminar 
.on Maritime Security on 19-21 November, 
1992, by various personalities in their indi-
vidual capacities .. 

(c) The Government of India is com· 
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mitted to the maintenance of peace nd Iran-
quitity;bi~IH~giOrlof the Il1dian Oceah: Our 
~nde8voU{is' to ensute'this throlJgh a· con': 

, t!rluotls' proctss· (If mUtual understanding 
and peaceful co-exteriCe. " , 

( Tfahstarfon) 

'sank BranChes In M8dhya 'Pradesh 
, ~ - ,. 

3235. SHRI 'SHIVRAJ SINGH 
CHAUHAN: Will the Minis.terof FINANCE be 
plea's~ to state: . 

(a) the iargets filled'for branch expan-
sion programme ofpublic'sectbrbanksdurliig 
the Seventh Five Year Plan period in Madhya 
Pradesh; 

(b) the number of'licences issued to 
State during the said period and the number 
of branches' aCtliiilW opened'; arid ," 

- (cj the per capital invEtstmeni made by 
, (;omrnercial banks in the state by the end of 
the 'Seventh Five Year Plan as compared to 
the national average investment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (C): The information is being 
collected aM to the extent available will be 
laid on the Table of the House. 

Bank Deposits in Bihar 

, 3236. SHRI LALIT ORA9N: Will, the 
Minister of FINANCE be pleased to state: 

(a) the names of the places where 
branches of various nationlised banks are 
situated inlh~ V~ml~chal area (Chhotanagpur 
~anthal Pargana) anc:s tna mim~s ·of those 
banks; 

, (b) the d~slts:'fn this area '(luring ;the 

. last three years banK-wise; 

", (e) wfiertierthere isapr<jW$iet'iloinVEJst 
certain percentage of the de~itst-.&!1he 
expanses/loans/development of the area; 
and 

. (d)' if so,= ~ 'details of the' expenses/ 
loans/dWel6pmenftmde:rtal(en by each 
nationaiisec b3nkS intnese areas'during the 
last three yeat$"t . 

~''tHE MIN,ISTER'OF STATE IN THE 
MINISTR""_ e>F· HNANCE '{SHRf DALBIR ' 
SINGH): (a) to'(d)" The infOfmatiOn is being 
collected and fo the extent ct\lailable will be 
laid -ori the Table 'of me Hou.::;_ 

'ConeesslOn's 'fot PUI'tlSb 
. ~.' .~.;. i;. . ' - -~ .' . . , 

3237, SHRI N,J. RATHVA: Will the 
Minister of FINANCE be pleased to stale: 

-" (a) whether"Reseive Bank of India an-
nounced some consessions for Punjab during 
May, 1992'; ,- " 

(b) if sb, the- detailS tnereOf; 1 

" . (c) the riumwr of persons likely to be 
benefited as a result ther~Ol: . 

(d)' whether lhe Reserve Bank of Inaia 
propose to provide such t:onCE~ssibns to the 
unorgiuiised sector-and also'to GiJjarat; and 

(e) if so, the time by'which decision is 
likely to be taken in this regard? 

, THE MINISTER OF STATE'IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (al and (b). Ves, Sir. ConooQuent to 
the acceptance of rScommendaticrs c' '!', 
working group, Reserve'Bank of India .f'r 
had' in Aprn,' H)92 tMvtsed ,,,,,, sc+t<! III '-1 

comf'i'lercial banks \ exc1lJ.dil\9 Regior,,~ Ji' 4 
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(al Banks) ope,ratuig i.n the State of Punjab to 
.• ~end. the following concessions to trade 
and industry: 

1. $.anction of increased working 
,gspital facil~ies by way of relax-
· . ~tion in prescribed/standarised 
· . n9"ms'or inventory and receivables 

.by a rnaxim!Jm of 50 per cent de-
pending on the merits of each case. 

2. . Review of all bor~wal accounts by 
the concerned banks within a period 

· of 3 rt:Ionths and sanction of need 
based, increased working capital 
faci~ties to borrower_s without delay. 

3. Enc:purage financing against ac-
cepted hundies (usance bills). 

4. .Make available liberal finance fa-
cilities againstbook debt to CQrpo. 
rate and non corporate borrowers. 

5. Continue.\,heexisting ceiiingof 15% 
". on m~9in f,tJl' calcu~ ~rawing 
· JX1~~ ~~i£lst (X).{1ll1\Oditles not 

co.vered .. IolnQer. ,selective credit 
· ~ntro:td~~~'and'1Q% margin 
fo~ financlt~gain;t bills. 

6. qc,ntiny~ ttl •. exist!og concession 
of 5O"A. (e.9.~ctiC?~ in service tariffs 
for remiltanc~s and exte(1d the 

· . sam~, f.':lr ,C(,)lIection of outstanding 
bills/ cheques. 

, It has also bfP4llt emphasisiW that there 
.~ need fC;)f ~fl.~llUiI\iQn:()f existipg conces· 
s~ viz~ ado~ of;fl&Xible and Pi:~gmatic 

. approach in regard to debt ~quity ratiO, for 
term loans, rescl!edulement of the r.~payment 
pfqgramme in deser~ng. cases revie~ of all 
~regular accounts within a ,lime frame of 
three f!1Onths lfIith !l view to explo~ing the 
possibilities of [8gularising them through 

sanctioning. additional working capital facili-
ties, period upto one month for realisation of 
~xtension ~f bills purchased and 8dvancGd 
bills for collection etc. 

(c) The concessions/relaxations ex-
tended to trade and industry are applicable 
to aU relevant borrowers from banks in the 
State of Punjab and as such it is not possible 

, to quantify the number of beneficiaries. 

(d) and (e). The concessions/relaxations 
are extended to all the segments of trade 
and industry in the State of Punjab. Th:) 
package of measures in the State of Punjab 
was formulated taking into account the special 
problems fal:;ed by trade and industry in the 
State, and there is no proposal to extend 
similar concessions to Gujarat. 

Bank Branches In GuJarat 

3238. SHRIMATI BHAVN/, 
CHIKH LlA: 

. SHRiMATISHEELAGAUTAM: 

Willth~ Ministerof FiNANCE be pleased 
to state: 

(a) the number of licences issued to the 
lead banks to set up branches in Gujarat 
during the last three years; 

(b) the number of branches opened; 

(c) the number of liconces which have 
not used; and 

(d) the reasons therefor? 

" THE MINISTEi3 OF ~r.~e.rE IN THE: 
MINISTRY OF FINANCE (SHRJ DALBIR 
SINGH): (a) to (cj. Loa~ banks Co-ordlnate 

, the blinking activities in Distrlct. Lk:encesfor 
opening branches are not. iss~ to ,lead 
banks but to'individuai'banks'based on'the 
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norms of the extan~ licensing policy. 144 
licences have been issued to different banks 
for opening. branches during the last three 
years in Gujarat. Out of the above licences 
25 branches have ben opened and 119 
licences are yet to be utilised. 

(d) The main reason for delay in open-
ing of branches at the a~lotted centres is the 
lack of basic infrastructural facilities at the 
centres. The Reserve Bank of India through 
its Regional Offices monitor the progress 
made in opening of bank branches at the 
allotted centres. 

[English] 

National Highway NO.1 

3239. SHRI CHIRANJI LAL SHARMA: 
Witlthe Minister of SURFACE TRANSPORT 
be pfeased to state: 

(a) the length of G. T. Road (National 
Highway No.1) between Murthal and Karnal 
which is under process of four-Ianing; 

(b) the total cost lik.ely to be incurred on 
the four-Ianing of this part of the road; 

(c) the amount of loan advarl(:ed by the 
World Bank for this project; 

(d) whether there i~ an inordinate delay 
in its completion; 

(e) if so, the reasons therefor; and 

(f) the steps taken by the Government to 
complete the work within the time schedule? 

THE MINISTER OF STATE OF THE 
MINISTRY OF· SURFACE TRANSPORT 

. (SHRJ JAGDISH TYTLET): (a) 80 Kms. 

(b) Rs. 53.50 crores. 

(c) Under the World Bank Loan for First 
NH Project, a provision of US $ 20.79 million 
was made for this project which was laler 
modified to approximately US $ 10.29 million 
due to cancellation of some contracts from 
the loan by the World Bank. 

(d) to (f). Though the work commenced 
in 1987, the progress has been slow due to 
various contractual problems. In one section 
the original contractor had to be expelled 
due to violation of contract conditions and 
the contract was re-awarded after fresh 
tendering. In remaining three sections, a 
supplementary contract was signed after 
protracted negotiations with the leading 
constituent of original joint venture firm which 
had broken up. The ",ork in the entire reach 
is now likely to be completed by the end of 
1995 

[ Trans/ation] 

Backtog of Vacancies for SCiSTs In 
Banks. 

3240. SHRI KRISHAN DUTT 
SULTANPURI: WilltheMinisterofFINANCE 
be pleased to state: 

(a) whether there is a backlog of va-
cancies in the public sector banks for 
Scheduled Caste and Scheduled Tribe 
candidates; 

(b) if so, the details thereof bank-wise; 
ana . 

(c) the number of vacancies filled up 
during the last one year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Available information is 
given in the statement. 
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Cost of Collection'of Taxes 

3241. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the MinisterolflNANCE be 
pleased to state: 

(a) whether the Government have cal-
culated the cost of collection of income tax 
and other direct taxes; 

(b) if so, the details thereof; and 

(c) whether cost of collection of income 
tax and other direct taxes is taken into account 
while preparing the tax levy proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) The cost of collection income tax and 
other direct taxes in the last 5 years was as 
under: 

1987-88 2.41% 

1988-89 2.04% 

US FY 1990 USFY1991 

Oct. 89 to Oct. 90 to 

Sept. 90 $ep~. ~1 

21.5 20.9 

" (b) to (d). It is nol proposed t~ do away 
'with development aid. De~elopment assis~ 
lance augments the country's fin.ancial reo 
sources. 

.. 

1990-91 2.19% 

1991-92 1.64% 

(c) Yes, Sir . 

Development Aid from USA 

3242. SHRI B.L. SHARMA PREM: Will 
the Minbter of FINANCE be pleased to state: 

(a) the details of the development aid ~ 

received from USA during each f the ,last 
three years; 

(b) whether the Government propose to 
do away with the development aid in view of 
economic re-orientation programme; 

(el if ~o, the details thereof; and· 

(d) if not, t~ reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Development 
assistance authorised by U.S. AID during the 
last three U.S. Fiscal years (October to 
September) is as follows: ; 

(US $ Million) 

US FY 1992 

Oct. 91 to 

Sep~ 92 

38,5 

Committee on Bank Frauds 
3243. DR. 'D. VENKATESWARA fV\O: 

Will the Minister of FINANCE be J?leas~ to 
~ . ) 

state: ' 
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(a) whether the Government have set 
up any committee on bank frauds; 

(b) if so, the details thereof; 

(c) whether the CommiUee has submit-
ted its report; 

(d) if so, the recommendations made 
therein; and 

(e) the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (e). The Committ!'leappointed 
by Reserve Bank 0: India (RBI) to enquire 
into various aspects of frauds and malprac-
tices in banks has since submitted its report. 
The main recommendations of the Commit-
tee are given in the Statement. RBI has 
advised all commercial banks, vide its letter 
dated 25th August, 1992 to initiate imple-
mentation of most of the recommendations 

,immediately. A lewol the ,recommendations 
require further examination. 

STATEMENT 

1. Banks should strictly adhere to the 
operational precautions. 

2. 

3. 

4. 

Currency chest transactions should 
be reportetj to the RBI's Issue De-
partment en the'same day. 

Banks should guard themselves 
against misuse of bclnking chan-
nels for activities such as launder-
irtg and report promptly llnusual 
transactions to their Head Offices 
for taking up with tax authorities. 

Banks should have a written in-
ve~ment policy outlining the es-

5, 

6. 

7. 

8. 

9. 

sential features of investment port-
folio management. They should 
also review their existing systems 
and procedures. 

Banks should lay down a written 
loan policy'as a strong foundation 

, for loan portfolio management. 

To prevent frauds in advances 
portfolio, banks should bestow ad-
equate attention to overcome the 
shortcoming by imparting requisite/ 
need based'tmining to staff. 

Banks should establish an inde-
pendent loan review department 
both at Head Office and Zonal Of-
fice/Regional Office levels. 

Banks should tone up their control 
and security procedures so as to 
guard against fruids in computer 
related areas. 

Banks should tone up the efficacy 
of their inspection and audit ma-
chinery for timely detection of ir-
regularities. malpractices, and 
frauds. 

10. Proper control systems nseq to be 
introduced to govern the working of 
stJbsidiarJes sp. as to ellSlJre that 
activities prohibited for ban~s to 

11. 

, engage in, ar,e .not under .taken by 
the subsidiarie!lo' . 

In order to be effective,eyes need 
to work independently without 
prQssures trom thp. top manage-
ment and be given adequate statu-
tory powers to carry outpF9liminary 
investigations build up cases and 
thereafter hand them over to the 
appropriate law enforcement au-
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12. 

thorities. The Banks should also 
evplve. systems to ensure that 
subsidiaries established frdifferent 
purposes ar: brought under the 
purview of appropriate vigilance 
machinery. 

There should be effective co-ordi-
nation between different investi-
gating agencies -vigilance depart-
ment of banks, CBI and Police. 
Periodical metings among the RBI, 
cve, cal. and Banking Division 
may .81so be held. 

Charges Agaln~ CMDs of NTC 

3244. SHRIMATI SURYAKANTA 
PATIL: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether any enquiry is being con· 
dlJCled on various charges against the 
Chairman-cum-Managing Directors of Na-
tional Textiles Corporation; and 

(b) if so, the details thereof, regionwise? 

THE MINISTER OF STATES OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Government of India 
is not conducting any departmental enquiry 
against Chairman-cum-Milnaging. Director 
of· the subsidiaries ¢ the National Textiles 
Corporation limited. Hqwever. it is under-
stood that a State Government has initiated 
regular departmental action against the 
Chairman-cum·Managing Director o~ one of 
the SUbsidiaries of the National Textiles Cor-
P9ration limit~d. 

~~.t~ L«>a.~Oe~t$ of ItS. Us. 

3245. SHRISUOHIRSAWANT: Will the 

Minister of FINANCE be pleased to state: 

(a) the details of foreign loans/debts of 
Public Sector Undertakings, Undertaking-
wise; 

(b) the procedure a~opted by these 
Undertakings for repayment of such.loans; 

(c) whether these loans have been 
properly utilised by the concemed Under-
takings; and 

(d) how far these loans have affected 
the profitability of such Undertakings? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAKUR): (a) The estimates 
of total debt outstanding on account of for-
eign currency loan, bonds and export credns 
for different Public Sector Undertakings as 
on September 30. 1992 is given in the 
statement. 

(b) With the introduction of liberalised 
EXChange Rate Management System 
(lERMS). the concerned Public Sector Un-
dertakings have to make debt service pay-
ments on these borrowings by buying foreign 
exchange from authorised dealers at the 
market rates. 

(c) The borrowings have been approved 
lor specific purpose and are utilised lor the 
same. 

(d) The profitability of PSUs is governed 
by number of lactors including pattern of 
utilisation 01· foreign currency borrowings 
itself. 
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.. Paymen't Made by NTC 

3246. SHRI ANANTRAO DESHMUKH: 
Will the Minister of TEXTilES be pleased to 
state: 

(a) ~hetherthe Union Government had 
undertaken a guarantee of the loan to some 
units of NTC ltd. Bombay. in 1989; 

(b) if so, whether the Union Government 
have given any direction to the National 
T extilb Corporation ltd. to make the payment 
to the Government of Maharashtra; 

(c) if so, the details therefor; 

(d) whetherthe payment has been made 
to the Government of Maharashtra by Na-
tional Textile Corporation ltd. so far; and 

(e) if not, the reasons therefor and the 
time by which the said amount is likely to be 
made? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHLOT): (a) to (e). Government of India 
had, jointly with Government of Maharashtra, 
given a guarantee to Punjab National Bank 
for loan received by India United Mills, 
Bombay. The due ",mount has since been 

'parid by NTC to the Government of 
Maharashtra. 

Upgradatlon of Porbander-Bhavnagar 
Custom Collectorate 

3247. SHRI HARIN PATHAK: 
SHRI SHANKERS INH 

VAGHELA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) ':"'hether the Government propose to 
up-grade Probandar-Bhavnagarcollectorate 
in view of increase in cQ'astal smuggling 
activities; 

(b) if so, the details thereof; 

(c) whether these offices are facing acute 
shortage of modern equipments; and 

(d) if so, the additionanunds proposed 
to be provided during the current financial 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWARTHAK\JR): (a) and (b). There 
is no such proposal· under consideration 
Government at present. 

(c) and (d). The r~quirements of eguip-
ment for anti-smuggling purposes are as 
sessed/monitored on a continuous basis. 
Porbandar and Bhavnagar Divisions are 
reportedly not ·facing any al=ute shortage of 
such equipment. . . 

Capital Adequacy Ratio in Private 
Sector Banks 

. 3248. SHRI SURAJBHANU SOLANKI: 
Will. the M nister of FINANCE be pleased to 
state: 

(a) wheth~r there are any commercial 
. banks in the private sector with a capital 
adequacy ratio less than B percent; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE iN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The information is being 
collected and will be laid on :the Table of the 
House. 
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Gold Bank 

. 3249. SHRI GEORGE 
FERNANDES: 

SHRI SAR"T CHANDRA 
PATTANAYAK: 

SHRI MANORANJAN 
BYAKTA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have since 
set up the Gold Bank; 

(b) if so, the salient features thereof; 

(e) the extent of the achievements likely 
to be made by the Government while setting 

, up the Gold Bank; and 

(d) the steps taken by the Government 
for the proper utilisation of the Gold Bank by 

, the Public? 

THE MINISTEn OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) No, Sir. 

(b) to (d}. Do not arise. 

Import of Gold 

3250. SHRI DILEEPBHAI 
SANGHANI: 

SttRI K.V. THANGKA BALU: 
DR. VISWANATHAM 

KANITHI: 
SHRI MOHAN RAWAlE: 

Will the Minister of FINANCE be pleased 
to state: 

(a) theq~flntity of gold imported into the 
country a~ter the enforcement of new Gold 
Import Policy; ... .. . 

(b) the amount of customs duty earned 
by the Government therein; 

(c) the quantity of gold seizea py the 
custom officials during the last one year; and 

(d) the steps taken by the Gov~rnment 
for the l"[1isuse of the scheme? 

THE MINISTER OF STATE ·IN THE 
MINISTRY OF FINANCE (SH):i1 
RAMESHWAR THAKUR): (a) After the en-
force,nent of the new Gold Import Policy with 
effect from 0 1-03·1992,79.75 tonnes of gold 
has been imported upto 30th Novem-
ber,1992. 

(b) An amount olRs. 183.11 crores has 
been collected as customs duty for the im-
port mentioned in Part (a) above. 

(c) 2.885 tonnesof gold has been seized . 
by the customs officials during the last one 
year (From December, 1991 to Novem-
ber,1992). 

(d) No misuse of the Scheme has been 
noticed. 

Report of Policy Group and Task Force 
on External Debt Statistics of India 

3251. SHRIGUMAN MAlLODHA: Will 
the. Minister of FINANCE~ pleased .10 state: 

(a) whether the Government have re-
ceived the Report oi PoliCY Group and Task 
Force on External Debt Statistics of India; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
thereon so far? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF FINANCE (SHRI 
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RAMESHWAR THAKUR): (a) Yes, Sir. 

(b) Recommendation of the Report of 
the Policy Group and Task Force of External 
Debt Statistics relate essentially to make 
debt data statistics transparent and consis-
tent with the definitions followed by interna-

. tional agencies. 

(c) Recommendations of the Report 
were examined by the High Level Commit-
tee on Debt Management in consultation 
with Reserve Bank of India. The major rec-
ommendations accepted by the Government 
include exhaustive classification of external 
debt data to provide transprency; widening 
the coverage of debt definition to bring it in 
conformity with internationally accepted 
definitions regular publication of reports on 
the external debt position of the country and 
creation of a Debt Unit for External Sector 
(DUES) as an apex body for all debt data. 

Disbursement by SIDBI 

3252. SHRISYED SHAHABUDDIN: Will 
the Minister of FINANCE be pleased to state: 

(a) the total, with State-wise break-up, 
sanction and disbursement of loans by the 
Small Industries Development Bank of India 
during 1991-1992; and 

. . 
(b) whether the income and profit of the 

bank has registered an increase during 1991-
1992 as compared to the previous year. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) State-wise break-up of assis-
tance sanctioned and disbursed by the Small 
Industries Development Bank of India (SI0BI) 
is given in the statement. 

(b) Yes, Sir. 

STATEMENT 

Rs. erore 

April 91-March 92 

State Sanctioned Disbursed 

2 3 

Andhra Pradesh 204.83 135.89 

Arunachal Pradesh 0.41 0.25 

Assam 14.06 10.06 

Bihar 47.27 34.33 

Goa 2B.6B 25.47 

41B.27 270.14 Gujarat 
'( . 
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Rs. Crare 

April 91-March 92 

State Sanctioned Disbursed 

2 3 

Haryana 113.04 58.64 

Himachal Pradesh 31.70 24.67 

Jammu and Kashmir 24.81 18.71 

Karnataka 227.02 182.35 • 
Kerala 124.11 107.87 

Madhya Pradesh 129.51 90.25 

Maharashtra 409.43 285.35 

Manipur 2.96 3.46 

Meghalaya 1.66 1.66 

Mizoram 1."70 1.44 

Negaland 1.77 1.12 

Orissa 59.73 44.80 

Punjab 99.45 81.65 

Rajasthan 165.65 90.82 

Sikkim 2.52 1.97 

TjilmilNadU 310.05 213.25 

Ttipura 2.35 1.09 

Uttar Pradesh 216.96 138.20 

W.est B&tngal 117.12 83:27 
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Rs. ClOre 

Aprl191-March 92 

State Sanctioned Disbursed 

1 2 3 

Union Territories 129.67 108.83 

Total 2886.01 2016.36 

(0) COl1l>rises assistance under all the schemes of SlOB I excluding that under NSIC Short 
Term BRS and Factoring which are not related to particular states. 

Capital Fund by SIDBI 

3253. SHRIMATI KRISHNENDRA 
• KAUR (DEEPA): Will the Minister of FI-
NANCE be pleased to state: 

(a) whether Small Industries Develop-
ment Bank of India have decided to consti-
tute Venture Capital Fund for the benefit of 
small scale entrepreneurs; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Smallln;justries De-
velopment Bank of India (SIDBI) have, in 
October, 1992, constituted a Venture Capi-
tal Fund with a corpus of Rs. 10 crores for 
extension of support to Small Scale entre-
preneurs using inoovative technology and 
expertise. SIDBI would be assisted by a 
Committee of experts drawn from diverse 
fields in evaluating ventufBs and would also 

• develOP expertise to render management 
and technical suppert to assisted ventures. C 

The norms and parameters under this 
scheme are expected to be worked out by 
early next year. 

National Employment Policy 

3254. SHRI MOHAN RAWALE: 
SHRI P.M. SAYEED: 
PROF. RAM DAPSE: 
SHRI PRABHU KAYAL 

KATHERIA: 

Will the Ministerof LABOUR be pleased 
. to state: 

(a) whether a nUrOOer of States have 
urged the Union Government the need to 
evolve anew national employment policy ,In . 
view of shrinkage in job opportunities as a 
consequency of on-golng restructuring of 
Indian Economy; 

(b) H so, the reaction of the Union 
Govemment thereto; 

(c) whether the National Development 
Counc:U have appointed sub~mmlttee to 
look into the while gamutf employment policy; 

. (d) if so, the terms of referrence ofthese 
committees; and 

(e) the time by which new Employment 
Policy is likely to be announced? 



997 Written Answers AGRAHAYANA 25,1914 ($AKA) Writto·. Answers 99B 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) tl) (e). Information is be- . 
ing collected. 

[ Trans/ation] 

Guidelines for Foreign Institutional 
Investors 

3255.SHRISUDHIRSAWANT:Willthe 
Minister of FINANCE be pleased to state: 

(a) the new guidelines issued by the 
Union Government for Foreign Institutional 
Investors; 

(b) the long term effect of free convert-
ibility of capital as well as returns; 

(c) the investment likely to be made by 
them; and 

(d) the purpose of which the foreign 
investment will be utilised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Under the 
guidelines for Foreign Institutional Investors 
issued on 14·9-1992, capital inflow and 
outflow would be freely permitted, without 

. any lock-in-period, at market rates of ex-
change. There are no minimum or maximum 
limits on volume of investments inflow. At the 
time of entry, the FII has to apply for an initial 
registration with the Securities and Ex-
changes Board of India for 5 years at a time 
on a single window basis. SEBl's registration 
would also include the relevant permissions 
from the Reserve Bank of India for facilitating 
capital inflows and outflows, and operation 
ol.foreign currency and rupee accounts lor 
investment purposes. Only the holding of a 
FII in a company should not exceed a ceiling 
of 5 per cent of the issued share'capital of the 

company, and the total holding of portfolio 
investments of all Fils put together should 
not exceed 24 per cent 01 the issued share 
capital 01 the company'.The other Foreign 
Portfolio investments made through offshore 
funds, Global Depository Receipts and 
Euroconvertibles would be excluded from 
this 24 per cent limit, bufthe NRI Portfolio 
investments would be included in this limit. 
Concessional rates of taxation on the incomes 
from dividends, royalty (at 20%) and long 
term capital gains (at 10%) have also been 
announced for FII Portfolio IAvestments. 

(b) The guidelines envisage permission 
to Institutional Investors as opposed to 
individual investors in the capital market. It 
does not amount to free convertibility of 
capital. 

(c) It is difficult to estimate the likely 
investments by the foreign institutional in-
vestors un~er the scheme. However, the 
response so far has been good as 20 appli-
cations have been received from various 
Fils. 2 01 them have been accorded approval. 

(d) Under the guidelines, the foreign 
investment will be utilised for the purpose of 
buying equity and debt instruments in the 
Indian capital market. 

[Eng:ish] 

Agreement for Promoting Sustainable 
Development 

3256. SHRI SARAT CHANDRA 
PA TT ANA YAK: Will the Minister of FINANCE 
be pleased to state: 

(a) whetherthe Union Government have 
signed an agreement with Canada for pro-
moting sustainable development; 

(b) if so, the details thereof; and 
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(c) the details of the institutions identi-
fied for the programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE(SHRI 
RAMESHWAR THAKUR): (a) to (c). A 
Memorandum of Understanding (MOUl has 
been signed between Governments of India 
and Canada on the 20th October, 1992 for 
the India/Canada Environment Facility 
Project. Under this MOU, Canadian Interna-
tional Development Agency will extend grant 
assistance not exceeding CS 72 million over 
a period of there yeas. The funds gonerated 
after monetisation of the eligible commodi-
ties imported under this MOU,will be used for 
assisting Indian institutions in promoting and 
deliver sustainable development 
programmes addressing the environment in 
accordance with the framework and thrust 
a~eas identified in India's policy documents 
such as National Forest Policy 1988, the 
policy Statement for abatement of pollution 
1992 and the National Conservation Strat-
egy and policy Statement on Environment 
and Development 1992. According to the 
MOU, selection and approval 6f sub-projects 
eligible for· assistance under India/Canada 
~vironment Facility Prc ject are to be decided 
by the Joint Project Steering Committee 
which will include representatives from 
Government of India and the Canadian High 
Commission. 

Retroactive Finance Proposal 

3257. DR. (SHRIMATI) K.S. 
SOUNDARAM: Will the Mini:sterofFINANCE 
be pleased tp state: 

(a) whether the Government have re-
ceiyedany retroactive finance proposal from 
Tamil Nadu Governme:1t .under World Bank 
projects TOr approval; 

(bUso,.the details thereof; and 

(c) the time by which approval is likely to 
be accorded? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). Pro-
posals for financing project activities under 
the ret reactive facilities relate to agred spe-
cific items of expenditure incurred in a de-
fined time span prior to signing of project 
agreements. Such applications are usually 
received immediately after a particular loan 
becomes operative and are reimbursed if 
considered eligible. 

According to the information available, 
there are no retroactive finance applications 
under World Bank projects in case of Tamil 
Nadu pending at present. 

Allotment of Shares 

3258. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the Minister Oi FINANCE be 
pleased to state: 

(a) whether the Government are aware 
that the employees quota is being 
misapporpriated by the management of some 
of the companies; 

(b) if so, the details thereof; and 

(c) the steps being taken to stop this 
malpractive in the allotment of shares by the 
Companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (c). The 
information is being collected and will be laid 
on the Table of the House. 

EXPO 1992 at Seville In Spain 

. 3259. SHRI SANAT KUMAR MANDAL: 
Wm the Minister of CIVIL AVIATION AND 
TO .. j IS"':1 be pleased to slale: 
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(a) whether India participated in the 
EXPO 92 at Seville, the world's biggest expo 
event; and 

(b) ho, the outcome of the participation? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM ( Si-tRI MADHAVRAO 
SCINDIA): (a) Yes, Sir. 

(b) India's tourist attractions including 
its cultural and historical contribution in the 
development of civilisation were highlighted 
at the EXPO, which was visited by over three 
million people. 

Gujarat are Ahwa, A~eswar and Kheda. 25 
more stations will be determined as per 
demand. 

[ Translation] 

LPT at Brahmpurlln Maharashtra 

3261. SHRI VILAS MUTTEMWAR: WiD 
the Minister of tNFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have re-
ceived any representation for setting up of 
an additional Low Power T. V. transmitter in 
Brahmpuri area of Chandrapur District in 

Stations for Telegrams and Telegraph Maharashtra; 
Money Orders In Gujarat 

(b) if so, the reaction of the Government 
3260. DR. A.K. PATEL: Will the Minis- thereto; and 

ter of COMMUNICATIONS be pleased to 
state: 

(a) whether the Government have de-
cided to establish stations for the purpose of 
sending telegrams and telegraphic money 
orders in the country; 

(b) if so, details thereof; and 

(c) the names of such stations that are 
likely to be established in Gujarat? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Ves, Sir. 
Telegraph facility at stations now withoutthis 
facility is provided in the normal course of 
development. Telegraph facility at Post Of-
fices is used for handling Telegraph Money 
Order also. 

(b) Telegraph facilities are planned to 
be provided in 248 new offices in the. country. 

(c) Names of three such stations in 

(c) by when an additional LPT is likely to 
be installed there? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VY AS): (a) 
Representations have been received from 
time to time for establishment of a TV 
transmitter in Brahmpuri T ehsD of Chandrapur 
district in Maharashtra. 

(b) and (c), Besides the low power 
(100W) transmitter functioning at' 
Chandrapur, the district headquarter town, 
parts of Chandrapur district also receive TV 
service from the high power (10KW) trans-
mitter functioning at Nagpur. However, 
Brahmpuri is not expected to get TV service 
due to the large intervening distance from 
these transmitters. Whereas there is no' 

. proposal, at present, to set up a TVtransmitter 
at Brahmpuri Tehsif in Chandrapur district of 
Maharashtra, any step in this direction would 
depend upon future avaifability of resources 
for the purpose and inter se priorities. 
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[Eng/ish] . 

All India Radio ar Asansol 

3262. SHRI HARADHAN ROY: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the construction of the All 
India RadiO at Asansol has started; 

(b) if not, the reasons therefor; and 

Cc) by when it is likely to start? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) to (c). The site for AIR's relay centre with 
6 KW FM transmitter and staff quarters at 
Asiansol was taken over in February, 1992. 
The layout plan is under preparation. After 
approval of lay aLit pian. sanction of pre-
liminary estimate and award of works, the 
construction of the building Yo(ill start. h is 
likely to start in the mid(1le of 1993. 

Postal Schemes In Hilly Areas of U.P 

3263. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
COMMUNICATIONS be pleased to state: . 

(a) whether NSClKisan Vikas Patra and 
other saving schemes are available in all the 
post offices of the country particularly in hilly 
areas of U.P.; 

(b) if not, the reasons thereof; 

(c) whether the Government have re-
ceived any complaints in this regard; and 

(d) it' so, the steps being taken by the 
Government for providing these facilities in 
each office in the hilly areas of Uttar Pradesh? 

THE DEPUTY MINISTER IN THE MIN-
ISTRYOFCOMMUNICATIONS (SHRIP. V. 
RANGAYVA NAIDU): (a) Sir, In the entire 
country, including the hilly areas of unar 
Pradesh, NSCIKVP and other Savings 
Schemes are available in all Head Post 
Offices, all other category of departmental 
Post Offices and those Exira Departmental 
Post Offices where there is demand and 
justification for these. But the facility of col-
lection of investment and payment is avail-
able in all Branch Post Offices. PPF is 
available in Head Post Offices only. 

(b) Does not arise. 

(c) No complaints have been received. 

(d) Does not arise. 

Digital Projects In States 

3264. SHRI MANIKRAO HODL YA 
GAVIT: WIll the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of places in the country 
where digitalisation projects have been in-
troduced, State-wise; and 

(b) the number of cities where electronic 
telephone system has been introduced or 
proposed to be introduced? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRIP. V. 
RANGA YYA NAIDU): (a) Digitalisation of 
the telecom. network is being done progres-
sively as a policy of the Department. T ele-
phone Exchanges of all types and sizes now 
being set up in the country are generally 
digital type_ This includes small exchanges 
being set up In villages and rural areas and 
large exchanges in Urban Areas. 
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(b) The Information Is being collected 
and shall be placed on the table of the 
House. 

[ Translation] 

Exploration of Mines In Madhya 
Pradesh 

3265. SHRI KHELN RAM JANGDE: 
• Will the Minister of MINES be pleased to 
state: 

(a) whether the Geological Survay of 
India (GSI) tJps conducted any survey in 
Madhya Pradesh for locating mines during 
the last three years; 

(b) if so, the details thereof alongwith 
the estimated quantity of each metal/min-
erai; and 

(c) the steps ta~~en by the ~overnment 
fortheir exploration/extraction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI SAL RAM 
SINGH YADAV): (a) and (b). As a result of 
survey and exploration carried out by Geo-
logical Survey of India (GSI) in Madhya 
Pradesh during the last three years, follow-
ing mineral resources/reserves have been 
established:-

(i) 

(ii) 

(iii) 

92 million tonnes of low silica do-
lomite in Lohani area, Chatlarpur 
and Sagar district; 

0.85 milliontpnnes of zinc are with 
6.48% Zn in Kherli bazzar area, 
Betul district. 

0.45 million tonnes of diamondifer-
ous conglomerate with 27.91 caraV 
100 t diamond incidence at Itwa 
and 0.27 million tonnes of dia-

(iv) 

(v) 

mQndiferous conglomerate· with 
23.08 carat/100 t diamond Inci-
dence in Hatupur 'A' block in Panna 
diamond belt 

0.4 million tonnes ot gold are with 
1.3.. gft gold In Pandripani area, 
Raigarh district. 

1206a.million tonnes of 9'uconite 
sandstone with 4.90% K20. 

(c) The exploitation of the deposits will 
be considered only after their techno-eco~_ 
nomic viability has been established. 

Exploration of Mines by GSlln 
Rajasthan 

3266. PROF. RASA SINGH 
RAWAT: 

SHRIMATI VASUNDHARA 
RAJE: 

Will the Minister of MINES be pleased 
to state: 

(a) whether the Geological Survey of 
India (GSI) has conducted any survey for 
locating mines, particularly in Aravali area in 
Rajasthan during the last three years; 

(b) if so, the details thereof; 

(c) the steps taken by the Government 
forthe exploration/extraction of those mines; 

(d) whether the Government have 
evolved any action Plan for exploration/ex-
traction of mine~ in the State during the 
Eighth Five Year Plan; 

(e) If so, the details thereof; and 

(f) the ·amount of royalty paid to the 
State on minerals during 1991-1992 and 
1992-1993, till date? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGHYAOAV); (8) and (b). As a result of 
survey and exploration carried out by Gao-
Iog~ Survey of India (GSI) in Rajasthan 
during the last 3 years, following mineral 
resources/reserves have been established:-

(i) 25.81 million tonnes of lead-zinc 
are in North Sindesar Ridge (South) 
Block and 2 milrlOn tonnes of lead-
zinc are in Sindesar/area, Udaipur 
district. 

(ii) 2.21 million tonnes of lead are with 
6.5% lead (average grade) in 
Sawar-Ba~a area, Ajmer district. 

(iii) 4.5 million tonnes of lead-zinc are 
(with average of 12% Z~ and 1.2% 
Pb in Kayar area, Ajmer district. 

~v) 2.94 million tonnes of low grade 
(0.75%Cu) Copper are in Akola 
area, Chittorgarh district. 

(v) 1.34 million tonnes of copper are 
with 0.4% Cu in Ladera-Sakhun 
area, Jaipur district. 

(vi) 3 million tonnes of copper are with 
0.5% Cu in Esarwas and Kalipal 
blocks, Udaipur district. 

(vii) 3.5 million tonnes of Phosphorite 
are with 14.49% P20s Udaipur 
district. 

mine holders takes place only after their 
. techno-economic viability is established. 

(d) and (e). The GSI has drawn a 
programme for exploration of impOrtant min-
erals like base-metals (Copper, lead, Zinc), 
Tin, Tungsten, rare-earth metals and rare 
earth elements, rock-phosphate, potash, 
lignite, etc. in ~ifferent parts of Rajasthan 
during 8th plan period. 

(f) The information is being collected 
from State Government of Rajasthan and 
will be laid on the'Table of the House. 

(English) 

Speed Post Facility In Bombay 

3267. SHRI RAM NA~K: Will the Minis-
ter of COMMUNICATIONS-be pleased to 
state: 

(a) the names of Delivery Post Offices in 
North Bombay where ·Speed Post- ar-
rangement is available at present; 

(b) the steps taken/proposed to start 
·Speed Post- arrangement at all post offices 
in North Bombay; and 

(c) the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V. RANGAYVA NAIDU): (a) The list of 
Delivery Post Offices in North Bombay where 
Speed Post arrangements are available is 

(viii) 175.95 million tonnes of Potash are enclosed as annexure. 
witb 5.15% K20 in Satipura sub-
basin and 150.85 million tonnes of 
are with 4.66% K20 in Bhrusar 
sub-basin, Ngaur - Ganganagar 
basin, Rajasthan. 

(c) The exploitation of the deposits by 

(b) and (c). The introduction of Speed 
Post facility in any Post Offices is an on going 
process and whenever a proposal is received 
the same is examined keeping in view the 

. operational arrangement~ and market and 
commercial viabilit,. ' 
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STATEMENT 

The List of Delivery Post Offices where 
Speed Post AlTangement is Available in 

North Bombay 

Sp Counters- Delivery POS: 

2 

Andheri R.S. 

BandraWest 

IITPowai 

J.B. Nagar 

MhimH.O. 

Saki Naka 

SionP.O. 

Borivali West 

Chakala MIDC 

Kurla 

Santacruz East 

Santacruz West 

Bhayander 

Mira RD. 

Jogeshwari (W) 

Kandiwall West 

Dahisar 

Bhandup 

• 
Sp Counters- Delivery POS: 

2 

Mulund 

Ghatkopar (W) 

Chembur 

. [Translation] 

T.V. Serials on Prominent Freedom 
Fighters 

3268. SHRI LALIT ORAON: Will the 
Minister of INFORMATION AND BROAD-

. CASTING be pleased to state: 

(a) whether the Governmentproposeto 
produce telefilm or a serial on the lives of the 
prominent adivasifreedom fighters like Birsa 
Munda, Siddho-Kanho, c1atra-Tana Bhagat, 
Veer Buddhu Shagat etc. ,Of Bihar; 

(b) if so, by when; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) to 
(c). Programme in various formats and 
documentaries have been produced by 
Doordarshan on eniment tribal leader5 in-
cluding Blrsa Munda and others.· A 

. programme on Birsa Munda was telecast of 
9.6.92. Commissioning of such programmes 
would depend on receipt of a suitable pro-
posal and the programme requirements of 
Doordarshan. 
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[English] 

Deemed University Status to Film and 
T.V. Institute at Calcutta 

3269. PROF. MALINI 
BHA n ACHARA YA: Will the Minister of 

• INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whetherthe Government propose to 
grant "Deemed University· status to the Film 
and Television Institute being set up in 
Calcutta; 

(b) H so, the details thereof; 

(c) the steps taken to diversify courses 
of studyand programme of research for the 
proposed institute; 

(d) whether the universities in Calcutta 
are being consulted for specialised advice in 
this regard; and 

(e) If so, the details thereof; 

Compassionate Appointments In NTPC 

3270. SHRI SATYA DEO SINGH: Will 
the Mi"ister 01 POWER be pleased to state: 

(a) the number of cases pending lor 
appointment on compassionate ground in 
National Thermal Power Corporation since 
1989 till November 30, 1992, year-wise; 

(b) the reasons for not providing these 
employment so far; and 

(c) the time by which these cases will be 
cleared particularly in Badarpur Unit? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlP NATH 
RAI): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House. 

[ Translation] 

Power Schemes In Uttar Pradesh 

3271. SHRI BHAGWAN SHANKAR 
THE DEPUTY MINISTER INTHE MIN- RAWAT: Will the Minister of POWER be 

ISTRY OF INFORMATION AND BROAD- pleased to state: 
CASTING (KUMARI GIRIJA VYAS): (a) to 
(c). Government has approved the project of 
sel1ing up a Film and TV Institute at Calcutta. 
The status to be granted to the Institute and 
courses of study as well as programme of 
research can be decided only wtu;n the 
Institute is ready. 

(d) and (e). It will be the Government's 
endeavour to obtain the most modern aca-
demic and professional inputs including from 
Universities in Calcutta to ttie maximum 
advantage of the Institute. However, the 
details ~ave not yet been worked out, as it is 
promature to do so. 

(a) the number of proposals received 
from the Government of Uttar Pradesh for 
Schemes regarding rural electrification, 
power generation, power transmission and 
powerdistribution by the Union Government 
or its financial institutions for approval; nd 

(b) the time since when the above 
schemes are pending with the Government 
and likely to be approved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlP NATH 
RAI): (a) and (b). Information is being col-
lected and will be laid on the Table of the 
House. 
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(English} 

Survey for Attending the Telephone 
Complaints 

3272. SHRI SHANKERSINH 
- VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether any survey has been con-
ducted recently regarding timely attendance 

... of complaints of fault-repair and installation 
services of telephones In Deihl; 

(b) if so, the findings of the survey; 

(c) the reasons for not attending the 
colTlplaints in time; and 

(d) the action taken by Government to 

remedy the situation? 

THE DEPUTY MINISTER IN THE MIN-
ISTRYOFCOMMUNICATIONS (SHRI P.V. 
RANG A YY A NAIDU): (a) Yes, Sir. The IMRB 
carried out appraisal during July 92. 

(b) The details are given inStatement-

(c) The surveys Were conducted during 
rainy season. Therefore, the cable faults 
which are high during this season would not 
be attended to in time. 

(d) Clearance of faults-Is continuously 
monitored on daily basis. Suitable remedial 
action is taken from time to time to see that 
the faults are cleared promptly and no un-

_ avoidable delay takes place. PartICular at-
tention Is being paid to the long duration 
faults. if the delay in fault clearance is at-
tributable to the lapse on the part of any 
Official, action as per rule is taken. 

STATEMENT .. 

"According to the appraisal carried out by MIS. Indian Market Research Bureau, the 
. following are the findings:-

, . Fault Repair Service: 

(Opinion) VeryGo~ - 5.7% Same Day clearance 16.6% 

Satisfactory "63.3% Next day 22.9% 

Poor " - 30.9"1. Later 60.5% 

2. New Connections w"hin 15 days - 17.5% 

Supply of Coke 8ree~ to Workers of~· "March 30, 1992 and stat6:" 
lISCO 

3273. SHRt PIUS TIRKEY: Will the 
Minister of STEEL be pleased to refer to 
repiV to Unstarted Question No, 5105 dated 

(a) the detaOs of the audit report; 
. ., . 

. (I») the aelans OJ me verification 'ofthe 
complalrfts onhe empioye$s; '. - -
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(c) whetherthe reported quantity of coke 
breeze distributed among the workers tally 
with the figures shown In the audit report; 
and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) to (d). Information is 
being collected and will be laid on the Table 
of the House. 

Allocation of Newsprint to Small 
Newspapers 

3274. SHRIMATI Oil KUMARI 
BHANDARI: Will the Ministe, of INFOR-
MATIONAND BROADCASTING be pleased 
to state: 

(a) whether the small newspapers are 
facing difficulties in the matters of al,location 
of newsprint under the New PoUey; 

(b) if so, the details thereof; 

(c) whethertheGovemmentproposeto 
take steps to remove the difficulties of sman 
newspapers; and 

Cd) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRYOf INFORMATION AND BROAD-
CAsTING (KUMARI GIRUA VYAS): (a) to 
(d). Under the new Policy, the Office of the 
RegistrarotNewspapetSfbr India,OnI~ls$ues Certit_ of ._melltfOrilll>Ori Qf ~,ws
print to tho~·~wSp8P.er$,who apj)Jy for it~ 
Ait neW~!1I~ inducting .. " s!riall newspa-
pe'", 'aill: 'flU to irnpQlt-_" ". q!lan;ity' 01, 
'- ,- .': .,'_ ' ..... " - , '" 

newsprint required at a time, within the 
Specitled quantities allowed to be Imported, 
either directly or through handling agents, 
Including the STC. There are more than 100 
handling agents enlisted with RNI who are 
not only importing newsprint, but also financ-
ing the small newspapers. Hence, the small 
newspapers are not expected to face diffi-
culties under the new Policy. 

[ Translation] 

LPT at Mohammadabad In U.P 

3275. SHRI VISHWANA TH SHASTRI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government have decided 
to Instal low Power T.V. transmitters in 
Mohammadabad under Ghazipur district of 
eastern Uttar Pradesh; 

(b) whether the Government of Uttar 
Pradesh has agredto provide landfor install-
log the said T. V. transmitter; and 

(c) if so, the time by which it is likely to be 
installed? 

"rHE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARIGlRlJAVYAS): (a) Yes, 
Sir.·1t has been decidedto set up a low power 
TV transmitter at Mohammadabad In Uttar 
Pradesh. 

(b) Site belonging to Nagar Palika In 
, MohammadabacJ.has been flnallse<J.-, 

CC) M per the pre$ant indications, this 
transr:nitteris~tQbeeo~loned, 
ioIQ,,$8,vicedl,uil'l9,'_94. 
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[Engllsh/ 

C~lp Cord Telephc:m •• 

3276. SHRIDHARMABHIK5HAM:Wili 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose to 
instal chip cord telephones In the country; 
and 

(b) the places where it is likely to be 
provided during the Eighth plan period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVANAIOU):(a) Yes, Sir. Chip 
card telephones are planned to be provided 
at suitable place$, subject to th~ir availability 
and feasibility. 

(b) Public Telephones are provided to 
afford easy ac:cessiQility to the pubtic at all 
places such as: 

-Airports 

- Hospitals 

-Bus Stands 

- Railway Stations 

- Pilgrim Centres 

- Public E;ducatIQnallnstitutions 

- Litmiries 

- Tourist Centr4s 

• ~~dent I\QStell 

- Resettlement colonies 

- Commercial housing societies etc. 

- Others public places & by Individual 
frachisees. During the Eighth Plan pe-
riod public Telephones, ineluding Chip 
card telephones, are proposed to be 
installed at all such places 

Alrllnk of.Vlsakhapatnam with Deihl 
and Hyderabad with Khajuraho 

3277. SHRI RAM A KRISHNA 
KONATHALA: 

DR. VISWANATHAM 
KANITHI: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is any proposal to air 
Hnk Visakhapatnam with Delhi; 

(b) if so, the details is themof; 

(c) whether there is any proposal to 
establish an alrlink between Hyderabad and 
Kharjuraho; 

(d) if so, the details thereof; and 

(e) if noi, the masons therefor? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): '(a) to (8). There is no ptl)POsaI to 
Introduce. alrlinks on Visakhapatnam.D.elhl 
and Hyclerabad-l9'ajuraho seetots due to 
~constraint$. . . 

AOIlfu .... PJ'Q~ oUll'C 

327.&. SftQMA1,IVASVQHAAARAJE: 
WUI:~ llirtlst.i(jf PQW~Rrb8 ple~,10 stat.: .. , . 
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(a) whether some of the National Ther-
mal Power CorPoration prOjects are' being 
funded by the Asian Development Bank 
(ADB); , , ' ' 

'" (b) if $0, the names and loCation of the 
projects funded upto November 30, 1992; 
and 

(c) the amount sanctioned by'ADS for 
these projects? 

, " 

THE MiNiSTER OF'STArE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAi): (a) No, Sir: ,," ' - ''';-

(b) 'and cc}. Oq not arise in view of (a) 
above. 

, Opening ~t)..J~w fun~ls .by HCI 

3279. SHRIVUAYNAVALPATIL:WiII 
the Minister of CIVIl. AVIATlO'N AND 
TOURISM be pleas~ to staie:' 

(a) whether the Hote1 Corporation of 
India proposes to open new hotels during the 
Eighth Plan period;, 

(b) if so, the details thereof including the 
estimated cost of each hotel; and 

(c) by w~en these are 'lIkely to be 
opened? ' ... 

'THE MINISTER OF ClVlL AVIATION 
AND Tb~R1SM '(SHFU"MADHAVRAb' 
$C~~D!N:'la) ~9. Sir. ' ' . . :. . .. ~. . ~ 

T"ecC!.'D.facl,IIt~~}n~p.':I~J~~,~n.EI9.hth "", Plain" 

", ~2BO". "'SHAI, GURCHARAN" SINGH, 
OAOAHO()R; Will ille MiniSter of COMMU:-

NICATIONS be pleased to state: 

(a) whetherthe Govem'l"i1$rifproposeto 
Improve telecom. facilities In Punjab during 
the 'Eiglith Plan period; and' ' 

(b) if so, the details thereof? 

, THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

, P.V. RANGAYVA NAIDU): (a) Yes, Sir. ' 

(b) The 8th plan envisage addition of 
around 5,00000 lines, In addition to replace-
mentlAutomatisation 01 around 92,600 lines 
mostly by. Electronid equipment during the 
plan pe~iod In Punjab Telecom Circle. The, 
improvement programmesforthe Telecom 
facHities Include:-

- Full automatisatlon of network by 
March'94. 

Replacement of Hfe expifed and 
womout equipment by Electronic equipment. 

-Practically all new equipmentproposed 
lor induction during the 8th plan period 
to be 01 digital type. 

- Computerisation fo Telecommunica-
tion services such as directory enquiry, 
billing, manual trunk service etc. 

- Replacement of aU StlOwger MAX-III 
exchanges by Electronicexchanges (as 
part of1tie programme to Provide national 
subscriber dialling to all exchanges). 

- Provision of Subscriber Trunk Dialling 
facility to all exchanges~ ... ' 

- Provision of phone faclllfy Ih ,,"Gram 
Panchayats by 1.4.1995. 

,t .. ·.,.1_. ". 

- Additional ~.5 lakh VU~s 10 have 



1021 Written Answers AGRAHAYANA25, f914 (SAKAl Written Answers 1022 

phone facility by 1.4.1997. 

- Public call Offices for every 1 00 house-
hold in urban areas. 

- High-way telephones on national High-
ways. 

- Delivery of 98% of booked telegrams 
within 12 hours and 100% within 24 
hours. 

- Bureaufax Telecom Centres at SUJ-

divisional/Tehsil head quarters or 
equivalent towns. 

- This is subject to availability of the 
resources. 

Telephone Exchanges ill Kerala 

3281. SHRI KODIKKUNIL SURESH: 
Will the. Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose to 
set up new telephone eXChanges in Kerala 
during 1992-93; and 

(b) if so, the details thereof; district-
wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 

(b) District-wise details is given in the 
statement enclosed. 

STATEMENT 

The details are furnished below district-
wise 

Kasaragod district 

Oelampadi 128 P C-OOT RAX 

Cannanore District 

Rajaciri 128 P C·DOr 

T:ichur DIstrict 

VoWI.Jp;)r;) 12S PC-DOT RAX 

Idukki district 

Kanjlkuzhi 128 PC-DOT RAX 

Kari;nban 128 PC-DOT RAX 

Pui'yammola 128 PC-DOT RAX 

Vazhavara 128 P C-OOT RAX 

Paloorkavu 128 PC-DOT RAX 

Ernakulam District 

Mekkadampur 256 PC-DOT RAX 

Qui/on District 

N:13mo112S P C-[',")T 

Doordarshan Kendra at Madura; 

3282. SHRI O. PAtJDIAN: Will the 
Minister 01 INFORMATION AND SnOAD-
CASTING be pleased to state: 

(a) whether the Government p'c;:Josn to 
set up Doorshan Kendra at Madur~l,;f' 1, ."lil 
Nadu; 

(b) whether the land fcrlhe bu,:c!ing r:as 
since been acquired; and 

(c) if so, the roasons for delay ;;-- ~s 

construction and comrr;issior,ing? 

TIIEOEPU,',"~: ;T[lllr: rfli:I.:IN-
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ISTRY OF INFORMA lION AND BROAD- the exarrinatlon fee for featul'8 films (cellu-
CASTING (kUMARI GIRUA VYAS): (a) to Iold)to bring the fee at par with that charged 
(c). The Scheme "Setting up of TV Centres at . for video fUrns. 
Cultural Centres- which, Inter-alla,lncIuded 
establishment oflV studlocenlnt at Madural, 
was I'8vlewed In view of ntsources available 
for the purpose and II was decided that 
Doordarshan should consolidate and 

STATEMENT 

Tab"o'~ 

operationalise the existing studios in the Part I - 35 millimetntSl70 millimetres 
country and those In the pipeline instead of . films 
going in forfurtherexpansion. Consequently, 

, the scope of the scheme mentioned above 
was reduced and the proposal for setting up 
of TV studio centre at Madurai along wilh 
similar proposals for Ranchl and Pune were 
dropped. The land procured at Madurai for 
the purpose Is now envisaged to be suitably 
utilised for other Doordarshan project. 

Regional Censorship Office, Madras 

3283. SHRI ANBARASU ERA: Will the 
Minister 01 INFORAMTION AND BROAD-
CASTING be pleased to state:. 

(a) the rates charged by the Regional 
Censorship Office at Madras from the pro-
ducers for the film certification; 

(b) by when these rates were fixed; 

(c) whether there Is any proposal to 
, revise the rates; and 

(d) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFO,RAMTION AND 
BROADCASTING (KUMARIGIRIJA VY AS): 
{a) and (b). The rates chargedforexamlnalion 
offeature films by all regional centres of the 
Central Board of Film Certification ant given 
In the statement attached. These rates came 
Into force w ••• " 1.S.1983. 

(c) and (d). There Is a propdsal to double 

(i) Rs. 20 per 300 metres or part thereof 
where the film does not exceed 600 
metres In length. 

(il) As. lOO per300 metres orpartthereof 
where the film exceeds 600 metras In 
length. 

Pan II- 6 mllllmetres fUms 

(i) Rs. 20 per 120 metntS or part there of 
where the film does not exceed 240 
metres In length. 

(II) Rs. 1 00 per 120 metres or part 
thereof where the film exceeds 240 
metres In length~ 

Pan III- 8 mllllmetresisuper-8 films 

(I) Rs. 20 per 60 metres or pan thereof 
where the film does not exceed 120 
metres in length, 

(Ii) As. 100 per60 metres orpanthereof 
where the film exceeds 120 metres In 
length. 

Part III - A Video films 

(i) Rs. 40 for every 10 minutes of dura-
tion or part thereof where the video film' 
does not exceed 20 minutes of duration. 

(ii) As. 200 for every 10 minutes of 
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duration to part thel80f where the video 
film exceeds 20 minutes of duration 
subject to a minimum of As. 600. 

Electronl!; Exchanges In Keral. 

3284. SHRITHAVILJOHNANJALOSE: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number oftelephone exchanges 
• at present in Kerala, district-wise; 

... (b) the number out of them are elec-
tronics; 

(c) whether the Government propose to 
convert the,remalnlng exchanges into elee· 

, tronlc during 1992-93; and 

(d) If so, the details thereof, district· 
wise? 

THE DEPl}TY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) and (b). The in· 
formation regarding the number of tele-
phone exchanges at present in Kerala, dis-
trict-wlse and numberout of them of eleCtronic 

, eXChanges is as under: 

Name of Disn. Tota/No. of Number out of them 
telephones electronic exchanges 
exchanges 

Trlvandrum 40 29 

Cullon 52 29 

Pathanarnthitta 37 11 

Alleppey 38 17 

Kottayam 59 23 

Emakulam 74 48 

Idukki 53 45 

Trichur 47 21 

Paghat 63 47 

Malappuram 48 17 

Calicut 41 17 

Wynad 19. 7 
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Name of Distt. 

Cannanore 

Kesaragod 

ToralNo. of 
telephones 
exchanges 

60 

38 

(c) FJo. Sir. Not all of the remaining 
• will be converted into electronic during 92-
93. 

Trivandrum 

Quilon 

Pathanamthitta 

Aleppey 

Kottayam 

Ernakulam . 

Idukki 

Trichur 

Paghat 

Malappuram 

Calicut 

Wynad 

Cannanore 

Kesaragod 

Nurrber out of them 
electronic exchanges 

19 

17 

(d) The no. of exchanges district wise 
Which will be converted into electronicduring 
92-93 is as under: 

2 

. 14 

17 

10 

16 

7 

7 

16 

11 

20 

16 

11 

29 

17 
----------------------------------------------------------~ 

[Translation] 
Extraction of Copper In Tosham, 

Haryana 

3285. SHRI JANGBIR SINGH: Will 

the Minister of MINES be pleased to 
state: 

(a) the amount spent on the mining of 
copper in Tosham tehsil·of Haryana and the 
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quantity of production increased thereby; 
and 

(b) the steps proposep to be taken by 
the Governmentforth& modernisation oltnis 
mine? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI SAL RAM 
SINGH yADAV): (a) There is n mining of 
copper in Tosham Tehsil of Haryana. 

(b) Does no arise .. 

Power Generation In Bihar 

3286. SHRI VIJOY KUMAR Y ADAV: 
Will the Minister of POWER be pleased to . 
state: 

(a) whether Bihar is not seH-reliant in 
power generation; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be 
taken by the Government to make the State 
self-reliant in this field? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) Yes, Sir. During the period April -

• November, 1992, as against a requirement 
01 energy of 5415 million units (MU), the 
availability was 3335 MUs (including assis-
tance of 1638. 2 MUs from Central Sector 
and from Northern and North-Eastern re-
gions). Thus Ihe deficit was 2060 MUs Le. 
3a.O%. 

(b) The Main reason for low energy 
generation In Bihar was poor performance of 
the themlal power stations in the State, as 
reflected by PLF of 23.6% during the same 
periOd as against the All India average of 
54.~4.' . 

(c) Various other measures being taken 
to Increase the availability of power In Bihar 

. include addition of new generating capacity, 
miximising generation from existing gener-
ating stations, implementation of Renevation 
and Modernisation Programme, Reduction 
In transmission and Distribution losses, ef-
fective load management and energy con-
servation measures. 

[English] 

Opening of C.W.C. Office 

3287. SHRIGOPINATHGAJAPATHI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whethe'r the proposal to open the 
regional office of the Central Water Com-
mission pt Shubaneshwar has been pending 
since long; 

(b) if sci. the reasons for the delay; and 

(c) the steps taken to expedite its opening 
there? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a)to (c), TheproposaJforopening 
a Regional Office headed by a Chief Engi-
neer. Central Water Commission, at 
Bhubaneshwar was envisaged as a part of 
Cadre review proposals of the Central Water 

. Engineering (Group-A) Service, which is still 
under processing. 

{Translation] 

Posts an~ Telegraph Offices In Madhya 
Pradesh In 7th and 8th Plans 

3288. SHRI SHIVRAJ SINGH 
CHAUHAN: WiIIlhe Minisler of COMMUNI-
CATIONS be pleased to slale: 
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(a) the details of targets fixed for setting 
up of poSt and telegraph offices In Madhya 
Pradesh during the Seventh Five Year Plan; 

visiting Uttar Pradesh has shown an In· 
crease during 1992; 

(b) the. main tourist places which were 
(b) whether these targets have 'been ,visited by them; and 

achieved; 

(c) it not, the reasons therefor; and 

(d) the number of post and telegraph 
offices likely to be set up in MADHYA 

,PRADESH during the Eighth Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) The targets 
fixed for setting up of post offices and tele-
graph offices during Seventh Five year Plan 
were 419 and 35 respectively. 

(b) Yes Sir. 

(c) Does notarise. 

(d) Post Office: n is proposed to open 
500 departmental sub post offi~es and 3000 
extra departmental branch post offices in the 
country during Eighth fiver Year Plan. 
Statewise targets are fixed annually based 
on funds allotted. During 1992-93, a target 
for opening 5 departmental sub post offices 
and 55 extradepartmental branch post offices 
for Madhya Pradesh has been fixed. 

Telegraph Office: 16 Telegraph offices 
are proposed to be set upin Eighth Five Year 
Plan in 16 new districts to be created by the 
Madhya Pradesh State Government. 

Foreign Tourists In Uttar Pradesh 

(c) the increase noticed in the number of 
tourists upto November 1992 as compared 
to the last year? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). The relevant statistics 
forthe year 1992 are not available. According 
to a survey of foreign tourists conducted 
during 1988-89, the main tourist places vis-

. ited by the foreign tourists in Uttar Pradesh 
are Agra. Vpranasi, Haridwar - Rishikesh, 
Sarnath, Lucknow, Mussoorie, Nainital, 
Badrlnath - Kedarnath, Dehradun and 
Allahabad. 

[English} 

Seasonal Khalas's Working In C. W.C. 

3290. SHRI ZAINAL ABEDIN: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the number of seasonal khalasls . 
working in different Divisions of the Lower 
Ganga and EasterA rivers circles under the 
Central Water Commission, Division-wise; 

(b) whe~herthe number of working days 
of the seasonal khala~is have considerably 

. reduced in recent years; 

.3289. SHRI KESARI LAL: Will the (c) If so, the reasons therefor; and 
Ministerof CIVIL AVIATION AND TOURISM 
be pleased to state: (d) the criteria followed in absorbing 

seasonal khalasis In the seasonal work 
(a) the percentage oft he foreign tourists charged/regular establishment? 
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THE MINISTER OF WATER RE- seasonal khalasls working In the Lower 
SOURCES (SHRI VIDYACKARAN GangaandEasternRlverscll'desunderthe 
SHUKLA): (a) The Division-wise break-up of Central Water Commission Is as .0Rows: 

1. Lower Ganga Circle 

(i) Damodar DIvision. Anansal 130 

(il) Lower Ganga Division, Berhampore 30 

2. Eastern Rivers Circle, Bhubaneshwar 

(I) Brahmanl-Subarnarekha Division 80 

(II) Eastern Rivers Division 80 

(iii) Mahanadi Division 85 

(b) and Ccl. The working days of the 
> seasonal khalasls depends on monsoon 

months and flow in rivers. There are little 
~ variations and generally this period is of the 

oRjer of 3 to 4 months. 

(d) The seasonal khalasls are absorbed 
as regular worit-charged khatasls as and 
when vacancies arise as per senlorlty-cum-
litness and subject to their fulfilling other 
recruitment conditions.' 

Nickel Reserves at Suklnd. Valley In 
Oris .. 

3291. DR. KRUPASi$INDHU BHOI: 
'Will the· Minister of MINES be pleased to 
state: 

(a) the estimated nickel reseNes In 
Sukinda Va~ley In Orissa; 

(b) the steps taken by tbe Govemrftent 
lor its pieper exploitation; 

Cc) whether the Government propose to 
set up a nickel plant at Suklnda during the 

Eighth Fiver Year Plan; and 

Cd) It so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH Y ADAV): (a) As per the Na\\onal 

. Mineral Inventory as on 1.1.1985. the total 
reserves of Nickel In Suklnda Valley 0' 
Cuttack District In Orissa has been estI-
mated as 194.980 mlliiontonnes of all grades. 

(b) to (d). The Council of Scientific and 
Industrial Research (CSIR) has been en-

. trusted with the preparation of a ,Techno-
Economic Feasibility Reportforanlckel plant. 
The setting up 01 a plant based on these 
deposits depends on the outcome of the 
Feasibility Study and availability of resoul'Q8s. 

Alleged Pilferage of Postal Stamp. 

3292. SHRI KV. THANGKABALU: 
. SHRI G. MADEGOWDA: 

WllI,theMlnlstarofCOMMUNICATIONS 
be pleased to state: 
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(a) whether any enquiry has been con· 
ducted recenllv into the alleged cases of 
pilferage and circul.:-.tion of bogus postal 
stamps in Bihar: 

(b) if SJ, the ou:cor.:" thereof and the 
action taLn by 1: (: Gc':e'nment against the 
guilty pe~~;:;'ls; and 

from the Members of Pal1iament between 
January to October 1992; and· 

(d) the. details of cases dISposed of In 
the office of each of the General Manager 
after two weeks, four weeks and more than 
four weeks, separately? 

THE DEPUTY MINISTER IN THE 
(c) the steps t;;;ken or proposed to be MiNISTRY OF COMMUNICATIONS (SHRI 

takentoprevent~ucllfecurrencesinfuture? P.V. RANGAYYA NAIDU): (a) to (d). The 
information is being collected and will be laid 

THE DEPUTY MINISTER INTHE MIN· on the Table of the House. 
, ISTAY OF CDMMIJf JICA nONS (SHRI P. V. 

RANGAYYA NAIDU): (a) Cases of bogus [English} 
stamps are '.mdcr investigation by C. B.1. and 
cases 01 p.;'uragc are under investigation by Tourist Guides 
local poiicu. 

(t;l ;'1 lroo cases 01 pilferage, one sus· 
pect o'fle;;>! tns been arrested by the local 
pOlice Tw::; :.;flici~'5 including the one ar· 
rested b\' tho "olieo have been places under 
SJS;';t·'iS ~n i-our vlher olliclals have been 
pun!:':~,;':': A :'; recovery of money as a result 
of DeF:r:111cr::31 investigations, 

(c) S~pervision has been tightened. 

(Translation] 

Tran~ler of Telephone Connections in 
Oelhi 

3 ;,;. ~HRI ARJUN SINGH YADAV: 
Wi' ! '1. '.:.OIister of COMMUNICATIONS be 
pl.3aSed to state: 

(a) whetherthe cases related to transfer 
01 telephone connections are' not'di~posed 
of even within fifleen days; 

(b) if so, the reasons theretor: 

(l:) the number of c: iJplicaticns receIved 
by the General M'anag€r, D"ihi iei6phonos 

3294. SHRIMATI SURYAKANTA 
PATEL: 

SHRI S.N; VEKARIA: 
SHRI ARVIND TULSHIRAM 

KAMBLE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whetherthe Govemmenthave issued 
any specific instructions to all travel agents! 
agencies to utilise the services of Govemment 
approved guides; 

(b) whether the Government have reo 
ceived any complaints from the Members of 
Parliament regarding violation' of these in-
structions by them, and 

{c} if so, the action taken/proposedto be 
taken by the Government in thiS'~ so as 
to safeguard the interests of Government 
approved guides? 

THE MI'NISre" '()F, elVa: AVfAt10N 
AND. TOtJRIS~: (~~' ,,~() 
sclNbtAt:(jyVu.Sfr. Ttlfftiat;~~, 
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to the notice of the travel trade from time to 
time, 

(b) and (c). Complaints against approved 
travel agents, tour operators in this regard 
are taken up for remedial action. 

Telephone System in Jamnagar 

3295. SHRI CHANDRESH PATEL: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether telephone system generally 
remains out of order in Jamnagar district in 
Gujarat; 

(b) if so, the details and reasons there-
for;. 

(c) whether cOlllllaints have been re-
ceived in this regard from January to No-
vember, 1992; 

(d) if so, the details thereof; 

(e) the steps taken or proposed to be 
taken by the Govemment in this regard; and 

(I) if not, the reasons therefor? 

THE DepUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a). and (b). 
Complaints have been received in respect of 
unsatisfactory working: of Jamnagar lele· 
phone exchange and Matwa exchange in 

. Jamnagar Taluka. The reasons are partly 
due to difficulties in maintaining the old 
eqtiipmentand partly due to staff problems. 

(elYes, Sir. 

(d)N8ady 63Swnn.n~alnts have. 
bejit_lVGO. 

(e) Investigations nave been done in all 
thecofll>laints for redressing thegrlev~ 
Action has already been taken against one 
official. Complaints. are being rnonitoJ8d. 
investigated and prompt action taken. 
Mor8Qver, refresher courses have also been 
arranged f,?r teolmical staff as well as op-

. erative staff for improving thelrskills, attitude 
and behaviour. Supervision has been tight-
ened Manual exchangesare belngprogres-
sively replace by erettronic exchanges. 

(f) Does not aris~. 

Panel Headed by Dr. N. Bhaskar Rao 

3296 .. SHRI HARI KISHORE SINGH: 
Will the Minister of COMMUNICATIONS be 
pleased to stale; 

(a) whe.ther the Government have re-
ceived recommendations ofthe panel headed 

· by Dr. N. Bhaskar Rao; 

(b) if so, the details thereof; and 

(c) ihe action taken or proposed to be 
taken by the Govemment in this regards? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a).to (cl. Yes, 
Sir. The Social Audit Panel has since sub-
mitted two Action reports. The First Action 
report contained recommendation~ for both . 

· Postal and Telecom. Departments .. In the 
lind Action Report the recommendations 
have been made for the Telecom. Depart-
ment. 

Department of Post: In the 1 st Action 
· Repoo-, the ®Cial Audit Panel, made 38. 
~.nciati6nsfOrt~Postat~~· 
which inclu(j8 improv",,", in the qu8lit'i ~' 
d8tes;ia~ promotIng tt1e:u~ ofFrank~ 
inf _ii\e ~ bulk maltefl.,~ Inter-
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minlstarial interaction with the transport MIn-
istries such as Civil AviationlRallways, perl-

, odical review of tariff, ensuring higher per-
centage of delivery of ADs, Increase In the 
rate of Postcard, irJl)rovement in th'quallty 
of Information system and use of higher 
technology for the modernisation of Postal 
services and mal<lng them financially sound. 

The recommendations have been ex-
amined and the modalities have been solted. 
out for their implementation. 

Department of Telecom: The major 
recommendations made by the panel for 
Department of Telecom. include liberalised 
provision of public call offices, free directory 
enquiry service, corJl)uterised directory en-
quiry, subscribed-owned telephone Instru-
ment, expeditious fault rectification revision 
of forms, telephone billing and revenue col-
lection, rebate for non-functional telephones, 
better communication with customers, mea-

, sures to decongest lines, owing of subscrib-
ers terminal equipment, formation of watch 
dog panels, timely publication of telephone 
directories, waiting list for telephone sub-
scribers and out oftumconnections, decision 
about the status of MTNL 

These recommendations have been 
examined and the modalities have been 
worKed out for their appropriate implemen-
tation. 

Dam Over Kall River 

3297. SHRIANIL BASU: Will the Min-
IsterofWATERRESOURCESbepieasedto . 
state: 

(a) whether the Government will review 
its decision forlhe proposed dam across the 
Kali River near Pancheswar; and 

(b) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SUHUKLA): (a) and (b). india and Nepal 
have discussed the dam across the KaD river 

· near Pancheshwar In October, 1992, and 
agreed on a ~Ime-trame for expediting inves-
tigations and preparation of Project Report. 

A.npara-8 Thermal Power ProJect 

3298. SHRI SANTOSH KUMAR 
~WAR: 

SHRI RAJVEER SINGH: 

Will the Minister of POWER be pleased 
to state: 

(a) whether In re,.gard to Anpara-B ther-
mal power project while addltlanalityto Uttar 
Pradesh Is calculated on daily exchange 
rate, the same, when shown in accounts 

· from the State Government to the Central 
Government is calculated of composite ex-
change rate and the State Government is 
asked to pay the difference (about 3 per 
cent) with the result that the State Govern-

· ment is not getting 100 percent additionality 
In spite of specific orders by the central 
Government in this regard; 

(b) whetherthe Union Government have 
received any letterfrom Government of Uttar 
Pradesh In this regard; and 

(c) if sp, the steps taken by the Union 
· Government to correct this anomaly? 

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY 
OF POWER (SHRI KALP NATH RAI): (a)to 
(c). 100"10 additional central assistance re-
leased in case of Anpara 'B' Thermal Power 
Project (2xSOO MW) Is worKed out, underthe 
existing procedure, ontheamountdlsbursed 
by tile donor converted into rupees at dally 
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rate of exchange accounted for as external 
aid receipts and 3% margin is recovered 

• from the importers to maintain parity with the 
seiling rate of foreign exchange and to take 
care of daily fluctuation in the exchange 
rates. 

The Office of the Aid Accounts and 
Audit Division of the Ministry of Finance 
(Department of Economic Affairs) have al-
ready sent to the UP State Electricity board 
copies of the public notices covering the 
procedure for adoption of exchange rates for 
calculating counter part rupees funds in re-
sponse to the communication r~eived from 
them. 

[Translation] 

Construction of High Dams In Hlml!l-
layan Region 

3299. PROF. MALINI 
BHATTACHARAYA; 

SHRI BASUDEB ACHARVA: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether construction of high dams in 
Himalayan region are unsafe; 

(b) whether attention of the Govem-
ment has been drawn by the geologists from 
time to time in this regard; and 

Cc} If so the reaction of the Govemment 
thereto? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDVACHARAN 
SHUKlA): (a) No, Sir. Since Independence a 
number of high dams have been constructed 
in the Himalayas e.g. Salalln Jammu and 
Kashmir, Bhakra in Punjab, Pong in Himachal 
Pradesh,' Aamanga and Maneri In Uttar 

. Pradesh, KopUi in Assam and these are all 
safe. It may be mentioned that even during 
earthquake of October, 1991,39 metre high 
concrete gravity dam of Maneri near Uttar 
Kashl has not suffered any damage though 

. It was located within the epicentral area. 

(b) and (c). From time to time, Geolo-
gists In their Individual capacity have drawn 
attention towards the tectonic and seismic 
features oUhe Himalayan region. 

The Geologists of Geological Survey of 
India appraise and advise the Project Au-
thorities regarding the reglonar geological 

. setup, teCtonics and seismicity of a project 
area and their likely Impact on the proposed 
civil engineering structures. The design of . 
the engineering structures are accordingly 
carried out by the Project Authorities in con-
sultation with experts as per Indian Stan-
dards .. 

Postal Services In Deihl 

3300. SHRI S.N. VEKARIA: 
SHRIMATI SURVAKANTA 

PATIL: 
. SHRI MADAN LAL 

KHURANA; 
SHRI AVTAA SINGH 

BHAOANA: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn towards the newsltem 
captioned "Delhi Ki Oak Vyavastha Charmara 
Rahl Hal·, appearing in the 'Navbharat 
T'mes', dated November 11, 1992; 

(b) if so, the reaction of the Government 
thereto; and 
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(c) the measures being adopted to Im-
prove the postal services? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRYOFCOMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir. A news 
item has appeared in the 'Navbharat Times' 
dated 11·11·92 under caption 'Delhi Ki Oak 
Vyavastha Charmara Rahi Hai'. 

(b) Efforts are made to maintain postal 
services in Delhi at an expected level of 
performance. 

(c) it is planned to open !lew post cf· 
fices. install additional letter boxes and pro· 
vide required man power to meet the grow· 
ing demands for postal services in Delhi. 

Telephones Connections to Freedom 
Fighters 

3301. SHRI SURAJ MANOAL: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) whether the Government have de· 
cidedto provide spedal facility of a telephone 
connection to the persons getting freedom 
fighters; pension; . 

(b) if so, the number of such cases 
received by the Government from Bihar 
during the last th'ree months; and 

(c) the time by which the telephone 
connections are likely to be provided to them? 

THE DEPUTY MINISTER IN THE 
MINISTRV OF COMMUNICATIONS (SHRI 
P. V. RANGA YY A NAIOU): (a) Yes, Sir, with 
effe.ct from 15 August 1992, Freedom 
Fighters have been made eligible for provi· 
sion of a telephone connection on top most 
priority basis under the ·Sv.:atantra Senani" 

, category (Non·OYTISWS). 

(b) 450 applications have been received 
by the Bihar Telecom. Circle during the pe. 
riod. 

(c) 215 telephone connections have 
already been provided. and telephone con-
nections to the remaining applicants would 
be provided within 30 days on receipt of 
relevant particulars subject to technical fea· 
sibility. 

[English] 

Joint Pbwer Plant In Maharashtra 

3302. SHRI PRAFUL PATEL: Will the 
. Minister of POWER be pleased to state: 

(a) whether MIs Enron Power Corpora· 
tion of USA and the Maharashtra State Elec· 
tricity Board (MSEB) are planning to set up a 
joint power plant; 

(b) if so, whether the modalities of the 
plant have been finalised; and 

(c) if so, thetimebywhich it is likely to be 
commission'ed and the estimated cost of the 
project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) Yes, Sir. 

(b) No Sir. 

(c) The commissioning schedule will be 
known only atter the modalities have been 
finalised by the project proponents. 

[Translation] 

IndIra Canal Phase-I anelll 

3303. SHRI MANPHOOl SINGH: 
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SHRIMATIVASUNDHARA RAJE: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the amount spent of Indira Canal 
Phase-I and II and the area brought under 
irrigation so far; and 

(b) the assistance provided by the 
Government, so far regarding construction 
of Illdira Canal? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDY _ACHARAN 
SHUKLA): (a) Upto end of March, 1992, an 
expenditure of Rs. 276 crores on Canal 
works and about Rs. 264 crores on Area 

1. For Water Courses· under 
Centrally Sponsored Scheme 
for Command Area Development 

2. For Canal Works. 

a. Advance Plan assistance 

b. Drought Relief Assistance. 

c. Border Area De-..:elopment Grants 

[English} 

Leasing out Mines to Tata Group In 
Bihar 

. Development Works in Stage-I of ICNP has 
been incurred. For Stage II an expenditure of 
about Rs. 594 crores on Canal Works and 
about Rs. ?31 cro res on Area Development 
Works has been incurred. State I of the 
project has been completed and the de-
signed potential of 5.781akh hectares have 
almost been fully utilised. In Stage-II an area 
of 2.221akh ha. has been opened uplhrough 

. canal construction upto March· '92. Water 
courses have been constructed in an area of 

. about 1. 821akh ha. and the actual irrigation 
is 59000 ha. 

(b) Liberal Central Assistance has been 
extended 10 this project from time to time for 
Canal and Area Development Works as un-
de~ . 

Rs. in crores 

Up to end of 1990-91 1991-92 
VII Plan 

45.60 19.99 14.12 

45.00 

20.00 

60.;0 28.60 27.80 

. 125.70 28.60 27.80 

(a) the details of mines leased out to 
Tata Group of Industries in Bihar; and 

(b) the amount r~ed there from by 
3304. SHRI RAM DEW RAM: Will the the Union Government and the State Gov-

Minister of MINES be pleased to state: ernment during the last three years? 
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THE MINISTER OF STATE IN THE 
MINISTRV OF MINES (SHRI BALRAM 
SINGH VADAV): (a) Seven coal minesl 
coUieries In district Dhanbad and hazarlbagh, 
fiver lron-Qre mines covered by two mining 

(I) Coal: 

District Dhanbad 

51. No. Name of colliery . 
1. Jamadobha colliery 

2. . Jamadobha 617 Pits 

3. 

4. 

S. 

6. 

, District Hazaribagh 

7. 

Digwadee.h colliery 

Chaltudeeh-Malkera 
colliery 

Bhela T and Colliery 

Sizua colliery 

West Bokaro colliery 

Villages Duruksamar, 
Banzl, Parei. Pundi, 
Barughuta. Kodla. 
Parsabera Tuntl 
etc. Under Thana Mandu. 

" Iron are 
District Singhbuhum 
Mining Lease No.1 

leases In district Singhbhum and one SlUea 
Stone/Quart-zite mine In Monghy District 
have bee leased out to Tata Group of Indus-

. tries In Bihar. The details of mines are given 
below: 

Area 

7076.70 big has approx. 

f248.5O blghas approx . 

2210.00 blghas approx. 

2237.50 blghas approx. 

963.10 big has approx. 

2787.50 bighas approx. 

130077 Standard bighas. 

In this, 4 Mining Leases have been Included. 
8. Badajamda Block No. 

Katamarl. {achariburu 
Novamundl, Kurth 
Reserved Forest. 

3.23 Sq. Miles 
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S.No. Name of coll16ry 

9. 

10. 

11. 

Jamda Block No. -11 to 1 
P.F. block No.-P-40 
Novafl1)undl. Barabaljorl 

Balizori & Kurth Kothari 

Novamundl & Ballzor! P.F. 
Block No. P-40 
Mining Lease No.2' 

12. Mahudl 

(III) Silica Stone/Quart-Zile 
District Monghvr 

13. Village - Ronkabad of district Monghyr 

WrlttBn AnswetS 1050 

565.00 Sq. Miles 

237.23 Acres 

0.554 Sq. Mile 

(Plot No. 2 K. & 3 K.) 30.66 hectares 

(b) No royalty or cess on minerals is Bihar during the last three years on these 
payable to the Union Govemment. Cess and minerals are as follows:-

• royalty received by State Govemment of 

Year Royalty 
(Rs. In Lakhs) 

1989-90 345.50 

1990-91 320.68 

1991-92 2227.40 

Total 2893.58 

(EngHsh/ 

Power Supply In Rural Areas 

3305. SHRI UPENDRANATHVERMA: 
Will the Minister of POWER be pleased to 

Cess 
(As. In Lakhs) 

3724.23 

0.02 

372425 

, state the percentage of power supplied to 
the agricultural sector and.small scale indus-
tries, separately and has gone waste· and 
pllferred in each State out of the lotal quan-
tum of power generation in the country al 

. present? 
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TtlE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): The energy generation in the country 
during 1991-92was 286.70 billion units. The 
percentage of Power supply to Agriculture 

Sector, Industrial Sector and transmission 
and distribution losses in each State Elec-
tricity Board during 1991-92 is givenin the 
statement enclosed. 
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Stamps on Historical Place. 

3306. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of cOMMUNICA-

;TIONS be pleased to state: 

(a) the details of commemorative stamps 
on historical places in Karnataka released 
during the last three years; 

(b) whetherthe commemorative stamps 
• on the historical places like Badami, Ihole, 
Pattadakal, Belur, Halebid, Somanathapur, 
Mysore and Srlrangapatnam have been re-
leased; and 

(c) If not, the steps taken to release the 
commemorative stamps on the above his-
torical places of Kamataka? 

THE DEPUTY MINISTER IN THE MIN-
ISTRYOFCOMMUNICATIONS(SHRIP.V. 
RANGA YYA NAIDU): (a) No such com-
memorative stamp was issued. 

(b) No, Sir. 

Cc) No proposal for issuing any such com-
memorative stamp is presently under con-
sideration. 

Setting up of Air Stations 

3307. SHRI SATYAGOPAL MISRA: Will 
the Minister of INFORMATION AND 
BROADCASTING the locations where new 
AIR stations are likely to be set up in the 
country during the Eighth Plan Period? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): The 
Eighth Plan of All India Radio comprises of (i) 
continuing schemes of VII Plan (II) continu-
Ing schemes of Annual Plans 1990-91 and 
1 gg 1-92 and (ill) new schemea of VIII Plan. 

Out of 82 AIR Stations to be set up during VIII 
Plan, 20 have been commissioned Into ser-
vice till date. The remaining 62 new AIR 

. Stations, which are under implementation! 
envisaged to be set up are indicated in the 
Statement enclosed. 

STATEMENT 

Radio Stations Envisaged to be set up 
during the VIII Plan 

ANDHRAPRADESH 

1. Marcapuram 

ARUNACHAL PRADESH 

2. Ziro 

ASSAM 

3. Diphu 

4. Tezpur 

5. Kokrajhar 

6. Nowgong 

7. Dhubri 

BIHAR 

8. Daltonganj 

9. Dhanbad 

GWARAT 

10. Ahwa 

11. Junagarh 

HARYANA 
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12. Hissar 29. Dhule 

HIMACHAL PRADESH 30. Osmanabad.. 

13. Dharamshala MANIPUR 

14. Kinnaur 31. Churachahdpur 

15. Lahulspiti MEGHALAVA 

16. Kulu 32. Jowal 

17. Hamirpur MllORAM 

JAMMU & KASHMIR 33. Lunglch 

18. Bhadrawah (Doda) NAGAlANO 

19. Kargil 34. Mokokchung 

20. Poonch ORISSA 

KARNATAKA 35. Bhawanipatna 

21. Mercara 36. Berhall1lur 

22. Karwar 37. Rourkela . 

23. Bijapur 38. Bolangir 

24. Raichur RAJASTHAN 

39 . Jaisalmer 
. KERAlA 

40. Mount Abu 
25. Idukki 

41. JhaIaWar 
MADHVAPRADESH 

TAMJlNAOO 
26. Sagar 

27. Guna 42. Ootacummd 

MAHARASHTRA 43. Kodabnal 

28. Has. 44. r&lllcoM 
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TRIPURA 

45. Longthrai 

UTTAR PRADESH 

46. Chamoli 

47. Pithoragarh 

48. Obra 

49. Uttar Kashi 

50. PauriiSrinagar 

51. Mussoorie 

52. Jhansi 

53. Bareilly 

54. Aligarh 

55. Faizabad 

WESTBENGAL 

56. A:I~ol 

57. Nllkia 

$8. parjeeling 

~NJON TERRITORIES 

L& MISLANDS 

61. kavaratti 

PONDICHERRY 

62. Karaikal 

{Translation J 

Export andtmport of Pigtron 

3308. SHRI~P!JJA~PATEl: 
SHRI NITISH KUMAR: . ". . 

SHRI SUKHDEV PASWAN: 

Will the Minister of STEEl!:>e pleased to 
state: 

(a) the d~tailll of th.e qUJn.il~ ~ the 
ave~e ann~al ra.t~¢~~~~import
ing pig iron ·for the last lhr~ y~; 

. (b) the '(Jtlll percentll{IG of fQrEligo ex~ 
change eamed during ~ llboveperiod; 

lc),~tlelherYllrious industriale~taplish

m~mts propose 10 ~el up 'secOndarY' steel 
manufacturirlg units; 

(cI) if 1"0, the number of establishments 
applied in this regard so far; and 

ANDAMAN 8. 'NICOBAR (e) the time by which a decision is likely 
'10 be take.n thereon? 

59. CarNi~bar lH£ MINISTEH OF STATE IN THE 

60. Oilman 

MINISTRY OF STEEl (SI Hl,l SONTOSH 
M.Qli/\N DJ:V): (a) Th(] quantity of pig iron 
import:ld in the last :hree years is as under:-
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. Quantity Year 

1989-90 

1990-91 

1991-92 

(NB: Imports through Major Ports 
only) 

No pig iron has been exported from 
the country in the last 3 years. 

(b) Does not arise. 

(c) to (e). The Iron and Steel industry 
has been exempted from the requirements 
of compulsory rlC8ncing underthe Industries 
(Development and Regulation) Act, 1951 
and new steel manufacturing units do not 
need an industrial licence unless they are 
proposed.to be set up in a restricted location. 

, Presently there is no application for an in-
dustriallicence for setting up a steel manu-
facturing unit pending with the Government. 
However, a large number 0' Industrial Entre-
preneurs Memorandam (IEM) have been 
filed by prospective entrepreneurs for set-
ting up steel manufacturing units in the coun-
try. It is difficult to say at this stage how much 
of the proposed capacity will be finally estab-
lished. 

[English] 

Setting up of RestaurantsIHotels In 
Foreign Countries 

3309. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHR.IMATI KRISHNENDRA 
KAUR (DEEPA): 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

3.56lakh Tonnes 

1.89lakh Tonnes 

1.52la~h Tonnes 

(a) whether the India Tourism Develop-
ment Corporation proposes to launch any 
international projects including opening of 
new restaurants/hotels in foreign countries; 

(b) if so, the details thereof including the 
names of the countries where such projects 
are likely to be started; 

(c) the expenditure including foreign 
exchange likely to be incurred thereon; and 

(d) the extent to which it will boost tour-
ism in the country and flow of foreign tourists 
in India? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) and (b). ITOC is contemplat-
ing to set up new Indian Cuisine Restaurants 
abroad as joint ventures but no such project 
has yet been finalised. 

(cl An outlay of Rs. 60 to Rs. 70 lakhs 
per restaurant is envisaged as ITDC's equity 
contribution mainly by way of goods and 

. services involving no foreign exchange. 

(d) In addition to popularise Indian food 
abroad, these resiaurants will become India's 
Windows for promotion of intemational tour-
ist traffic from overseas countries. 
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{Translation} 

~ 
S. T.D. Link of Chle. of Bihar With Deihl 

3310. SHRI MUMTAZ ANSARI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the names ofthe cities of Biharwhlch 
have been linked with Delhi by S.T.D. facility 
during last year and till date; 

(b) the names ofthe places proposed to 
• be.linked during the next year; 

(c) whether S.T.D. links remain out of 
order between major cities of Bihar and 
Delhi; and 

(d) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
~INISTRY OF COMMUNICATIONS (SHRI 
P. V. RANGA YYA NAIDU): (a) Information is 
given in Statement I (A) and I(B). 

(b) The list of new places in Bihar pro-
posed to be connected to STD network upto 
31.3.94 is given in statement II. 

(c) No, Sir, the STD service from major 
cities of Bihar to Delhi is generally satisfac-
tt?ry. 

(d) Question does not arise in view of 
answer at (c) above. 

STATEMENT·' (A) 

Names of PlacesICities of Bihar linked 
with DelhibySTDFacility 1.4.1991 to 

31.3.1992. 

51. No. Name of PlacelCity 

1. Akbar Nagar 

51 . .No. Name of PlacelClty 

2. Bachwara 

3. Bairganla 

. 4. Balaubazar 

5. Bangaon 

6. Banka 

7. Barahiya 

8. Barauni Oil Refinery 

9. Belaganj 

10. Bermo 

11. Bhabhua 

12. Bhagwanpur (Beg usarai) 

13. Bidupur 

14. Bihta 

15. Birpur 

16. Buxar 

17. Chatra 

18. Chautham 

19. Dhandaha 

20. Garhwa 

21. Ghoghardiha 

22. Harda 

23 .. ____ ~H~a~tu~w~a~ ________ ___ 
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Sf. No. Name of PlacsiCity Sf. No. Name of Placs/Clty 

24. JalalGarh 45. Nagri 

25. Jamtara 46. Nirmall 

26. Jamui 47. Obra 

27. Janakpur Road 48. Pakur 

28. Jasidih 49. Panchgachia 

29. Jhanjharpur 50. ParbJtta 

30. Ka~anharpur 51. Pawapuri 

31. Khunti 52. Pralapganj 

32. Kishanpur 53. Ramgarh (Bhabhua) 

33. ~Q(.Ierma 54. RAngarh (Hazaribagh) 

34. I-ing;anj 55. Rameshwar 

35. ~dhopur 56. Raxaul 

36. i ad .. M )t!lP.Ur 57. Saurbazar 
. .. 

37. '~her 58. Seohar 

38. '~ansJrChak 59. Sidhawalia 

39. Masra 60. Sukhpur 

40. ~han!a 61. Supaul 

41. Mokamah 62. Sursand 

42. 
. /,' . .; 
M~lpUr 63. Tantisilw3i 

43. Murllganj 64. Thakurganl 

44. Muskipur 65. Warl?sliganj 
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STATEM'ENT·I (B) 
SI. No. Name of PlacelCfty 

List of PISces/Cities in Bihar linlfec1 with 
Delhi during 1:4. 1992 t 0 30.11.1992. 21. Govindpur 

SI.No. NafTIfJ 01 PlacelCity 22. Hilsa 

1. Amjhor 23. hki 

2. Arwal 24. Joduguda 

3. Barajamda 25. Jainagar 

4. Bikram 26. Jamalpur 

5. Banjari 27. Jhinkpani 

6. Baghmara 28. Kako 

7. Bahadurganj 29. Katras 

8. 8alidih 30. Kandra 

9. Barachakia 31. Kuju 

10. Biharlganj 32. Kumani 

11. Benlpur 33. Kankarbagh 

12. BhanhoUU 34. latehar 

13. Bochha 
~5. lakhiSarai 

14. Challradharpur 36. lakhmiNiatl 

15. Chandratura 37. loyabad 

16. Chand 38. MaheslTi(hunt 

17. OaudNagar 39. ~~hnar 

18. Oalslngh Sarai 40 . Manjhaul 

19. . 'Oadrl 41 . ·Masaumi 

.. ~ ... bti~iI8 . 
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cinking with Delhi by 5TD from 1.12.1992 
51. No. Nal119 of PlacelClty . to 31.3. 1994. 

51. No. Nal119 of PlacelClty 

42. Meghatuburu 1. Patratu 

43. Naugachla 2. Rajrappa 

44. NMoamundi 3. Jhajha 

45. Pipra 4. KahalGaon 

46. Patliputra 5. RAJmahal 

47. RajoLiU .6. Barharwa 

48. Rajnagar 7. palajorl 

49. Rajendra Nagar 8. Jharmundi 

50. Riga 9. Amarppura 

51. Sheikhapura 10. Dumraon 

52. Sherchati 11. Piro . 
53. Simra 12. Bikramganj 

54. Tajtur 13. Kochas 

55. Tekarl 14. Dianara 

56. Triveniganj 15. Bakhtiyarpur 

.57. Turld 16. Kerma 

58. UdakishanganJ 17. Barso; 

59. Vaishali 18: katarla 

19. Bagha 

STATEMENT· II 20. Sugaull 

Ust of PtacesICltieS in Bihar proposed for 21. Japla 
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SI,No. Name of PlacelCity SI.No. Name of PlacelCity 

44. Mahal pahari 
22. Slmdega 

45. Metarhat 
23. Bartli 

46. Nagariettari 
24. Thulparas 

47. Iesliganj 
25. Koelwar 

48. Nirsa 
26. Jagdishpur 

C~ausa 
49. RajganJ 

27. 

50. Gomoh 
28. G,tlatotar 

51. hatgarnaria 
29. Arnarpur 

52. Bahragoda 
30. Sultanganj 

53. Chakrelia 
31. Nasriganj 

54. Oalbhurngarh 
32. Nokha 

55. Bihar Sponge 
33. Toonpoon 

56. Manoharpur 
34. Gaurichak 

57. Gua 
35. OayalChak 

58. Jhinkpani 
36. Sampatcha~ 

59. Khelari 
37. Ram Nagar 

60. Ray 
38. NaviNagar 

61. MC Luski Ganl 
39. Spuru 

62. paperwar 
40. Goh 

63. Chandwa 
41. AkribalTT'a 

64. Haidar Nagar 
42. Mihizam 

65. HariharganJ 
43. Baghmara 
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51. No. Name of PlacelCity 

66. Rehala 

67. Chhipodohar 

68. Kochas 

69. Kudra 

70. Dufgawati 

71. EKMA 

72. Dighwara 

73. Biraui 

74. Barun 

[Engfsh] 

Exodus o~ PRots 

'3311. StlRl RA.JNATH SONKAR 
• SHASi"Rt: WlP ~ 'MiniSter of Cl'Vll AVIA- . 
liON A1tQ iOtiFrisM b8p1easMs 10 state: 

~'~~~~~ovemmeot 
has~Q~~~.~~~~m~i~~ 
11I$Jht of P.I'~~'~:~ ir t~f~ .arii1SJ 
intheTimesal~~r,~,f992; 

(b) If So, ~'~~:~nd 

t~) ~.~~I) l)I':~ to be 
1akeRintt1t$~? 

lfflE ~~~ :9f'9V~ ~~1J9N 
~NO' fOURtSN :~f "'~~VAAO 
sciN~lAi: (IJ) y;"Sir.· 

(I:,) ~.~ ~11'!"~ mainly 
about the e~·~ ~Iiln Airli_ p"o15, 
disparity'in'rtie"Ll,,'Y 'Of Plie)ts' posted at 

diffentnt regions, and the scaHing down of 
operations due to alleged shortage of pilots. 

(e) Indian Airlines is proposing fo induct 
mOAl trainees. increase their bond amount, 
make changes in the career progression of 
pilots to reduce conversion time from one 
aircraft type to aootherto ensure avaUability 
of adequate number of pilots to man its fleet. 
The difference in total earnings of pilots of 
Indian Airlines posted at different regions Is 
on account of variable/reimbursable allow-
ances payable to the pilots for operation of 
flights. Due to different nature of operation of 
flights, II is not possible to equalise tt:e 
earnings of pilOtS without bringing aboul 
systemic changes. 

NatIonal Power Grid Corporation of 
India 

331"2. SHRI P.M. SAYEED: 
DR. LALBAHADURRAWAL: 
SHRi NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 
SHRIV. KR1SHNARAO: 
SHR1MA TI BASA V 

RAJESWARI: 

Will the "MInister of PbWER be pleased 
tost~e: 

~If) ~h'" the. 'Goyern~ent have 
~ ~ m,ame l)f the "NatioQaI Power 
TranSmlssipn~iontoNailOnal.power 
arid CDrPorafiC)\1 of India: . 

(b) if so, the reasons therefor; 

te) In.which Siale or States power grids 
are OpE,raiing; 

(d) the _detaifs 01 the responsibilOies 
Clssignedto the newly constituted Grid Cor-
poralion: 
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(e) whether any time bound ~esponsibil. 
ity has been fixed to reduce the 25 percent 
loss of power during transmission and distri-
bution; 

(f) if not, the reasons therefor; and 

(9) the details of the responSibilities of 
Central Electricity Authority in the new set 
up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF pOWER (SHRII<AlP NATii 
RAI): (a) and (b). yeS Sir, the new name 
more appropriately reflects the Corporale 
Mission of Establishment of the Regional 
and National Power Grids. 

(c) POWERGRID is operating in aUlhe 
states of the country forsupplyingtheirshares 
01 power from various central generating 
statlOIl!. 

(d) With the change in name of the 
Corporalio ~o change has been made in 
the respe "" ; ibilities assigned to Power Grid 
Cor;r' 1lion 01 India ltd. (POWERGRID). 

(e) and (I). POWERGRID is evacuating 
power from the centra! sector generating 
stations upto the major points in the grid. 
Further distribution of power within each 
benelicia!y Slate is the responsibility of the 
concerned SED. Major oortion of the tosses 
are involVed In the sub transmiSSion &dl$trl-
bullon syStems oWned bY State eie<:tricil, 
Boards. The tran$mts$lon 10S"$ In 
POWERaRlO's ~HV tranSmission system 
are quite low. 01 the oRier of 3-4% which are 
considered quite rationat and reasonable. 

(g) No change has been made In the 
respons!bUitlaS of ~ntral Electricity Author· 
lIy. 

Co_ruction fo Yatrl .... " _iiaruhtAi· . 
3313. SHRI ARVIND TUlSHIRAM 

KAMBLE: Will the Minister of CIVil 
AVIA"TiiON AND TOURISM be pleased to 
state: 

(a) whetherthe Union Govemment have 
recelvedanypiopo$altromtheaovemmr,ni 
of MaharashtraforoonStrudlOn Of Yato Niwas 
In the state;' 

(b) if so, the detall$ thereof, location-
wise; 

(c) the action taken by the Govemment 
thereon; and 

(d) the time by which it is likely to be 
cleared? 

THE MINISTER OF CIVIL AVIATION 
AND TOURiSM (SHRI MADHAVRAO 
SCINOIA): (a) No prpject proPosai With de-
tailed estimates has been reCeived frOm the 
Government of Maharashtra in respect of 
construction of Yam NiWasas. 

(b) to (d). Does not arise. 

[Translation] 

He~ PostlTe,.,.,h Off •• in Vttar 
Pnlctesh 

3314. SHRI ~~ SINGh: Win the 
Mi"'-~o'COMMuta'CA~ bepleased 
to state: 

(a) the" detail$ of schemes for the ex· 
panslon of postalfacllkies during 1992·93 In 
Uttar Pradesh; and 

(b) the time by which the head post 
olfice and telegraph office Is likely 10 be 
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openecd In New Janpad namely Sldharth 
Nagar, Maharajganj, Mau etc. in Uttar 
Pradesh? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V. RAMGA YY" NAIDU): (a) During 1992-
93, It Is proposed to open 10 departmental 
sub post offices and 75 extra departmental 

. branch post offices In Uttar Pradesh. 

51.No. Name of District 

1. Hardwar 

2. Ferozabad 

3. Maunath Bhanjan 

4. Robertsganj (Sonebhadras) 

s. Maharajganj 

6. Siddharath Nagar 

[English] 

Korba Thermal Power Station 

3315. KUMAR I PUSHPA DEVI 
SINGH: WiU the Minister of POWER be 
pleased to state: 

(a) the installed capacity of the Korba 
Thermal Power Station; 

(b) the number of units of the power 
station commissioned and power genera-
tion capacity achieved, so far; 

Korba East TPS II 

Korba East TP~ III 

(b) Post Office: There exist head post 
offices at ·Maunath Bhanjan, Ferozabad, 
Dansl Indistrld Sidharth Nagar and Roorkee 
In hardwar district. There is no proposal to 
open·a head post office at MaharaJganJ and 

. Sonbhadra. 

Telegraph Office: Telegraph offices In 
the following Janpads are already f unctlon-
Ing from the dales shown against each:-

Date of opening of telegraph office 

31.03.1982 

25.02.1985 

. 30.11.1989 

28.02.1990 

28.02.1990 

30.03.1990 

(c) the phases in which the thermal 
power station is likely to be completed; 
and 

(d) the progress made, so far In this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlP NATH 
RAI): (a) to .(d). The Installed generating 
capacity of the Korba Thermal Power Sta-
tion of Madhya Pradesh Electricity Board Is 
1240.MWas per the following detailS: 

4X40MW .. 160MW 

2x120MW • 240MW 
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Korba West TPS 

The Korba West Extension Project en-
visaging installation of 2 units of 210 MW 
each was sanctioned by the Planning Com-
mission in August, 1991. The ~rders for the 
main plant and equipment for this project 
have not been placed so far. As such, Its 
commissioning schedule cannot be antici-
pated. The Madhya Pradesh Electricity Board 
have since informed that the State Govem-
ment have decided to allocate this project to 
the private sector. 

, [Translation] 

Telephone Connections In Maharashtra 

~la SHRI PANDURANG 
PUNDLIK FUNDKAR: 

SHRI PRAKASH V. PATIL: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) the gap between demand and pro-
vision of new telephone connections in each 

4x210MW 840MW 

1240MW 

district of Maharashtra; and 

(b) the time by which this gap Is likely to 
be bridged? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGA YY A NAIDU: (a) District-wise details 
of gap between demand and provision of 
telephone connections are given In state-
ment-I. 

(b) The Department of Telecom has 
formulated 8th Five Year Plan (1992-97) 
which envisages. 

To provide telephone connections 
practically on demand in rural and tribal 
areas. 

Waiting period for telephone connec-
tion not to exceed two years in large tele-
phone systems. The plans have been drawn 
accordingly for Maharashtra. 

STATEMENT 

Districtwise gap details betw88n the demand & provision of telephone connection in 
Maharashtra 

SI.No. 

1. 

2. 

Details of Demand and pro_vision of Telephone connection 

Name of District 

2 

Ahmednagar 

. Akola 

Gap between Demand and 
provision of Telephone 

3 

9135 

4297 
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SI.No. Name of District Gap between Demand and 
provision of Telephone 

1 2 3 

S. Amravati 4667 

4. Aurangabad 12982 

5. Beed 1783 

S. Bhandara 2326 

7. Buldhana 1516 

8. Chandrapur 3461 

9. Ohule 3130 

10- ~U 3.67 

11. Jalgaon 6911 

12. Jalna 1714 

13. Kolhapur 13851 

14 .. latur 3316 

15. Nagpur 289730 

16. Nanded 3599 

17. Nasi!< 14833 

18. OSmanabad 816 

19. Parbhani 2182 

20. Pune 54849 

21. Raigad 2760 

22. Ratnagirl 2405 

23. Sangli 6904 
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51. No. Name 01 District 

1 2 

24. Satara 

25. Sindhudurg' 

26. Solapur 

27. Thane 

28. Yavatmal 

29. Wardha 

[English] 

Recognition to Small Newspapers 

3317. SHRI CHETAN P.S. 
CHAUHAN: 

PROF. RITA VERMA: 

Willthe Ministerof INFORMATION AND 
o BROADCASTING be pleased to state: 

(a) the number of cases of recognition to 
small newspapers, magazines, weeklies for 
release of the Government advertisements 
are pending with the Directorate of Advertis-
ing andVisual Publicity and since when; 

(b) the steps taken 10 expedite 'the grant 
of recognition; and 

Category o( Newspapers 

Small 

Medium 

Big 

Gap between Demand and 
provision of Telephone 

3 

4176 

904 

8898 

30206 

1401 

1562 

(c) the break up of amount of advertise-
ments released to big. medium and small 
newspapers during the current year? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) 304 
applications from small newspapers, maga-
zines and weeklies received since August, 
1992 are pending with DAVP. 

(b) All these applications are being 
scrutinised for the purpose of pl.acing them 
before the Jimpanelment Committee for 
consideration. 

(c) The compiled information is avail-
able with DAVP for the period April to Au-
gust, 1992. The figures are as follows: 

Amount o( advertisements released 

Rs.2.08,48,029/-

Rs.2,47.BS,993/-

Rs. 5,60,82,489/-
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s. T.DJP .C.Osln Gujerat (c) its likely impact on the cost of gen-
eration, distribution of power and the rate to 

3318. SHRI HARISINH CHAVDA: Will be charged from the consumers? 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of subscriber trunk dial-
ing/publiccall offices (STD/PCOs) installed 
in Gujarat, by the end of September, 1992, 
districtwise; 

. (b) the number of such applications 
pending district-wise and 

(c) the time by which these are likely to 
be provided? 

THE DEPUTY MINISTER IN THE MIN-
ISTRYOFCOMMUNICATIONS (SHRI P.V. 
RANGAYANAIDU): (a) to (c). The informa-
tion is being collected and will be laid on the 
Table of the House. 

Power Tariff Board 

3319. SHRIS.B. THORAT: 
SHRI VLJAYNAVAl PATIL: 
SHI1I GEORGE FERNANDES: 
DR.D. VENKATESWARARAO: 
SHR1MANORANJAN BHAKTA: 
SHRIA. SURENDER REDDY: 
SHRI DHARMABHIKSHAM: 
KUMAR I FRIDA TOPNO: 

Will the Minister of POWER be pleased 
to refer. to the reply given to the Unstarred 
Question No. 2834 on July 27, 1992 and 
state: 

(a) whether the National'Power Tariff 
Bparo and Regional Power Tariff Boards 
have since started functioning; 

(b) if so, the States which have intra-
.ducedthe unifonn power tariff system; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlP NATH 
RAI): (a) No, Sir. 

(b) and (c). Does not arise. 

Foreign Tourists In Mlzoram 

3320. SHRI RAM PRASAD SINGH: 
SHRIMOHAN SINGH DEORIA: 

_. 
Will the Minister of CIVil AVIATION 

AND TOURISM be pleased to state: 

(a) whether the Government of Mizoram 
has sent any proposal to the Union Govem-
ment for development of new tourists spots 
and implement the schemes to attract more 
foreign tourists in the State during 1992-93; 

(b) if so, the details thereof; 

(c) the action taken by the Government 
thereon; and 

(d) the amount pro~ Ided by the Govern-
. ment to the State during 1992-93? 

THE MINISTER FOR CIVJL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). Central Department of 
Tourism has recently received the following 
proposals from the Government of Mizoram 
for development of tourism in the State for 
1992-93: 

(i) Tourist lodge at Lawngtlal 

(ii) Tourist cottage (Accommodation fa-
cilities) at chhlahtlang 

(iii) Cafetaria at TJabung 
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(iv) Chapcharkut Festival 

(d) The Central financial assistance is 
sanctioned project to project basis depend-
ing upon their merits, inter-se priorities and 
availability of fUl1ds. 

[Translation] 

Modernisation of Telephone Exchanges 
in Eighth Plan 

3321. SHRI HARIKEWAL PRASAD: 
SHRI ARJUN SINGH YADAV: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether the Government propose to 
develop/modernise telephone exchanges in 
Uttar Pradesh during the Eigh!h Five Year 

• Plan; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRYOFCOMMUNICATIONS. (SHRI P. V. 
RANGAYYA NAIDU): (a) Yes, Sir. 

(b) The 8th Plan envisage addition of 
around 5,30,000 lines in addition to replace-
mentlautomatisation of around 1,75,000 lines 
mostly by electronic equipment during the 
plan period in Uttar Pradesh Telecom Circle. 
The modernisation programmes include:-

- null automatisation of network by 
March,94. 

- Replacement of life expired and 
wornout equipment by electronic equip-
ment. 

-Practically all new equipment proposed 
for induction during the 8th plan period 
to be of digital type. 

- Computerisation fa Telecommunica-
tion services such as directory enquiry 
billing, manual trunk service etc. 

- Replacement of all strowger MAX·II 
exchange by electronic exchanges (as 
part of the programme to provide na-
tional subscriber dialling to all ex-
changes) 

- Provision of Subscriber Trunk Dialling 
facility to all exchanges. 

This is subject to availability to resources. 

Rehabilitations to Displaced Persons in 
Bihar 

3322. SHRI LAL BABU RAI: 
SHRI HARI KEWAL PRASAD: 

Will the Minister of WATER RE-
SOU9CES be pleased to state: 

(a) whether the Union Government pro-
pose to launch some schemes for the reha-
bilitation fa. the people displaced due to 
implementation of some irrigation projects in 
Bihar; 

(b) whether it is proposed to implement 
these rehabilitation schemes with the help of 
European Community; 

(c) if so, the details thereof; and 

(d) the other resources from which the 
amount has been made available for the 
implementation of these rehabilitation 
schemes? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) There is no proposal to 
launch separate schemes lor the rehabili-
tation 10 persons displaced due to the execu-
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tion of irrigation projects in Bihar. Rehabilita-
tion of project affected people is carried out 
by concerned State Governments as part of 
the main projects and included in the total 
cost of the projects. 

(b) to (d). Does not arise. 

• [English] 

Central Ground Water Board 

3323. SHRI Z. 
SOBHANADREESWARARAOVADDE: Will 
the MiniSter of WATER RESOURCES be 
pleased to state: 

(a) whether a model draft has been 
prepared by the Central Ground Water Board 
for adoption by the States; and 

(b) if so, the salient features thereof? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA: (a) Yes, Sir. With a view to Regu-
late and Contro I the Deve lopment of Grou nd 
Water, the Central Government has circu-
lated a Model Bill to the State Government s 
and Union Territories byway of a suggestion 
and with a view to eliciting their opinion. 
Enactment of Legislation on the lines of the 
Model Bill, is to be considered by the State 
Governments/Union Territories, as this 
subject falls within their jurisdiction. 

(b) The salient features of the Model Bill 
are:-

(I) Creation of a Ground Water Authority 
to frame broad policies for the adminis-
tration of the legislation. 

(ii) Empowering the State Govemment 
to regulate, in public interest, the extrac-
tion or use of ground water in any form, 

in any area so notified, based on a 
report from the Groundwater Authority 
of the State. 

(iii) Regulation of water-well drilling ac-
tivity in the ,"!otified area. 

(iv) The wellsltubewells constructed by 
individuals or cooperatives for domestic 
and drinking water USe have been 
brought under purview of the Bill. 

(v) Wim a view to bring equity in the 
distribution of groundwater r6;ourcr·~. 
the small and marginal farmers haY; 
been exempted from seeking prior per-
mission for construction of weilltubewell 
provided the water is intended to be 
used exclusively for personal pur-
poses excluding commercial use. Such 
users shall, however, inform the author-
ity of their Intention of constructing a . 
welVtube well. 

[Translation J 

Sale of Duty Free Goods on Alrfllghts 

3324. SHRI YASHWANTRAO PATIL: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose to. 
sale duty free goods in the Indian Airlines 
and the Air'lndia in line with many other 
foreign airlines; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
. AND TOURISM (SHRI MADHAVRAO 

SCIN.DIA); (a) to (c). Air India already sells 
duty free goods like perfumes, cigarettes 
and liquor etc. on its internationaillights. In 
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view ofthe short haul nature of its flights and made during the year district-wise; and 
"mlted galley space,lndian Airlines does not 
propose Ir, sell any duty free goods on board (c) the target fixed for 1993? 
ns international flights. 

THE DEPUTY MINISTER IN THE MIN-
[English} ISTRY OF COMMUNICATIONS (SHRI P.V. 

RANGAYYA NAIDU): (a) During the period 
p.e.c.s In Gram Panchayat Hos. from January 1992 to November 1992, 21 

and 91 panchayat Villages have been pro-
3325. DR. KARTIKESWAR PA TRA: vided with telephone facility in Mayur Bhanj 

Will the Minister of COMMUNICATIONS be and Balasore districts respectively. 
pleased to state: 

(a) the number of the gram panchayat 
headquarters where P.C.O.s have been 
opened during 1992 in Mayurbhanj and 
Balasore district of Orissa; 

(b) the target fixed and achievement 

(b) The targets and achievements dur-
ing the financial years 1991-92 and 1992-93 
are given in the statement. 

(c) The proposed target for the year 
1993-94forOrissa is to cover 500 Panchayat 
Villages with Telephone facility. 
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Committee for Selection of Feature 
Films 

3326. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI GURUDAS KAMAT: 
SHRI YASHWANTRAO PATIL: 
SHRISANATKUMARMANDAL: 
SHRI N.J. RATHVA: 
SHRI TARA CHAND 

KHANDELWAL: 
SHRI RAJNATH SONKAR 

SHASTRI: 
SHRI GOVINDRAO NIKAM: 

(c) and (d). At present there Is no pr0-
posal to reconstitute the Central Film Se-
lection Committee. 

(e). The reconstitution of such commit-
tees is done from time to time as per 
Dooroarshan's requirements. 

[Translation] 

Automatic Telephone Exchanges In 
Orissa 

3327. SHRISRIKANTAJENA:Willthe 
Ministerof COMMUNICATIONS be pleased 

Will the Minister of INFORMATION AND to state: 
BROADCASTING be pleased to state: 

(a) whetherthere have been allegations 
regarding large scale irregularities in selec- . 
tion of films by Doordarshan: . 

(b) If so, the details thereof and the 
action taken in the matter: 

(c) whetherthe Government propose to 
re-constitute the Committee for selection of 
feature films for telecast: 

(d) If so, the details thereof; and 

(e) • not. the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFOAMA lION AND BROAo:. 
CASTING (KUMARI GIRIJA VYAS): (a) No 
SIr. 

(b) Does not arise; 

Distrld No. of Exchangel 

Balasore 45 

MayUlbhanj . 25 

(a) ~he number of automatic telephone 
exchanges working in Orissa at present; 

(b) the' capacity each of exchange dis-
trict-wise; 

(c) whetherthe Government propose to 
set upsuch new telephone exchanges In the 
remaining districts during 1992-93; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN TEH MIN-
ISTRYOFCOMMUNICATIONS(SHRIP.V. 
RANGAYYA NAIOU): (a) 550 automatic 
telephone exchanges are wo,1dng In Orissa 
as on 30.9.92. 

(b) C,apaclly of exchanges distrlctwlse 
IS on 3-.9.92: 

3402 
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DIstriCt No. of Exchanges 

Dhenkanal & Keonjhar 66 

Cuttack 99 

Purl 66 

Ganjam 72 

Koraput 35 

Bhulbani 22 

Bolangir 28 

Kalahandi 16 

Sambalpur 51 

SUNMDERGARH 35 

550 

The List of capacity of each ex-::hange, 
district-wise will be laid on the Table of the 
Ho~se as s'lOn as received. 

(clto (e). The information will be Tabled' 
in the House. 

[English} 

Telephone In Hospftalaln 

UttIf'P""" 
. 3328, SHRIBRUBHUSHANSHARAN 

SINGH: WUI the Minister 01 COMMUNICA-
TIONS be pleased to state: 

(a)whelhertelephonefacifily is available 
In ill the hospitals of Uttar Pradesh; 

capacity 

8720 

24861 

24864 

10576 

6088 

2292 

3895 

1902 

11101 

9904 

1,13,844 

(b) if not, the reason therefore; and 

(c) the time by which telephone facility is 
likely to be provided in all the hospitals? 

THE DEPUTY MINISTER IN TEH MIN-
ISTRY OF COMMUNJCATIONS (SHRI P. V. 
RANGAYV A NAIOU): (a) Sit, all the 63 
Government Hospitals II Distrld level cov-
emg all Disttlds In Uttar Pradesh have been 
provided with telephone faciUty • 

(b) Does not artse. 

Cc) The' Departr:nent provides telephone 
facility to hospitals on receipt of demand on 
priority' basis under special category. No 
such dema~dS are pending on date. 



1103 Written Answers DECEMBER 16, 1992 . Wrlrten Answers 1104 

ConstRIction of International Tennlnals 

3329. SHRI RAM SINGH KApHWAN: 
SHRIMATI PRATIBHA 

DEVtSINGHPATIL: 
SHRI MAHESH KANODIA: 

(b) the estimated cost of each project; 

(c) the time by which the construction 
wor1< is likely to be completed? 

THE MINISTER OF CIVIL AVIATION 
Will the Minister of CIVIL AVIATION & AND TOURISM (SHRt MADHAVRAO 

• TOURISM be pleased to state: SCINDIA): (a) The National Airports Authority 
plans to expand-construct new terminals 

(a) the number of neW international for limited international operations at 
terminals under construction at present; . Calicut, Hyderabad & Goa. 

(b) Calicut 

Hyderabad 

Goa 

(c) The construction work is likely to be 
completed 24 months after the award of 
work. 

Telecast of Cricket Matches 

3330. SHRI K.H. MUNIYAPPA: 
SHRIMATI . BASAVA 

RAJESWARI: 
SHRt V. KRISHNA RAO: 

Will the Minister of INFORAMATION 
AND BROAOCASTINO be pfeasedto state: 

(a) whether the Doordarshan do not 
te1ecast cricket matches like Ranjit Trophy; 
Irani Trophy and Deodhar Trophy; and 

(b) • so, the reasons therefor? 

THE DEPUTY MfNISTER1N TEH MIN-
ISTAV Of- INFORAMTION AND BROAD-
CASTING (KUMARI GJRIJA VYAS): (a) 
Ooordarshan does telecast all important 

Rs. 613.00 lakhs 

Rs. 1430.00 lakhs 

Rs. 414.00 lakhs 

Cricket matches including those ofthe Ranjit, 
Irani and Deodhartrophies, subject to avail-
ability of time slot(s) and technicalfeasibl:ity. 

(b) Does not arise. 

{frans/ation] 

hand-Ing over Power projects to Private 
Sector In M,P. 

3331.' DR. LAXIMINARAYAN 
PANDEYA: Will the Minister of POWER be 
pleased to state: 

(a) the names of the various power 
projects of Madhya Pradesh whose proposals 
for handing over to the private sector are 
pending at present with the Union Govem-
ment;and 

(b) the latest position in respect of each 
of the project? 
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THE MINISTER OF STATE OF THE captive Power Plant In Vlsakhapatnam 
MINISTRY OF POWER (SHRIKALP NATH Steel Plant . 
RAI): (a) The decision for handing over of 
state sector power projects to private sector 3333. DR. LAL BAHADUR RAWAL: Will 
parties rests with the State Government the Minister of STEEL be pleased to state: 
concerned. 

(b) Does not arise. 

Tefecast of Car Festival I" Orissa 

3332. SHRI BRAJA KISHORE 
TRIPATHY: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whetherthe Government propose to 
telecast the famous carfestival (Rath Yatra) 
of Lord Jagannath, in Orissa; 

(b) if so, th~ details thereof; 

(c) whether the Low Power T. V. trans-
mitter recently established at Puri is not 
functioning properly; and 

(d) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND 
BROADCASTIN (KUMAR I GIRIJA VYAS): 
(a) yes, Sir. 

(b) This year the Car Festival of Lord 
Jagannath was telecast live by Doordarshan 
Kendra, Cuttack in its Regional Service and 
a report on the Festival was also telecast on 
the National Netwof'1(. 

(c) The Low Power (300 W) TV Trans-
mitter operating in UHF Band at Puri in 
Orissa is reported to be functioning satis-
factorily. 

(d) Does not arise. 

(a) whether the Visakhapatnam Steel 
Plant has invited globaltendersforsetting up 
power plant in private sector; and 

(b) if so, the capacity and estimated cost 
of this plant and by when It is likely to be set 
up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No, Sir. 

(b) Does not arise. 

[ Translation] 

Telephone to Villages In U.P. 

3334. SHRI GA YA PRASAD KORI: 
DR. PARSHURAM 

GANGWAR: 
SHRI HARIKEWAL PRASAD: 
SHRI RAM BADAN: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) the district-wise total numberofGram 
. panchayatsNillages where telephone facili-
ties have been provided in Uttar Pradesh 
during 1992-93, so far; 

(b) the district-wise number of villages 
where this facility proposed to be provided 
by March, 1993; 

(c) whether some districts have been 
kept on the'priority list. 

(d) if so, the details thereof; 

(e) whether the Government have re-
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ceived complaints from Mau and Azamgarh to 25.11.1992 is 2667 Districtwise details 
districts about the shortage of telephone are given In Statement-I. 
equipments; 

(f) if so, the details thereof; and 

(g) the action taken or proposed to be 
taken in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) Total number of 
Panchayat Villages where telephone facility 
has been provided during the period 1.4:1992 

(b) The details are given in Statement -
II. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

(e) No, Sir. 

(f) and (g). Does not arise in view of (e) 
above. 

STATEMENT -I 

Districtwise Details Of Panchayat Vii/ages Covered With Telephone Facility During The 
Period t. 4. t 992 to 25. t t. 1992. 

SI.No. Name of district. 

1. Jhansi 

2. Lalitpur 

3. Hamirpur 

4. Jalaun 

5. Banda 

6. Faizabad 

7. Barabanki 

8. Sitapur 

9. HardoI 

10. Lakhlmpur 

11. Shahjahanpur 

12. Mathura 

Total No. of Villages where telephone 
facility have been provided during 
1-4-92 to 25-11-92. 

23 

28 

16 

17 

32 

70 

77 

20 

28 

61 

15 

25 
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SiNo. Name of district. 

13. Etah 

14. Etawah 

15. Mainpuri 

16. Farrukhabad 

17. Aligarh 

18. Almora 

19. Pithoragar 

20t Moradabad 

21. Bijnore 

22. Rampur 

23. Budaun 

24. Pilibit 

25. Nainitat 

26. Barellly 

27. Ballia 

28. Ghazlpur 

29. Gonda 

30. Behralch 

31. Bast! 

32. Slddharth Nagar" 

33. Gorakhpur 

34. Maharajganj 

Total No. of Villages where telephone 
facility have been Rroviaed during 
1-4-92 to 25-11·92. 

33 

97 

73 

66 

12 

78 

17 

18 

40 

18 

12 
. 
13 

41 

33 

49 

'4 
30 

34 

48 

11 

45 

5 
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SlNo. NalTl8 of district Total No. of Villages where telephone 
facility have been provided during 
1-4-92 to 25-11-92. 

35. Azamgarh 38 

36. Mau 56 

37. Oea:ia 68 

38. Sultan pur 65 

39. Rae Bareli 32 

40. Fatehpur 8 

41. Pratapgarh 57 

42. Mirzapur 28 

43. Sarbhadra 11 

44. Janpur 68 

45. Chamoli 26 

46. Pauri 36 

47. Tehri 21 

48. Uttar Kashi 

49. Muzaffar Nagar 73 

50. Saharanpu~ 96 

51. Hardwar 

52. Oehradun 44 

53. Lucknow 57 

54. Varanasi 80 

55. Allahabad 70 
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SLNo. Name of district. 

56. Ghaziabad 

57. Buland Shahar 

58. Agra 

59. Firozabad 

60. Meerut 

61. Kanput City 

62. Kanpur Dehat 

63. Unnao 

TOTAL 

STATEMENT -II 

Total No. of Villages where telephone 
facility have ceen provided during 
1·4·92 to 25-11·92. 

98 

89 

27 

11 

124 

3 

33 

41 

2667 

Districtwise number of Gram Panchayats proposed to be provided with telephone facilities 
during 1992-93. 

S.No. District No. Of Gram Panchayats 
proposed during 92·93. 

1. Allahabad 400 

2. Varanasi 320 

3. Agra 257 

4. Ferozabad 73 

5. Meerut 223 

6. lucknow 132 

7. KanpurCity 42 

8. Kanpur Dehat 294 

9. Unnao 64 
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S.No. District No. Of Gram Panchayats 
proposed during 92·93. 

10. Ghaziabad 95 

11. Bulandshahar 245 

12. Aligarh. 208 

13. Almora 120 

14. Pithoragarh 40 

15. Bareilly 134 

16. Moradabad .82 

17. Bijnore 97 

18. Nainital 83 

19. Rampur 41 

20. Pilibhit 40 

21. Budaun 134 

22. Azamgarh 217 

23. Deana 139 

24. Mau 120 

25. Ballia 112 

2.6. Ghazipu~ 112 

27. Gonda 123 

28. Bastl 117 

29. Behralch 123 

30. Siddharthnagar 41 

31. Gorakhpur 
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S.Ho. DIstrict No. 01 Gram Panchayatl 
proposed during 92-93. 

32. MaharajganJ 146 

33. Mirzapur 132 

34. Jaunpur 123 

35. Sonbhadra 40 

36. Sultanpur 94 

37. Pratapgarh 129 

38. Rae Barell 110 

39. Fatehpur 92 . 
40. Oehradun 40 

41. MLlzaff~rnagar 123 

42. Saharanpur 112 

43. Hardwar 37 

44. Paurl 66 

45. Chamoll 31 

46. Tehrl 45 

47. Uttal1<ashl 18 

48. Etawah 70 

49. Farrukhabad 64 

SO. Mainpurl 41 

51. Faizabad 166 

52. Barabankl 95 

53. Jhansi 80 



1119 Written Answers DECEMBER 16, 1992 Written Answers 1120 

S. No. District 

54. Hamirpur 

55. Jaleun 

56. . Banda 

57. Lalitpur 

58. Lathura 

59. EtaI' 

60. Sitapur 

61. Lakhimpur 

62. Shahjahanpur 

63. Hardoi 

Total 

VijayolI .. ::;"r Steel Plant 

3335. SHRIOSCAR FERNANDES: Will 
the Minister of STEEL be pleased to state: 

(a) the present stage of the Vijayanagar 
Steel Plant; and . 

(b) by when It is likely to be imple-
mented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ST'=EL (SHRI SONTOSH 
MOHAN OEV): (a) and (b). Government ot 
Karnataka has stated that after withdrawal of 
the joint sector partner MIs. Essar Gujarat 
Limited from the Vijayanagar steel project • 

• tresh offers were invited for locating another 
joint HdOr peIInet'. It CommIUee tuJI been 

No. Of Gram Panchayats 
proposed during 92-93. 

83 

50 

82 

40 

60 

74 

100 

93 

115 

79 

6858 

. constituted to evaluate the seven proposals 
received, and select the jOint sector partner. 
Implementation of the project will take three 
to four years after selection of the joint sector 
partner and obtaining the relevant 
clearanees. 

Promotion of Tourism In West Bengal 

3336. SHRISATYAGOPALMISRA:Wia 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the details of proposals receiv~d by 
the Union Govemment from the Go .... em-
ment for West Bengal for PrQmotion of tour-
ism during 1991-92 and 1992·93; 

(b) the Betlon taken by the Govemment 
thereon 10 far; 
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(c) the amount provided by the Govern-
ment to the State in this regard during the 
above period; and 

(d) the funds allocated to the State for 
Elgth Pian? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDlA): (a) The Union Government have 
received project proposals from the Govern-
ment of West Bengal in 1991-92 and 1992-
93, for augmentation of tourist infrastructure 
luch as tourist accommodation, wayside 
facilities, tented accommodation, adventure 
sport equipments, support for Fairs and 
Festivals and publicity etc. 

(b) All the proposals received during 
1991-92 have been sanctioned whereas the 
proposal received during 1992-93 are under 
process. 

(c) An amount of Rs. 189-231akhs was 
sanctioned for the schemes received during 
1991-92. 

(d) The Central Department of Tourism 
extends financial assistance on project to 
project basis. No allocations are made 
statewise. 

Tourism Institute 

3337. DR. (SHRIMATI) K.S. 
SQUNDARAM: Will the Minister of CIVIL 
AVIATION AND TOURISM 00 pleased to 
state: 

(a) whetherthe Union Government have 
received any proposal from the NRl's for 
setting up a tourism instiMe in India; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). No such proposal is 
under conSideration at present. 

Development of Tourist Resorts in 
Lakshadweep 

3338. SHRI M.V.V.S. MURTHY: Will 
the Minister of C:VIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Union Government pro-
pose to lease out two islands in the 
Lakshadweep for the development as tourist 
resorts by the private parties; 

(b) if so, the details thereof and the 
tenders received so far in this regard; and 

(c) the action taken by the government 
thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). Offers received for 
development of two island Resorts in 
Lakshadweep were considered low in rela-
tion to the compensation payable for land_ 
As such it has been decided to reject these 
offers. 

Displaced Persons In Madhya Pradesh 
by S.S. Project 

3339. . SHRI RAMASHRAY PRASAD 
SINGH: 

SHRI N.J. RA THVA: 
SHRI MOHAN RAWALE: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether it is a fact that the World 
Bank has come to the rescue 01 the people 
in Madhya Pradesh who will be displaced by 
the Sardar Sarovar Project: 
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(b) if so, the details thereof; and 

(c) if not, the steps Government pro-
pose to take for rehabilitating the oustees? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) No, Sir. 

(b) Does not arise. 

(c) The resettlement and rehabilitation 
packages offerred to the project affected 
people of Sardar Sarovar Proje.ct in Madhya 
Pradesh being Implemented by the Slate 
Governments of Gujarat andy Madhya 
Pradesh are more liberal than those pro-
vided in the Narmada Water Dispute Tribu-
nal Award. The concerned State Govern-
ments have been reviewing and improving 
the packages from time to time keeping in 
view ttie needs of the oustees and the sug-
gestions of the rese~ement and rehabilita-
tion Sub-Group of Narmada Control Authority 
headed by the Secretary, Union Ministry 01 
Welfare. Suggestions received from the 
World Bank in this direction have also been 
considered by the Sub-Group and the State 
Governments. 

Telephone In VillageslTowns in Gujarat 

3340. SHRI DILEEPBHAI SANQHANI: 
Will the Minister 01 COMMUNICATIONS be 
pleased to state: 

(a) the number of new telephone Con-
nections have been installed in the villages 
and towns of Amreli district of Gujarat in 
general category during last two years; 

(b) the nunj)er of applications pending 
. of new telephone connections and proposed 
for clearance during 1992-93; and 

(c) the time by which the remaining 
applicants are likely to b9 provided tele-
~I;\~I\~$,? 

THE DEPUTY MINISTER IN THE MIN-
ISTRYOFCOMMUNICATIPNS(SHRIP.V. 
RANGA YYA NAIOU): (a) New telephone 
connection installed in Amrell district of 
Gujarat: 

1990-91 

1991-92 

1992-93 • 
(upto 30.11.92) 

539 

371 

370 

(b) and (c). Number of applications 
pending as on 30.11.1992: 

OYT 40 

NonOYT·S 53 

General 1360 

During 1992-93 (by 31.3.93) 544 new 
telephone connections are proposed to be' 
provided: The waiting list under OYT and 
Non-OYT Special as on 30.11.92 is pro-
posed to be wiped out by 31.3.93. The re-
maining waiting lislas 30.11.92 is proposed 
to be wiped out by March 1995 subject to the 
availability 01 equipment. 

[ Translation] 

Power Generation 

3341. SHRI CHHEDI PASWAN: 
SHRI CHHITUBHAI GAMI!: 

Will the Minister of POWER bo 
pleased to state: 

(a) the total number of applications re-
ceived from va.rious sectors so ,ar by the 
Government for power generation to the 
tune 01 eleven thousand M.W. in the 
CIlUO.tt'Ij~ 
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(b) whether some foreign companies 
have also applied for the same; and 

(c) if so, the details ther9Of? 

THE MINISTER OF STATE OF THE 

MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) to (c). Details of Proposed Power 

. Projects by Private Companies from India 
and abroad in response to the policy to 
encourage private sector participation in 
electricity generation, supply and distribu-
tion are given in the attaches statement. 
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Modernisation of Telegraph Offices In 
Bihar 

3342. SHRI MOHAMMAD ALI 
ASHRAFFATMI: 

SHRI RAM lAKHAN SINGH 
YADAV: 

Will the Ministerof COMMUNICATIONS 

and important Telecom 
Contres. 

(C) Providing Electronic Key Board 
Concentrators at six centres 
viz, Patna, Ranchi, 
Muzzafarpur, Katihar, 
Jamshedpur and Hazaribagh, 
to replace existing Morse 
working. 

be pleased to state: Natlonallrrlagatlon Projects 

(a) whether the Government propose to 
setup new telegraph offices and modernise" 3343. SHRIG. MADEGOWDA:Willthe 
to existing one in Bihar; and Minister of WATER RESOURCES be 

pleased to state: 
(b) if so, the det3i1s thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir. 

(b) (i) h is proposed to open 150 
new Post and Telegraph 
Combined Offices and up-
grade 22 existing Post and 
Telegraph Combined Offices 
into exclL:sive fulfledged Tele-
graph Offices during Eighth 
Plan Period; the target for 
1992-93 being 30 Combined 
Offices and 4 Telegraph Of-
fices respectively. 

(ii) It is also proposed to 
Modernise the Telegraph Of-
fice during the next two years, 
through the following mea-
sures:-

(A) Installation of Store and For-
ward Message Switching Sys-
tems at Patna and Ranchi. 

(8) Providing SFMS Ports to the 
remaining, as well as all the 
proposed Telegraph Offices 

(a) the names of irrigation projects de-
clared by the Government as national 
projects; and 

(b) whetherthe Govemmenthavelaken 
up the burden of fullyfundingthe5eprojects? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SH UK LA): (a ) For expeditious completion of 
certain important Ongoing rivervalleyprojects 
in the country there has been a proposal to 
categorise such projects as nationally im-
portant projects. A statement showing the 
names of such projects is enclosed. 

(b) For expeditious completion of some 
of the nationally important irrigation projects 
in the country, it was contemplated to pro-
vide special Central assistance lothe States 
during the Eighth Plan period. Due to re-
source constraints, the Planning Commission 
could not accept the proposal and has sug-
gested that the issue of funding for the na-
tionally important projects be first discussed 
with the States as the overall national re-
source availability for irrigation sector is not 
going to change thereby. 
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SLNo. Name Of Project 

A. tNTERNATIONAL PROJECTS: 

1. Western KosI Canal 

B. INTER·STATE PROJECTS: 

1. Tungabhadra High level Canal 
(Stage-II) 

2. Gurgaon Canal 

3. Bansagar Project 

4. Rajghat 

5. Sardar Sarovar 

6. Subamarekha 

7. SYA Carrier Canal 

8. Fuiortal [f'paimukh) 

C. PROJECT HAVING INTERNA· 
TIONALASPECTS: 

1. Indira Gandhi Nahar (Stage-") 

2. Teesta Barrage (Phase-I, Stage·l) 

3. Bagmati 

4. Gumti 

5. Khewai 

6. Manu 

D. ~ROJECTS HAVING INTER· 
STATE ASPECTS; 

1. Polavaram Barrage 

2. Narmada Sagar 

51.No. Name Of Project 

3. Teluguganga 

E. OTHER PROJECTS OF NA· 
TIONAL IMPORTANCE: 

1. UpPer Krishna 

[ Translation] 

Doordarahan Studio In Nagpur 

3344. SHRI TEJSINGH RAO 
BHONSLE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whetherthe Government propose to 
set up Doordarshan studio at Nagpur in 
Maharashtra for telecast of regional 
programmes; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN· 
. ISTAY OF INFORMATION AND BROAD· 
CASTING (KUMARIGIRWA VV AS): (a) No, 
Sir. 

(b) Does not arise. 

(c) Programmes produced by the 
Programme Production facility at Nagpur 
are already being telecast, as a part of re-
gional TV SE!rvice, from Doordarshan Kendra. 

. Bombay which are relayed by all the TV 
transmitters in the State via satellite mode of 
linkage. 

{English} 
Trainee Pilots 

3345. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 
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(a) whether there is any shortage of 
trainee pilots in the Indian Airlines; 

(b) whether there is any valid panel for 
the recruitment of trainee pilots in the Indian 
Airlines; 

(c) if so, the period upto which the panel 
is valid; 

(d) the number of candidat&s from dif-
ferent categories taken from the said panel; 

, (e) whetherthe Indian Airlines Is likely to 
absorb the res! of ttie candidates from the 
said panel; 

(f) whether the Indian Airlines has in-
vited fresh applications for trainee pilots; 

(g) if so, the reasons therefor; and 

(h) the position of the existing panel in 
that case? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) No, Sir. 

(b) to (h). As on date, there is no valid 
panel 'of trainee pilots in Indian Airlines. 
Fresh applications have been invited to form 
a panel for filling up future vacancies. 

Street Lighting System In Deihl 

3346. SHRI TARA CHAND 
KHANDEl WAl: 

SHRt SURAJ BHANU 
SOlANKI: 

Will the Minister of POWER be pleased 
to state: 

(a) whether it has' not been possible for 
the DESU to maintain street lighting system 

, in the walled city area in the capital; 

(b)whetl'lerdespiterepeatedCOl'll>laints 
to the DESU the street light bulbs and other 
wiring defects are not being carried out; 

(c) if so, the reasons therefor; and 

(d) the action taken or proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlP,NATH 
RAt): (a) to (d). According to DESU. the 
streellighting system in the Walled City area 
Is being maintained satisfactorily. Public 
comptaints regarding street lighting in the 

. area are a1s'o altende9 promptly for rectifica-
tion of faults/replacement of bulbs etc. In-
spections are also carried out by senior 
officers of DE SU from time to time to assur.e 
proper functioning of the street lights. 

DakAdalats 

3347, SHRI ANNA JOSHI: Wi!! the Min-
ister of COMMUNICATIONS be pleased to 
state: 

(a) the aims and objectives of the Oak 
Adalats; 

(b) the number ot cities where the Oak 
Adalats are being held regularly; and 

(c) the number of cases cleared so far in 
such cities and still pe'1ding for clearance? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRt 
P. V. RANGYV A NAIDU): (a) Oak Adalats 
are aimed at making tne administration more 
responsive andto strengthen the Grievance 
Redressal Machinery by providing on the 
spot redressalto the maximum-extent. 

(b) Oak Adalats are held regularly at.16 
places in the country keeping in-view the 
convenience of the public. 
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(c) Sa tar3522 case have been cleared 
and 101 cases are awaiting clearance. 

Sharing of expenditure on Bansagar 
Project 

3348. SHRI PARASRAM BHARDWAJ: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether It is a fact that Government 
of Madhya Pradesh, UttarPradesh and Bihar 
are contributing in the cost on the Bansagar 
Project; 

(b) it so. in what proportio(1; and 

(c) the contribution has been made by 
each State uptill now? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b) Yes, Sir. the Govern-
ment at Madhya Pradesh, Uttar Pradesh 
and Bihar are required to share the cost of 

, Bansagar Dam project in the proportion of 
2:1:1 respectively. 

(c) Upto end of October, 1992, Madhya 
Pradesh, Uttar Pradesh and Bihar have con-
tributed Rs. 177.14 crores, Rs. 51 .55 crores 
and Rs. 54.69 crores respectively. 

Private Aviation Companies 

3349. PROF. K. V. THOMAS: Will the 
Mlnlsterof CIVIL AVIATION AND TOURISM 
be pleased to state: 

(a) the number of private aviation com-
panies flying in the domestic sector 

(b) whether private airlines are free to 
charge any fare? 

(c) if not, the reasons therefor; 

(d) whether private airlines are likely to 

be allowed to operate on the international 
routes; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) At present, eight private air 
taxi operators are operating in the domestic 
sector. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) and (e). No, Sir. Air taxi operators 
. are not allowed to operate on international 

routes under the existing guidelines. Opera-
tions on interr )tional routes are negotiated 
with the concerned countries at Government 
level. Under the bilateral agreements,lndian 
carriers line Air India and Indian Airlines, are 
designatedto operate on intemational routes. 
Designation of carriers in the bilateral 
agreements in generally limited to one ortwo 
carriers. 

Air Station At Tezpur in Assam 

3350. SHRI PROBIN DEKA: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the present stage of construction of 
All India Radio building at Tezpur In Assam; 

(b) whether the Government have re-
ceived any representation for Its early 
completion; 

(c) H so, the steps taken by the Govern-
ment in this regard; and 

(d) by when it is likely to be commis-
sioned? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VY AS): (a) The 
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Transmitter building is ready. Tenders for 
Studio alid office block have been invited. 

, The work Is likely to be awarded In the near 
future. 

(b) to (d). Yes, Sir. All efforts are being 
made for early completion oft he project. The 
Radio Station ;s envisaged to be technically 
ready by 1994-95. 

( Translation) 

Electronic Exchanges In Madhya 
Pradesh 

3351. SHRI MAHENDF3A KUMAR 
SINGH THANKUR: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether Government propose to 
provide electronic exchange facility in 
Madhya Pradesh; and 

(b) if so, the details and locations thereof? 

MINISTER OF STATE IN THE MINIS-
TRY OF COMMUNICATIONS (SHRI P.V. 
RANGYYA NAIDU): (a) Yes, Sir. 

(b) The details are being collected and 
will be laid on the Table of the House. 

T.V. Transmitters In Gujarat 

3352. SHRI MAHESH KANODIA: Will 
the Minister of INFORMATION AND 
BROADCASTING be please to state: 

(a) the target fixed and achieved for 
setting up T.V. transmitters in Gujarat during 
1991-92; and 

(b) the number of j5ioposals pending for 
setting up T.V. transmitters in Gujarat and 
the places IcIentHied therefor? 

THE DEPUTY MINISTER IN THE MIN-
"STAY OF INFORMATION AND BROAD-

CASTING (KUMARI GIRIJA VYAS): (a) No 
TV transmitter was envisaged to be com-
missioned in Gujarat during 1991-92. 

(b) In addition to a high power TV trans-
mitterat Bhujand 8 low powerTV transmitters 
at KhAmbat, Morvi, Dharangdhara, Mahuva, 
Nakhtarana, Rapar,lder and Mangrol, which 
are under implementation at present in the 
State of Gujarat, 2 high power TV transmit-
ters at Surat and Vadodara are also envis-
aged to be set up in the State subject to 
availability of resources and inter se priori-
ties. 

[English) 

Residential Accommodation for 
Telecom. Employees In Haryana 

3353. SHRI AVTAR SINGH 
BHADANA:Wili the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Government have pro-
video accommodation facilities fortelecom. 
officials working at circle, district and mainte-
nance regions of Haryana; 

(b) if not, the reasons therefor; and 

(c) the time by which the accommoda-
tion is likely to be provided? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes Sir. There are 
5,173 Telecom employees In the State of 
Haryana as on 31.3.92. Of these, 434 em-
ployees, undervarious categories, have been 
provided with Government accomodation. 

(b) and (c). Not required in view of (a) 
above. 

. Alrstrfp At 'NGPUI' Mlzoram 

3354.· SHRI SHASHI PRAKASH: Will 
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the Minister of CtvlL AVIATION AND 
TOURISM be pleased to state: 

(a) whetherthe Union Government have 
turned down the proposal of the Mizoram 

• Government for the construction of an air-
strip at Lengpul; 

(b) If so, the reasons therefor; 

(c) whether the present airstrip at Turial 
is iII-equlpped and Incapable of handling 
large aircraft; 

(d) If so, the steps taken or proposed to 
be taken to set up 2. modem airport in 
Mizoram; and 

(e) the steps taken or prdPosed to be 
taken to connect Aizawl and other major 
towns of Mizoramwith Silcher and Guwahati? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a} and (b). Construction of a new 
aerodrome at Lengpui (Aizawal). Mizoram, 
was not found feasible because of extremely 

• high cost. 

(c) Turial airportcan receive only Domier 
type aircraft and due to terrain constraints, 
the existing runway cannot be extended. 

(d) and (e). Though a modem airport 
cannot be set up In Mizoram, yet the Ministry 
has a scheme of connecting major cities of 
North-East with helicopter services. This 
scheme Is under consideration of the. Gov-
ernment as there is majorshare of subsidy 
involved in this. 

cauvery Water Dispute 

3355. SHRI B.L. SHARMA PREM: Will 
the Minister of WATER RESOURCES be 
pleased to state the present position of the 
Cauvery Water dispute between Tamil Nad.u 
and Karnataka 1 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDVACHARAN 
SHUKLA): The Cauvery Water Oisputes Tri-
bunal was constituted on June 2, 1990 to 
adjudicate the dispute regarding Inter-5tate 
River Cauvery and river valley thereof. The 
Tribunal gave Its Order on June 25, 1991 
giving Interim relief to Tamil Nadu and 

. Pondlcherry. The Central Government, In 
pursuance of the opinion given by Supreme 
Court. notified the Order in the Official Ga-
zette on 10.12.91, making It effective on the 
parties to the dispute. The Government of 
Tamil Nadu and Union Territory of 
Pondicherry have already presented their 
cases. The last hearing of Tribunal was held 
on 7.12.1992 when Government of Karala 
have concluded Its case. Next hearing Is 
fixed tor 20.1.1993, by the Tribunal and 
directed Government of Kamataka to present 
its case before it. 

[ Translation} 

BroadcastlTelecast of Programmes 
from Deihl to Orissa 

3356. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minlsterof INFORMATION 

. AND BROADCASTING be pleased to 
state: . 

(a) whether the programmes of Delhi 
and other States are not broadcaslltelecast 
from AIR and Doordarshan StationslKendras 
in Orissa; 

(b) if so, the reasons therefor; 

(cl whether the Government propose to 
telecast and broadcast the programmes from 
De Ihi and other States in Orissa in the near 
future; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor? 
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GlRIJA VYAS): (a) to 
(e). All India Radio Stations in Orissa relay 
the National Programmes originated from 
Deihl. Similarly, the Doordarshan Kendras in 
the State relay the morning transmission, 
the National Programme and various network 
programmes originated from Delhi. 

AIR Stations and Doordarshan Kendras 
in Orissa do not broadcast/telecast 
programmes from other States as there 1s no 
,communication imperative for such relays. 

[English] 

SatluJ-Yamuna Link Project 

3357. SHRI NARAIN SINGH 
CHAUDHARI: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whetherthe Union Government have 
any proposal to hand overthe Satluj· Yamuna 
link project to any agency; 

(b) the details thereof; and 

(c) the time by which the project will be 
completed in the intere3t of large number of 
farmers? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). Government of Punjab 
has already been advis9d to engage appro· 
priate agency/agencies to complete the 
blance works of SYL Canal in Punjab. 

\ (c) The time schedule for completing 
the project will depend upon the nature and 
capacity of the new agency/agencies to be 
engaged by Government of Punjab. 

New Tourist Circuits In J&K 

3358. SHRI GURUDAS KAMAT: Will 

the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government have for-
mulated any plan to encourage tourism and 
development of new tourist resorts/circuits 
in Jammu and Kashmir; 

(b) if so, the details thereof; and 

(c) the financial assistance provided by 
the Government in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). The development of 
tourism infrastructure is primarily the re-
sponsibility of the concemed State Govem-
ment, however, the centre extends financial 
assistance on the basis of the specific pro-
po sa: which are considered on their merit 
and inter=se priorities. 

[ Translation] 

Shifting of Telephones in Jalpur. 

3359. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the number of cases of shifting of 
telephone from one place to another place 
are pending in Jaipur telecommunication 
Division for more than three months and one 
year, separalley; 

(b) the reasons for delay; and 

(c) the time by which these are likely to 
be settled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGYYA NAIDU): (a) to (c). The 
information is Qeing collected and will be laid 
on the Table of the House. 
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[English] 

Talcher Super Thermal Power Project 

3360. SHRI SPIBALLAV PANIGRAHI: 
Will the Minister of POWER be pleased to 
state: 

(a) the present stage of the Talcher 
Super Thermal Power Station under con-
struction; 

(b) the time by which it is likely to be 
completed; 

(c) the amount spent so far and required 
estimates for its completion; and 

(d) the steps taken by the Government 
to rehabilitate the families evacuated from 
the land acquired by project alongwith com-
pensation paid? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POVIE R (SHR I KALP NATH 
RAI): (a) to (C). The construction work at 
Talcher Super Thermal Power Project Stage 
I (2X500MW) olthe National Thermal Power 
Corporation (NTPC) is progressing satisfac-
tOrily. The first Unit of the project is sched-
uled to be commissioned by 1994-95 and the 
2nd unit by 1995-96. Till October, 1992, an 
expenditure of Rs. 925.43 crores has been 
incurred. The latest estimated cost of the 
project is Rs. 2382.05 crores (excluding 
associated transmission system) based on 
3rd quarter 1992 price level. 

(d) Of the fa!1}ilies to be rehabilitated, 
NTPC proposes 10 provide regular job to 364 
persons. training to 3CO persons in various 
trades. providing a shopping complex with 
110 shops exclusively for land oustees, etc. 
An amount of Rs. 7.08 crores as on 31 st 
March, 1992 has been deposited by NTPC 
with the Acquisition Officer, Government of 
Orissa for payment to the land oustees. 

Air Charges to Gulf Sector 

3361. SHRIMATI SUSEELA 
GOPALAN: 

SHRI THAYIL JOHN 
ANJALOSE: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased 10 state: 

(a) whether the Government have re-
ceived any proposal from Kerala for a ratio-
nal cutin the air charges to the Gulf sector for 
the International flights from Trivandrum; 
and 

(b) if so, the response of the 
Governementthereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) Yes, Sir. 

(b) The existing fares on the Trivandrum-
Gulf routes have been fixed at reasonable 
levels after due consideration by the con-
cerned agencies. 

Allocation of Iron and Steel To 
Gujarat 

3362. SHRI HARIN PATHAK: 
SHRI HARIBHAI M. PATEL: 
SHRIMATI BHAVNA 

CHIKHLlA: 

Will the Minister of STEEL be pleased to 
state: 

(a) the criteria laid down for the alloca-
tion of iron and steel to Gujarat; 

(b) the steps being taken for streamlin-
ing the allocation process; and 

(c) the total quantity of steel supplied to 
various stockyards in Gujarat by the Steel 
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Authority of India limited during the period 
from January to November 1992 with the 
type of steel supplied thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). After deregula-
tion of pricing and distribution of iron and 
steel w.e.f. 16th January, 1992, the require-
ment of only 5 secotors namely, Defence, 
Railways, Exporters of Engineering Goods, 
Small Scale Sector and North Eastern Re-
gion are being met on priority. The Develop-
ment Commissioner for Iron and Steel 

(DCI&S) makes allocation of pig iron to the 5 
desiget nated priority sectors. He also allo-

catos steel to Exporters of Engineering 
Goods, Small Scale Sector and the North 
Eastern Region. The requirements of the 
States including Gujarat are duly taken into 
account by the DCI&S in making allocations 
of pig iron and steel. The requirements of 
other consumers including the consumers in 
the state of Gujarat are met by main produc-
ers in accordance with their distribution 
guidelines. 

(c) Total availability of Saleable Steel 
for the period J<lnuary-November '92 at 
Ahcmdabad and Baroda stockyards of SAIL 
was around 226 thousandtonnes. Category-
wise details are gien below: 
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Profit/Loss In ITOC Hotels 

3363. SHRI RAMESH CHENNITHALA: 
Will the Minister 01 CIVil AVIATION AND 

, TOURISM be pleased to state: 

(a) whether the ITDC hotels are running 
in losses; 

(b) il so, the details therefor and the 
. reasons therefor; and 

(c) tlie steps ta'<en by the Government 
to improve the profitability during 1992-93? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) and (b): During ~ 991-92, out 
of 25 hotel of ITDC, 9 earned Profit and 16 
incurred losses. The gulf war and its after-
math, internal disturbances in some parts of 
the country etc., we~e the main reasons for 
the losses during the year 1991·92. 

(c) The steps taKer. by ITDC to improve 
financial pertormance uf its hotels include 
marketing and reservation tie-ups with for-

, eign travel agencies, participation in travel 
for a, greater thrust on advertising, strict 
control over expenditure, special package 
tours for promoting domestic tourism, in-
centives through discounts etc. 

National Water Policy 

3364. SHRII\. VENKATESH NAIK: 
SHRI MATI 

BASAVARAJESWARI: 

Will the Minister 01 WATER RE-
SOURCES be pleased to state: 

(a) when the Nalional Water Resources 
Council was set up; 

(b) the number of meetings hold by this 
council so far; 

(c) whether the council has approved 
the draft of National Water Policy; 

(d) il so, the details thereof: 

(e) whether the Government have any 
proposal to amend the Inter State Dispute 
Act, 1956; and 

(f) if so, the reaction of the Government? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) The National Water Resources 
Council was set up on 10.3.1983. 

(b) The Council has held two meetings 
so far. 

(c) and (d). Yes, Sir. The National Water 
Policy was adopted by the National Water 
Resources Council in 1987 and its salient 
features are:-

(1 ) 

(2) 

(3) 

(4) 

(5) 

(6) 

reckoning a drainage ba-
sin or sub-basin as a unit 
of Planning; 

adoption 01 integrated and 
multi-disciplinary ap-
proach to planning and 
formulation 01 projects; 

in leg rated and conjunc-
tive development of sur-
face and ground water; 

special atlention in plan-
ning projects for 
benefitting disadvantaged 
groups 01 the society; 

water transfer to needy 
areas based on a national 
perspective; 

priorilising water use and 
provision ol-drinking wa-
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(7) 

(e) No, Sir. 

ter while planning multi-
purpose project; 

Integration of land and 
water use policies; 

(b) whether the Union Government pro-
pose to expand substantially the capacity of 
ITDC hotels in Goa during the Eighth Five 
Year Plan; and 

(c) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
(f) Does not arise. AND TOURISM (SHRI MADHAVRAO 

SCINDIA): (a) The development of tourism 
Gas Based Power Projects in U.P. infrastructure is primarily the responsibility 

of the State Governments. However, Centre 
3365. SHRI RAJVEER SINGH: Will the extends financial assistancetothe States on 

Minister of POWER be pleased to state: the basis of specific proposals, inter-se pri-
orities and availability of fun,ds. 

(a) whether Govern'ment of Uttar 
Pradesh has submitted proposal for four gas (b) No, Sir. 
based power projects from Feb[u ary to Sep' 
tember, 1990 to Central Electricity Authority (c) Does not arise. 
forclearance; 

(b) if so, whether the CEA has since 
given the approval; 

(c) if so, the time by which these are 
likely to be commissioned; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWE R (SHR I KALP NATH 
RAI): (a) to (d). the information is being 
collected and will be laid on the Table of the 
House. 

Infrastructure Facilities for Tourists 

3366. SHRIHARISHNARAYAN: 
PRABHU ZAI'tTYE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(althe details of avail~ble infrastructure 
facilities including additional facilities ere' 
ated for visiting tourists during Seventh Plan 
and proposed during Eighth Plan; 

[ Translation) 

Seamless Steel Tube Project in Bihar 

3367. SHRI RAM TAHAL 
CHOUDHARY: Will the Minister of STEEL 
be pleased to state: 

(a) whether the Government propose to 
set up seamles steel tube project at Patratu, 
Ranchi, Bihar; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Government do 
ncit propose to set up a seamless steel tuba 
project at Patratu, Ranchi, Bihar. As per 
information received from the Devafopment 
Commissioner, Department of Industry, 
Government of Bihar, a letter of intent was 
issued to Bihar State Credit and Investment 
Corporation for selling up of a 50,000 tonnes 
per annum Seamless Steel Tubas Project. A 
joint sector Memorandum of Understanding 
was signed between the Bihar State Credit 
an11nvestment Corporation and MIs. Bihar 
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Alloy Steels Limited. In view of the shift in 
• demand for Seamless Steel Tubes in the 
country, the promotors are re-examining the 
project. 

Cess on Steel 

3368. SHRI NITISH KUMAR: 
SHRI SUKHDEV PASWAN: 

Will the Minister of STEEL'be pleased to 
state: 

(a) whether the Government have lev-
ied various types of cess on st~el; 

(b) if so, the types of the cesses levied 
in March 1992 and the rates of these cess 
per tonne; 

Levy/Cess 

1. Steel Development Fund (SDF) 

(c) whether the total cost of production 
of steel gets increased due to these cess; 

(d) if so, the estimated total percentage' 
of increase in the pr~duction cost; 

(e) whether other types of taxes have 
also been levied on steel besides these 
cess; and 

(f) if so, the details thereof and the 
increase in the cost of production thereby? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTaSH 
MOHAN DEV): (a) At present the levies and 
cesses on steel produced by main produc-
ers (excluding liSCO) are as under: 

Amount 

Rs. 350-500 per tonne on steel' 

2. Engg. Goods Export Assistance 
FUlld (EGEAF) Rs. 300 per tonne on steel 

3. Joint Plant Committee (JPC) 
Cess 

Rs. 3 per tonne on steel 

The EGEAF and JPC cess are levied on the steel. However, the selling price of 
only on erstwhile JPC categories of steel. steel will increase or decrease depending 

upon change in the rate of cesslleviesltaxes. 
(b) No new cess has been levied in 

March, 1992. [English) . 

(c) No, Sir. ClosIng of Airstrip At Akola. 

(d) Does not arise. 

(e) and (f), Besides the above leviesl 
c:esses on steel produced by mainproduicers, 
central excise duty and centraVstate sales 
tax are also payable at1he prescribed s\a\u-

• tory rates. (A)st of prOduction of steel is not 
aff8Cred by the change In 1evieslcessltax8s 

Maharashtra 

3369. SHRI ANANTRAODESHMUKH: 
Will the Minist~r of CMl AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is any proposal \0 
close down tr.e Airstrip at Akola in 
Maharashtra; 
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(b) if so, the reasons therefor; 

(c) whether the Government of 
Maharashtra has requested the Union Gov-
ernment to reconsider the proposal; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) No, Sir. For commercial and 
operational reasons vayudoot is unable to 
operate to"rom Akola in Maharashtra. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Telephone Exchanges In Maharashtra 

3370. SHRI ?RAKASH V. PATll: 

PROF. ASHOK ANANDRAO 
DESHMUKH: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) the details of telephone exchanges 
of various types commissioned in 
Maharashtra during 1991-92; and 

(b) the details of the target fixed for 
1992-93? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGYV A NAIDU): (a) DetailS placed at 
Statemems I and II. 

(b) Target of 1,41,000 lines for 1992-93 
has been fixed for commissioning in 
Maharashtra and 1,30,000 lines in MTNL 
Bombay. 

5T ATEMENT -I 

Details of· Various Types of Telephone Exchanges Commissioned in Maharashtra During 
1991-92. 

MAX-/ Exchanges. 

(A) Strowger 

1. Jalgaon 450 lines 

2. Aurangabad 2400 Lines 

3. AhlT'ednagar 1200 lines 

4. Kolhapur 1500 Lifles 

5. Sang Ii 900 Lines 

6. Solapur 1200 Lines 

7. Amravati 1200 lines 
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8. Akola 1000 Lines 

9. Jalgaon 1200 Lines 

10. Nasik City 1200 lines 

Sub Total 12250 Lines 

(B) Cross Bar: 

1. Malegaon 1400 lines 

2. Dhule 500 lines 

3. Dombivali 7000 Lines 

4. Satara 400 lines 

5. Jalna 2000 lines 

Sub Total 12300 Lines 

(C) E-10B: 

1. Nagpur 7000 Lines 

2. Pune 20500 lines 

3. . Ulhashnagar 7000 lines 

34500 Lines 

(D) Max-II 11400 lines 

(E) Electronic: 

1. Cdot Shm (3Units) 3800 Lines 

2. Cdot 512p (4 Units) 1696 Lines 

3. lit 512P (15 Units) 5760 Lines 

4. Pam 200 (5 Units) 1000 lines 

5. Cdo! 128P (540 Units) 45018 Lines 

6. Milt 64P (58 Units) 3248 lines 

Sub Total 60522 lines 
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(F) . Sax and Manual 

1. Sax (156 Units) 4160 Lines 

2. Manual (19 Units) 

Grand Total 135132 Lines 

STATEMENT -II 

Details of Various Types of Telephone Exclwnges Commissioned in MTNL Bombay 
During 1991·92 

SI. No. Name of Exchange No. 01 Lines Commissioned 

1. Panvel 3000 lines 

2. Muland II (Mai~) 10000 Lines 

3. Thana Cherai RLU 7000 Lines 

4. Thana Cherai Expansion 2000 Lines 

5. GamdeviRLU 13000 Lines 

6. Gamdevi RLU Expansion 3000 Lines 

7. Mumbra nlU 1000 lines 

a. Vile Parle Expansion 1000 lines 

9. Kharlll 1000 Lines 

10. Andhe'i III 648 Lines 

11. Mankhurd Main 1000 Lines 

12. Chembura RLU 10000 Lines 

13. Malabar Hill 5000 Lines 

14. Cooperage VI 2000 Lines 

15. Cooperage VI 500 Lines 

16. MandvinLU 19000 Lines 

17. Versova RLU 3000 Lines 
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51. No. Name of Exchange No. of Lines Commissioned 

18. Versova Vile Parte RLU 1000 Lines 

19. Kandivili III Main 2000 Lines 

20. Kandivili III Expn. 8000 Lines 

21. Bhyander RLU 1500 Lines 

22. . Bhyander RLU 1500 Lines 

23. Goregaon RLU 1000 Lines 

24. Goregaon R!-U Expn. 2000 Lines 

25. Borivili RLU 1500 Lines 

26. Borivili RLU Expn. 500 Lines 

27. Borivili RLU Expn. 1000 Lines 

28. Borivili RLU Expn. 1000 Lines 

29. Gokuldham RLU Expn. 2000 Lines 

30. Gokuldhan RLU expn. 700 Lines 

31. MaladRLU 1000 Lines 

32. Malad II RLU 1500 Lines 

33. Pawai RLU Expn. 2000 Lines 

34. Ghatkopar III 1000 Lines 

35. BycullCl Expn. 4000 lines 

36. BycullaRLU 4000 Lines 

37. SionExpn. 3000 lines 

38. City IV Main '9000 lines 

39. City IV Expn. 4000 lines 

40. Cuffe Parade RlU 1000 lines 
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51. No. Name of Exchange 

41. Wagle Estate 

42. Fetax Mazgaon 

43. Bandra I 

44. Prabhadevi Expn. 

45. MaladRLU 

46. MaladRLU 

47. FountainlV-2 Tdm. Expn. 

48. Fountain IV-3 Tandem 

49. Prabhadevi Tandem 

Local Lines 

Tandem 

T.V and AIR Transmitters at 
Bhawanipatna and Jeypore In Orissa 

3371. SHRI ANADI CHARAN DAS: Will 
'the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the installation work at high 
powerT. V. transmitter at Bhawanipatna and 
100 KW transmitter of AIR at Jeypore in 
Orissa have been completed; 

(b) if not, the reasons of delay in com-
missioning the same; and 

Cc) by when these are likely to be com-
missioned? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) to 

No. of Lines Commissioned 

4000 Lines 

3000 Lines 

It)OOO Lines 

4000 Lines 

1000 Lines 

3000 Lines 

2000 Tandem 

2500 Tandem 

4000 Tandem 

161348 

8500 Lines. 

(c). rhe High Power TV Transmitter at 
Bhawanipatna has already been commis-
sioned into service on 20.1.92. The 
upgradation of the existing 20 KW MW 
Transmitter.at AIR, Jeypore to 100 KW MW 
Transmitter is envisaged to be technically 
ready in the near future. The upgraded trans-
mittercan be commissioned thereafter, only 
when the additional staff required for its 
operation and maintenance is in position. 

Working Of F.M. Channels 

3372. SHRI RAM KAPSE: 
SHRI R. SURENDER REDDY: 

WiJlthe Ministerof INFORMATION AND 
BROADCASTING be pleased to stale: 

(a) whether the Deputy Director Gen-
eral, AIR in his report submitted to the Gov-
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eroment has criticised the working of F.M. 
Channels; 

(b) if so, the details thereof;1 

(c) the scheme formulated forthe F.M. 
network and the total outlay of the scheme; 

(dl the amount so far spent on this 
scheme and the nL·mber of new F.M. sta-
tions set up in the country; 

(e) the steps taken by the Government 
to expedite the scheme; 

(f) whether any survey have been con-
ducted to assess the response of listeners; 
and 

(g) if so, the det<lils thereof? 

[ Translation) 

Charges on Fax Facility 

3373. SHRIMATI BHAVNA 
CHIKHLlA: 

SHRI RAJESH KUMAR: 
SHRIMATI 

GAUTAM: 
SHEELA 

Will the Minister of COMMUNICATIONS 
be pleas~d to state: 

(a) whether the Government !lJVe re-
ceived any representation about the high 
charges for fax facility provided in the coun-
try; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment 
THE DEPUTY MINISTER.INTHE MlN- thereon? 

ISTRY OF INFORMATION AND BROAD-
CASTING (KUMAR I GIRIJA VYAS): (a) and 
(b). No, Sir. The repor. relatestolhe need lor 
optimum utilisation of various trans~itters 
including FM Transmitters. 

(c) All India Radio has envisaged 10 set 
up 123 FM Stations/Channels in the country 
as a part of VII Five Year Plan, Annual Plans 
011990-91,1991-92 andVIJI Five Year Plan, 
at an estimated outlay 01 Rs. 353.41 Crores. 

(d)An amount cl Rs. 224.21 Crores has 
been spent so far on Ihesa PM Network 
Schemes. 57 FM Stations/Channels have 

been set up so tar, excluding tour melros 
where FM Channels existed before the VII 
Plan. 

(e) All efforts are being made to expe-
ditecompletion of these schemes, in a phased 
manner, duri.ng VIII Plan Period. 

<f) No, Sir: 

(g) Does not arise. 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUN ICATIONS (SHRI P. V. 
RANGYYA NAIDU): (a) No, Sir. 

(b) and (c). Question do not arise in view 
of (a) above: 

Development Of Tourist Spots In 
Himachal Pradesh 

3374. SHRI KRISHAN DUn 
SUl TANPUR/: Wil: the Minister of CIVil 
AVIATION AND TOURISM be pleased to 
state: 

(a) the details of proposals received by 
the Union Government from the Govern-
ment of Himachal Pradesh for the develop~ 
ment of tourist resorts in the. State during 
1992-93; and 

(bl the amount allocated and released 
for the purpose during 1992-931 
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THE MINISTER OF CIVil A\iIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) The Union Government has 
received five proposals from the Govern-
ment of Himachal Pradesh for Central fi-
nancial assistance. These proposals are 

• listed in the Statement. 

(b) Central financial assistance is ex-
tended on project to project basis. No funds 
have been sanctioned so far to the State 
Government of Himachal Pradesh during 
1992-93. 

STATEMENT 

Projects/Schemes Prioritised during 1992-
93 

Himacf:al Pradesh. 

51. No. Name of the Project 

1. Tourist complex at 
Keylong 

2. Mobile. caravan for tribal 
areas along Kulu-Manali 
circuit 

3. 

4. 

Tourist information cen-
tres at Garget (for entry 
from Jullunder), Una (en-
try from Chandigarhl 
Ambala belt) and Nurpur 
(entry from Amritsarl 
Pathankot belt) 

Survey lor setting up 01 
ropeway at Dharamshala 

51. No. Name of the Project 

(Kangra). Palampur and 
Bizli Mahadev (Dis!. Kulu) 
and 50% basis 

5. Wayside facilities at 
Darlaghat and Sarhan, 
District. Sirmur. 

Coal Based Power Plants 

3375. SHRI K. PRADHANI: 
DR. D. VENKATESWARA 

RAO: 

Will the Minister of POWER be pleased 
to state: 

(a) whether the Government propose to 
set up some coal based power plants par-
ticularly on the basis of availability of coal 
from Orissa; 

(b) if so, the details thereof indicating 
the names of the places, State-wise; 

(c) the estimated cost of these plants; 
and 

(d) the time by which the construction 
work is likely to be started on these plants? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER ($HRI KAlP NATH 
RAI): (a) to (d). The requisite details in re-
spect 01 coal based thermal power proieets 
envisaged to be set up on the basis 01 supply 
01 coallrom coa\\ields 01 Orissa are annexed 
herewith. 
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[English] 

Rural Telephone Exchanges In 
Maharashtra 

. 3376. SHRI DHARMANNA 
,MONDAYYA SADUL: Will the Minister of 
COMMUNICATIONS be pleased to refer to 
the reply given to Unstarred Question No. 
8134 on April 4, 1992 and state: 

(a) the details and location of ruraltele-
phone exchanges opened in Maharashtra 
during the current year upto October 31, 
1992; 

(b) whether the target of 125exchanges 
during 1992-93 ~ likely to be achieved; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTERY OF COMMUNICATIONS (SHRI 
P. V. RANGYYA NAIDU): (a) Details are 
given in Statement - I. 

(b) No, Sir. About 100 numbers of rural 
telephone exchanges are expected to be 
opened during 1992-93 due to constraint of 
reSOl'rces; 

(c) Details are given in Statement - II. 

STATEMENT -I 

List 01 New Exchange Opened from 1.4.92 to 31.10.92 

S/. No. Name of Exchange Distriq 

1. Narkheel Buldhana 

2. Gangapur Latur 

3. Devarjan 

4. Namalgaon Beeel 

5. Ambewadi Kolhapur 

6. Parinda Pune 

7. Virgaon Ahmednagar 

8. PatMa 

9. Kasegaon Solapur 

10. Unbraj Pune 

11. Charthana Parbhani 

12. Bhugaon Wardha 

13. Kudhana 
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SI.No. Name of Exchange DistriCt 

14. Waifad .. 
15. Sonaj Nasik 

16. Dodern 

17. Khemada OhuRa 

18. Malakoli Nanded 

19. Jewari Lalur 

20. Tadmogli 

21. MonkoU Thane 

STATEMENT· II 

Details of NeVI Telephone Exchanges Expected 10 be Opened during .1992-93 

Name of District No. of New Exchanges Remarks 
Expected to be Opened 

Ahmednagar 7 Two Commissioned 

Akola 3 

Amravali 2 

Aurangabad 2 

Beed 3 One Commissioned 

Shandara 2 

Suldhana 3 One Commissioned 

Chandrapur 3 

Ohule 2 One Commissioned 

Jalgaon 3 

Jalna 3 
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Naf1J9 01 District No. 01 New Exchanges Remalfcs 
Expected to beOpened 

Kolhapur 3 

latur 6 

Nagpur 3 

Nanded 4 

Nashik 6 

Osmanabad 2 

Parbhani 3 

Puna 7 

Aaigad 4 

Aatnagiri 4 

Sangli 3 

Satara 3 

Sindhudurg 2 

Solapur 7 

Thane 3 

Wardha 5 

Yeotmal 2 

100 

fuel Shortage In Northern Power Grid 

3377, SHAI SAAAT CHANDRA 
PATTANAYAK:WifLlherMinisterofP.QWliA 
be'P~to state: . 

(a)whetherthefu~lIshort"'ge has posed 

One Commissioned 

Four Commissioned 

One Commissioned 

Two Commissioned 

One-Commissioned 

Two Commissioned 

One Commissioned 

One Commissioned 

, Iii Io,.;l,; :: .....,,,,'~~tonE:Kl 

a threatto the working of northem powergrid 
and kNfPCptant·1oad tactor: haS~1ed 
: down tlJthtflowest level in August. 1992; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment 
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to re~rieve the situation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRt KALP tJATH 
RAI): (a) and {b). ThE! demand of the North-
ern Regional Power Grid increases substan-
tially during Summer and Monsoon months 
dUe to increase in 'NeLlther beLlting 10Llds, 
and agricunural pumping loads for paddy 
irrigation. During Summer and Monsoon 
months of 1992-93. difficulties were experi-
enced in maintairling adequate generation 
at some of the coal-bL'sed thermal power 
stations and gas-bLls3d stLltions in the 
Northern Region duei'o shortage of coal and 
gas respectively. The shortage of coal and 
gas was mainly experienced at Singrauli and 

Rihand STPSs of NTPC and Anta and 
Auraiya Gas Stations of NTPC respectively. 
A statement indicating monthwise plant load 
factor of coal,and gas based stations of 
Northern Region where generation was af-
fected due to fuel shortage during the period 
April. 1992 - October, 1992, is given in the 
Statement enclosed. 

(c) The mCltler was taken up with the 
Ministry of Coal and the Ministry of Petro-
leum and Natural Gns and the fuel supplies 
improved from middle 01 September 011992. 
The Power generation from thermal power 
stations in the Northern Region was 
normalised during October, 1992 .. 
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Telecast of'Ooordarshari Programmes 
Through Satellite 

3378. SHRI R~ENDRAAGNIHOTRI: 
Will the'Minister of INFORMATION AND 

, BROADCASTING be pleased to state: 

(~) whether the Government propose to 
teJeCastDoordarshan prOgrammes In other 
countries througn satellite; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE OepUTY MINISTER IN THE MlN-
.,I~TRY OF.,Jl1FQaMATIoN AND BROAD-
qA$1it'G·.(KU~ARIGIRIJA VYAS): (a) to 
• Ccl; P90fdarshanp,ogrammes disseminated 
throU.gh· t~e 'f'{SAT' Satellite are already 
'available ,in' some of the neighbouring 
. countries as a'result oftechnical spill over. 
These, pio9t;urVTles can'be ,receIved by in-
stalling an applbpejcte ciSh antenna system. 

2. The Govemmnet haye also taken up 
the question o,'lnttOdOCti6ri of an eiperimen-
'talExte~al S~Mt<e~"of'.b06fdarshan. 

3379. sttBlSWON MAAANDI:WiIl the 
Minister of MINES 'b6 PI~~s~ to state: 

(a) wheth~c ~ ,has cQJ!le to the notice of 
the Governmentthatllle9Cl) mi9irlg of bauxite 
on a large scciJ~ is g01ng on at Lohardaga 
and Gumla dismCtd in Bihar; ,and 

their notice. 

(b) Does not arise. 

Kadvan Hydro Ele_ctrlc Project 

'3380. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI CHHEDI PASWAN: 

Will the Minister of POWER be pleased 
10 state: 

(a) whether the Government have ac-
corded approval to the Kadvan Hydro Elec-
tric Project; 

(b) If so, the details in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) No, Sir. 

(b) Does not arise. 

(c) The Projec; Report for the power 
component of Kadwall Multipurpose scheme 
which was submitted by Bihar State Hydro-
electric Power Corporation (BHPC) inJanu-
ary, 1989 was returned by Central Electricity 
Authority in February, 1989with a requestto 
re-submit a consondated Project Report in 
consultation with the Ministry of Water Re-
sources, Bihar. So far, BHPC has not sub-
mitted the consolidated project proposal. 

Staff Qua~ers For P& T Employees In 
Madhya PradeSh 

~b)ifso,th~actiontake~ingtakenby 3381. KUMARIVIMLAVERMA:WHlthe 
the Government 10 srop such Activities? . Ministerof COMMUniCATIONS ixI pteased 

THE MINISTER ,OF STATE. IN THE 
MINISTRY OF. ,MINES (SHFU BAlRAM 
SINGHYADAV): (aJSta,eGovernment have 
Informed that no such instanCe has come to 

to state: 

(a) whetherlheGovernmentpropose to 
construct staff quarters forlhe emp~yees of 

. Post and Telegraphs Oepartme.niat Slvnlln 



1197 Written Answers AGRAHAYANA25,1914(SAKA) Written Answers 1198 

Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
• MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGYYANAIDU): (al Department of 
Posts Yes, Sir. 

Department of Telecom No, Sir. 

(b) Department of Posts 

" is proposed to construct 4 type II and 
2 type III quarters. 

Department of Telecom. Does not arise 
in view of reply to part 'a' above. 

(c) Department of Telecom. There are 
already 12 staff quarters for Telecom. staff at 
Seoni in M.P. The sat'sfaction level is 29.25% 
as against the 8th plan objective of 20%. 

[English) 

Power Investment In Karnataka 

3383. SHRIV. DHANANJAYAKUMAR: 
Will the ,Minister of POWER be pleased to 
state the total investment made for power 
gene:ation in Karnataka by the Union 
Goverenment during the Seventh Five Year 
plan and the amount likely to be made avail-
able during the Eighth Five Year plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
HAl): The Planning Commission approved 
an outlay of Rs. 1043.05 crores and Rs. 
3024.86 era res for the power sector of 
Karnataka for the Seventh & Eighth Five 
Year Plans respectively. 

[ Translation) 

AurangabadAs International Airport 

3384. SHRIMATI KESHARBAI SONAJI 
Genera! Sales Agents KSHIR SAGAR: Will the Minister of CIVIL 

AVIATION AND TOURISM be pleased to 
3382. SHRI MADAN LAL KHURANA: state: 

Will the Minister of CIVIL AVIATION AND 
• TOURISM be pleased t6 state: 

(a) whether the General. Sales. Agent 
(GSA) situated in London used to be run 
eatlier on private-b~,Sis; 

(b) whether it is a fact that any commit-
tee, had recommended for' the running 'of 
GSA by the Air India; and 

(c) i1 so, the rec\sons for assigning the 
work of GSA to a private company"? . 

THE MINISTER OF CIVIL ,AVIATION 
AND TOURISM '{SHRI'MADHAVRAO 
SCiNOIA}: (a) to (c). The informationisbelgn 
coUected and will be la,id on the table of the 
House. 

(a) the names of the places in 
, Maharashtra which are likely to be devel-
oped for the promotion onourism with the 

, assistance of Japan; 

(b) whetherthe Governmentpropose to 
develop.Aurangabad airport as international 
airport; and 

(el ifso, the time by which these schemes 
are likely t6be implemented and<:ompl9ted? 

THE MINISTER OF CIVIL AViATION 
AND'·, TOURiSM '(SHRI MADHAVRAO 

.' SCINOIA): (a) to (c). The information is being 
collect&d and will be laid on the table of the 

. Sabha. 
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TetephOne Exchanges Ih Wardha 
District 

3385. SHRI BAMCHANDRA 
GHANGARE: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the nurntief of telephone exchanges 
in Wiudha' district, Maharastra with their 
present capacity; 

. . 
'.' (ti) the- number '01 -exCnanges out of 

them have been electron is and the number 
of exchanges out of them are with STD 
facifl1y; . 

(c) whether the Government propose to 
set up more such telephone exchanges; 

(d) if so, the details thereof; 

(e) whether the Government propose to 
grant Wardlla'districtlhe' staWs of a Second-

. ary Switching Area (SSA) headed by a 
telecom district with its headquarters at 
Wardha;and 

(t) if so, the time by which it will be 
finalised and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V.RANGAYYA NAIDU): (a) There are 34 
telephone exchanges in Wardha district with 
capacity of 5702 lines as on 30.9.92. 

(b) 22 exc~'anges have been 
electronised. STD filCility is aV!lila.ble 1 rom 2 
~lectroniCexchahges at Arvi andHinganghat 
and. one eJectro-machanical exchange at 
Wardha. 

{c) Yes, Sir. 

. (d) The remaining 12 exchages will be 
caverted intoelectronic and alltheexchanges' . 
will be provided with STD facility during the 
8th Plan period. 

(e) and (f), A pro~osaltopost a separate 
Telecom District Engineerto Wardha SSA is 
under consideration. 

Open Sky Policy . 

3386 .. DR. D. VENKATESWARA 
RAO: 

SHRf PRAKASH V. PATll: 
SHRI SARAT CHANDRA 

PAHANAYAK: . 
SHRI M.V.V.S. MURTHI: 
"SHRI HARI KfSHORE SINGH: 
SHRI CHANDRAJEET 

YADAV: 
SHRI SRIKANTA JENA: 
SHm V. SREENIVASA 

PRASAD: 
SHRI CHITTA BASU: 
SHRI BrR SINGH MAHATO: 

"Jill the Minister of CIVil AVIATION 
AND TOURISM be'pleasod to state: 

(a) whether the Government have in-
vited foreign investors particularly the NRls 
to participate in its open sky policy; 

(b) if so, the areas in which participation 
of foreign investors has been soLight; 

(c) the response received by the Gov-
ernment in this regard Sl) far: and 

(d) the extent to which it iilill be .benefi-
cial to the country? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVHAO 
SCINDIA): (a) While underthe present poliCy 
non-risident Indians are allowed to apply for 
permission to operate air taxis, foreigners 
are nct allowed to do so. 

(b) to (d). Do n"t arise. 
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Ka.ranja Irrigation Project 

3387. SHRI K.H. MUNIYAPPA: 
SHRI MAn 

BASAVARAJESWARI: 
SHRI V. KRISHNA RAO: 

Will the Mil'liste.r of WATER RE'~ 

SOURCES be pleased to state: 

(a) the Bidar district in Karnataka is a . 
drought prone area; 

(b) whether Karanja irrigation project in" 
Bidar is pending for approval; 

(c) if so, the details thereof including the 
estimated use of the project; and 

(d) if when approval is likely to be granted 
to this project? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) No; Sir. Bidar district in 
Karnataka has not been ~Iassified as drought 
.prone district. 

(b) to (d) Kararja Irrigaljon Project en· 
visaging annuaHrrigation-of 48968 hectares 
was approved by the Planning Commission 
in August, 1992 at an estimat('d cost of Rs. 

·98crores.· . 

(c) Name of the Exchange Waiting lis! 

Oehradu'l 
Pauri 
Sri nagar 

74;17 
92 
93 

[Eng/isill. 

Increase In Capacity of Telephone 
Exchange,s I,.. Uttar Pradesh. 

3388. MAJ. GEN. (RETO.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
OQMMl,lNICATIONS be pleased to state: 

(a) whether the capacity of telephone 
ex.changes in Dehradun, Pauri and Srinagar 
in Uttar Pradesh has reached· maximum 
level; 

(b) if so, wlJen this stage was reached 
and the action taken by the Government to 
increase the capacity of these exchanges; 

(C) the waiting lislfortelephone connec-
tions in each 01 the above telephone ex-
changes as on October 31 .• 1992 and the 
time by which the waiting list.s are likely to be 
caleared; and 

(d) the steps taken or proposed to be . 
taken by the Gover-nment to improve tele-
communication services in thesl![emote hilly 
and rural areas? 

THE MINISTER OF STATE IN THE 
MINISTRYOF COMMUNICATIONS (SHRI 
P. V. RAtJGA YYA NAIDU): (a) Yes. Sir. 

(b) By 31.3.92 at aU these places. At 
Dehradun 5 K lines E-l0 B Electronic ex-
change is likely to be commissioned by March 
93. At Pauri 100 lines expansion is likely to 
be commissicnMby March 93. At Srinagar 
a 512 P C·DOT exchange is likely to be 
added during 93:"94 and commissiQned by 
t.brch,94 .. 

Tile limo by which tfleexisting wailing 

March 95 
. March 93 

March 94 
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(d) All worn out'afld life expired electro-
mechanical exchanges will be replaced by 
electronic exchanges'by the end of the 8th 
plan period. 

Small.and MedlumNewspapers 

3389. SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE 
FERNANDES: 

Minister of INFORMATION AND BROAD-
CASTING be pleased 10 state: 

(a) whether the Advisory Committee of 
Directorate of film festivals have recom-
mended for holdi,lg the film festivals in Delhi; 

(b) whether the Committee have urged 
to make more competitive the international 
film festivals; and 

(c) il so, the steps taken by the Gov-
Will the Ministerof INFORMATION AND ernment in this regard? 

BROADCASTING be pleased to state: 

(a) whether the Government are taking 
any steps to assist small and medium news-
papers in setting up newsprint consumer 

. cooperatives; 

(b) whether the Government propose to 
make domestic newsprint available to small 
arid medium newspapers; 

(c) if so, the details thereof; and' 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
, ISTRYOFINGFOAMATK)NANDB~OAO
'CASTING (KUMAR I GIRtJA VVAS): fa) to 
(0).' Afterlhe decanalisation of newsPrint 
made operative with effedffron'l1 A.1992 as 
paf1.of the Jmport Export Policy announced 
byth&Ministry ofCom-nei'ceM3f.3:'1992, 
the newspapers are free td lift' newsprint 

, from any of the indigel'lOus newspnilfrtillls 
li$tediiiSchedLilecl'ofth&New'~lponkol 

. 'Otder as.~ tneirerititl8mEirit:-The'y ir.eAot 
expected to fac~ a'1Y' difficulties :in thine-

.. gai"d.' 'N8V'~rtheless,' it i~· the corrstant 
"~avouf of the Government to help the 
'_spapers, in overcoming their geriuine 
. problems. 

Holding of Film Festivals in Delhi 

3390. SHRI N.J. RATHVA: Will the 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) No; Sir. 

(b) and (c). All the International Films 
Festivals held in India after 1987 have been 
non-competitive. The Advisory Committee 
of the Directorate of Film Festivals has ex-
pressed the view that the International Film 
Festival 01 India (IFFI) should be made 
competitive provide the necessary infra-
structure facHities are made available for 
organising competitive festival on the level 
which is at par with that of other major 
competitive International Film Festivals in 
the world: However, in view of the resource 
cnJneh faced by the COtJotry, it has been 

, d9cic\ed to retain the existingeharacterofthe 
,IFFI and the' festival to be held in'New Delhi 
from: 10th to 20th January, 1993 will be, 

. therefore, non-competitive. 

Air Stations In A.P • 

3391.. SHRI RAMA KRISHNA 
. KONATHALA: WiU the Minister:OI JNFOH-
MAflOerlANDBROADCASTJNGb&pleased 

. to state: . . 

(a) whether the Government propose to' 
setll" new AIR Stations In AndbRI Ptadesh; 
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(b) if so. the: details thereof and their 
estimated cost; and 

(c) the time by which they are likely to be 
set up? 

THE DEPUTY MINiSTER IN THE MIN-
ISTRY OF INFQRMA TION AND 'BROAD~ 
CASTING (KUMARI GIRIJA,VYAS): (a) to 
(c). A Local Radio Station with 6 KW FM 
Transmitter, Multi-purpose studio, receiving 
facilities and staff quarters is being set up at 
Marcapuram at a capital cost of Rs. 235 
lakhs. The Station is technically. ready and 
this can be commissioned only when the 
minimum essential staff required for its op. 
eration and maintenance is in. position .. In 
addition, 2x5 KWFM Transmitter with addi-
tional studio facilities for expansion of com-
mercial channel is being set up at 
Visakhapatnam at a capital cost of Rs. 358.55 
lakhs. The facility is ervisaged to be com-
pleted during the VIII plan period. 

Creation of Irrigation Potential in States 

3392. SHRIMATI VASUNDHARA 
RAJE;. 

DR. KRUPASINDHU BHOI: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) the total irrigation potential created 
in different States during the last three yeas; 

(b) the utilisation of irrigation potential in 
those States during the last three years 
(year-wise); 

(c) whether the Government have pro-
posal to create additional irrigatiQO potemial 
in Rajasthan and other States during Eighth 
Five Year Plan; and 

(d) if so, the details thereof? 

THE MINISTERFWATERRESQURCE 
(SHRl VIDVACHRAN SHUKLA): (a) to (d). A 
Statement is enclosed. 
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New Post Offices in Kerala 

3393. Sl-lRI KODIKKUNIL SURESH: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose to 
set up new Post Offices during 1992-93; 
and 

.· ·~ 
. (b) if so. the details thereof, district-wi~11, 

and category-wise? . ' 
' ' 

THE MINISTER OF STATE IN "fHE 
MINISTRY OF COMMUNICATIONS (SHRi 
P. V. RANGA YYA NAIDU): (a) Yes Sir .·· ; . . . ' . . . 

(b) The details are give in the staten1eni·"·· 
enclosed. · I 

STATEMENT 

Post Officesto be set up Under annul Plan 92-93 

.. 

Annexure - 'A' :- ' ·· 

Sl. No. NafTle of Branch Category District 
Post Office 

1 2 3 4 

1. Vayannur Tribal Cnnanore 

2. Chemmbathukvu Normai-Rurai Palghat 

3. Kuttipliam Hill y Palghat 

4. Kollappally Hilly Kottayam 

5. Mediri Hilly Kottayan 

6. Puthady Tribal ldukki 

7. Mullerikudy Tribal ldukki 

8. Koottar-Udumbnchola Tribal ldukki 

9. Akkal Hil ly Oui lon 

10. Sam Nagar Tribal Pathanamthitta 

Name otpev!opmental Sub ffice. District 

1 . Manukunkyahy Alleppey 

Puthenpedika Richur 

3. Pudipadi Ca licut 
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Telecast Tfme on National Channel 

3394. SHRI SYEDSHAHABUDDIN: Will 
the Minister of INFORMATION AND 

· BROADCASTING be pleased to state~ 

(a} the total telecast time on the National 
'channel of the Doordarshan during 1991-
92;.and 

(b) the total time allotted to advertise-
ments, feature films (including film se-

. . 4u.ences), newscast, current affairs and 
' · sports, separately? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCA$TING (KUMAR I GIRIJA VYAS): 

. (a) The National prog rammes of Doordarshan 
is te lecast for a durCition of ·2 hours 35 min-
utes (approximately) every day. 

(b) No prior allotment of time is made for 
such programmes by Doordarshan. 

Yatri Niwas in Kerala 

3395.SHRITHAYILJOHN ANJALOSE: 
Will the Minister of CIVIL AVIATION AND 

· 'TOURISM be pleased to state: 

(a) whether the Union-Government hCive 
rece ived any proposal from th Government 
of Kerala for the construct io n of Yatri niwas; r . . 

\ 

(b) if so, the act ion taken by the Go'v-
ernment thereon; ard 

(c.) the time by which approval is likely to 
be accorded? 

THE MINISTER FOR CIV(L AVIATION 
;
1 AND TOURISM . (SHRI MADHAVRAO 
SCINDIA): (a) to (c) : The State Government 
of kerala have recently sent project proposal 
for construction of Yatri niwases at Guruvayur 
and Kaladi. The project proposals are in-
c.orriplete ana therefore, the State Govern-

ment has been asked to clarify availabil ity of 
land etc. for the pr8jects. It is diff icult at 
present to state the time by which approva ls 
would be accorded. 

[Translation] 

Shifting of Telephones from Post 
Offices to Panchayat Bhavans 

3396. SHRI SURAJBHANU SO LANK I: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of the post-offices in 
Madhya Pradesh in which telephone facili-
ties have not been provided so far and the 
number of post-offices where tetephones 
have been shifted to the panchayat bhawans; 

(b) the nu mbe r of the panchayat 
bhawans where telephone facilities have not 
been provided so far, and 

(c) the numbe r of the p ancha yat . 
bhawans where telephone fac il ities have 
been provi ded and the amounts spent 
tt1ereon during 1991-92 ? 

THE MINISTEn OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V. RAN GAYYA ~JAIDU): (a) Number of 
Post Offices in wh ich Telephone facilities 
have not been provi_ded in M P are 8281. 
lnformating regard ing the number of Post 
Offices from w~ 1ich te leph ones have been 
shifted to Panc t1ayat Bhavans is being col-
lected. 

· (b) As on 30.11.1992 total number of 
Panch ayc:tt vi lb gcs sti ll to be provided with 
telephone f Jc i : i ~ y is 14679. No; Separat data 
is maintained foY pa.nchayat Bhavans. 

(c) 4005 Panchayat vi.llagcs v!erc pro-
vided with telephon'e facility during 1991 -92 
and expend iture incurred w e1s n s. 28.035 
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crores. No separate data is maintained lor 
PanchayatBhavans. 

Criteria for Opening of Post Offices In 
Rural Areas 

3397. SHRI VIJOY KUMAR YADAV: 
. Will the Minister 01 COMMUNICATIONS be 
pleased 10 state: 

(a) whether the Government have re-
vised the criteria for opening 01 departmental 
sub-post offices in rL'ral and backward areas 
of the country; and 

(b) if so, the details thereol? 

THE DEPUTY MINISTR IN THE MIN-
ISTRY OF COMMUNICATIIONS (SHRI P. V. 
RANGAYYA NAIDU): (a). No, Sir. 

(b) Question does not arise. 

Building for Post Offices In Kanpur, 
U.P. 

3398. SHRI KESRI LAL: Will the Minister 
of COMMUNICATIC NS be pleased to state: 

(a) the district-wise total number 01 post 
offices functioning at present under Kanpur 
division; 

(b) the number of post offices which 
ha"e \heif own bui\dings. out 0' them and the 
numbef 0' those post otfices which are 
functioning in the rented buildings; 

(c) whether the Government have de-
cided to construct buildings for those post 
offices which are functioning in the rented 
buildings; 

(d) if so, the details thereof; and 

(e) the number of offices likely to be 
shifted in the Government buildings during 
1993-94? 

-I'HE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (e). The 
inlormation is being collected and will be laid 
on the Table 01 the House. 

[English] 

Land for College at Farakka, Barrage 
Project 

3399. SHRI ZAINAL ABEDIN: Will the 
Minister of WATER RESOURCES b,> . , 
pleased to state: 

(a) whether the Government 01 West 
Bengal has sent a proposal to the Union 
Government regarding the handing overlo it 
a pcrtion 01 the unused land of the Farakka 
Barrage Project lor setting up a college there; 

(b) il so, the details of the proposal; and 

(c) the reaction 01 the Union Government 
thereto? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN SHUKLA 
(a) to (c). The inlormation is being collected 
and will bo laid on the Table of the House. 

Exptoration of Diamond with Foreign 
Collaboration 

3400. SHRI SUBAS CHANDRA 
NAYAK: Will the Minister of MINES be 
pleased to state: 

(a) whether the Governmentpropose to 
take up diamond exploration and processing 
with foreign collaboration; 

(b) if so, the details thereof; and 

(c) the time by whiCh this scheme is 
likely to be implemented? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) to (c). Some foreign 
companies have shown interest in this area. 
At present exploration and explOitation of 
diamonds is reserved for the Government! 
Public Sector. The National Mineral Devel-
opment Corporation (NMDC), a Public Sector 
Undertaking. which is presently engaged in 
the mining of diamonds in the country, has 
sought assistance from UNDTCD for Dia-
mond Investigation in India. They have also 
been exploring the possibility of securing 
assistance in diamond exploration from some 
foreign companies. 

Under the Indo-French Protocol, there 
is a proposal from BRGM of France for 
exploration of diamonds in Andhra Pradesh 
in association with the Geological Survey of 
India. 

Film on Maharani Luxml Bal 

3401. SHRI SHANKER SINH 
VAGHELA: 

SHRI DILEEP BHAI 
SANGHANI: 

Will the Minister of INFORMATION AND 
'BROADCASTING be pleased to state: 

(a) whether any feature film has been 
produced and relea5ed MAHARANI LUXMl 
BAI; 

(b) if so. the names orrhe Producer and 
Producer Director, who produced the film; 

(c) whether the Government has re-
ceived any representation against the said 
feature film; and 

(d) if so, the de~ails thereof? 

THE DPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) A 
film for public exhibition can be released in 

the country only if it has been certified by the 
Central Board f Film Certification (CBFC). 
As per information fumished by Central Board 
of Film Certification, no feature film in Hindi 
or any other regional language entitled 
'Maharani Laxmi Bai' has been certified by 
them. 

(b) to (d). Do not arise, in view of the 
reply to (a) above. 

[ Translation] 

Report on Narmada Project 

3402. SHRI VISHWANATH 
SHASTRI: 
SHRI CHinA BASU: 
SHRI SATYA DEO 
SINGH: 
SHRI GANGADHARA 
SANIPALLI: 
SHRI SHRA VAN KUMAR 
PATEL: 
SHRI JAGMEET SINGH 
BRAR: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the World Bank has imposed 
certain conditions to provide assistance to 
the Narmada Project; 

(b) if so, the details thereof; 

(c) whether the Government have ac-
cepted these conditions; 

(d) the likely impact on the Narmada 
Project thereof; and 

(e) the total amount spent on this project 
by the Govemment so far? 

THE MINISTER OF WATER RE-
SOURCES· (SHRI VIDYACHARAN 
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SHUKLA): (a) and (b). The Board of Direc-
tors of the World Bank in their meeting held 
on 23rd October, 1992 decided to continue 
financing of the .Sardar Sarover (Narmada) 
Project subject to a review of the performance 
as per agreed action plan by a Special Re-

, view Mission of the Bank in April, 1993. 

(c) Yes, Sir. 

(d) The impact of this decision will be 
known only after a report is submitted by the 
Bank Mission after its proposed review in 
April, 1993, to the World Bank. 

(e) A total of Rs. 2074.63 crores has 
been spent on the Sardar Sarover (Narmada) 
Project till the end f September, 1992. 

Power Supply to Madhya Pradesh from 
Vindhyachal al"d Gandhar Power 

Project 

3403. SHRI SHIVRAJ SINGH 
CHAUHAN: Will the Minister of POWER be 
pleased to state: 

(a) the time bywhichthework relating to 
setting up of an additional unit of 500 M.W. 

, power capacity in the Vindhyachal thermal 
powerplant andGandharGas based projects 
is likely to be completed; and 

(b) the quantum of power likely to be 
provided to Madhya Pradesh out of the in-
stalled capacity of t~ese projects? 

THE MINISTER OF STATE OF TH 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) The position in respect of the fol-
lowing Thermal Power Stations of the Na-
tional Thermal Power Corporation (NTPC) is 
as follows: 

(1) Vindhyacf>al Thermal Power Sta-
tion Stage-II (2x500 MW) 

Funding for the Project is not tied 

(2) 

. up. Discussions have taken place 
with the RussiaClS .in this regard. 
The project has been recom-
mended by the Planning Commis-
sion for implementation in the Eighth 
Plan with benefits during Ninth Plan. 

GandharGas BasedPowerProject 
(650MW) 

The scheduled commissioning date 
for first gas turbine unit of the project 
is March, 1994 with subsequent 
gas turbine units to follow at inter-
vals of two months each. The 
scheduled commissioning date fOf 
the steam turbine unit is 1 st Sep-
tember, 1995. 

(b) Allocation of power to Madhya 
Pradesh from these projects when completed 
w!ll be as per Central formula for allocation of 
power from Central thermal power stations. 

[English] 

Influence of Films on Society 

3404. DR. SUDHIR RAY: Will the Min-
ister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Government has con-
ducted any study about the influence of 
feature films over the society; 

(b) it so, the details thereof; and 

(c) il not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) to (c). No study about the influence of 
featu re films on the society has been done in 
the recent past. However, in pursuance of 
the recommendation made bylhe Estimates 
Committee in their Report pres~nted to the. 
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lok Sabha on 26.2.92. th Institute of Mass 
Communication have been asked to conduct 
a comprehensive study about the impact of 
feature films in Hindi and other languages on 
thsociely. 

Telephone Service In West Bengal 

3405. SHRI AMAL DATTA: 
SHRl JITENDRA NATH DAS: 
DR. ASIM BALA: 
SHRI SUBRATA 

MUKHERJEE: 
SHRI NIRMAL KANTI 

CHATTERJEE: 
SHRI hARADHAN ROY: 
SHRI T ARIT BARAN TOPDAR: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) whether the performance of tele-
phone p.xchanges in Maniganj and Bashirhat 
Sub-Division, Jalpaiguri, Darjeeling, Nadia 
Districts and Asansol-Raniganj-Durgap~r 
areas in West Bengal has deteriorated; 

(b) if so, the details thereof in each case; 
and 

(c) the steps Government propose to 
take to improve the proper functioning of the 
telephone exchanges there? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (c). Infor-
mation is being collected and will be placed 
on the Table of the HousE'. 

Flight Safety 
3406. SHRI V. SHREENIVASA 

PQASAD: 
SHRI M.V. 

CHANDRASEKHARA 
MURTHY: 

Will the Minister of CIVIL AVIATION & 
TOURISM be pleased to state: 

(a) whether attentlon of the Govern-
ment has been drawn to the news-item 
captioned ulA Chief defends erring pilots· 
appeared in the Indian Express dated Oc-
tober 7. 1992; 

(b) if so, the facts thereof; and 

(c) the remedial steps proposed to be 
taken in this regard? 

THE MINISTER OF CIVIL AVIATION & 
TOURISM (SHRI MADHAVRAO SCINDIA 
): (a) Yes, Sir. 

(b) and (c). One pilot of Indian Airlines 
while operating (A-300 aircraft scheduled 
flight IC-404j from Bangalore to Delhi on 
25.3.1992 landed back at Bangalore. Dur-
ing this flight certain lapses were reported on 
the part of the pilot. The matter was inves-
tigated by Director, Air Safety, Directorate 
General of Civil Aviation and it was found 
that the pilot had failed to follow the laid down 
standard procedure in regard "Call Outs: 
He was cautioned forthis lapse. As regards 
the second case, the pilot in command of 
flight (1 C-404) had landed Airbus aircraft 
when the visibility was below the specified 
minima. An investigation was conducted by 
Director General of Civil AviatIOn and the 
pilot was warned by Indi .. n Airlines. In both 
cases there was neither damage to the air-
craft nor any injury I passengers on board. 

[ Translation] 

Rehabilitation of Displaced Per-
sons 

3407. SHRI RAM BADAN: Will the 
Minisler of WATER RESOURCES be 
pleased to stale: 

(a) whether the Government are aware 
that the Adivasis who were displaced on 
account of the construction of a dam on the 
confluences of the two tributaries Taba and 
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Oanava of river Narmada have not been 
provided with alternative land till date; 

(b) if ~o, the reasons therefor; and . 

(c) the time by which land will be given 
, to them? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (c). Information is being 
collected and will be laid on the Table of the 
House. 

Telephone to Village Panchayat Head 
Quarters 

3408. SHRI SURAJ MANDAL: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) whether his Ministry has decided to 
link every village Panchayat headquarters 

51. No. Name of District 

1. Ranchi 

2. Jamshedpur 

3. Dhanbad 

4. Hazaribag 

5. Bhagalpur 

with telephone; 

(b) the number of such telephones 
installed during the last two years, Slale-
wise; and 

(c) the number of applications which 
are lying pending for new telephone con-
nections in Chhotangpur-Santhal Pangene 
area of Bihar? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes Sir. 

(b) Govemment adopted the policy 
providing telephone facility to Panchayat 
Villages in January, 1991. The number 01 
such telephones provided during the year 
1991·92 is 21, 752. The statewise detail is 
given in Statement enclosed. 

(c) The desired statistics are as under: 

No. of applications 

2893 

4405 

1902 

887 

2367 

STATEMENT 

5tateNise Deta/7s of Panchyat Villages with Telephone Facility 

51. No. Circle/State 

1. Andhra Pradesh 

2. Assam 

No of Panchyat Telephone 
opened during 1991-92 

1903 

665 
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51. No. Circle/State No of Panchyat Telephone 
opened during 1991-92 

3. Bihar 1002 

4. Gujarat 

Oadra Nagar 1576 

Daman & Diu 

5. Haryana 1251 

6. Himachal Pradesh 111 

7. Jammu & Kashmir 125 

8. Karnalaka 1068 

9. Kerala 21 

Deep Island 

10. Madhya Pradesh 4005 

11. Maharashtra 

Goa 2119 

12. North East 

Arunachal Pradesh 40 

Manipur 59 

Meghalaya 75 

Mizoram 9 

Nagaland 

Tripura 117 

13. Orissa 1064 

14. Punjab 901 
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SlNo. Circ/eiState No of Panchyat Telephone 
opened during 1991-92 

15. Rajasthan 1287 

16. Tamil Nadu 

Pondicherry 1160 

17. Uttar Pradesh 2725 

18. West Bengal 586 

A & N Islands 6 

Sikkim 8 

19. DelhiU.T. 136 

Total 21752 

[English] . fie demand. Since these constraints still per-
sist, there is no proposal at presentto increase 

Flights from Patna Airport the number of flights. 

3409. SHRI UPENDRA NATH VERMA: Film and T.V. Institute at Mysore 
Will the Minister of CIVIL AVIATION & 
TOURISM be pleased to state: 

(a) whether the present number of 
flights available to passengers from Patna 
Airport is less than that were five years ago; 

(b) if ~o, the reasons therefor; and 

(c) the steps proposed to be taken to 
increase the number of flights? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA):· (a) Yes, Sir. 

(b) and (c). The number of flights oper-
ating through Patna has been reduced due 
to capacity constraints and inadequate Iraf-

3410. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the places where Film and Televi-
sion Institutes are located at present; 

(b) the number of students admitted in 
these Institutes during the last one year; 

(c) whetherthe Government propose to 
set up a Film and Television Institute at 
Mysore during the Eighth Plan period; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINSITRY OF INFORMATION AND 
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BROADCASTING (KUMAR I GIRIJA VYAS): 
(a) Under the Central Government, there is 
already one Film and T ""evis ion Institute at 
Pune. In addition to this, another Institute 
has recently been approved to be set up at 
Calcutta; 

(b) The Pune Institute has been running 
regular courses while the Institute at Calcutta 
is still to come up and admit students. In the 
Pune Institute a total number of 38 students 
have been admitted for the academic year 
1992. In addition to this, 161 personnel of 
Doordarshan have also been given in-service 
training in Film and Television Institute of 
India. Pune during 1991-92. 

(c) NO,Sir. 

(d) Does not arise. 

[ Trans/ation) 

Telecast of Regional Films 

3411. SHRIJAtJGBIR SINGH: Will the 
Minister of INFORWATION AND BROAD-
CASTING be pleased to state: 

(a) the criteria adopted for telecasting 
regional language programmes on 
Doordarshan; 

(b) the number of Haryanvi films and 
cultural programmes telecast on 
Doordarshan since January. 1992; and 

(c) the reasons for telecasting less 
number of Haryanvi programmes as com-
pared to programmes in ottier regional lan-
guages? 

THE DEPUTY MINSITER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) to (c). No specific time has been pre-
scribed for programmes to be telecast in a 
particular language. The actual duration of 
such programmes WOUld. however, depend 
upon the communication imperative avail-
ability of resources, manpower, technical 
facilities and transmission time. 

A list of films/programmes telecast in 
Haryanvi from Delhi Kendra since January 
1992 is given in the statement enclosed. 



1239 Written Answers DECEMBER 16. 1992 Written Answers· 1240 

-III J N NN N NN NN NN NN s:a: 0'1 :JIO'I 0'1 0'10'1 0'10'1 0'10'1 0'10'1 
0'1 0'10'1 0'1 0'10'1 0'10'1 0'10'1 0'10'1 0'101 J!! t") --: -- _ .... 

0- - Nc? N C?,...: ~&O ~&O &0"": &0 cO 
0 00 0 00 00 00 00 00 

J!! - N&O N "';M M&O cOM ..tcj ":0 
~ 0 ON 0- NO N- NN "<t .... 

~ 
N 

01 

~ 
I'll 
:::J 
t: 
~ 
fl .S: 

CI) 

f!! 13 
t: 
~ e 13 c:: 
~ 

5 ;S 
~ 

:I E 
1&1 ,g :E I- iii .s= 
j! Vi 0) 

III C 
(It ~ en en 

D:; .... 
;! :E -;;4£ Gl E :c iii lII·c E 

! :E III III %111 ::::J iii 
iii III (/) ._ .s= (/) III 
III (/) .... l:-g ;:: (/) 
(/) :; ::::J .s::: .... 
:; < < (/)111 (/) ::::J 

~ '0 ».s= » < < ~ c DO D III 
Q: B Q):5 B .s= III :'E i; -e 

~ 
-III .s= 

7! ~ 
c c Gl ::::J 0 i= illl III Gl III III Gl III o~ Gl 

~ C o(/) c 0:.:: - 'E 0 o.s= 
e e ,x ,xQ.. ,x .x .... Gl.s:: .x - .x .x(/) 

:::J 0 oGl 0 o Gl Gl.x 0::::J 0 oiij 

~ I g. .....1'0 
U. .....I~ U. _'Ql 0111 ._ C .....I ._ _',iii' 

a: (\I .s; :; >~ 
._ .....I > ::::J 

._ .s= .s; II: 
III III >._ > iii c c:.:: c c.s= c .... c:.:: c III C'C 

if 7! '0 III ~u; III III III 1II.s:: ~.s= III(/) ~.s= 
~ ~ ~::::E ~(/) ·c 0) ~ .... ·c (/) 

'0 ~ ~ III III» III III» III» ~V5 III ::::J ~~ - G J: J:D J: J:D J:D J:< .!!? .~ _, 



1241 Written Answers 

-CI) 

R N 
01 
01 

~ (\') .,.... 
'C) II'i 

0 
~ cO 
~ 

N 
01 
01 .,.... 
II'i 
0 
cO 

c 
'" >-:c 
1a 

"'c/) 
~~ z< 
ole'" 0= _,C ._ :::l 
>C/) 
c . 
~E ·c ::.::: 
"'>-I.ll 

AGRAHAYANA25.1914 (SAKA) 

N 
01 
01 .,.... 
II'i 
0 
cD 

NN 
01 01 
0101 .,.... .,.... 
~,.._: 
00 
1l'iC\i 
00 

'" C 

~ ·c 
E~ 
~ :::l 
ole.r:! 

"'" ?:' .!: 
"'C/) 
::£Q) 
Q) E ::£ .;:: 
C '" 00 
.r:!", 
_g.~ U_, 
"'01 CD", 
c:: '" Q).r:! Q)CD 
E c:: ",.-... '" O::::!i 

Sl 
01 

cO 
0 
.....: 

'" c:: 
'" >-·c 
III 
J: 
"0 
Q) 
u c 

'" C 
ole 
'0 u. 

NN 
0101 
0101 

.....:.....: 
00 coco NO 

Written Answers 1242 

N 
01 
01 .,.... 
.....: 
0 
M 
N 

III 
C 
01 
1ij 

::.::: ... 
'" '" ~ 
'" C 

'" .r:! .., 

N 
01 
01 
""": .,.... 
0 
cO 
0 

o 

j 
CD 



1243 Written Answers DECEMBER 16,1992 Written Answers 1244 

S. T.OJ P .C.O. In Maharashtra 

3412. SHRI VllASRAO NAG· 
NA THRAO GUNDEWAR: Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether the Government propose t6 
install more S.T.D.lpublic call booths in 
Maharashtra; and 

(b) H so, the details thereof, district-
wise? 

THE DEPUTY MINISTER IN THE: MIN .. 
ISTRY OF COMMUNICATldNS (SHRI 
P.V.RANGAYYA NAIDU): (a) Yes, Sir. 

(b) ·As perthe liberalised policy, pu~lic 
telephones are allotted to all those: who 
volunteer for the same subject to tect:mieal 
feasibility and observance of departmenlal 
formalities. 

District-wise details of STD PC Os pro-
posed to be opened in Maharashtra are as 
per Statement. 

STATEMENT 

District-wise details of SrD PCDs Proposed to be provided in Maharashtra are as follows: 

Name of the District Number of PCDs proposed to be 
Provided. 

1. BombaY,MTNL 1000 

2. Pune 255 

3. Kalyan 160 

4. Ahmednagar 55 

5. Aurangabad 60 

. 6. Jalna· 15 

7. Latur 10 

B. Beed 20 

9. Osmanabad 10 

10. Nanded 23 

11. Parbhani 22 

12. Nagpur 125 

13. Akola 15 
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Name of the District 

14. Amravati 

15. Bhandara 

16. Buldana 

17. Chandrapur 

18. Gadchiroli 

19. Wardha 

20. Vavatmal 

21. Kolhapur 

22. Solapur 

23. Ratnagiri 

24. Sindhudurg 

25. Sangli 

26. Salara 

27. Nasik 

28. Jalgaon 

29. Dhule 

30. Raigad 

IEngHsh] 

InCentive for Regl.:mal Language FI1m. 

3413. SHRIMATI DIPIKA H. 
TOPIWALA: Will the Minister of INFORMA-
TION AND BROADCASTING be pteasedto 
staie: 

Number of peOs proposed to be 
Provided. 

15 

10 

10 

20 

2 

8 

10 

80 

55 

5 

3 

40 

50 

140 

42 

60 

60 

(a) whethertlle Government propose to 
provide special incentive for the growth of 
regional language IHms in the country; and 

(b) If so, the nalure of facilities given to 
regional language film makers during the 
last three years? 
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THE OEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMAR' GIRIJA VY AS): (a) and 
(b). No, Sir. There is no proposal, as such, 
for providing special incentive for the growth 
of regional language films in the country. 
There is also no such provision at present. 
However, Govemment has taken several 
supportive measures for the growth of Hindi 
as well as Regional language, films in the 
country. For promotion of films, every year, 
21 feature and 21 non-feature films of cin-
ematic, theamatic and aesth~tic excellence 
are selected. Govemment has also instituted 
annual national films· awards in different 
disciplines of cinema to encourage produc-

,tion of films of aesthetic excellence and 
social relevance contributing to the under-
standing and appreciation olthe films culture 
of different regions of the country thereby 

promoting,lntegration and unity ofthe nation. 
Further Government recommends these 
Panorama and National Film Festival award 
winning films to the State Govemments and 
Union Territory Administrations for exemp-
tion from the entertainment tax. Besides, 
Government have set up several institutions 
like National Film Development Corporation, 
National Centre of Films for Children and 
Young people, Film and Television Institute 
of India, Directorate of Film Festivals and 
National Film Archive of India forthe growtt, 
of cinema. National Film Development 
Corporation also provides loans to film pro-
cedures. 

The following are the figures showing 
the regional feature/non-feature films in-
cluded in the Indian Panorama and National 
Film Festival Awards lor the last three years: 

Year Feature films Non-feature films 

Indian Panorama 

1990 15 3 

1991 11 3 

1992 19 7 

National Film Festival Awards 

1990 

1991 

1992 

S.T.D. L1rk'ln Villages 

3414. SHAI MUMTAZ ANSARI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whetherthe Government have since 

30 

20 

25 

4 

5 

considei'edthe proposal to provides S.T.D. 
facility on telephones being provided to Gram 
Panchyats villages; 

(b) it so, the'details thereof; and 
(c) the time by which It is likely to be 

irTlllemented? 
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P.V. 
~RANGAYYA NAIDU): (a) Yes, Sir. 

(b) and (cT. Government have planned 
to provide telephone facility to all Panchayat 
Villages ofthe country progressively by 31 st 
March, 1995. Subject to availability of re-
sources. STD facility will be made available 
on these telephones wherever found fea-
sible. 

[Translation) 

"'(I'igation in Tribal Areas In Rajasthan 
MasterPlan 

3416. SHRI BHERU LAl MEENA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Government have 
chalked out any Master Plan for the 
mobilisation of irrigation resources in tribal 
~reas; 

(b) if so, the names of the States included 
therein; 

(c) whether the master-plan for 
Rajasthan has also been chalked out; 

(d) if so, the details of the action taken 
thereon; and 

(e) the places in the State where the 
said plan would be implemented? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (e). A scheme of preparing 
Master Plan for integrated development of 
irrigation facilities in 250 blocks predominent 
in Scheduled Castes/Scheduled Tribes 
population was envisaged by this Ministry. 
Under the scheme Master Plans are to be 
prepared by the concemed State Govem-
ments. The scheme has not been approved 

yet. Discussions are being held with con-
cerned Ministries and Planning Commission. 
Details would be chalked out after its ap-

'proval. 

Telephone Advisory CommlHees 

3417. SHRI KASHIRAM RANA: 
SHRI PROBIN DEKA: 
SHRI KHELAN RAM JANGDE: 
SHRI CHHEDI PASWAN: 
SHRI RAM TAHAl 

CHOUDHARY: 
SHRILAl BABU RAI: 
SHRI MAHESH KANODIA: 

WilltheMinisterof COMMUNICATIONS 
be pleased to state: 

(a) whether the Telephone Advisory 
Committees have been reconstituted in the 
Circle/Division in each State; 

(b) if so, the composition thereof; state-
wise; 

(c) if not, the reasons therefor; and 

(d) the time by which these are likely to 
be reconstituted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF (SHRI P.V. RANGAYYA 
NAIDU): (a) Sir, Out ot a total ot 123 
Telephone Advisory Committees, 80 Tele-
phone Advisory Committees have been re-
constituted so far. 

(b) Nominations are made by the Gov-
ernment under various categories giving 
representations to various interests as ~r 
statement. 

(c) and Cd). The constitutionheconsti-
tuting of the remaining Telephone Advisory 
Committees is under process and these are 
ex~ctod to be formed shortly. 
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STATEMENT 

Interest Represented on T.A. C. 

1. Members of Parliament 

2. State Legislature 

3. State Administration 

4. Corporation or Civic Body 

5. Press 

6. Medical Profession 

7. Legal Profession 

8. All Other Professions like Engi-
neers, Architects etc. 

9. Trade, Commerce and Industry. 

10. Public Wor1<ers and others. 

[English} 

Power Grid in the Asia - Pacific Coun-

(d) whether the Govemment propose to 
instal Hydro-power plants in Nepal to meet 
the shortfall of our country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF M 
'MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b). Economic & Social 
Commission for Asia and the pacific (ESCAP) 
under the United Nations Development 
Programme undertook studyfortranscountry 
power exchange & energy development witt 
the main Objectives (i) to examine the pos\;; 
sibility of sub-regional interconnecting of 
electric Powergrids of neighbouring countries 
for sharingltrading of electrical energy; (i1) to 
explore the possibility of developing the large 
hydropower potential in those subregions. 
One of the subregions stUdied by ESCAP 
covered India, Nepal and Bangladesh. Their 
study has suggested thai development of 
energy resources of a region and trading of 
electricity through integration cf po\vergrids 
would lead to lower cost of power and would 
therefore, benefit all the constituont countries. 

tries (el The electric power is supplied by 
India to Nepal at seven locations in Uttar 

3418. SHRI CHANDULAL Pradesh and six locations in Bihar. The 
CHANORAKAR: WilltheMinisterof~WER 
be pleased to state: 

(a) whetherthe Govemment are aware 
of the study made by the Economic and 
Social Community of Asia and Pacific 
Countries in regard to the formation of a 
power grid in the Asiacpaclfic countries in-
cluding India, Nepal and Bangladesh: 

(b) if so, th~ special features of this 
scheme and the benefits that are likely to be 
accrued to our country with the formation of 
this power-grid: 

(c) whether India Is supplying power to 
Nepal and Bhutan even during its season; 

power is supplied to Bhutan atthree locations 
in West Bengal/Assam. A 132KV link be-
tweon Salakati (Assam) and Goylogphug 
(Chutan) has been energised at no load in 
November, 1 S!J2 for supply of power to 
Bhutan. The power is supplied to Nep3V 
Bhutan around the year in the radial mode to 
meet the tocal power requiremonts. 

(d) and (e). To meet the shortfall in 
power generation of our country three major 
hydro-elcct~ic/mulli-PlJrpose projects in 
Nepal (I~arnall. Burhl Gandakl and 
Sapt~kos hi) a~gregating to 14700 MW and 
one project on Indo- Nepal border 
(Panchcshwar Project (300M\\') have been 
proposod for irtlplernontatlon. 
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Agreement Between PTI and Reuter 

3419. SHRI SYED SHAHABUDDIN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the terms and conditions of the 
existing agreement between PTI and Reuter 
News Service for distribution in India; 

(b) the average volu me of Reuter News 
Service from India newspapers per week; 

, (c) whether the service is provided 
~rectly to the newspapers concerned or 
channelised through PTI; 

(d) whether the PTI any control for 
selection of items and their content; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
",NISTRY OF INFORMATI,oN AND 

BROADCASTING (KUMAR! GIRIJA VYAS): 
(a) and (b), The agreement between PTI 
and Reuter News Service is a private Com-
mercial Agreement. 

(c) to (e). Reuter News Service is 
channelised through PH 

[Translation] 

Offices and Telephone Exchanges in 
t.".aharashtra 

3420. SHRI PANDURANG PUNDLIK 
FUNDKAR: 

SHRI TEJSINGH RAO 
BHONSLE: 

Will the MiOisterof COMMUNICATIONS 
be pleased to state: 

(a) whelhertheGovernmentproposeto 
set up new post offices, telegraph offices 
and telephone exchanges with S.T.D. facility 
in Maharashtra; and 

(b) if so, the details thereof, district-
wise? 

THE DEPUTY M!~JlSTER IN THE 
MINSITRY OF COMMUN!CATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 

(b) Post Office: 

It is proposed 10 open 10 departmental 
sub post o!fices and 50 extra departmental 
branch post all ices during 1992-93 in 
Maharashtra. The information is being col-
lected and will be laid on the Table of the 
House, 

Telegraph Office: 

The dotails, district-wise, are given i~ 
the StJ:l::mcnt enclosed. 

Telephone Exchange: 

The information is being collected and 
will be laid on the TClule of tile H;.)use. 
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Loss Suffered by ITDC on Tourist 
Vehl_ 

3421. SHRICHETANP.S.CHAUHAN: 
PROF. PREM DHUMAL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government have suf-
fered loss onthe!TDC tourist veh icles during 
the last three years; 

(b) if so, the <;Ietails thereof and the 
reasons therefor; and 

(c) the steps taken by the Govemment 
to make these vehicles profitable? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDlA): (a) and (b). During the lastthree 
years, Transport Wing of ITDC has suffered 

. loss only in the year 1991-92 amounting to 
·',As. 55.91 lakhs. This is primarily due to 
reduction in the fleet strength and higher· 
incidence of pay & allowances. 

(c) The steps being. taken by ITDC tQl 
improve financial performance of its Trans-
port Wing include ratioAallsation of staff and 
fleet strength. 

Development of Tourism In Guiarat 

3422. SHRI HARISINH CHAVDA: 
SHRI GA6HAJI MANGAJI 

THAKORE: 
DR. K.D. JESWANI: 
SHRIMATI BHAVNA 

CHIKHLlA: 

Will the Minister of CIVIL AVIATION 
AND TOUR 1St" be pleased to state: 

(a) whether the Union Govemment 
have received any proposal from the Gov-
ernment ofGujaralfordevelopment of tourist 
resorts and provide infrastructure facilities 
there during 1992-93; 

(b) if so, the detailS thereof and the 
action taken by the Government thereon; 

(c) the details of proposals approved 
and rejected; 

(d) the reasons for rejectiOlt'of each 
proposal; 

(e) the numberofforeigntouriSl:.o •• srted 
the State and the foreign exchange earned 
therefrom: and 

(f) the financial assistance provided 
and released during 1992-93? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) Central Department of 
Tourism has not received any propo: J! from 
the Government of Gularat for development 
of tourist resorts and for providing 
inlrastructural facilities in the State during 
1992-93. 

(b) tet (d}. Does not arise. 

(el As per the infohnation made avail-
able by the Government of. Gujarat. an esti-
mated number of 2802 toreign tourists vis-
ited Gujarat during 1991. Estimated of 
earnings of foreign exchange from tourism 
are not worked out state-wise. 

(I) The Central financial assistance is 
sanctioned project basis depending upon 
their merits, inter-se priorities and availabil-
ity of funds. 
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Telecom System In Maharashtra 

3423. SHRI VILASMUlTEMWAR: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the telecommunications 
system in Chanderpur, Shandara and 
Garhchiroli districts remain out of order; 

(b) it so, the reasons therefor; and 

(c) the steps taken or proposed to be 
taken by the Govemment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYVANAIDU): (a) and (b). No, 
Sir. 

The telecommunication system in 
Chandrapur, Bhandara and Gharchiroli is 
generally working satisfactorily except at 
Desaiganj in Garchiroli district and Kesori in 
Bhandaro district whete problem· existed 
during rainly season. 

(c) h has been planned to connect the 

two stations mentioned in (a) by Radio 
System. 

Target for Telephone Exchanges In 
Uttar Pradesh 

3424. SHRI HARI KEWAl PRASAD: 
SHRI ARJUN SINGH YADAV: 

. Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) whether any target had been fixed 
for opening rural telephone exchanges in 
Uttar Pradesh during 1990-91, 1991-921992-
93; 

(b) it so, the progress made so far in 
achieving the targets; and 

(c) if not, the steps taken/proposed to 
be taken for achieving the targets? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU): (a) and (b). Yes, 
Sir. 

Targets fixed and progress made are as 
under:-

Year Target Progress 
achieved 

1990-91 30 32 

1991-92 40 42 

1992-93 41 4 

(c) Target were fully achieved during phone exchanges have been placed. 
1990-91 and 1991-92. In respect of target 
fixed for 1992-93, locations t::.we been iden- Post offices Buildings for Bihar 
titled and purchase orders for procurements 
of requisite stores for opening of rural tele- 3425. SHRllAl BABU RAt: 
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SHRI RAM TAHAl 
CHOUDHARY: 

Will the Mlnisterof COMMUNICATIONS 
be pleased to state: 

(a) whetherthe Government propose to 
construct departmental buildings for Post 
Offices in Bittar; 

(b) if so, the detallswhh location thereof; 
and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIOU): (a) Yes, Sir. 

(b) A list of post office building projects 
with location, district-wise is in the statement 
enclosed. 

(c) puestlon does not arise In view of 'b' 
above. 
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[English] 

Speed Post Service In Oris .. 

3426. SHRI K.P. SINGH DEO: will the 
MinistilrofC<?MMUNICATIONSbepleased 
to state: 

(a) theyearsincewhenthe Speed Post 
Service has been introduced in Orissa; 

(b) the name of the district covered 
under the scheme so far; 

(c) whetherthe Government propose to 
introduce Speed Post Service to each district 
of the State; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVYA NAIDU): (a) speed Post 
Service in Orissa has been introduced in 
1988. 

(b) Tne following district have been 
covered by Speed Post in Orissa. 

Under National Netword 
" 

(a) Balasore (Balasore District) 

(b) Baripada (Mayurbhanj District) 

(c) 80lan91r (801an91r District) 

(d) Rourkela (Sundergarh District) 

(e) Sambalpur (Sambalpur District) 

(f), Berhampur (Ganjam District) 

(g) Koraput (Korapur District) 

(h), Jeypore (Korapur District) 

(i) Rayagada (Rayagada District) 

C) Paradip (Cuttack District) 

(c) and, (d). Speed Post Service is 
introduced In Cities and not forthe District as 
a whole. Introduction of Speed Post Service 
in any cityltown is an ongoing process. 
Whenever a proposal to Introduce Speed 
Post Service to new citieSllowns is received, 
the same is examined' keeping in view 
availability of transport and commercial and 
market viability. 

[ Translation] 

Shortage of Telephone Instruments In 
. Madhya Pradesh 

3427. SHRI KHELAN RAM JANGDE: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether telephone instruments and 
some other items have been found short in 
various godowns of the telecommunication 
centres in Madhya Pradesh; 

(b) if so, the details thereof; 

(c) whether responsibilities have been 
fixed for the shortage; and 

(d) if so, the action taken orproposedto 
be ta~en by the Government against the 
persons found guilty? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 

(b)(i) Shorage of 200 Pusch button Tele-
phone instruments was dete,cted in 
Circle Telecom. Stores Depot 
Bhopal. 
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(i~ 

(ii~ 

Shortage of 200 Telephones and 
200 Telegraph brackets lNas no- . 
ticed in Narsinghpur Sub-Division. 

Shonage of Copper binders was 
found at Jagdalpur in Durg Sec-
ondary SWItching area (SSA) 

(c) Forcase(~C.B.I.caseisinprogl9Ss. 
Forcase (ii) F.I.Rlodgedto Police. Inves-
tigation is in p~ress and For case (ii~ 

Responsibifrty has. been fIXed. 

(d) For case (Hij Where responsibility 
has been fixed Departmental Disciplinary 
action has ·been initiated against the delin-
quent official. 

Wage Settlement In I.A. 

3428. SHRIYASHWANTRAOPATlL: 
SHRI GOVINDRAO NIKAM: 

Win the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whethertheGovemment propose to 
revise the wages oHhe indian Airlines em-
ployees; 

(b) if so, the details thereof and the time 
by which a decision is likely to be taken 
thereon; 

(cl whether there is any proposal to 
provide Interim rellef to Indian Airlines em-
ployees from September 1,. 1991; 

(d) If so, the details thereof; and 

(e) if not the reasons thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOU~ISM (SHRI MADHAVRAO 
SCINDIA): (a) and (b). The question of 
wages ofthee~yees of india Airlines. for 

a period of 5 years with effect from 1.9.1990 
has been referred to the Nationat Industrllll 
Tribunal. 

(cl to (e). Intertm Relief subject to 
adjustment In accordance with the terms of 
award of the Tribunal. Is proposed to be 
given. 

[English] 

Losses of lAAf 

3429. SHRI LAXMINARAYAN 
PANDEYA: 

PROF. RITA VERMA: 

Will the Mnister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the International Airports 
Authority of India has been incurring losses; 

ttY) ·if so, the details thereof and the 
teasons'fhereforduring each of the lastthree 
years; and 

(el the corrective steps taken or pro-
posed to be taken in this regard? 

THE M1N1STER OF CIVIL AVIATION, 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) No, Sir. 

(b) and (c). Does nc: 81 JO. 

F.M .. Statlonsln Seventh Plan 

3430. SHRI M.V.V.S MURTHY: Will 
the Minister of INFORMATION AND 
8AOADCASTING be pleased to state: 

(a) the amount spent on F.M.$tatlons" 
the country during the Seventh Plan period; 
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(b) whether the target of 100 FM sta- DR. A.K. PATEL: 
tiona has been achieved; and DR. K.D. JESWANI: 

(c) If not, the reasons thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARIGIRLJA VYAS): (a) Rs. 
170 Crores (approx.). 

(b) All India Radio's VII Plan included 
scheme of 98 FM Stations/Channels. So far 
57 FM Stations/Channels have been com-
missioned. 28 FM Stations are envisaged to 
be technically ready/ready for commission-
ing by MARCH, 1993 and 13 FM Stations are 
envisaged to be col'Jl)leted during 1993-94. 

(c) The schemes could not be com-
. peted within the periods due to various fac-
tors viz. delay in handing over of sites; delay 
In execution of civil works because of difficult 
terrain and delay provision of Infrastructural 
facilities by the local authorities. 

Gas Based Power Projects In GuJarat 

3431. SHRI DllEEPBHAI 
SANGHANI: 

Nap of the-Pfoject 
" and Capacity 

1 ~ Pipavav GTCC in south Sourashtra 
(dist. Bhavnagar) 

615MW 

2. Gandhar GTCC- Distt. Bharuch 

615MW. 

The techno·economic clearance In re-
spect of Plpavav GrCC was subject Interalia 
to confirmation of 2.25 MCMD of gas which 
has not been confirmed so fat. 

Will the Minister of POWER be pleased 
to state: 

(a) whethertheGovernment proposeto 
set up gas based and Diesel Powerprojeds 
In Gujarat particularly In Mehsana district; 

(b) H so, the details thereof tndlcatlng 
their estimated cost and generation capac-
ity;and 

(c) the time by which these are llkeiyto 
be completed? • 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlPNATH 
RAI): (a) to (c). No proposal for Installation 
of a gas based or diesel based thermal 
power project in Mehsana district of Gujarat 
Is under consideration of the Government 
However, the following proposals for instal-
lation of gas based powerstations In Gujarat 
have received techno-economic clearance 
of the Central Electricity Authority subject to 
certain conditions: 

Estimated 
Cost 

Rs.587.45crores 

As. 573. 73 Crores 

The Gandhar GTCC is proposed to be 
set up by the new Joint venture company 
formed by the Gujarat Power Corporation 
. ltd. along with MIs. Torrent Exports ltd. In 
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view of the change In the executing agency 
and the need forupdatmg1hecost estimates, 
the proJect IS requlradtobe appraised afresh. 
The revised feasibHity reportforthe purpose 
has not been submitted to the Central 
Electricity Authority by the new Ex~cuting 
Agency so far. 

These proposals could be taken up for 
implementation only after essentiallnputsl 
clearances Including the funding arrange-
ments have been tied up and investment 
approval has been accorded In respect 01 
them. 

(Translation] 

Norms for Telephone Directory In Bihar 

glonallanguages, when there Is a reason-
able demand for the same, Which should 
normally be about 1 S~ of the total reqUI. 
ment of telephone Directories. 

(b) and (c) The rules and norms have 
been followed generally with regard to pub-
lication of telephone Directories In Bihar. 
However, in some cases, the publication has 
been delayed due to failure on the part of 
contractor. 

[English] 

Forelgil Aid for Power Projects In 
Kamataka 

3433. SHRI G. MADEGOWDA: 
SHRI V. SREENIVASA 

3432. SHRI MOHAMMAD ALI PRASAD: 
ASHR~FFATMI: 

SHRI RAM LAKHAN SINGH Will the Minister of POWER be pleased 
YADAV: to state: 

Willth~MinlsterofCOMMUNICATIONS 

be pI~ to state: 

(a) the~. of I\Qrmslcriteria fixed for 
thepubfJC8flon of~.~; 

(b) whether$o$e rU,Ies and norms have 
been followetHn.ar; and 

iC) If so, the reasons therefor? 

(a) the names of hydel and thermal 
power projects submitted by the Govern-
ment of Kamataka for approval and for ex-
ternal aid; and 

(b) the null'beroutofthemapprovedfor 
central assistance and for aid by external 
agencies? 

THE MINISTER OF STATE OF THE 
THE DEPUTY MINISTER IN THE MINISTRYOFPOWER(SHRIKAlPNATH 

MINISTRY OF ~ATIONS (SHRI RAI): (a) and (b). The following proposals 
P.V. RANGAYYA NAIDU): (a) Sir, Tele- fornewtherrnalpowerproJectsofKamatak& 
phone OIrecIories In english are published are under examination In the Central EIee-
secondaI'yswltchi'tg.Wlseonceayear. trlcltyAuthority(CEA)foraccordingoftectmo-
These are also published In Hindi and Re- economic clearance: 

Sf. No :NamtI of". ProjIJct capacity DatIJ of 

1. RJIalIw 'W,S ~ III 
,U(pQ)~~Uf 

(MW) R~ipt 

1 xSOO 20.04.e9 

EstdCost 
(Rs. Cr.) 

538.40 
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SI.No Name of the Project Capacity Date of 
Receipt 

EstdCost 
(Rs. Cr.) (MW) 

2. VijayanagarThermal 1 x 500 23.12.91 813.23 
Power Station at Terangalu 
near Hospet-KPCl-Disttt. 
Bellary. 

3. Chamalapura Thermal 1 x 500 23.12.91 1245.99 
PowerSlation near Mysore 
St. I - KPCl-Disttt. 
Mysore. 

4. Sarapadi Hydel Project (3 X30 MW) BHONSLE: Will the Minister of COMMUNI-
at an estimated cost of Rs. 193.07 CATIONS be pleased to state: 
crores has been cleared by CEA on 
4.12.1990 subject to certain condi-
tions. The project is awaiting an 
investment decision. 

The clearance of the thermal projects 
is subject to tie-up of various inputs/statu-
tory clearances such as coal linkage, envi-
ronmental clearance, water availability, ash 
management plan et~., These inputs are still 
awa~ed from the State Government. The 
posing power projects for external aid is 
dependent upon the financial package provi-
sion for this purpose of the funding agency 
and selection of power projects by them. 

According to the modified Gadgillor-
mula Central assistance is given as block 

. gral'lt not for individual projects. 

[ Translation) 

Rural Telephone Exchanges In 
Vidarbha Region, Maharashlra 

3434. SHRI TEJSINGHRAO 

(a) the places in the Vidarbha region of 
Maharashtra where rural telephone ex-
changes have been installed during 1991-
92, district-wise; 

(b) . whether these exchanges have 
started functioning; 

(c) il not, the reasons therefor; and 

(d) the proposal for sitting up rural 
telephone exchanges during 1992-93 with 
locations? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Details are 
given in Statement -I 

(b) Yes, Sir. 

(c) Does not arise. 

(d) Details are given in Statement-II 
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STATEMENT .. 

Rural Telephone Exchanges Installedin Vldharbha Region during 91-92. 

Name of Districts Places 

1. Akola 1. Adgaon{BK) 
2. Medshi 

2. Amravati 1. Asgaon 
2. Bhatukll 

3. Bhandara 1. Jaltpur 
2. Mundikote 
3. Kandri 

4. Buldhana 1. Dasarkheda 
2. Palashi 
3. Jawala Bazaar 
4. Dudha. 

5. Chandrapur 1. Tenburda 
2. Tadall 
3. Bhisi 
4. Sankarpur 

6. Gadchiroti 1. Bhendala 

7. Nagpur 1. Takedghat 
2. Fetri 
3. Khapri 
4. Chandan pardhl 
5. Mahadula 
6. Khagaon (Kargoan 
7. Chachar 
8. Ridhora 

8. Wardha 1. Pohan 

9. Yaotmal 1. Gaul 

LIlt 01 Places where rural telephone exchanges are proposed to be set up during 92-93. 

Namtl of District. Places. 

t. Aakola t. Ugwa 
2. Alewadl 
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Name of Districts 

2. Amravati 

3. Bhandara 

4. Bulhdhana 

5. Chandrapur 

6. Nagpur 

7. Wardha 

8. Yeotmal 

[English) 

Services of LA 

3435. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) the details of services of the Indian 
Alrtlnes which are uneconomical: and 

(b) the steps taken or proposed to be 

Places 

3. Dabha 
4. Dahihanda 
5. Lohara 

1; Wadhama Ramnath 
2. Peth Mangrul 

1. Asgaon 
2. Pohara 
3. Kahnati 

1. Shendiijam 
2. Jawala Bazar 
3. Shahapur 

1. Voltas Compat Majra 
2. Bhangaram Talodhl 
3. Kusana 
1. Kargash 

1. Dahegaon Gosvi 
2. Mangrul 
3. Bhugaon 

1. Chikhali 
2. Sakhara 
3. Pokhari 

taken to make these services economical? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) During August 1992 the 
latests month for which data has been com-
plied out of 120 services operated by Indian 
Alrtlne, 22 did not meet their cash cost 1"8-
suhing in loss of about Rs. 1.57 crores. 

(b) Indian Airlines undenakes ragu .. 
monhoring of Its services. Change of air-
craft, reduction In frequencies, re-routlng 
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and withdrawal of services are attempted to 
the extent possible to improve the econom-
ics of its services. 

Perfonnance of Airlines 

3436. SHRI TARA CHAND 
KHANDELWAL: Will the Minister of CIVIL 
AND TOURISM be pleased to state: 

(a) whether attention ofthe Government 
has ben drawn to the newas-item captioned 
"Need to update airlines· appearing in the 
'Hindustan Times' dated September 
29,1992; 

(b) if so, the facts thereof; and 

(c) th remedial measures proposed to 
be taken in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) Yes, Sir. 

(b) and (c). According to published data 
of lATA, the world's scheduled airlines have 
suffered an estimated operating loss of US $ 
1000 million during the year 1991. Most 
airlines, including US mega carriers and 
reputed European carriers have been in the 
red in this period. While Air India earned a 
net profit of Rs. 145.89 crofes, Indian Air-
lines suffer-ed a loss of Rs. 198.85 crores 
during the year 1991-92. 

The average age of Indian Airlines fleet 
is 9.S years and that of Air India is 9.8 years. 
Air India is acquiring four B 747-400 aircraft 
to replace the old aircraft. Indian airlines is 
also adding 12 more A-320 aircraft to its 
fleet. Other measures like monitoring of 
punql:lality, improvement of customer ser-
vice etc. ~re also taken to improve the 
operating performance. 

Gold and Lignite Deposits In Kerala 

3437. SHRIK.V. THUNGKABAlU: WIll 
the Minister of MINES be pleased to state: 

(a) whether huge deposits of gold have 
been discovered by Geological Survey of 
India at kappal, Mankada In Malapuram 
district and Attapadi Valley in Kerala; 

(b) whethertheGSI has also discovered 
lignite reserves along the coastal areas of 
North Kerala and particularly in Cannanore 
and Kasargod districts; 

(c) if so, the details thereof alongwith 
the estimated quantity of each metal; and 

(d) the time by which drilling operation 
is likely to be started there? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI SALRAM 
SINGH YADAV): (a) As a result of survey 
and exploration carried out by Geological 
Survey of India (GSI), occurrences of gold 
have been found in Kappal and Mankada 
area, Ma!apuram district and attapadi Valley 
In Kerala. However, the data so far obtained 
are not sufficient to establish reserves. 

(b) to (d). GSI is carrying out survey for 
lignite In coastal areas of Kerala. WoJ1( 
carried out so far by GSI have indicated 
occurence of impersistent lignite lenses near 
Varkala, Kundara in Kollam district, 
Payangadi Madaytarea. Kannurdlstrict, and 
at a number of places in Kasargod & 
Cannanore districts. Drilling in Madayi area 
has resulted in estimation of a reserve of 5 
million tonnes. Test drilling for gold In '. .. 
Kappal and Mankada blocks will betaken up 
by GSI during field season 1992-93. 
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Flood Control In ~ 

3438. SHRI PROBIN DEKA: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether the Govemment of Assam 
have submitted any scheme to the Union 
Govemment for approvalto control floods in 
this State; 

(b) if so, the facts in details; and 

(c) the time by which it is likely to be 
cleared? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). 16Schemesforflood 
management costing Rs. 48.20 crores have 
been received for approval during the year 
1992. Out of these, ~ 0 schemes costing Rs. 
15.9 crores have been approved and one 
scheme costing Rs. 4.63 crores has been 
withdrawn by the State Government. Ex-
amination of one scheme costing Rs. 1.99 
crores received in November 1992 has not 
been completed. Clarifications on 1 schemes 
costing Rs. 24.7 crores have been requested 
from the State Government. 

(c) Thetlme of clearance ofthe schemes 
mainly depends upon how soon the State 
Government complies with the observations 
of central appraiSing agencies. 

[Translation] 

T.V. Transmltte,. In Madhya Pradesh 

3439. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister of IN-
FORMATION AND BROADCASTING be 
pleased to state: 

-(a) whethertheGoYemmentproposeto 

Increase the range of T.V. transmission 1ft 
Madhya Pradesh during 1992-93; and 

(b) lIso, the places likely to be covered 
thereby? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUUARIGIRIJA VYAS): 
(a) and (b). 2 high power (1 KW) TV trans-
mitters at Jagdalpur and Jabalpur (Interim 
set up) In replacement of earlier low power 
TV transmitters, have been commissioned 
into service In Madhya Pradesh with effect 
from 1st May, 1992. on commissioning of 
these transmitters, TV service in Baster and 
JabaJpurcflStrictshas considerablylr:Jl)RMlKf. 
No other TV transmitter is expected to be 
commissioned into service in the State dur-
ing 1992-93. 

[English] 

FIlms on Indian Tourism 

3440. SHRI MAHESH KANODIA: WIll 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Government propose 
to produce films for tourists attraction for the 
domestic and the overseas mari(ets; and 

(b) if so, the number of such fOms 
produced on each State during each of the 
last three years? 

THE MINISTER OF CIVIL A"IAnoN 
AND TOURISM (SHRI MADHAVRAO 
SCINDI"): (a) Production of promotional 
films by the Department of tourism Is a 
continuous process. 

(b) The infonnation IsgJvenbelow:-
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St_ No of FIlms produced 

1989-90 Kerala 1 

0rrIsa _1 

Rajasthan 1 

Sikklm 

TamnNadu-
Kamataka-Kerala 1 

Uttar Pradesh-
Rajasthan 

1990-91 Andhra Pradesh-
Kamataka-Kerala 
Tamil Nadu 1 

ArunachalPnMiesh 
Assam- Manlpur-
West Bengal 1 

Assam 

Bihar-Madhya Pradesh-
Gujarat 1 

Deihl 2 

. GuJarat 1 

Haryana 1 

Kashmir and Uttar 
Pradesh 1 

Kerala 1 

Kamatka 1 

lakshadweep .1 

Maharashtra 1 
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Name of Districts Places 

Orissa 1 

Pondlcherry 

Rajasthan 2 

Slkkim 2 

Uttar Pradesh 3 

1991-92 Himachal Pradesh 1 

Jammu & Kashmir 1 

Pondicherry 

Rajasthan 

Tamil Nadu 

[Transtalloo) 

World Bank Assistance for Promotion 
ofTourism 

3441. SHRI BRLJ BHUSHAN SHARAN 
SINGH: WlIlthe Minster of CIVil AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Government have reo 
quested the Wor1d bank for financial assis· 
tance 10r the promotion of tourism in the 
country; 

(b) If so, the details thereof; and 

(e) the amount so tar received 'rom the 
World Bank In this regard? 

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SClNDlA): (a) No, Sir. 

1 

2 

(b) and (c). Does not arise. 

[English] 

Decontrol of PIG Iron 

3442. SHRIHARINPATHAK: 
SHRI HARIBHAI M. 
PATEL: 

Will the Ministerof STEEL be pleasedto 
state: 

(a) whether pig iron has been dec0n-
trolled; 

(b) It so, the details thereot; 

(c) whether GUJarat Sma" Industries 
Cotporatlon distribu!e pig irOn to small scale 
units~and 
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(d) if so, the steps taken or proposed to 
be taken to ensure against new inentrant the 
distribution arrangement system after de-
control of the pig iron? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl (SHRI SONTOSH 
MOHAN OEV): (a) and (b). Distribution and 
pricing of pig iron ha3 been deregulated with 
ef1ect trorn 16 th January, 1992. After de-
regulation, requirement of only five sectors, 
namely, Defence, Railways, Exporters of 
Engineering GoOds. Small Scale sector and 
North Eastem States are met on Priority by 
Main Producers at prices announced by 
them from time to time. The Development 
Commissioner for Iron and Stqel (DCI & S) 
makes aDocation of pig iron only to 5 desig-
nated priority sectors. Requirements of other 
consumers are met by Main Producers in 
accordance with their distribution guidelines. 

(c) Yes, Sir. 

(d) The allocation of pig iron by DCI & S 
torthe small scale units in the State f Gujarat 
is made only to the Gujarat small Industries 
Corporation, and not to individual units. 

Regional Language Programme In 
Kerala 

3443. SHRI RAMESHCHENNITHAlA: 
WIll Ute Minister or INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whelhertheGovemment propose to 
Increase Ute telecast lime of regional lan-
guage programmes from [joordarshan 
Kendras In Kerala; and 

(b) If so, the details thereof? 

'1HEDEPUTYMINISTER INlliEMJN.. 
ISTRY OF INFORMATION AND BROAD-
CASTING(KUMARIGIRLJAVYAS): (a)and 

(b). The duration of the Regional language 
programmes telecast from Ooordarshan 
Kendra, Trivandru m is likely to be Increased 
by haH-an-hour, consequent upon restruc:ting 
Of its programmes with effect from 
01.01.1993. 

Sale of Boeing 737 aircraft 

3444. SHRI GURUDAS KAMAT: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whetherthe indian Airlines proposed 
to sale the entire fleet of BoeIng 737 aIrcraft; 
and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURiSM (SHRI MADHAVRAO 
SCINDIA): (a) No, Sir. 

(b) Does not arise. 

Japanese Assistance for Tourism In 
Karnataka 

3445. SHRI A • VENKA TESH NAIK: 
SHRIMATI BASAVA 

RAJESWARI: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there Is any proposal under 
consideration of the Government for the 
development of tourism In Kamatka with the 
assIstance of Japan dUr1ng 1992-93; and 

(b) If so, the details thereof? 

THE MINISTER Of CIVIL AVIATION 
AND TOURISM (StiRI. MAOHAVRAO 
SClNDIA): (a) and (b). The Slaw Govern-
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ment of Karnataka has sent a proposals to 
Government for development of 
infrasttuctural facilities at selected tourist 
spots in Kamataka With financial assistance 
from the overseas Economic Corporation 

, Fund of the Govemment of Japan. The 
estimated cost of the proposal is Rs. 110.6 
crores. 

{ Translation} 

Telephones and Post Offices In 
Maharashtra, Gujarat and Hi!!ryana 

3446. SHRIMATI SURYAKANTA 
PATll: 

SHRI AVTAR SINGH 
BHADANA: 

SHRt S.N. VEKARtA: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) the number of villages in 
Maharashtra, Gujarat and Haryana where 
telephone and post-offices have been pro-
vided during the lasllhree years; 

(b) the time by which the said facilities 
are likely to be provided in all village 
Panchayats of Faridabad and Gurgaon dis-
tricts of Haryana, Nanded district in 
Maharashlra and Rajkol District in Gujarat; 
and 

(c) the remedial steps taken orproposed 
to be taken by the Government to run tele-
phone exchanges and post offices smoothly? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU):(a) Dotails are 
being collected and will be laid on the table 
of the House. 

(b) (i) Prpvisionofpublictelephonefacility 

In an panchayat villages has been 
planned to 'be provided progres-
sively by March 1995 subject to 
availability or f9Sources. 

O~The post offices af9 opened keeping In 
view the population, distance, ft. 
nanetal allocation and avaHabIe 
resources as such no time frame 
has been fixed. 

(c) Remedial steps taken are as folows: 

(1) Telephone Exchanges 

(a) Constant monitoring of perfor-
mance 

(b) Adopting preventive and cor-
rective maintenance practices 

(cl Replacing did and worn out 
equipments by modem electronic 
equipments in a phased manner. 

(2) Post offices 

By obtaining statements of com-
plaints and improperwo~ing. 

Hydel and Thermal Power Generation 

3447. SHRI SANTOSH KUMAR 
GA'NGWAR: Will the Minister of POWERbJ 
pleased to state: 

(a) the ratio between the hydel power 
generation and thermal power generation 
during the Seventh Five Year Plan In the 
country; and 

(b) the steps being taken to incraase 
the production of hydel power? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlP HATH 
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RAI): <a) Attha end of 7th Plan. out of the pleased 10 stale: 
total installed capacilyof 63636.34 MW, the 
installed capacity of hydroeledrlc projects 
was 18307.67 JAW (28.77%). 

(b) In Qrderto i"lH"OVe hydro generation 
share in the overall generating capacity in 
the country, Government of India have 
constituted a 'Group' to identify new hydel 
projects on which advance action needs to 
be taken during the 8th rIVe Year Plan and 
for suggesting a Plan of action for Imple-
menting these projects expeditiously so as 
to get benefits from these schemes by the 
end of 9th Pian. Further, keeping In view the 
constraints in finanCial resources it has been 
decided to associate Private Sector partici-
pation in power development including hydel 
power sector. 

(Eng/ish) 

Supply of Power 

3448. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of POWER be 

Ca> the names of the private COJ11)8I1Ies 
which have so far register8d their names 
with the Central Government as weft as 
State governments for supplying power in 
accordance with the guidlines prescribed by 
the Government; 

Cb) whether these companies are likely 
to supplypowerat lower rates to the farmers; 
and 

(c) if so, the details thereof? 

THE MINISTER OF. STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) to (c). The list of expressions of 
Interest received in response to the policy to 
encourage private sedor participation '" 
electricity generation, supply and dlstrbu-
tion is given in the Statement attached. The 
price of power would depend upon items 
such as the size, type,location and financing 
plan of the project. 
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Sanction of Post Offices In Bombay tate simultaneous release of prints aU over 
the Country as effective policy measure to 

3449. SHRI RAM NAIK: Will the Minls- check piracy; and 
terofCOMMUNICTIONSbe pleased to state: 

(a) whether Post offices have been 
sanctioned as per norms but nOt yet opened 
so far in Bombay; 

(b) If so, the details with location thereof; 
and 

(c) the time by which these are likely to 
be opened? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 

(b) One post office LokhandVlale Com-
plex, Andheri approved on 18.12. 1990 and 
another post office at Kurar village; Malad 
approved on 15.11.1984 has not yet ben 
opened as an accommodation could be 
available. 

(c) Every effort is being made to find 
suitable buildings, ~he post offices wfH be 
opened subject to availability of suitable 
rented accommodation. 

Video Piney ImpIIcI of flIm Industry 

3450. SHRI HARISH . NARAYAN 
PRABHO ZANTYE: Will the Minister of 
INFORMATION ANOBROADCASTING be 
pleased to state: 

(B) ......... 1heGovMnmeftt ........ 
of1he critical condIIIont of film Industry at a 
...... at growing Video piracy: 

(b) • so. the ... taken 10 piOfidI' 
ftnanci8I ..... 1O 11m InduIIfytncludlng NC-
~1On'for taIaIlbOIIIion of CUllom 
., ~o bring doWn the COlt at print to facII. 

(c) the'reactlon of the State Govem-
ments to the directive of Union Go~mment 
for reduction in entertainment tax? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRLJAVYAS): 
(a) and (b). In orderto mitigate the grievance 

, of the film industry the Central Govemment 
has taken many steps to combat the menace 
of video privacy. The High Powered Com-
mittee constituted by the Govemment to 
look Into the various problems of film industry 
has Inter alia made as many as 19 recom~ 
mendations with a view to' controlling the 
menace. These recommendations Include 
reduction of custom duty on cine raw stock 
and support and encourage the Indian 
Federation Against Copyright Theft (INFACT) 
in its struggle against video piracy. These 

, recommendations have been referred to the 
concened for implementation. All State 
Govemments have agreed in principle, to 
Implement these recommenditlons. How-
ever, as per reports received, only some of 
them haveactually Implemented the same. 
The~mmendatlonf'lgardlngsuppoltand 
encourge the INFACT In ... truggle against 
piracy has already been i"",emented. A Bill 

, to ameed ttie Clnemagraph Act. 1952lntro-
duced in parliament also suggests stringent 
punishment for offences like Interpolation of 
cerHled films and video piracy. Further, 
certainamendrnentslotheMlnilllyotHumaR 
Resource DeveIopnt8II. 

(0) Under Entry No. 12 at ... SlaleLill 
or 1M Constitution. or ...... .-atng 10 
entefIaInment I_fl .... 1UbjIct ....... 
CenIraI GovemmMt do nat .... ...., 
powetI10 Issue dlrac:tionl to 1hem kt lhil 
Ngft.'Howevar. 1M ...... lIftdIIians ~ , 
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High Powered QQmmlU88. on film Industry 
relating to entertainment tax have referred 10 
them for implementation. The Governments 
ofGujarat. ~harashlra, Meghalaya, Orissa, 
Punjab. Rajastl:lan. Slkkim, T~iI Nadu and 
Uttar Pradesh have already agree tojntro-
duce these recommendations on entertain-
menttax. 

NeWSpapers Publ~shed In Gujarat 

3451. SHRICHANDRESHPATEl: Will 

Gujarat was closed down during the last 
year •. 

(d) Does not arise. 

(e) and (I). Three applications for 
registration of newspapers from Gujarat are 
pending for want of necessary documents, 
which are awaited from the applicanls~ 

Fire at Bombay Airport 

the Minister of INFORMATION AND 3452. SHRI MANIKRAO HODl VA 
BROADCATING be pleased to state: GAVIT: will the Minister of CIVil AVIATION 

(a) whether some new newspapers, . 
weaklies, fortnigntlies and monthlies have 
come up in Gujarat State during the last one 
year; . 

(b) if so, the details thereof; 

(e) . whether some newspapers. 
weaklies, fortnighUies and monthlies have 
been closed down during the last one year; 

(d) if~. the details thereof and the 
reasons ofthetrclosur'3; 

·1e.JM nUmI)ef PI applications pe"dj~g 
for Jegsration;-:and 

(n bY wheAtheseare likely to becleared? 

THE DEPUTY MJNISTERINTHE.MIN-
'STRY' OF tNFORMA TION AND BROAD-
CASJING(KUMAflIQIRIJJ\VYAS); (~) and 
(b). Yes, Sir. As pefU¥t:ft~Qfd.$:tT@jn~~i~ 
by the office ofthe Registrar of NewspaPers 
Ior.t~BNI~S1adaHj~;llveweekl~, two 
~ __ l1JQCItbly,a'1Q~9JI1e.f'4'!ith 
_ .... ~we.e.regi~ft~ 
_CIIcm(Iar;;ear, ta9!. 

:(C~s~ormatjQQ_I_~ 
OfficA of ANI no newspaper published In 

NO TOURISM be pleased to state: 

(a) whether a major fire broke out at 
Santa Cruz airport, Bombay on November 
7,1992; 

(b) whether any enquiry has been con-
ducted in this regard; 

(c) if so, the causes of the fire; and 

. (d) the follow up action taken by the 
Government on the findings of th inquiry 
repor1? 

THE MINISTER OF CIVIL AVIATION 
A~Q.TOURJSM. lSHBJ. MADtlA"lRAO 
SCINDA): (a) A fire had broken out on 
7.11.92 in thew "SO:Equipment Depot- of 
the IndianAir Force at theoldairport,aombay. 

(b) to (d). The incident is .under Inves-
tigation by the Indian Air Force. . 

~~~~.t!t.III~ttOQ.,l .po\,!,or ~I~n~, 

3453. SHAI S.B. rHbRAT: wnfthe 
MI~~r qt f?!;l~I:?~, Rl~se,q t.p s,a,te: 

.(!lJ ,,-the. Installed...canadtY .01. y.ariQ.vs 
~r .. pr~t~ an<1tll~, ~~f~otJQ }y]IJcnJl1e 
Capacity has Deen UllIlSeO; ~:ilate-W1se plant 
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load factor during the last three years and 
upto September,1992; 

(b) the reason for shortfall in capacity 
utilisation, if any; and 

(c) the effective measures takenliniti-
ated by the Government to improve the 
performance of power plants? 

THE MINISTER OF STATE OF THE 
-¥NISTJ;!Y OF POWER (SHRI KALP NATH 
RAI): (a) The requisite information is given 
in the Statement enclosed. 

(b) The main reasons for shortfall in 
thermal capacity utilisation were due to short 
supply of coal and its pour quality, old age of 
some of the units, inherrent constraints and 
system load conditions. 

(c) Various measures be.ing taken for 
optimum utilisation of installed capacity in-
clude Renovation and Modernisation of old 
units, assistance to Electricity Boards in 
undertaking Plant Betterment Programmes, 
supply of requisite quantity and quality of 

. coal, training of O&M personnel and 
strengthening of transmission and distribu-
tion systems. 
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.Utillzatlon of Funds C.A.D. In 7th and 
8th Plans 

3454. SHRI K.PRADHANI: 
DR. KrlUPASINDHU BHO!: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether several State Governments 
have under utilised the funds allocated for 
Command Areas Development during the 
Seventh Plan; and 

(b) if so, the details of allocation pro-
posed for Eighth Plan for each state? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) Yes, Sir. 

(b) The details of allocation of 8th Plan 
for the command Area Development 
Programme are given in the Statement at-
tached. . 

STATEMENT 

Command Area Development 

SI.No. StatelUnion Territories ·9th Plan 
(Outlays) 

1. Andhara Pradesh 55.00 

2. Arunachal Pradesh 1.70 

3. Assam 16.79 

4. Bihar 70.65 

5. Goa 6.40 

6. Gujarat 80.00 

7. Haryana 45.77 

8. Himachal Pradesh 10.00 

9. Jammu & Kashmir 2.45 

10. Karnataka 130.00 

11. Kerala 60.00 

. 12. Madhya Pradesh 128.05 
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SI.No. StatelUnion Territories 9th Plan 
(Outlays) 

13. Maharashtra 323.93 

14. Manipur 7.00 

15. Meghalaya 0.00 

16. Mizoram 0.00 

17. Nagaland 0.50 

18. -issa 33.40 

19. p~. ,.lO 140.00 

20. Rajasthan 412.69 

21. Sikkim 1.50 

22. Tamilnadu 45.00 

23. Tripura 0.50 

24. Uttar Pradesh 90.00 

25. West Bengal 18.00 

Total States 1679.33 

Union Territories 

26. Anpaman & Nicobar Islands 0.00 

27. Chandigarh 0.00 

28. Dadra & Nagar Havali 0.20 

29. Daman & Diu 0.60 

30. Delhi 0.00 

31. lakhsdweep 0.00 
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SI.No. State/Union Territories 9th Plan 
(Outlays) 

32. Pondicherry 0.00 

Total Union Terrtories 0.80 

Totlal States & Union Territories 1680.13 

central Sector 

Grand Total 

Advertising Policy for Newspapers 

3455. SHRI SARAT CHANDRA 
PATTANAYAK: Will the Minister of IN-
FORMATION AND BROADCASTING be 
pleased to state: 

(a) whetherthe Government propose to 

830.00 

2510.13 

SHRI BRIJ BHUSHAN 
SHARAN SINGH: 

SHRI KRISHAN DUTT 
SUL TANPURI: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

revise the advertising policy for small and (a) whetherthe incidents of the theft of 
medium newspapers; telephone cables are continuously increas-

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF INFORMATION-AND BROAD· 
CASTING (KUMARI GIRIJA VYAS): (a) to 
(c). The Advertising Policy has already ben 
revised in pursuance of the recommenda· 
tions of the Committee constituted by the 
Government in July, 1987 uncfer the Chair-
manship of the Prlncipallnforrnation Officer. 

[Ttanslation} 

Theft of Telephone Cable. 

3456. SHRI RAJENDRA 
AGNIHOTRi: 

ing; 

(b) the number of incidents of theft of 
telephone cables took place in 1991-92 as 
compared to 1990-91; 

Cc) the amount of loss suffered by the 
government on this account; 

(d) the number of persons arrested in 
this regard and 

(e) the action taken to check thefts of 
telephone cables? 

THE DEPUTY MINISTER IN THE MIN· 
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) to (e). The infor-
mation is being collected and will be laid on 
the Table ofthe House. 
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[English1 

Shortage of Telephone Equlpments In 
M.T.N.L. 

3457. SHRIMATIBHAVNACHIKHLlA: 
Will the Minister of COMMUNICATIONS be 

,pleased to state: 

(a) whether there is shrotage of equip-
ments used in telephor.e exchanges in the 
MahanagarTelephone Nigam Limited; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be 
taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 
There is a general shortage of equipment 
throughout the country, including MTNL. 

(b) This is mainly because of limited 
production capacity being available. 

(c) Steps being taken are as under: 

Discussions are being held continuously 
with the various manufacturers including 
Public Sector Undertakings to er.hance 
production capacity of telephone exchange 
equipment in this country. MTNL will also be 
allotted additional equipment resulting from 
this increased capacity. 

Major/Medium Irrigation Projects of 
U.P. 

3458. DR. LAL BAHADUR RAWAL: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) total number of major and medium 

Irrigation projects with names and locations 
currently in operation in U.P. and utility ap-
proved forthe current year and other project 
details; 

(b) the projects approved during the 
current year and details thereof; 

(c) the details of irrigation projects with 
names and estimated cost pending with the 
Union Government and reasons therefor; 

(d) the details of World bank aided 
projects; and 

(e) the special measures taken to 
complete the irrigation projects to avoid cost 
escalation and time over run and expecled 
irrigation potential likely to be added by the 
end of eighth Plan in U.P.? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) Details of non-going projects 
are given as per Statement- I attached. 

(b) Three new schemes namely 
Gyanpur Pump Canal, Pathari Dam and 
Modernisation of Upper Ganga Canal 
(Phase-I) were given investment clearance 
in April-92', Ju ly-92' andJuly-92' respectively. 
Their estimated cost and ultimate irrigation 
benefits are Rs. 110.51 crores, 12.54crores, 
467.76 crores and 65,415 hectares (ha)2,800 
ha, and 36688 ha respectively. In addition 
revised estimate of two projects namely in-
creasing capacity of Narainpur pump canal 
and Dekali pump canal amounting to Rs. 52 
crores and Rs. 35.24 crores and Dekali 
pump canal amounting to Rs. 52 crores and 
Rs. 35.24 ~rores respectively have been 
approved. 

(c) Details are given as per Statement-
11 attached. 
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(d) Details are given as per Statement-
III attached. 

(e) In VIII Plan thrust has been given 
on completion of on-going projects and 
maximisation Qf beflefits from completed 

projects. Also, it has· been decIded al the 
Centre to rigorously monitor earmarking 
made for irrigation projects in the annual 
plans of the States to ensure timely compte-
tion of projects. Nearfy.8.9 lakh hectares 
irrigation potential is likely to b added by the 
end of eighth Plan in Uttar Pradesh. 
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STATEMENT-III LowerGanga Canal and Sharda Canal 

World Bank aided Projects 

There are 4 world bank aided projects 
under execution in U.P. the names are as 
follows:-

1. 

2. 

Upper Ganga Irrigation 
Modernisation Project (First time 
slice). 

(a) Upper Ganga Canal. 

(b) Madhya Ganga Canal. 

National W2ter Management 
Projects. 

(a) Development of Irrigation 
Management of Present Sarda 
Canal System (Part-I Hardci 
Branch). 

(b) Improvement of Water Man-
agement of Lower Ganga Canal 
System (Stage-Is!). 

Upper Ganga Canal System is being 
modernised with world Bank assistance, the 
agreement of which for first time slice was 
signed by Wold Bank in June 1984. The total 
cost of first time slice is Rs. 510.00 crores 
(Base year 1991-92). The balance cost of 
the project after 3/92 is 22.80 crores. The 
project is now scheduled to be completed in 
June 1995. Madhya Ganga Canal Stage- I 
has also been proposed to be funded from 
Uus aid, given for Upper Ganga Canal Sys-
tem (First time slice) to utilize the savings 
due to increase in the Dollar-Ru;>ee exchange 
rate. This project is also proposed to be 
completed inthe year 1995-96. The Balance 
cost of this project after 2/92 is Rs. 127.80 
crores. 

system have been cleared for World Bank 
assistance under National Water Manage-
ment Project in May, 1991. The total cost of 
lower Ganga Canal cleared for World Bank 
assistance is Rs. 15.20 crores and that of 
Sharda Canal System is Rs. 48.44 crores. 

T.V. Ser!als on Trlbals Problems 

3459. SHRI LALIT ORAON: Will the 
. Minister of INFORMATION AND BROAD· 
CASTING be pleased to state: 

(a) whether the Government have 
provided financial assistance to T. V. serials 
highlighting the culture and problems of the 
tribals and primitive fribals of Chhotanagpur 
and Santhal Parganas of Bihar; 

(b) if not, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINSTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRIJA VYAS): 
(a) and (b). Doordarshan has no scheme to 
provide financial assistance for production 
of TV serials. However, one 01 the commis-
sioned programmes, titled 'Adivasi Kranti 
Doo!'. contained an episode on the life of 
Birsa Munda, the tribal hero of Santhal 
Parganas. . Programmes on the life and 
culture of different parts of the country, in-
cluding that of th Chhotanagpur and Santhal 
Parganas are telecast by Doordarshan from 
time to time. 

(c) Does not arise. 

. Hike In Afr Fares 

3460. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 
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(a) whether air-fares have been hiked 
following recent hike in prices of petrol and 
petroleum produCts by the Air India, Indian 
Airlines and Vayudoot; 

(b) if so, the percentage rise in fares of 
each airlines; and 

(c) the percentage of fare-hike in rela-
tion to hike in petroleum price? 

THE MINISTR OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRA 
SCINDIA): (a) and (b). Following the recent 
Increase in the price of aviation turbine fuel 
India Arlines has increased its domestic ru-
pee fares by 9% effective from 2. 1 0.92 in the . 
form of fuel surcharge Air India two has 
made an identification increase in its fares 
on domestic sectors. Vayudoot has not 
Increased the fare as Indian Airlines and air 
India have done. 

(c) The increase is to offset partially the 
impact of 15.3% increase in the price of 
aviation turbine fuel and withdrawal of bulk 
discount on the fuel. 

Installation of T.V. Transmitters In Bihar 

3461. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI CHEEDI PASWAN: 

WlllthellAinisterof INFORMATION AND 
BROADCASTING be pleased t stale: 

(8) the targets fixed for installation of 
T.V. transmitters in Bihar during 1991-92; 

(b) the progress made so far in this 
regard; 

(c) the number of proposals lying for 
installation of T.V. transmitters in Bihar; and 

(d) the locations where these are likely 
to been installed In the State in luture? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAO-
CASTING (KUMARIGIRIJA VYAS): (a) and 
(b). As per the target fixed. radiating power 
ofthe high power TV transmitter at Daltonganj 
in Bihar which was operating at a reduced 
power of 1 KW was augmented to 10 KW 
with effect from 30th August, 1991. No otHer 

. transmitter in the State had been scheduled 
for commissioning during 1991-92. 

(c) and(d). 7 low TV transmitter ons 
each at Aurangabad. Gumla, lohardaga. 
Hazaribagh. Godda. Navada, Raxaul and 
Supaul are presently under i"l>iementation 
in Bihar. Besides, 2 high power TV trans-
mitters, one each at Jamshedpur and Gaya 
are also envisaged to be set up In the State 
subject to availability of resources and inter 
se priorities. 

Telephone Services of Thane District, 
Maharashtra 

3462. SHRI RAM .KAPSE: Will the 
Ministerof COMMUNICATlONSbe pleased 
to state: 

(a) whether the Govemment are aware 
. about numerous cofll)lainls about the un-
satisfactory .functioning of STDA.ocaI Tele-
phones in Kalyan. Dombivali. Uhasnagar 
and Ambemath areas 01 Thane Dislrid 
(Maharashlra); and 

(b) if so, the reasons thereof and the 
steps takan lor improving the services in 
these areas? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF CMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIOU): (a) Yes. Sir_ 
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(b) SID complaints are mainly due to 
inadequate number of junctions between 
Kalyan and Bombay. Local Services were 
interrupted due to frequent cable faults 
caused due to digging and widening of road 
and other activities by public utility agencies. 
However, following action is already taken to 
improve the service. 

i. 

Ii. 

iii. 

iv 

Providing additional junction cir-
cuits. 

Installation of electronic FAX at 
Kalyan by 1993-94. 

Taking precautionary measures to 
avoid damage to cable keeping 
duration of faults to the minimum. 

Replacement of dd equipment at 
Dombivli, Ulhasnagar and 
Ambernath. This has since been 
completed. 

Booking Arrangement by A TT Division 
oflTDC 

3463. SHRI PRAKASH.V. PATIL: Will 
the Minister 0' CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether A TT Division of ITDC book 
Ihe tickets of different airlines on commis-
sionbasis; 

(b) If so, the details arrangements b$;-
tween ITOC different airlines and the type of 
other benefits etc. beside the commission; 

(c) whether the different airlines give 
travel discount up to 75 per cent to the 
empfoyees of A TT Division of I.TDC; and 

(d) it so, the details of such beneticlaris 
of ITOC from the date of the arrangements? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) and (b). Yes Sir. Apart from 
the prescribed commission for sale of tick-
ets, A TT Division Is entitled to 75% addi-
tional discount and also discounted/compli-
mentary tickets fo familirisation turns as per 
the prescribed norms. 

(c) ,(es, Sir. These discounted tickets 
are issued within the prescribed limits. 

Cd) Tweleve officials of ITDe have been 
the beneficiaries on internationaVdomestic 
sector of different Airlines. In addition, 
spouses off our officials have also availed of 
the facility.· 

Rationalisation of Advertlsment Polley 

3464. SHRIANANTRAO DESHMUKH: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a) whetherthe Government had set up 
a Principal Information Officer committee in 
1987 to review the policy/guidelines for 
rationalisng the advertisements policy; 

(b) if so, the recommendations of the 
Committee; and 

(c) the action taken by the Governmen·t 
or. these recommendations? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a) to 
(c). Ye~, Sir. The committe made Its rec-
ommendations on the following aspects 
of the advertising policy: 

(i) Suitability of different media for 
various types 0' advertisements! 
publicity; 
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(II) Empanelment of the newspapers! 
publications and release of adver-
tisements to them; 

(iii) Mode of production of advertise-
menVpublicily and their release 10 
various media; 

(Iv) Welghtage to be given to small and 
medium and language newspapers; 

(v) Releasing advertisements to a 
chain 01 newspapers; 

(vi) Feasiability of having differential 
. rates lor advertisements of educa-
tional value; and 

. '(vii) setting up aCommitteeforevolving 
a new advertising rate structure. 

The Government accepted all the rec-
ommendations of the Committee and imple-
mented them except the one related to 
minimum print area criteria. 

( Translation] 

Grounding of Alrbus-320 

3465. SHRI MADAN LAL KHURANA: 

Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether some airbus-320 aircrafts 
are lying out of order till June 1992; 

(b) if so, the number of days for which 
these alrcrafts remained In hangars; 

(c) whether these aircrafts could not be 
repaired in time due to non-availability of the 
spares; 

(d) the quantum of loss incurredthereby; 
and 

(e) th~ remedial steps proposecUobe 
taken in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MAOHAVRAO 
SCINDIA): (a) to (c). 01 the 18 aircraft, 5 
remained on ground at different times for 
major maintenance check for prolonged pe-
riods owing to inadequate sparesavailabilily 
during the period upto June,1992 as per 
details given below: 

SI.No. A/cRegn Date Grctdays 

1. 

2. 

3. 

4. 

5. 

VT 

EPR 

EPD 

EPE 

EPF 

EPI 

In 

10.1.92 

26.9.90 

12.3.92 

25.3.92 

22.4.92 

Out 

6.2.92 

8.2.92 

24.2.92 

13.6.92 

Not completed 
by June,1992. 

28 

500 

44 

50 

78 

• All the A-320 aircraft were grounded from February, 1990 and the)' were.b. rt II .. 
a phased manner from October December, 1990. 
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(d) It is difficult at present to estimate 
the revenue loss. 

(e) Indian Airlines has initiated action to 
streamline its inventory managment. 

Revision In the Rates of Royalty on 
Minerals 

3466. SHRI GIRDHARI LAL 
SHARGAVA: Will the Minister of MINES be 
pleased to state: 

(a) whether the Sarkaria Commission 
has recommendedforthe revision of rates of 
royalty on mineral every two years instead of 
three years; 

(b) whether the rates of royalty were 
revised after seven years in 1975, after six 
years in 1981 and then after six years in 1987 
and after five yoars in 1992; 

(c) whether the Union Govemment 
propose to make provision for atomatic en-
hancement in the rates of royalty after a 
span of every two years; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STAT~ IN THE 
MINISTRY OF MINES (SHRI SAL RAM 
SINGH YADAV): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) No, Sir. 

(d) The revision n of royalty has to be 
made after due assessment of production, 
demand, value of minerals etc. at the appro-
priate time. 

CBI Raids agalnJt Officials of Sail 

3467. SHRI SIMON MARANDI: Will 

the Minister of STEEl be pleased t state: 

(a) whether CSI raids were conducted 
against some senior officers of the Steel 

Authority of India; 

(b) if so, the details thereof, and 

(c) the steps taken or proposed to be 
taken against those found guilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SOTOSH 
MOHANDEV): (a) A search was conducted 
by CSI at the residence of an officer of 
Central Marketing Organisation, Steel Au-
thority of India Limited in April, 1992. 

(b) and (c) The investigation report of 
CSI has not yet been received and the action 
will be taken only after receipt of CSI inves-
tigation report. 

Post Offices In Madhya Pradesh 

3468. KUMARI VIMLA VERMA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of villages in Madhya 
Pradesh without Post Offices as per the 
prescribed norms as on March 31, 1992; 

(b) whetherthe Government propose to 
. open new Post Offices during 1992-93; and 

(c) if so, the district-wise and category- . 
wise detailS thereof with location? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P. V. 
RANGA YY A NAIDU): (a) The number of 
Villages without post offices in Madhya 
Pradesh 61,852. 

(b) and (c). Yes, Sir, It is proposed to 
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open 5 departmental sub offices and 55 
extra departmental branch post offices in 
Madhya Pradesh. locations of post offices 
are decided by the Head ofthe Circle based 
on d~mand and justification. 

[English] 

Production of Chrome Ore from 
Suklnda Valley In Orissa 

3469. SHRI ANADI CHARAN DAS: 
Will the Minister of STEEL be pleased to 
state: 

(ij) whether the Union Government 
have recejyed any proposal from the Gov-
ernment of Orissa forUNDP assisted project 
for production of chrome ore from deeper 
horizons of Sukinda valley with appropriate 
environmental protection measures; 

(b) If so, the details thereof; and 

(c) the time by which it is likely to be 
cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Yes,. Sir. 

(b) The Chrome Ore Deposits in Sukinda 
Valley which constitutes about 90% of the 
country's total rese'Ves can at present be 
mind upto only a depth of 40-50 metres due 
10 poor geological condition. In the propose 
project to be implemented by Government of 
Orissa with the assistance of UNDP efficient 
mining techniques will be employed to mine 
ores from a depth of 200 metres and be-
yo.w. The Environment Management Plan 
forthe area will also be formulated under this 
Project. The UNDP contribution proposed 
for the project is US $ 0.525 million. 

(c) The Project is presently under the 

--'" consideration of UNDP for their approval. 
UNDP have recently proposed to the Gov-
ernment, for reformuation/review of the 
project by the Project Development Facility 
(PDF) to be financed out of UNDP resources. 

Spares of Air India 

3470 .. PROF.K.V.THOMAS: 
SHRI MADAN lAl KHURANA: 

Will the Minister of CIVll.'WIATION 
AND TOURISM be pleased te; state: 

(a) whether attention of the Government 
has been drawn to the News-item captioned 
·Air India spares worth Rs. 11 crore 
untraceable" appearing in the Indian Express 
date November 27,1992; 

(b) if so, the facts thereof; and 

(c) the steps taken or proposed to be 
taken in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). The Information is 
being collected and will be laid on the table 
of the Sabha. 

Telephone Adalat In Jamshedpur, Bihar 

3471. SHRt BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of 
COMMUNICATIONS be pleased to state: 

~a) whether there are any orders of his 
Ministry to conduct Telephone Adalat after 
very six months to sort out the complaints 
and difficulties of the telephone users; 

(b) if so, the reasons for not conducting 
any such Addalat so for during the last two 
years in Jamshedpur; and 
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(c) the steps propsed to be taken by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir. These 
are held once in three months. 

(b) and (c). The Telephone Adalat was 
held during the year 1990-91. Now, with the 
joining o~ General Manager (South), Gaya, 
under whose jurisdiction Jamshedpur falls, 
the Telephone Adalats will be held as per 
schedule. 

Hydro Projects 

3472. SHRI HARI KISHORE SINGH: 
Will the Minister of Power be pleased to 
state: 

(a) whether some ongoing hydro 
projects are in dire financial straits at present 
in the country; 

(b) if so. the factual position, project· 
wise; and 

(cl the action taken or proposed to be 

taken to ensure their Implementation On 
schedule? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlP NATH 
,RAI): (a) and (b). The details of on-gOing 
hydro-electric projects which are facing fund 
constraints/cash flow problems along with 
their installed capacity, original and latest 
estimated costs and likely or date of commis-
Sioning are given In the Statement. 

(c) To ensure timley completion of the 
on-going Hydro-electric Projects. the fol-
lowing steps have been taken:-

(1) Regular meetings are held with the 
praject authorities. major 
contracters. equipment suppliers 
and manufacturers to over-come 
constraints on execution of the 
projects and identify corrective 
measures. 

(2) visits are made to the project sites 
to activity take up the matter with 
the appropriate authorities tor re-

o moval of bottlenecks, in the execu-
tion of the power projects. 
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Po .. , p,oJects with German Aid 

3473. SHRI R. SURENDER REDDY: 
Will the Minister 01 POWER be pleased to 
state: 

(a) whether Gennany has agreed to 
provide Rs. 900 crores aid for setting up of 
power projects in India; 

(b) if SO, the details ofthe power projects; 
and 

(c) the time by which these are likely to 
·be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI!<AlP NATH 
RAI): (a) to (c). Negotiations are being held 
with Germany for obtaining assistance to the 
tune of 396.4 Million D.M. lor on energy 
Investment Programme of the Power FI-
nance Corporation and for Uran (Stili) 
Thermal Power Pro.iecI 01 the Maharashtra 
State Eledricity Board. This amount incIl,ldes 
180 million D.W. for other power projects to 
be indentified before the agreement is COr!-

eluded. 

RourUla St ... Plant 

3474. SHRI MANORANJAN 
BHAKTA: 

SHRIGEORGE FERNANDES: 

WiRthe Minlsterof STEEL be pleased to 
state: 

(a) whether the Rourkela 5teel Plant 
has recently identiliedc:ertaln Items for which 
there is scope for setting up anciUary units 
near the plant; and 

(b) • so, the details thereof? 

THE MINISTER OF STATE OF THE 

MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Yes, Sir, 

(b) The anclUary units aralf8ated at par 
with SSI units by SAILJRSP. The details 01 
Items identified are given in the statement 
attached. 

STATEMENT 

hems Identified 

1. Wire Netting 

2. Flexible Coupling with Rubber Pad 

3. Combustion air blower 

4. Common Salt 

5. Hydrated lime 

6. Bumllime 

7. Bleaching powder. 

8. Hot Neck Geese 

9. Hot Top Insert 

10. Copper Member 

11. High Tensile Fasteners 

12. Paper laminated HDPE Rol 

13. Air Bubble sheet 

14. Minerals Wool 

15. Permanent way material (steel) 

16. Tong Rail 

17. CI gate valve lor water and gas 

18. Electrical cable lugs 
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19. Tacho Generator 

20. Transmitter 

21. Thermo couple tips 

22. Electrical switches 

23. HRCFuses 

24. House Pipes 

25. Different springs 

26. Unamoured copper cables 

27. CTS Cables 

28. Pearl Gel 

29. Activated P.lumirTg 

30. Morgoil Bushes 

31. Black and White Tape 

32. Gunniting Compund 

33. Payrolx F-12 

34. Payrolax K-12 

35. CrystallinB-08 

36. Plastic Jet 

37. Zink OxidE' etc. 

38. Ferro Vnedium, Ferro Titlneum etc. 

39. Coil end Protector 

40. Computer Stationery 

41. Dry Sodium Posphate 

42. Ortho Phosphoric Acid 

43. Fly ash bricks 

44. . Fly ash cement 

Promotion of PlIIgrimage Tourism 

3475. SHRI N.J. RATHVA: Willthe 
Minister of CIVil AVIATION AND TOURISM 
be pleased to state: 

(a) whetherthe Union Govemment have 
requested the voluntary organisation to come 
forward for promoting pilgrimage tourism 
under the National Tourism Scheme; 

(b) if so, the names of the voluntary 
organisations which have offered their ser-
vices in this regard; and 

(c) the details of additional facilities 
suggested by the voluntary organisations for 
promoting pilgrimage tourism? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) No, Sir. 

(b) and (c). Does not arise. 

Post Offices In Bihar 

3476. SHRI SYEDSHAHABUDDIN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of post offices opened in 
Bihar, category-wise nd district -wise, during 
1991-92; 

(b) the number ')f post offices proposed 
to be opened during 1992-93, category-wise 
and district-wise; 

(c) the status of implementation by Sap-
ten1>er30, 1992; and 
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(d) the category and location of the new 
post offices opened during 1991-92 and 
during the current yearin Kishanganj, Araria 
and Purnea districts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V. RANGA YYA NAiDU): (a) to (d). Infor-
mation is being collected and will be laid on 
the Table of the House. 

Indira Gandhi Canal 

3477. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of WATER RE-
SOURCES be pleased to stat~: 

(a) whetherthe Union Government have 
approached the World Bank for assistance 
for Indira Gandhi Canal project; 

(b) if so, the assistance likely to be given 
by the World Bank therefor; 

(c) the time by which this project is likely 
to be completed and the total expenditure 
involved thereon; and 

(d) the number of cities to which drinking 
water is likely to be made available and the 
area of land likely to be irrigated with the 
completion of this project? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). The Stage-II of IGNP 
is at present under correspondence with the 
World Bank fortheir assistance. 

(c) The State Government has assessed 
that the completion of the project is likely to 
extend to the 10th Plan subject to availability 
of funds. The stage I of the project is almost 
complete. An exper.diture of Rs. 276 crores 
has been incurred on canal Works and about 
Rs. 264 crores for Area DevelopmentWorks 
of Stage-I As per the Feasibility Report for 

. Stage-II, prepared by WAPCOS the total 

cost of Stage-II has been worked out as Rs. 
3512.40 crores. 

(d) Schemes already implemented are 
supplying drinking water to 40 villages in 
Jodhpur district. 30 villages in Jaisalmer 
district and 140 villages in Churu district. 
Kanwar Sain Lift Irrigation scheme is pro-
viding drinking water to about 180 villages. 
The Jodhpur water supply Scheme is under 
implementation and on completion will pro--
vide drinking water to 158 villages enroute 
and to Jodhpur town. The project when 
completed would provide annual irrigation to 
5.78 lakh hectares in Stage=1 and 8.10 lal<h 
hectares in Stage-II. 

Steel Projects 

3478. SHRI BAPU HARI CHAURE: Will 
the Minister of STEEL be pleased to state: 

(a) whether customs rates are applicable 
to the Steel Projects both under the Public 
and Private Sectors: 

(b) if so, the details thereof; 

(c) whether the uniform interestcharges 
are also applicable to public sector steel 
units; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). The same rate of 
Customs duty is applicable for 'Projects Im-
ports' both for Public and Private Sector 
Steel Projects. At present the rate is 55% ad-
valorem. 

(c) and (d). The rates of interest appli-
cable from 1 st June, 1992 on the loans 
sanctioned by the Central Government to 
Industrial and Commercial Undertakings in 
the Public Sector and Cooperatives having 
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equity capital exceeding Rs. 1 crore are as 
under: 

(i) Investment loans 
17 % per annum 

(ii) Wor1<ing capital loans to meet cash 
19.50% per annum 
losses 

Pilots Joining Air India 

3479. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
CIVllAVIA TION AND TOURISM be pleased 
to state: 

(a) whetharattantion oftha Government 
has bean drawn to the news item captioned 
"pilots exodus taken Swadeshi turn- ap-
pearing in the Indian Express dated Sep-
tember 2, 1992; 

(b) if so, the facts thereof; and 

(c) the remedial steps proposed to be 
taken in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) Yes, Sir. 

(b) and (c). During the period 1.11.91 to 
31.10.92,32 pilOts of Indian Airlines have 
resigned. out of which 17 resigned due to 
personalldomastic: reason, 7 to join Air India 
and 8 without aurlbuting any reason. Indian 
Airlines have introduced a sy!'tem for fur-
nishing 01 bonds by the new entrants. Ad-
equate number of pilots are recruited to take 
care of cases of resignation, voluntary re-
tirement etc. 

Slashing of Central Assistance to West 
Bengal 

3480. SHRI SANAT KUMAR MANDAL: 

Will the Minister of POWER be pleased to 
state: 

(a) whe'~ , :-rthe Union Government have 
slashed the Ilnancial assistance to West 
Bengal in lieu of not clearing the arrears of 
Oamodar Valley Corporation; 

(b) if so, the details thereof; and 

Cc) the reactior. of West Bengal Gov-
ernmer.t thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY.OF POWER (SHRI KAlP NATH 
RAI): Ca) and (b). It has been decided to 
recover the outstanding dues of West Ben-
gal State Electricity Board from the Central 
Assistance to the State Government of West 
Bengal in four equal annual instalments 
during the years 1992-93 to 1995-96. The 
West Bengal State Electricity Board had 
outstanding dues to the extent of Rs. 105.70 
crores as on 31.5.92 to Damodar Valley 
Corporation. During the current financial 
years Rs. 26.44 crores will have to be re-
covered from the Central Assistance to the 
State GoYl. from November, 92 onwards, 

. As. 8.81 crores has already been recovered 
from Central Assistance to State GoYl. in 
November, 1992. 

(c) No reference from the West Bengal 
Government protesting against the recovery 
has been received by the Union Government. 

Pension Scheme for IA Employ ... 

3481. DR. A.K. PATEl: 
SHRI SHANKER SINH 

VAGHELA: 

Will the Minister of CIVIL AVIATION ANO 
TOURISM be pleased to state: 

(a) the progress report on pending issue 
of pension scheme for the employees of the 
Indian Air Lines; 
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(b) the steps taken or proposed to be 
taken for speedy Implementation of the pen-

, sion scheme; and . 

(c) the details of the total amount kept in 
reserve on account of pension scheme? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). Indian Airlines had 
proposed a superannuation scheme In 1978 
which was not approved by Govemment 
Subsequently, in 1989, Indain Airlines had 
formulated another scheme, but the em-
ployees did not find it acceptable. Indian 
Airlines has made a provision Df Rs. 18.88 
crores for the sche~e p~oposed in 1978. 

Serving of Liquor on Private airlines 

3482. SHRI JAGAT VIR SINGH 
ORONA: 

SHRIMATI PRATIBHA 
DEVISINGHPATll: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 

(a) whether private airlines are serving 
liquor on the domestic flights; 

(b) if so, the detai!s thereof; 

Cc) whether the Government propose to 
serve liquor on domestic flights of the Indian 
Airlines and Vayudoot; 

(d) if ~o, the details thereo!; 

C e) If not, the steps proposed to be taken 
to prohibit the serving of liquor on both pri-
vat~ and Indian Airlines and Vayudoot flights? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO· 
SCINDIA): (a) and (b). Under the Indian 
Aircraft Rules, 1937, there is no provision for 

, prohibiting serving of liquor to passengers 

on domestic flights. Information about the 
private airlines serving liquor or otherwise Is 
not being maintained in the Ministry. 

(c) No, Sir. 

(d) and (e). Do not arise. 

Carrier Telephones In Deihl 

::1483. SHRI GOVIND CHANDRA 
MUNDA: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of carrier telephones 
functioning' in Delhi, particularly in Eastern 
Deihl, at present; 

(b) the number of complaints received 
by the Ministry during each of the last three 
years; 

Cc) the details of each complaints re-
spectively in this regard; 

(d) whether the Govemment propose or 
considering to contain the above complaints 
in future; and 

(e) if so; the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY. OF COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU):(a)Atotalof3358 
Carrier -.:-elephone are functioning in Delhi of 
which 1272 are in 'East' area. 

(b) The information is being collected 
. and will be laid on the table of the House. 

(c) Complaints about' Carrier Te"-
phones main!v relate to running out of Ni-cad 
battery capacity and failure of printed circuit 
boards. 

Cd) and (e). Some illl'rovements in the 
des~n to eliminate the above type of fauits 
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have been made in later versions of the 
equipment. 

Carrier systems are installed to enable 
provision of telephones in nonfeasible pock-
ets where telephone cannot be provided 
otherwise due to want of cable pair. The 
carrier systems are withdrawn as and when 
physicial cable pair becomes available. 

Computer Software 

3484. DR. AS 1M BALA: Will the Minister 
of WATER RESOURCES be pleased to 
state: 

(a) The number of computer softwares 
developed by the Computer Cell of Water 
and Power Consultancy Services (India) 
Limited during the last three years; 

(b) whether any consultancy provided 
by WAPCOS in the area of Computer soft-
ware applicable in Water Resources Devel-
opment both in India and abroad; and 

(c) if not, the details thereof? 

THE MINISr=-R OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) 25 number of Computer 
softwares have been developed by the 
Computer Cell of Water and Power 
Consultancy Services (India) Limited during 
the last three years. 

(b) and (c). Yes, Sir. above softwares 
have been develope:d for use in consultancy 
provided by Water and Power Consultancy 
Services (India) Limited relating to Planning 
design. operation and management of Irri-
gation Projects/Pcwer System, Ground 
Water Development and Flood Management 
both in India and abroad. 

the Minister of CIVIL AVIATION AND 
TOURISM be pleased to slale: 

(a) the reasons tor withdrawal of flights, 
changes of timelables fordomeslic services 
of Indian Airlines frequently; and 

(b) the steps taken/proposed to be taken 
to streamline the services of Indian Airlines? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA ): (a) Indian Airlines changes its 
flight schedulelWithdraws flights, when nec-
essary, for reasons like inclement weather, 
load factors on flight, special requirements 
for charter operations, temporary reduction 
on operating aircraft, non-availability of air-
port facilities and also due to industrial unrest. 
Apart from rescheduling of flights on these 
accounts, the schedule of Indian Airlines is 
revised twice a year i.e. for Winter and 
Summer. 

(b) Indian Airlines has taken steps to 
improve operational reliability by: 

(I) close monitoring of on-time perfor-
mance, (2) rationalisaliori of schedule in-
corporating revised block time and increased 
ground time as cushion between flights (3) 
review of action taken for rectification of 
snags at regions as well as headquarters. (4) 
dialogue with employees unions to improve 
productivily (5) close interaction with 
manufactures of spares for supply in time. 
(6) Streamling of customer services in the 
areas of reservalion, flight information, air-
port handling of passengers and baggage. 
(7) improvement of inflight catering services. 

Lower Da'modar Drainage Scheme 

3<186. SHRI SIR SINGH MAHATO: Will 
the Minister of WATER RESOURCES be 

Streamlining Services of Indian Airlines. pleased to state: 

3485. DR. KARTIKESWAR PATRA: Will (a) whether the Lower Damodar Drain-
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age Scheme was approved with the esti-
mated cost Rs. 40 crores each in two phases 
late in 1970-71; 

(b) if so,the progress of work till date; 
and 

(c)thetime overrun and cost escalation? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (c). The Lower Damodar 
Improvement Scheme was approved for 
imPlementation in three phases. The Phase-
rmalnly for drainage improvement of Amta 
Channel costing Rs. 6.82 crOTes was ap-
proved in 1971. It was completed in 1973 at 
a cost of Rs. 22 crores. The other two 
phases mainly for improvement of 
Mundeshwari and Roopnarain rivers costing 
Rs. 24.37 crores and Rs. 2.95 crores re-
spectively could not be completed due to 
difficulties in land acquisition. A new Lower 
Damodar Drainage Scheme to provide relief 
in priority areas of remaining two phases 
was approved in 1989. The expenditure on 
its execution was Rs. 1.17 crores upto March, 
1992. 

Awards to film .. Aparahnnam" 

3487. SHRI P.C. THOMAS: Will the 
Minister of INFORMATION AND BROAD-

~ CASTING be pleased to state: 

(a) whether a Malayalam Film 
'Aparahnnam' has bagged several national 
and international awards for 1991-92; 

(b) whether the move was selected and 
sent for Film Festi'Jal at Figureira Da Foz 
during September 3 to 13, 1992; 

(c) whether it was not screened there; 

Cd) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 

. 
MINISTRY OF INFORMATION AND 
BROADCASTiNG (KUMARI GIRIJA VYAS): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) No, Sir. It was screened there. 

(d) Does not arise. 

Performance of Airports 

3488. SHRI SHANKERSINH 
VAGHELA: 

SHRI HARIN PATHAK: 
. SHRI DILEEPBHAI 

SANGHANI: 
SHRI P.C. THOMAS: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the total return from the major airports 
including International Airports during each 
of the last three years revenue-wise, op-
eration-wise and airport·wise; 

(b) the total yearly expenditure incurred 
in tneir maintenance during the above period; 

(c) whether airports dre not making 
profits; and 

(d) if so, the details thereof and the 
reasons thereloj-? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) Revenue earned by National 
Airports Authority (NAA) and International 
Airports Authority of India (IAAI) during last 
three years is given airport-wise in statement 
-I and statement -II respectively. In NAA, the 
operation·wise accounts are not maintained. 

(b) Total yearly expenditure of all inter-
national and major domestic airports during 
the last three years is as under:-
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1989-90 

1990-91 

1991 -92 

(c) and (d). International airports under 
the control 01 IAAI are profitable except 
Trivandrum which has been transferred to 
IMI only in April. 1991. Traffic at this airport 
is less as compared to other international 
airports. 

No airport of thlii National Airports Au-

(Rs. In crorsS) 

NAA IAAI 

25.63 108.20 

23.69 120.44 

30.36 153.85 

thority is making gross profit though 8anga-
lore, Hyderabad. Ahmedabad and Guwahati 

. show cash surpluses. The reasons for n~ 
making profits are under-utilisation. mainte-
nance of idle airports. free facilities to defence . 
and other Para-military organisations and 
subsidy in the form of concesslonal charges 
to Indian Airlines and Vayudoot. 
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liSCO Modernisation 

3489. SHRI HARADHAN ROY: 
SHRI BASUDEB ACHARIA: 

Will the Minister of STEEL be pleased to 
state: 

(a) whether the Committee of Experts 
had suggested the Government to write off 
loans to the Indian Iron and Steel Company 
for its modernisation programme; 

(b) if os, the details thereof; and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a)to (c). The issue of writing 
off of loans to liSCO for its modernisation 
programme is still at the stage of discussion 
and no decision on the same has been 
taken. 

Wells Dug In Maharashtra 

3490. SHRI VILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) the number of wells dug in 
Maharashtra by Central Ground Waler Board; 

(b) whelherthe Government propose to 
dig more such wells in Maharashtra in near 
future and if so the details thereof; and 

Cc) if not, the reasons therefor? 

THE MINISTER OF WATER RE-
SOURCES CSHRI VIDYACHAR~N 
SHUKLA): (a) The Central Ground Water 
Board has drilled 376 exploratory wells In 

th~ State of Maharashtra upto 31 st March, 
1992. 

(b) The Central Ground Water Board 
has fixed a target o~ drilling 34 exploratory 
wells in the State I)f Maharashtra during 
1992-93, out of which 24 exploratory wells 
have already been drilled upio end of Oc-
tober, 1992 

(c) Does not arise. 

[English] 

Import of Newsprint 

3491.SHRISHRAVANKUMARPATEL: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the quantum of newsprint requiredto 
meet the demands of the Press adequately 
this years 1992-93; and 

(b) the quantity of newsprint imported 
during. 1991-92 and likely to be imported 
during the current year, country-wise, indi-
cating the terms of import? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) and (b). The total demand of newsprint in 
the countryforthe year 1992-93 is estimated 
at 5.55 lakhs metric tonnes (MTs). The 
targeted production of indigenous newsprint 
during the same period is 3.44 lakhs MTs 

. (approx). The difference between the total 
demand and indigenous production is likely 
to be met by import. As the newspapers are 
allowed to import newsprint directly orthrough 
their handling agents as per the current 
Import-Export Policy after decanalisation of 
newsprint, it is not possible to indicate their 
terins of import. 

As perthe information furnished by STC, 
the quantity of newsprint imported during 
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1991-92 was 2,21,000 metric tonnes ap-
proximately. 

[English] 

Eligibility for a Legal Practitioner for 
appearing before C.A.T. 

3698. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Principal Bench of 
Central Administrative Tribunal in their order 
dated 4.9.86 in O.A. No. 188/86 (Shri Radhey 
Shyam and Others Vs Union of India and 
Others) held that if the agent is not a legal 
practitioner, he would not be in a position to 
appreciate the law and facts and effectively 
protect the interests of the parties; 

(b) if so, the details thereof and the 
action taken to implement the judgement of 
the CAT.; 

(c) whether the Department of Person-
nel and Training have supplanted Section 23 

(2) of the Administrative Tribunals Act 1985 
bydelegating the powers to other Ministriesl 

. Departments; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b)Acopy oftheOrderpassed by Central 
Administrative Tribal in O.A. No. 188/86 is 
enclosed in the form of statement. The 
action on any order of the Tribunal is required 
to betaken by the parties concerned with the 
case. The 'Department of Pernsonnel & 
Training not being CJ party to the case, no 
action on its part was, therefore, called for. 

(c) and (d). The instructions were issue<=! 
by the Department of Pernsonnel & Training 
delegating powers to ministries/depts. to 
appoint the Presenting Officers for present-

. ing cases before the Central Administrative 
Tribunal as it is legally authorised to issue 
such instructions. 

STATEMENT 

Central Adimistrative Tribunal 
PrinCipal Bench Delhi 

Regn. No. OA 188186 

Shri Radhey Shyam & Others 

Vs. 

Union of India & Others 

For the applicants 

For the respondents 

Referred to in reply to 
Part (b) of the Lok Sabha 
Un started Question No. 

3698 for 16. 12. 1992 

App:icants 

Responcents 

Sh. S.N. Saxena, . 
Attomey. 

Sh. P. H. Ramchandani, 
Counsel. 
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This application filed on behalf of 21 
applicants was presented by Shrl S.N. 
Saxena In the capacity of an agent of the 
applicants. Along with the application, he 
has filed a bunch of general powers of attor-
ney executed individually by the several 
applicants herein authorising him not only to 
file written statements on their behalf but 
also to produce evide;\C8 and to address 
arguments and to perform such other acts 
and deeds incidental thereto as may be 
necessary. It is noticed that except one 
general power of attorney executed by appli-
cant No.7, Shri Radhey Shyam Slo Shri 
Ram Singh, the other powers of attomey do 
not bear any sta"ll. They are executed on 
a plain paper. As they are required to be 
StarT1>9d, but do not bear any stamp. it 
becomes our duty to i"llound these docu-
ments and send them to the Chief Control-
ling Revenue Authority, Delhi fortaking pro-
ceedings according to law for the recovery of 
the deficit stamp duty and such penalty as he 
may deem fit to impose. The registry may 
take action accordingly to impound these 
documents and send the same to the Chief 
Controlling Revenue Authority for appropri-
ate action under the Sta"ll Act. 

2. Shri Saxena. the agent appearing for 
the applicants, slates that he is entitled to 
address argument on behaH of the applicants. 
But we do not think that he has any such 
right; nor have the applicants any right to be 
represented at the oral hearing of the appli-
cation by an agent in whose favourthey have 
chosen to execute a general power of at-
tomey. Under the general power of attorney 
executed by them they have undoubtedly 
empowered Mr. Saxena to address argu-
ments but that is not enough. ~ion 23 of 
the Administrative Tribunals Act, 1985 (for 
short the Act) permits an applicant to appear 
in person or take the assistance of a legal 
practitioner of his choice to pre$ent his case 
before the Tribunal and not anyone else. 
The Central Administrative Tribunal (Proce-
dure) Rules, 1985, make the following pro-

. vision in Rule 9 which reads as under: 

"9. What to accompany the application 

(1) Every application shall be accom-
panied by a paper-book containing: 

(i) the ce rtified copy of an Orderagainst 
which the application has been filed; 

(il) all documents relied upon by the 
applicant and mentioned in the 
application; 

(iii) detaiisofthecrossedDem4ndDraft 
or crossed Indian Postal Order 
representing the application fee; 

(iv) . index of documents. 

(2) Th~ documents referred to in sub-
rule (I) shall be neatly typed in double space 
on one side of the paper, duly attested by a 
Gazetted Officer and numbered accordingly. 

(3) Where the parties to the suit or 
proceedings are being represented by an 
agent, documents authorising such agent 
shall also be appended to the application. 

Provided that where the agent is a legal 
practitioner, such document of authorisation 
shall be in the form of a duly executed 
Vakalatnama .• 

3 . The agent referred 10 in Rule 9 (3) 
has been defined under Rule 2 (b) 
asfollows:-

"2 (b) agent means a person duly 
. authorised by a party to present 
application or reply on its behalf 
before thaTribunal. 

• Rule 9 read with the definition 
authorises an agent merely to 
present an application or written 
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statement or other documents; it 
does not authorise an agent to 
address oral arguments before the 
Tribunal. The legislature and the 
Rule making authority while per-
mitting a party to appoint an agent 
obviouslyintendedto.v~..stth~agent 

with only restricted authority to 
merely present pleadings or docu-
ments and did not deem It advis-
able to also erJ1)Ower him to repra-
sent the parties at the hearing of 
the application. The parties are 
given the right to appear in person 
or to take assistance of a legal 
practitioner of their choice but not 
of an agent or anyone else pre-
sumablybecause the person whom 
they choose to appoint as an agent, 
If he Is not a legal practitioner, would 
not be in a position to appreciate 
the law and facts and effectively 
protect their interests. An reference 
to the provisions ofthe C.P.C inthis 
regard is of no avail for Section 22 
of the Act specifICally lays down 
that a Tribunal shall not be bound 
by the procedure laid down in the 
code of Civil Procedure, 1908 but 
shall be guided by the principles of 
natural justice ..• Sub section 3 of 
Section 22 vests in the Tribunal the 
powers which a Civil Court has 
under the Code of Civil Procedure 
only in respect of matters specified 
therein. Provisions of Code of Civil 
Procedure contained in Order III 
entitling the parties to be repre-
sented by an agent are not applI-
cable 10 the proceeding before the 
TrbJnaJ. The provisions of the 
Administrative Tribunals Act which 
Is a special enactment prevail over 
the provisions of Code of Civil 
Procedure. When neither the Ad-
ministrative Trbunais Act nor the 
Rules made thereunder entitle the 
parties to the proceedings to be 

represented by an agent, Shrl 
Saxena, who Is not a legal practI-
tioner, cannot be permitted to 
represent the parties as an agent 
Even othelWise, we think that It will 
not be advisable to permit lay per-
sons to represent the parties before 
the Tribunal which Is a Judicial 
Tribunal, more so when the other 
side Is represented by a legal 
practitioner. 

4. In the circumstances, Shri Saxena 
Is declared as not entitled to rep-
resent the applicants In his capac-
ity as an agent. As the parties are 
not represented before us by any-
one else as Shri Saxena, the power 
of attomeylholderofthe applicants, 
by virtune of the terms of his au-
thority is under an obrlgation to act 
on their behalf, the case is ad-
journed to 30.9.86 and Shri Saxena 
is required to inform the applicants 
that the case would be taken up for 
hearing on 30.9.86. 

(Kaushal Kumar) 
Meni>er4.9.86 

(K. Madhava Reddy) 
Chairman 4.9.86 

Non-Payment of Dues to UN 

3699.SHRISHRAV~KUMARPATEl: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whethertheGovemment have raIseI 
propose to raise at various International fora 
the Issue of non-payment of tIues to the UN 
by nurilber countries; . 

(b) • sq, the details thereof; 

Cc) the total arrears of dues to the UN; 
and 

Cd) the amount of arrears owned to the 
UN by the big powers and by Irda and other 
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developing countries? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) India had raised 
the question of non-payment of dues by 
member States to the UN on several occa-
sions in the relevant Committee of the UN. 

(b) The most recent occasion was the 
call by the Indian PR on 10th October, 1992 

for prompt. payment of dues by member 
States. 

(c) The total arrears due to the UN for 
the regular budget and peace-keeping op-
erations as on 31 October, 1992 was US $ 
1470.4 million. Of this, US $ 644 million was 
due in respect of peace keeping operations. 

(d) A statement indicating the amount of 
arrears owed to the Un by big powers, de-
veloping countries and India is annexed. 
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Summit of Central Asian Republics 

3700. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased'to state: 

(a) whether the Government are aware 
of the recent Summit held in Turkmenistan 
which was attended by Pakistar:!. Tur1<ey. 
Iran and four central Asian Republics; . " (b) if so, whether certain issues relating 
to India were raised by Pakistan therein; 

(c) if so, the details thereof and the steps 
taken to counter such moves; 

Cd) whether any reference was made to 
Kashmir in the joint Press Release issued 
after the Summit; and 

(e) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L BHATIA): (a) A summit meeting held at 
Ashokabad in May. 1992, was attended by 
the Presidents of Turkmenistan, Uzbekistan, 
Kazhakhistan. Kyrghyzstan. and Iran and' 
Prime Ministers of Turkey and Pakistan. 

(b) to (e). The following reference to 
Jammu and Kashmir was made in the un-
signed Joint Press Release issued after the 

, Summit: "The parties have agreed that the 
issue of Jammu and Kashmir should be 
resolved peacefully in accordance with the 
principles enshrined ins the UN Charter. 
·The attempts of Pakistan to internationalise 
the Kashmir issue is a violation of the Shimla 
Agreement The concerned governments 
have been apprised of this poSition. 

[ TtanSlation) 

Democratization of UN • 
·3701. ACHARYA VISHWANATH DAS 

SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthe Government nave asKed 
for more democratization of the U.N.; 

(b) if so, the details thereof; 

(c) whether the Government have also 
demanded to resolve the discrimination be-
tween the permanent and temporary mem-
bers of the UN Security Councii (UNSC); 
and 

(d) if so, the details thereof and the 
. resporse of the other members of the UNSC 
thereto? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to Cd). India has 
urged the democratisation of the UN to re-
flect the changing realities in the intemational 
political scene including the large increase in 
the membership 01 the UN. In this context, 
India has called for a wider representation in 
the SeclJr~y Council which would make the 
body more effective and responsive to the 
needs of all UN member states. As early as 
1979. India, alongwith none other countries. 
had inscribed an item "question 01 equitable 

- representation and increase in membership 
of the SecurityCouneil"onthe agenda of the 
UNGA. India has raised this issue at all 
appropriate multilateral fora. This question 
is also under consideration in the ongoing 
UN General Assembly. 

Indians In Saudi Arabia 

3702. SHRt GOVtNDRAO NtKAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the incidents of atrocities 
against Indians working in Saudi Arabia are 
increasing; 

(b) if so. whether the Indian women 
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working there are being forced to live as 
slaves; 

(c) If so, whether the Government have 
conducted any survey in this regard; 

(d) if so, the details thereof; and 

(e) the steps takenlproposedto be taken 
by the Government in the matter? 

THE MINISTER OF STATE IN THE 
MINiSTRYOF EXTERNALAFf!'AIRS (SHRI 
R.l. BHATIA): (a) and (b). No, Sir. 

(c) to (e). Only a very small fraction of 
Indian worker:s in Saudi Arabia have had any 
labour problems. There is no evidence to 
suggest discrimination against Indian as 
opposed to olherforeign workers. In all such 
cases the matter is first taken !JP by the 

, Indian Embassy with the Saudi employer, 
failing which intervention by the Saudi au-
thorities is sought both in Riyadh and in Delhi 
where necessary. 

[English] 

o Indian Maids In Gulf Countries 

3704. DR. RAJAGOPALAN 
SRIDHARAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
banned the emigration of servant maids to 
Gulf Countries; 

(b) if so, the reasons therefor; 

(c) whether the Government have un-
dertaken any investigation Into the cond!-

o tions of women/maid servants at GuH coun-
tries; and 

Cd) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHAI 
R.L. BHATIA): (a) No, Sir. 

(b) Does not arise. 

Cc) and (d). As and when Indian house-
maids approach Indian missions for any 
passport/consular services, the Mission also 
checks on their· welfare to ensure that they 
have no complaints. In the event of any 
specific complaint, immediate action is taken 
to contact the employer/sponsor to resolve 
the matter. In cases where no reconciliation 
is possible, all assistance is given for repa-
triation to India. 

R&D Scientists 

3705. PROF. SUSANTA 
cHAKRABORTY: Will the PRIME MINISTER 
be pleased to state the Rumbar of Research 
and Development scientists and technicians 
per thousand people in India and top ten 
countries 01 the world? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY (DEPARTMENTS OF ELECTRON-
ICS AND OCEAN DEVELOPMENT): (SHAI 
RANGARAJAN KUMARAMANGALAM): 
The information is placed below. 

Scientists, Engineers and Technicians (Set) in R&D per Thousand Population fo/lndla 
and Top Ten Countries 

Name of Country 

1 

Sweden 

. Selin R&D per 
thousand population 

2 

Year 

3 

1987 
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Name of Country Set in R&D p8r Year 
thousand popdation -----------------------

1 2 3 
--------.--~--------------------

Japan 

Israel 

France 

Denmar1: 

F~deral R!?pliOIiC' of 
Germany ~FRG} 

U.S.A. 

Canada 

Ausj,alia 

h;;public of Korea 

6.05 

5.77 

5.07. 

4.96 

4.71 

3.85 

3.40 

3.33 

2.20 

Source: UNESCO Statistical Year-Book - 10;)91 

Note: • Excludes Technicians 

1 f:P.9 

1984 

1986 

1989 

1987 

Export of Mar!ne Sea P.oducts (b) if so, the foreign exchange earned 
therafrom in the las! three years? 

3706. SHRI DA TT ATRA YA BANDARU: 
Will the PRIME MINISTER be pleased to THE DE PUTY MINISTE R IN THE MIN-
state: ISTRY Of· COMMERCE (SHRI SALMAN 

KHURSHEED): (a} and (b). The foreign ex-
(a) whether the Government have ex- change earned by the export of marine prod-

ported marine sea proc'ucfs; and ucts in the last three years is as under:-

Q: Quantity in M. Tonnes. 
V: Value in Rs. crores 

Year Quantity Value 

1989-90 110843 634.99 
1990-9 j 139419 893.37 
1991 ·92 171820 1.375.89 

(Source: MPEDA) 
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Container Freight Stations 

3707. SHRI O. VENKATESHWARA 
RAO:WlllthePRIMEMINISTERbepleased 
to state: 

(a) wt;ethar the Government have 
cleared the proposal from two public sector 
corporations for the setting up 01 container 
freight stations !n the country; 

(b) if so, the main proposals that have 
been agreed upon; 

(c~ 1h: p;-lr~as where these projects are 
proposad ~o toe set up and developed; 

Cd) til" tOl-l: cost of expenditure to be 
involve,i' ;',;:6 

(e) the extent to which it Is likely to be 
• beneficial? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHUR3HEED): (a)to (e). There Is 
a Standing Inter-Min::.terlal Corrvnlttee (IMC) 
which clears proposals for setting up of In-
land Container DepoVContainer Freight 
Station (ICD/CFS). As on 17th September. 
1992 elevan proposals tor setting up CFSs 
have been approved by the IMC. Out of 
these, seven proposals pertained to four. 
Public Sector Organisations. The places 
where these projects are proposed to be set 
up are at Kandla, Calcutta. Surat & Oronagirl 
Node (New Bombay) by Central Ware-
housing Corporation: at Amritsar by Punjab 
State Warehousing Corporation; at Tuti corin 
by Container Corporation of Indoa; and at 
Calcutta by Balmer Lawrie & Co. limited., 
The estimated cQ.st of the proposed CFSs is 
As. 5057.08Iakhs. The ICDslC FSsprovide 

• faCilities for stuffing and destuffing of con-
tainers to exporters near their works. They 
help in decongesting the ports as the con-
talMrs are able to move out of such ports. 
CFSslICOs would accelerate the pace of 

development of multi-modal transport sys-
tem in India thereby linking ri with other 
developed countries. 

TarapiJr Nuclear,Power i'lant 

3708. SHRI PARASnAM 
.BHARDWJW· 

SHRIGEORGE FERNANC~£: 
SHRI RA[\I\A KRISHNA 

KONATHALA: 
,SHRI PRA6HU CAtAL 

KATHERIA: 
SHRIMATI ·:HANDRA 

PR4BHi\ !.fR::=:: 
SHRI MAt':IKRJ\O H0DLYA 

G.AvIT 
SHR! J. CHOKKA R~,O; 
SHRI SATYA DEO SINGH: 
SHRI RAJENDRA 

AGNtHOTP.:: 
PROF. K.V. THOM(-"S: 
SHRI MAHENDHA KUMAR 

SINGH THtXUR. 
SHRI MAHESH KANODl.~: 
SHRI HAftl KISHORE SINGH: 
SHRI R. SURENDER REDDY: 
SHRI SHRAVAN KUMAR 

PATEL: 
SHRi CHETAN P.S. 

CHAUHAN: 
KUMAR I PUSHPA OEVI 

SINGH: 
SHRI GURUDAS KAMA T: 
SHRI RAM NAIK: 
SHRI MANORANJAN 

BHAKTA: 
DR. VASI\NT NIWRUTTI 

PAWAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the agreement between In-
dia and France for supply of uranium for 
Tarapur Nuclear Pov.er Plant is expiring 
shortly; 
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(b) whether India propose to revive the 
. agreement; 

(c) iI so, the details thereof; and 

(d) ~ not, the steps taken/proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-

, MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The agreement 
signed for supply of uranium for Tarapur 
Atomic Power Stations (TAPS) between In-
dia and France is co-terminus with the 
~reement for Cooperation between the 
Government of USA and the Government of 
India concerning the Civil Uses of Atomic 
Energy which would expire in 1993. 

(b) and (c). The French position on the 
supply of nuclear fuel to TAPS is that wh ile it 
would abide by its present contractual obli-
gations which are valid tiU 1993 .. the supply of 
nuclearluel to TAPS beyond 1993 would be 
on the condition of India accepting full-scope 
International Atomic Energy Agency (IAEA) 
safeguards. Our present policy is not to 
accept fuD-scope safeguards. 

(d) Mixed Oxide (MOX) fuel has been 
produced by the Bhabha Atomic Research 
Centre (BARC) on experimental basis which 

, can be used in TAPS In the absence of 
enriched uranium. ft is also possible to 
provide enriched uranium for T AP~ based 
on indigenous technology developed in 
BARC. 

Windmills and Solar Water Pumps 

3709. SHRI B. DEVARAJAN: WiH the. 
PRIME MINISTER be pleased to state:· 

(a) whether the various States have 
. . 

submitted schemeS'" during the last th .... 
years for the seOlng up of windmills and 
instailation of solar water pumps with a view 
to conserv, the convenilonal sources of 

. energy: 

(b) If so, the details of the schemes 
indicating their costs ~nd the extent of re-
duction in pressure on conventional sources 
of energy; 

(c) whether the Union Government have 
received any proposal from the State, in-
cluding Tamil Nadu, for Central aid to 
implement these schemes; and 

(d) it so, the response of the Union 
. Government thereto, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL EN-
ERGY SOURCES (SHRI SUKH RAM): (a) 
Yes, Sir. Requests have been received from 
States for allocation of windmills and solar 
photovoltaic pumps under the nationwide 

. demonstration prograrTllM of the Ministry of 

. Non-CoriVentional Energy Sources. 

(b) The cost of installation of a water 
pumping wind~ill is between Rs. 30,000 to 
Rs. 50,000 depending upon the location. 
The users are ~uired to meet the cost of 
the welt, civil work, etc. whereas the wind 
pumps'Costis met by the Gevemment. In the 
case of solar pholovoltaic pump, the cot of 
360 watt pump is around Rs. 1.00 lakh and 
the beneficiary is required to meet the 
transportation and installation costs plus 
about 10% of the cost of the pumping sys-

. "tem. Thewaterpumping'windmiUiscapable 
of saving upto 2,000 KWh per year of elec-
tricity or upto 1.28 tonnes of diesel where the 
solar water pump (360 watt) flas a potential 
of saving overSOO KWh paryearof electricity. 

(c) !ind (d). Requests for allocation of 
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water pumping windmills as well as' solar 
water pumps have been rac:eived this year 
from several State nodal agencies including 
the ramll . Nadu Energy Development 
AgenCy. The programme Is being restruc-
tured to incorporate improved·models and 
wider range of pump capacities. Allocations 
to different states will be made thereafter 
taking into account the availability of re-
sources. 

Central Assistance to Rajasthan 

3710. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of PLANNING AND 
PROGRA . MME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government of 
Rajasthan has requested the Planning 
Commission to step up the Central assistance 
for 1992-93 to bring It at par with the increase 
allowed to other non-special category States; 
and 

(b) If so, the reaction of the Planning 
Convnission thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Yes, Sir. Some States (including Rajasthan) 
have requested the Planning Commission to 

• step upthe Central assis:ance. The allocation 
of Central Assistance for States' Ptan for 
1992-93was made underthe revised formula 
approved by. the National Development 
Council in December, 1991. Therefor, step-
up in the Central assistance to any State 
may be difficult. However, keeping in view 
the special problems of the State, an addi-
tional assistance of Rs. 10 crores was allo-
cated to Rajasthan State for Indira Gandhi 
Canal Projecl, in addition to Rs. 52 crores 
provided for this project under Border Area 

o.velopment Programme during 1992-93. 

[Translation) 

Appointment on Compassionate 
Grounds In Slndri Fertilizers 

~7". SHRI LALIT ORAON: wm the 
PRIME MINISTER be pleased to refer to the 
reply given on April 22, 1992 to usa No. 
7495 and state: 

(a) the total number of the candidates 
appOinted on compaSSionate grounds in 
Sindri Fertilizers factory so far and the names 
thereof; 

(b) the names of the candidates ap-
pointed in the remaining eight units, sepa-. 
rately; and . 

(c) the time by which the Government 
propose to appoint the remaining candI-
dates in Sindri Fertilizers fadory? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-

. IZERS (DR. CHtNT A MOHAN): (a) The total 
number of candidates appointed on com-' 
passionate grounds in Sindri Fertilizers lac- . 
tory so far is 49. The names of persons 
appointed on compassionate grounds Is 
given at statement - I. 

(b) The names of persons appointed on 
(;ompassionate grounds in the remaining 8 

. unitS/offices, unit-wisels given at statement' 
• II. 

(c) Due to large number of surplus staff 
. and stringent financfal position a decision 
has been taken by the Fertilizer Corporation 
of India limited not to resort ot outside re-
cruitments except in critical areas. It Is, . 
therefore, not possible to Indicate the time by 
which the candidates in the waiting Ust would 
be given employment In Sindri Fertilizers 
Iadory. 
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STATEMENT ·1 

5/. No. Name of person 
appointed SlShri 

1 2 

1. Smt. Renuka Bid. Ayah in School 

2. Smt. Sarswati Devl, Peon 

3. Shri D.M. Haldar, Mazdoor 

4. Smt. Pabia Mahatain. Peon 

5. Smt. Urmila Dev.Pen 

6. Asi Samanta. Attendant 

7. Smt. Parul Bala Devi. Peon 

8. Narendra Saha, Mazdoor 

• 9. Srnt. Chanchala Mandai. Peon 

10. Mrs. Uti Latika Kundulana, Maid ser-
vant 

11. Srnt. Taro Devl. Peon 

12. Krishna Prasad, Mazdoor 

13. Gopal Singh, Mazdoor 

14. Srnt. Bindeshwarl Devi. Pen 

15. Anwar Ansari, Ward Attendant 

16. Masthur Mallick. Ward Attendant 

17. Uday Kant Jha. Ward Attendant 

18. Punta. Peon 

19. NlmaI Cha~ra Mahalo, Ward Anen-
dana 

51. No. Name of person 
. appointed SlShri 

1 2 
··29. Sfflt. Kasttlfi De .... Safei S ... ike 

21. Smt Krlshan Prasad, Ward Attendant 

22. Smt. Kran Dalai, Ayah 

23. Smt. Tetra Devi maid Servant 

24. Mangal Singh. Ward Anendant 

25. Uttam Kr. Dutta, Farash 

26. Smt. Sumitra Devi, Maid Servant 

27. Mangal Ch. Mandai. Ward Attendant 

28. Smt. Kamala Devi. Peon 

29. Prahaland Choudhury, Ward Atten-
dant 

30. St. Sundarmani Gour, Maid Servant 

31. Indrajit Das Gupta (El'J1)Ioyed In P & 
Dr 

32. Smt. Budhni Manjhiyan, Maid Servant 

33. Smt. Shankunt La OevI, Peon 

34. Smt. Santi Chatterjee, Peon 

35. Smt. Dipa Das, Peon 

36. Smt. Anima Chakraborty, Peon 

37. G.S. Pd. Singh, Lab. Opeptor 

38. Smt. Gila, Jha. Peon 

39. Smt~ Shant! Oev~ Peon 
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51. No. Name of person 
appointed SlShri 

2 

40. M Rajgopal. Tech Asstt. 

41. Smt. Ramjhari Devl. Peon 

42. Smt. Parmeshwarl Devi. Peon 

43. Smt. Shakuntala Devi. Peon 

44. Smt. Tulia Mahatain. Peon 

" 45. Smt. Lalmani. Ayah 

46. Smt. Kunti Devi. Peon 

47. Smt. Rauzea Khatun. Peon 

48. Smt. Manju Kukherjee. Ayah 

49. Smt.Sekha Sanyal. Clerk Asstt. 

STATEMENT -ll 

1. Gorakhpur Unit 

51. No. Name of persons 
appointed SlShri 

2 

,. Awdhesh Singh. Sports Attendant 

2. Smt. Gujrati. Peon 

3. Smt. Sakahanti. Peon 

4. Smt. Shivkali Devi Peon 

S. Smt. Prabhawati. Peon 

.6. Budhu Prasad Peon 

SI. No. Name of person 
appointed SlSM 

2 

7. Smt. Tulsl Devl Peon 

8. Smt. Kalma Devi Peon 

9. Smt. Pyari Devi Peon 

10. Chhedi Lal. Peon 

11. Nizammuddin Peon 

12. S. Roy Peon 

13. Smt. Subhawati Peon 

14. Suraj Bhan Peon 

15. Ashok Kumar Ward Helper 

16. Kumari Anjana Sharma. 
Counter Attendant 

17. Smt. Jasminder Kaur Ayah 

18. Smt, Luxml Devi Peon 

19. Shoobha Srivastava Peon 

20. Om Prakash S.S.M. (Semi-skilled 
Mazdoor) 

21. Smt. Shanti Kaosik Lib. Attd.) 

22. Ram Hit Mazdoor 

23. V.K. Srivastava Attendant 

24. Ghanshyam Singh Attendant 

25. R.K. Pandey. Teacher 

·26.. Smt. BechanJ Devl Sa fal Sawka 
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51. No. Name of pelSon 51. No. Name of person 
appointed SlShri appointed S/Shrl 

2 2 

27. Smt. Khotra Devi. Ward Helper 
48. Onkar Nath Mazdoor 

28. Smt. Dulari Devi. Ward HelPer 
49. Bal Bahadur Yadav Mazdoor 

29. Smt. Kamlawati Ward Helper 
50. Kewal Mazdoor 

30. Vijai Kumar, Attendant 
51. Khoob Lal Mazdoor 

31. Smt. Salhanti, Peon 
52. A.K. Paul Teacher Gr. III 

32. Smt. Chandrawati, Ward Helper 
•. Ramagundam Unit 

33. Smt. Keshara Ward Helper 
S/.No. Name of Persons 

34. Lahari, Safai Sewak Appointed 

35. Hanifun Begam, Pen 2 

36. Jawahar. Bearer 1. Mrs. T. Vijayalaxmi Messenger 

37. Bhola, Canteen Waiter 2. A. Rajeshwar Messenger 

38. Pardeshi, ali 3. BSSL Parvathi 
library Attendent 

39. Rohit Kumar Peon 
4. Waheeda Begum 

40. Jagdish (was offered the post in Messenger 

Class IV category but did not join) 
5. D. Varalaxmi 

41. Shri Bhola Prasad, Mazdoor Messenger 

42. Vindhyachal, Mazdoor 6. I. PrameeJa, 
Messenger 

43. Ram Prasad D/R Canteen Waiter 
7. T.Sathamma 

44. Samir Kant Mazdoor Messenger 

45. Gopal Singh Mazdoor 8. T. Lalithakuari 
L.D.C. 

46. Lok Nath Mazdoor 
9. KVRathnam 

47. R.K. Srivastava Mazdoor library Attendant 
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51. No. Name of person 51.No .. Name of person 
appointed appointed 

2 2 

10. B.Padma 24. Mrs. J. Yellaa 
Office Asstt. AAYA 

11. YV Neeraja Sree 25. Mr. S.S. Bhatt.charjee 
Typist Tech. Gr. II (M) 

III. Talchas Unit 
;2. K. Eswarama 

Messenger 51. No. Name of persons 
Appointed 

13. Prameela 
Messenger 1. S.N. Gamik Mazdoor 

14. Ramavathi 2. Mrs. S. Behra librarian 
Messenger 

3. JagirKaur 
15. Ossa Messenger Gi. II 

Messenger 
4. Smt. Barmila Bargia 

16. Gurubarl Dai Bearer 
Messenger 

5. Smt. Chanchla Pradhan 
17. Mrs. Shanka'1'amrna Despatch Clerk 

Messenger 
6. Mrs. Annapuma Singh 

18. Shahnaz Quereshi Clerk Typist 
Guide 

7. Smt. P. Panigrahl 
19. K. Mary Sundera Rao essenger Gr. 00 

Teacher 
8. Smt. Subhdhra SWain. 

20. Mrs. K Mallamma Messenger Cr. U 
Messenger 

9. Smt. P. Prad~ 
21. Mrs. V. Surendranath Messef'lger Gr. II 

S.A.C. 
10. Smt.S.Saal 

22. Mrs. K Mahender Messenger Gr. II! 
Maldoor 

11. Smt. Ambka Sion 
23. MIS. P. Ourgabai Assn. Gr. III 

AAYA 
----------_.-
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51. No. Name of person 51. No. Name of person 
appointed appointed 

2 2 

12. Srnt. R.D. Sridharan 2. Mrs. V.S. Lakshrni 
Asstt. Gr. III Asstt: Grade-I 
(Since opted for V.R.) 

3. Mrs. N. Jalswal 
IV. Jodhpur Mining Organisation Asstt. Gr. I 

1. Smt. Kanta Devl 4. Sh R.R. Gupta 
Crech Attendant Peon-curn-Messenger 

2. Miss Deti Sinhe 5. Shri Jagiit Singh 
Jr. Chemist Peon-(; urn-Messenger 

3. Shri Devi Lal 6. Mrs. S. Bagchi 
Mazdoor Asstt. Gr. I 

4. Shrl Deen Dayal, Mazdoor 7. Smt. Kallash Watl 
Messenger 

5. Shri D.S. Shukla (Appointed on Ad-hoc Basic) 
Sample Taker 

VIII. Central Office 
6. Shrl Shiv Raj Dan 

Quality Checker S/.No. Name of persons appointed 

V. SPLO, Calcutta 2 

Nil Mrs. Sun ita Jain 
Jr. Programer 

VI. Korba DiVison 
2. Shri Lal Singh 

Nil Office Boy 
(Regularised as Mesenger 

VII. Marlceting Vivion on 10.9.90) 

51. No. Name of persons 3. Smt. Som Wati 
appointed lady Messenger 

2 4. Shri Uma Dutt Sati 
Office Boy 

1. Mrs. M.S. Saini (Regularlsed as 
Receptionist Messenger on 16.3.1985) 
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St. No. Name of person . 
appointed 

2 

s. Smt. Bhagrathi Devi 
Lady Messenger 

6. Shri A.L TIWari 
Peon 
(Appointed on Daily Rated 

• Basis on 5.10.70 and 
Regulansed on 28.8.73) 

7. Smt. Prem Kakria 
l.D.C. 

8. Shri Asar Ahed 
Peon 

9. Shri Joseph D. Costa 
Caretaker 

• [English] 

Government Job to Landless People 

3712. SHRI R. JEEVARATHINAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
fonnulate any scheme to provide employ-
menttounefl1>loyed lar.dless people in rural 
areas; 

(b) If so, the details thereof; and 

(c) if not. the reasons therefor? 

THE MINI8TER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT): (SHRI UTTAMBHAI H. PATEL): (a) 
to (c). Integrated Rural Development 
Programme (IRDP) and Jawahar Rozgar 

, Yojana (JRY) are two schemes through which 

employment opportunities are created in rural 
areas. The objective of IRDP is to provide 
self-employment opportunities to the rural 
people below the poverty line through Gov-
ernment subsidy and bank credit. Landless 
agricultural labourers are an important seg-
ment of the target group under this 
Programme; In 1991-92, out of 25 Jakh 
families assisted under IRDP, about 9 lakh 
families were landless agricunruallabourers. 
JRY aims at creating wage employment 
opportunities for unemployed and under-
employed persons below the poverty line in 
the rural areas. Unemployed landless 
labourers are included in the target group of 

. JRY. 

[Translation] 

Export of Leather Products 

3713. SHRI BHAGWAN SHANKAR 
RAWAT: Will the PRIME MINISTER be 
pleased to state: 

(a) the value and the names of the 
countries to which leather products, semi-
finished leather products and untanned 
leather exported during the year 1990-91, 
1991-92 and upto first half of the year 1992. 
separately; 

(b) whetherthere has been deterioration 
in the export of leather products; 

(c) if so, the measures adopted or pro-
posed to be adopted by the Government to 
check this deterioration; 

Cd) the steps taken or proposed to be 
taken to provide' relief to the labourers en-
gaged in the leather products manufacturing 
factories Icottage industries; and 

(e) if nat, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
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KHURSHEED): Ca) to (e). The Information is power reactors and enables conversion to 
being collected and will be laid on the Table fissile material (U-233). 
of the House. 

(Englsh) 

Thorium .. fuel of Kllluapar Atomic 
Po .... Station 

3714. SHRI SANKERSINH 
VAGHElA: 

DR. AMRITLAl KALIDAS 
PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the B.4RC has tapped the 
vast thorium resources in the country by 
using it as fuel tor the Pressurised Heavy 
Water Reactor at Kakrapar Alomic Power 
Station; 

(b) the advantages in using this kind 01 
• fuet;and 

fc) the cost of energy producedlto be 
produced by utIising this fuel in COI'J1)8rison 
to 1M earlier cost? 

THE MINISTER OF STATE IN THE 
WNSTRYOFPARUAMENTARY AFFAIRS 
NfD 'JHE YNlSTER OF STATE IN THE 
UNSTRYSCIENCEAMJTECHNOLOGY 
DEPARTMENT OF ElECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVOElOPUENT AFFAIRS (SHRI 
RANGARAJANKlJMARAMANlAlAM: (a) 
A begming hal been made by loading 35 
1horium IU8IbundIes in the Kakrapar Atomic 
Pvwer Station UnI-1. 

(b) The basic purpose of IoadIngthorium 
bundles in this reactor is 10 achieve the 
objective of.fIux flallening In the initial core so 
as to maximise the power leval in the iniliat 

• years of operaUon. h also given ,!aluable 
....,.nce in use of thorium as a fuel in 

Cc) AI the present stage. introducing 
thorium fuel bundles in a limited way is with 
the purpose mentioned in (b) above. There 
is no ~te economic Impact. 

Clearance of ProJectslSchemes from 
Karnataka 

3715. SHRI S.B. SIDNAL: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the details of the projects and 
schemes submitted by the Government of 
Kamataka to Union Government are pend-
ing clearance; 

(b) their present status in each case; 
and 

(c) the time by which the projects and 
schemes are likely to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVE-NTIONAl ENERGY 
SOURCES (StiRI SUKH RAM): (a) No. 
projecI or scheme submiIIed by !he Gov-
ernment 0' KamaIaka ispendng in the Plan-
ning Commission lor clearance. 

(b) and (c). Do naI arise. 

Bio-Gas PI8nt .... Smail ••••• CIIuIhas 
torAaum 

3716. SHRJ PROBIN DEKA: WII ... 
PRIME MINISTER be pleased to state: 

(a) the number of bio-gas plants and 
smokeless chulhas set up in Assam during 
Uut IMt two ~. VRar.wig· 
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(b) the amount sanctioned, disbursed 
and spent tor this purpose; 

(c) whetherthe Government propose to 
set up such plant$ and chulhas In Assam 
during the current year; 

Cd) the amount of subsidy, grant and aid 
given forthe settlng·:Jp of bio-gas plants and 
smokeless chulhas In this State; and 

. (e) the procedure for the granting of 
such subsidy, grant and aid? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRISUKH RAM): (a) A total of 
about 1190 and 990 family type biogas plants 
4lnd40,OOO and 41 ,390 Improved (smokeless 
) Chulhas are repo~ed to have been set up 
In the State of Assam during the last two 
years i.e. 1990-91 and 1991-92, respectively. 

(b) The Govemment had released in 
advancealotaJsumofRs.77.32lakhsunder 
the National Project on Biogas Development 
and As. 65.14 Iakhs under lhe National 
Programme on Iq)roved Chulhas to the 
Stale of Assam during the year 1990-91 and 
1991-92. Besides. Khadi& Village Industries 
Commission was also given funds for these 
~ for the Stale. 

(c) Yes, Sir. 

(d) A total sum of As. 20.00 lakhs and 
As.'4.88lakhshasbeenreleasedinadvance 
to Ihe Slate 1IOda1 cMpartment under the 
Na1ionaf Projec:l on Biogas Development 
and National Programme on Improved 
Chub. NSpeCtively during lhe period April 
to November, 1992. 

'e) Funds are released in advance to 
. t,.State nodal department In two Install-

ments based on physicallargets allocated to 
the State,achievement of targets, approved 
average amount of subsidy and other norms 
under these two programmes. 

Export Plants of Industrial HouSH 

3717. SHRISANATKUMARMANDAL: 
Will the PRIME MINISTER be pleased to 
staUt: 

(a) whetherthe Government have asked 
the Industrial Houses to submit export plans 
. as reported in the 'Observer of Business and 
Politics', New Delhi, dated November9, 1992; 

Cb) if so, the fad and reaction of the 
Government thereto; and 

Cc) the follow-up action the Government 
propose to take in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Yes, Sir. 

(b) and Ccl. The export projections for 
coming years have been discussed wilh 
these Large Industrial Houses. No specific 
change is likely 10 be made In the Iq)ort-
Export PolicY on the basis of the projeclions 
made by these Large Industrial Houses. 

Production of Clove 011 

3718. SHRI P.C. THOMAS: WII the 
PRIME MINSITER be pleased to state: 

Ca) whether Clove oil Is produced in 
India, itso, the details of areasof ilsculivalion 
and production; 

(b) whether Clove oil is also exported; 
and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF COMMERCE (SHRI tails of areas of cultivation and production of 
SALMAN KHURSHEED): (a) Yes, Sir. De- cloves are given below:-

State Area (HA) Production (MI) 

• 
2 3 

Tamil Nadu 738 670 

Kerala 951 551 

Kamataka 181 72 

Andaman & Nicobar 63 

Is!ands 

Total 1933 1300 

(b) and (c). Yes, Sir, Clove oil is exported mainly to USA, France and UK. Details of 
exports during the last three years are given below:-

Year 

1989-90 

1990-91 

1991-92 

Piped Water Supply Schemes of 
Maharashtra 

3719. SHRI MOHAN RAWALE: Will the 
PRIME MINISTER be pleased to state: 

(a) the numbe~ of piped water supply 
schemes submitteC by the Govemment'of 
Maharashtra 10 the Union Government for 
approval under the Centrally sponsored Ac-
celerated Rural Water Supply Programme 

Oty(K.G) 

2 

1650 

3050 

1670 

are still pending approval; 

Value 
(Rs. in lakhs) 

3 

5.54 

14.42 

7.60 

(b) the' reasons for delay in according 
approval and the time by which these 
schemes are likely to be accorded; 

Cc) whether the Government of 
Maharashtra has requested the Union 
Govemment to sanction Piped Water Sup-
ply Schemes under the Accelerated Rural 
Water Supply Programme as per the revised 
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cost norms on account of rise In prices of 
materials and labour; and 

(d) If so, the reaction of the Union Gov-
ernment thereto? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP· 
MENT) (SHRI UTIAMBHAI H. PATEL): (a) 
There is one piped water supply scheme 
from Maharashtra pending for approval. 

(b) There is no delay as the scheme was 
received only on 8th December, 1992. The 
decision of the Govemment will be conveyed 
to the State Govemment within a period of 
six weeks. 

(c) No, Sir. 

(d) Does not arise. 

Production of Molasses 

3720. SHRi J. CHOKKA RAO: Will the 

Grade I 

Grade II 

Grade III 

Beblow Grade III 

The data on ttie quantity of arrack pro-
duced, and the rate at which it is sold, is not 
Centrally compiled. 

Dispute between Gennan based 
Company and HPSIDC 

3721. SHRI M.V. 

PRIME MINISTER be pleased to state: 

(a) the quantity of molasses produced in 
the country during 1991·92; 

(b) the quantity of molasses diverted tor 
arrack pr.oduction; and 

(c) the cost at which the metric tonne of 
molasses sold and the quantity of arrack 
obtained therefrom and the rate at which It 
has been sold? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). 
The estimated production of molasses duro 
ing the alcohol year 1991-92 was 57.00 lakh 
tonnes, out of which approximately 48.00 
iakh tonnes was utilized for distillation. 

The prescribed maximum selling prices 
of molasses, effective from 23rd November, 
1992 are as follows:-

Rupees Fourteen and paise forty 
per hundred kilograms. 

Rupees Eleven and paise fifty per 
hundred kilograms. 

Rupees Eight and paise sixty per 
hundred kilograms. 

Ru~s Eight and paise sixty for 
every forty kilograms reducing 
sugar content. 

CHANDRASHEKHARA MURTHY: Will the 
PRIME MINSITER be pleased to state: 

Ca) whether the pending dispute re 
garding manufactura of fira protective stae 
doors between some German based com 
panies and Himachal Pradesh State Indu~, 
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trial Development Corporation Limited are 
not yet been settled; 

(b) if so. the reasons thereof; and 

(c) the time by which this dispute is likely 
to be senled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) to (c). The 
Himachal Pradesh State Industrial Develop-
ment Corporation limited had applied for a 
letter of intent to the Government of India in 
August. 1987 for manufacture of fire protec-
tive steel doors in collaboration with MIs. 
Gerhardt & Buck. a German company. They 
were advised on October, 1987 to file a 
composite application since the project in-
volved foreign collaboration and import of 
capital equipment. The revised application 
as advised was not filed by the Himachal 
Pradesh State Industrial Development Cor-
poration limited. There is no outstanding 

• dispute in the matter. 

CBllnquiry Into Marutl Udyog ltd. 

3722. SHRt BARE lAl JAT AV: 
SHRI MOHAN RAWALE: 
SHRI MRUTYUNJAYA 

NAYAK: 
SHRI KALKA DAS: 
SHRI MADAN tAL KHURANA: 
SHRI ANNAJOSHt 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Union Government have 
since taken any action on the C.B.1. report 
about the alleged irregularities in the Maruti 
Udyog Limited; 

(b) if so. the details thereof; 

(c) If not. the reasons therefor; and 

(d) the time by which permisSion is likely 
to be granted to the C.B.!. for registering 
cases against officials 0' the Maruti Udyog 
limited? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI 
PK THUNGON):(a)to (d). The matter is still 
under consideration. 

UPSC Emamlnatlon Centre In Hilly 
Districts 

3723. MAJ. GEN. (RETO). BHUWAN 
CHANORA KHANOURI: wm the PRIME 
MINISTER be pleased to state: 

(a) whether the Government propose to 
open UPSC and SSC examination centres 
at Srinagar. Almora or nearby places in hills 
in view of the fact that a number of job 
aspir:mts have to go to far off places like 
Delhi to appear in the examinati"ons con-
ducted by UPSC and SSC at heavy ex-
penses; 

(b) if so, the time by which these centres 
are proposed to be opened; and 

(c) if not the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNel PUBLIC 
GRlEVANCESANOPENS\oNS(SHRlMATI 
MARGARET ALVA); (a)lo (c). Union Public 
Service Commission has a regular examina-
tion centre at 8areilly to serve the need 0' 
candidates hailing 'rom hilly districts 0' Uttar 
Pradesh. Similarly. Staff Selection Com-
miss!on has a regular examination centre at 
Deheradun (and an additional centre at 
Bareilly for Clerks Grade Examination) for 
this purpose. There is no proposal at present 
to open anothercentre in hHIs of Uttar Pradesh 
as the existing arrangements are found ad-
equate. 
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Posting of Parents of Mentally Handi-
capped Children 

3724. SHRI MANJA Y LAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whethertheGovemment have issued 
certain guidelines in the recent past for 
postingltransfer of the parents of mentally 
handicapped childre.,; 

(b) if so, the details thereof; and 

(c) the extent to which these guidelines 
are being followed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA ): (a) and (b). Yes, Sir. 
Vide this Ministry's O.M. No. AB. 140171411 
90-Est!. (RR) dated 15.2.1991, Ministriesl 
Departments in Government of India have 
been requested to take a sympathetic view 
in such cases and accommodate the requests 

. of parents of mentally retarded children for 
posting at a place (to the extent possible) 01 
their .ooice to help in the medical care of 
these children. 

(c) All the MinisterieslDepartments are 
expected to follow these instructions. 

Merger of VarIous Companies 

3725. SHRIMATI GEETA 
MUKHERJEE: Will :he PRIME MINISTER 
be pleased to state: 

(a) whether number of Unilever com-
panies in India e.g. Brooke Bond India Ltd.,. 
Tea Estates India Ltd.and Doom booma 
India Ltd. , as reported in the (Economic 
Times dated 11.11.1992) are proposed to be 
merged; 

(b) whether the Government have con-
ducted any study about the effect 01 the 

proposed merger in respect of the ex1ent of 
Unile'/er investment in India; and 

(c) if so, the results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) to (c). It is understood that Brooke Bond 
India Ltd.,Tea Estates India Ltd. and Doom 
Dooma India Ltd., have filed applications in 
the respective High Courts for approval for 
amalgamation under Sections 3911394 of 
the COl'1l>anies Act, 1956. As per section 
394A, the Courts are to give notices to the 
Central Government of such applications 
and take into consideration the representa-
tion, if any made to it, before passing any 
order. On receipt of such notices, the Cen-
tral Government studies and examines the 
same, having due regard to the terms of the 
proposed amalgamation presented to the 
Courts. No such notices have been received 
so far In this case. 

Tea Growers 

3726. SHRI HARADHAN ROY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Tea Research Liaison 
Committee (TRLC) are more interested in 
serving big private tea gardens than small 
growers; 

(b) i1 so, the reasons thereof; and 

(c) the steps takenlproposedto be taken 
to change the attitude of Tea Research Liai-
son Comm~tee in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). 
Organisations like Tea Research Associa-
tIOn and Uniled Planters Association ot 
Southe rn India u ndertaka research activities 

. In the filed of tea and ofter their services to 
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tea industry which Include both big and small 
growers. Besides, Tea Board also sponsors 
specialised Research Projects for the ben-
efit of both large growers and small growers. 

Problems of Public Sector Undertak-
Ings 

3727. SHRI V. SREENIVASAPRASAD: 
Will the PRJME MINISTER be pleased to 
state: 

. (a) whether the Government have 
identified the problems of fund for public 
$eCtor companies under Department of 
Heavy InduStries; 

(b) if so, the details thereof; 

(cl whether S\)me of these companies 
despite having PQrformed wen are not being 
encouraged with properfundflowto improve 
1helrfunctions; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFINOUSTRY (DEPARTMENT 

• OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): Ca) to (d). Information Is 
being coIeded and wUI be laid on the Table 
of the House. 

[f18lJSliltbJ1 

. Plan ExpendItUre of Madhya Pradesh 

3728. SHRI SHIVRAJ SINGH 
CHAUHAN: WIth Uinister of PlANNING 
ANDPROGRUAE IUPl.EUENTATlONbe 
pf ... &dto ..... : 

(a) the plan expenditure sanctioned to 
1heGovemmantclMadhyaPradeshfor1991- . 
92; 

(b) the share of the Government of 

Madhya Pradesh in annual plan forthe year 
1991-92; and 

(c) the amount spent on various schemes 
by the Government of Madhya Pradesh in 
1991-92? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF 'NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) The 
approved outlay for the Annual Plan 1991-
92 of Madhya Pradesh was Rs. 2426crores. 

(b) State's total resources In the scheme 
for funding for the approved outlay of Rs. 
2426 ~ores for the Annual Plan 1991-92 of 
Madhya Pradesh was Rs.16S7.56 crores. 

Cc) The State Government has reported 
. the expenditure of Rs. 1817.57 crams forthe 

Annual Plan 1991·92. 

[English} 

OptIonal Subjects for Civil Services 
E;xamlnatlons 

3729.SHRI SYEDSHAHABUDDIN:WiU 
the PRIME MINISTER be pleased to state: 

(a) whether some languages have been 
dropped from the list of optional subjects for 
the Civil Services Examination conducted by 

.theUPSC; 

(b) ihe number of candidates who had 
opted lor those languages, year-wlse, dur-
Ing the tast·S years; 

(c) the number of candidates who had 
ophidlor other languages, which continue to 
be Included as optional subjects during the 
same period; and 

Cd) the number of candidates opting for 



'1465 WrittenAnswers AGRAHAYANA25,1914 (SAKA) Written Answers 1466 

anyone of these languages during the last 3 
years, who had figured in the list of sua:essful 
candidates years-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCESANDPENSIONS(SHRIMATI 
MARGARET ALVA ): (a) U.P.S.C have 
proposed retention of Arabic, Chines, French, 

Glfflnan Pall, Persian and Russian as op-
tional subjeds for the Civil Services (Main) 

'Examination to be held in 1993. 

(b) and (c). Information Is given In state-
ment -I. 

(d) Information Is glve.n In statement -II. 
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Cancellation of Ration Cards 

3730. SHRI GURUDAS KAMAT: Will 
the PRIME MINISTER be pleased to state: 

(a) whether a consumer gets his ration 
cardcancelled If he coos not purchase ration 
at ration shops for two months; 

(b) if so, the reasons therefor; 

(c) whetherthe concerned ration card is 
. renewed; 

(d) if so, the conditions thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAL UDDIN AHMED): (a) 
to (c). Operational responsibility for imple-
~ntation of the Public Distribution System 
is with the State Governmentsl UT Adminis-
trations. . Decisions relating to procedures 
for issue andcancelfation of ration cards etc.· 
are matters within the administrative juris-
diction of the State Governments, Details 
regarding such procedural matters followed 
by State Governments are not maintained 
by the Central Govemment. 

Water Supply Schemes of Kerata 

3731.SHRITHAYILJOHNANJALOSE: 
Will the PRIME MINISTER be pleased to 
slate: 

(a) the numberofdrinking water projects/ 
schemes submiU~ by the Government of 
Kerafa 10 the Union Government for approval 
during 1991-92 and 1992-93; 

(b) the number of projeclslschemes out 
of them which have been approved and the 

number of the projectslschemes still pend-
Ing for approvals; and 

(c) the funds provided to the Govern-
ment of Kerala in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTIAMBHAI H. PATEL): (a) 
and (b). Fifteen projects/Schemes were 
submitted by the Government of Kerala to 
the Union Government. 13 schemesl projects 
have been approved. One scheme wa/ 
returned to the State Government for clear-
ance underdelegated powers. The remaining 
one scheme is under technical scrutiny. 

(c) Under the Centrally Sponsored Ac-
celerated Rural Water Supply Programme, 
funds are not provided project/scheme-wise . 

. During 1991-92 an amount of Rs. 12.45 
crores and Rs. 11.91 Crores respectively 
was provided to Govt. of Kerala under 
ARWSP. 

Export of Readymade Gannents to 
Gennany 

3732. DR. LAXMINARA YAN 
. PAN=>EYA: Will the PRIME MINISTER be 

pleased to state: 

(a) whether a study group had visited 
Germany recently to find out the possibilities 
of the exports; 

(b) If so, whether it expressed possibili-
ties of the export for ready made garments 
and leather made articles; 

Cc) the details of these two commoeities 
being exported to Gennany at present; and 

Cd) the steps taken to Increase export to 
Germany and impact thereof? 

THE DEPUTY MINISTER IN THE 
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MINISTRY OF COMMERCE (SHRI. 
SALMAN KHURSHEED): (a) Govemment 
has not sponsored any Study Group to visit 
Germany to find out the possibilities of ex-
port. 

(i) 

(ii) 

hem 

Rsadymadegarments 
including madeups of cotton, 
madeups of silk and rayon, 
and cotton knitwear. 

Leather goods and leather 
shoes 

(b) Does not arise. 

(c) The details of exports of gar~nts 
and leather articles to Germany are:-

Value during Jan sept., '92 
In million DM 

624.36 

373.52 

(Source: Embassy of India, Bonn) 

(d) Readymade garments and leather 
goods have been included in the 14 thrust 
areas, Identified by the Indian Embassy in 
Germany for intensified export promotion, 
which includes visits by Business delega-
tions, participation In trade fairis and buyer-
seller meets. 

Petro Chemicals 

3733. SHRI K.P. SINGH QEO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Indian Petro-Chemicals 
limited (IPCL) proposes to set up some joint 
ventures abroad; 

(b) if so, the names of the countries with 
which IPCL proposes to set up joint ventures; 

(c) the amount sarmarked by IPCL in 
those joint ventures; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 

Yes, Sir. IPCl proposes to set up joint ven-
. ture projects in Saudi Arabia and Iran. 

(c) and (d). IPel's equity in the Saudi 
Arabian joint venture is proposed at Rs. 66 
crores (equivalent of US$ 22 million). The 
joint venture will be for a 100,000 TPA Ac-
rylonitrile Plant at Yanbu, in association with 
MIs. Alujain Corporation of Saudi Arabia. 

No amount has been earmarked for the 
proposed joint venture in Iran, as it is only in 
the stage of preliminary assessment. 

Modernisation of Funds For SSI 

3734. SHRI GURCHARAN SINGH 
DADAHOOR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is a proposal to set up 
a modernisation fund for Small Scale In-
dustries; and 

(b) the mode of disbursement of this 
fund for small scale units? 

THE MINISTER OF STATE IN THE 
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MINlSffiYOF'NDUSffiY(DEPARTMENT BUTION (SHAI KAMAlUDDlNAHMED): (a) 
OF SMAlL SCALE INDUSTRIES AND No, Sir. 
AGRICUl TURE AND RURAl INDUSTRIES 
(PROF. P.J. KURIEN): (a) and (b). Yes, Sir. 
The Government is considering a proposal 
for setting up of a modernisation fund for SSI 
sector, the details of which are not yet 
finalised. 

Impact of Agreement between U.S. and 
European Community on Public 

Distribution System 

3735. SHRI C. SREENIVASAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Public Distribution of 
• foodgrains to the poor people in the country 

is likely to be crippled due to the agreement 
reached between the U.S. and European 
Community in regard to the farm produc-
tions;and 

(b) if not, steps proposed to be take n in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTAI-

Calcutta 

Kamataka 

Himachal Pradesh 

Sikkim 

Madras 

The process of consultation with the 
constitutional authorities for appointment of 
Permanent Chief JusticeS in thesa. High 
Courts is on. It is not possible to indicate the 
time by. which regular Chief Justices are 

(b) Oo$s not arise. 

Vatant Posts of Chief Justices 

3736. PROF. PREM DHUMAl: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there are some High Courts 
in the country where acting Chief Justices 
have been appointed against regular posts; 

(b) if so, details thereof; 

(c) the time by which regular Chief 
Justices are likely to be appointed; and 

(d) the details of vacancies of Chief 
. Justices and other Judges in various High 
Courts of the Country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS: (SHRI H.R. BHARDWAJ): 
(a) to (d). As on 1.12.92, the Office of the 
Chief Justice of the High Court was vacant in 
the following High Courts from the dates 
indicated against each:-

15.06.92 

01.07.92 

20.10.92 

09.11.92 

15.11.92 

likely to be appointed. 

A statement showing the number of 
vacancies of permanenVadditional Judges 
in the High Courts as on 1.12.92 is attached. 
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STATEMENT 

S.1Io. High Court No. of vacancies lIS 
on 1.12.1992. 

1. Allahabad 3· 

2. Andhra Pradesh 2 

3. Bombay 7 

4. Calcutta 11 

5. Delhi 6 

6. Gauhati 5 

7. Gujarat 3 

8. Himachal Pradesh 3 

9. Jammu & Kashmir 1 

10. Kamataka 9 

11. Kerala 

12. Madhya Pradesh 4· 

13. Madras 2 

14. Orissa 

15. Palna 3 

16. Punjab and Haryana 4· 

17. Rajasthan 3 

18. Skkim 2 

Total 69 

[Tran I lin) SHRJ V. KRISHNA RAO: 
. SHRIMATI BASAVA 

1!Irport .. s.ndaJ Wood RAJESWARI: 
3737. SHR. SURAJBHANU Will the PRIME MINISTER be pleased 

SOLANKI: to stare: 
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<a) the total quantity of Sandalwood, 
Sandal OU and Agarbathls exported during 
the last thl'ge years; 

(b) whether there Is a great demand In 
the International market for the above men-
tioned products; and 

(c) if so, the steps taken 'by the Gov-
emmantto boost export of Sandal products? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) Export figures 

for the last three years are Indicated In the 
Statement enclosed. 

(b). Yes, Sir. 

(c) Export promotion measures such as 
inviting delegations from abroad, sponsor-
ing of study teams to overseas countries, 
publicity campaign, bringing out literature, 
pamphlets etc., sponsoring of buyer-seller 
meets, participation in fairs and exhibitions 
abroad, conducting seminars, etc .• are taken 
to boost exports of these products. 

STATEMENT 

(ExportslAs. Crores) 

Year Sandalwood Products . Sandalwood Oil Agarbathis 

1989-90 7.51 5.7 14.4 

1990-91 10.55 13.3 19.9 

1991-92 12.65 13.1 21.1 

Source: CAPEXll, Calcutta and CHEMEXCIl, Bombay. 

[English) (e) if so, the details thereof? 

Administered Prices Policy THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 

3739. DR. V. RAJESHWARAN:Willthe PROGRAMME IMPLEMENTATION AND 
Minister of PLANNING AND PROGRAMME MINISTER OF STATE IN THE MINISTRY 
IMPLEMENTATION be pleased to state: OF NON-CONVENTIONAL ENERGY 

SOURCES(SHRISUKHRAM):{a)Yes,Slr. 
(a) whether a paper was prepared on 

administered prices policy In 1991; 

(b) If so, the sali9ntfeatures of the study; 

Cc) the administered prices policy pre-
vailing at present; 

(d)wheth8rthe Gov8mmentpropose to 
make any chances therein; and 

(b). An internal study to assess the 
Impact of administered prices on lhe Whole-
sale Price Index was made during 1991-92. 
It was found thai the eflad of increases In 

. administered prices In 1991 on the whole-
sale price index of all commodities was to 
raise it by 1.1 percent as on December, 
1991. 
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(c) to (e). During the last year and a half 
the prices of steel and 'enllizers (phosphatic 
and potassic) Which'were'~minlstered have 
been decontrolled. AJ. Pf8t.8nt prices 0' pe-
troleum and natural gas, petroleum pr0d-
ucts, electricity, and coal are administered 
by the Govemment. Th8Govemment'spolicy 
on administered prices during Eighth Five 
Year Plan Is spell out in Vol. I Chapter IV of 
the Eighth Plan Document. It is proposed 
that during the Eighth Plan period the prlces 
of internationally tradeable products should 
be clecontrolled alongwith suitable down-

: ward adjustments In the tarOtt rates of the 
imports 0' these products. For non-trade-
able products, It Is proposed that prices 
should be based on long run marginal cost. 

National Seminar on Manpower and 
Employment implications 

.3740. SHRIMATI OIL KUMARI 
BHANDARI: Will the Minister of PLANNING 
AND PROGRAMME IMPLIMENTATIONbe 
pleasectto state: 

(a) whether a Notional Seminar on Man-
power and Employment Implications of 
Economic Restructuring was organised re-
centlr, 

(b) If so, the details thereof; 

(c) whether any desired result has since 
been obtained by organising the Seminar; 
and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHR' SUKH RAM): (a) A 
Seminar on Manpower and Employment 
I~icatlons of Economic: Restructuring was 

organised by Institute of Applied Manpower 
Research (IAMR) on 3rd and 4th December, 
1992. 

(b) to (d). The Seminar provided forum 
for disciJssion and debate by experts on 
several Issues relating to manpower and 
e!Tl)loyment In the context of implementalion 
of new economic poiicies. 

Discussion in the seminar related to the 
New Economic Policies. and Emerging 
Economic Structure, expected Employment 
Structure, e~loyment perspective in the 
unorganised sector; employment in 
organised industrial sector; labour market 
signals and policy Intervention and role of 
manpower planning and research. 

In all, 26 parers were contributed and 32 
delegates participated in the Seminar. The 
Seminar was inaugurated by Shri Pranab 
Mukherji, Dy. Chairman, Planning Commis-
sion. The inaugural function was presided 
overby Dr. C. Rangarjan. Member, Planning 
Commission. 

Marine Research 

3741. $HRI GOPI NATH GAJPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government had col-
laboration with former USSR in marine re-
search; 

(b) if so, the details thereof; and 

(c) the amount of investment involved 
and the present status in this regard? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT Of ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
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UENT) (SHRt RANGARAJAN 
KUUARAUANGALAM): (a) Yes, Sir. CSIR 
had collaboration with former (JSSR in Ma-
rine Research since March f 987 when a 
Protocol was signed .. 

(b) FoUowlng 5 projects were identified: 

1. 

2. 

3. 

4. 

5. 

Space·time variability of 
equato~al currents. 

Studies on air-sea inter-
action in relation to mon-
soon dynamics. 

Trans - Indian ocean 
gaotraverses. 

Ecosystem analysis and 
basic research in equato-
rial Indian Ocean. 

Geology and 
metallogenesis of sea 
mounts and ridges in the 
Indian Ocean by using 
lUbmetsibles. 

Work involved both 
theorltlcal and observa-
tional studies on the above 
projects. The work was 
undertaken mostly on the 
first three projects. The 
visits from both sides were 
undertaken till 1991.Eight 
cruises from USSR and 
three trom Indian sides 
were organised in the In-
dian ocean. In all the 
cruises, scientists from 
both countries partici-
pated. So far one mono-
graph, four research pa-
pers and three technical 
reports have been pub-
lished. 

Ccl Thet'et1asbeenftOdI~JnY8ltment 
in the programme. The visits have been 
undertaken and as per the arrangements, 
the sending side has been meeting the ex-
penses towards Intemational travel ot Its 
Scientists and the receiving side has been 
provldlngthe ItlCal hospitality. 

CoHaboration programme is deferred at 
present due to the recent changes in the· 
erstwhile Soviet Union. 

Installation of Hand-Pumps In 
Maharashtra 

3743. SHRt ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any budget allocation was 
made during 1991-92 and 1992-93 for in-
stallation of hand-pumps in the rural and 
drought-affected areas of Maharashtra and 
Andhra Pradesh; and 

(b) if so, the number of hand-pumps 
installed till the end of October, 1992 in both 
the States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP· 
M.ENT) (SHRI UTIAMBHAI H. PATEL): (a) 
No separate allocation is made at the level of 
Central Govem ment for Installation of hand-
pumps. The expenditure on lnsIaIIation of 
hand-pumps in drought affed8d areas is 
met by the State GovemmentsoutofCalamity 

. ReJief Fund. As regards normal plan 
programme of Accelerated Rural Water 
Supply Programme, a total allocation of Rs. 
53.94 crores was made for Andhra Pradesh 
and Rs. 72.80 crores for Maharashtra for 
1991-92 and 1992-93. The schemewise al-
location including that for installation of hand-
pumps Is made by the State Governments. 

(b) The information is not maintained at 
the level Central Government. 
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Allocation for A,hoka Paper Min 

3744. SHRI UDDHAB BARMAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government had 
a proposal to pay an amount of Rs. 67.08 
crores to reopen Ashok Paper Mill. 
Jogighopa. Assam as per the Assam Ac· 
cord; 

(b) If so, whether the entire amount has 
since been paid; and 

(c) if not. the time by which the amount 
is likely to be paid? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 

(b) and (c). An amount of Rs. 10.69 
crores has so far been released tothe Assam 
Government. The State Government has 
been advIsed to transfer the entire money 
released by Ceotr;:l1 Government to the 
Commissioner 01 payments. Further funds 
would be released after this has been done 
by the State Govemmentlaklng Into account 
the actual requirement and utilisation offunds. 

Hike In Newsprint Prices by Public 
Sector Undertakings 

3745. SHRI PAWAN KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to 
state: 

(b) If so, the details of the price in-
creased by' each such units during the last 

. three years; 

Cc) whether private producers In the 
country are willing to seU newsprint at much 
lower price than the public sector units; and 

Cd) if so, the steps taken to safeguard 
the interest of small and medium newspa-
pers? 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI,KRISHNA SAHI): (a) Yes, Sir. 

(b) A statement is attached. 

(c) There are no newsprint mills reporting 
production in private sector. 

(d) There is no statutory control overthe 
. prices of newsprint. The demand of newsprint 

is being met both by indigenous production 
and imports. The import of newsprint Is 
decanalised and the customs duty has been 
abolished. Newspaper units whose annual 
entitlement is determined by the Registrar of 
Newspape rs for India (RNI) to be more than 
200 MT. can import 1 Kg. of standard news· 
print for every 2 Kg. of Indigenously pro-
duced newsprint purchased by them from 
any of the six mitis listed In Schedule Ito the 
Newsprint Control Order, 1962. Newspaper 
units whose annual entitlement I, deter-
mined by the RNI to be less than 200MT. can 
import standard newsprint on the basis of 

Cal whether the Public Sector Under- Annual Entitlement Certificate issued by the 
takings engaged in production of newsprint RNI specifying the maximum quantity that 
have increased the prices of newsprint; the newspaper is allowed to import. 

Name of Mill 

Tamil NadlJ Newsprint and 
Papers limited (TNPL) 

STATEMENT 

. Date of Increase 

1.5.1990 
5.11.1990 

Price Increase 
(Rs. perMT) 

700 
1000 
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Name of Mill Date of Increase Price Increase 
(Rs.perMT) 

17.6.1991 800 

29.5.1992 1000 

The Mysore Paper April,1990 800 
Mills Limited (MPM) October, 1990 800 

Hindustan Newsprint 
Limited (HNL) 

NEPALimited 

Export Of Processed Fish 

3746. SHRJ KALKA DAS: Will the PRIME 
, MINISTER be pleased to state: 

(a) the quantity of processed fish ex-
ported during the last year; and 

(b) the steps takenlproposedto be taken 
to boost the export of 'ish? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) During 1991-92, 171820 
M. T onnes of marine products were exported 
from India. 

(b) To achieve a substantial increase in 

19.6.1991 815 
21.5.1992 1040 

24.11.1992 922 

1.6.1990 865 
29.10.1990 695 

1.4.1991 900 
1.6.1991 795 

20.5.1992 1000 

1.6.1990 1044 
7.11.1990 656 
15.6.1991 1100 
22.5.1992 1700 
2.12.1992 1'000 

the Foreign Exchange earning from the 
marine product exports the following strate-
gies have been adopted: 

(i) 

(ii) 

(iii) 

(i,,) 

Development of deep sea 
'ishing and diversified 
fishing 'or stepping up 
export production; 

Stepping up production by 
culture fisheries; 

Induction of new technol-
ogy and value addition; 

Modernisation of pro-
cessing facilities, quality 
upgradation and waste 
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(v) 

reduction; and 

Aggressive 'market pro-
motion measures. 

People's Involvement In Monitoring 
Public Distribution System 

3747. SHRI SUBASH CHANDRA 
NAYAK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is a need to ensure 
people's involvement in the monitoring of the 
Public Distribution System; 

(b) if so, the direction given by the Union 
Government to the . State Governments in 
the maner; 

(c) the response of the State Govern-
ments to the above suggestion; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLICE DISTRI-
BUTION (SHRI KAMAL UDDIN AHMED): (a) 
to (d). The need to ensure people's in-
volvement in the monitoring of the Public 
Distribution System (PDS) was emphasised 
in the 13th meeting of the PDS Advisory 

. Council held in August, 1991. In the Chief 
Ministers Conference h91d in October, 1991, 
it was agreed that Vigilance Committees 
would be set up at the VillagelFair Price 
Shop level. The ben 3 f iciaries attached to the 
shops, voluntary consumer organisations, 
responsible parsons 01 the area and women 
beneficiaries etc. are to be associated with 
such Vigilance CommitteE'S, which are en-
visaged to oversee the receipts and distri-
bution of commodities at the FPS level. All 
States agreed with the Idea and significant 
progress has been achieved in setting up of 

Vigilance Committees in the Revamped PDS 
areas by the State GovernmentstUT Admin-
istrations. 

Multinational Drug Companies 

3748. DR. KRUPASINDHU SHOI: Will 
the PRIME MINISTER be pleased to state: 

(a) the names of the multinational drug 
companies having monopoly in the field of 
manufacturing drug in the country; 

(b) whether the Government have a 
proposal to restrict the monopoly of those 
multinationals in drug manufacturing; 

(c) whether the Government also pro-
pose to promote the domes.tic companies; 
and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTil-
IZERS (DR. CHINTA MOHAN): (a) To the 
extent information available, the list of bulk 
drugs, amongst the-monitored drugs, which 
are being produced by only one company 
having direct foreign equity in organised 
sector is given at Statement. 

(b) to (d). No, Sir. As per current Drug 
Policy, all companies in the organised sector 
(excepting those with foreign equity more 
than 40%) can manufacture any drug ap-
proved by Drugs Controller (India). In order 
to encourage production 01 drugs in tha 
country, GoVl. have I eviewed the Drug Policy 
to bring ii in consonance with the liberali:.ed 
spirit of the new Industrial Policy_ A back-
ground note on the review of the Drug policy 
has been placed in both the Houses 01 
Parliament on 12th August, 1992, for con-
sideration of the Hon'ble Members. 
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STATEMENT 

Production 01 drugs, amongsi the monllored drugs, ueing produced by only one company 
having direct foreign equity In the organised sector. 

S.No. Name of the cot'TfJ8ny 8ulkDrug 

1. ~.RousseIPhanna i) Framycetin 

2. MIs. Rhone Poulenc (I) ltd. i) Sulphaphenazole 

ii) Prochlorperazine 

iii) Chlorpromazine 

3. ~/s. Hindustan Ciba-Geigy ,i) Sulphaphenazole 

ii) Sulphasomidine 

. iii) Dihydralazine 

4. MIs. Hoechst (I) ltd. i) Baralgan Ketone 

, ii) Pheniramine Maleate 

5. ~. Duphar Interfran i) VitaminD3 

6. MIs. Wyeth labs i) Prednisolone 

Ii) Hydrocortisone 

7. Mis. Burroughs WeUcoma i) Pyremathamine 

ii) Isoprenaline 

III) D.E.C. Citrate 

8. MIs. Boots Pharma ltd. i) Insulin Crystalline 

9. MIs. Sear1e (I) ltd. i) Spironolactone 

10. MIs. Eskayef i) Triamterene 

ii) Trifluoperazine 

11. MIs. Bayer India ltd. i) Mebhydroline 
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S.No. Name of tht? conpany 

12. MIs. Sandoz (I) ltd. 

13. M/s. Procter & Gamble 

14. MIs. Rallis India Ltd, 

15. MIs. Reckitt & Colman 

Industrial Subsidy on Capital Goods to 
Arunachal Pradesh 

3749. SHRI LAETA UMBREY: Will the 
PRIME MINISTER bepleased to state: 

(a) whether the industrial subsidy on 
capital goods and transportation lor 
Arunachal Pradesh has not been paid forthe 
last three years; 

(b) if so, the reasons therefor; 

(c) whether the Union Government have 
requested the State Govemment to pay the 
industrial subsidy and get it reimbursed; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) to Cd). The 
Government of Arunachal Pradesh have 
submitted Transport Subsidy claims 
amo·unting to Rs. 3.31 crores ·and have re-
quested for advance payment for disburse-
ment to the eligible units. They have been 
advised to first disburse the money and then 
claim reimbursement as the Scheme works 
on the basis of reimbursement to the State 
Governments. • 

Bulk Drug 

i) Atropine 

i) Menthol 

i) Iron Dextran 

i) Parachlore Meta Xylenol 

Export Oriented units and free trade 
Zones 

3750. 'SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Government have 
evaluated the perlormance of 100 percent 
export oriented units and Free Trade Zones 
in different sectors over these year; 

(b) if so, the achievements and opera-
tionaVadministrative drawbacks of these 
schemes; 

(c) the steps proposed to overcome the 
drawbacks; 

(d) whether the Government propose to 
set up Free Pons in the country; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY· OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). The 
working of Export Oriented units (EOUs) and 
units in Export Processing Zones (EPZs) is 
unoorconstanl scrutiny. Export Performance, 
specially 10 General Currency Areas, has 
shown e·ncouraging growth. Administrative, 
operational and policy issues are reviewed 
periodically. Based on feed back received, 
Improvements have been effected in the 
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schemes In August, 1991 add also In the 
Export IrJ1)Ort Policy 1992-97, 

(d) and (e). An Advisory Committee 
constituted to examine the desirability and 
feasibility of setting up a Free Port In India 
has recommended its establishment in Goa.' 

Return of Indian Workers to Gulf 
Countries 

3751. SHAI RAMESH CHENNITHALA: 

THE MINISTRY OF SCIENCE AND TECH-
NO LOGY '(DEPARTMENT OF ELEC-

. TRONICSANDDEPARTMENTOFOCEAN 
DEVELOPMENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The Department 
of Space has no plans to set up any Research 
Centre.on Astrology. 

(b) Does not arise. 

Economic Loss due To UN Sanctions 

Will the PRIME MINISTER be pleased to 3753. SHRI VISHWANA TH SHASTRI: 
state: Will the PRIME MINISTER be pleased to 

. (a) the number of Indian workers who 
have since returned to their respective Gulf 
country during the last one year, country-
wise; and 

(b) the steps taken by the Government 
to facilitate the return of such workers to the 
place of their work? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L BHATIA): (a)ar.d (b). The ir'!formation is 
being collected and w;U be pJaced on the 
Table of the House. ' 

( Translation) 

National Research Centre-on Astrology 

3752. SHRI MRUTYUNJAYA NAYAK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Governmentpropose to 
~t-up a National Researctl Centre fordoing 
the research work on all the ~ of 
astrology; and 

(b) • SO. the details thereof? 

THE MINISTER OF THE STATE IN 
THE MINISTRY OF PARlIAMENTARY 
AFFAIRS AND MNStER OF STATE 'IN 

state: 

(a) whether the country is bearing eco-
nomic loss due to UN's economic. sanctions 
on various countries; 

(b) if so, the estimated economic loss, 
country~wise; and 

(c) the steps takenlproposed to be taken 
- by the Government to compensate this 

economic loss? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) and (b). The 
United Nations has from time to time applied 
economic sanctions against different coun· 
tries including South Africa, Iraq. Libya, Yu-
goslavia. Somalia and Liberia. In case of 
South Africa, Somalia and Liberia, India did 
not suffer any direct economic loss since the 

. UN had only imposed an anns embargo 
against thesecounlries.1n case of economic 
sanctionsag3insllraq and "occt4Ji8d Kowal-, 
• is estimated thallnc:fiasullered a loss in the 
region of US$3.5b111on. A substanllal pan of 
• was due to .Ioss of export eammgs, non-
I8CCMtIY oi dues on account of commodity 
andproject8Xports, loss of I8f1lIItances from 
Non-Residenllndlans seltled In these and 
other Gut ~untries affected by \his crisis, 

_ and • ..,...-\If8onevacuationofthousands 
of indian nationals stranded In these coun-
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tries during the GuH crisis. In addition India EDUAROO FALEIRO): (a) At present 22 
also suffered indirect loss due to higher countries (Australia, Austria, Belgium, 
prices paid for oil and petroleum products. Canada, Denmark, Finland, France, Ger-
So far as the sanctions against Libya are many, Greece, Ireland, ltaly,Japan, Luxem-
concerned, it is es~imated that India has bourg, Notherlands, Norway, New Zealand, 
suffered an approximate loss of US$110 Portugal, Spain, Sweden, Switzerland, U.K. 
million as a result of these sanctions due to and USA) are members of the Missile 
non-receipt of our dues for commodity and Technology Control Regime (MTCR). The 
project exports to that country. In the case of objective of MTCR has been to restrict 
Yugoslavia and Liberia no calculations has transfers of missile equipment and certain 
yet been made. . kinds of space related technology which is 

(cl Government of India has taken steps 
,to urge the Security Council to take action 
under article 50 of the UN Charter to solve 
these problems. The Security Council has 
asked member States and UN's Specialised 
Agencies to give attention to the special . 
problems of the countries affected by these 
sanctions. The matter is also being discussed 
in the Charter Committee. We are actively 
pursuing this matter in different organs of the 
United Nations. 

[English1 

Restriction on space Programme by 
Western Powers 

3754. SHRI SRIKANTA JENA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Western powers have 
placed restrictions on India's space and mis-
sile programme; 

(b) whether the Western powers in their 
bid to scuttle the country's missile plan have 
tried to place the successfully test fired 
·PriMlvi'" under the Missile Control Technol-
09)' Regime (~CTR) recently; and 

Cc) if so, the details thereof and the 
reaction of the Government with regard 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 

capable of being used for missile develop-
ment. The MTCR is not an international 
treaty, but it is an adhoc export control regime 
and its member states implement its (MTCR) 
provisions through their respective national 
legislations. Under its legislation ariSing out 
of MTCR related obligations, the US Gov-
ernment imposed sanctions on Department 
of Space and Indian Space Research Or-
ganization on May 11, 1992. Subsequently, 
in June 1992, the US Govemment notified a 
list of countries with respect to specific 
projects to which US companies cannot ex-
port without licences if they have reason to 
believe that the product would be used for 
missile design, development, production and 
use. India is mentioned in this list. 

(b) The MTCR is aimed at preventing 
proliferation of ballistic missiles having a 
range of more than 300Kms. and a warhead 
01 more than 500 Kgs. weight. "PRITHVI· 
missile is being developed in two versions-
150 Kms. range and a 250 Kms. range. 
therefore strictly speaking prithvi should not 
attract MTCR related restrictions though, in 
the recent past, these, restrictions have been 
imposed on· the ground that Prithvi comes 
close to the MTCR threshold. 

Cc) Even at the time of the inception of 
the Integrated Guided Miss'ible Development 
Programme, it was anticipated that certain 
restrictions would be imposed by the indus-
trially advanced countries on. this project. 
Therefore, a programme for indigenous de-
velopment was initiated at the outset. This is 
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being strengthened in view of the export 
restrictions by other countries. At the same 
time, where poSSible, the Government also 
pursues bilateral discussions with individual 
countries to explore whether some of these 
concerns can be addressed through mutu-
ally acceptable understandings. 

[Translation] 

Demonstration by National Committee 
of Great Britain 

3755. SHRI RAM VILAS 'f!ASWAN:WiII 
the PRIME MINISTER be pleased to state: 

(a) whether the 'National Committee of 
Great-Britain against atrocities on untouch-
ables' staged a demonstration and SUbmit-
ted a memorandum to the Indian High 
Commissioner against the killing of some 
dalits in Kumherof Rajasthan on October 25, 
1992; and 

(b) if so, the action taken by the Gov-
emmentthereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) Yes, Sir. 

(b) Our High Commissioner in london 
received a small delegation of marchers and 
explained to them the action being taken by 
the Govemment of India in this case. Subse-
quently, he has also written to four leade rs of 
the march providing further details of steps 
being taken by the Govemment. 

(English] 

Talks with Austrian trade Mission 

3756. SHRI DH.ARMANNA 
MONDAYYA SACUL: Will the PRIME MIN-
ISTER be pleased to stale: 

(a) whether the officials of1he Ulnistryof 
External Affairs held any talks with the Aus-
trian Trade Mission for the setting up of joint 
ventures recently; 

(b) the details and the outcome thereof; 

(c) whether any agreement was signed 
between the two countries and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FAlEIRO): (a) An Austlian Trade 
Delegation comprising 24 companies spon-
sored by the Austrian Federal Chamber of 
Commerce visited Indiafrom0ct0bar14-21 , 
1992. Theyheldtalkswithtrade.~ 
and associations in India but not with Gov-
ernment. 

(b) to (d). Does not arise. 

Export and Import of sa..a 
3757. DR. VISWANATHAM 

KANITHI: 
SHRI A. CHARLES: 

Will the PRIME MtNISTER be pleased 
to state: 

(a) the quantum of iron ore and steel 
exported and Imported during the last two 
years; and 

(b) the expenditure Incuaect on Import 
andforeign exchangaaamedflom"'_'_' 
of steel? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ·CO .. UERCE (SMAt 
SALMAN KHURSHEED): (a) aNt Cb)' The 
quartity of iron ore exported .. ........ 
duringthelasttwoyeal$lS ..... zU.., .... 
been as under:-
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Year Exports Imports 

1990-91 324.93 1.15 

1991-92 292.52 0.64 

(Import data is available upto Nov. '91 only) 
(Source: DGCI&S) 

The quantity and value of steel exported and imported during the last two years is 
estimated to have beep as under:-

Exports Imports 

Year Oty. Value. Oty. Value 

1990-91 3.11 181 12.54 1382 

1991-92 3.87 283 10.15 1360 

NB: The data relates to exports by major producers and imports through major ports. 

Nuclear Radialiort 

3758. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a survey to test the area 
around the Tarapur Atomic Power Station 
(TAPS) for possible nuclear rediation was 
recently carried out by the Department 01 

.. Atomic Energy; 

(b) if so, the findings of the survey; and 

(c) the follOW up action taken/proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STAn: IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-

MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The Environ-
mental Survey Laboratory at the Tarapur 
Atomic Power Station (TAPS) carries out 
extensive and continuous monitoring of the 
Environmental Radiation, analyses of veg-
etation, food and other matrices for radioac-
tivity in and around Tarapur. 

(b) and (c). The data collected shows 
that the total of both internal and external 
radiation dose to a member of the public is 
2.5 mrem as against the suggested limit of 
100 mrem per year specified by the ICRP 
(International Commission on Radiological 
Protection). Thus exposure to public is insig-
nificant. However, improvements in treat-
ment of radioactive wastes released to the 
environment are continuously carried out to 
reduce the radiation exposure to as Iowa 
level as pO$SibIe. 
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[ Translation) 

Demand of Petro-chemical raw materi-
als 

• 3759. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA 

GAUTAM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Indian Petro-Chemicals 
Corporation Limited (I.P.C.L.) meets the 
demands for raw material in the plastic in-
dustry during the last two years; 

(b) if not, whether the raw material has 
been imported for this purpose; and 

(c) if so, the quantity thereof and the 
names of the countries from where this im-
port has been made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir. 
IPCL has only partially met the natic:>nal 
demand of commodity thermo-plastics. 

(b) Yes, Sir. Primarily by the industry/ 
trade and also supplemented by IPCL. 

(c) IPCl's imports during 1990-91 and 
1991-92 were 37,102 tonnes and 61,263 
tonnes respectively. The imports were from 
Saudi Arabia, Qatar, Belgium, Yugoslavia, 
Spain, USA, Canada and Brazil. 

[English] 

Production and Export of Groundnut 
Products 

3760. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

< • (a) the target of H.P.S. groundnut crops 

In this year in Saurashtra region; 

(b) whether the Government propose to 
export H.P.S. groundnuts to Japan, Russia, 
and Gu« countries; and 

Cc) whether farmers and traders are to 
get sufficient prices rate and if so, the steps 
taken/proposed to be taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No separate 
target has been fixed for hand picked and 
selected groundnut crop in Saurashtra Re-
gion. 

(b) During 1992-93 the target for export 
of Hand Picked and Selected groundnut has 
been fixed at 22,000 MT by the Ministry of 
Commerce. Country-wise target has not been 
fixed. 

(c) Exports of HPS groundnuts are ~I- • 
lowed subjed only to the condition that these 
exports are to be registered with Indian Oil 
and Produce Exporters Association. Apart 
from declaring a minimum support price for 
groundnut. the market intervention oj:era-
tion is carried out by the National Dairy 
Development Board to ensure remunerative 
price to oilseed growers. 

Cardamom Production 

1761. DR. KARTIKESWARPATRA:WiII 
the PRIME MINISTER be pleased to state: 

(a) whether the production of cardamom 
is very discouraging as compared to that of 
in other countries; 

(b) if so, the causes thereof and reme-
dial action taken therefor; and 

(c) the area under cardamom cultiva-
ticn,State-wise in the country? 
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THE DEPUTY MINISTER IN THE MIN- MINISTRY OF EXTERNAL AFFAIRS (SHRI 
ISTRY OF COMMERCE (SHftl SALMAN R.L. BHATIA): (a) Yes, Sir. Public Advisory 
KHURSHEED): (a) to (c). The State-wise Notices have been issued cautioning Indian 
are under cultivation of cardamom (1991- students not to seek direct admission on 
92) estimated is as follows:- self-financing or non-governmental spon-

sored basis to the educational institutions in 
Kerala -43670 ha the countries of the Commonwealth oi In-

Karnalaka -32052 ha 

Tamil Nadu -6123 ha 

Total -81845 ha 

Indian productivity of cardamom is not 
on par with productivity of cardamom in 
Gautemala. Extensive de:orestation in and 
around cardamom growing areas and the 
resultant climatic vageries, old and diseased 
plantations, and want of improved planting 
materials suited for different agro-climatic 
conditions etc. are the main reasons for low 
productivity of cardamom in India. 

Having regard to these constraints the 
Spices Board is implementing both short 
and long-lermdevelopment programmes for 
increasing the production and productivity of 
cardamom. 

Students In CIS. 

3762. SHRI MANIKRAO HODLYA 
'GAVIT: Will the PRIME MINISTER be 
pleased to slate: 

(a) whether the government have cau-
tioned Indian students not to seek direct 
admission to the educational institutes in 
countries of the Commonwealth of Inde-
pendent States; 

(b) if so, the reaso ... s therefor: and 

Cc) the numberof Indian students study-
ing in erstwhile Soviet Union at present? 

THE MiNISTER OF STATE IN THE 

dependent States forthe nexttwo years ortill 
such lime as formal agreements have been 
entered into with these countries. 

(b) The Public Advisory Notices have 
been issued after taking into consideration 
the fact that many institutions in these 
countries have threatened to or have al-
ready expelled Indian students whose spon-
soring agencies have not paid money to the 
institutions as per their agreements and that 
fresh batches are still going to these coun-
tries for direct admission. 

(c) The number of Indian students 
studying in the erstwhile Soviet Union is 
4000 approximately. 

Export of Soyabean 

3763. KUMARI VIMLAVERMA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Soyabean and its products 
are being exported; and 

(b) if so, the details thereof, and if"not the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and·(d). Export 
of soyabean and soyabean oir is permitted 
subject to licensing. Export of Soyabean 
extraction is permitted subject to registration 
with the Soyabean Processors Association 
of India. The export 01 other soyabean 
products is allowed on a decontrolled basis. 
During the current year (April-October. 1992) 
an estimated quantity 01 5,19,320 MTs 01 
Soyabean'extraction valued at Rs. 324.78 
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aores have been exported. 

Assistance for Rural Sector 

3764. SHRI UTIAMRAO DEORAO 
PATIL: Will the Minister of PLANNING AND 

'PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission 
propose to provide financial aid to States for 
rural sector; 

(b) if so, the details thereof; and 

(c) the Criteria adopted for disbursing 
this aid and the quantum of aid provided 
State-wise to boost the economy of the rural 
sector? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NONCONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
Financial assistance is provided to the States 
for development activities under different 
sectoral programmes. These activities in-
clude those aimed at development of the 
rural sector. 

[ Translation] 

Rural Drinking Water 

3765. SHRI SANTOSH KUMA 1l 
GANGWAR: Will the PRIME MINISTER be 
pleased to state: 

(a)whether a numberof schemes under 
the rural drinking water and sanitation 
programme of Uttar Pradesh with the as-
sistance of Netherlands are pending with the 
Union Government ~or approval; 

(b) if so, the details thereof; and 

(c) the time by which the said schemes 
are likely to be accorded approval? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT( (SHRI UTI AMBHAI H. PATEL): (a) 
and (b). Three schemes for drinking water 
supply and Sanitation in the rural areas of 
Uttar Pradesh to be implemented with Dutch 
assistance received in the last week of No-
vember, 1992 are under technical scrutiny. 
These are Sub-Project VI for training for 
main-handpumps, addendumto Sub-Project 
VI for installation of handpumps in 694 vil-
lages of Lakhimpurdistrict as a cost of Rs. 8. 
79 crores and revised Sub-Project VIII for 
handpumps in 3251 villages of Aligarh, 
Moradabad, Badaun, Kanpur{Rural), Unnao 
& Ballia districts at a cost of Rs. 40.44 crores. 

(c) The decision of the Central Gov-
ernment is likely to be conveyed to the State 
Govemment within a period of 6 weeks. 

Analysis of Pesticides by CSIR 

3766. SHRIMATI BHAVNA CHIKH;UA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether National Botanical Research 
Institute of the Councial of Scientific and 
Industrial Research of India is also doing the 
research on beetleleaf, nut and neem; 

(b) if so, the details thereof and the 
names of the food and agriculture products 
tested in this laboratory; 

(c) the names of Ihe pesticides analysed 
therein and the outcome thereof; 

(d) the delails of the achievements made 
in this regard and the measures taken to 
avoid ill effect of pesticides; and 
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<e, whether discussions have taken 
• placebefOftl introducing these products? 

THE MINISTER OF STATE IN THE 
MlNlSTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVElOP-
MENT) (SHR' RANGARAJAN 
KUMARAMA'NGAlAM): (a) No, Sir. 

(b» to (e). Do not arise. 

3767. SHRI MANPHOOL SINGH: Will 
the PRtME MINISTER be pleased to state: 

(a)1heb:ationsof Technology Missions 
on drinking water functioning in the country; 

(b) the achievements made by the 
TechRQIogy Missions so far; 

(c)whetherthe Mission has played any 
role in solving the problem of drinking water 
in desert areas; 

(d) if so, the details thereof; 

(e. whether the Govern ment propose to 
establish a Technology Mission in Bikaner 
diSlricl to solve the problem of drinking wa-
ter;and 

(f) Iso, the time by which it is likely to be 
established and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) SHRI UTTAMBHAI H. PATEL: (a) 
The Technology Mission on Drinking Water 
has taken up provision of safe drinking water 
all over the coun1ry lhrough the Accelerated 

',RuraiWater Supply Programme, the 55 Mini 
U£ssIonsand SubMissions on Desalination, 

Defluoridation, Iron Removal and 
Guineaworm Eradication. The Mission has 
also taken up water harvesting structures 
and other conservation methods to make 
optimum use of available drinking water. 

(b) The Technology Mission has suc-
ceeded in reducing the number of No Source 
problem villages from 1,16,722 in 1985 to 
2968 as on 1.4.92. Similarly, 1,67,157 par-
tially covered villages were provided with 
augmen~ed levels of water supply during the 
Deventh Plan period and the two Annual 
Plans 1990-91 and 1991-92. In terms of 
population coverage, 90.30% of rural popu-
lation had benefitted by 31.3.92. The bal-
ance population is proposed to be covered 
during the Eighth Fiver Year Plan. For water 
quality surveillance, 141 water testing sta-
tionary and mobile laboratories were sanc-
tioned. 01 these, 112 havebecomef.unctional. 
The incidence of guinea worm has been 
reduced by control measures, such as, 
conversion of step wells into sanitary wells 
and provision of tubewells and piped water 
supply. To tackle the problem of excess 
fluoride, 483 defluoridation plants were ap-
proved. Of these, 251 plants have been 
commissioner so far. Of the 11,908 iron 
removal plants approved, 4579 plants have 
been set up all overthe country. To tackle the 
problem of brackishness, 152 desalination 
plants were approved. Of these, 135 have 
been set up. 

(c) Yes, Sir. 

(d) For the desert areas, special assis-
tance is given under the Accelerated Rural 
Water Supply Programme since 1987 -B8. 
The allocation for 1992-93 is Rs. 20 crores. 
earmarked for the districts under the Desert 
Development Programme is Gujarat, 
Haryana, Himachal Pradesh, Jammu & 
Kashmir and Rajasthan. This is given with-
out matching provision under the Minimum 
Needs Programme. The norm of level of 
drinking water is 70 litres per capita per day 
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Inclusive of 30 Iilres per capita per day for 
cattle, 'or the desert areas as against the 
norm of 40 lilres per capita per day for non-
desert areas. 

(e) No, Sir. 

(f) At present there is no proposal to 
start any new mini mission. 

(EngRsh] 

Import of Gold and other precious 
Metals 

3769. SHRI M. G. REDDY: Will the 
PRIME MINISTER be pleased to state: 

(a) the details o. iq>ort ofgotd and other 
precious metals afterthe recent1iberalisation 
of import; and 

(b) the effect of these liberalisations on 
the export of finished omements to the other 
countries? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SAlMAN 
KHURSHEED): (a) Under the new gold Im-
port Policy announced with effed from 
1.3.1992, the quanlily 01 gold ifI1xmed from 
1.3.1992 to 30.11.92 was 79.75tonnes. 

(b) The c:otnparative value 01 export 
performance 01 Gold jewellery during .April. 
1991 to Seplentler, 1991 and from AprIl 
199210 September 1992 Is as under : 

Villue US S In _lion 

April 1991 to 
StIpIemberI99' 

126.39 

AprIl 1992 10 
SeptembtH 199' 

131.96 

IT ranslation) 

World Bank Assistance tor Rural 
Development Programmes 

3770. SHRI BHOGENDRA JHA: Will 
the PRIME MINISTER be pleased te state: 

<a> the amount released by the World 
Bank to various States for Jawahar Rozgar 
Yojana and other works regarding the rural 
development and the extent o. unutilised 
amount and the works for which it has not 
been utilised; and 

(b) the steps being taken for proper 
utUisation of the remaining amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI UTTAMBHAI H. PATEL): (a) 
World Bank has not fundedJawahar Rozgar 
Yojana in any d' the States. There is only 
one Wor1d Bank funded project, namely, the 
Integrated Rural Water Supply and Environ-
mental Sanilalion Project being implemented 
in ten districts of Maharashtra since 1991-
92. World Bank provides as,sistance on reo 
imbursement basis i.e. amount reimbursed 
so far uncler this Projed from World Bank is 
As. 296.381akh. 

(b) DoeS not arise. 

(Englsh) 

Chid ......... 

3n1. SHRI MANIK RAO HOOL VA 
GAVIT: 

SHRI PARAS RAM 
BHARDWAJ: 

Will the PRIME MINISTER be pleased '0 state: 

<al whether the Government ant aware 
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that the overall percentage ot rise in the 
, incidence of child marriages in the country; 

(b) if so, the names of the States where 
such incidence of child marriage has been 
reported the most; and 

(c) the weaknesses, if any, identified in 
the irrplementation of law forbidding child 
marriage and the steps contemplated by the 
Govemment to check this social evil? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) No, Sir. 

(b) Does not arise. 

(c) No weaknesses in the implementa-
tion of law forbidding child marriages as such 

,has been identified. The practice of child 
marriage has been cleeplyembedded among 
certain sections ot the society and any leg-
islation, however stringent its provisions may 
be,. would not alone achieve the object of 
stopping this practice. it is only through 
educational, socialond economic upliftment 
ot these seclions that the practice can be 
eradicated col11Jletely. A nurrber of steps 
including encouraging education and raising 
of eco~mIc status of women have been 

. taken by the Government for creating 
awareness among people about the conse-
quence of the evil practice of child marriage 
through mass media and by involving vol-
untary organisations in the task and by other 
measures. The low status of women is one of 
the main causes of their vulnerability to so-
cialoppression. A number of programmes 
are undertaken to raise the economic slatus 
01 women. These include setting up ~I 

training-cum-productio;'l centres for women, 
,Support-to Employment Programme and 
Work and Wage programme. 

{ Translation] 

Central Capital Investment In Uttar 
Pradesh 

3772. . SHRI SWAMI 
SURESHANAND: 

SHRI LAKSHMI NARAIN 
MANI TRIPATHI: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether there has been a decrease 
in the Central capital investment in UttaF 
Pradesh in the Year 1991-92 as cOfTl>8redto 
that in 1988-89; 

(b) if so, the reasons therefor; 

(c) the total ratio of Central capital in-
vested in Uttar Pradesh during the last three 
years; and 

(d) the remedial steps proposed to be 
taken to increase the Central capital invest-
ment in Uttar Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 

, SOURCES (SHRI SUKH RAM): (a) to (d). 
Central Plan Investment is not made on 
State-wise basiS and thus it is not possible 
togive an accurate breakup. The State-wise 
details 01 Central Plan Investment are not 
maintained. Central Plan Investment is made 
for the country as a whole, keeping national 
priorities in view. These programmes/prOjects 
in many cses transcend the limits of the 
State bound rise (lor example. railway lines. 
highways etc.)' 

However. an effort was made by the 
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Planning Commission to arrive at approxl-
• mate estimates of State-wise share in Cen-
trallnvestment. These estimates are based 
on several assumptions and they give only a 
dimensional appreciation of the situation. 
They relate to the first three years of the 7th 
Plan, namely, , 985-86 (AE), 1986:..87 (RE) 
and 1987-88(BE). As per these estimates 
the share of Uttar Pradesh as a percentage 
to total allocable Central Plan expenditure 
~from10.57%in 1985-86t012.08% 
in 1987-88. 

Facilitle. by Rehabilitation Commission 

3773. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleaslMi to state: 

(a) the functions of the Rehabilitation 
Commission; and 

(b) the names of the industries to which 
rehabilitation facilities !lave been provided 

• by this Commission? 

THE MINISTER OF STATE IN THE 
MINIST:RY OF INDUSTRY (DEPART-
MENTOF INDUSTRIA!.. DEVELOPMENT) 
(SMT. KRISHNA SAHI): (a) The Board for 
Industrial and Financial Reconstruction 
(BIFR) has been set up under the Sick In-
dustrial Companies (Special Provisions ) 
Act, 1985. It has been adequately empow-
ered to take necessary action for determi-
nation of preventive, ameliorative, remedial 
and other measures relating to sick indus-
trial companies and expeditious enforce-
ment of such measures. 

(b) As on 30.11.1992 the Board for 
Industrial and Financial Reconslruction had 
registered 12n cases and sanctioned reo 
habilitation schemes in respect of 387 cases. 

{English] 

Closure of Kandla Free Trade Zone 
3774.SHRISHARADYADAV:Willthe 

PRIME MINSTER be pleased to state: 

(a) whether Kandla free trade zone, a 
most prestigious export oriented zone, Is 
facing closure; 

(b) if so, the reasons therefor; and 

(c) the steps1aken by the Government 
to avert the closure of the zone? 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) and(c). Does not arise. 

Export of Iron Ore Lumps and Anes 

3775. SHRI SUBRATA 
MUKHERJEE: 

SHRI BASUDEB ACHARIA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether country' s best iron ore 
lumps and fines are being exported to earn 
foreign exchange; and . 

(b) if so, the details thereof, Including its 
impact on Indian Industry; and 

(c) the details of the total protuction of 
such ore and its utilisation in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). Iron 
ore is exported from various sectors in the 
country, such as Goa·Reddi. Bellary·Haspel, 
Bailadila, Barajamda, etc. These ores are of 
varying quality and include some very high 
grade ore. Exports of iron are during 1990-
91 and 1991-92 are estimated a132.49 mil-
lion tonnes and 29.25 million tonnes re-
spectively. While deciding the quantities of 
iron ore to be exported from various SOCIors, 
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domestic requirmsnt ars duly taken into ac-
'count. 

(c) Total produ~ion of iron ore in the 
country is estimated at 55 to 58 million lonnes 
of which despatches for Internal consump-
tion are estimated at 22 to 26 million tonnes 
per annum. Iron ore is being used within the 
country mainly by integrated steel plants, 
sponge iron plants and pig iron plants. 

Rio-Declaration 

3778. SHRIMATI BIBHU KUMAR I 
DEVI:WiII the PRIME MINISTER be pleased 
to state: 

(a) whether any headway was made in 
carrying forward the global intentions con-
tained in the Rio·Declarations at the NAM 
Summit Meet held in Jakarta recently; 

(b) if so, the delails thereof; 

(c) whether India put forward any pro-
posal in this regard; and 

(d) if so, the response of other member 
countries thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b) The NAM 
Summit held in Jakarta in September, 1992 
endorsed the recommendations of the re-
cent Rio Conference which had established 
the imperative need to address ~he issues of 
environment and development in Iheirtotality. 
The NAM Summit also welcomed the rec-
ommendations for the establishment of a 
high-level Commis~ion on Sustainable De-
velopment and called for additional financial 
resources and greaterconcessional access 
toenvironmentallysoundtechnologies. The 
Tenth NAM Summil also stressed the im-
portance of inter-governmental negotiating 

'committee, open to all Siaies. for the 
elaboration and conclusion of an Intarna-

tional Convention on the Struggle against 
Desertification. 

(c) India put forward aproposalforfund-
ing mechanism to develop and acquire envI-
ronmentally sound technologies to assist 
developing countries along the lines of the 
Planet Protection Fund proposed by us 
earlier. 

(d) This was endorsed by the Tenth 
NAMSummlt. 

[T rans/ation] 

Project Reports On Growth Cent .... 

3779. SHRI ANAND AHIRWAR: Will 
the PRIME MINISTER be pleased to state: 

(a) the names of those States which 
have sent the project report on growth cen-
tres to the Union Government; 

(b) the details ofthe growth centres, the 
proposals of which have been sent to the 
Union Government by the Government of 
Madhya Pradesh; 

(c) the action taken on these proposals 
by the Union Government; and 

(d) the amount provided to the Gov-
ernment of Madhya Pradesh by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVElOPME,NT) 
(SHRIMATI KRISHNA SAHI): (a) The States 
which havo sent Project Reports are Andhra 
Pradesh, Bihar, Goa, Gujaral, Haryana, 
Himachal Pradesh. Jammu & Kashmir, 
Karnataka, Kora!a. Madhya Pradesh, 
Mah1rashtr<l, Nagaland, Orissa, Punjab, 
RajasthJn. Tamil Nadu, Tdpura and Uttar 
Pradosh. 
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(b) t.o (d) For selection of 6 growth 
, centres allotted to the State, the Government 

of Madhya Pradesh had sent 12 proposals 
out of which 6 have been selected and 
announced in consuhation with the state 
Govemment, Project Reports in respect of 5 
growth centres namely; Borai, Chaimpura, 
Ghirongi, Kheda and Sihara have been ap-
proved and the Project Report of Satlapur 
has been sent for appraisal. For 5 growth 
centres whose Project Reports have been 
approved, central assistance of Rs. 8 crores 
has been released. 

[English] 

Marketing of Fertilisers 

3780.SHRI RAMCHANDRA 
GHANGARE:WillthePRIMEMINISTERbe 
pleased to state: 

(a) whetherthe Government propose to 
• abolish the retention price and pool and zone 

restriction on the marketing 01 all lertilisers; 

(b) if so, the details thereof; and 

(c) the likely impact thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & 
FERTILISERS (DR. CHINTA MOHAN) : (a) 
to (c). The Governmef1t withdrew the price 
and movement control from all phosphatic 
and potassic lertil:sers with effect from 
25.8.1992. These fertilisers are, theretore, 
no more under Retention Price Scheme or 
eligible lor subsidy. There is price and 
movement control on nitrogenous tertilisers 
only. Therefore, indigenous manufacturing 
unit of nitrogenous fertilisers are under the 
Retention Price Scheme and are eligible for 
subsidy. There is, at present, no proposal 
under consideration for withdrawing the 

, price and movement controlfrom nitrogenous 
fertilisers. 

Hlndustan Organic Chemicals, Cochln 

373L PROF. K.V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Hindustan Organic 
Chemicals, Cochin is facing a crisis due to 
the increase in the prices of Benzene; and 

(b) if Set, the remedial steps being taken 
In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY·OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) The in-
crease in the price of Benzene led to an 
increase in cost of production of Acetone & 
Phenol. H.O.C. is not facing a crisis on this 
account. 

(b) Does not arise. 

[ Translation} 

Possession of Indian Land by Nepalese 
Nationals 

3782. SH.r:U RAM LAKHAN SINGH 
YADAV: 

SHRllAl BABU RAI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are alVare 
01 the possession of six thousand acres of 
land in Western Champaran areas ot Bihar 
by Nepalese nationals: 

(b) r. so, since when this land has been 
in their possession: 

(c) the steps taken/proposed to be taken 
by the Government in the mailer; 

(d) whether Ihe Government have held 
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any negotiation with Nepal in this regard; TION (SHRI KAMALUDDIN AHMED): (a) 
and During the period from July, 1990 to June, 

(e) if so, the number of times such 
negotiations have been held and the results 
achieved? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R. L. BHATIA): (a) to (e). Yes, Sir. This is a 
long-standing probelem dating back to the 
period before Independence. The Govern-
munt of Bihar have st~ted that the area 
involved is over 5 thousand acres and that it 
is now necessary to conduct a survey of the 
area. Government of India has had this mat-
ter under discussion with the Government of 
Nepal at various levels including meetings of 
the Indo-Nepal joint Technical Level 
Bou ndary Committee. 

(English] 

Overcharging in Super Bazar 

3763. SHRI AMAR ROYPRADHAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether complaints about over-
charging from consumers of Super Bazar, 
New Delhi have been received by the Gov-
ernment; 

(b) if so, the action '.aken on each of the 
complaints received from July, 1990 to'June 
30,1991; 

Cc) whether any suggestions to provide 
the billing machines in Super Bazar branches 
have been received to prevent cases of 
cheating of innocent consumers; and 

(d) if so, the action being taken thereon? 

THE MINISTER OF STATE IN THE 
,MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-

1991 no complaints were received by Gov-
ernment of India in the Ministry of Civil 
Supplies, Consumer Affairs & Public Distri-
bution. However, Super Bazar, Delhi has 
reported that they have received three com-
plaints on overcharging from consumers. 

(b) These complaints were investigated 
and suitable action was taken against the 
concerned employees. In one case of over-
charging in rates of drugs and surgical goods. 
major penalty of reduction by two stages in 
the grade was imposed on one Chief Phar-
macist and six Pharmacists. In another case 
a minor penalty of censure was imposed on 
the helper of the concerned branch for over-
charging in some items of grocery. In the 
third case, the Supervisor and Sales Assis-
tant of the Branch were directed to be careful 
in future. 

(C) and (d). Yes, Sir. In 1990-91 it was 
decioed by Super Bazar to procure only 
Alpha Numerical machines in future which 
would indicate the name of the commodity, 
alongwith the rates of the item. thus leaving 
no scope for overcharging, either deliber-
ately or by oversight. 28 such machines 
have already been installed in the various 
branches of Super Bazar. There is a plan to 
install such machines in all the branches ot 
Super Bazar in next two years. 

Capital Funds Drawn By IDPl 

3764. SHRI BASUDEB ACHARIA: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of [he Capital Funds drawn 
by the Indian Drugs & Pharmaceuticals Ltd. 
during the last four years and the current 
financial year, year-wise; and 

(b) the actual expenditure on Capital 
Works in the same period and the ellCess 
amount drawn, if any? 
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THE MINISTER OF STATE IN THE Pharmaceuticals limited and the actual ex-
MINISTRY OF CHEMICAlS AND FERTIl- penditure on Capital works incurred by IDPl 
IZERS (DR. CHINTA MOHAN): (a) and (b). during the last 4 years and in the current 
The details of plan furds released by the financial year (upto 30th November, 1992) 
Government in favour of Indian Drugs & are as under: 

Year Amount released 
by the Government 

1988-89 9.50 

1989-90 8.00 

1990-91 0.09 

1991-92 2.36 

1992-93 2.35 

(Upto 30/11192) 

Letters from MPs. 

3785. SHRI RAM TAHAL 
CHOUDHARY: Will the PRIME MINISTER 
be pleased to state: 

.(a) the number of applications/repre-
sentations/memorandum received by him 
during the last six months; 

(b) the number of cases acknowledged 
within a fortnight and the number of cases in 

• which the final reply has not so' far been 
made; and 

(c) the reasons for not acknowledging 
within fifteen days and not sending tinal reply 
within three months? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMA TI KRISHNA S»II): (a) to (c). The 

(Rs./Crores) 

Actual expenditure Excess amount 
on the Capital Works drawn, if any. 

2.82 6.68 

3.52 4.48 

1.57 NIL 

2.36 Nil 

2.35 Nil 

requisite information is being collected and a 
statement will be laid on the Table of the 
House. 

[ Translation) 

Development Package For Bihar 

3786. SHRI NAWAl KISHORE RAI: 
Will the Minister at PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Union Government had 
announced Development Package of Rs. 
5827 erore for Bihar in June, 1989; and 

(b) if so, the stpes taken by the Govern-
ment for the implementation of this pack-
age? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
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PROGRAMME IMPLEMErtrATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAU): (a) and (b). 
A number of development projects to be 
taken up in Bihar had been indicated by the 
then Prime Minister, Shri Rajiv Gandhi, in 
June 1989 which, interalia, consisted of 
projects in transport, power, industry, pe-
troleum sectors, rehabilitation of sick indus-
tries. andflood.control. No specific investment 
cost had been indicated in respect of these 
projects. 

These have been examined at length 
and some projects which are techno-eco-

• nomically feasible have been taken up for 
implementation. In respect of some other 
projects, keeping in view the priorities and 
the Paucity of resources, it may be difficult to 
initiate action during the Eighth Plan. 

[Eng/ish] 

Indian Students In CIS 

3787. SHRI CHITTA BASU: 
SHRI SIR SINGH MAHATO: 

Will the PRiME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
of the persisting hardships of Indian students 
in the independent republics of the erstwhile 
Soviet Union; and 

(b) If so, the specific steps proposed to 
, be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
UINISTRYOF EXTERNAL AFFAIRS (SHRI 
R L BHATIA): (a) Yes. Sir. 

(b) The staps taken by the Govemment 
in this rapid are as follows: 

(I) Government will continue to 

provide consular facilities. in-
cluding repatriation in cases of 
destitution and on humanitar-
ian grounds as per existiryg 
rules to those that apply. 

(ii) . The RBI rules governing the 
release of exchange'forhigher 
studies, as given in the 
Memorandum of Instructions 
issued to Authorised Dealers. 
were to be made applicable to 
all students proceeding to all 
former Rupee Payment Area 
countr.es. 

(iii) In respect of students already 
in the former Soviet Union and 
where the sponsoring agency 
has fulfilled its obligations un-

(iv) 

. der its contract, Govemment 
would continue to impress 
upon the concerned Govern-
ment (s) that as individual 
States, they are liable to fulfil 
binding obligations arising out 
of legal contracts entered into 
between Indian organisations 
and individual organisations of 
the former Soviet Union. 

A Public Notices has been is-
sued again advising Indian 
students against going to the 
former Soviet Union for stud-
ies through private 
organisations for the next two 
years ortill such time as formal 
aireements have been en-
tered into with the newly inde-
pendent States that have 
emerged from the former So-
viet Union. 

Extradition of L TTE Leader 

3788. SHRI BIR SINGH MAHATO: 
SHRI CHITTA BASU: 
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Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Govemment have since 
approached Sri Lanka for the extradition of 
L TIE leader in connection with the assas· 
sination of .the former Prime Minister Shri 
Rajiv Gandhi; and 

(b) if so, the response of Sri Lanka 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 

, RL. BHATIA): (a) The question 01 approach-
ing Sri Lanka Government with a formal 
request for the extradition oIL TIE leader in 
connection with the assassination of lormer 
Prime Minister Shri Rajiv Gandhi, remains 
under the Government's consideration. 

(b) Does not arise. 

[Translation] 

Modernisation of Oil Industry 

3789. SHRI NITISH KUMAR: 
SHRI SUK DEO PASWAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the lesser quantity of oil is 
extracted in India in comparison into other 
countries because the crushing industries 01 

, edible oils in the country are not modernised; 

(b) if so, the ration 01 the difference of 
the quantities of oil from oil-seed produced in 
the country and in other developing countries; 

(c) whether oil-seeds grown in our 
country have adequate quantities of oil; 

Cd) if so. whether the Govemment have 
formulated any scheme to encourage the 
industrialists to make research and adopt 

new system In this regard; 

(e) if not, the reasons therefor; and 

(f) the lime by which the export of 011. 
seed from the country likely to be stopped? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a) 
and (b). No, Sir. Although the range of oil 
content left in the cake may be, in some 
case, as high as 14%, the oil content, on an 
average, in the cake is around 7% to 8% 
which is net significantly different from that 
produced in other countries. 

(c) The oil content of an oilseed is basi-
cally a biological characteristic and there are 
no significant differences in the oil contents 
of oilseeds grown in different countries. 

(d) In addition to supporting research 
wor!< being done by Agricultural Universities 
and Research Stations with the ICAR as the 
Apex Body, Govt. has also taken a number 
of measures like liberal incentives for setting 
up of inhouse R&D units, fiscal incentives 
including incentives for import of certain 
equipments not ind:genously available and 
considered necessary to improve the tech-
nologyetc. 

(e) Does not arise. 

(f) There is no proposal in that regard. 

[English) 

Trade Fair Complex, calcutta Bombay, 
. And Madras 

3790.SHRISATYAGOPALMISRA:WiU 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
set up Trade Fair Complex at Calcutta. 
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(b) '10 ......... "**"; iJnd 

(C)," the ,..,.. thetvfof'7 . 
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
• SALMAN KHURsHEED): (a) to (c). No, Sir. 
Howevw, many SIal. Governments JncIud.. 
Ing West Bengal. a.-aharashtra and Tami 
Nadu have been Interacling with India Trade 
Promotion Organisation, a Public Sec:tor 
Undeftaklng underthe Ministry cI Conmerce 
~sattingupofTradeFair~ 
In theircapita.ls. 

(T,.".,.,ionJ 

3791. SHRI GOVINDA ·CHANDRA 

East, Central and South Zones 

North, Rural and West Zones 

MUNDA: WI! the PRIME MINISTER be 
pleased fa stale: 

(a) the nuntHtr 01 appllcaUons raCeIv8d 
by the Department 01 Food and Supply, 
DeN Administration for issue of new ration 
cards during the last six months, zone-wlse; 

(b) ... number of ration cards Issued; .., 
(c) the time by which the remaining 

appficaallS are likely to be Issued the radon 
catds? 

1HE MINISTER OF STATE IN ntE 
MINISTRY OF CIVil SUPPlIES, CON. 
SUUER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAlUOOIN AHMED): Ca) 
and (b). The number of applications for Issue 
of ration cards received and issued to con-
sumers during the last six months are as 
under:-

Applications 
IfIC8ived 

37,728 

40,995 

No. of ration 
cards issue 

33,950 

37,433 

(c) Remaining applications are being SHRI D. VENKATESWARA 
verlied expeditiously Delhi Administration RAO: 
_ reported that progress of work is regu-
tarty monitored at various levels. WUI the PRIME MINISTER be pleased 

(TtanSIation) 

StIItement On Kahmlr By P .... 1denI Of 

""n 
3792. DR. AMRITlAl KALIDAS 

PATEL: 
SHRI SHANKERSINH 

VAGHElA: 
SHRI PHool CHAND 

VERMA: 
SHRI ANNA JOSHI: 

to state: 

(a) whether attention of the Govern-
ment has been drawn to the news itarn 
regarding Iranian Pres.,'s remarks on 
Kashmir as appeared In the 'Hindustan 
Tames' dated Septermer 8, t 992; 

(b) if so, the details ther80t and the 
reaction of the Government thereto; 

(c) wheUlerUle Government have taken 
up lhi& maller with Iran; 



1535 WtttenAnsMn DECEMBER 16,1992 WttMrAtuaul 1538 

(d) I so, the response of Iran thereto; MINISTRY OF CIVIL SlJPfIlU C0N-

(8) whether the Prime Uinlster took up 
this matter with the President of Iran during 
the recent NAM Summit; and 

(f) • so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
R.L BHATIA): (a) and (b). During his visit to 
Pakistan from 6·9 September, 1992, Presi-
dent of Iran reportedly stated that the UN 
resolutions on Kashmir were not being 

• inl>lemented and that Iran shared Pakistan'S 
c:encem over KaShmir issue. 

(c) and (d). Government have conveyed 
to the Government of Iran through diplomatic 
channels its objections and disappointment 
over the Iranian statement. Iranian Govem· 
ment have conveyed to us. citing in context 
the statement by President Rafsanjani on 
Kashmirduring his visitto Pakistan, that their 
position on Kashmir is not identical to that of 
Pakistan 'On this issue. 

(e) and (f). The meeting between Prime 
Minister and the Iranian President took Place 
before the Iranian President visited Pakistan 
from September 6-9, 1992. This issue, 
therefore, was not raised. 

Criteria For Distribution Of Imported 
Edible Oils 

3793. SHRI ANIL BASU: Will the PRIME 
MINISTER be pleased to state: 

(a) the criteria for distribution of im-
ported edible oils; 

(b) whether any assessment has been 
made In regard to utilisation of imported 
edible oils; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE 

SUMER AFFAIRS & PUBlIC DlSTRIBU-
TION (SHRI KAMAlUOOlN NAED): (a) 
Sir, the criteria for dIsIrbdIon at ...,...... 
edible oilbroadlylsdsmandct1he~ 
AdmInistrations, avallabllly andpl'icaaaf1he 
Indigenous oils In the area.llllngpMornwlca 
pf the StatelUT Administration. 

(b) Central Government has made no 
assessment in this regard.. 

(c) Does not arise; 

[Translation] 

Installation Of~ 

3794. ~HRI KHELAN RAM JANGDE: 
Will the PRIME MINISTER be pIe_ed t~ 
state: 

(a) whether the Government of Uadhya 
Pradesh has requested the Union Govern-
menttoprovldefundstol,..hand-pur. ~ . 
in rural and drought his areas; 

(b) If so, the details thereof; and 

(c) the number of hand-pumps lnslaUed 
there so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAl. oeVEL.05?'· 
MENT) (SHRI UTI AMBHAI H. PATEL): (al 
No proposal has been received from the 
State Govt. of Madhya Pradesh for providing 
funds to install handpumps In rural and 
drought areas during 1992-93 i.e. the period 

. from 1st April to 15th December, 1992. 

(b) and Ccl. Do not arise. 

Expendltu .. on Hal Pllgalmege 

3795. SHRI RAMESHWAR PATlDAR: 
Will the PRIME MINISTER be pleased to 
state: 
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(a) whethera part of the expenditure of 
the Haj Pilgrims going to Mecca and Madina 
Is bome by. the Govemment; 

(b) If so, the percentage of the share and 
the year since when it is being borne by the 
Govemment; 

(c)thetotalamountofexpenditurebome 
by the Government during the last three 
years, year-wise; 

(d) whether the Government propose to 
hear some part of the expenditure of pilgrims 
going to the Kailash Mansarovar on the 
similar lines; 

(e) if so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRVOF EXTERNAL AFFAIRS (SHRI 

AIR 

1990 3.40 

1991 8.12 

1992 6.54+1.36* 

R.L BHATIA): fa) Yes, Sir. 

(b) The percentage share of 
.Govemment's expenditure on the Haj pil-
grimage cannot be determined as the exact 
expenditure bome by individual pilgrims Is 
not known. However, on directions from the 
Govemment. the pilgrims are offered special 
fares for the joumey for both air and sea 
travels on account of which the carriers incur 
losses. This facility had always been pro-
vided to pilgrims travelling by sea and since 
1985 to pilgrims travelling by air. In addition, 
Govemment bears expenditure on thedepu-
tat ion of some medicaVparamedical person-
nel, supply of medicines, Haj Officers/Assis-
tants and camp dispensaries in Makkah and 
Madina. 

Cc) Following table indicates the amounts 
of losses incurred by the carriers on air and 
sea travels by Haj pilgrims in last three 
years: 

SUBSIDY· 
(Rs. in croms) 

SEA TOTAL 

1.42 4.82 

2.88 11.00 

3.71 11.61 

• (For Indian Airlines charter flights between Port Blair and Madras owing to withdrawal 
, from Haj duty of a vessel which normally plies between the two points). 

(d) to (1). Government do provide finan-
cial assistance forthe running oftha Kailash-
Mansarovar Vatra. Government, from time 
to time, give financial assistance to the 
Kumaon Mandai Vikas Nigam for the pur-
chase of equipment for the Vatra, such as 
pre-fabricated tents, :hulmas, sleeping bans, 
utensils etc. Government bear the expendi-
ture on emergency evacuation of pilgrims 
and on advertising the Vatra in all the major 
newspapers ofthe country. In addition, Gov-

ernment appoint liaison Officers to accom-
pany each batch of pilgrims to Kailash and 
Mansarover, the expenditure for which is 

. borne by the Government. 

[English] 
Economic and Structural Reforms and 

Llberalisatlon Measures 
3796. SHRI B.L. SHARMA PREM: Will 

the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 
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(a) whether economic and structural 
refonns and liberalisation measures switched 
on by the Government have 4!ny effect on 
Centralised Planning and the Structure of 
Planning Commission; and 

(b) if so, the details thereof? 

Ttw MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF ST~TE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
The plans are formulated and implemented 
by Central and Stale Govemments. Public 
Sector accounts for less than half of the total 
investment in the economy. Centralised 
planning like that in the socialist countries 
has never existed in India. 

The Public Sector will continue to have 
responsibility for meeting social needs and 
'or regal ting long-term interests of the society 
Uke population control, health, education, 
etc. The public sector will withdraw 'rom 
areas where no public purpose is served by 
its presence. It wou!d come in where the 
investment is essentially for preservation 
and augmentation of basis resources of the 
country like land. water. forest and ecology. 
science & technology or lor running key 
infrastructural activities. 

The Planning Commission will playa 
mediatory and facilitating role among States 
and Central Ministries to manage the change 
smoothly and created a cutture of high pro-
ductivity, cost efficier.cy and sound financial 
diSCipline in the Government. 

[Translation) 

Supply Of Drinking Water In Village. Of 
U.P. And Maharashtra 

3797. SHRI RAM BAOAN: 
SHRI ANNA JOSHI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details 01 proposals. schemes 
and representation received from the Gov-
ernment of Maharashtra and Uttar Pradesh 
during i 991 and 1992 till date for the supply 
of drinking water in various villages of the 
States; 

(b) the action taken on each of them till 
date; and 

(c) the expenditure incurred lor supply 0' drinking water in the villages during the 
above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
and (b). The details 01 proposals. schemes 
and representations received Irom the 
Governments 01 Maharashtra and Uttar 
Pradesh during 1991 and 1992 and the 
action taken on each of them are given in the 
Statement. 

(c) The expenditure incurred lor provi-
sion of sale drinking water during 1991 and 
1992 (till September) was Rs. 145.16 crores 
in Uttar Pradesh and Rs. 71.26 crores in 
Maharashtra .. 
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'(EngIIh) 

Remote ........ Cent,. In K ..... 

3798.mAV.S. VUAYARAGHAVAN: 
WI! the PRIME MINISTER be pleased to ..... : 

Ca) ~her the Union Govern~nt 
propoeeto eat up. Remote Sensing Centre 
InKeraIa; 

. (b) '10. the del .... thereof; 

Cc) If not. the ~ therelor; 

Cd) whemer tile National Remote 
Sensing Agency has conducted any study In 
the PaIaIckad district of Karala; and 

Ce) • 10. the details thereof? 

THE MINISTER OF STATE IN THE 
MHSTRYOFPARl.IAMENTARY AFFAIRS 
AND MNSTER Of STATE IN THE MIN-
ISTRY Of SCIENCE AND TECHNOlOGY 
CDEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) CSHRI RANGARAJAN 
KUMARAMANGALAM): (a) No. Sir. A Re-
male Sensing Cenlr8Ntemy exisls inKeraia. 

(b) A RemoIe SensIng Centre has aJ-
read1 been III up In KeraIa undertha aegis 
of Stat. Land Use Board. 
ThInNananthapur wlhtec:hnicaJ support 
from National Natural Resources Manage-
ment System (NNRMS) with Depar1menI of 
Space. as the nodal agency at natlonallev8l. 
The Rem:Jte Sensing Centre has essential 
viMIaI lnterpr8tallon equipment. sateIIIIeI 
aerial data and trained personnel to canyout 
various remote I8fIIing projeds of relevance 
to KeraIa Stat •. 

Cc) DoeI not arise. 

Cd) and C.). National Remol. SensIng 

Agency (NRSA) of Department 01 Space has 
carried out mapping of wastelands, ground 
water potential lones, land use and land 
cover'orthe Palakkad DIstrict using satellite 
remote sensing data Apart from the above. 
an integrated study for sustainable devet-
opment of natural resources In Palakkad 
Dislrict Is also being carried out. Under this 
Project. various thematic maps on ground 
water. forestry. agriculture. land uaeIcover, 
geology; etc., are generated from satenite 
data and integrated with socioeconomic and 
meteorological information to arrive at de-
velopmental plans at mIcto-leveI. The Re-
mote Sensing Centre in KeraIa State land 
Use Board is CG-ordinating this Project 

Dealership of Public Sector Undertak-
Ings to SClST 

3799. SHRI SHASHI PRAKASH: 
SHRI ANAND AHIRWAR: 
SHRI MANJAY tAL: 

WiI: the Prime Minister be pleased to 
,efer to the reply given on July 7,199210 the 
Starred Question No.111 and state: 

(a) whether the issue regarding reser-
vation In dealershlp/dlstrlbutlonshlp for 
Scheduled CasteslScheduled Tmes in re-
sped of various Public Sector Undertakings 
underthe Oepart~nt of Heavy Industry has 
since been examined by the govem~nt; 

(b) • so. the details thereof; and 

(c) if not. the ti~ by which. is likely to 
be decided? 

THE MINISTER OF ~TATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHAI 
P.K THUNGON): (a) to (c):- Yes Sir. The 
Government have decided that reservation 
of 15% and 7 112% for persons belonging 10 
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Scheduled Castes & Scheduled Tribes re-
spectively should be made in the appointment 
of dealers in the following five Public Sector 
Undertakings under the administrative con-
trol of the Department of Heavy Industry: 

1. Hindustan Paper Corporation Ltd. 
(for wrltting & printing paper only) 

2. Cement Corporation of India Ltd. 

3. Tyre Corporation of India Ltd. 

4. Hindustan Machine Tools Ltd. (for 
watches and tractors only). 

5. Hindustan Photo films Manufacturing 
:;ompany ltd. 

Circulation of Life Saving Drugs In 
Market 

3800. DR. AS 1M BALA: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of life saving drugs allowed 
oy the Govemment to be Circulated in the 
Indian market; and 

(b) the details of the drugs out of them 
)roduced in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b~ 
Permission for illl>o rts , manufacture and 
distribution of drugs and formulations are 
allowed by the Govemment as perprov;sions 
of Drugs and Cosmetics Act 1940 and Rules 
made thereunder, which is administered by 
Ministry of Health throligh Central and State 
Drug Control Authorities. Introduction of new 
medicines since the promulgation ofthe said 
Act is an ongoing process. The collection of 
details asked for is an enormous task and 
the time and effort involved will not be 
commensurate with the results likely to be 
achieved. 

ScIentific end Technologlcallt8ms 

3801. SHRIMATI DIPIKA H. 
TOPIWALA: Win the PRIME MINISTER be 
pleased to state; 

(a) the estimated number of scientific 
and technological Items patented annually 
the woc1d OYer and percentage of India's 
share thetain; and 

(b) the measures taken or proposed to 
. be taken for the creation of proper atmo-
sphere in the filed of science and technology 
research in the cou ntry and to eleminate the 
constraints in this regard? 

lHE MINISTER OF STATE IN lHE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) and (b). Infor-
mation is being collected and will be laid on 
the Table of the House. 

lega"se Border Trade 

3802. DR. SUDHIR RAY: Will the 
PRIME MINISTER be pleased 10 state; 

(a) whetherlheGovernrnent propose to 
legalise the border trade among India. 
Bangladesh and Myanmar; 

(b) if so, the details thereot; and 

(c) If not, the reasons therefor? 

lHE DEPUTY MINISTER IN lHE 
MINISTRY OF COMMERCE (SHRI 
SALMANJ<HURSHEED): (a) to (c). A Draft 
Border Trade Agreement prepared by the 
government of India has been given to the 
Govemment of Myanmar in August, 1992. 
This Agreement identifies commodities that 
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are to be traded as well as otner arrange-
ments forthe conduct of overland trade. The 
views of the Govemment of Myanmarto this 
Draft Agreement are awaited. The opening 
of overland trade routes would depend on 
the finalisation of this agreement. 

• In respect of Bangladesh, the matter 
• regarding resumption of Border Trade has 
been raised in various fora but the response 
of the Government of Bangladesh has not 
been encouraging. 

Extraction Unit of Helium Gas at 
Barkeswar. West Bengal 

3803. SHRI RADHIKA RANJAN 
PARMANIK: 

SHRI RAM CHANDRAOOME: 

Will the PRIME MINISTER be pleased 
to Slate: 

Cal whether the Government have any 
proposal to set up extraction unit for Helium 
at the thermal springs of Barkeswar, West 
Bengal to trap the gas; 

(b) if so, the details thereof: and 

Ccl the steps taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOfPAALIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNMOLOGY 
(DEPARTMENT OF E .. ECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARMANGALAM): (a) to (c). Yes, Sir. 
Already helium is being collected from the 
thermal springs at Barkeswar and is being 
pur.led for use for laboratory purposes. 
However, the volume is relatively small and 
dee. not call for a very large extraction unit. 

[Translation} 

Intelligence Unit for Monltorfng Prices 
ofEC 

3804. OR. LAl BAHADUR RAWAl: 
SHRI N. J. RATHVA; 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether t~e Union Government 
propose to constitute any intelligence unit for 
monitoring the prices of eSSQlia1 com-
modities; 

(b) whether Union Govemment also 
propose to take cooperation of the Stat. 
Govemments In n. constitution; 

cc) whether such unit Is likely to tlelp in 
c:ontroning the prices; and 

(d) if so, the details thereof? 

THE MINISTER Of STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON· 
SUMER AFFAIRS & PUBLIC DISTRIBU .. 
TION (SHRI KAMALUDDIN AHMED): (a) to 
(d). The Ministry of Civil Supplies, Consumer 
Affairs and Public Distribution is monitoring 
the prices of selected essential commodities 
at certain identified centres In various Statest 
UTs In the country, as part of Is legular 
functions. No separate eel has been set up 
exclusively f01 this purpose. The State 
Goll8mmentsIUT Administrations have been 
extending cooperation in collection of infor-
maUon. 

Such monitoring system enables the 
Govemement to take approprfate measures 
and provides useful information for policy 
formulation. 
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[Engfish} 

Cadre Review of Group 'A' Services 

3805. SHRIMOHANSINGH(DEORIA): 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the cadre review of the 
Indian Statistical Service Officers has not 
been done since its inception; 

(b) whether this has hampered the 
. promotional avenues of the ISS Officers; 

(c) H so, the steps taken by the Gov-
ernment in this regard; 

(d) Whether the task force appointed the 
cadre review has since submitted its report 
In 1991; 

(e) If so, the findings/suggestions/rec-
ommendations of the said task force; 

(f) fhe efforts made 10 Ihe suggestions/ 
recommendations, so made by the task torce; 
and 

S.No. Grade (Scale 01 Pay) 

1. Higher Administrative Grade 
(As. 7300-7600) 

2. Serlior Administrative Grade 
(Rs.59OO-6700) 

3. Junior Administrative Grade 
(Rs. 3700-5000) 

4. Grade III (Rs. 3000-4500) (STS) 

(9) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERG\' 
SOURCES (SHAI SUKH AAM): (a) to (g). 
The main difficulties is not being able to do a 
Cadre review in the case of ISS have been (i) 
the Court cases which had a bearing on 
cadre structure and (ii) induction of a large 
number 01 persons over and above the 
sanctioned strength in Grade IV following 
court orders. Further unlike other Group 'A' 
Services, cadre posts in ISS are nol under 
the administrative control of a single De-
partment. Efforts of Government were ori-
ented towards improving the promotional 
avenues through encadrement of posts and 
introduction of cadre posts above the JAG. 

There was also a stay order against 
upgradation of Grade IV posts to Grade III. 

With the vacation of the stay order, a 
TaskForce was set up to consider the aspect 
of cadre review of ISS in all its has, interalia, 
suggested a cadre structure of ISS, involv-
ing upgradation 01 posts, as under:-. 

Sanctioned 
Strength 

9 

116 

143 

Strength 
Suggested 

by Task Force 

39 

152 

245 
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S.No.Grade (Scale of Pay) Sanctioned 
Strength 

Strength 
Suggested 

by Task Force 

5. Grade IV (Rs. 2200-4000) (JTS) 260 •• 94 

Total 529 530 

• 40 of these posts are operated as Non-Functional Selection Grade (NFSG) (Rs. 4500-
5700). 

··Excludes 73 dep'Jtation.leave and training reserve posts. 

The Task Force has also suggested 
encadrement of certain posts carrying statis-
ticallE DP fu nct ions. 

The process of consultation with differ-
ent Departments on the proposals in the 
Task Force Report was set in molion. In the 
light of the instructions in the context of the 
efforts for reduction of posts to reduce ad-
ministrative expenditure, the ol)going cadre 
review was deferred for the time being. 
However, the possibility of encadreing cer-
tain individual statistical posts now outside-
the ISS, pending resumption 01 the overall 
cadre review action, was taken up with the 
Ministry of Finance. Again, the Ministry of 
Finance was requested to consider whether 
there could be a relaxation of the instructions 
in the case of ISS. 

However, in regard to encadrement of 
individual statistical function posts in the 
relevant grades 01 ISS pending resumption 
of general cadre review of the Service, the 
Department of Expenditure have advised 
the Department of Statistics to have the 
comments of the Department of Personnel & 
TrainIng in the matter in the first instance. 
The Department of Expenditure have also 
informed that they are of the view that pend-
ing the completion !)f review exercise in 

regard to surrender Jabolition of posts at 
various levels in ISS as well as other posts in 
the Ministries/Departments, it will not be 
desirable to encadre any post in the Service. 
Accordingly, the matter will be taken up with 
the Department of Personnel & Training. 
The matter will again be taken up with the 
Ministry of Finance also. In this connection, 
it may be mentioned that the Department of 
Statistics had already apprised the Depart-
ment 0 Expenditure of the spatial problems 
of ISS which make it ditlicult to surrenderl 
abolish any ISS cadre post. 

Training to Rural Youth 

3806. SHRI CHANDULAL 
CHANDRAKAR: 

SHRI K. PRADHANI: 
SHRI SANAT KUMAR 

MANDAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have any 
plan to train rural yo~ths to enable them for 
self-employment in the field of Agriculture 
and allied sector; 

(b) if so, the salient features of the plan; 



1559 Written Answers DECEMBER 16, 1992 Written Answers 1560 

(c) the criteria to be adopted for the 
selection of areas; 

(d) the role to be assigned to the States 
in the implementation ofthe plan; and 

(e) the funds allotted to each State for 
the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
Yes, Sir. 

(b) The scheme on Training of Rural 
Youth for SeH-Employment (TRYSEM) is a 
supporting Component of IRDP.lt started as 
Centrally sponsored scheme orr15th August, 
1979. It aims at providing technical and 
entreprenurial skills to rural youth in the age 

group of 18-35 years from families below the 
poverty line to enable them to take up self-
employmenVwage-employment in income 
generating activities. 

. (c) TRYSEM scheme is being imple-
mented through State Governments and 
Union Territories in every district in the 
country. 

(d) In case of State Governments the 
total allocation under the scheme is met 
jointly by the state and the central government 
on 50:50 basis wherreas in the Union Terri-
tories, 100% g rant is given as Central assis-
tance. 

(e) During 1992-93 allocation of funds 
to each State under TRYSEM scheme is 
given in statements I and II. 
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Price. of Antl·Blotlc. IZERS) (DR. CHINTA MOHAN): (a) to (c). 

3807. SHRI SOMJIBHAI DAMOR: Will 
The PRIME MINISTER be pleased to state: 

(a) the reasons for Increase in the prices 
, of the anti-biotics during the last eighteen 
months; 

(b) the names of the drugs and the 
manufacturers, who were allowed to re-fix 
their prices; and 

(c) the circumstances and the factors 
responsible for such high increase in the 
prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-

The prices of Anti-biotic drugs have been 
increased during the last eighteen months 
on account of increases in input costs for the 
production of these drugs due to the change 
in exchange rate of Indian rupee against 
major foreign currencies. price hike in pe-
troleum products etc. These increases were 
inevitable in order to ensure availability of 
essential and life saving medicines to the 
ultimate consumers. Manufacturers are free 
to revise the prices fo drugs including anti-
biotics which are not under price control. The 
prices of controlled drugs are fixed/revised 
drug-wise and not manufacturer-wise. These 
prices are notified in the official Gazette from 
time to time. However. a Statement showing 
the price revision in respect of price controlled 
antibiotics during the last 18 months. to the 
extertinformation is available annexed. 
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{Translation] 

Rice Export 

3808. SHRI VISHWESHWAR 
BHAGAT: 

SHRI SHRAVAN KUMAR 
PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether rice has been identified as 
one of the thirty items in India for export 
thrust; 

(b) if so, the annual target growth of rice 
exports over the next three years and the 
actual exports of rice during 1991 and 1992, 
so far; and 

(c) the names of the countries to which 
it is to be exported along with the quantity 
and rate thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) Yes, Sir. 

(b) Rice exports during 1990-91 and 
1991-92 have been ofthe value of Rs. 476.05 
crores and Rs. 473.40 crores. Annual target 
growth of rice exports over the next three 
years has not been fixed. It may be mentioned 

. that export of basmati rice is freely allowed 
whereas in the case of non-basmati rice 
Government has to keep in view the re-
quirement of the domestic consumers and 
the crop situation while fixing the target for 
the year. 

(c) Rice is exported mainly to U.K. and 
other countries in Europe, to Gulf countries 
and to Malaysia etc. The Minimum Export 
price (MEP)fixed by Government for basmati 
rice is currently US$ 555fPMT and for non-
basmati rice US$ 275 PMT. Govemment 
has not fixed any quantitative ceiling for 

export of rice to various countries during 
1992·93. 

National Policy on PoDoSo 

3809. SHRI MADAN LAl KHURANA: 
SHRI N.J. RATHVA: 

Will the PRIME MINISTER be pleased 
to state; 

(a) whether the Government propose to 
frame a policy on national ievel for Public 
Distribution System; 

(b) if sot, the time by which it is likely to 
be framed; and 

(c) the main features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a) to 
(c). At the' 14th meeting of the Advisory 
Courcil on Public Distribution System (PDS) 
held in July, 1992, the State Governments! 
UT Administrations expressed the view that 
the benefits of the PDS should be made 
available only to the needy deserving sections 
of the population and requested the Central 
Government that a National Policy in this 
regard should be evolved. 

No specific time frame can be given as 
the new Policy has to be evolved after exten-
sive consultations and discussions with the 

. State GovernmentslUT Administrations. 

GautalJ1 Buddah Wine 

3810. SHRI CHETAN P .S. CHAUHAN; 
SHRI MOHAN SINGH 

(DEORIAl: 
SHRI HARI KISHORE SINGH: 
SHRI YASHWANTRAO PATIL: 

Will the PRIME MINISTER be pleased 
to state: 
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(a) whether any letter has been ... 
ceived from the Maha-Bodhl Society of Sri 
Lanka regarding manufacture and marketing 
of Gautam Buddah Wine by an Indian com-
pany; 

(b) if so, the details thereof and the 
action taken by the Govemment in the mat-

, ter; 

(c) whetherthe Govemment of Sri Lanka 
hastakenupthismatterwiththeGovemment; 

(d) if so, the det2i1S thereof; 

(e) whether this wine is being marketed 
in Japan by the Indian Company; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFfAIRS (SHRI 
R.L BHATIA): (a)to (1). The President ofthe 
Maha Bodhi Society of Sri Lanka wrote to our 
High Commissioner in Colombo regarding 
the use of Gautam Buddha's name and 
picture for the label of a liquor manufactured 
by an Indian company and requested that 
the label be withdrawn. This matter was also 
taken up with the Govemment by the Gov-

, emment of Sri Lanka. through the Sri Lankan 
High Commission in India. The matter was 
referred to the Ministries of Commerce and 
Industry for making il"vestigations. 

Ministry of Industry have informed us 
that the permission to use the said label, 
which had been given to the Indian company 
by Government of Maharashlra tor export of 
their product to Japan, has now been with· 
drawn. 

[English) 

Development of Central Himalayan 
Region 

3811. SHAI RAM SINGH KASHWAN: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government propose to 
constitute a Central Authority for the co-
ordination of development of Central Hima-
layan Region; and 

(b) if so, the time by which the above 
authority Is likely to be constituted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PR0'3RAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) There is 
no proposal at present to constitute a Central 
Authority for coordination of development of 
Central Himalayan Region. There is however 
a proposal under consideration for the cre· 
ation of an Eco-Development Authority for 
the Himalayan Region. 

(b) Does not arise. 
{Translation} 

Water Supply Schemes 

3811!. SHRIMA TI KESHARBAI SONAJI 
KRISH SAGAR: Will the PRIME MINISTER 
be pleased to state: 

(a) the numberofwatersupplyschemes 
in rural areas received by the Union Gov-
ernment and the number of those which 
have been approved, State-wise; and 

(b) the time by which the remaining 
schemes are likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY' OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP: 
MENT) (SHRI UTIAMBHAI H. PATEL): (a) 
The information relating to the number of 
water supply schemes in rural areas re· 



1589 Wnlten Answers AGRAHAYANA25, 1914 (SAKA) Written Answers 1590 

ceived during 1992-93 by the Union Govt. 
and the nurmer of those which have been 

• approved, Stata-wise, is given in the state-
ment. 

(b) the reaction of the Central Govt. for 
the remaining schemes is likely to be con-
veyed to the concerned States within a pe-
riod of six weeks. 
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DWCRA In U.P. and GuJarat 

3813. SHRI ARJUN SINGH YADAV: 
SHRI KASHIRAM RANA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) tl18 number of districts In Uttar 
Pradesh and Gujarat whete DWCRA 
schemes have been introduced; 

(b) the details of the. work done in these 
districts during the last year; and 

(b) 1991·92 

No. Of Groups 
formed 

Uttar Pradesh 1345 

Gujarat 552 

(c) No district has been sanctioned so 
far for Uttar Pradesh during the year 1992-
93 since the proposals were received re-
cently. The names of the districts in Gujarat 
where the Government of India has sanc-
tioned these schemes during thp year 1992-
93 are Sabarkanta and Vadodra. 

[Etlgiish) 

Bilateral Assistance to Independent 
States of Erstwhile Soviet Union 

3814. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether the Government have of-
fered its expertise in training citizens from 
Russia and other independent States of the 
erstwhile Soviet Union in management and 
other fields: 

(c) the names of the districts in Uttar 
Pradesh and Gujarat where the Govemment 
propose to launch these schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVElOP-
MENT) (SHRI UnAMBHAI H. PATel): (a) 
The number of districts where the Develop-
ment 01 Women and Children in Rural Areas 
(DWCRA) has been started till 1992-93 is 38 
in Uttar Pradesh and 13 in Gujarat. 

No. of members Expenditure 
benefitted (in lakh) 

50199 119.39 

7679 67.39 

(b) i1 so, the details thereof; and 

(cl the steps taken/proposed to be taken 
by the Government to help the newly inde-
pendent states of the erstwhile Soviet Union 
in various fields? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.l. BHATIA): (a) and (b) Yes, Sir. 
The Govemment have extended the In-
dian Technical and Economic Cooperation 
(ITEC) Programme, which provides, inter 
alia, training facilities for nationals of partner 
countries, to Russia and other independent 
states of the erstwhile Soviet Union from 
financial year 1991·92. During the last finan-
cial year, 54 nationals from these Republics 
were trained in the fields of 
Diplomacy,Banking, Foreign Trade and En-
trepreneurship and Business Development, 
atieading Indian institutions In these fields. 
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During the c:umtnt ftnanc::iaI rear, 13 
Oiplomats from 1M Indapendant states of 
thee~twhileScMel Union haveahadybeen 
1rainedatthe Fcnign SefvIce lnstlutelUn by 
the Ministry of Extemal Alfan. fUlthermol8, 
18 nationals from these rapubIics are being 
trained at 1M Indian Institute of Foreign 
Trade In an ongoing Programme on Foreign 
Trade Management. Besides: 24 Bankers 
from these countries. are expected to aUend 
a Management Prograrnmt on Banking and 
FlIlanca at the National Institute of Bank 
Management. Pun., commencing in De-
cember, 1992. 

(c) With extension 01 the IndialiTechnical 
and Economic Cooperation (ITEC) 

, Prograrnmt to the independent states of the 
erstwhile Soviet Union, the Republic can 
avail of facilities under ITEC, like deputation 
01 Indian Experts, and ConsuJtanc;y Services 
in various Techno-economic fields. The 
Programme also provides for conduding 
feasibility studies and establishing pilot 
projects. The Republic of Kyrghyistan has 
already availed of Indian expertise in the 
fields of Agriculture and Banking. Requests 
for deputation of experts from Turkmenistan 
and Uzbekistan are being processed at 
present 

Standing Committees of Voluntary 
Agencies 

3815. SHRI ANANTRAO DESHMUKH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) Whether some departments which 
, had initiafty agreed to sat up standing com-

mittees of voluntary Agencies for monitoring 
the grievance redressal performance of their 
field offices have latar failed to sal up such 
COl i. iittees; 

(b) if so. the details theraof and reasons 
therefor; 

(c) wheIhar the Govemmanl hav8 &I-
suedanrguidallll8StorinYalvlngQglnllne 
and rapuIed voIulUry AgencIu """or; 
and 

(d) • SO, the details thentOt? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GREVANCESANDPENSIONS(SHRIMATI 
MARGARET AlVA): (a) and (b). In response 
toacMceglven by the Department of Admin-
istrative Reforms and Public Grievances In 
December, 1985 to involve voluntary 
organisations for revilaJisation of the ad-
ministration, the MInistrieslOepartments of 
Agricullure& Cooperation, Coal, Commerce, 
Civil Aviation, Defence, Fertilizers,lnforma· 
tion & Broadcasting, Labour, Petroleum and 
NaluralGas,Railways, Revenue and Textiles 
had said that they thought that they would 
benefit from an institutionalised Interadion 
with voluntary agencies. Standing Commit-
tees.,f Voluntary organisation have not been 
set up by thesa MinistrieslOepartments. 
However, a few of them like the Ministries! 
Departments of Defence, Labour, Railways, 
Coal. associate non-offlCial bodies In some 
of their activities. A few others on reconsid-
eration have felt thatthent Is IiltIe or no scope 
for Involvement of voluntary agencies in the 
work being done by them. 

(c) and (d). Yes, Sir. MinistriaslOepart-
ments oftha Government of India have been 
advised by the Department of Administrative 
Relcinns voluntary agencies which ara active 
and dedicated and are of a representative 
and non-partisan character. 

Import of Goods from Foreign Coun-
tries by.Stat. Governments 

3816. SHRI M. V. V.S. MURTHY: WlI 
the PRIME MINISTER be pleased 10 state: 

(a) Whether the Government haVe 
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permitted some State Govemments to im-
port goods independently; 

(b) if so, the names of the States and 
items allowed to be imported; and 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (c). Under 
the Export and Import Policy for 1992-97, 
import of all items is allowed freely by all 
persons mcluding Stale Governments, ex-
cept to the extent they are regulated by the 
provisions of this, policy or any other law for 
the time being in force. However, import 
licences have been issued to the State 
Governments for import of aircrafts, heli-
copters, their spares etc. which are in the 
Negative List of Imports. 

Implementation of World Bank Aided 
Integrated Aural Water Supply and 

Sanitation Programme In Kamataka 

3817. SHRIMATICHANDRAPRABHA 
URS: Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is any' proposal to 
implement Rs. 35 Crores World Bank aided 
integrated rural water supply and environ-
mental sanitation programme in Kamaiaka; 

(b) it so, the number of villages to be 
covered under the proposed project; 

(c) whether me World Bank team has 
. made a final appraisal: and 

(d) it so, the time by which the above 
project is likely to be implemented? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRf UTT AMBHAI H. PATEL): (a) 

and (b). There is an integrated water supply 
and Sanitation project 'or 1000 villages in 10 
districts of Karnataka at an estimated cost of 
Rs. 343 crores to be ifTlllemented with World 
Bank assistance. 

(c) No, Sir. 

(d) Does not arisa. 

{Trans/ationl 

Indian In Gulf Countries 

3818. SHRI CHITUBHAI GAMIT: Will 
the PRIME MIN ISTER be pleased to state: 

(a) whether the Government have held! 
propose to have any talk wi!h the Gulf 
coun;ries regarding conditions of Indians 
residing in these countries; 

(b) if so, the details thereof, country-
wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.l. BHATIA): (a) to (c). Government or 
India and our Errbassies in the Gulf countries 
are in constant touch with the Govememtns 
in Gulf countries for improving condition of 
Indians in the respective countries. All pos-
sible steps are taken to help Indian nationals 
facing any consul'}r problems in these 
countries. 

Gas'leakage In IPCl Cracker Complex 

3819. SHRI ASHT BHUJA PRASAD 
SHUKLA: 

Will the PRIME MINISTER be pleased 
to state; 

(a~ whether the report of Dr. Meselkar 
Inquiry Committee set up to inquire into the 
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incident of ethylene gas leakage on No-
vember S. 1990 In the gas cracker cofl1)iex 
of the IPel in Maharashtra has since been 
1'8C8tted; and 

(b) It so, the action taken by the Govern-
ment thereon? 

mE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (ORCHINTA MOHAN): (a) Yes, SU'. 

(b) The report submitted by the Commit-
t_1s under Examination. 

[English] 

Representation from Employees of 
IOPL 

3820. SHRI HARI KISHORE SINGH: 
Will the PRIME MINISTER be pleased to 
Slate: 

(a) whether the Government have re-
ceived any representation from the employ.-
ees Union of Indian Drugs and Pharmaceu-
tical Limited, Muzaffarpur; and 

(b) if so, the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) Ves, Sir. 

(b) I has been urged upon the Gov-
ernment not to separate Muzaffarpur Plant 
from Indian Drugs & pharmaceuticals Umited. 

, It has also been urged upon the Government 
that the plant sliould be revived. IDPL has 
been declared as a Sick Industrial Company 
by the Board for Industrial and Financial 
Reconstruction under the provisions of Sick 
Industrial Companies (Special Provisions) 
Ad, 1985. A Revival Package has been 
prepared. All relevant aspects Including the 
points made out by lh3 employees' Union if 

IDPl Muzaffarpurwill be ..... lIIaoaccouGl 
before a decision on the revival package Is 
reached.. 

Monitoring Cell at IIang8Ior8 

3821. SHRIV.DHANANJAYAKUMAR: 
Will the f!RIME MINISTER be pleased to 
state: 

(a) whetherthe Govemment propose to 
shift the Mon itoring CeU set up aI Bangalore 
under the Department of Non-Conventional 
Energy Sources to Hyderabad. 

(b) if so, the reasons therefor; 

(c) whether there is any proposal to 
upgrade the Monitoring cell into a Regional 
Office; and 

(d) It so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRV OF PLANNtNG AND 
PROGRAMME IMPlEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGV 
SOURCES (SHRI SUKH RAM): (a) 10 (d). 
With a view to effectively monitoring ItIe New 
and Renewable Sources of Energy (NRSE) 
Programmes, it has been decidedtorestruc-
lure and re-organ ise the field montortng set-
up under the Ministry of Non-Conventional 
Energy sources. Under the re-organised 
structure, the Monitoring Cells, including the 
one at Bangalore, have been abolished and 
the number of Regional Offices has been 
Increased from six to eight. The Regional 
OffICe of Ministry 01 Non-Conventional Energy 
Sources at Hyderabad (Andhra Pradesh) 
shall continue to carry out its various desig-
nated duties relating to monitoring 01 
programmes undertaken with Central as-
sistance in Kamataka State and other pro-
motional and liaison activities with the State 
Government and Its nodal Imple",.ntal 
agencies. 
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Economy Measures 

3822. SHRI HARI KEWAL PRASAD: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details ofthe economy measures 
adopted by the Ministry of Extemal Affairs to 
reduce the expenditure; a'nd 

(b) the amo~nt saved so far adopting 
the said measure .. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFAIRS (SHRI 
EDUARDO FALEIRO): (a) The Ministry has 
adopted a wide range of economy measures. 

(b) It would be difficult to quantify the 
amount so far saved, as the economy 
measures are a mix of expenditure control 
as well as reappropriation of saving for the 
purpose of meeting the expenditure on the 
new missions, established in response to 
the rapidly changing geo-political scenario. 

[English} 

Generation of Power Through Solar 
Energy 

3823. SHRI SURYA NARAYAN 
YADAV: Will the PRIME MINISTER be 
pleased to state: 

(a) the target fixed and achieved for:the 
generation of power through solar energy 
during the current year; 

(b) whether the Government propose to 
set up more solar power plants in Bihar, and 
Uttar Pradesh; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Under 
the s:>lar photovoltaic demonstration and 
utilisation programme, photovoltaic systems 
of aggregate capacity of 200 KW including 
Village level power plants have been 
envlsated fort he current year. Upto October, 
1992, systems with a total capacity of about 
90 KW have been installed during the cur-
rent year. 

(b) and (c). FOlilviJIage-levelsolarpower 
plants ara currently under installation in Uttar 
Pradesh. The Ministry of Non-Conventional 
Energy Sources has given approval forthe 
setting up of two small village-level power 
plants with a total capacity of 5 KW in Bihar 
during the current year. Sites forthese power 
plants are being identified by Bihar Renew-
able Energy Development Agency. 

Purchase of Tobacco by S.T.C. 

3824. SHRI SOBHANADREESWARA 
RAOVADDE: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the State Trading Corpora-
tion has pu rchased FCV tobacco during the 
last crop year; and 

(b) if so, the organisations from Which 
tobacco was purchased and the quantity 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). STC 
has not procured any tobacco from the 
growers directly. STC had signed an export 
contractfor240 MT FCV tobacco tobacco for 
supply to Moscow and the agreed defiv'ery 
period was April..June, 1992. The goods ar .. 
ready bUi the LC has still not bften op.?!'1e.d. 
Th(" quantity of 2JO MT has b<>en arm:,,,,gd 
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from the following three suppliers of Guntur:-

(i) MIs. Tobacco Enterprises 

(ii) MIs. Deccan Tobacco Enterprises. 

(iii) MIs. Sundaram Tobacco. 

[Trans/ation} 

Cess on Export of Alcohol 

3825. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government have 
received any proposal from the Government 
of Uttar Pradesh for imposing cess/duty on 
the export of alcohol: 

(b) if so, tl-te action taken in this regard: 

(c) the details thereof; and 

(d) if not, the reasons therefor and the 
time by which the clearance is likely to be 
given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTiLIZ-
ERS (DR. CHINTA MOHAN): (a) yes. Sir. 

(b) to (d). The State Government has 
been informed that under the existing fiscal 
scheme the products exported are not nor-
mally subjected to any internal levies as it 
would be detrimental to efforts to develop 
exports from India. 

Economy Measures 

3826. SHRI LAL BABU RAI: Will the 
PRIME MINISTER oa pleased to state: 

(a) the details fo the economy measures 
taken by his Ministry during the last one year 

to reduce the expenditure; and 

(b) the amount saved so far through 
these measures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) During the 
last one year, several economy measures 
viz. abolition of posts, winding up of certain 
offices, surrender of telephone lines, cut in 
the consumplion of petrol etc. were taken by 
the Ministry of Industry. 

(b) An amount of Rs. 440 lakhs ap-
proximately has been saved so far through 
these meaSlires. 

[English] 

Delicensing of Industries 

3827. SHRI LOKANATH 
CHOUDHURY: Will the PRIME MINI: TER 
be pleased to state: 

(a) whether the Government have de-
cided to delicense some more industries in 
non priority areas; 

(b) if so, the details of tnese industries; 

(c) whether delicensing of these non-
priority industries is likely to be at the cost 
of other '?conomically important industries; 
and 

(d) if sO,the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTny OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) No. Sir. 

(b) 10 (d). Do not arise. 4 
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lAS/IPS on Deputation 

3828. SHRI VILASRAO 
NAGNATHRAO 
GUNDEWAR: 

SHRI SARAT CHANDRA 
PATTANAYAK: 

SHRI SHANKERSIN H 
VAGHELA: 

SHRI CHANDRESH PATEl: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of lAS/IPS officers, with 
designations, on deputation with the Centre 

at present, the date since when they have 
. been working and their cadre State; and 

(b) the officers who are working at ex-
tended tenure? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Informa-
tion in respect of lAS officers may be seen at 
Statement 'A' . Information in respect of lAS. 
officers on extended tenure may please be 
seen al statement 'B'.lnformation in respect 
01 IPS offi::ers for both parts (a) and (b) olthe 
Question is not readily available. The same 
would be collected and laid on the table of 
the House. 
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Research Work In Science and Tech-
nology 

3929. SHRI RAJENDRA AGNIHOTRI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether research work in the field of 
Science and Technology has stalled to some 
extent for want of assistance and support of 
the Government; 

(b) if so, the main reasons thereof; 

(c) whether there is shortage of infra-
structure in educational institutions and na-
tionallaboratories with the resultof which the 
Indian Scientists are not able to carry out 
research work; and 

(d) if so, the steps Government propose 
to take in this regard? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (A) and (b). There 
is considerable assistance and support of 
Government through increased Plan Allo-
cations for research work in Science and 
Technology during the Eighth Five Year Plan. 

(c) and (d). Government have taken 
various measures to strengthen 
infrastructural facilities in educatiollal insti-
tutions and national laboratories for pursu-
ing research work. The University Grants 

. Commission and the Ministry of Human 
Resource Development have special 
programmes for strengthening infrastructure 
for Science and Technology in educational 
institutions. 

In addition, Government has recently 

increased the overhead expenses on spon-
sorerf research programmes. 

{Eng/ish] 

Lawyers Strike In Deihl 

3830. SHRI P.M. SAYEED: 
SHRI BRIJ BHUSAN SHARAN 

SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
that a large number of lawyers struck work in 
Delhi recently; 

(b) if so, the details and causes thereof; 

(c) whether strikes of lawyers have be-
come a frequent phenomenon causing 
hardship of litigants and delaying the cause 
of justice; 

(d) if so, whether the Government pro-
pose to examine the issue in depth and take 
the remedial measures; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) Yes, Sir. 

(b) The lawyers of the Delhi Bar Asso-
ciation have been agitating demanding that 
the original pecuniary jurisdiction of the 
District Court in Delhi should be raised. On 
the other hand, the Delhi High Court lawyers 
have been agitating that the District Court 
should be bifurcated. 

(c) Yes, Sir. 

(d) and (e). The Law Commission has 
made certain recommendations on the 



1785 Written Answers AGRAHAYANA 25,1914 (SAKA) Written Answers 1786 

Question of strikes by Lawyers, as con-
tained in its 131st tleport. These recom-
mendations were cons idered in consultation 
with the Bar Council of India and it has been 
decided not to undertake any amendment to 
the Advocate Act, in this regard. 

(Translation] 

Gems and Jewellary Instltute-Jalpur 

3831. SHRI GIRDHARI LAL 
BHARGAVA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government had se-
,ected Jaipur as its centre to manufacture 
gold ornaments for export; 

(b) whether some traders of Rajasthan 
and other States have expressed their desire 
to set-up such industry in Jaipur; 

(c) If so, whether the State Government 
have asked Metals and Minerals Trading 
Corporation to set up such a centre in Jaipur 
by assuring them all types of facilities; and 

(d) whether the Union Government will 
issue such directives to MMTC? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) Jaipur is already a centre where 
manufacture of gold jawellery for export takes 
place. 

(cl No, Sir. 
(d) No, Sir. 

[English] 

Special Concessions on the Entry of 
Hollywood Films 

3832. SHRI AJOYMUKHOPADHYAY: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether US film exporters have ap-
proached the Government for special con-
cessions on the entry of Hollywood films in 
the country; 

(b) whether any agreement has been 
signed for the purpose; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) to (cl. Under the current 
import policy effective from 1 April 1992, 
cinematograph and video films may be im-
ported by National Film Archives of India, 
Film and Television Institute of India and the 
Children'S film Society of India. Others may 
also import such films subject to the condi-
tions specified in Public Notices No.38/(PN)! 
92-97 dated 12th August, 1992 and 87/(PN)! 
92-97 cated 11th December, 1992. h is 
stipulated that all importers of films will have 
to comply with the provision of all applicable 
Indian laws governing the distribution and 
exhibition of films, including the requirement 
of a public certificate of public exhibition 
prescribed under the Cinematograph Act 
1952. Additionally films imported by persons 
other than National Film Archives of India, 
Film and Television Institute of India and the 
Children's Film Society of India require a 
certificate from the Administrative Officer, 
Central Board of Film Certification to the 
effect that the film to be imported has either 
won an award in any of the International Film 
Festivals notified by teh Ministry of Infor-
mation and Broadcasting or participation in 
any of the Official Sections of the notified 
International Film Festivals or received good 
reviews in prestigious film journals notified 
by the Ministry of Information and Broad-
casting. 

Government have also decided to per-
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mit foreign motion picture producers or their 
associations, to maintain their existing of-

. fices of to open new ones. However. there is 
agloballimitof six million dollars annuailyon 
the repatriations that may be made from 
india from the earnings of such offices. 

The Motion Picture Export Association 
of America is dissatisfied with the policy and 
procedures of our import regime. 

No special concessions have been 
sought for the entry of Hollywoodlilms. No 
agreement has been signed between USA 
and India on the subject. 

Dellcenclng of Core Sect"r Industries 

3833. SHRI JAGAT VIR SINGH 
ORONA: Wi!! the PRIME MINISTER be 
pleased to state: 

(a) whether there is any proposal to 
de licence certain core sector industries which 

. are reserved for public sector; 

(b) if so, the datails thereof; and 

(c) the time by which these are like!y to 
be de licenced? 

THE MINISTER OF STATE IN THE 
MINISTRy'OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) No, Sir. 

(b) and (c). Do not arise. 

Development of Hili Areas of Assam 

3834. SHRI KIRIP CHALlHA: Will the 
Ministor of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state; 

(a) whether the Government of Assam 
has sent any scheme to the Union Govern-
ment for the development of hill areas; and 

(b) ~ so, the details thereof and the 
reaction of the Government 1hereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISIER OF STATE IN THE MINISTRY 
OF NON~CONVENTIONAL ENERGY 
S"lIRCES (SHRI SUKH RAM): (a) Apart 
frt.m the on-going Hill Area Development 
Programme, partly funded by the Special 
Central assistance and partly by the flow 
from the State Plan, no specific scheme for 
Ihe development of the hill areas of Assam 
has of late been received in the Planning 
Commission from the Government of Assam. 

(b) Does not arise. 

ASSistance to Border Area Industries In 
Punjab 

3835. SHRI AVTAR SINGH 
BHANDANA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government have 
any proposal to provide any subsidy in bor-
der areas of Punjab for the industrial devel-
opment; 

(b) if so, the details thereof; 

(c) whether the Union Government also 
propos€ .. ; 'Jrovide relief to Central Public 
Sector Undertakings and other industries; 
and . 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVelOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The Union Government have no proposal to 
provide capital investment subsidy to in-
duslries anywhere in the country. 
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(c) and (d). In April, 1992 the Reserve 
Bank of India issued instructions to all com-
mercial banks regarding concessions to be 
extended to trade and industry in Pl"jab. 
The main concessions provided are:-

(i) Increased working capital facilities by 
relaxation in prescribedlstandarised norms 
for inventory and receivables by a maximum 
of 50%; upto 30.9.1992, 25933 units were 
extended this facility. 

(ii) Reduction In margin for working 
capital; upto 30.9.1992, 34201 units availed 
of the concession. 

(iii) Review of all borrowal accounts 
within a period of 3 months and providing 
need ~ increaud working capilaJ fa-
cilities. 

Package of Concessions to Nepal 

3836. SHRI JAGMEET SINGH 
BRAR: 

SHRI D. VENKATESWARA 
RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether India has agreed to give 
fresh package of concessions to Nepal on 
liberalised terms; enabling easy access to 
the Indian market; 

(b) if so, whether this decision was taken 
afterthe two Prime Ministers had discussions 
during Indian Prime Minister'S visit to Nepal; 

(c) whether India has also agreed to 
extend the credit to Nepal for another three 
years; 

(d) if so, the fresh package to Nepal in 
Indian market; and 

(e) the extent to which it is likely to help 

both the countries? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRJ SALMAN 
KHURSHEED): (a) yes, Sir. 

(b) Yes, Sir. 

(c) it has been agreed to extend the term 
at the stand-by-credit of Rs. 35 crores (now 
increased to Rs. 50 crores) offered by the 
Government of India to the Government of 
Nepal from the present period of one year to 
three years. 

(d) The package of coneestrons an.rld 
by Government of India to Govt. of Nepal on 
lib8ralised terms consist of the following; 

(i) the existing proforma clearance 
system will be abolished and will be replaced 
by a system of Certificate of Origin to be 
issued by HMGlN. 

(ii) in determining the eligibility of 
nepalese product for access to the Indian 
market free of customs duties and quantative 
restrictions, Nepalese labour content will 
also be i::lcluded. 

(iii) if the total percentage of the three 
components, i.e., the Nepalese labour con-
tent, Nepalese material content and the In-
dian material cOntent exceeds 50 percent, 
the product will have duty free and quota free 
access to the Indian market. 

(e) These steps are likely to to help 
substantially in development of Indo-
Nepalese bilateral trade. 

Task Force for Colr Industry 

3837. SHRI K. MURALEEDHARAt, 
Will the PRIME MINISTER be pleased tv 
state: 

(a) the recommendations made in the 
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report of the Ta$k Force set up to study the 4. 
progress of coIr industry; and 

(b) the amount proposed to be sanc-
tioned for the· expansion of Coir Welfare 
Board during the Eighth Fiver Year Pian? 5. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMAlL SCALE INDUSTRIES AND 6. 
AGRICULTURE AND RURAL INDUSTRIES 
(pROF. P.J. KURIEN): (a) Some of the im-
portant recommendations in the Report of 
the Task Force are listed in the attached 7. 
Shltement. 

(b) The High Powered Committee set S. 
up by the Government of India under the 
Chairmanship of Adviser (VSI), Planning 
Commission has reoommende.d to give Rs. 
50 lakhs as a-contribution of the Central 
Government to the Kerala Coir Workers' 9. 
Welfare Fund. During the Eighth Five Year 
Plan it is proposed to allocate Rs. 100 lakhs 
to the Coir Board for welfare programmes. 

STATEMENT 

Important Recommendations of Task 
Force set up by the Planning Board, 

10. 

Government o(Kerala. 11. 

1. 1 OO~O Central assistance for setting 
up of 100 carribing machines in the 
Coir Cooperative Societies in the 12. 
northern districts of Kerala for 
modernising the Defibering Sector. 

2. Suspension of 3 Point Levy in the 
northern districts 01 Keralaand price 
support to Cooperative Societies in 
the Northern districts. 

3. Transport subsidy to Coirfed for· 
purchase of fibre produced by the 

13. 

mechanised def,bf.oring units in the 14. 
Cooperative Sector in the northern 
districts of 1<erala. 

Subsidy to Primary Coif Coopera-
tive Societies for collection of husk 
from open market over and above 
and quantity collected through levy. 

Distribution of 25000 Treadle ratta 
to Cooperative Societies with Cant 
percent Central assistance. 

Supply of 300 cteaning machine 
for cleaning coir fibre to Coir C0-
operative Societies. 

Training to spinners in the use 0' 
treadle ratt. 

. Appointment of a special officer 
and constitution of a Committee for 
re-organisation of the Cooperative 
SOcieties. 

Grant to the reorganised Coir Co-
operative Societies to wipe off ac-
cumulated losses. 

Enhanced rat~ of Managerial as-
sistance, Share Capital and work-
ing capital loan to the reorganised 
Coir Cooperative Societies. 

Assistance for construction of 
Beating Sheds and Ratt Sheds to 
400 Coir Cooperative Societies. 

Assistance for construction of 
worksheds for Looms. 

Interest subsidy to District Coop-
erative Banks and State Coopera-
tive Banks so as to enable Coirfed 
and primary Societies to get work-
ing capital loan at concessional rate 
of interest. 

Establishment of processing units 
in Coir Cooperative Societies with 
NCOC assistance. 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

Central Government contribution 
towards Coirworkers Welfare Fund. 

Supply of 20 Semi-automatic 
looms to manufacturing societies 
with Central Assistance. 

Replacement of 3000 old looms 
with improved standarised looms. 

Establishment of a modern factory 
for production of PVC tufted 
mattings. coir tiles. rubberised 
products etc. 

Production subsidy to Small Scale 
Producers for dyeing coir in the 
Public Sector Dye House. 

Establishment of Industrial units for 
production of coir manufacturing 
equipments. 

Continuance of Rebate Scheme 
and modifying the present scheme 
so as to have 10% rebate for 180 
days. 

Chemicals and Fertilizer Plant at 
Mangalore 

3838. SHRI A. VENKATESH NAIK: 
SHRIMATI BAS AVA 

RAJESWARI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the progress made so far to set up 
the Mangalore Chemical and fertilizer plant; 

(b) the time by which the plant is pt"o-
posed to start functioning; and 

(c) the total estimated cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) MIs 
Mangalore Chemicals and Fertilizers lim-
ited have set up their . Urea and DAP Fertil-
izer Plants which have been in existence and 
in operation for the last 15 at Mangalore. 

(b) and (c). Do not arise. 

Export of Coffee 

3839. SHRIMATI BASAVA 
RAJESWARI: 

SHRI V. KRISH NA RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the total quantity of coffee exported 
and the foreign exchange earned in the last 
three years; 

(b) whether there is a considerable scope 
of increasing the export of coffee; and 

(c) the steps contemplated by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE' 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) The total 
quantity of coffee exported and the fore'ign 
exchange earned in the last three years are 
as under:-

Year Quantity in tonnes Value in Rs. /akhs 

1989-90 

1990-91 

1991-92 

134052 

100110 

"111372 

36314.79 

27889.05 

"34888.04 

r Provisional] 



1795 Written Answers DECEMBER 16, 1992 Written AnswelS 1796 

(b) and (c). v'eeping in view the global 
demand-supply position, the scope for in-
creasing the quantity of our coffee exports is 
limited. 

Vanaspatl Production 

3840. DR. R. MALLU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is excess installed 
capacity for Vanaspati production in the 
country; 

(b) whether there is a change over to 
• liquid vegetable oils: 

(c) whether the Government propose to 
encourage switch over to vegetable oils: and 

(d) if so, the steps proposed to be taken 
in regard thereto? 

THE MINISTER OF STATE IN Tf-:E 
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
Yes, Sir. 

(b) to (d). It is already seen that the 
consumer preference has shifted to the use 
of liquid oils in greater proportion. 

L1berallsatlon Measure 

3841. SHRI R. DHANUSKODI 
ATHITHAN: Will the PRIME MINI~TER be 

• pleased to state: 

(a) the details of the various measures 
aimed at liberalising the industrial sector 
announced together with their dates; 

(b) whether the Government have as-
sessed their impact on the extent of produc-
tion and improvement in quality of products, 
if so, the details thereof; 

(c) whether any monitoring system has 
been enforced; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) Various 
measures aimed at liberalising the industrial 
sector were announced through a Statement 
on Industrial Policy laid down in both the 
Houses of Parliament on 24th July, 1991. 

(b) It is too early to assess the impact of 
various measures on the production and 
quality of products. However, in respect of 
delicensed industries, readiness to com-
mence production has been reported by 364 
units. 

(e) and (d). Responsibility of monitoring 
prlm::lri!y rests with the state government. 
System of moni!orirr") of industrial approvals 
2.t It;e level at Slate government has been 
evolvod in collaboration with National 
Informatics Centre. 

Self Financing Foreign Students 

3842. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) the procedure for selection of seH 
financing foreign students for admission to 
medical and engineering colleges in India; 

(b) whether some students who had 
applied for a particular session were granted 
admission for another session; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) to (c). Application 
from SeH Financing Foreign Students from 
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developing countries for admission against 
reserved seats in Government Medical and 
Engineering Colleges are received every 
yearinthis Ministry through India'sdiplomatic 
missions abroad and diplomatic missions of 
respective countries in India. Selection of 
the candidates for nomination i.:; made from 
the list of the candidates prepared separately 
for each country. 

SeH Financing Students who apply for a 
particular session are considered for nomi-
nation for the session for which they have 
applied. 

Granite Processing Units 

3843. SHRI V. KRISHNA RAO: 
SHRIMATI BASAVA 

RAJESWARI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the names ofthe States where granite 
processing units halle ~een set up; 

(b) the total number of such units in the 
country at present particularly in Karnataka; 

(c) whether a number of granite pro-
cessing units are being set up during 1992 
and 1993; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

• OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) Granite 
processing units have been mainly set up in 
the States of -Rajasthan, Karnataka, Andhra 
Pradesh, Tamil Nadu and Orissa. 

(b) There are about 400 units who have 
been granted permission under 100% Ex-
port Oriented Scheme for setting up of Gran-

ite units in the country including the State of 
Karnataka. Besides 100% Export Oriented 
Units (EOU), there are units which have 
obtained DGTD registration and have filed 
Industrial Entrepreneurs Memoranda for the 
manufacture of granite items. 

(c) and (d). Keeping in view the avail-
ability of raw material, a number of 100% 
export oriented granite processing units are 
being set up mainly in the States of Tamil 
Nadu, Andhra Pradesh, Karnataka and 
Orissa. The validity of approval letter issued 
under the E.O.U. Scheme is three years. 

[Translation] 

Indian Employees in foreign countries 

3844. SHRI DEVENDRA PRASAD 
YADAV: Will the PRIME MINISTER be 
pleased to state: 

(a) the measures taken by the Govern-
ment for the security of Indian employees 
working in private companies in foreign 
countries; 

(b) whether Government propose to 
direct the owners of companies of Indian 
origin in foreign countries to file bonds so as 
to ensure security of Indian employees; and 

(cl if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) The Government of India 
through the Indian Missions maintains regular 
contact with foreign Governments to ensure 
that the security of Indian nationals, includ-
ing those working in private companies, in 
foreign countries is protected. 

(b) No, Sir. 

(c) Does not arise. 
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[English] 

Earthquake In Deihl and Harldwar 

3845. SHRI S.N. VEKARIA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a group of meteorologists 
has declared the area between Delhi and 
Haridwar as prone to earthquake, as re-
ported in Navbharat Times dat8d November 
13,1992; 

(b) if so, the de,ails thereof; and 

(c) the remedial steps taken or pro-
posed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM ): (a) Yes, Sir. His-
tory of past earthquakes experienced in this 
region shows that it is liable to slight to 
moderate earthquakes. 

(b) According to the news report, the 
two Geologists stated t!";;lt in the area from 
Delhi to Haridwar, spncially the areas near 
Rohtak, Gurgaon. Sor.epat and Delhi are 
seismically active. 

Himalayan region and parts of Deccan 
Plateau are seismically very active. An Ac-
tive fault runs in Woradabad-Madthura re-
gion. Earthquake is possible due 10 move-
ment of this fault. 

.(r:) The Bureau of Indian Standards has 

established eriteria for earthquake resistant 
design of s~ructures for different seismic 
zones of the country. Government of India 
has a contingency plan for mitigation of 
earthquake related disaster. 

Rehabilitation of Bhopal Gas Vlctl1111 

3846. KUMARI PUSHPA DEVI SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

<a) the number of schemes initiated by 
the Government of Madhya Pradesh and 
Union Government for relief and rehabilita-
tion of the victims of Bhopal gas tragedy; 

(b) the plan formulated by the Union as 
we!1 as States Government of Madhya 
Pradesh for the rehabilitation of Bhopal gas 
victims; 

(c) the amount involved in these plans 
and schemes introduced for these gas vic-
tims; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY.OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a)to (d). An 
Action Plan which includes a number of 
schemes under the Economic. Social. Envi-
ronmental and Medical rehabilitation 
programmes has been approved' by the 
Central Government and is being imple-
mented by the Government of Madhya 
Pradesh for the relief and rehabilitation of the 
Bhopal Gas victims. The total approved out-
lay of the Action Plan is Rs. 163.10 crores. 
The details of the funds allotted to various 
programmes are as follows:-
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u.dical Rehabilitation 

Economic Rehabilitation 

Social Rehabilitation 

Environmental Rehabilitation 

Continuing Scientific studies 

Miscellaneous 

Bulk Drug Companies 

3847. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) the names of the bulk drugs and 
companies which applied for exemption of 
such bulk drugs from price control on the 

. ground of research and development after 
the inception of Drugs Prices Control Ord .... 
1987; 

(Rs; in lakhs) 

7955.40 

1459.00 

3625.00 

1775.00 

500.00 

995.00 

16310.00 

(b) the names of the bulk drugs in reo 
spect of whiCh exemption have been granted 
and upto "'hat period; and 

(c) the drugs in respect of which exemp-
tion is yet to be granted and the reasons for 
withholding the exemption? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTlL· 
IZERS (DR. CHINTA MOHAN): (a) to (c). To 
the extent available. the information has 
been given in the statement. 
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(Engns~] 

Agency for Sma'i Seale Sector 

3848. SHAI MANORANJAN BHAKTA: 
Will th .. PR1ME MINISTER be pleased to 

• state: 

(a) whether the Government propose to 
set up an agency In each State to grapple 
with the growing sickness In the Small Scale 
Sedor; 

(b) If so, whether any final decision has 
been taken in this regard; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRICULTURE AND RURAL INDUS-
TRIES) (PROF. P.J. KURIEN): (a) No, Sir. 

(b) and (c). Does not arise. 

[ Translation] 

District Industrl .. Cent,... In Bihar 

3849. SHRI VIJOY KUMAR YADAV: 
Will the PRIME MINISTER be pleased to 
slate: 

(a) whether a proposal to set up District 
Industries Centres In many districts of Bihar 
Including Nalanda is pending with the Union 
Govemment; 

(b) If so, the reasons therefor; 

(c) the time by which these eantres are 
likely to be set up; 

(d) whether land for setting up DIstrIct 

Industries Centre In Nalancla has been ap-
proved by the Government of Bihar; and 

(e) if so, the steps taken by the Union 
. Govemment to set up a District Industries 
Centre in Nalanda? 

THE 'MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 

. OF SMALL SCAlE INDUSTRIES ANDAG-
RlCUL TURE AND RURAL INDUSTRIES) 
(pROF. P.J. KURIEN): (lr) Sir, no proposal to 
set up Dlstricl Industries Centres In Bihar 
State Is pending with the Union Govern-
ment No proposal tor Nalanda has been 
received. 

(b) and (c). Does not arise. 

(d) Central Government has no infor-
mation regarding the approval of land for 
setting up District Industries Centre In 
Nalanda by Govt. of Bihar. 

(e) Does not arise. 

Appointments In POlL 

3851. SHRI SHIBU SOREN: wnl the 
PRIME MINISTER be pleased to state: 

(a) the details of the financial assistance 
being provided every year to Slndri Head-
quarters of POll during the last three years; 

(b) the number of officers/employees 
appclnted In Sindri Unit during the last tine . 
years vis-a-vis the new appointments made 
in the Deihl and Vadod8ra units during the 
same pertod; 

(c) wheth8rtheGoYemment haV8~ 
any action in raganf to maintaining Sindrl 
Headquarters; and 
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(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The 

Loans 

Plan 

Non-plan 

Plan Investment: 
(equity) 

Grant-in-Aid: 

Government dpes not release financial as-
sistance to M/s Projects & Development 
India Ltd. (POlL) unitwise. However, details 
of financial assistance provided to POlL dur-
ing the last 3 years are as under:-

fRs. in CfOI'9S) 

1989-90 1990-91 1991-92 

2.73 

5.00 

4.27 1.00 

For Research and Development (Plan) 4.00 4.00 4.00 

For Voluntar Retirement 
Scheme (Non-Plan) 

0.81 

(b) The number of Officers/employees appointed by PO IL in its offices at Sindri, Delhi and 
Baroda during the last 3 years is as under:-

1990 1991 

Sindri 41 

Baroda Nil 

Noida 9 

(c) and (d). Headquarter of POlL is still 
being maintained at Sindri. 

Voters list In 'Delhl 

3852. SHRI GCVINDRAO NIKAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 

16 

7 

1992 

10 

42 

43 

that the names of the voters of many Gov-
ernment colonies in Delhi are missing from 
the old voter-list; 

(b) if so, w~ether the Government pro-
pose to make new voter list of the voters of 
Delhi; 

(c) if so, the details thereof; 
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(d) the time by which the process is 
likely to be completed; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) to (e). Under Election Law the electoral 
rolls are to be prepared under the 
superintendence, direction and control of 
the Election Commission. The Commission 

, has recently ordered intensive revision of 
electoral rolls in Delhi with reference to 
1.1.1993 as the qualifying date. During the 
revision of the rolls, a small number of com-
plaints were received from individual/politi-
cal parties regarding non-inclusion of names 
in the voters lists. Necessary remedial action 
was taken on every such complaint. The 
electoral rolls have been publish~ in draft 
on 8.12.1992. Persons whose name are not 
included in the electoral roll can file claims 
for inclusion of their names in Form 6 with the 
competent authority upto 7. ~ .1993. The 
electoral rolls would be finally published on 
9.9.1993. 

[English] 

Cell for Foreign Investors 

3853. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose to 
set up a cell to redress grie~ances of poten-
tial foreign investors regarding delays in 
clearance of the Indian Projects; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 

(SHRIMATI KRIS!"INASAHI): (a) and (b). An 
'Investment Promotion and Project Monitor-
ing Ceil', ~mmonly known as 'Facilition 
Cell' has been set up in the Department of 
Industrial Development under the overall 
charge of the Member Secretary, Secre-
tariat for Industrial Approvals (SIA) with ef-
fect from 7th May, 1992. The Facilitation Cell 
attends to enquiries from entrepreneurs, in-
cluding potential foreign investors, relating 
to a wide range of subjects like the licensing 
policy, tariff and duties, Corporate taxation 
and company law as well as the status of 
their applications for foreign investment, 
foreign technical collaboration, licensing etc. 

[ Translation] 

Project Sponsored by Union Govern-
ment 

3854. SHRI LALIT ORAON: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to refer to 
the reply given on 25.3.1992 to Unstarred 
Question No. 4599 and state: 

(a) whether the information about the 
projects sponsored and monitored by the 
Union Government has since been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENEF:my 

·SOURCES (SHRI SUKH RAM): (a) to (c). 
"No Sir". Information from some Ministries/ 
Departments is still awaited. The Depart-
ment of Programme Implementation is pur-
suing the matter. 
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[English] 

Atomic Power Plant In Andhra Pradesh 

3855.SHRIDATTATRAYABANDARU: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the setting up of the Atomic 
Power Plant in Andhra Pradesh was in-
cluded in the Eighth Five Year Plan; 

(b) if so, the location of the Plant in the 
State; and 

(c) if not, the reasons for non-inclusion 
of the Atomic Power Plant Project in the 
Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). The 
proposal to set up a Nuclear Power Station 
in Andhra Pradesh is not included in the 
Eight Five Year Plan. 

) Ii 1:~-\..hnM.J 
(c) Site investigatio~s by the Site Selec-

'tion Committee of Dep·'· "nt of Atomic 
Energy are in progress 1i1 Andhra Pradesh. 
Sites for nuclear power plants have to go 
through a detailed review for environmental 
and safety clearances before Government 
of India can take a r..ecision. So far, no sites 
in Andhra Pradesh have been approved by 
Government of India 1':'- setting up a nuclear 
power plant. The sE'tting up of a project wil! 
also depend on <lvallability of funds. 

Drug Production Target 

3856. SHRI B. DEVARAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the drug production targets 
of the Seventh Plan have not been achieved 
by the Durg Industry; 

(b) if so, whether the Government pro-
pose to permit manufactures to increase 
production especially under the liberalised 
scheme announced by the Government for 
regularisation of capacities; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The 
demand estimates given by the 7th Plan 
Working Group were not achieved due to 
various reasons like over pitched estimates 
in respect of some drugs belonging to vari-
ous thorapeutic groups and also introduction 
of new drugs etc. However, during this pe-
riod the production of bulk drugs has gone up 
from Rs. 377 crores (1984-85), the base 
year for the 7th Plan) to Rs. 640 crores 
(1989-90). 

(b) and (c). With a view to increase 
productIOn of drugs in the country, a number 
of measures have already been introduced 
through the Drug Policy, 1986 as well as the 
new industrial policy. In order to encourage 
further production of drugs, Government have 
reviewed the Drug Policy to b:ing it in conso-
nance with the liberalised spirit of the new 
Industrial Policy. A background note on the 
review of the Drug Policy has been placed in 
both the Houses of Parliament on 12th Au-
gust. 1992, for the consideration of the 
;; ~~'b!e Members. 
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[Translation] 

utilisation of ~und. 'under JRY 

3857. SHRIBHAGWAN SHANKAR 
RAWAT: 

SHRI ATAL BIHARI 
V.~PAYEE~ 

SHRI SHANKERSINH 
VAGHELA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any suggestions in regard 
to better utilisation of funds proposed to be 

• spent for the Jawahar Rojgar Yojana and to 
change the natuer of the scheme have been 
received from the States; 

(b) if so, the details thereof; 

(c) the reaction of the Government 
. thereon; 

(d) the time by which decision is likely to 
be taken by the Government in this regard; 

(e) whether suggestions have been re-
ceived to include construction of roads link-
ing the villages to the main roads in this 
scheme; 

(f) if so, the details thereof; and 

(g) the decision taken by the Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI G. VENKAT SWAMY): (a) to 
(d). Yes, Sir. The main suggestions received 
from the States were that a substantial part 
of the funds under the JRY. may be ear-
m~rked for watershed development and soil 

and water conservation programmes which 
will lead to sustained development and em-
ployment in rural areas; allocation to the 
village panchyats under JRY be increased, 
so that durable and tangible works could be 
taken up while providing employment; allo-
cation under JRY be increased so as to 
create a minimum of 1000 million mandays 
each year in the Eighth Five Year Plan; and 
there is need for flexibility in the implementa-
tion of JRY and other rural development 
programmes as well as integration of differ-
ent schemes so as to be relevant to the field 
conditions. 

Government of India have taken up the 
work of concurrent evaluation of JRY through 
independent institutions/organisations to 
assess its impact in the rural areas in relation 
to the stated objectives of the programme. In 
the concurrent evaluation which has already 
been launched, the extent and natuer of 
employment generated, wages paid to work-
ers, the type of assets created under JRY, 
their usefulness to the society, in general, 
and to the poorer section of the community, 
in particular and the contribution of JRY to 
the welfare of the families below the poverty 
line are the main points of evaluation. The 
Government will undertake restructuring of 
JRYtaking into consideration the suggestions 
made by the States and the results of the 
evaluation. 

(e) to (g). Construction of rural link roads 
subject to prescribed standards and specifi-
cations in accordance with the MNP criteria 
is one of the permitted activities to be taken 
up under the JRY already. 

Assets of Large Industrial Houses 

3859. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 
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(a) the assets of the first 20 large Indus-
trial Houses, their latest annual turnover and 
Profit and loss (before payment of Income-
Tax); and 

(b) the extent of rise in their assets 
during the last 3 years? 

Assets 

Total income (including turno\'er) 

Profit before tax 

The assets of the first 20 large Indus-
trial houses increased from Rs. 23,438 crores 
in 1986-87 to Rs. 41,523 crores in 1989-90 
i.e. in last 3 years. A statement showing the 
housewise break up in respect of assets, 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) and (b). The assets, total income (includ-
ing turnover) and Profit before tax of the first 
20 large Industrial Houses for 1989-90 (the 
latest petiod) are given below: 

1989-90 (Rs. in crores) 

41.523 

43,539 

2.193 

total income (including turnover) and profit 
before tax in 1989-90 and assets in 1986-87 
of the first 20 large industrial houses, ranked 
according tl? their assets in 1989-90 is at-
tached. 
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[English] 

Price of Coffee 

3860. SHRI P.C. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether coffee growers are facing 
great stress due to fall in price of coffee; 

(b) the steps taken to give remunerative 
price to the farmers; 

(c) whether maximum support price is 
proposed to be fixed for coffee; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 

• KHURSHEED): (a) Due to the steep fall in 
the international prices of coffee, the coffee . 
growers are facing a difficult situation. 

(b)to (d). At presentthere is no proposal 
to fix support price for coffee. However, a 
Minimum Release Price is fixed every year 
taking into account the increase in cost of 
various inputs used for cultivation of coffee. 
This Minimum Release Price helps to en-
sure a reasonable retum to the farmers. 

Clean Technology Traflsfer 

3861. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the German Development 
Institute (GDI) is undertaking a project on 
institutional framework and industrial instru-

, ments for clean tecrnology !ransfer as well 
as technological co-operation in India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). At 
present there is no proposal for undertaking 
a project on Clean Technology Transfer by 
the German Development Institute (GO I) in 
India. 

Wind Energy 

3862. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to state: . 

(a) whether the Government are aware 
of the tremendous potential of ·Wind-En-
ergy· in the hill districts of Uttar Pradesh; 

(b) if so, whether the Govemment have 
made any assessment on the quantum of 
"Wind-Energy· available in this area; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (d). 
Preliminary Investigations and Surveys un-
dertaken by the State Government at ce.rtaln 
locations In the hill districts of Uttar Pradesh 
have reported good prospects for harness-
Ing Wind-Energy for power generation. 
However, no quantitative estlcnate of the 
total potential In the hilly areas has been 
made so far. The Minister of Non-Conven-
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tional Energy Sources have asked the State 
Government to undertake systematic wind 
monitoring studies at potential sites in the 
State, including the hill region. The setting up 
of Wind Power Projects in this region will 
depend on further validation of wind re-
source data, techno-economic consideration 
and availability of fL;nds. 

Allotment of FPS 

3864. SHRI D. VENKA TESWARA RAO: 
Will the PRIME MII~ISTER be pleased to 
state: 

(a) whether there are demands by the 
ex-servicemen that they should be given 
priority for allotmen~ of FPS; 

(b) if so, whether the Government have 
taken final decision to give priority to ex-

. servicemen in variolJs parts of the country; 
and 

(c) if so, the total allotment made to the 
ex-servicemen? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAL UDDIN AHMED): (a) 
to (c). A request from the Ministry of Defence 
for giving priority to Ex-Servicemen in allot-
ment of fair price shop was placed for con-
sideration by the Advisory Council on Public 
Distribution Systerr: (PDS) in its 14th meet-
ing held in July, 1992. As the matter regard-
ing allotment of iair price shops is within the 
administrative jurisdiction of the State Gov-
emments, the matter has to be considered 

• by the State Goverrments at their own level. 
Details regarding allotment of fair price shops 
to an category of persons is not maintained 
by the Central Government. 

West Asia. Peace Talks 

3865. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether India has participated in the 
West Asia Peace Talks held in Washington 
during the month of May, 1992; 

(b) if so, the countries that have partici-
pated in the talks; and 

(c) the subjects discussed therein and 
the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. India 
participated in the Multilateral Working Group 
of Middle East Peace Process on Arms 
Control and Regional Security held in Wash-
ington on May 11-14. 1992. This is one of 
five working groups in various subjects. 

(b) As per attached statement. 

(c) Elements of Arms Control and Re-
gional Security were discussed. The discus-
sions were meant as a preliminary exchange 
in a seminar - type format. Conclusion and 
recommendations were neither expected nor 
emerged. 

STATEMENT 

Us: af Countries that participated in the 
meeting of MU/~f!!:lteraJ Working Group on 

Arms Control and Regtoi':~1 Security had in 
Washington on May 11-14, i ggZ 

1. U.S.A Co-sponsor. 

2. Russia -do-

3. Algeria 
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4. Bahrain 

5. Canada 

6. China 

7. Egypt 

8. India 

9. Israel 

10. Japan 

11. Jordan 

12. Kuwait 

13. Morocco 

14. Oman 

, 15. Qatar 

16. Saudi Arabia 

17. Tunisia 

18. Turkey 

19. Ukraine 

20. UAE 

21. Yemen 

In addition to the above listed countries, 
Representatives of the following 
organisations also attended the talks: 

1. European Community 
2. EFTA 

Agreement of HMT with MIs Abdullah 
Matwa AI Sons Company 

3866. DR. RAJAGOPALAN 

SREEDHARAN: Will the PRIME MINISTER 
be pleased to state: 

(a)whethertha Hindustan Machinatools 
Limited has entared into any agreement with 
MIs Abdullah Matwa AI Sons Company, Saudi 
Arabia for the marketinf) of its products: 

(b} if so, the details thereof; and 

(c) the criteria adopted for selecting this 
firm? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI 
PK THUNGON): (a) to (c). HMT (Interna-
tional) Limited, the subsidiary of HMT lim-
ited has entered into an agreement with MiS. 
Abdulla H. AI. Mutawa Sons Company, Saudi 
Arabia for marketing at HMTwatches. They 
will be soie distributor of HMTwatches in the 
Kingdom of Saudi Arabia. They have been 
selected on the basis of their experience in 
distribution and outlets in the Kingdom of 
Saudi Arabi;;,. 

Paper Projects by NEPA 

3868. SHRI RAJVEER SINGH: 
SHRI RAJENDRA 

AGNIHOTRI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether NEPA Limited has started 
work on the news paper projects in district 
Moradabad; 

(b) if so, the details thereof; 

(c) whether clearance have been ac-
corded to NEPA Limited by the Government 
in this regard; and 
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(d) if not, the time by which cleJrance is 
likely to be given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) to (d). The NEPA Lim-
ited has taken several steps for the setting 
up of a bagasse based newspring mit! at 
Aliganj, District Moradabad, Uttar Pradesh, 
which include acquiring land, coal linkage, 
obtaining letter of Intent, ensuring availabil-
ityof bagasse, obtaining No-Objection Cer-
tificate from State Pollution Control Board 
and construction of boundary .wall, site of-
fice. Environment Clearance is yet to be 
obtained from the Central Government. On 
account of fund constraints, it is proposed tv 
implement the project in the private sector. 
NEPA Limited have invited offers in this 
regard. 

Sick Small Scale Industries in Punjab 

3869. SHRI GURCHARAN SINGH 
DADAHOOR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether a large number of units in 
the small scale sector are sick in Punjab; 

(b) if so, the details thereof; 

(c) the steps taken to assist such units; 

(d) whether the Governme~t propose to 
allot funds to Punjab to revive such units; 
and 

i3) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY \DEPARTMENT 
OF SMALL SCALE INDUS :-AlES AND AG-

• RICULTURE AND RURAL INDUSTRIES) 

(PROF. P.J. KURIEN): (a) and (b). As per 
the latest RBI data, number of sick small 
scale industrial units in Punjab as at the end 
of March, 1991 were 5288. 

(c) to (e). The steps taken to assist such 
units include: 

(i) Issuance of detailed guidelines by RBI 
to all scheduled commercial banks in 
regard to rehabilitation of sick units in 
the small scale sector with specific 
reference to definition of sick SSI units, 
viability norms, incipient sickness as 
also reliets and concessions from 
bankslfinancial institutions for imple-
mentation of rehabilitation packages 
in the case of potentially viable sick 
units. 

(ii) On the advice of the Govt. of India, 
Reserve Bank of India has set up State 
Level Inter-Institutional Committees 
(SLIICs) in all States under the Chair-
manship of Secretary, industries De-
partment for working out a rehabilita-
tion package for revival of viable sick 
small scale units. 

(iii) Financial assistance in the form of long 
term equity type assistance upto Rs. 
1,50,0001- to units with a project cost 
~ot exceeding Rs. 10 lakhs at a nomi-
nal service charge of one per cent per 
annum is also available to potentially 
vaible sick 551 units from the National 
Equity Fund set up in August, 1987. 

(iv) Under the Centrally Sponsored Mar-
gin Money Scheme for revival of sick 
small scale units, the amount sanc-
tioned by the Central Government since 
the inception of the scheme to the 
State of Punjab stood at Rs. 3.00 lakhs. 
Rehabilitation assistance to 551 units 
sanctioned by SI081 in Punjab 
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amounted to Rs. 25.7 lakh in 90-91 
"lind Rs. 411akh in 91-92. 

(v) A Committee to review, inter-alia, the 
rehabilitation of sick small scale units 
has been appointed vide RBI Memo-
randum dated 9. 12.91. The report sub-
mitted by the Committee recently is 
being examined. 

Import of Foreign Cars 

3870. SHRI HANNAN MOLLAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Governme~t propose to 
import cars; 

(b) if so, the name of the countries and 
the number of cars to be imported; and 

(c) t~e foreign exchange likely to be 
incurred thereon? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) to (c). As per Notification 
No. 263/92- Customs dated 1 st October 
1992 issued by Ministry of Finance, Gov-
ernment proposes to import AC Cars and 
Coaches on concessional duty by specified 
importers viz. State Tourism Corporations, 
classified hotels, approved tour operators, 
travel agents and tourist transport operators. 
Government have also fixed a maximum 
ceiling of c.i.f. value of US $ 35,000 for a car 
and US $ 1 ,00,000 for acoach. The specified 
importers can import only neW cars of any 
make and from any country. 

Production of Cement 
3871. SHRIMATI VASUNDHARA 

RAJE: 
DR. KRUPASIN[",U BHOI: 
SHRI ~UBASH CHANDRA 

NAYAK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have a 
proposal to increase the production of ce-
ment during the Eighth Five Year Plan; 

(b) if so, the target set for the production 
of cement during the Eighth Five Year Plan; 

(c) the amount earmarked forthe growth 
of cement industry in the Eighth Five Year 
Plan; 

(d) the places where new cement units 
are proposed to be set up; and 

(e) the efforts being made in this re-
gard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
With a view to meet the growing demand in 
the economy, there is a commensurate in-
crease in the annual cement production and 
target during the Eighth Five Year Plan. 
Production target of 76 million tonnes for 
large plants has been fixed for the terminal 
year of the Eighth Five Year Plan, i.e. 1996.97. 

(c) Two lines of Credit have been sanc-
tioned from the World Bank for a total amount 
of US $ 500 million. 

(d) The statement indicating the num-
berof memoranda filed by the enterpreneurs 
from 1.8.1991 to 25.11.1992 to set up new 
cement factones, State-wise is enclosed. 

(e) Government has delicensed the ce-
ment sector. H is also providir.g ;)dequate 
infrastructural support to the in~,:ctry to 
maXimise cemc,,! production. 
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Details of Industrial EntrepreneulS' Memoranda (IEMs) filed for setting up of cement units 
between 01.08.1991 and 25.11.1992. 

S.No. Name of State No. of IEMs filed 

1. Andhra Pradesh 23 

2. Assam 02 

3. Bihar 05 

4. Delhi 01 

5. Goa 02 

6. Gujarat 13 

7. Haryana 01 

8. Himachal Pradesh 13 

9. Karnataka 06 

10. Kerala 01 

11. Madhya Pradesh 39 

12. Maharashtra 06 

13. Orissa 09 

14. Punjab 01 

15. Rajasthan 34 

16. Tamil Nadu 04 

H. Uttar Pradesh 05 

18. West Bengal 02 

19. Jammu & Kashmir 01 

Total 168 
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lIIogallmmlgrants 

2812. SHRI BAPU HARI CHAURE: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Bangladesh has recently 
lodged protest to India over the deportation 
of one hundred and thirty two alleged 
Bangladesh immigrants and further depor-
tation moves; and 

(b) if so, the details in this regard and the 
reaction of the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNALAFFAIRS(SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) Bangladesh Government expresseO 
their concern about deportation of illegal 
Bangladeshi immigrants and further depor-
tation moves, and lodged a protest to India at 
the diplomatic !evel both in Dhaka and New 
Delhi. 

Our reaction to the protest lodged by 
Bangladesh was that we were not involved in 
any organised programme of deportation. 
Push backs had been taking place in accor-
dance with the laid down procedures. We 
have told Bangladesh clearly that their de-
nial that no Bangladeshi immigrants are liv-
ing in India illegally, is unacceptable. We 
have expressed our concern to them about 

• the magnitude and seriousness of this prob-
lem of illegal immigration in North-Eastern 
and other States in India. 

Indo-German Industrial Townships 

3873. SHRI GURUDAS KAMAT: Will 
the PRIME MINISTER be pleased to state: 

~a) whether there is any proposal to 
build Indo-German industrial township near 
Faridabad; 

(b) if so, the details thereof; and 

(c) the purpose of these townships and 
the estimated expenditur6 likely to be in-
curred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMATI KRISHAN SAHi): (a) to (c). The 
State Government of Haryana, with a view to 
promote export-oriented high-tech industries, 
to attract foreign investment and to produce 
industrially competitive products for domes-
tic consumption as wall as for exports, intends 
to have a conceptual study conducted for 
setting up of an Indo-German industrial park 
in Faridabad region. The proposal being still 
in conceptual stage, no details, includirg 
expenditure likely to be incurred, have been 
worked out. 

[ Translation] 

Removing of Salinity of Water 

3874. SHRlSURAJBHANU SOLANKI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the present system of re-
moving the salinity of sea water and making 
it worth drinking is very costly; 

(b) if so, whether the Government pro-
pose to form ulate any new system to bring 
down the cost thereof: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRy.oF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTIAMBHAI H. PATEL): (a) 
Yes, Sir. 
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(c) Does not arise. 

Provision of Agency to Unemployed 
under Self-Employment Schenua 

3875. SHRI J~NGBIR SINGH: Win the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
. provide gas, fertilizers, seeds or any other 
agency to the unemployed under self-em-
ployment scheme; 

(b) If so, the detailS thereof; and 

(cl if not, the steps proposed to be taken 
by the Government to eUminate unemploy-
~nt? 

THE MINISTER OF STATE iN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL· DEVelOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
and (b). Unemployed persons below the 
poverty line Intending to take up agencies for 
dealing in Gas, fertilizer, seed or similar 
other items could be considered for assis-
tance of subsidy and credit under Integrated 
Rural Development Programme (IRDP). 
Underthe Programme, however, no special 

• efforts is made to secure such agencies for 
them 

(c) Under Integrated Rural Develop-
ment Programme, self-employment oppor-
tunities are sought to be created through 
provision of subsidy and credit. Besides, 
under Jawahar Rozgar Yojana. on an aver-
age, about 800 million mandays of employ-
ment are created annually. 

Differential Pricing 

3876. DR. V. RAJESHWARAN: Will the 
Minister of PLAt\NING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the National Institute of 
Public finance and policy have completed 
any study on subsidies provided by the Union 
Government; . 

(b) if so, the details of the study made; 

(c) whether there is any difference in 
. pricing on account of these subsidies at 
present; 

(d) If not, whether any differential pricing 
for sectorlindustry groups Is proposed; and 

(e) If so. the detans thereof? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF PLANNING AND 

PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES(SHR~SUKHRAM):(a)Yes,Sir. 

The Nationallnstiiute of Public Finance and 
Policy attempted a study on the unrecovered 
cost of public services In India: 1987-88 in 
November, 1990. 

(b) and (c). The study attempted to 
estimate the size and composition of 

. unrecovered cost In the delivery of the ser-
vices by the Central and State Governments 
in 1£87-88. According to the study, which 
has focussed on social and economic ser-
vices, the proportion of unrecovered costs. 
comparison both visible and hidden subsi· 
dies, in the total cost of social and economic 
services delivered by the Central Govern-
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ment was estimated to be over 41 per cent. 
The revised version of the study was pub-
lished in Economic and Political Weekly, 
May4,1991. 

(d) and (e). In the Eighth Plan, it has 
baen emphasised (para 1.4.41 iii) that in 
large parts of public sector operations, where 
commodities or services are produced and 
distributed, un less necessary to protect the 
poorest in the society, the principie of market 
economy should ba accepted as the main 

, operative principle. h means charging as per 
cost and costing with full efficiency in opera-
tion. 

Audit of Super Bazar 

3877. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINlSTER ba 
pleased to state: 

(a) whether a preliminary internal audit 
report ofthe Super Bazar has broughtto light 
a big racket in the drugs wing; 

(b) if so, the details thereof and the 
action taken thereon; 

(c) whether any irregularities have come 
to notice in other departments also; and 

(d) if so, the details thereof and the 
remedial measures taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION) (SHRI KAMALUDDIN AHMED): 
(a) No, Sir. 

(b) Question does not arise. 

(c) No, Sir. 

(d) Question does not arise. 

Prlvatlsatlon of Hlndustan News Print 
LImited 

3878. SHRITHAYILJOHNANJALOSE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there is any proposal to 
privatise Hindustan Newsprint Limited, a 
subsidiary of Hindustan Paper Corporation 
Limited in Kerala; 

(b) if so, the details thereof; 

(0) whethertha Government propose to 
separate Hindustan Newsprint Limited from 
H.P.C. as H.N.P.L. is the only company 
under H.P.C. which is making news print; 
and . 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Hindustan Newsprint Limited is a 
subsidiary of Hindustan Paper Corpn. 
Nagaon & Cachar paper Mills, which are 
units directly under Hindustan PaperCorpn., 
are also manufacturing newsprint. 

Small Scale Industries by Ex-Service-
men 

3879. SHRI K.P. SINGH DEO: Will the 
PRIME MINISTER ba pleased to state: 

(a) whether the Government has any 
schema to provide self-employment to Ex-
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Servicemen in Small Scale Industries; 

(b) whether any assistance is given by 
the Government to them to ~t up small 
scale units; 

(cl whether necessary guidelines have 
been sent to different State Governments in 
this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND AG-
RICUL TURE AND RURAL INDUSTRIES) 
(PROF. P.J. KURIEN): (a) There is no spe-
cial scheme formulated by Ministry of Industry 
to provide self-employment to Ex-Service-
men in small scale industries. However, 
Ministry of Defence through the Dirctorate 
General of Re-settlement operates a scheme 
for self-employment of Ex-servicemen (SEM 
FEX-I) to assist Ex-servicemen below 60 
yrs. of age to set up small scale Industrial 
units. 

(b) Ministry of Defence has arranged 
total loan amount of Rs. 17,401.37 lakhs to 
6478 Ex-servicemen beneficiaries since in-
ception upto June '92 which includes assis-
tance to set up small industrial units also. 

(c) and (d). State Financial Corpora-
, tions and State Industrial Development Cor-
porations advances loans as per the laid 
down norms. (A copy of scheme is given at 
the Statement attaChed). 

STATEMENT 

SEMFEX-/ 

Salient Features 

1. SEMFEX-I wa~ launched in collabora-

tion with the small industrial development 
Bank of India (SIDBI) to assist ax-Ser-
vicemen, widows and disabled service 
personnel to set up small industrial units 
including purchase of vehicles for self-
employment, service activities, nursing 
homes and hotels Including tourism 
projects. loans under this scheme are 
given by the State Financial Corpora-
tion, State Industrial Development Cor-
poration and re-financed by SIDBI. 
Projects costing upto Rs. 15.00 lakhs , 
are considered under the scheme. The 
limit of soft seed capital assistance is 
• 5% ofthe project cost orRs. 2.25lakhs 
per project whichever is less. Soft Seed 
Assistance is not authorised for trans-
portatio'n projects. Loans are available 
to ex-Servicemen below 60 years of 
age. 

2. The DGR contributes Rs. 1.00 crore 
every year to the SlOB I as its share of 
soft seed capital assistance. 10% of the 
project cost is borne by the individual, 
15%isgivenbySIDBlandDGR(7112% 
each). During moratorium period nor-
mal rate of 1 % per annum by way of 
service charge is payable annually. Af-
ter the moratorium period, normal rate 
of 6% per annum is payable on a half 
yearly basis. Interest rale on soft seed 
~apital assistance will be subject to an-
nual review during currency of the as-
sistance. Rate of interest on term loan 
will depend upon the amount of loan 
and at present ranges from 11.5% per 
annum to 20% per annum. The rates 
are subject to change. 

3. Projects costing upto Rs. 15.00 lakhs 
with a total working capital of Rs. 10.00 
Iakhs is covered under the singel win-
dow scheme (SWS) of SIDBI. Under 
SWS term loan for fixed assets and the 
loan for working 'capital is provided by 
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the same agency. The repayment pe-
riod for working capital loan will not 
exceed 10 years including Initial mora-
torium upto 3 years. The repayment 
period of term loan will be 84 years and 
moratorium period upto 18 months. 

4. . The projects costing upto Rs. SO,OOO.OO 
have no promoter's contribution. 

5. The beneficiaries are trained, depend-
ing upon the requirements of such train-
Ing through entrepeneurial Development 
Programme (EDP) organised by SIDBI. 

6. Progress of the Scheme - Since incep-
tion and upto June 92, a total loan 
amount of Rs. 17,401.37 lakhs have 
been sanctioned to 6,479 beneficiaries. 

Pension Scheme In Public Sector 
Undertakings and other Government 

Bodies. 

3880. SHRI PAWA~ KUMAR BANSAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have re-
cently decided to permit certain Public Sec-
tor Undertakings and other Government 
bodies to introduce pension schemes for 
their employees; and 

(b) If so, the details In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) and (b). The Govern-
ment have advised the Public Sector Enter-
prises that if the employees of Public Sector 
Enterprises so desire they can operate vol-
untarily a pension Scheme with LlOwlthout 
any liability of the Public Sector Enterprise 

concerned or the Government In case of 
DTC the Government has, however, ap-
proved a Pension Scheme for the employ-

• ees of DTC wherein the employer's share of 
EPF would be transferred to LlC for operating 
the Scheme. 

IASIIPS Officers on Deputation 

3881. SHRI SYEDSHAHABUDDIN: Will 
the PRIME MINISTER be pleased to state: 

(a) the number ollASIIPS officers de-
puted for servic9s under rule 6(2) oftha IAS/. 
IPScadre, 1954 separatelyforthe State and 
the Centre; 

(b) the names of companies, associa-
tions, bodies of individuals, autonomous 
bodies, private bodies, or international 
organisations, inter-Governmental and non-
Governmental, which have officers belong-
ing to All India Services and the Central 
Services on deputation at present; and 

(c) whether under the terms of deputa-
tion they are e.ntitled for parallel promotion in 
the host organisation or equivalent benefits, 
officers belonging to the corresponding year 
of allocation receive their promotion in the 
parent cadre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNel PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Deputations of lAS! 
IPS Officers under rule 6(2) are made both 
by the Central Govt. and the respective State 
Govts. This information is not centrally moni-
tored. HowQver, as per information available 
171AS Officers and 9 IPS officers have been 
approved fordeputation by the Central Govt. 
under rule 6 (2) (Ii) of the IASIlPS Cadre 
Rules, 1.954 during this year. 

(b) A list of the autonomous bodies, 



,1847 Written Answel3 DECEMBER 16, 1992 Written Answel3 1848 

international organisations etc. which have 
officers of All India Services on deputation at 
present, is furnished at enclosed Statement. 
Information in'respect of Central Services is 
not centrally monitored. 

(c) No specific provisions are made in 
the terms of deputation. These officers on 
deputation may however be eligible to get 
the benefits of proforma promotion subject 
to the relevant service rules and instructions 
in this regard. 

STATEMENT 

A list of Autonomous bodies, International 
organisations etc. which have AIS OffiCers 

on Deputation 

Autonomous Bodies Etc. 

1. Maharishi Dayanand University, Rohtak. 

2. Securitites and Exchange Board of In-
dia. 

3. Tobacco Board, Bangalore. 

4. Indian Institute of Port Management, 
Calcutta. 

5. National Institute of Public Coopeation 
and Child Dev~lopment. 

6. South Zone Cultural Center, Thanjavur. 

7. Gulbarga University" 

8. Mysore University. 

9. 'Society for Promotion of Wastelands 
Development. 

10. Delhi Development Authority: 

11.' Rajiv Gandhi Foundation. 

12. Tata Energy Research Institute. 

13. Indian Habitat Centre. 

14. International Airports Authority of India. 

15. Oil & Natural Gas Commission. 

16. Oil India limited 

17. India Trade Centre, Brussels. 

1 B. Indian Petrol Chemicals Ltd., 

19. Indian Oil Corporation. 

20. Damodar Valley Corporation, 

21. Projects & Equipments Corporation of 
India. 

22. Sharat Aluminium Co. Ltd., 

23. Delhi Development Authority, 

24. Maruti Udyog Limited. 

25, Indian Drugs & Pharmaceuticals ltd. 

26. Pradeep Phosphates Ltd. 

27. Hindustan Aeronatutic Ltd. 

2B. National Textile Corporation 

29. Air India 

30. Bharat Heavy Electricals Ltd. 

31. India Tourism D~velopment Corpora-
tion 

32. Hindustan Petroleum Corporation 

33. Hindustan Copper Ltd. 
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34. Bl'larat Petroleum Corporation Ltd. 

35. Delhi Transport Colpl)ration 

36. Bridge & Roof Co. Ltd. 

37. Coal India Ltd. 

38. Eastern Coal Fields Ltd; 

39. Hindustan Zinc ltd. 

40. Steel Authority of India Ltd. 

41. Hindustan Machine Tools 

42. Food Corporation of India 

43. State Trading Corporation 

". Indian Telephone !ndustries· 

45. British India Corporation Ltd 

46. Indian Airlines 

, 47, National Alumir.ium Corporation 

48. Central Coal Fields Ltd. 

49. Jessop & Co. ltd. 

50. Caicutta Port Trust 

51. International World Bank 

52. ~Jational United Nationsl Development 
Programme (UNDP) 

53. Commonwealt~ Secretariat. 

54. International World Intellectual Prop-
erty Ortganisation 

55. Intenaitonallabour Organisation 

56. Centre for Integrated Rural Developmetn 
Asia and Pacific! 

57. Economic and Social Commission for 
Asia and Pacific (ESCAP) 

58. United Nations Fund for Population 
~ivities (UNFPA) 

Export Import Policy 

3882. DR. KRUPASINDHU BHOI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have iden-
tified the reasons for the slow growth of 
country's export; 

(b) if so, whether the Government have 
a proposal to simplify the procedures that no 
delay occur in the case of Indian suppliers in 
the shipment; and 

(c) if so, the steps taken to compete with 
other in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) The main reasons forthe 
slow growth of the country's export are the 
collapse of the erstwhile Soviet Union, re-
cession in major economics of the world 
such as US, UK, Germany, Japan etc. slow 
growth in global trade, fall in commodity 
prices etc. 

(b) and (c). The Ministry of Commerce 
commissioned MIs. Rail India Technical & 
Economical Services limited, New Delhi to . 
undertake a Study on ·Simplification of Cus-
toms Procedures for Promotion of Exports· 
so as to identify areas for improvement. In 
pursuance of the recommendations of the 
study, improvement in the procedures and 
documentation is being brought about by 
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Customs wherever possible, Efforts are con-
tinuously made in consuttation with the 
Ministry of SUrtace Transport and major Port 
Authorities to streamline the costs and stan-
da~ of ser .. icas being rendered to the 

• shippers at the ports. In order to provide 
boost to the containelisation in India. the 
Multimodal Transportation of Goods Ordi-
nance, 1992 h as been Issued on 16th Octo-
bar, 1992. It would provide the basis for the 
operations of mullimodal transport opera-
tions and for the combined transport docu-
ment In accordance with international prac-
tices. 

Van •• patl Plant In Ort ... 

3883. SHRI SUBASH. CHANDRA 
NAYAI<: 

SHRI K.P. SINGH OEO: 

Will tha PRIME MINISTER be pleased 
to state: 

(a) whether the proposal to set up some 
Vanaspati Plant In Orissa are pending since 

• !Clng; 

(b) if so, the number of such plants 
proposed to be set up; 

(c) the places where the plants are 
proposed to be located; 

Cd) whether all those plants are pro-
posed to be set up in the public sector; and 

(e) if not, tha number out of them pro-
posed to be set up in the private sactor? 

THE MINISTER OF CIVIL SUPPLlES 
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION CSHRIKAMAlUDDIN AHMED): 
(a) to (a). Sir, the Vanaspatl Industry has 
bean delicensed as per Notification Issued 
on 25.7.1991. The parties Interested In set-

ling up vanaspatl plants ha·1e merely to file a 
Memoranda to the Department of industrial 
Development within the framework of the 
Guidelines issued by that Department. 

Boosting Export from Goa 

3884. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will tha PRIME MINIS-
TER be pleased to state: 

(a) whether the Government have for-
mulated a short term and long term plan of 
action for boosting up the export; 

(b) if so, the details thereof; 

(e) the Incentives provided/proposed 
under the plan to boost up the export of 
bauxita ora, iron and manganese ore and 
other commodities exported from Goa; 

(d) whether the Government have re-
ceived any representation from Goa Cham-
ber of Commerce and Industry, Mineral Ex-
port Association and Small Scale Intiustrles 
and Other Association in Goa In the recent 
past in this regard; and 

(e) If so, the details thereof alongwith 
the action taken in the maner? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) Yos, Sir. . 

(b) A Statement is attached. 

(c) Apart from the benefit under SectIon 
. 80 HHC of the Income Tax Ad. extended to 

exports of processed minerals In 1991-92, 
exporters of minerals & ores are eligible for 
benefit of convertibility under the LlberaJised 
Exchange Rate Management Scheme. 

(d) and (e). Government have received 
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a representation from Goa Mineral Ore Ex-
porters' Association for abolition of export 

, 'duty on iron ore and for relaxation of the 
cancalisation policy in respect of iron ore so 
as to enable Goan Exporters to export iron 
are of Goan origin directlr to the Middle East. 
While appropriate recommendations have 
been made to the concerned authorities 
regarding export duty on iron are, the re-
quest for direct export of Goan iron ore to 
tJ1iddle East by Private shippers of Goa was 
considered and could not be acceded to. 

STATEMENT 

The Ministry of Commerce has prepared a 
shortterm Action Plan for ensuring the 

revival of the export momentum. 

The Action Plan comprises genaral poli-
cies which are directed towards creating 
more conducive eXI=0rt environment. These 
include full convertibiiity of rupee, berter terms 

, for export credit, more efficient duty draw-
back system and wider coverage of income 
tax benefit. The Action Plan also consists 01 
sector-specific issues which include reduc-
tion in import duty on raw materials, certain 
changes in the direct tax previsions and 
adequate and timely availability of IPRS. 

The Ministry of Commerce has also 
formulated an action programme in the me-
dium term in respect of 34 commodities 
identified as "Extreme Focus Commodities'. 
A synthesis report en these items has been 
prepared based on the recommendations 
made by representatives of trade and indus-
try. The recommendations, both general and 
commodity specific, relate to general macro 
economic policy, procedural simplifications, 
infrastructural improvements and institutional 
arrangements. Immediate action has been 
taken by the Ministry of implement the major 
recommendations which relate to Export-
Import Policy and other matters which are 

directly under the purview of the Ministry. 

U.N_ General Assembly 

3885. SHRI SHARAD DIGHE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have made 
any demand to make the U.N. General As-
sembly more effective; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MIN ISTAY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). Propos-
als for the restructuring and revitalisation of 
the U.N. including the strengthening of the 
U.N. General Assembly to make it more 
effective are under consideration in the U.N. 
India, alongwith other developing and non-
aligned countries, have called for an en-
hancement of the role of the U.N. General 
Assembly as a forum for deliberation, nego-
tiation and decision-making on all issues of 
global concern. They have also called for an 
improvement of the organisation and meth-
ods of work of the U.N. General Assembly so 
as to make them more responsive to the 
requirements of the times and have called 
for a balanced relationship between the U.N. 
General Assembly, Security Council and 
other Organs of the U.N., in accordance with 
the provisions of the U.N. charter. 

[ Translation] 

Assistance to Voluntary Organisations 

3886. SHRI ACHARYA VISHWANATH 
DAS SHASTRI: Will the PRIME MINISTER 
be pleased to state: 

(a) the manner in which the Govern-
ment encourages voluntary institutIons and 
organisations for aforestation 0". the river 
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banks. dams. road sides. railway tracks and 
unused Government land and such land in 
rural areas under village panchayals; 

(b) the sources through which and the 
• extent upto which the Government give aid 

to the above institutions for the above said 
work; and 

(c) the talal provision made by the Gov-
ernment forthe abov9 work during the Eighth 
Five Year Plan and the details of the amount 
spent during th Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (Coc. RAM SINGH): (a) and 
(b). Government encourages voluntary 
agencies and non-governmental 
organisations for undertaking afforestation 
and activities related to development of 
wastelands on private as well as public lands 
which may include areas along riverbanks 
road sides/railway "acks and community 
lands as well through its Central Sector 
'Grant-in-Aid' Scheme. The quantum of fi-

, nancial assistance depends on the capabil-
ity of the organisaticn. 

(c) During the Seventh Five Year Plan 
(1985-8610 1989-90)an amount of Rs. 16.30 
crores had been released under the 'Grant-
in-Aid' Scheme. The provision for lhe Eighth 
Five Year Plan is yet to be finalised. How-
ever, for 1992-93 a proVision of Rs. 2.5 
crores has been made .. 

(Eng/ish) 

Cryogenic Rocket engine 

. ,#fJ]. SHRI.J. CHOKKA RAO: 
SHRI B.L SHARMA PREM: 
SHRI D. VENKATESWARA 

RAO: 

WiN the PRIME MINISTER be pleaSed 
to state: 

(a) whether there ;s any uncertainty in 
supply of cryogenic rocket engine by Russia; 

(b) if so, the details thereof; 

(c) whether the Government propose to 
approach any oth~r country for the supply of 
the engine; 

(d) if so. the details thereof; 

(e) whether the Government propose to 
fabricate cryogenic rocket engine and to 
manufacture its fuel indigenously; and 

(f) if so. the steps taken/proposed to be 
taken by the Government in this regard and 
the time by which this technology is likely to 
be developed indigenously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIECNE AND TECHNOlOGY 
(DEPARTMENT OF EU~CTRONICS AND 
DEPARTMENT OF OCEAN 
DEVElOPEMENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) No, Sir. 

(b) to (d) 00 not arise. 

(e) and (f). The technology lransJ8f 
agreement with Russia is a process of accel-
eration of cryogenic technology and is to 
reduce the developmental risks. The agree-
ment in addition to supply of two flight units 
from Russia envisages realisation of cryo-
genic stage in India from the third unit on· 
wards. The cryogenic fuelwillbe produced in 
a Plant being set up by Indian Space R ... 
search Organisation (ISRO) at Mahendragiri. 
The cryogenic stage is expected to be 
realised in India by 1996. 
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Distribution of Surplus land 

3888. KUMARI FRIDA TOPNO: 
SHRI BAPU HARI CHAURE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have re-
vised the target date for the distribution of 
surplus land among the tillers; 

(b) If so, the target ~<~ ~ixed; 

(c) the guidelines sent to the State Gov-
ernments in this regard; and 

(d) the response of the State Govem-
ments thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI G. VENKA T SWAMY): (a) to 
(c). The Conference of Chief Ministers of 
States held In the month of October, 1991 
had resolved that all ceiling surplus land 
should be distrltMed by 31 st March, 1992. 
The Conference of Revenue Ministers of 
States (14th March, 1992) revised this date. 
It was specified that all ceiling surplus land 
free form encumbrances should be distrb-
uted by 30th June, 1992 .• was also decided 
In this Conference that 75% of the land 
Involved In Utlgatlon In revenue couns muSl 
befreedfromsuchlitigationsanddiSlributed 
by 30th September, 1992. These recom-
mendations were sent to the State Govts. for 

, effec:livelmplementation. 

(d) As a consequence of these recom-
mendations, a total of 1.77 lakh acres of 
ceiling surplus land heve been distributed 
from October, 1991 till October, 1992. 

Violations of Indian Explosives Act, 
1884 

3889. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government are aware 
of alleged illicit trading in explosives; 

(b) if so, the number of cases of the 
violations of the Indian Explosives Act, 1884 
and the Indian Explosive substances Act, 
1908 detected during the last six months; 
and 

(c) the steps taken or contemplated to 
curb these illegal activities? 

THE MINISTER OF STATE IN THE 
MINISTRVOF INDUSTRV (DEPARTMENT 
OF INDUSTRIAL DEVelOPMENT) 
(SHRIMATI KRISHNA SAHI): Ca) and (b). 
About 210 cases involving un.authorlsed 
storage of industrial explosives have so far 
been reported to the DepallmeAt of ExpJo-
sives under this Ministry by various State 
Police Authorities during the period from 
July, 1992 onwards. 

Info~ion in respect of violations un-
der Indian explosives Subs1ancea Act Is not 
centrally maintained. 

(c) An Expert Commltee on Explosives 
appointed last year to look into and suggest 
measures to eliminate the Illegal transac-
tions in industrial explosives. has submitted 
Its report. The Committee has, among other 
things. reconvnended amendment of vari-
ous provisions of the Explosives Rules and 
enhancement of penanles for offences com-
mitted under the Explosives Act, 1884 (4 of 
1884). Action has sicne been initiated with a 
view to Impllitment these recommendations 
of the Committee. 
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[ Translation) 

C.B.!. Cases In U.P. 

3890. SHRI GAYA PRASAD KORI: Will 
• the PRIME MINISTER be pleased to slate: 

(a) the number of cases registered by 
the Central Bureau of Investigation during 
the last two years in Uttar Pradesh; 

(b) the number of cases disposed of so 
far; and 

(c) the number of cases lying pending at 
present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). During the 
period from 1991 to 1992 (upto 31.10.1992) 
166 cases were registered by the C.B.I. in 
the State of Uttar Pradesh. Out of which 
investigation in 36 cases has been finalised. 

[English] 

Fuelwood Fodder on Non-Forest Lands 

3891. SHRI SARAT CHANDRA 
PATTANAYAK: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government propose to 
formulate a scheme fOI" promoting fuelwood .. 
and fooder on non-forest lands; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL. RAM SINGH): (a) and 
(b). Yes, Sir. There is a proposal to promote 
fuelwood and fooder production on non-

forest wastelands under the various schemes 
related to wastelands development includ-
ing integrated Wastelands Development 
Projects Scheme, Investment Promotional 
scheme. Support to Non-Government 
OrganisationslVoluntary Agencies. and 
Wastelands De;development Task Force. 
The details of these schemes are under 
finalisation. 

[ Translation] 

Desert Development Programme 

3892. SHRr MANPHOOL SINGH: Will 
the PRIME MIr-,ISTER be pleased to state: 

(a) the names of the programmes in-
cluded under the Desert Development 
Programme; 

(b) the amount earmarked in Seventh 
Five Year Plan for the Desert Development 
Programme; 

(c) the amount spent thereon dunng 
Seventh Five Year Plan State-wise and dis-
trict-wise; 

(d) the amount earmarked in Eighth 
Five Year Plan; 

(e) whether the Government propose to 
extend the said programme in hilly areas by 
including programmes regarding installation 
of tube-wells animal husbandary and health 
centres; and 

(1) if so. the details thereof? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF RuRAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
ME~T) (SHRI G. VENKAT SWAMY): (a) 
The programmes included under the Desert 
Development Programme relate to activities 
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of soil conservation. land shaping and devel-
opment. water resources conservation and 
development. afforestation. pasture. fodder 
and grassland development. Activities like 
animal husbandry. dairy development. cattle 
and sheep development. fisheries. sericul-
ture. horticulture etc. which directly contrib-
ute to the basic objectives of DDP in control-

, ling desertification can also be taken up. 

(b) The amount earmarked for the DDP 
during Seventh Five Year Plan was As. 
19230 lakhs. 

(c) The State-wise and district-wise po-
sition of <'mount spent during Seventh Five 
Year Plan under DDP is given in the State-
ment enclosed. 

(d) the amounl to be earmarked for DDP 
during Eighth Five Year Plan has not been 
finalised. 

(e) No, Sir. 

(f) Does not arise. 

STATEMENT 

Statewise. district wise details of expenditure during the Seventh Plan under Desert 
Development Programme 

(Rs. in lakh) 

SI. No. StatelDistrict Expenditure during Seventh Plan 
(1985-86 to 1989-90) 

I. Gujarat 

1. Banaskantha 783.00 

2. Mehsana 224.24 

Total 1007.24 

II. . Haryana 

1. Aohtak 225.05 

2. Hissar 658.70 

3. Sirsa 397.91 

4. Bhiwani 443.35 

Tolal 1725.01 
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, S.No. Nam9 of State Nc. of IEMs "'eel 
III. Rajasthan 

1. Sikar '391.70 

2. J'lunjhunu 553.91 

3. Ganganagar 461.45 

4. Jodhpur 1798.37 

5. Nagaur 1576.66 

6. Pali 1055.53 

7. Jalora 1021.07 

8. Barmer 1939.43 

9. Jaisalmer 1990.75 

10. Bikaner 1452.36 

11. Churu 1452.36 

P.F. Cell 98.66 

D.D.G. 58.07 

Total 14848.10 

IV. Hmachal Pradesh 

1. Lahaul & Spiti 416.80 

Kinnaur 403.56 

Total 820.36 

V. Jammu & kashmir 

·1. Leh 720.00 



1865 Written AnsVielS AGRAHAYANA 25.1914 (SAKA) Written AnswelS 1866 

S. No. Name of State No. of IEMs fil9d 

2. Kargil 484.74 

Total 1204.74 

Grand Total: 5 States. 21 Districts 19405.45 

Per Capita Income THE MINISTER OF STATE OF THE 

3893. SHRI RAM VILAS PASWAN: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the per capita income in rupees in 
major countries of the world; and 

(b) the per capita income in India (in 
rupees) according to the latest reports? 

51. No. Country 

1. Bangladesh 

2. India 

3. Pakistan 

4. Sri lanka 

5. Indonesia 

6. Philippines 

7. Peru 

8. Thailand 

9. Malaysia 

10. Argentina 

MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVETIONAL E,NERGY 
SOURCES (SHRI SUKH RAM): (a) The per 
capita income (GNP) of major countries in 
the world 1990 in Indian rupees are given 
below. These are derived by converting the 
per capita GNP in US $ given in the World 
Development Report 1992 into Indian Ru-
pees at the rate of Rs. 17.50 per US $ 
prevailing in 1990. 

GNP per capita (Rs.) 

3,675 

6,125 

6,650 

11.225 

9,975 

12,775 

20,300 

24,850 

40.600 

41.475 
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SlNo. Country GNP per capita (Rs.j 

11. Mexico 43.575 

12. Iran 43,575 

13. Brazil 46,900 

14. Republic of Korea 94,500 

15. Greece 1,04,'825 

16. Saudi Arabia 1,23,375 

17. Singapore 1,95,300 

18. Hongkong 2,01,075 

19. U.K. 2,81,750 

20. Italy 2,94,525 

21. Australia 2,97,500 

22. Netherlands 3,03,100 

23. France 3,41,075 

24. United Arab Emirates 3.47,550 

25. Canada 3,58,225 

26. U.S.A. 3,81,325 

27. Germany 3,90,600 

28. Norway 4,04,600 

29. Sweden 4,14,050 

30. Japan 4,45,025 

31. Switzerland 5,71,900 



, 
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. (b) The per ca?ita income in India in 
1990 was Rs. 6,125 

[English] 

Per Capita Income 

3894. SHRI N. DENNIS: Will the Minis-
ter of PLANNING AND PROGRAMME be 
pleased to state: 

(a) the per capita income on an averate 
in each State and Union Territory; and 

(b) the steps taken to improve the in-
comes and maintain a balance in the income 
group in the States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTAT!ON AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) A state-
ment giving the per capita net State Domestic 

Product at current rices by States and Union 
Territories for the year 1990-91 is given 
below. 

(b) Development schemes and 
programmes are being implemented by State 
Governments for developing different sec-
tors of the economy and also for increasing 
the income of the people. The Central Gov-
ernment provides Central AssistanGe to the 
State Governments in which 25 per cent 
weightage is given to the per capita income 
of the States. Weightage is higher for poorer 
States. 

A number of Centrally sponsored pov-
erty alleviation programmes are also being 
implemented for raising incomes and gener-
ating employment opportunities of the poor 
which include the Integrated Rural Develop-
ment Programme (IRDP) and the Jawahar 
Rozgar Yojana (JRY). States with higher 
incidence of poverty get a higher share in the 
resources allocated for such programmes. 

STATEMENT 

Per Capita Net State Domestic Product at Current Prices 

(Rupees) 

51. No. State/U. T. 1990-91 
(0) 

1. Andhra Pradesh 4722 

2. Arunachal Pradesh 4975 

3. Assam 3427 

4. Bihar 2539 

s. Goa 7634 
.. ., 

6. Gujarat eaeo 
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(RupHs) 

51. No. StatelU.T. 1990-91 
(a) 

7. Haryana 6936 

8. Himachal Pradesh 4813 

9. Jammu & Kashmir. 

10. Kamataka 4737 

11. Kerala 3843 

12. Madhya Pradesh· 3614 

13. Maharashtra 7409 

14. Manipur 3708 

15. Meghalaya 3443 

16. Nagaland 3602 

17. Orissa 3180 

18. Punjab 8281 

19. Rajasthan 3983 

20. Sikkim 

21. Tamil Nadu 4428 

22. Tripura 

23. Uttar Pradesh 3553 

24. West Bengal 4750 

25. Andaman & Nicobar Islands 5097 

26. Delhi 
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5/, No. StatelU. T. 

27. Pondicherry 

28. Mizoram 

Q : Quick Estimates 

(Rupees) 

1990-91 
(0) 

6803 

: Not made available by the concerned State Governments. 
: Based on old (1970-71) series. 

Source: Directorates of Economics & Statistics of respective State Governments. 
Nore 1 : Owing to differences in source material used the figures fordifferenct States/UTs are 
not strictly comparable. 
Note 2: The UTs of Chandigarh, Dadra & Nagar Haveli, Daman & Diu and lakshadweep do 
not prepare these estimates. 

Power from Ocean Waves 

3895. DR. K.D. JESWAN1: 
SHRI P.C. THOMAS: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have ex-
plored the possibilities of generating power 
from Ocean waves; 

(b) if so, the step taken/proposed to be 
, taken by the Government to generate elec-
tricity from Ocean waves; 

(c) whether such projects taken up in 
Arabian Sea near the coasts of Kerala have 
shown any results; 

(d) if so, the details thereof; 

(e) whether the Government have cho-
sen any other location for the generation of 
power form Ocean waves in the country; and 

(f) if so, the details thereoi? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER.oF STATE IN THE MINISTRY 
OF NON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Yes, Sir, power can be generated from the 
energy in ocean waves through technolo-
gies like the oscillating water column and 
wave induced small hydro projects. Such 
projects can however, only provide limited 
amounts of power since wave energy is 
widely distributed along the coast. At the 
present stage of research & development 
such projects are capital intensive with low 
plant load factor. The Government proposes 
to continue currently on-going R&D efforts 
for refining and improving the technology. 

(c) and (d). The power generation and 
performance detaUs since commissioning in 
October, 1991, of the experimental 150 KW 
wave power project set up off Trivandrum, 
Kerala for supplying power to the Kerala 
State Power Grid are awaited from the K~rala 
Electricity Board and will be placed on the 
table of the House when received. 
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(e) and (f). Although several sites in the 
country are prima facie su itable for harness-
ing power from waves, the decif'ion to set up 
such power projects can be taken only after 
per10rmance ofthe experimental R&D project 
has been refined and improved to become 
techno-economicallyacceptable. 

Commission to Fair Price Shops 

3896. SHRI DILEEP BHAI 
SANGHANI: 

SHRI HARIN PATHAK: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether State Government are giv-
ing different commission. to the fair price 
shops; 

(b) whether any fixed policy is processed 
by the Government in this regard; and 

(c) the rates of commission in each 
State on the sale of sugar, edible oils, wheat 
and rice? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-

, BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). The retailers' commission on PDS 
commodities are decided by the State Gov-
ernments. The Central Government does 
not recommend the rate of commission to be 
paid to the fair price shops on the sale of 
edible oils, whet and rice and the information 
on the exact margins allowed by different 
States is not maintp.ined by the Ministry. In 
the case of levy sugar, however, the margins 
payable to wholesalers and retailers for dis-
tribution of levy sugar are fixed as per the 
standardised norms laid down in 1989. Mar-
gins so fixed for levy sugar· are revised 

periodically by Central Government on re-
ceipt of s~cific proposals from the Stcte 
Governments. Apart from the cash margins 
allowed to the fair price shops, they are also 
allowed to retain the realisation from the sale 
of empty gunny bag. For levy sugar, they are 
also given transport charges depending on 
lead, type of terrain and prevailing rate per 
kilometer per quintal approved by the State 
Government. 

Bogus Ration Cards In Deihl 

3897. SHRI SHANKERSiNH 
VAGHELA: Will the PRIME MINISTER be 
pleased to state: 

(a) the number of bogus ration cards In 
Delhi; 

(b) whether any survey has been con-
ducted to find the causes of bogus ration 
cards; 

(c) if so, the details thereof; and 

(d) the steps proposed to be taken to 
chec!< this practice? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (d). By the very nature of the problem, it is 
difficult to have a precise estimate of the 
number of bogus cards. Delhi Administration 
has reported that there are some inflated 
cereal and sugar units on the ration cards. 
Verification an delimination of bogus cards! 
units is done by the officials of the Delhi 
Administration who regularly undertake sur-
prise checks in this regard. Powers have 
been delegated to the State GovernmentS! 
UT Administrations including Delhi AdminiS-
tration underthe Essential Commodities Act. 
A special drive was undertaken for elimina-
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tion of inflated units. During the last seven 
months, about 2.18lakhs (sugar) units have 
been deleted by Delhi Administration. 

Schemes for Development of Backward 
Regions of GUJarat 

3898. SHRI KASHIRAM RANA: Will the 
Ministerof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Government of Gujarat 
has submitted any schemes forcancelerated 
industrial development of the backward re-

, gions of Gujarat during the last two years; 

(b) if so, the salient features thereof; 

(c) whether the schemes have been 
approved: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION AND 
MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 

(b) to (d) Do not arise. 

PMS Visit to France 

3899. SHRI RAM NAIK: Will the PR IME 
MINISTER be pleased to state: 

(a) whether he he'd any talks with the 
French leaders on the issue of countering 
terrorism during his recent visit to France; 

(b) if so, the detail. thereof; 

(c) whether any agreement was signed 
be~D the two countrinon th;'la.ue; and 

(d) if SO. the details thereof'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS(SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) Views were exchanged on this 
subject and both sides agreed on the need 
for closer cooperation in combatting terror-
ism. 

(c) No, Sir. 

(d) Does not arise. 

Afghanistan President on Kashmir 

3900. SHRI NK BALlYAN: 
SHRI DATTATRAYA 

BANDARU: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the President of Afghanistan 
madf! any reference to Kashmir issue of the 
NAM Summit recently concluded at Jakarta; 
and 

(b) if so, the response of Indian del-
egation thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R. L. BHATIA): (a) Yes, Sir. 

(b) Government have conveyed to the 
Government of Afghanistan at various levels 
the actual situation in the state of Jammu 
and Kashmir. 

Production of Titanium and Zirconium 

3901. SHRJ SHRAVAN KUMARPATa: 
Will the PRIME MINISTER be _Md to 
state; . 

(a) whether a new el~ctroJysis based 
technology has been developed In India to 
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accelerate productio'l of Titanium and Zirco-
nium; 

(b) if so, the details in this regard; 

(c) whether it is likely to help save for-
eign exchange; and 

(d) if so, the action ~aken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE If'! THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) No new elec-
trolysis process has been developed either 
in the Department 01 Atomic Energy or De-
fence Metallurgical Research Laboratory for 
the production of Zirconium and Titanium 
metals. 

(b) to (d). 00 not arise. 

[ Trans/ation] 

Licensed Capacity of Polyester Fila-
ment Yam 

3902. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA 

GAUTAM: 

WiD the PRIME MINISTER be pleased 
to state: 

(a) the licensed capacity of polyester 
filament yarn in India at present; 

(b) the policy of the Government in this 
regard: and 

Cc) whether the Government propose to 
grand licences to those companies also who 
have a known record of success in manu-

facturing petroleum products? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILISERS (OR. CHINTA MOHAN): (a) 
and (b). AccOrding to the Industrial Policy 
announced by the Government in July, 
1991, no Industrial Licence is required for 
setting up manufacturing capacity for Syn-
thetic Filament Yarn including Polyestr: 
Filament Yarn. The total capacity approv Jd 
by the Government prior to delicencint , of_ 
this industry is about4.6lakh MTs per annum 
to the extent information is av.ailable. This 
capacity includes capacities approved under 
broad-banding scheme for other Synthetic 
Filament Yarns. 

(c) Coes not arise in view of the above. 

Trade Information Centre 

3903. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have rec-
ommended the setting up of trade informa-
tion centreslin various states: 

(b) if so, the salient features of the 
scheme: 

(c) the names of the places where these 
centres are likely to be set up; and 

(d) the steps taken by the Government 
to boost export? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) and (c). Does not arise. 

Cd) Exchange Rate Adjustment under-
taken in July '91 and the introduction of 
benefit of under Liberalized Exchange Rate 
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Management System have been significant 
steps to wards boostiQg of exports.Further, 
there has been simplification and 
liberalisation of the Export-Import Policy 
which inter-alia aims to promote the produc-
tivity, modernization and competitiveness of 
Indian Industry to there by enhance its export 
capabilities. The decision to set up a National 
Centre for Trade InfolT:1ation for computer-
ised collection and and dissemination of 
trade data and information to exporters and 
industry through on line linkages with Inter-
national Databases and Export Promotion 
Organisations within and outside the country 
is a step in this direction. Also, the identifi-
cation of selected products as eSctreme focus 
items for giving thrust to exports and a more 
active interaction with Export Promotion 
CouncilS and Business Organisations are 
other such export promotion measures. Also, 
export earnings are exempted from Inc;ome 
Tax under Section 80 HHC of the Income 
Tax Act. 

. 1 English 1 
Cultivation of Rubber 

3905. SHRIJITENDRANATHDAS: 
SHRI AJOY 

MUKHOPADHYAY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Jalpaiguri in West Bengal 
has any poIential for growing rubber; 

Cb) if so, whether any particular area has J 
been identified in the vicin~ of the city; and 

(c) if so, the det .. ils thereof? 

THE DEPUTY MIf'USTER IN THE MIN-
,ISTRY OF COMMERCE (SHRI SAlMAN 
KHURSHEED): (a) Yes, Sir. 

J 
(b) and (c). A few patches of land are 

available in Chalsa, Mal and Nagarkatta, 
and waste lands on the banks of river Torsa. 

T.V. DoCfmentary Regarding Nuclear 
Policy 

3906. SHRI BIJOY KRISHNA 
HANDIOUE: 

SHRIMATI GIRIJA DEVI: 
SHRI GEORGE 

FERNANDES: 
SHRI MANORANJAN 

BHAKTA: 
SHRI SRIKANTA JEWA: 
SHRI MAHESH KANODIA: 
SHRI PRABHU DAYAL 

KATHERIA: 
SHRI SHARAD YADAV: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether a T.V. documentary titled 
'Nuclear India - A Dream Gone Sour' was 
shown recently in England; and 

(b) if so, the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTM~NT OF ELECTRONICS AND 
DEP.'\RTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes. Sir. 

(b) The film by lTV seems totally moti-
vated and with a view to denigrate the 
achievements of India in the peaceful appli-
cations of nuclear energy. The film is not 
based on facts and cannot stand scientifIC 
scrutiny. Detailed information has been sent 
to our mission London to enable them to 
counter the misinformation brought out in 
the lTV film. 
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Export of Spices 

3907. SHRI YASHWANTRAO PATIL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the export of spices is de-
clining day by day; and 

(b) if so, the re?sons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) No, Sir. 

(b) Does not arise. 

Reservation for SCtST in Public Sector 
Undertakings 

3908. SHRI BHERU LAL MEENA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the reservation facility pro· 
vided to the Scheduled Castes and Sched-
uled Tribes is likely to be retained as usual in 
those Public Sector Undertakings which are 
being privatised under the new industrial 
policy; 

(b) if so, the details thereof; and 

(c) if not, the steps takenlp~oposed to be 
taken to protect th9 interest of Scheduled 
CasteslScheduled Tribes? 

THE MINISTER OF STATE IN THE 
MINISTY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) to (c). No change is 

. contemplated in the existing policy of reser-
, vation for SCslSTs in Public Sector Enter-

prises. 

DAP Project In U.P. 

3909. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government of Uttar 
Pradesh have sent a project for approval to 
the Union Governmentto produce Di-Amonia 
Phosphate in the state: 

(b) if so, the location thereof; and 

(c) the proposed cost of the said project 
and the time by which it is scheduled to start 
production? 

THE MINISTER OF STATE IN THE 
MINISTY OF CHEMICALS AND FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) to (c). 
Government of Uttar Pradesh sent a proposal 
towards the end of 1988 for approval of 
Government in principle, to set up a DAP 
plant in U.P. However, no specific location 
and details of cost of the project were given 
in the proposal. Since production of DAP 
involves raw materials which are imponed, it 
is not economical to establish DAP plant in 
inland locations. Government, therefore did 
not agree to that proposal at that time. 
However, in July, 1991, the fertilizer industry 
was delicensed and in August, 1992, the 
phosphatic fenilizer have been decontrolled. 
The enterpreneurs are now free to set up 
DAP plants anywhere in the country, subject 
to environmental guidelines. 

Improvement In Judicial set-up 

3910. SHRI BRU SHUSHAN SHARAN 
SINGH:Wili the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have for-
mulated any scheme to bring a comprehen-
sive change in the Judicial set·up; 

(b) if so, the details thereof; 
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(c) whether the Government propose to 
impart training to the law graduates before 
starting legal practice in courts; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AffAIRS (SHRI H. R. BHARDWAJ): 
(a) No, Sir. 

(b) The question does not· arise. 

(c) and (d). There is not stich proposal 
before the Government at present. 

Trade between Indo-Myanmar 

3911. SHRI RAMASHRAY PRASAD 
SINGH: Will thl:! PRIME MINIS rER be 

, pleased to state: 

(a) whether the Government propose to 
reopen the old trade routes between India 
and Myanmar (Bhurma); 

(b) if so, the details thereof and the time 
by which the said routes are likely to be 
reopened; 

(c) whether the route passing through 
Imphal district of Manipur is also proposed to 
be reopened; and 

(d) if notl the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (d). A Draft 
Border Trade Agreement prepared by the 
Government of India has been given to the 
Government of Myanmar in August, 1992. 

• This Agreement identifies commodities that 
are to be traded as will ae other arrange-
ments for the conduct 01 overland trade. The 
views of the Government of Myanmar to this 
Draft Agreement are awaited. The opening 
of overland trade routes would depend on 

the finafisation of this Agreement. 

[English) 
I.O.P.L. 

3912. SHRI BASUDEB ACHARIA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is any coordination 
between production and sales in the Indian 
Drugs and Pharmaceuticals Ltd; 

(b) if so, the details thereof; and 

(c) the remedial steps taken to bridge 
the g3p, if any? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND.FERTIL-
IZET'S (DR. CHINTA MOHAN): (a) to (c). 
Yes, Sir, the production plans are based only 
on market demand. Each month and every 
quaner General Manager (Marketing) and 
C~I!€'f. Technical Division prepare mutually 
agreed production pian. There is close co-
ordination between production and market-
ing to discuss, review and fine-tune pro-
dl;ction and sales plan. The monthly pro-
duction plans are drawn, taking into account 
available stocks, materials in transit and 
work in process. These plans are regularly 
reviewed and monitored by the company to 
meet urgent requirements within the available 
resources. 

( Translation] 

Closure of Industries 

3913. SHRI BHOGENDRA JHA: Will 
the PRIME MINISTER be pleased to state: 

(a) the names of the industries in Public 
and Private Sectors which ~ave been closed 
or are likely to be closed under the new 
Industrial Policy; 

(b) the steps being taken to revive these 
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industries so that the employment and pro-
d lclion are not affet;led adversely; and 

;c) tre names of the public sector in-
du' ;ries running in loss and earnings profit. 
re ,pectively in which private capital is being 

vest :d? 

THE MINISTER OF STATE IN THE 
MINISTHYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) 
(SHRIMA" I KRISHNA SAHI): (a) The aim of 
the New ,!ldustrial Policy is to revitalise In-
dian industry to make it globally comparitive. 
This is sought to be achieved through tech-
nological upgradation and modernisation and 
timely restructuring of industrial units. This 
would minimise the possibility of closure of 

, industrial units in the Public and Private 
Sectors. 

(b) Detailedguidelines have been issued 
by the Reserve Bank 01 India on formulation 
and implementation of rehaoilitation pack-
ages in respect of sick and weak units con-
sidered potentialy viable. Rehabilitation 
packaegs, inler-alia. provide for fundif"g of 
existing dues of banks and financial institu-
tions with extended period for repayrnem 
thereof in a phased rr,anner, interest con-
cessions, grant of fresh term loans as also 
fresh working capital facilities. As regards 
non-SSI such industrial companies, the Board 
tor Industrial and financial Reconstruction 
(BIFR). a quasi-judicial body. set up under 
tha Sick Industrial Companies (Special 
Provisions) Pd. 1985 has been adequately 
~rad to take necessary action for 
...... 1naIioI\ of preventive, ameliorative. 
......... Md other measures, relating to 

~ lick industrial companies. 

(c) The names of profit and loss-making 
PUa.lic sector Interprlses in which 
dllllweltment of shares has been permilted 
thnIugh auction 01 shares primarily to pubrlC 
....... 1nstiIut1ons .. glvenlnlhe~ 
statement. 

STATEMENT 

1 . Hindustan Petroleum Corporation ltd. 

2. Indian Railway Construction Company. 

3. Minerals ar.d Metals Trading Corpo-
ration of India Ltd. 

4. Bharat Petroleum Corporation ltd. 

S. Bharal Earth Movers Ltd. 

6. Videsh Sanchar Nigam LId. 

..., State Trading Corporation of India ltd . I. 

S. Bharat Heavy Electricals ltd. 

9. Shipping Corporation of India qd. 

10. Indian Petro-Chemicals & Fertilezers 
Ltd. 

11. H.M.T.ltd. 

12. Dredgi-ng Corporation of India ltd. 

13. Bharat Electronics ltd. 

14. Cochin Refineries ltd. 

15. Indian Telephone Industries ltd. 

16. Andrew Yule & Company Ltd. 

17. Hindustan Organic Chemicals Ltd. 
~ ... 

18 . Hindustan Cables Ltd. 

19. Madras Refineries Ltd. 

20. Mahanagar Telephone ~ Ltd. 

21 . Rashtriya Chemicalt & fertililers Ltd. 

22. Ste.1 Authority of India ltd. 
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23. Neyveli Lignite Corporation Ltd. 

24. National Aluminium Company Ltd. 

25. Hindustan Zinc Ltd. 

26. Bongaigaon Refineries & Petro-
:::hemicals ltd. 

27. National Fertilizers Ltd. 

28. Fertilizers & Chemicals (Travancore) 
old. 

29. Hindustan Photo Film Mfg. Co. Ltd. 

30. C. M. C. Ltd. 

Engfish] 

Purchase of Shares by I. A_ S. Officers 

3914. SHRI RAJNATH SONKAR 
5HASTRI: Will the PRIME MINISTER be 
)!eased to state: 

(a) whether the Government are aware 
hat Delhi Administration has asked its lAS 
)!ficers to clear their position about purchase 
)f shares by them belonging to Harshad 
\4ehta or K. G. Investment out of the pro-
noters quota; 

(b) if so, .the details of the Officers who 
lave declared the purchase thereof; 

(c) whether such a declaration has also 
)een sought from other tA. S. Officers 
yorking in the Cen~raf and State Govern-
nents; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefOt'? 

THE MINISTER OF STATE IN THE 
AINISTRY OF PERSONNEl, PUBLIC 
~VANCESANO PENSIONS (SHRIMATI 

MARGARET ALVAj: (a) Yes, Sir. Informa-
tion has been asked from all the States about 
shares purchased by lAS. Officers holding 
super-time scales and above in the aforesaid 
companies out of the promoters' quota. 

(b) None of the officers has declared 
purchaseof shares from the promoters quota. 

(c) Yes Sir. 

(d) No State has so far reported any 
purchase of shares from the promoters quota 
in the aforesaid companies by any lAS olli-
cer. 

(e) Does net arise. 

Deputation of lAS Officers 

3915. SHRI S L. SHARMA PREM: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of LA. S. Officers posted 
in technical Ministries like Health, Defence, 
ChemicalS and Fertilisers, Environment and 
Forests, etc; 

(b) the number of I. A. S. Officers posted 
in Public Sector Undertakings of these Min-
istries; and 

(c) the ratio of I. A. S. Officers and 
Technocrats running these Public Sector 
Undertakings? 

THE MINISTER OF STATE INTHE' 
MINISTRY Or PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The number of lAS 
officers posted in the Ministries of Health. 
Defence, Chemicals and Fertilisers and En-
vironment and Forests is 8i. 

(b) T.he numberof lAS Officers posted'in 
Public Sector Undertaking of these MinislrMta 
is4. 
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(c) Information aboUt the ratio of lAS 
Officers and Technocrats running these 

, Public Sector Undertakings is not centrally 
maintained. 

Indian Rare Earths Factory 
Manavalakuricl\r 

3916. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government purpose to 
modernise and expand the Indian Rare 
Earths Factory at Manavalakurichy of 
Kanyakumari District Tamil Nadu; 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFP-ARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN-
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-

, MENT) (SHRI RANGA~AJAN 
KUMARAMANGALAM): (a) and (b). The 
Manavalakurichi Plant of Indian Rare Earths 
Ltd. has already ben modernised at an ap-
proximate cost of RS.1 0 crores. Zirconium 
plant at Manavalakuricni is being marginally 
.expanded to increase the production of Dry 
Frit and other value added Zirconium prod-
ucts. 

[ Translation) 

Property Left Behind by Asians of 
Indian Origin In Unganda 

3917. SHRI MOHAN LAl JHIKRAM: 
Will the PRIME MINISTER be pleased to 
refer to the reply to unstarred Question No. 
1606 answered on 2.12.92 and state: 

(a) the number of Asians of Indian origin 
who have returned to India from Uganda: 

(b) the terms and conditions attached 
by the Government of Uganda for the return 
of Asian of Indian Origin to that country; and 

Cc) whether the Asian of Indian Origin 
who are not willing to go back to Uganda are 
also likely to get back the property lett behind 
by them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFIRS (SHRI 
EDUARDO FAlEJRO): (a) Approximately-
11,000. . 

(b) No terms and conditions have been 
attached. 

(c) Our information is that those claim-
ing property are required to prove their title in 
ordet to re-pE)ssess it and it is not necessary 
for them to return to the country. 

[English) 

Agra Based Industries 

3918. SHRI PRAKASH V. PATll: Will 
the PRIME MINISTER be pleased to slate: 

(a) the details of goods produced by 
agro-based industries, exported and the 
foreign exchange earned there from during 
the last three years; and 

(b) the details of facilities available for 
promotion of agrobased industries in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRICULTURE AND RURAL INDUS-
TRIES) (PROF. P.J. KURIEN): (a) As per 
information received from the Ministry of 
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Commerce, the details of agricultural com-
modities exported during 1989-90 to 

, 1991-92 are given in the enclosed state-
ment. 

(b) In order to encourage the setting up 

of agro based industries, which mostly fall in 
the small scale sector, a number of incen-
tives and concessions are given such as 
~xcise concession, concessional finance, 
price performance in Government purchase 
etc. 
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Seniority List of Section Officers 

3919. SHRI RAJVEER SINGH: 
SHRI RAM KAP$E: 
SHRI SURAJ BHANU 

SOLANKI: 
SHRI RAM SHARAN YADAV: 
SHRI BHERU LAL MEENA: 
SHRITEJ NARAYAN SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

. (a) WlloaahQl the attention of the Gov-
.mMtftt has beetf drawt\ to the news item 
captioned "Section Officers body flays quota-
rota rule- appeared in the Indian Express 
dated November 3,1992; 

(b) if so, the facts thereof; 

(c) whether the Government propose to 
bring out a seniority list of Section Officers in 
accordance with tho ~ecent Judicial pro-
nouncement; 

(d) whether the i"eligible an·d the Officers 
belonging to SC/ST. category alone were 
promoted without any seniority list; and 

(e, if so, the steps taken to end the 
disparity in the maner of promotion and to 
remedy the situation as a whole? 

THE MINISTER OF STATE IN THE 
• MINISTRY OF PEROSNNEL, PUBLIC 

GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) and (c). Eligibility lists for promotion 
to the grade of Under Secretary were chal-
lenged by some Section Officers in the Cen-
tral Administrative Tr'bunal. The Govern-
ment filed a Special Leave Petition in the 
Supreme Court of India againstthe Tribunal's 
judgement. On 18th August, 1992 the Su-
...... e Court directed the Government to 
finalise the seniority list of Section Officers 

within a period of 3 months on proper consid-
eration of the objections filed by interested 
parties. As a large number of objections 
were received, the task could not be com-
pleted within the period mentioned, and an 
application has been made to the Supreme 
Court seeking extension of time by two 
months. 

(d) No, Sir. 

(e) Does not arise. 

Export Obligati,,!"c;.of Companies 

3920. SHRI GUMAN MAL LODHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether a fewcompanies_. failed 
to meet the stipulated export obl!latlons as 
mentioned in the Letter of Intent; 

(b) if so, the No. and nam., of the 
companies thereof; 

(c) wrlether the Government ,re con-
sidering to reimpose the export obligations 
on such companies; and 

(d) if so, the details the,eoI'J 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) to (d). The 
information is being compiled and will be 
placed on the Table of the House . 

New Drug Policy 

3921. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI PHOOl CHAND 
VERMA: 

SHRIMATI GEETA 
MUKHERJEE: 

SHRI HARISH NARAYAN: 
Will the PRIME MINISTER be pleased 

to state: 
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(a) the features of the new Drug Policy; 

(b) the new thrust areas therein; and 

(c) the details of the incentives provided/ 
proposed for multinational companies for 
investment in drug sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHE,'.1ICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). A 
background note on the Review of Drug 
Policy, 1986 outlining the approach and the 
modifications proposed in the Drug Policy, 
1986 and DPCO, i 987 has been placed in 
Pariiamenton 12.8.1992fortheconsideration 
of the Hon'ble Members. The modifications 
proposed include simplification an_d 
rationalisation of existing licensing and pricing 
systems so as to ensure abundant availability 
'of quality drugs at reasonable prices to the 
masses. 

Enrolment of lawyers on Fake CertIfi-
cates 

3922. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to the reply on Novem~er 2, 1992 to 
Unstarred Question No. 1419 and state:-

(a) whether the Bar Council of Delhi had 
registered some of the Government Ser-
vants subsequently whose applications had 
been rejected by it earlier; 

(b) if so, the details thereof and the 
reasons therefore; and 

(c) the salient points brought out in the 
complaint against a Government servant 
upon his enrolment in the Bar, when was that 
received, the reasnAs for the delay final 
decision thereupon is p.-oposed to be taken? 

THE MINISTER OF STATE IN THE 
MINIST~Y OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHIR H.R. BHARDWAJ): 

(a) No, Sir. 

(b) Does not arise. 

(c) The Bar Council of Delhi has informed 
that, in the complaint against t he Government 
servant, it has been alleged that the Gov-
ernment servant concerned, being a fui! time 
employee of the Government of India, can-
not be enroled as an Advocate. The said 
complaint was received by the Bar Council of 
Delhi on 24.9.1992 and is being put up 
before the Council tor a decision on 
19.12.1992. 

Import of Glaze Newsprint 

3923. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the State Trading Corpora-
tion made several deals for importing of 
different kinds of newsprints from some for-
eign countries; 

(b) if so, the names of those countries 
together with the details of terms and con-
ditions of tlie imports; 

(c) the quantity of newspaper exported 
during the last three years; 

. (d) whether any complaints have been 
received while making transactions of the 
imports; 

(e) if so, the details thereof; and 

(I) the remedial steps taken/proposed to 
be taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). Yes, 
Sir. STC has imported Glazed/Standard 
Newsprint from China, New Zealand, Japan, 
Canada, Poland, France, Germany, Sweden, 
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Finland, USA, S. Korea, Romania, 
flangladesh, USSR. A!,Jstrla, Norway and 
'ugoslavia. 

The terms and conditions for import of 
itandardlGlazed newspring. in general are 
oased on the parameters such as specifi· 
cation, quantity, pricelpayment terms, de· 
livery schedule performance bankguarant8$, 
packing and marking, insurance, inspection, 
arbitration and force majeure etc. 

(c) No quantity of newsprint has been 
exported by STC during the last three years. 

Cd) to (e). CBI has registered 2 RC's in 
regard to two cases of ir11>Ort of newsprint 
during 1992, the details of which are given 
below:· 

(i) Import of Glazed Newspring from MIs. 
FINNPAP, Finland. 

(ii) Import of Standard Newsprint from MI 
s. Meteor Paper ltd., london. 

(f) In the meantime, import 01 newsprint 
has been decanaJised aher deconalisation 
of the import of newsprint with effect from 
1.4.92, STC has started importing newsprint 
for small and medium newspapers by club-
tMng their requirements and imports finalised 
through tenders from the registered suppli-
ers whose samples are tested and approved 
by the actual users. 

SpecIal Import Scheme 

3925. SHRI SHARAD DIGHE: 
SHRI GURUDAS KAMA T: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Govemment have in· 
troduced any Special Import Scheme for six 
entitled categories of Exporters to import 
Eighteen restricted items on th negativalist; 

(b) if so, the reasons thereof; 

Cc) whether the Government is also 
considering to scrap the saiel scheme; and 

(d) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED): (a) and (b). The 
Special Import licence Scheme has baen 
Introduced for Deemed Exports. Export 
HouselTrading House/Star Trading House 
and manufadurers who have acquired the 
ISO 9000 (series) or BIS 14000 (series) or 
any other internationally recognised 
equivalent certification of quality, in accor· 
dance with the provisions contained in Para 
122(d), 142 and 153 oftha Export & Import 
Policy 1992-97. which was laid on the table 
of the House. No such provisiOn was made 
in the policy for similar benefits to the exports 
made to the countries of Asian Clearing 
Union (ACU). However. since such exports 
are not getting the benefit of liberalised 
Exchange Rate Management Systems. the 
benefit of Special Import Licence Scheme 
has also been extended to the exports made 
to the countries of Asian Clearing Union. 

(c) No, Sir. 

(d) Does not arise. 

Obligation on Terrorism 

3926. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Indian delegation urged 
other member countries to fulfil their obliga-
tions on terrorism during the recent NAM 
Summit at jakarta; and . 

(b) if so, the response of other member 
countries thereto? 
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THE MINISTER ')F STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes. Sir. 

(b) The Tenth NAM Summit at Jakarta 
endorsed India's propos<;ll on the need to 
take.speedy and effective action to eliminate 
terrorism and called upon all States to con-
sider becoming parties to international 
Conventions relating to various aspects of 
international terroris:n and to fulfil their ob-
ligations under international law, to refrain 
from organising, instigating. assisting or 
participating in terrori~t acts in or against 
other countries. The summit also reaffirmed 
its support for GA ResQlution 46/51 which 

· unequivocally condemned as criminal and 
unjustifiable all acts of terrorism. wherever 
and by whomever committed, including ac-

• quiescence or encouragement of terrorist 
activities in other States. 

Cost of Imported Urea and Phosphate 

3928. SHRI 

Commodity 

Urea 

DAP 

RAMCHANDRA 

1989-90 

No 
imports 

1039.45 

(b) In respect of Urea which continues to 
be under price control, the statutory maxi-
mum sale price has been actually reduced 
by 10% with effect fro~ 25.8.92 i.e. from Rs. 
3060 per tonne to Rs. 2760 per tonne. In so 
far as phosphatic and photassic fertilizers 

• are concerned. the price control was with-
drawn with effect from 25.8.92 and at present 
there is no administered price in respect of 
these fertilisers. 

(c) and (d). The statutory maximum sale 

GHANGARE: Will the PRIME MINISTER be 
pleased to state: 

(a) the cost of imported urea and 
phosphate during the last three years; 

(0) the reasons to increase the adminis-
tered prices of above fertilizers; 

(c) whether there exists a pool of fertil-
izers producing companies to fix a single 
price for urea and phosphate in the whole of 
the country; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The total 
C & F value of urea a:1d DAP imported during 

·the years 1989-90, 1990-91 and 1991-92 
are as follows:-

(C & F value in Rs. crores) 

1990-91 

No 
imports 

765.02 

7997-92 

180_55 

1050.48 

price fixed for Urea applies to all the suppli-
ers, whether indigenous or imported. Fol-
lowing decontrol of phosphatic and photassic 
fertilisers, suppliers of these fertilisers are. 
however, free to fix their own prices. 

Abolition of Chakbandl 

3929. SHRI KALKA DAS: Will the PRIME 
MINISTER be pleased to state; 

(a) whether the implementation of 
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Chakbandi has been dropped in Bihar; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the Goveniment have 
studied the likely impact of Chakbandi abo-
lition on the farmers of Bihar and also on 
other States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

, (DEPARTMENT OF RURAL 
DEVELOPMEN) (SHRI G. VENKAT 
SWAMY): (a) and (b). Implementation of 
Chakbandi Scheme in the State of Bihar has 
not been dropped. The State Government 
for the time being have stayed the imple-
mentation of the scheme, in view of the 
unsatisfactory results of the implementation 
of the scheme. 

(c) No such study has been undertaken 
by the Central Government. 

(d) Question does not arise. 

Agrarian Reforms 

3930. SHRI MAHESH KANODIA: 
SHRI RAM SINGH 

KASHWAN: 

Will the PRIME M:NISTER be pleased 
, to state: 

(a) whether there has been a long delay 
in implementing the agrarian reforms; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken to 
implement agrarian reforms? 

THE MINISTER 'OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT . 

(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI G. VENKAT SWAMY): (a) 
Agrarian reform is a continuing process. The 
Government implemented the laws for abo-
litionof the intermediary tenures immediately 
following the Independence, as a result of 
Which, 20 million cultivators were. brcughl 
into direct contact with the States and 6 
million hectares of land was made available 
for settlement with the eligible beneficiaries. 

Tenancy laws have been enacted in 
most of the States to provide security of 
tenure, regulation of rent and in some States 
for conferment of ownership and other rights 
on tenants and sharecroppers. This has 
benefited 110 lakh tenants. who have also 
gained protection against olher forms of 
exploitation. 

Ceiling laws are bei~g implemented in 
most of the States, as a result of which, a 
total of 72.81 lakh acres of land have been 
declar.ecl surplus, out of which 49.75 lakh 
acres of land have been distributed to 47.59 
lakh beneficiaries. of which 50% belong to 
SCtST. Financial assistance at the rate of 
Rs. 2500/- per hectare is also being provided 
to the ceiling land allottees and to the SCIST 
allottees of Government land for making 
productive use of their land. Most of the 
State Governments have undertaken drive 
for distribution of the Government of Waste-
land under which 124.61 lakh acres have 
been distributed so far to the beneficiaries of 
eligible categories. 

A number of States have also enacted 
legislations for consolidation of holdings ei-
ther on compulsory or on voluntary basis. An 
area of 1493.74 lakh acres are reported to 
have been consolidated so far. 

Land records are being updated by the 
State Governments for which financial as-
sistance is being provided under a Centrally 
Sponsored Scheme to the Sta'le Govern~ 
ments . 
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A Scheme for computerisation of land 
records has ai"o been undertaken on a Pilot 
Project basis in 21 selected districts of the 
country. 

(b) and (c). Agrarian reforms have to be 
implemented in a phased manner and can-
not be implemented in one go. The conception 
of reforms changes with the development in 
the rural society e.g. the unit of ceiling area 
has changed with technological innovation, 
introduction of irrigation and rise in produc-
tivity per unit of land. 

It has, however. to be appreciated that 
land and its related matters are in the State 
List of State subjects and hence the re-
sponsibility of the State Government. The 
role of the Government of India is mainly 
coordinative and advisory. 

The Government of India have been 
holding Conft.rences at the official and 
ministerial Is\els regularly. The issues in-
volving the different State Governments are 
taken up with the concerned Revenue Min-
isters and with the Chief Minjsters of the 
States in the course of these Conferences. 
On 14th March. 1992, a Conference of 
Revenue Ministers was held following which 
there was another Conference of Chief 
Ministers of the States on 9th October, 1992. 
Besides, the Government of India have also 
formulated schemes for financial assistance 
to supplement the efforts of the State Gov-
ernments in this direction. Continuous af-

, forts are being made to persuade the State 
Governments for effective implementation 
of th& Agrarian Reforms. 

Honey Production 

3931. SHRI K. MURALEEOHARAN: Will 
the PRIME MINISTER be pleased to state: 

(a) .... hether the Government are aware 
that the honey production has decreased in 
the country due to deadly contagious dis-

ease of European foul brood; and 

(b) if so, the steps taken by the Gov-
ernment for containing this diS6ase? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRICULTURE AND RURAL INDUS-
TRIES) (PROF. P.J. KURIEN): (a) and (b). 
KVIC took immediate steps to identify the 
disease affected colonies and areas in the 
districts of Kanyakumari, Coorg and entire 
Kerala. Arrangements for giving training to 
the technical personnels and bookeepers 
about tackling of the disease affected colo-
nies and to build up disease resistance new 
stock, were some of the steps taken by 
KVIC. A Sub-Committee for working out a 

. rehabilitation programme has been formed 
and KVIC will take suitable action on receipt 
of the scheme from the Committee for hs 
implementation. 

Import of Cotton Cloth Etc by USA 

3932. SHRI SHRAVAN KUMAR PATEL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether USA has imposed restric-
tions and taxes on the import of cotton cloth 
and ga.rments from India; 

(b) if so, the nature thereof; 

(c) whether the exports of Indian goods 
to US will be adversely affected; . 

(d) if so, whether the Government have 
taken up the matter with the USA Govern-
men!; and 

(e) if so, the outcome thereof and if not, 
the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
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SALMAN KHURSHEED):la) to (e). A fee of 
1 $ per bale or bale equivalent and a 
supplemental assessment of 0.05% of the 
historical value of cotton have been levied 
upon all imports into USA of products con-
taining cotton, with effect from 31 st July, 
1992, to help fund the US cotton Research 
and Promotion Board. The fee is leviable 
upon imports of products containing cotton 
from all countries and not only1rom India. 

The US measure is expected to have an 
adverse impact on exports of products con-
taining cotton. India has taken up the matter, 
in association with other exporting cou ntries, 
with the US Government and the matter has 
also been raised in GA n. The US has taken 
note of the concerns of the exporting coun-

• tries and has said that it would respond. 

Budgetary Assistance to IPRS 

3933. SHRI PRAFUL PATEL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government are pro-
viding budgetary assistance to fund the in-
ternational price reimbursement scheme 
(IPRS); 

(b) if so, the details thereof; 

(c) if not, the reasons therefor and 
whetherthe Government have assessed the 
lkely ilTf)Cld as a result thereof on realisation 
of engineering exports target; and 

(d) the steps proposed to be taken by 
the Government in this regard? 

THE DEPUTY MI~ISTER iN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) to (d). There is no budget 
provision for International Price Reimburse-
ment Scheme.(PRS) during 1992-93. Inter-
national Price Reimbursement Scheme 
(PRS) Is financed from the Engineering 

Goods Exports Assistance Fund (EGEAF) 
constituted by levy of cess on pig iron and 
specified categories of saleable steel pro-
duced by the Intergrates Steel Plants. Dur-
ing 1992-93, accruals to EGEAF from out of 
the cass will not be sufficient to fully meet the 
requirements of IPRS. Efforts to argument 
funds for IPRS are being made. The target 
for export for engineering goods for 1992-93 
is likely to be achieved. 

rr r ans/ation] 

Workshop on Loan Recovery 

3934. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any workshop was 
organised by the National Small Industry 
Institute during the current year in regard to 
recovering of the loa:15 conveniently and in a 
cordial manner, frpm the industrial units; 

(b) if so, the details thereof; 

(c) the details of the participants; 

(d) the suggestions made in the wor1<-
shop; and 

(e) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND AG-
RICUL TURE AND RURAL INDUSTRIES) 
(PROF. P.J. KURIEN): (a) According to 
National Small Industries Corporation, it did 
not organise any wor1<shop for recovery of 
loans conveniently and in cordial manner 
from the industrial units during the current 
year. 

(b) to (e). Do not arise 
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12.10 hra. 

AGRAHAYANA25, 1914 (SAKA) PapelSLakJ 1914 

The Lok Sabha then adjourned till Sixteen 
oftheC/ock 

The Lole Sabha reassembled at Sixteen of 
the Clock 

[MR. SPEAKER in the Chait) 

. [Translation) 

SHRI MADAN LAl KHURANA (South 
Delhi): I have given a notice under Rule -
184, which states: 

• [English) 

"That this House requests the Govern-
ment to make arrangements for the 
Leader of Opposition, Shri L.K. Advanl 
to be in the House tomorrow to partici-
pate in the discussion regarding the 
present situation in the country and the 
house be adjoumed till tomorrow forthis 
purpose.· (Interruptions] 

[Translation] 

DR. LAKSHMINARAYAN PANDEYA 
(Mandsaur): I have also given notice of an 
ajjournment motion in this regard which 
aaosaysthalShriAdvanijshouldbebrought 
her. and until he comes the House should 
be .djourned .•••.. (/nterruptions) A discus-
sion should be held on the adjoumment 
motion. 

SHRI MADAN LAl KHURANA: De-
mocracy has been roorder8C;f and the killers 
are slnlng here. You have dismissed three 
stale governments and even then you are 
noiadjouminglheHouse .•.• :.(/nterruptions) 
If the Hon. PrIme Minister has courage, he 
should nislgn and seek the mandate from 
the people. AI thlt three Government of ours 

have been dismissed one by 
one .. : ... (/nterruptions) Democracy is being 
murdered. 

[English] 

lIAR SPEAKER: Now, papers to be laid 
on the Table of the House. 

16.02 hra. 

At this stage, Shri V. Dhananjaya Kumar 
and some other Han. Members came and 

stood on the flocr near the Table 

16.03 hrs • 

PAPERS LAID ON THE TABLE 

Proclamation issued by the President 
under Article 356 of the Constitution In relation 
to the State of Uttar Pradesh and a copy of 
orderdated 6th December 1992 in pursuance 
of the Proclamation 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B .. CHAVAN): I beg to lay on the 
Table:-

(1) A copy of the Proclamat~n (Hindi and 
English versions) dated the 6th De-
cember, 1992 issued by the President 
under article 356 of the Constitution in 
relation to the State of Uttar Pradesh 
published in Notification No. G.S.R. 912 
(E) in Gazette of India dated the 6th 
December, 1992 under article 356 (3) of 
the Constitution. 

[Placed in Ublary. See No. L T - 29221 
92] 

(2) A copy of the Order (Hindi and En; ,. 
versions)datedthe 6th December. 11.· 
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made by the President In pursuance of MINISTRY OF LAW, JUSTICE AND COM-
sub-clause (I) of clause of the above PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
proclamation publihsed in Notification I beg to lay on the Table:-
No. G.S.A. 913 (E) in Gazette of India 
dated the 6th December. ·1992. 

[Placed in Library. See No. L T - 29231 
92] 

SUGAR DEVELOPMENT FUND 
(AMENDMENT) RULES,l992 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): I beg to lay on the Table a copy of 
the Sugar Development Fund (Amendment) 
Rules, 1992 (Hindi and English versions) 
published in Notification No. G.S.A. 441 (E) 
in Gazette of India dated the 28th April, 1992 
under SUb-section (3) of section 9 of the 
Sugar Development Fund Act, 1982. 

[Placed in Library. See No. L T - 29241 
92] 

Jammu & Kashmir Forest Conservation 
Act, 1992 (President Act NQ. 5 of 1992) 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRr KAMAL NATH): I beg to 
lay on the Table a copy of the Jammu and 
Kashmir Forest (Conservation) Act, 1992 
(PreSident Act No. 5 of 1992) (Hindi and 
English versions) published in Gazette of 
India dated the 17th July, 1992 under sub-

. section (3) of the Jammu and Kashmir State 
Legislature (Delegation of Powers) Act, 1992. 

[Placed in Library. See No. L T - 29251 
92] 

Notifications under Companies Act, 
1956 

THE MINISTER OF STATE IN THE 

(1) A copy of the OMC Alloys Limited and 
the Orissa Mining Corporation Limited 
(Amalgamation) Order, 1991 (Hindi and 
English versions) published in Notifica-
tion No. S.O. 562 (E) in Gazette ofllndia 
dated the 30th August, 1991 under 
section 396 ofthe Companies Act, 1956. 

[Placed in Library. See No. L T - 29261 
92] 

(2) A copy of tlie Companies (Acceptance ' 
of Deposits) (Second Amendment) 
Rules, 1992 (Hindi and English versions) 
published in Notification No. G.S.A. 
814(e) in Gazette of India dated the 19th 
October, 1992 under sub-section (3) of 
section 642 ofthe Companies Act, 1956. , 

[Placed in Library. See No. L T - 29271 
92] 

(3) A copy of the Notification No. DIC/101 
(Hindi and English versions) published 
in Gazette of Jammu and Kashmir 
containing order regarding territorial 
constituencies into which the State of 
Jammu and Kashmir shall be divided for 
the purpose of elections to the Legislative 
Assembly and the extent of each such 
constituency, shown in the table an-
nexed with the notification under sub-
section (2) of Section 4 (8) of the Jammu 
ana Kashmir Representation of the 
People Act, 1957 read with clause (c) 
(iv) of the Proclamation dated the 19th 
January, 1990 issued by the President 
in relation to the State of Jammu and 
Kashmir. 

[Placed in Library. See No. LT· 29281 
921. 
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Statement Correcting reply to MARGARET ALVA): I beg to lay on the 
Unmrred Que.tlon No. 357 dated Table a copy of the Himachal Pradesh Ad-

25.11.1.992 re: Import of Pamollan and ministrative Tribunal (Salarias and Allow-
Review on the Working of and Annual ancesandCond~ionsofServiceofChairman 

Report Hlndu.tan vegetables olla and members) (AmendmentL Rules, 1992 
Corporation Ltd, New Deihl for 1992 (Hindi and English versions) published in 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): I, 
beg to lay on the Table:-

(1) . A statement (Hindi and English versions) 
correcting the reply given on the 25th 
November, '992 to tJnstarred Question 
No. 357 by Shrimati Vasundhara Raja 
regarding import of Palmolien. 

[Placed in Library. See No. L T - 29291 
92 

(2) A copy each of the following papers 
(Hindi and English versions) under sub·. 
section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review btthe Government on the 
working of the Hindustan Vegetable 
Oils' Corporation Limited, New 
Delhi, for the year 1991-92. 

(ii) Annual Report of the Hindustan 
Vegetable Oils Corporation Limited, 
New Delhi, for the year 1991-92 
alo.ngw~h Aud~ed Accounts and 
comments of the Comptroller and 
Audi.tor oe".,-I thereon. 

lPlace(fin library. S .. No. L T -
.2tCIOJ82) 

,...lftC8t1on Under Admlnlltratlv. 
Trabunlil Act. 1185 

THE MINISTER OF STATE IN THE 
U.",STAY OF PE'RSQNNEL, PUBLIC 
GRIEVANCES~NOPENSIONS (SHRIMATI 

Notification' No. 729(E) in Gazette of India 
dated the 19th August, 1992 under the sub-
section { 1) of section 37 of the Administrative 
Tribunals Ad, 1985. 

(Placed in Librery. See No.l T - 29311 
92) 

RevIew on the working of and Annual 
Report of Semiconductor Complex 

limited S.A.S. Nagar for 1991-92 ate. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MIN· 
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): I beg to lay on the 
Table:-

(1) A copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619A of the 
Companies Act, 1956:-

(i) Statement regarding Review by the 
Government on the working of t~e 
Semicoridlic1or Complex LimitiO 
S.A.S. Nagai, fOr the ve. 1991-12. 

(il) Annual Report of the Semico""_ 
tor Complex limited, S,k9.'f4agar, 
for the year 1991-92 alongwith Au-
dited Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library. 5H No. l T -
2932192) 
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(2) (i) A copy of the Annual Report (Hindi 
and English versions) of the Centre 
for Electronics Design and T echnol-
ogy, S.A.S. Nagar, forthe year 1991-
92. alongwith Audited Accounts. 

(ii) A statemert (Hindi and English 
versions) regarding Review by the 

. Government on the working of the 
Centre for Electronics Design and 
Technology, S.A.S. Nagar, for the 
year 1991-92. 

[Placed in Library. See No. L T -
2933192) 

(3) (i) A copy of the Annual report (Hindi 
and English versions) of the Mehta 
Research Institute of Mathematics 
and Mathematicals PhYSiC,S, 
Allahabad, for the year 1991-92. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Mehta Research Institute of Math-
ematics and Mathematical Physics. 
Allahabad, for the year 1991-92. 

[Placed in Library. See No. L T -
2934/92) 

(4) (i) A copy of the Annual Report (Hindi 
and English versions) of the Indian 
Institute of Tropical Meteorology, 
Pune. for the year 1991-92. , 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Indian Institute of Tropical Meteorol-
ogy. Pune, for the year 1991-92. 

[Placed in Library. See No. L T -
2935/92 

(5) (i) A copy of the Annual Report (Hindi 
and English versions) of the Birbal 

Sahni Institute of Palaeobotany, 
Lucknow, for the year 1991-92 
alongwith Audited Accounts. 

(ii) A statement (Hindi and English ver-
sions) regarding Review by the 
Government on the working of the 
Birbal Sahni Institute of 
Palaeobotany, Lucknow, forthe year 
1991-92. 

[Placed in Library. See No. L T -
2936192) 

(6) (i) A copy of the Annual Report (Hindi 
and English versions) of the National 
Institute of Immunology, New Delhi, 
for the year 1991-92 alongwith Au-
dited Accounts .. 

(ii) A copy of the Review (Hindi and 
English versions) of the National 
Institute of Immunology, New Delhi, 
for the year 1991-92. 

[Placed in Library. See No. L T -
2937/92) 

(7) (i) A copy of the Annual Report (Hindi 
and English versions) of the Indian 
Association for the Cultivation of 
Science, Calcutta, fortheyear 1991-
92 alongwith Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Indian Association forthe Cultivation 
of Science, Calcutta, for the year 
1991-92. 

[Placed in Library. See No. L T-
2938/92] 

(8) (i) A copy of the Annual Report (HilJdi 
and English versions)of the Institute 
for Plasma Research, Gandhinagar. 
for the year 1991-92 alongwith AIJ-
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(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government or the working of the 
Institute for Plasma Research, 
Gandhinagar, for the year 1991-92. 

[Placed in library. See No. l T -
2939192] 

(9) (i) A copy of the Annual Report (Hindi 
and English versions) of the Indian 
National Science Ac~demy, New 
Delhi, forthe year 1991-92 alongwith 
Audited Accounts. 

(ii) A statement (Hindi. and English 
versions) regarding Review by the 
Government on the working of the 
Indian National Science Academy, 
New Delhi, fJr the year 1991-92. 

[Placed in Library. See No. L T -
2940/92 

(10)(i) A copy of the Annual Report (Hindi 
and English versions) of the 
Satyendra nath Bose National 
Centre for the Basic Sciences, 

'Calcutta, for the year 1991-92 
alongwith Audited Accounts. 

(ii) A statement' (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Satyendra Nath Bose National Cen-
tre for Basic Sciences, Calcutta, for 
the year 19£ 1-92. 

[Placed in Library. See No. l T -
2941192] 

(11 )(i) A copy of the Annual Report (Hindi 
and English versions) of the Indian 
,"stitute of Geomagnetism, Bombay, 
for the year 1991-92 alongwith Au-
dited Accounts. 

(ii) A statement (Hindi and English ver-
sions) regarding Rqview by the 
Government on the· "orking of the 
Indian Institute of C~omagnestism, 
Bombay, for the year, 1991-92. 

[Placed in ·Library. See No. L T -
2942192) 

(12)(i) A copy of the Annual Report (Hindi 
and English versions) of the 
Mahastra Association for the Culti-
vation of Science, Pune, for the year 
1991-92 alongwith Audited Ac-
counts. 

(ii) A statement (Hindi and English 
versions) regarding ,Review by the 
Government on the working of the 
Mahashtra Association for the Cul-
tivation of Science, Pune, for the 
year 1991-92. 

[Placed in Library. See No. L T 
2943/92] 

(13)(i) A copy of the Annual Report (Hindi 
and English versions) of the Indian 
Academy of Sciences, Bangalore, 
for the year 1991-92 alongwith Au-
dited Accounts. 

(ii) A statement (Hindi and English 
itersions) regarding Indian Academy 
of Sciences Bangalore, for the year 
1991-92. 

[Placed in Library. See No. L T -
2944192] 

(14)(i) A copy of the Annual Report (Hindi 
and English versions) of the 
Jawaharlal Nehru Centre for Ad-
vanced Scientific Research, Banga-
lore. for the year 1991-92. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
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Government on the working of the 
Jawaharlal Nehru Centre for Ad-
vanced Scie!'ltific Research, Banga-
lore, for the year 1991·92. 

[Placed in Library. See No. LT· 
2945192) 

. (15)(1) A copy of the Annual Report (Hindi 
and English versions) of the Tech-
nology Information Forecasting and 
Assessment Council, New Delhi, for 
the year 1991·92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Technology Iniormation, Forecast-
ing and Assessment Council, New 
Delhi, for the year 1991-92. 

[Placed in Library. See No. L T -
2946192) 

(16)(i) A copy of the Annual Report (Hindi 
and English versions) of the National 
Remote Sensing Agency, 
Hyderabad, for the year 1991-92 
alongwith Audit Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
National Remote Sensing Agency, 
Hyderabad, for the year 1991-92. 

[Placed in library. See No. L T -
2947/92] 

(17)(i) A copy of the Annual Report (Hindi 
and English versions) of the Physi-
cal Research Laboratory, 
Ahmedabac, for the year 1991·92 
alongwith Audited AccOunts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 

Government on the working of the 
F' hysical Research Laboratory, 
Ahmedabad, for the year 1991·92. 

[Placed in Library. See No. L T 
2948192) 

(18)(i) A copy of the Annual Report (Hindi 
and English versions)ofthe Vigyana 
Prasar, New Delhifor the year 1991· 
92 alongwith Audited Accounts. 

(il) A statement (Hindi and English ver-
sions) regarding Review by the 
Government on the working of the 
Vigyan Prasar, New Delhi, for the 
year 1991-92. 

[Placed in Library. See No. L T -
2949/92] 

Annual Report of and Review on the 
working of the Process cum Product 
development Centre, Meerut for 1991· 
92 and Annual Report and Review on 

the working of Central Tool Room, 
Ludhiana for 1991·92 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE) (PROF. P.J. KURIEN): I 
beg to lay.on the Table:-

(1) (i) A copy of the Annual Report (Hind~ 
and English versions) of the Process 
cum Product Development Centre, 
Meerut for the year 1991·92 along 
with Audited Accounts. 

(ii) A statement (Hindi and English ver-
sions) regarding Review by the 
Government on the working of the 
Process cum Product Development 
Centre, Meerut, for the year 1991· 
92. 



1925 Papers Laid AGRAHAYANA 25,1914 (SAKA) Papers Laid 1926· 

[Placed in library. See No. l T - (5) A copy ofthe Coir Industry (Amend-
. "Z950192) ment) Rules, 1992(HindiandEnglish 

(2) (i) A copy of the Annual Report (Hindi 
and English versions) of the Central 
Tool Room, Ludhiana,. for the year 
1991-92 along with Audited Ac-
counts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Central Tool Room, Ludhiana. for 
the year 1991-92. 

[Placed in Library. See No. L T -
2951192] 

(3) (i) A copy of tha Annual Report (Hindi 
and English versions) of the Central 
Institute of Hand Tools, Jalandhar, 
for the year 1991-92 along with Au-
dited AccoU:1ts. • 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Central Institute of l:Iand Tools, 
Jalandhar, ~or the year' 991-92. 

[placed in Library. See No. L T -
2952192] 

(4) (i) A copy of the Annual Report (Hindi 
and English versions)ofthe Process 
and Produd Development Centre, 
Agra, forthe year 1991-92 alongwith' 

. Audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Govemment 0:1 the working of the 
Process and Product Development 
Centre, Agra for the year 1991-92. 

(Plaeed in Library. See No. L T -
2953192) 

versions) published in Notification 
No. S.D. 779(E) in Gazette of India 
23r.d October, 1992 under sub-

. section (4) of sed ion 27 of the .Coir 
Industry, Act, 1953. 

(6) A copy of the Coir Board Services 
(Classification, Control and Appeal) 
Amendment Bye-laws, 1992 (Hindi 
and English versions) published in 
Notification No.G.S.A.832(E) in Ga-
zette of India dated the 29th October 
1992 under sub-sedion(3) of sedion 
26 of the Coir Industry Ad. 1953. 

rPlaced in Library. See No. L T -
2954192]. 

(7) A GOpy each of the following Notifi-
cation (Hindi and English versions) 
Under sect ion 40 of the Spices Board 
Act. 1986:-

(i) The Spices Board (Meetings) Rules. 
1992 published in Notification No. 
G.S.A. 673(E) in Gazette of India 
dated the 10th July, 1992. 

(ii) The Spices Board Service (Classi-
fication. Control and Appeal) Regu-
lations. 1992 published in Notifica-
tion No. F.No. 13/2/88-Vig in Ga-
zette of India dated the 21 st April. 
1992 . 

[Placed in Library. See No. L T -29551 
92J. 

(8) (i) A copy of the Annual Report (Hindi 
and English versions) of the Insti-
tute for Design of Electrical Measur-
ing Instruments. Bombay, for the' 
year 1991-92 alongwith Audited 
Accounts. 



1927 Papsrs Laid DECEMBER 16. 1992 1928 

(ii) A statement (Hindi and English ver· 
sions) regarding review by the 
Government on the working of the 
Institute for Design of ,Etectrical 
Measuring Instruments. Bombay, for 
the year 1991·92 . 

[Placedinlibrary. SeeNo. L T -29561 
92] 

(9) (i) A copy of the Annual Report (Hindi 
and English versions) of the Central 
Tool Room and Training Centre, 
Calcutta for the year 1991·92 
alongwith Audited Accounts. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
Central Tool Room and Training 
Centre, Calcutta for the year 1991-
92. 

Placed in Library. SeeNo. L T -2957/ 
92] 

Report of the Comptroller and Audlto.r 
General of India on EmplClyees Provl· 
dent Fund Organisation for the year 

ended the 31st March, 1991 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): I beg to lar on the Table a copy of 
the Report (Hindi a,d English versions) of 
the Comptroller and Auditor General of India 
- Union Government (No. 15 of 1992) -
(Other Autonomous Bodies) - Employees 
Provident fund Organisation for the year 
ended the 31st March. 1991 under article 
151 (1 ).of the Constitution. 

Placed·in Library. See No. L T - 2958/ 
92] 

16.03112 hr •• 

SUPPLEM~NTARY DEMANDS FOR 
GRANTS (GENERAL). 1992·93 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
"SHANTARAM POTUDUKHE): I beg to 
present a statement (Hindi and English 
gersions) 5howing the Supplementary De-
mands for Grants in respect of the Budget 
(General) for 1992-93: 

Placed in Library. See No. L T - 2959/ 
92] 

16.04 hrs. 

RESOLUTION RE: BABRI MASJID AT 
AYODHYA 

[English] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): ( 
beg to move: 

"This House strongly and unequivocally 
condemns the desecration and demo- . 
lition of the Babri Masjid at Ayodhya by 
and at the instigation of forces repre-
sented among others by VHP, RSS and 

. the Bajrang Dal, which has caused 
communal violence in the country. Such 
act of vandalism was carried out not 
only in violation of the orders of the 
Supreme Court but amounted to an 
attack on the secular foundations of our 
country. 

This House expresses its anguish at the 
happening and wishes to reiterate its 
resolVe that it will ceaselessly endeavour 
to uphold the secular and-democratic 
traditions of our country and for the 
maintenance of the Rule of Law. 
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This House conveys its sympathies and 
condolences to all victims' of the tragic 
incidentto which hay& been caused 

• consequent upon the sacrilege at 
Ayodhya and demands from the GOY-
erllment all necessary steps to reha-
bilitate the affected people. It appeals to 
the people of the country to maintain 
peace and communal harmony." 

Members thumbed the desks 

MR. SPEAKER: The House stands ad-
journed to meet tomorrow at 11.00 hrs . 

16.05 hra. 

The Lok Sabha then adjoumed till Eleven 
of the Clock on Thursday. December 17. 

19921Agrahayana 26, 1914 (Saka) 
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